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 LOK  SABHA

 Thursday,  August  3,  967/Sravana  ‘12,
 889  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 (Mr.  SPEAKER  in  the  Chair]

 OBITUARY  REFERENCE

 Mr.  Speaker:  I  have  to  inform
 House  of  the  sad  demise  of
 Pramathanath  Banerjee,  who
 away  at  Contai  on  the  Ist
 967  at  the  age  of  8l.

 the
 Shri

 passed
 August,

 Shri  Banerjee  was  a  Member  of  the
 Second  Lok  Sabha  during  the  years
 1957-62.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 The  Howse  may  stand  in  silence
 for  a  short  while  to  express  its  sor-
 row.

 The  Members  then  stood  in  silence
 for  8  short  while.
 ORAL  ANSWERS  TO  QUESTIONS

 प्रस्पुज्यता

 *1557.  श्री  कंवर  लाल  गुप्त:  क्‍या

 समाज  कल्याण  मनन्‍्त्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क]  क्‍या  सरकार  को  एसी  कोई  शिका-
 कते  प्राप्त  हुई  हैं  कि  देश  के  कुछ  भांगों  में  लोग
 झभी  भी  छुप्माछत  मानते  हैं;  भौर

 (ख)  यदि  हां,  तो  ऐसे  लोगों  के  विरुद्ध
 क्या  कार्यवाही  की  गई  है  ?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulreau  Guha):  (a)  Yes,  Sir.
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 (b)  Complaints  are  investigated  in
 accordance  with  the  Untouchability
 (Offences)  Act,  1955.

 शनी  कंवर  लाल  गुस  :  हरिजनोद्धार  के
 काम  में  पिछले  बीस  सालों  में  जितनी  प्रोप्रेस

 होनी  चाहिये  थी  उतनी  नहीं  हुई  है  ।  भाज  भी
 सोशल  इकोनोमिक  और  पोलिटिकल  प्राब-
 लैम  उनके  सामने  हैं  |  प्रभी  तक  कालेज  एजू-
 केशन  भी  उनकी  फ्री  नहीं  हो  पाई  है  ।  मकानों
 की  समस्या  उनके  सामने  है  ।  मैं  जानना

 चाहता  हूं  कि  यह  जो  प्राबलैम  हैं  इसका  कोई

 एसेसमेंट  भापने  किया  है  ताकि  हरिजनों  का
 जो  एक  बहुत  बड़ा  हिस्सा  हमारे  देश  में  है,
 हमारे  देश  की  श्राबादी  का  एक  बहुत  बड़ा
 हिस्सा  जो  है  यह  कुछ  प्लागे  बढ़  सके,  तरकको
 कर  सके  ।  मैं  जानना  चाहता  हूं  कि  झापने
 कोई  एसेसमेंट  किया  है  भौर  क्या  भापने  भगले
 तीन  चार  सालों  में  इन  प्रावलेम्ज  को  साल्व
 करने  के  लिए  कोई  प्रोग्राम  बनाया  है  ?

 The  Minister  of  Planning,  Petro-
 leum  gnd  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  As  far  as
 the  general  improvement  in  the  con-
 dition  of  the  Scheduled  Castes  and
 Scheduled  Tribes  is  concerned,  a  ceT-
 tain  amount  of  progress  has  been
 made.  Further  efforts  are  being  mede
 to  ameliorate  their  conditions,  These
 two  constitute  about  20  per  cent  of
 our  population  and  our  ability  to  help
 them  in  a  massive  menner  ultimately
 depends  upon  the  surpluses  the  eco-
 nomy  is  able  to  create  and  provide  for
 this  purpose.  Within  the  Hmited  re-
 sources  at  our  disposal  now,  all  that
 can  be  attempted  ig  sought  to  be
 done.  It  is  very  difficult  for  me  to
 say  beyond  what  we  have  already  in-
 dicated  in  the  Draft  Outline  as  to
 what  will  be  done  for  them,  I  think
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 if  we  can  do  that  much,  that  itself
 will  be  something  to  be  satisfied
 about.

 Mr.  Speaker:  I  would  request  hon.
 Members  to  remember  that  we  have
 a  seven  hour  discussion  on  this  now.

 it  कंबर  लाल  गुप्त  :  मैंने  पूछा  था  कि
 झाने  चाले  तीन  चार  सालों  में  कोई  बड़ा
 प्रोग्राम  झाप  बनाने  वाले  हैं  ?  मेरा  सवाल
 डेफीनिट  था।  मैंने  पूछा  है  कि  दो  तीन  साल
 में  झाप  कौनसा  बड़ा  प्रोग्राम  कर  रहे  हैं,  इसका
 कुछ  जवाब'  नहीं  मिला  है  1  गोलमाल  जवाप
 दे  दिया  गया  है  |  झगर  गोलमाल  जवाब  देना
 था  तब  तो  सवाल  करने  की  जरूरत  ही  नहीं
 थी]

 Shri  Asoka  Mehta:  When  the  ques-
 tion  is  about  ameliorating  their  con-
 ditions,  the  schemes  are  known  to  the
 hon,.Member.  They  are  about  edu-
 cational  facilities,  providing  housing
 sites,  giving  them  employment  and  so
 on,  There  are  various  schemes.  As
 far  as  the  tribal  people  are  concern-
 ed,  there  are  tribal  blocks.  These
 schemes  are  known  to  members.
 These  are  being  pushed  forward,  Even
 in  this  year,  we  have  been  able  to
 persuade  the  Finance  Ministry  to
 make  some  additional  allocation,  be-
 yong  what  has  been  provided  in  the
 budget.  Every  effort  is  being  made  in
 this  direction,  Within  the  limited  re-
 sources,  the  schemes  that  are  on
 ground  are  pushed  forward,

 श्री  कंबर  लाल  गुप्त  :  झापको  पता  होगा
 “कि  झभी  भी  कडोड़ों  लोग  गांवों  में  ऐसे  हैं
 जिनको  पीने  के  लिए  स्वच्छ  पानी  भी  नहीं
 मिलता  है  ।  वे  बहुत  गरीब  हैं।  खाना,  कपड़ा
 तक  उनको  भ्रासानी  से  नहीं  मिलता  है  |
 शहरों में  भी  ऐसे  लाखों  लोग  हैं  ।  दिल्ली  में

 'ही  करीब  भार  लाख  ऐसे  लोग  हैं  जिन  के  पास

 सक्षान  नहीं  है|  मैं  जातना  चाहता  हूं  कि  खास
 तौर.  प्र  बेकवर्ड  ए  रियाज़  से  जो  लोग  बसते  हैं
 हाँ  पर  जो  किश्चक्न  सिशनरीज़  काम  करते

 है. पौरें  उनकी  .  गरीबी  का  नाजायज़  फायदा
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 उठाते  हैं,  उनका  कनवशेन  करते  हैं,  वे  उनकी
 गरीबी  का  नाजायज्ञ  फायदा  न  उठा  सकें,
 इश्चको  रोकने  के  लिए  झापने  खास  तौर  से  बैक-
 वर्ड  एरियाज़  में  स्टेट्स  के  क्या  कार्रवाई  की  है  ।
 साथ  ही  मैं  यह  भी  जानना  चाहता  हूं  कि  जो
 'कनवटें  हो  जाते  हैं  क्या  यह  ठीक  नहीं  हैं  कि
 सरकार  जो  हरिजनों  को  हरिजन  होने  के  नाते
 सुविधायें  देती  हैं  वे ंउनको  जो  कनवर्ट  हो  जाते
 हैं  नहीं  मिलती  हैं  ।  यह  बात  ठीक  है  या  नहीं  ?

 Shri  Asoka  Mehta:  As  far  as  the
 scheduled  castes  are  concerned,  if
 they  get  converted  to  a  religion  other
 than  the  Sikh  religion,  they  are  not
 entitled  to  any  of  the  facilities  and
 concessions  that  are  offered  to  them.
 As  far  as  the  scheduleg  tribes  are
 concerned,  facilities  gre  extended  to
 them  irrespective  of  which  particular
 religion  they  follow,

 As  far  as  the  first  part  of  the  ques-
 tion  is  concerned.  I  believe  the  hon.
 member  had  in  mind  scheduled  tribe
 areas.  For  the  scheduled  tribe  arews,
 as  I  pointed  out  earlier,  there  aré
 today  programme  of  developing  tr-
 bal  development  blocks.  These  blocks
 are  about  half  the  size  of  a  commu-
 nity  development  block  or  even
 smaller,  ang  the  resources  that  are
 provided  for  these  gmall  blocks  are
 much  larger  than  the  resources  pro-
 vided  in  the  rest  of  the  country  to
 community  development  blocks.  In
 this  manner,  efforts  are  being  made.
 I  think  we  have  something  like  400
 community  blocks  or  so  now.  we  want
 to  expand  them,  we  have  not  been
 able  to  take  up  any  new  blocks  as  !
 said  because  of  the  very  stringen!
 and  very  difficult  financial  position.
 but  our  whole  programme  is  to  see
 that  through  these  ttibal  development
 blocks  intensive  efforts  at  improviné
 eammunications  and  economic  deve-
 lopment  of  these  areas  are  under-
 taken.

 most
 un- Shr;  B.  Shankaranand:  Tt  is

 unfortunate  ang  deplorable  that
 to touchability  has  been  a  challenge

 the  Indian  society  for  centuries.  aM
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 even  after  independence  it  hag  been
 tolerable  and  tolerated  and  we  are
 not  ashamed  to  say  that  it  still  exists.
 May  I  know  whether  Governmem
 have  taken  any  steps  to  find  out  what
 are  the  causes  for  the  Indian  society
 to  observe  untouchability,  and  if  so,
 have  they  found  out  any  remedy?

 Mr.  Speaker:  In  the  Question  Hour
 you  are  ‘making  a  speech.  I_  think  I
 will  go  to  the  next  question  now,  Mr.
 Limaye.

 श्रो  मोलहू  ब्रप्ाद  :  इस  प्रश्न  को  भापने
 पांच  मिनट  ही  दिये  हैं  ।

 अध्यक्ष  महोदय  :  इसके  लिए  सात  घंटे
 दिये  गये  हैं  ।

 श्रो  मोलहू  लव :.  पहले  आप  एक  घंटे
 में  तीन  प्रश्न  ही  खत्म  करते  थे  ।  आज  यह
 इतना  जरूरी  प्रश्न  है  भौर  इसको  आप  पांच
 मिनट  में  ही  खत्म  कर  रहे  हैं  1

 Mr.  Speaker:  |  am  not  able  to
 undersland.  We  have  given  seven
 hours.  Immediately  after  the  Ques-
 tion  Hour  we  are  going  to  discuss  this.
 Every-day  members  are  do0ing  this,  it
 is  impossible  to  continue  like  _  this.
 Yesterday  we  have  already  discussed
 and  we  have  another  6-l|2  hours  to-
 day,  Hon.  Members  do  not  under-
 stand.  I  do  not  know  whal  to  do.

 श्री  मोलह  प्रसाद  :  तब  यह  प्रएन  उसी  में
 ट्रांसफर  क्‍यों  न  कर  दिया  गया  |

 श्री  एस०  एम०  जोशो :  जो  चर्चा  चल  रही
 है  उसमें  तो  समय  का  बटवारा  होता  है  1  हो
 सकता  है  कि  हम  को  उस  चर्चा  में  भाग  लेने
 का  भ्रवसर  न  मिले  ।  लेकिन  अब  इसमें  तो  हम
 सवाल  पूछ  ही  सकते  हैं  |

 Shri  Madhu  Limaye:  ‘1558,

 Shri  8.  M.  Banerjee:  i584  may  be
 taken  up  with  this.

 The  Mixister  of  State  in  the  Minis-
 try  of  Finance  (Shri  KE.  ©,  Pant):
 That  is  different.

 M|s.  Aminchand  Pyarelal  Group  of
 Firms

 *1558,,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lobia:
 Shri  S.  M,  Banerjee:
 Shri  Ram  Sewak  Yadav:

 Shri  George  Fernandes:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  76  on  the  3rd
 November,  966  and  state:

 (a)  whether  the  penalty  impoged  on
 Ms.  Aminchand  Pyarelal  for  import-
 ing  steel  after  the  expiry  of  the  im-
 port  Jicences  and  for  presenting  forg-
 ed  cross  border  certificates  has  wince
 been  recovered;  and

 (b)  whether  the  firm  exerciseg  ¢he
 option  given  to  it  to  redeem  the  goods
 for  home  consumption?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  Cc  Pant):
 (a)  Out  og  the  total  penalty  of  Rs.
 2,28,000  imposed  on  M|s.  Aminchand
 Pyarelal  in  respect  of  three  importa-
 tions,  penalty  amounting  to  Rs,  +1,28,000
 relating  to  two  of  the  three  cages  hag
 since  been  recovered.  The  firm  haa
 filed  a  writ  petition  in  respect  of  the
 third  case  jn  the  High  Court  at  Bom-
 bay.

 (b)  Only  in  one  of  the  three  cages
 has  the  firm  exercised  the  option  and
 redeemed  the  goods  for  home  con-
 sumption  on  payment  of  a  fine  of
 Rs.  1,00,000,

 Shri  S,  M.  Banerjee:  1584,

 Mr.  gpeaker:  That  is  a  different
 question.

 श्री  मधु  लिमये  :  मैं  ग्नन््नी  ग्होदय  क्रा
 ध्यान  इस  बात  की  झोर  दिलाना  चाहता  हूं  कि
 I952  धौर  959  के  बीच  प्रमीनंचन्द  ध्यारे-
 लाल  कम्पनियों  का  ड़े  पैमाने  पर  विस्ताएँ
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 हो  रहा  था,  उनका  मुनाफ़ा  बढ़  रहा  था,
 लेकिन  बहू  ताज्जुब  की  बात  है  कि  उनका
 प्रामदनी  टैक्स,  जो  पहले  करीब  करीब  9  लाख
 था,  घटते  घटते  करीब  करीब  1,28  हेजार
 या  1,29,  हज़ार  हो  नया  |  उसका  सबसे  बड़ा
 कारण  यह  है  कि  इस  झ्वधि  में  इनकम  टैक्स
 के  प्रधिकारियों  पर  शौर  सरकार  पर  भी  उनका
 प्रसर  बढ़ता  मया  |  सरकार  ने  इस  ग्रवधि  में
 उनकी  झ्ामदती  1  करोड़  रुपया  मानी  है  और
 75,000  एपये  का  टैक्स  लगाया  है  ।  मैं  यह
 जानना  चाहता  हूं  कि  जब  इम्पोर्ट  लाइसेंस  खत्म
 होते  के  बाद  स्टील  इम्पोर्ट  करने  और  फोज्ड
 क्रास-बार्डर  सश्टिफ़िकेट  पेश  करने  के  लिए
 उन  पर  जुर्माना  लगाया  गया,  उसी  तरह
 प्रामदनी  टैक्स  की  चोरी  करने  के  कारण  उन
 के  ऊपर  कोई  जुर्माना  क्‍यों  नहीं  लगाया  गया,
 क्योंकि  छाश्चिरकार  ये  सारी  चोरियां  करके  ये
 लोग  झ्रामदनी  छिपाते  हैं  ।

 Shri  KEK  C.  Pant:  The  supplementary
 relates  to  the  other  question.  Have
 you  allowed  that  question?  That  re-
 lates  to  income-ax  and  this  is  cus-
 toms;  these  are  two  different  matters.

 Mr.  Speaker:  Both
 Finance  Ministry.

 शौ  मधु  लिमये  :  मैं  बताता  हूं  कि  ये  दोनों
 मामले  कैसे  सम्बन्धित  हैं  a  एक  चोरी  पकड़  में

 झ्ाई,  लेकित  पचासों  नहीं  जाई,  इसलिए
 भ्रामदनी  को  छिपाने  का  मौका  मिला  t

 relate  to  the

 Shri  K,  0,  Pant:  If  you  allow  that
 to  be  answered.  I  should  like  to  say
 that  it  is  not  correct  that  the  income-
 tax  had  been  reduced,  That  statement
 ig  given  in  reply  to  the  other  ques-
 tion  which  makes  the  position  absolu-
 tely  clear.  There  is  no  question  of
 reduction  of  income-tax  in  1958-59.

 Shri  Ranga:  Under-assessment?

 Shri  K.  0,  Pant:  That  also  is  given.

 थनी  सभ  लिसने  :  अध्यक्ष  महोदय,  मुझे
 खुलासा करने दीजिए । कने  दीजिए  ।  मैंने पिछली लोक  सभा
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 में  एक  प्रश्न  पूछा  था,  जिसके  उत्तर  में  एक  टबल
 दिया  गया  था  ।  उस  में  साफ़  लिखा  था  कि
 1952-53,  में  9,13  हजार  रुपये  का  इनकम

 टैक्स  एसेस  किया  गया  था  और  957-58
 में  बह  घट  कर  128  हजार  हो  गया  |  ये
 खुद  सरकार  के  भांकड़े  हैं  उसके  बाद  दोबारा
 एसेस  किया  गया  तो  करोड़  रुपये  की  इन-
 कम  मानी  गई  और  75  लाख  रुपये  का  टैक्स
 लगाया  गया  |  ह]: ह  वक्‍त  उन्होंने  बताया  था
 कि  कोई  जुर्माना  नहीं  किया  गया  ।  लेकिन  जब
 फोज्ड  क्रांस-बा्डर  सर्टिफिकेट्स  को  लेकर
 2,28  हजार  रुपये  का  जुर्माना  किया  गया  तो

 क्या  वजह  है  कि  इनकम  टैक्स  की  चोरी  को
 लेकर  कोई  जुर्माना  नहीं  किया  गया  है  ?

 Shti  K.  C.  Pant:  In  regard  to  the
 other  question  ‘1584...

 Mr,  Speaker:  You  place  the  answer
 on  the  Table  of  the  House.

 Shri  हू,  C.  Pant:  |  thought  that  we
 were  dealing  with  this  question,

 Mr.  Speaker:  what  is  also  concern-
 ed  with  M|s.  Aminchand  Pyarelal
 group  of  firms.  You  have  laid  it  on
 the  Table.  Supplementaries  can  be
 asked,

 Shri  K.  C.  Pant:  lt  is  laid  on  the
 Table,  In  that  statement  we  have
 given  the  figures  for  each  of  the  years
 from  95l-52  to  1958-59  from  which
 it  will  be  seen  that  the  tax  levy  has
 gone  up  from  Rs.  8.9  lakhs  in  ‘1950-51
 to  Rs.  10:69,  lakhs  in  1958-59,

 Shri  Madhu  Limaye:
 But  originally?

 यह  साफ  कीजिए  कि  यह  रीएसेस्ड

 है.  क्‍ग्रारिजिनल  नहीं  था  ।

 Shri  K,  0.  Pant:  Who  is  to  take  cre-
 dit  for  this?  The  income-tax  depart-
 ment  has  gone  it.

 Re-asseased,

 sit  a  लिमये  :  बहुत  हल्ला  होने  के  बाद

 ऐसा  किया  गया  |
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 Shri  K,  C.  Pant:  Therefore,  the
 original  figures  quoted  by  Mr.  Limaye
 refer  to  realization  of  tax,  not  to
 the  levies.  The  levy  has  increased
 over  the  years.

 शी  बु  सिमये  :  खुमनि  कै  बारे  भें  जवाब
 नहीं  दिया  है  ।

 उप-प्रबान  मंत्री  तथा  वि  सन्‍्त्र।  (श्री
 मोरारजी  देसाई)  :  स्टेटमेंट  में  है  ।

 भरी  मू  लिसये:  क्या  _मन्त्नी  महोदय  का
 ध्यान  इस  बात  की  झोर  गया  है  कि  उन्होंने
 तीन  कानसा  इनमेंट्स  में  श्रे  केबल  एक  हो  छूड़ामा
 है;  यदि  ह्वां,  तो  बाकी  दो  कानस्राइनमेंट्स  के
 बारे  में  क्या  किया  गया  है  ?

 श्री  कृष्ण  द  पन्‍त  :  तीन  कातसाइत-
 मेंट्स  भें  श्रे  एक  तो  उन्होंने  छूढ़ा  लिया  है  ।
 चूंकि  बाकी  दो  कानसाइनमेंट्स  के  बारे  में
 उन्होंने  फ़ाइन  नहीं  दिये  इसलिए  उनको  छोड़ा
 नही  गया  है  1  एक  केस में  उन्होंने  बम्बई  हाई
 कोट  में  रिट  फ़ाइल  की  हे  भोर  दसरे  केस  में
 उन्होंने  सेंट्रल  बोद  के  सामने  भपील  की  हे  ।
 जब  तक  उनका  फंसला  नहीं  [1  जाता  है  तब
 कक  कोई  कार्यबाद्दयी  नहीं  की  जा  सकती  है  ।

 Shri  Ss.  M.  Banerjee:  My  question
 pertains  to  the  reply  given  to  ques-
 tion  No,  584—income-tax  assessment.
 From  the  statement  given  in  reply  lo
 this  question,  it  appears  to  me  some-
 thing  strange;  in  the  assessment  year,
 the  income  shown  in  the  cage  of  the
 firm  and  tax  levied  in  the  case  of  the
 firm,  right  from  95l-52  to  l058-59,
 are  like  this:  the  income  shown  wat
 Rs.  +12,50,000;  and  then,  it  is  all  ‘ditto’,
 ‘ditto’,  ‘ditto’,  as  if  there  was  no  rise
 or  fall  in  the  income,  It  was  always
 Ra,  150,000,  It  is  also  said  in  the
 statement  that  the  income  determined
 in  the  case  of  the  firm  wag  on  the
 basis  that  the  income  for  the  period
 of  assessment,  from  1951-52  to  1958-
 59,  was  Rs.  crore.  On  the  basis  of
 this  static  income  and  the  income  of
 Rs.  12,50,000,  it  has  been  calculated.
 This  was  on  the  basis  of  the  agreed
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 assessment.  What  waa  jife  agreed

 assessment?  It  was  agreed  with  the
 connivance  of  the  particular  firm
 by  the  income-tax  officer  that  the
 yearly  income  will  be  only
 Rs.  12,50,000  and  nothing  more!

 sit  ay  लिसये  :  मन्बियों  के  सहुपोग  | है  ।

 श्  स०सो०  बनर्जी:  सन्ध्रियों  के  सहपोग  सै  1
 |  want  to  know  what  wag  the  agreed
 assessment  and  what  was  the  assem-
 ment  before  the  agreement,

 Shri  EK.  C.  Pant:  Assessments  are
 ugreed  to  sometimes.  When  the  de-
 partment  feela  that  there  are  various
 items  which  they  may  not  have  been
 able  to  establish,  and  if  the  other
 party  agrees,  the  higher  amount  i&
 arrived  at.  (  aft  मधु  लिभये  :

 शायर  कहां  हैं  ?  प्रध्यक्ष  महोदय,  बह
 गलत  बयबानी  क्‍यों  करते  हैं  ।  )

 They  cannot  question  the  facts.  I  can
 only  give  the  facts  as  I  know.  The
 facts  ure  that  in  this  case,  the  con-
 cerned  officer  exercised  his  discretion.
 He  felt  that  it  was  in  the  interests  of
 the  department  and  the  revenue  of  the
 Government  to  accept  this  figure  of
 Rs.  ]  crore  which  is  evenly  distri-
 buted  over  these  years.  So  he  exer-
 cised  his  discretion,  and  in  the  exer-
 cise  of  his  discretion,  he  hag  fixed
 this  figure.  I  do  not  think  there  is  any
 objection.

 श्री  मु  लिभमे  :  झष्यक्ष  महोदम,  मेरा
 स्यवस्था  का  प्रश्न  है  t

 Mr.  Speaker:  In  the  Question  Hour,
 there  cannot  be  any  point  of  order.

 Shri  §.  M.  Banerjee:  Sir,  on  &
 point  of  clarification.

 ष्बी  भु  लिसये :  भ्रध्य्  महोदय,  बाप
 मन्त्री  सहोदय  को  ठीक  जबाब  देने  के  लिए

 कहें  ।  वह  वूसरे  कालम-इसकम  एसस्व  इन

 दि  कैस  शझाफ  दि  फर्म  '-को  वेखें  ।
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 Mr,  Speaker:  Mr.  Banerjee,  What  is
 your  point  for  clarification?

 Shri  ss  M  Banerjee:  Sir,  my  ques-
 tion.  was  perlinent.  How  coulg  the
 income-tax  department  assess  the  in-
 come  as—

 ‘Mr,  Speaker:  He  has  answered  the
 question.

 Shri  8,  M.  Banerjee:  He  has  not
 answered  it,  If  you  are  satisfied  with
 the  answer......  (Interruption).

 Mr.  Speaker:  It  is  answered,

 Shri  M.  Banerjee:  The  income-
 tax  department  may  be  satisfied;  the
 Minister  may  be  satisfied;  but  you
 have  to  be  satisfied.

 Mr.  Speaker:  The  answer  is  there;
 he  has  answereg  your  point.  You  may
 fot  agree  with  him,

 Shri  s,  M.  Banerjee:  It  is  on  the
 Sasis  of  a  lower  income;  it  was
 Rs.  +12,50,000  all  through.  Was  it  so
 for  all  these  ]  years?

 Mr.  Speaker:  The  point  is  this.  Your
 specific  question  was  whether  it  has
 been  negotiated,  how  it  is  only  Rs,  2
 lakhs  odd  every  year.  That  has  been
 answered  by  the  Minister.  Whether  it
 is  satisfactory  or  not,  it  is  a  matter
 which  I  cannot  judge,

 Shri  8.  M,  Banerjee:  My  question  is
 whether  the  Minister  would  inter-
 vene  jn  this  matter.

 Mr.  Speaker:  I  am  not  here  to  judge whether  it  is  correct  or  not.  How
 could  I  know?

 श्री  रामसेबक  यावव  :  मैं  यह  जानना
 चाहता  हूं  कि  भ्रमीचन्द  प्यारेलाल  पर  जो
 2,58  हजार  रुपये  का  ज़र्माना  हुआ  था;
 बह  किस  लिये  हा  था  श्रौर  क्‍या  वह  रकम
 वसूल  की  गई  है  या  नहीं  ;  प्रगर  नहीं.  तो
 क्यों  नहीं  ।  मैं  यह  भी  जानना  चाहता  हूं
 कि  2,26  हजार  रुपये  की  जो  वैनाहरी  लगाई
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 गई,  उस  मेंसे  सिफ  i,28  हजार  रपये  वसूल
 किये  गये,  बाकी  क्‍यों  नहीं  किए  गये  ।

 श्री  कृष्ण  चन्त्र  पन्त :  यह  पैनल्टी  इसलिए
 वसूल  की  गई  शौर  पैनाल्टी  और  फाइन
 इस  लिए  किया  गया  कि  उन्होंने  कुछ  कंसाइनमेंट
 मंगाए  थे,  कुछ  सामान  मंगाया  था  जिस  में
 उन्होंने  कहा  था  कि  उनका  सामान  हैंग्री  के
 बोडर  से  फलां  फलां  तारीख  के  ग्रन्दर  झा
 गया  था  लेकिन  बाद  में  तहकीकात  हुई  तो
 पता  चला  कि  वह  उन्होंने  गलतबयानी  की  ।
 उसी  आधार  पर  गुडुस  को  कान्फिस्केट
 किया  गया  ।  उस  के  बाद  उन  पर  फाइन
 लगाया  गया  |  फाइन  ग्रगर  दे  दें  तो  गुड्स
 दे  दिए  जायेंगे  शौर  परसनल  पैनालटी  लगाई
 गई  |  इसका  ब्यौरा  मैंने  पहले  भी  दिया  ।
 जो  दो  केसेज  में  उन्होंने  नहीं  दिया  है  जैसा
 मैंने  कहा  एक  में  रिट  में  गए  हैं  और  एक  में

 उन्होंने  अपील  को  है.  |

 श्री  जाजं  फर्नेन्डोज्ञ  :  अध्यक्ष  महोदय,
 यह  तो  बिल्कुल  साफ  है  कि  इस  कम्पनी  ने
 फोजू ढ  क्रास  बोडर  सर्टिफिकेट  पेश  करके
 जॉं  माल  चोरी  से  वह  लाये  थे  उसको  बाहर
 निकालने  की  कोशिश  की  ।  तो  मेरा  प्रश्न

 यह  है  कि  क्या  फोजदारी  कानून  के  अन्तर्गत
 अ्रमीचन्द  प्यारेलाल  कम्पनी  के  ऊपर  कोई  भी
 कार्यवाही  सरकार  ने  की  है  ?  क्‍योंकि  भ्रगर
 बौर  कोई  व्यक्ति,  एक  सरकारी  कमंचारी  या
 कोई  व्यक्ति,  कोई  भी  डाकमेंट  फोज  करता  है
 तो  तत्काल  फोजदारी  कानून  के  अन्तर्गत
 उसको  पकड़ा  जाता  है  ?

 श्री  कृष्ण  चन्द्र  पन्त :  अभी  तो  रिट  में
 चल  रहा  है  वह  मामला  बम्बई  हाई  कोर  में।

 श्री  जाजं  फर्तेन्डीज्  :  अध्यक्ष  महोदय,
 यह  रिट  वाली  बात  नहीं  चलने  की  ।  मेरा
 प्रश्श  सीधा  सा  है।  झापने  फोज॑री  देखी  ।
 फोज॑री  देखते  ही  इंडियन  पीनल  कोड  या
 क्रिमिनल  प्रोसीजर  कोड  जो  भी  कानून  है
 जिसमें  फोज री  करने  वाले  व्यक्ति  को  गिरफ्तार
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 किया  जाता  है  उसके  अन्तगंत  क्या  किया
 शौर  क्‍यों  नहीं  किया  ?  क्‍या  इसलिए  नहीं
 गिरफ्तार  किया  कि  किसी  मंत्री  का  कोई  हाथ
 है  ?  (व्यवधान )
 मंत्री  को  छोड़  दीजिये  लेकिन  पहले  भाग  का
 जवाब  मिलना  चाहिए  ।

 क्री  कृष्ण  चयन  पन्‍्त  :  उन  का  सारा
 केस  यह  है  कि  वह  कहते  हैं  कि  फला  लाइसेस
 नम्बर  के  मातहत  हम  ने  गुड्स  मंगाए  और
 कस्टम्स  वाले  कहते  हैं  कि  दूसरे  लाइसेस  के
 अन्दर  मंगाए  |  इसी  पर  तो  सारा  झगड़ा
 है  ।

 शो  जाज  करेंन्डोज्च  :  अध्यक्ष  महोदय,
 मुझे  आपका  संरक्षण  चाहिए  ।  मामला  यहां
 तक  गया  है  कि  2  लाख  58  हजार  पया
 फाइन  किया  गया  और  2  लख  28  हजार
 रुपया  पैनालटी  लगाई  गई  जिसमें  से  लाख
 28  हजार  पैनालटी  कम्पनी  ने  दी  है।  इसलिए
 प्राइमाफेती  यह  बात  बल्खुल  साफ  है  कि
 कम्पनी  ने  गलती  को  है  ।  तो  फोर्जरी  के

 कानून  के  अन्तर्गत  आपने  उनको  क्यों
 गिरफ्तार  नहीं  किया  ?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  The  matter  is  not  so  easy  as
 hon,  members  think.  Wherever  pos-
 sible,  we  would  certainly  like  to
 prosecute  them  and  also  recover  all
 this  money.  In  such  matters  and  even
 in  the  other  ‘matter  of  income-tax,  it
 is  asked  why  only  this  particular  sum
 is  kept.  Unless  these  people  agree,  the
 thing  will  not  stand  in  appeals  or  in
 courts.  We  will  lose  even  the  money
 that  we  can  recover.  Therefore,  one
 has  to  see  the  balance  of  convenience
 as  to  what  should  be  done.  It  is  said
 that  it  is  done  by  the  minister.  I  do
 not  think  this  was  seen  by  any  min-
 ister.  How  can  a  minister  look  into  all
 these  things?

 Shri  Ranga:  It  was  not  brought  to
 your  notice,  That  is  the  pity,
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 Shri  Morarji  Desai:  |  know  about

 it  only  now,  Instructions  have  been
 issued  now  that  wherever  prosecu-
 tions  can  be  made,  they  should  be
 made.  There  is  no  question  of  not
 making  prosecutions.  In  addition  to
 Penalty,  if  prosecutions  can  be  made,
 they  should  be  made.  Not  only  that.
 I  propose  also  to  consider  whether
 even  forfeiture  of  property  can  be
 made.

 Shri  Sonavane:  What  was  the  ¢otal
 value  of  the  goods  imported  and  what
 was  the  percentage  of  penalty  im-
 posed  on  that?

 Shri  K.  C,  Pant:  Taking  all  the
 three  consignments  together,  the
 value  of  the  goods  was  Rs,  7,73,363.
 On  this,  fine  in  lieu  of  confiscation
 comes  to  Hs,.  2.58  lakhs  and  personal
 penalty  Rs.  2.28  Jakhs,

 Shri  gurendranath  Dwivedy:  It  is
 really  extraordinary  that  for  0  years,
 the  income,  which  has  been  assessed,
 remains  the  same  amount.  Can  the
 minister  give  us  any  other  case  in
 which  agreed  assessment  has  been
 made  in  the  Manner  jt  was  done  in
 the  case  of  Aminchand  Pyarelal?

 I  would  also  like  to  know  whether
 this  Committee  which  was  appointed
 to  go  into  the  entire  steel  deal  by
 Messrs,  Amin  Chand  Pyarelal  sub-
 mitted  gn  interim  report  specially  in
 regard  to  the  Steel  Controller's  Office?

 Shrj  K.  C.  Pant:  I  would  like  to
 clarify  the  first  part  of  the  question.
 The  sum  total  of  the  jncome  returned
 by  this  company  for  the  years  1951-52
 to  1958-59.  comes  to  a  few  lakhs—be-
 low  Rs,  5  lakhs.  Ag  against  this  re-
 turn  of  below  Rs.  5  lakhs  the  Gov-
 ernment  made  them  agree  for  the
 same  period  to  Rs.  l  crore....

 aft  ay  लिमये  :  करोड़ों का  है  भ्राठ
 दस  करोड़  से  कम  नहीं  है  ।  मैं  घटा  कर  बोल
 रहा  हूं  ।

 Shri  K.  C,  Pant:  If  you  have  infor-
 mation  which  can  help  us  to  take  more
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 tax  from  them  we  will  willingly  ac-
 cept  that  information,

 at  ag  लिमये  :  श्राठ  दस  करोड़  से
 कम  नड़ीं  है|  लेकिन  आपने  तो  एस्रोमेंट
 किया  |

 Shri  EK.  C,  Pant:  I  am  trying  to  put
 the  matter  jn  its  proper  perspective.
 The  returns  filed  gave  us  an  income
 of  below  Rs,  5  lakhs.  We  made  them
 agree  to  Rs.  ]  crore  to  be  recovered
 in  equal  instalments  over  a  period  of
 seven  years,

 थो  न्पोतिमंय  बसु  :  दुर्गापुर  सेशन  में
 5  नाख  चन्दा  दिया  था  To  झ्राई०  सी०  सी०
 को।

 Shri  K.  C.  Pant:  So  far  as  the  Com-
 mittee’s  findings  are  concerned,  I
 have  no  information  with  me  at  pre-
 sent.

 भी  एस०  एम०  जोज्ञी  :  ग्रध्यक्ष  महोदय,
 जो  सवाल  इसके  बारे  में  किया  गया  है  कि
 लगातार  सात  साल  से  एक  ही  इनकम  टैक्स
 बताया  जाता  है,  असेस्ड  इनकम  एक  ही  बताई
 जाती  है  तो  मैं  पूछना  चाहता  हूं  कि  क्या  कुछ
 बारगन  होता  है  पौर  फिर  बाद  में  एग्रमेंट
 होता  है  कि चलो  इतनी  रकम  डालो  श्रौर  फिर
 जितना  दोगे  उतना  ले  लेंगे  ?  तो  यह  ऐसा
 कैसे  होता  है  a  क्‍या  तरीका  है  ?

 Shri  Morarji  Desai:  This  is  not  the
 equal  jncome  shown  by  him.  He  had
 shown  a  lesser  income  before  and
 the  Income-tax  Officer  reopened  this
 case.  After  they  are  reopened  we  have

 got  to  prove  that  he  has  got  that  much
 income,  otherwise  it  will  be  remitted
 in  appeals.  Therefore,  when  they  were
 prepared  to  pay  on  an  income  of  Rs,  4
 crore,  Rs.  75  lakhs—that  is  what  is
 said  in  the  gtatement  that  they  agreed
 to  pay  Rs,  75  lakhs—it  was  said  that
 the  amount  by  which  the  income  came
 to  be  less  and  the  tax  came  to  less
 than  Rs.  75  lakhs,  we  -will  levy

 ‘that  much  penalty  to  make  it  equal
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 to  Rs.  75  lakhs,  The  bargain  was
 on  their  side.  It  is  q  bargain,  I  do  not
 deny  that.  I  do  not  gee  anything  wrong in  it.  It  is  all  right  to  say  academi-
 eally....
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 श्री  मु  लिसये  :  दस  करोड़ से  कम
 ग्रामदनी  नहीं  है,  एक  करोड़  आप  मानते  हैं  ।
 अच्छा  बारगन  है  1

 Shri  Morarji  Desai:  If  I  can  prove,
 then  it  is  all  right,  That  is  why  I  am
 saying  that  the  only  preventive
 penalty  will  be  forfeiture  of  property
 in  such  cases,  because  then  there  is
 No  question  of  anything  else  coming
 in.

 tt  ag  लिसये  :  वही  कम  से  कम  लीजिए
 जो  गैर  काननी  ढंग  से  बताया  है
 (ब्यववान)  .  अध्यक्ष  महोदय,  करोड़ों
 का  मामला  है,  एक  करोड़  कौनसी  चीज  है  7

 Some  hon.  Members  rose—

 Mr,  Speaker:  I  will  allow  only  one
 or  two  more  supplementarieg  on  this.
 We  have  already  taken  twenty  mi-
 nutes  on  this.

 भो  मधु  लिमये  :  अध्यक्ष  महोदय,  यह
 करोड़ों  का  मामला  है

 Mr.  Speaker:  One  or  two  questions
 take  away  the  whole  Quéstion  Hour.
 If  it  is  g  matter  where  crores  of
 Tupees  are  involvegd  you  can  have  a
 half-hour  or  one-hour  discussion,  But
 during  the  Question  Hour  if  one
 question  takes  away  the  whole  time,
 what  happens  to  the  other  questions.
 That  is  why  hon.  Members  were  ob-
 jecting  yesterday  also,

 Shri  Jyotirmoy  Basu:  They  gave
 Rs.  5  lakhs  to  the  AICC  session  at
 Durgapur.  Shri  Atulya  Ghosh  nego-
 tiated  and  got  the  money.

 Mr.  Speaker:  They  can  never
 satisfy  you  as  long  as  Atulya  Ghosh
 is  in  your  mind.
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 att  aq  लिखमे  :  झष्यक्ष  महोदय,
 जिस  दिन  से  हम  लोगों  को  तसल्‍्ली  शौर
 सन्तोष  होगा  उस  दिन  देश  का  पतन  होगा  |
 हम  लोगों  को  तो  हमेशा  झतन्तुष्ट  रहना
 चाहिये  ।

 श्री  प्रब्दुल  गनी  वार  :  अमी  चन्द  प्यारे
 लाल  का  मामला  चार  साल  से  लोक  सभा
 श्रौर  राज्य  सभा  में  चल  रहा  है  बौर  डिप्टी
 प्राइम  मिनिस्टर  ने  फरमाया  कि  इसमें  किसी
 मिनिस्टर  का  हाथ  नहीं  तो  मैं  पूछना  चाहता  हूं
 कि  क्‍या  यह  सच  नहीं  हैं  कि  सरदार  स्वर्ण  सिह
 और  मिस्टर  सुब्रह्मण्यम  दोनों  ने  कभी  उसको
 ब्लैक  पर  किया  कभी  ब्हाइट  पर  किया  ?
 यह  कहते  हुए  मैं  जानना  चाहता  हूं  कि  यह
 ठीक  है  कि  आपके  जो  कंसन्डं  ग्राफिसस  हैं
 उन्होंने  डिपार्टमेंट  के  फायदे  में

 she  Ca
 ae  UW  ashes  ole  wl]

 re  “eel;  ys!  Lene  SJ  a  Se

 pooh  pr  LD  )  ०  ७)  Je  लोगी

 Prank  ot  ptr  cml  aS  Ye  bi

 Uale  Uses  pte  9  ब  #७  ४

 Sb  ह  e  *  US  45  ye

 Co  ye  paee  33  Khe,  (oygee  30३

 की  ज्  Sal  s  ul  se  dk  (83%

 ay  Xe  he  la  3३  ७०4०७)  seed

 fe  Sgt  ial,  Ul  ty  ae

 opel  Bd  ye  ४  wi  S  2७  ५४०४

 <A  §  AAR  ८४  ि  चैनी
 ee  eee

 श्ीमती  लक्मोकान्तससम।:  =  श्रापका

 प्रीटिक्शन  चाहिए  मिनिस्टर  लोगों  को  ।
 The  hon.  Member  cannot  go  on  mak-
 ing  wild  allegations  against  every-
 body.
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 श्री  झबवुल  गनो  वार  :  मैं  यह  मानते

 हुए--जैसा  कि  वह  फरमाते  हैं  कि  हमारे
 कंसन्ड  झाफिसें  ने  डिपाट  मेंट  के  भले  में,
 देश  के  भले  में  या  वे  बड़े  भोले  लोग  हैं  कि
 पांच  लाख  की  जगह  एक  करोड़  मान  गये,
 इसलिए  हमने  उनको  मान  लिया,  तो  मैं  जानना
 चाहता  हैं  कि  इस  सारे  श्रर्स  में  उन्होंने
 कितना  माल  इम्पोर्ट  किया  और  जो  माल
 300  फो  सदी  पर  बिकता  था,  उस  में  से

 कितना  कन्ज्यूम  किया,  कितना  ब्लैक  में  बेचा  ?
 कया  यह  सही  नहीं  है  कि  उनको  दस  में  सात
 करोड़  से  ज्यादा  का  फायदा  हमा  ?

 Senge  +  aby  rs
 ७  yp]

 Dydd  gylam  af  ut  ales  ४

 te  det  LEAL  jpn

 en  «yk  -ge  de]  (8४०

 FM  gle  S  ७  Syl  yee
 BY  pl  - ds  ke  yh  GI

 ute  p  Wok  s  unl  de
 hats  2.०  Cpl  ४  rr  7७  Wily

 QS  Syypel  he  Us  J  ore!  ue
 ७८५  )३  ge  i  Fee  lo  ह.  yy)

 -\s  pri  US oe  ue  onl  be

 ae  1  प्लन  pee  el

 vie  wl  SF  el  ४  ०  reed  oe

 [+  ab  ym  7७2७  ४  ४७0)  ae  yy  ७००

 Mr.  Speaker:  How  can  he  say  how
 much  was  sold  in  the  blackmarket?
 I  will  be  very  happy  if  the  Minister
 knows  it  and  answers  it.

 श्री  प्रब्युल  मन  बार  :  ब  स्पीकर
 साहब,  इस  में  किसकी  मदद  लें,  यह  मामला
 चार  साल  से  सड़प  रहा  है  ।

 uw  uo  ux!  et  he  ae  wl  ]
 Se  gla  cbelae  te  न  dae  Of

 [-  a)  ह ८.  «
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 Mr,  Speaker:  Let  the  Minister  re-
 ply  how  much  was  gold  in  the  black
 market,  if  he  can,  I  will  be  very
 happy.

 att  मोरारजों  देसाई  :  सम्माननीय
 सदस्य  ने  पहले  दो  मिनिस्टरों  का  नाम  लेकर
 जो  कुछ  कहा,  वह  उचित  नहीं  है  -  उनका
 इसके  साथ  कोई  सम्बन्ध  नहीं  है  ।  वैसे  वह
 इस  मामले  में  कुछ  भी  कह  सकते  हैं,  उन  को
 भ्रधिकार  है,  पालियामेंट  का  मेम्बर  होने  की
 बजह  से,  लेकिन  यह  उनको  शोभा  नहीं  देता--
 इतना  मैं  जरूर  कहना  चाहता  हूं  t

 जहां  तक  दूसरी  बात  का  सम्बन्ध  है
 कि  ब्लैक  मार्कट  में  क्या  बेचा

 Shrj  Abdul  Ghani  Dar  rose—

 Myr.  speaker:  He  cannot  get  up
 whenever  he  chooses  and  begin  to
 speak,  He  has  asked  the  question,  The
 Minister  is  answering  it.  He  has  to
 hear  him,  whether  he  likes  it  or  not.

 क्रो  मोरारजों  देसाई  :  उन्होंने  कहा  कि

 हम  मानते  हैं  कि  वह  भले  हैं  ।  हम  ने  कभी
 भला  नहीं  माना  |  भला  माना  होता  तो
 इतना  पैसा  क्यों  वसूल  करते  |  वह  भले  नहीं
 हैं--इसमें  काई  शक  नहीं  है  1  सम्माननीय
 सदेस्य  भी  भले  नहीं  हैं--इसमें  भले  का
 सवाल  ही  नहीं  है  ।  ब्लैक  मार्केट  में  कितना

 बेचा,  यदि  यह  मुझे  मालूम  होता,  तो  उनको
 सवाल  ही  न  पूछना  पड़ता  ।

 श्री  प्रब्युल  गनो  बार  :  सरकार  को

 होशियार  करो  शौर  मालूम  करो  |

 pra  yl  75  state  gh  3S]

 [-  रह

 Shri  Indrajit  Gupta:  In  the  matter
 of  the  irregular  import  of  steel  and
 alleged  resale  at  blackmarket  prices
 by  this  firm,  the  Finance  Ministry  is
 naturally  interested  to  see  that  pro-
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 per  penalties  are  imposed  and  realis-
 ed,  When  thig  matter  is  also  being
 further  investigated  by  the  Asok
 Sarkar  Inquiry  Committee,  does  the
 Government  consider  it  proper  that
 before  that  committee  hag  concluded
 its  investigation,  the  then  Iron  and
 Steel  Controller  who  was  involved  in
 this  deal,  Shri  Bam,  should  be  _per-
 mitted  by  the  government  to  take  up
 a  Uniteg  Nations  assignment  and
 leave  the  country?  Especially  when
 he  is  one  of  the  key  witnesses  in  this
 whole  matter,  is  jt  considered  pro-
 per.

 Mr,  Speaker:  I  do  not  think  it  is
 relevant.

 Shri  Indrajit  Gupta:
 the  reply?

 Sir,  what  is

 Mr.  Speaker:  Shri  Hem  Barua.

 Shri  Indrajit  Gupta:  Please  tell  me
 why  you  are  disallowing  x.

 Mr,  Speaker:  It  has  nothing  to  do
 with  the  main  question.  You  are
 only  asking  gbout  the  Iron  and  Steel
 Controller  and  not  about  the  realisa-
 tion  of  duty.

 Shri  Indrajit  Gupta:  The  first  part
 of  my  question  was  abottt  the  import
 of  steel.  At  that  time  the  Iron  and
 Steel  Controller  was  Shri  Bam,  An
 inquiry  has  been  ordered  by  gov-
 ernment  in  the  matter  and  the  chief
 witness  is  allowed  to  leave  the  coun-
 try.

 Shri  Morarji  Desai:  The  question
 here  is  not  about  that  inquiry.  That
 is  a  separate  question.  If  that  ques-
 tion  had  been  asked,  a  question  about
 that  particular  officer  would  have
 been  relevant,  Here  the  question  is
 about  the  collection  of  customs  duty
 levied.  How  does  the  officer  come  into
 the  picture  here?

 Shri  Jyotirmoy  Basu:  It  is  all  inter-
 mingled;  don’t  try  to  tell  us  all  the
 stories,

 Shri  Hem  Barua:  Since  the  hon.
 Finance  Minister  gave  us  an  aesur-
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 ance  on  the  floor  of  this  House  that
 he  would  tighten  up  the  tax  collec-
 tion  machinery  and  would  mop  up  all
 the  taxes  evaded  by  certain  people,
 in  the  context  of  that,  may  I  know
 whether  he  has  tried  to  find  out  the
 taxes  evaded  by  Aminchand  Pyarelal
 group  of  firms  and,  ig  he  has  found
 out  the  taxes  evaded  by  them,  what
 steps  has  he  taken  against  this  ‘parti- cular  firm  or,  as  is  alleged  in  gome
 section  of  the  press,  he  is  reluctant
 to  take  any  steps  against  this  firm
 because  of  the  substantial  contribu-
 tion  it  has  made  to  his  party  funds?

 Shri  Morarji  Desai:  Again  an  in-
 sinuation  is  made  by  the  hon.  Mem-
 ber.

 Shri  Jyotirmoy  Basu:  What  a  pity!

 Shri  Morarji  Desai:  I  do  not  want
 to  enter  into  jt.  I  do  not  want  to  take
 up  that  matter.  He  can  do  what  he
 likes,  I  never  promised  in  this  House
 at  any  time  that  J  will  mop  up  all
 the  evasion  of  taxes.  It  Is  not  possi-
 ble  for  anybody  to  do  so.  What  I  said
 was  that  I  am  trying  to  devise  a  ma-
 chinery  and  a  method  whereby  this
 will  be  lessened  to  the  minimum.  That
 has  not  yet  been  done.  I  have  not  yet
 been  able  to  find  it  out.  If  the  hon.
 Member  can  help  ‘me  to  do  it,  I  shall
 be  eternally  grateful  to  him.  There-
 fore  I  want  suggestions  from  him.

 Shri  Hem  Barua:  He  has  not  re-
 plied  to  the  latter  part  of  my  ques-
 tion,

 Mr,  Speaker:  Next  question.

 Shri  R.  Barua:  Question  No.  1559.

 Shri  Shivaji  Rao  Ss.  Deshmokh:  Sir,
 question  No,  1575  is  also  connected
 with  it.

 Mr.  gpeaker:  That  has  been  trans-
 ferred  to  the  ith,

 Fabrication  of  Fertiliser  Plants

 om
 91559,  Shri  R.  Barua:

 Shri  D.  N.  Patodia:
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 Shri  0,  C.  Sharma:
 Shri  Kameshwar  Singh:

 Shri  A.  Sreedharan:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 country  is  likely  to  be  in  a  position
 to  fabricate  her  plants  for  production
 of  fertilizers  within  4-5  years  time;

 (b)  if  so,  whether  Government
 purpose  to  revise  its  policy  on  fer-
 lilizers  and  stop  further  erection  of
 new  Plants  with  foreign  assistance
 ang  expedite  the  process  of  fabrica-
 tion  of  plants  in  India;  and
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 (९)  the  economy  of  postponing  fur-
 ther  erection  under  foreign  assistance
 and  importing  additional  quantity  for
 the  next  3-4  years?

 The  Minister  of  State  in  the  Minis-
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  It  is  expected
 that  a  major  portion  of  plant  and
 equipment  for  fertilizer  factories  can
 be  manufactured  in  the  country  pro-
 gressively  in  the  next  five  years.

 (b)  Government  will  naturally  do
 all  in  its  power  to  expedite  the  indi-
 genoug  fabrication  of  plant  and  equip-
 ment.  It  js  entirely  because  of  our
 expectations  in  this  matter  that  Gov-
 ernment  has  agreeq  to  consider  new
 Proposals  with  foreign  assistance  only
 if  they  can  be  finalised  by  the  end
 of  this  year  and  could  come  into  pro-
 duction  in  3  to  4  years  from  now.
 The  present  policy  js  consistent  with
 the  objective  of  major  self-sufficiency
 in  the  net  few  years  and  does  not
 require  any  change  in  the  meanwhile.

 (c)  T¢  projects  now  contemplated
 are  not  proceeded  with,  indigenous
 fertilizer  production  that  will  be  lost
 to  the  country  uptil  1973-74,  when  the
 first  plant|s  built  from  mainly  local
 equipment  may  be  expected  to  be
 ready,  will  be  valued  at  about  Res.
 500  crores.  This  may  be  compared
 with  foreign  assistance  for  investment
 on  these  plants  of  about  Rs.  50  crores.
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 Shri  R.  Barua:  What  is  the  pro-
 portion  of  indigenous  component  of
 fertiliser  plants  and  what  step  is  the
 Govermment  taking  to  fabricate  all
 the  plants  and  in  collaboration  with
 which  foreign  parties?

 Shri  Raghu  Ramaiah:  The  indige-
 nous  component  gt  the  moment  avail-
 able  works  out  to  only  0  to  15  per
 cent  of  the  total  value  of  the  project.
 The  main  parts  of  the  plant  which
 have  to  be  imported  at  the  moment
 are  vessels,  valves,  pumps  and  com-
 pressors,  air  separation  equipment,
 seamless  steam  pipe,  instrumentation
 and  electrical  plant,  But  there  are
 various  projects  to  manufacture  some
 of  these.  For  instance,  the  Heavy
 Plate  and  Vessels  Works,  Visakhapat-
 nam,  has  a  programme  to  manufacture
 heat  exchangers,  pipe  fabrication  etc.
 Srmilarly,  the  Foundry  Forge  Project
 at  Ranchi  has  on  its  schedule  the
 manufacture  of  high  pressure  vessels.
 In  regard  ¢o  valves  there  Is  a  pro-
 framme  scheduled  in  Bharat  Heavy
 Electricals  Limited.  Tiruchinapalli,  In
 most  of  these  cases  there  is  foreign
 collaboration.  In  the  case  of  the  Heavv
 Plate  and  Vessels  Works  it  is  with
 Skodaexport.  In  the  case  of  the
 Foundrv  Forse  Plant  at  Ranchi  it  is
 with  the  Jananese  firm  Similar
 foreion  collahorations  jn  regard  to
 many  projects  are  there.

 Shri  Rr,  Barua:  May  I  know  whe-
 ther  any  Indian  concern  has  come
 with  anv  proposal  for  an  all-India
 consortium  In  Tndia  in  order  to  fab-
 ricate  these  plants:  if  so.  what  is  the
 reaction  of  Government?

 Shirl  Raghu  Ramaish:  The  fabrica-
 tion  of  the  plant  requires  all  these
 components  and  there  are  various
 units  which  have  proposed  to  manu-
 facture  them.  I  em  not  sware  of  any
 nranosal  hv  के  enneartinm  of  people
 to  manufacture  the  entire  plant.

 The  Minister  of  Planaing.  Petro-
 eur  and  Chemiral<  and  Saeial  Wel-
 fare  (Shri  Achka  Mehta):  Mav  T  add
 that  the  auestion  canes  ant  arise  he-
 cause  these  things  have  to  be  manu-
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 factured  in  different  public  sector
 factories  in  India  some  of  whom  are
 either  being  set  up  or  are  being  en-
 larged  in  order  that  they  may  be  able
 to  undertake  this  work?

 Shri  D.  N.  Patodia:  Foreign  assist-
 ance  and  setting  up  of  a  factory under  foreign  collaboration  will  in-
 volve  not  only  a  drain  on  our  fore-
 ign  exchange  resources  but  will  olso
 involve  higher  cost  of  the  plant  and
 also  payment  of  royalty  for  several
 years  to  come,  Therefore  may  J  know
 as  to  what  would  be  the  cost  of  set-
 ting  up  a  plant  with  foreign  assist-
 ance  compared  to  the  estimated  cost
 when  the  plant  will  be  fabricated  in
 India  after  four  years?

 Shri  Asoka  Mehta:  As  has  een
 nointed  out.  at  present,  we  are  not  in
 a  position  to  set  up  a  plan  of  our  own
 because  we  do  not  fabricate  sophisti-
 cated  equipment  needeq  for  a  fertili-
 ser  plant,  particularly,  a  modern  fer-
 tiliser  plant  and  it  is.  therefore,  not
 Possible  to  give  the  cost  cf  such  a
 plant  in  Indie  todav.  We  have  our
 own  assessments  but  until  we  are  in
 a  position  to  fabricate  these  parts
 here.  these  assessments  are  not  of
 much  {mportance.  It  is  true,  if  we
 could  buy  the  equipment  with  free
 foreign  exchange.  the  cost  would  not
 be  as  high  as  it  is.  But  we  have  set
 up  most  of  these  plants  by  drawing
 upon  credits  that  are  extended  to  us
 by  friendl.  Governments  and  when
 we  have  to  draw  unon  erdits  which
 are  extended  to  us.  we  have  often  to
 pav  higher  prices  because  we  canrfot
 fo  in  for  global  tenders.

 Shri  D.  N.  Patodia:  Could  we  at
 least  know  the  estimated  cost  of  fhe
 plant?

 घोल  D.  C.  Sharma:  Str,  the  repHes
 given  by  the  two  Ministers  have  been
 very  depressing.  TI  want  to  know
 whéther  the  wrdductitin  bf  the  vari-
 ous  components  of  fertiliser  plant  will
 continue  in  this  country  aad.  how  lone
 it  will  take  ws  set  un  a  plant  which

 can  manufacture  all  the  components
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 of  the  fertiliser  plant  and  how  much
 it  will  cost?

 Shri  Asoka  Mehta:  There  is  no
 single  plant  which  tries  to  manufac-
 ture  all  the  components.  Take,  for
 instance,  instruments.  We  have  spe-
 cialiseq  plants  for  manufacturing  ins-
 truments.  Surely,  instruments  will
 be  obtained  from  these  plants.  Then,
 take  the  seamless  tubes.  The  seam-
 less  tubes  are  needed  by  refineries,  by
 fertiliser  plants  and  by  a  variety  of
 other  industries,  There  will  be  a
 Plant  which  will  manufacture  the
 seamless  tubes.  What  we  are  trying
 to  see  is  that  there  are  facilities  for
 fabricating  all  these  various  compo-
 nents  in  the  country  for  the  purpose
 of  setting  up  indigenous  plants.

 Shri  A.  Sreedharan:  The  Czechoslo-
 vakian  experts  have  recommended
 Cochin  as  the  most  ideally  suited  lo-
 cation  for  the  heavy  plates  and  ves-
 sels  plant.  But,  as  usual,  Kerala  is
 ignored  in  a  rough  manner  and  our
 claim  has  been  brushed  aside  and
 the  plant  is  now  going  to  be  located
 in  Vishakhapatnam.  In  the  Draft  out-
 line  of  the  Fourth  Plan,  there  is  a
 provision  for  a  fabrication  shop  for
 fertilizer  and  chemicals  costing  Res.
 2.8  crores.  In  view  of  the  fact  that
 Cochin  is  ideally  suited  for  the  fabri-
 cation  shop  for  fertiliser  and  chemi-
 cals  and  also  in  view  of  the  fact
 that  Kerala  has  been  consistently  ig-
 nored  in  her  claims,  will  the  Govern-
 ment  categorically  state  that  they  will
 locate  the  fabrication  shop  for  ferti-
 liser  gnd  chemicals  in  Cochin.

 Shri  Asoka  Mehta:  We  shall  con-
 vey  the  suggestion  to  the  Minister  of
 Industrial  Development  who  is  in-
 charge  of  this.

 Shri  Shivajirao  s.  Desmukh:  Will
 the  Government  be  pleased  to  tell  us
 what  is  the  cost  of  turn-key  agree-
 ments  entereqy  into  for  fertiliser  pl-
 ants  and  how  do  they  do  compare
 with  the  indigenous  capacity?  Is
 the  hon,  Minister  aware  of  his  Jearn-
 eq  predecessor's  announcement  that
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 the  country  and  particularly  the  Fer-
 tiliser  Corporation  of  India  with  an
 army  of  300  design  engineers  and  seve-
 ral  thousand  other  employees  are  in  a
 position  to  fabricate  indigenous  fer-
 tiliser  plants  and  even  Dr.  Mukherjee
 of  the  Trombay  unit  has  been  pleased
 to  say  that  not  only  India  has  got
 indigenous  capacity  for  fabrication  of
 fertiliser  plants  but  the  cost  also  will
 be  to  the  tune  of  about  Rs.  4  crores
 to  Rs,  5  crores.  How  does  the  Mi-
 nister  explain  one  of  the  turn-key
 agreements  entered  into  with  an
 Italian  firm,  S.N.A.M.  und  Monte
 Carlo,  under  which  Government  is
 paying  them  Rs.  5  crores  or  so  when
 the  same  firm  in  the  technical  jour-
 nals  of  the  world  is  quoting  6  million
 dollars  for  similar  plants  which
 hardly  works  out  to  Rs.  4-l|2  crores?

 Shri  Asoka  Mehta:  I  shall  be
 grateful  to  the  hon.  Member  if  he
 will  kindly  give  me  the  figures  be-
 cause  he  has  massed  up  his  figures,

 Shri  Shivajirao  S$.  Deshmukh:  I
 wanted  to  know....

 Mr,  Speaker:  We  cannot  enter  into
 a  discussion  now.

 Mr.  Pashabhai  Patel.

 Shri  Pashabhai  Patel:  We  have  been
 able  to  manufacture  motor  cars,  bicy-
 cles,  aeroplanes,  engines,  tractors,
 sewing  machines  and  sugar  machi-
 nery.  I  want  to  know  why  the  Gov-
 ernment  is  not  able  to  make  this
 machinery,  I  think,  the  Govern-
 ment’s  stand  is  not  convincing  at  all.

 Shri  Asoka  Mehta:  I  would  like  to
 answer  Mr.  Deshmukh.  Only  one
 point,  Sir.

 What  the  FCI  said  was  that  they
 hag  designing  and  engineering  capa-
 city  and  they  were  utilising  it  fully.
 I  have  made  it  clear  over  and  over
 again  that  we  can  design  and  engi-
 neer  four  plants  over  a  period  of
 four  years,  We  have  taken  up  four
 plants  and  we  are  doing  that.  The
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 engineers  and  designers  do  not  fabri-
 cate.  Fabricating  machinery  is  some-
 body  else's  job.  That  is  why  I  said
 that,  if  the  hon.  Member  would  we
 me,  I  could  explain  everything.

 The  argument  what  can  be  manu-
 factured  in  India  and  what  cannot  be
 is  a  matter  which  could  be  easily
 discussed  with  such  an  eminent  indus-
 trialist  like  the  hon.  Member.  I  am
 willing  to  sit  with  him,  get  the
 DGTD  people  and  the  industries  and
 carry  conviction  to  him  that  what-
 ever  can  be  manufactured  in  India  is
 being  manufactured.  He  is  well
 aware  that  the  DGTD  will  not  clear
 any  application  for  importing  capital
 goods  unless  every  care  is  taken  to
 see  that  the  indigenous  fabricating
 capacity  is  fully  utilised.  A  dis-
 tinguished  industrialist  like  him  sure-
 ly  knows  what  the  procedure  is.

 Shrimati  Lakshmikanthamma:  May
 I  know  whether  the  Government  has
 offered  any  concessions  to  foreign
 companies  to  establish  fertiliser  fac-
 tories  in  our  country  and  if  so,  whe-
 ther  they  are  coming  forward  and  if
 they  are  not  coming  forward,  what
 are  the  reasons  why  they  are  not
 coming  forward?

 Shri  Asoka  Mehta:  What  =  conces-
 sions  have  been  offered  are  well
 known  to  the  hon.  Member.  As  to
 what  the  results  would  be,  we  would
 be  able  to  say  only  by  the  end  of  the
 year  because  that  is  the  period  till
 which  we  are  waiting  for  these  ap-
 Plications  to  be  finalised.

 Shri  Ranga:  How  do  they  find  the
 response  80  far?

 Shri  Asoka  Mehta:  It  is  difficult  to
 say  this  because  the  applications  are
 at  various  stages  of  consideration.  If
 I  were  to  say  today  that  the  response
 is  very  good  and  tomorrow  we  are
 not  able  to  agree  to  some  of  the  ap-
 plications,  then  I  will  be  questioned.
 So,  I  will  be  able  to  eive  a  proper
 statement  only  after  the  applications
 are  fully  and  finally  cleared.
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 श्री  क्षिकचन्र  का:  क्‍या  यह  बात  सही
 नहीं  है  कि  बम्बई  की  एक  कम्पनी  ने  कुबेत
 की  एक  कम्पनी  से  भ्रमोनिया  बेस्ड  फर्टिलाइजर
 प्लांट  खोलने  का  समझौता  किया  है  जब  कि
 सरकार  की  नीति  है  कि  नेप्था  बेस्ड  इंडिजिनस
 प्रोडक्ट  के  आधार  पर  प्लान्ट  खोला  जाय  ?
 मैं  जानना  चाहता  हुं  कि  यह  जो  समझौता
 हुआ  है  उस  पर  हमारा  कितना  फारेन  एक्सचेंज
 जायेगा  और  जिस  कम्पनी  ने  सरकार  की
 नीति  के  खिलाफ  काम  किया  है  उसके  विरुद्ध
 क्या  कार्रवाई  सरकार  करने  जा  रही  है  ?

 Shri  Asoka  Mehta:  No  such  decision
 has  been  taken,

 Secondly,  this  is  a  question  about
 fabrication  of  fertiliser  plants.  J]  do
 not  know  where  Ammonia  comes
 here,

 Shri  Bat  Raj  Madhok:  It  is  a  ques- tion  whether  India  needs  chemical
 fertilisers  more  urgently  or  the  other
 things  more  urgently.

 An  hon.  Member:  Natural  fertilisers,

 Shri  Bal  Raj  Madhok:  We  have
 enough  of  natural  fertilisers  and  we
 can  make  use  of  compost  as  well.

 May  I  know  whether  we  cannot
 wait  for  the  indigenous  fertiliser
 plants  to  come  up?  We  can  expe-
 dite  their  construction  and  avoid
 spending  foreign  exchange  for  getting
 foreign  collaboration  and  _  foreign
 machinery  for  this  purpose.  That
 will  save  foreign  exchange  and  -that
 will  also  adgd  qa  sense  of  urgency
 which  will  also  be  helpful.

 Shri  Asokg  Mehta:  The  requiré-
 ments  of  fertilisers  have  been  assess-
 ed  very  carefully  and  I  am  sure,  the
 hon.  Member  has  seen  the  various  78-
 ports  and  the  various  calculations
 that  have  been  made.  The  requiré-
 ments  by  the  end  of  the  Fourth  Plan
 will  be  2.4  million  tonnes  of  nitrogen-
 ous  fertilisers,  one  million  tonnes  of
 phosphatic  fertilisers’  and  something
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 like  800,000  tonnes  of  potassic  ferti-
 lisers.  Without  these  fertilisers,  it
 has  been  established  that  we  will  not
 be  able  to  reach  our  targets  either  uf
 foodgrains  or  of  agricultural  produc-
 tion.  These  are  matterg  which  have
 been  gone  into  very  very  carefully
 by  all  the  experts  concerned.  As  far
 as  our  Ministry  is  concerned,  we  have
 to  produce  the  fertiliser  that  is  need-
 ed  in  the  country,  and  in  order  to
 produce  fertilisers  we  are  going  ahead
 with  creating  facilities  for  fabricat-
 ing  equipment  in  the  country  so  that
 in  future  we  are  able  to  do  it  on  our
 own,  by  setting  up  new  plants  here
 and  now  in  the  country  so  that  we
 may  be  able  to  produce  the  fertilisers
 needed,  utilising  our  existing  capacit-
 ies  to  the  utmost,  and  making  up  by
 imports  whatever  shortfalls  are  still
 left.  This  is  the  overall  policy,  and
 ]  think  this  policy  is  necessary  if
 targets  of  food  production  and  +gri-
 cultural  production  are  to  be  reached.

 sit  गा०  Ho  fay  :  tte  के  लिए
 जिस  प्रकार  का  इक्विपमेंट  बनाया  जा  रहा  है
 उसकी  क्या  प्राग्रेस  है  और  वह  कारखाना
 कब  तक  चालू  हो  जाएगा  ?

 Shri  Asoka  Mehta:  The  FCI  is  en-
 gaged  in  drawing  up  a  project  report
 for  a  fertiliser  plant  in  Korba  which
 will  be  coal-based.  When  that  report
 is  ready,  we  shall  consider  the  econo-
 mics  of  the  plant  and  decide  whether
 it  is  advisable  to  set  it  up  or  not,

 Shri  Lobo  Prabhu:  While  the
 anxiety  of  the  hon.  Minister  to  in-
 crease  fertiliser  production  is  quite
 intelligible,  may  I  enquire  why  only
 half  the  established  capacity  is  being
 utilised  now?  Particularly,  may  I
 know  from  the  hon.  Minister  what
 arrangements  have  been  made  to  pro-
 vide  power  and  coking  coal  the  short-
 age  of  which  has  been  responsible  fur
 the  failure  to  utilise  the  full  capacity?

 Shri  Asoka  Mehta:  As  far  as  phos-
 phatic  fertilisers  are  concerned,  there
 has  been  considerable  amount  of  un-
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 utilised  capacity  because  we  could  not
 get  sulphur.  There  was  short  sup-
 Ply  of  sulphur  during  the  last  two
 years.  As  far  as  other  kinds  of
 fertilisers  are  concerned,  I  shall  have
 to  go  plant  by  plant  to  explain  why
 there  has  been  a  shortfall.  In  some
 eases,  there  has  been  shortfall  be-
 cause  of  shortage  of  power.  As  you
 know,  last  year  was  a  very  difficult
 year  as  far  as  hydro-power  was  con-
 cerned;  both  in  the  Punjab  and  in
 Kergla  there  was  this  difficulty.  In
 the  case  of  Sindri,  for  instance,  it  is
 rather  an  olg  plant  and  It  is  having
 a  number  of  difficulties.  Therefore,

 We  are  now  working  on  schemes  to
 modernise  it.  It  is  a  very  old  plant
 and  it  has  to  be  modernised.  We  have
 taken  certain  steps  in  that  direction
 and  we  hope  that  the  production  at
 Sindri  will  improve.  Likewise,  there
 are  other  plants  wh  ich  have  their  own
 peculiar  problems.  It  would  be  very
 difficult  for  me  to  give  all  these  details
 here,  But  if  the  hon,  Member  is  in-
 terested,  I  shall  be  happy  to  send  him
 all  the  details  plant  by  plant,  or  if  you
 so  direct,  I  shall  place  a  statement  on
 the  Table  of  the  House.

 Shri  Banga:  That  would  be  better.

 Mr.  Speaker:  Yes.

 Shri  Krishna  Kumar  Chatterji:  The
 answers  so  far  evoked  from  the  hon.
 Minister  lack  in  a  sufficient  aware-
 ness  of  the  urgency  of  the  matter.
 It  is  not  a  question  of  financial  im-
 plications,  but  I  am  sure  the  hon.
 Minister  will  agree  that  it  is  a  ques-
 tion  of  national  security  and  prestige
 as  well.  At  this  time  of  world  ten-
 sion,  if  we  depend  on  food  imports
 from  foreign  countries,  then  it  would
 be  a  question  of  national  security  and
 national  prestige  as  well.  So,  is  the

 hon.  Minister  prepared  to  stop  all
 kinds  of  these  fertiliser  plants  being
 made  here  with  the  help  of  the

 foreign  Governments?
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 Shri  Asoka  Mehta:  I  have  not  the

 slightest  objections,  and  let  us  not
 have  any  fertiliser  produced  in  the
 country,  but  I  do  not  know  how  that
 will  solve  the  food  problem.  I  do  not
 see  the  connection  between  the  two
 statements  made  by  the  hon.  Member.

 Shri  Jyotirmoy  Basu:  May  I  know
 whether  there  was  38  proposal  to  start
 a  fertiliser  plant  under  the  co-opera-
 tive  sector  and  for  this  purpose  Gov-
 ‘ernment  have  been  negotiating  with
 the  American  Co-operative  League,

 ‘and  if  so,  the  terms  and  conditions  that
 they  have  been  negotiating  with
 the  American  Co-operative  League?

 Shri  Asoka  Mehta:  These  discus-
 sions  are  going  on,  and  when  the
 discussions  are  over,  we  shall  place
 ‘the  terms  and  conditions  before  the
 House.

 Oral  Answers

 श्रो  प्रेम  चन्द  धमः  :  भारत  में  जितने
 फ़टिलाइजर  के  कारखाने  हैं  उनकी  जितनी
 क्षमता  है  वह  पूरी  प्रयोग  में  क्‍यों  नहीं  लाई
 जा  रही  है  ?  मंत्री  महोदय  मे  कहा है  कि  श्रागे
 भी  नए  कारखाने  बनने  वाले  हैं  |  मंत्री  महोदय
 ने  नंगल  फटिलाइजर  फैक्ट्री  का  शौर  सिन्द्ी
 का  जिक  किथा  है  शौर  बताया  है  कि  वहां  जिजली
 को  दिक्कत  महसूस की  गई  थी  या  गन्धक  की
 दिक्कत  महेसूस  की  गई  थी।  मैं  जानना  चाहता
 हूँ  कि  इप  बात  की  क्या  गारंटी  है  कि  जो
 नए  कारखाने  श्राप  करोड़ों  शपया  लगा  कर
 बनाएंगे  उन  कारखानों  में  इस  तरह  की  दिककतें
 पेश  नहीं  आएंगी  भौर  जं  मशीनरी  है  बह
 बेकार  नहीं  पड़ी  रहेगी  ?  मैं  जानता  चाहता  हूं
 कि  जब  प्राप  नए  कारखाने  लगायेंगे  तो  क्‍या
 इस  बात  का  भी  ध्यान  रखेंगे  कि  ऐसी  दिक्कतें
 पेश  न  भ्रायें  भौर  मशीनरी  काम  में  झाएं  द्रौर
 ये  कारखाने  ठीक  तरह  से  चलें  ?

 Shri  Asoka  Mehta:  Because  of
 severe  drought,  there  is  great  in-
 adéquacy  of  water  and  as  a  result  of
 that,  power  is  not  available.  I  do  not
 know  what  safeguards  can  be  provid-
 ed.  Droughts  are  things  that  oecur
 infrequently  and  we  have  got  to  take
 them  in  our  stride.  This  has  not
 been  a  normal  situation  and  id  hope
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 in  future  such  situations  not will
 emerge.

 श्री  मधु  लिसये  :  मार्च  महीने  के  श्रन्त  में
 मंत्री  महोदय  ने  यहां  धोषणा  की  थी  कि
 भविष्य  में  झितने  फट्िलाइजर  के  कारबाने
 बनाये  जायेंगे  वे  हमारे  देश  में  जो  नाफ्ता  तैयार
 होता  है  उसके  झ्राघार  पर  बनाये  जायेंगे  1
 बाद  में  कुछ  नीति  परिवर्तत  की  बात  बाई  1
 मैं  जानना  चाहता  हूं  कि  क्‍या  इस  नीति
 परिवर्तन  के  बारे  में  वारह  अगस्त  के  पहले  उप
 सदन  के  सामने  वह  निवेदन  करेंगे  शौर
 हमको  चर्चा  करने  का  मौका  देंगे  ?

 Shri  Asoka  Mehta:  If  there  is  any
 change  in  policy  before  that,  I  shall
 be  happy  to  make  a  statement  and
 give  every  opportunity  to  hon,  Mem-
 bers  to  discuss  it.

 Revision  of  Lists  of  Scheduled  Castes
 and  Scheduled  Tribes

 +
 *56l,  Shri  Dhuleshwar  Meena:

 Shri  Vishwa  Nath  Pandey:
 Shri  Ramanchandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  K,  Pradhan:
 Shri  Deorao  Patil:
 Shri  K.  P.  Singh  Deo:
 Shri  90.  N.  Deb:
 Shri  Siddayya:
 Shri  M,  L.  Sondhi:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  455  on  the
 25th  May,  967  and  state:

 (a)  whether  Government  have
 since  finaliseg  the  revision  of  the
 lists  of  Scheduled  Castes  and  Sche-
 duled  Tribes;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  State  In  the  De-
 partment  of  Social  Welfare  (Shrimatl
 Phulrenu  Guha):  (a)  and  (b).  Gov-
 ernment  hopé  to  intreduee  a  bill  om
 the  subject  in  the  near  future.

 Shri  Dhuleshwar  Meena:  While  the
 Ministry  was  consulting  MPs

 = wise,  many  of  them  suggested
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 scheduling  and  de-scheduling  of  cast-
 es  and  tribes.  To  what  extent  have
 these  suggestions  been  accepted,  parti-
 cularly  regarding  Rajasthan?

 Shri  Asoka  Mehia:  I  would  like  the
 hon.  Member  to  wait  till  the  Bill  is
 introduced.  He  will  then  have  very
 little  cause  for  complaint.

 -Shri  Dhuleshwar  Meena:  It  was
 strongly  urged  by  members  that  there
 is  a  synonym  in  this  respect,  namely,
 ‘Mina’  and  ‘Meena’.  May  I  know
 which  word  Government  have  ac-
 cepted?

 Shri  Asoka  Mehta:  It  is  difficult  for
 me  to  give  a  reply.  I  would  like  the
 hon.  Member  to  wait  till  the  Bill  is
 introduced.  If  he  has  any  sugges-
 tions,  he  can  move  an  amendment
 and  I  assure  him  Government  will
 give  the  most  sympathetic  considera-
 tion  to  any  amendments  moved,

 An  hon,  Member:  What  is  the  mean-
 ing  of  ‘in  the  neur  future’?

 श्रो  देवराव  पाटिल  :  यह  सवाल  भारत  के
 कोटि  कोटि  आदिवासियों  का  सवाल  है।  सूची
 में  संशोधन  करने  का  प्रधिकार  संसद  का  है  ।
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि  सूची
 में  संशोधन  करने  वाला  विघेयक  जो  तीन  साल
 से  पड़ा  हुआ  है  बौर  जिसके  बारे  में  तीन  साल  से
 आमिज्ञ  करते  हुए  वह  भा  रहे  हैं,  क्या  इस
 सत्र  में  पेश  कर  दिया  जाएगा  या  नहीं  किया

 जाएगा  ?

 Shri  Asoka  Mehta:  I  am  not  in  a
 Position  to  give  a  categorical  answer
 because  we  have  to  consult  g  number
 of  Ministries  as  also  the  Election
 Commission  because  any  change  in
 the  scheduled  castes  and  scheduled

 ‘tribes  has  a  corresponding  implica-
 tion  in  the  delimitation  of  constituen-
 ‘cies.  Until  all  these  things  are
 cleared  up,  it  is  not  possible  for  me  to
 introduce  the  Bill  here.  Therefore,

 I  am  doing  everything  possible  to  ste
 that  the  Bill  is  introduced  this  session,
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 but  it  is  not  possible  to  give  a  cate-
 ‘gorical  answer,

 Shri  Siddayya:  May  I  know  whe-
 ther’  the  list  of  scheduled  castes  and
 scheduled  tribes  in  Goa,  Daman  and
 Diu  has  been  finalised?  If  not,  what
 are  the  specific  difficulties  in  the  way
 of  Government  doing  it?

 Shri  Asoka  Mehta:  That  matter  is
 being  considered  in  consultation  with
 the  Ministry  of  Home  Affairs,

 Shri  M.  L.  Sondhi:  The  hon,  Minis-
 ter  prides  himself  with  a  penchant
 for  facts  and  figures,  but  with  all
 the  statistics  at  his  disposal,  he  is  un-
 able  to  decide  a  simple  criterion  for
 including  those  who  deserve  or  ex-
 cluding  those  who  do  not  deserve.
 May  I  ask  why  he  is  consistently
 ignoring  expert  opinion  on  this  ques-
 tion?  I  quote  from  an  article  entitl-
 ed  “New  Deal  for  Tribal  India”
 where  it  is  mentioned  that  two
 Russian  anthropologists  came  to  India,
 and  after  a  study  of  the  socio-economic
 development,  have  protested....

 Mr.  Speaker:  This  is  Question  Hour.
 You  can  participate  in  the  debate,

 Shri  M.  L.  Sondhi:  What  I  mean
 is  that  there  is  expert  opinion  on  the
 subject,  it  does  not  require  procrasti-
 nation.  My  question  is:  will  he  give
 us  an  assurance  that  without  waiting
 for  a  completion  of  all  this,  he  will
 take  a  simple  decision  on  the  basis
 or  criterion  of  including  certain  tribes
 which  are  deserving  and  excloding
 those  which  are  not  deserving,  s0
 that  Government  money  can  be  saved
 and  properly  utilised?

 Shri  Asokg  Mehta:  I  do  not  know
 what  kind  of  assurance  the  hon.  mem-
 ber  wants.  If  he  wants  that  the  Bill  be
 introduced.  I  haye  pointad  out  that
 until  I  get  clearance  from  all  the
 parties  concerned,  I  cannot  introduce
 the  Bill.  As  far  as  accepting  certain
 criteria  is  concerned,  this

 nagar.  bs been  gone  into
 paso all  the  State  Gorekanants,  ith  the
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 Members  of  Parliament  concerned,
 and  on  the  basis  of  that,  certain  deci-
 sions  have  been  taken.  When  the
 Bill  comes  up,  the  hon,  member  is
 free  to  make  his  observations,  and,  as
 I  said,  the  Government  will  always
 consider  very  sympathetically  any
 Suggestions  that  are  made  in  the
 course  of  the  debate  also.

 Ssort  Notice  QuESTION

 Compulsory  Sterilization
 +

 4l,  Shri  Kanwar  Lal  Gupta:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Ram  Kishan:
 Shri  D.  0.  Sharma:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  bring  legislation
 for  compulsory  sterilisation;

 (b)  if  so,  whether  Government  have
 consulted  State  Governments  about
 this  legislation;

 (c)  if  so,  the  reaction  of  State  Gov-
 ernments  theeto;

 da)  whether  Government  also  pro-
 pose  to  consult  the  public  on  this
 issue;  and

 (e)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  Ss.  Murthy):  (a)  The  Govern-
 ment  of  Maharashtra  have  recom-
 mended  to  the  Government  of  India
 to  take  legal  and  constitutional  steps
 to  make  sterilization,  vasectomy  or
 tubectomy,  compulsory  in  the  case  of
 all  citizens  who  have  three  or  more
 children,  This  recommendation  is
 under  examination  and  consideration
 and  no  decision  thereon  has  yet  been
 arrived  at.

 (b)  to  (a).  The  question  of  con-
 sulting  the  State  Governments  and
 the  public  will  be  considered  after  the
 examination  of  the  issue  has  been
 completed.

 (e)  Does  not  arise,
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 श्री  कंवर  लाल  गुप्त  :  श्रध्यक्ष  महोदय,
 श्गर  कानून  के  द्वारा  जवर्दस्ती  स्टरलाइजेशन
 किया  गया,  तो  यह  फंडामेंटल  राइट्स  के
 ख़िलाफ़  होगा  (प्यवधान)  ौर  इस  से  देश  में
 बगावत  की  झाग  भी  फैल  सकती  है  1  मैं
 यह  जानना  चाहता  हूं  कि  क्या  सरकार  ने  इस
 बारे  में  एटार्नी-जेनेरल  से  भी  राय  ले  लो  है.
 कि  इसकी  कानूनी  पोजीशन  क्या  है।  क्या  मंत्री
 महोदय  ने  इस  बात  पर  भी  विचार  किया  है
 कि  इस  योजना  को  कैसे  एनफोर्स  किया
 जायेगा,  इस  के  एनफोसंमेंट  पर  कितना  खर्च
 होगा  श्र  इसके  लिए  कितनी  मशीनरी  की
 प्रावश्यकता  होगी  ?

 Shri  8,  8,  Murthy:  In  my  reply  E
 have  already  stated  that  the  ~ecom-
 mendation  emanated  from  the  Maha-
 rashtra  government  and  the  central
 government  boung  to  consider  any
 suggestion  that  is  forwarded  by  the
 state  government.  This  matter  is
 now  being  examined  by  the  Law
 Ministry.

 श्री  कंबर  लाल  गुप्त  :  अध्यक्ष  महोदय,
 मेरे  सवाल  का  जवाब  नहीं  दिया  गया  है  ।
 मैंने  पूछा  है  कि  क्या  सरकार  ने  इस  बात  पर
 विचार  किया  है  कि  इस  योजना  को  एनफोर्स
 करने  पर  कितना  खर्च  होगा  श्ौर  इसके  लिए
 कितनी  मशीनरी  की  ज़हूरत  हं!गी  ।

 Shri  B.  8.  Murthy:  Before  we  go
 into  those  issues,  we  must  first  of  all
 find  out  whether  we  can  legally  en-
 force  a  measure  like  that.  Once  the
 legal  department  says  that  we  can,
 then  we  can  think  of  other  steps;
 later  on  we  may  have  to  consult  the
 other  agencies.

 tt  कंवर  लाल  गप्त  :  कोई  भी  सिर-
 फिरा  झादमी  कोई  भी  एबसड््ड  सजेस्न  दे  दे,
 क्या  सरकार  ऐसी  हर  एक  सजेस्न  पर
 सीरियसली  विचार  करती  है  ?

 Shrimati  Lakshmikanthamma:  The
 word  ‘madcap’  is  unparliamentary..
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 Mr,  Speaker:  It  is  used  not  with
 ‘reference  to  the  state  government;  it
 is  used  with  reference  to  the  sugges-
 ‘tion.

 Shri  Ss.  Kandappan:  Though  the
 ‘word  is  not  unparliamentary,  the
 ‘Suggestion  has  come  from  a  state  gov-
 ernment  and  it  is  casting  asper-
 sions  on  them...  (Jnterruptions.)

 Mr.  Speaker;  Order,  order,  Nobody
 should  get  up  like  this  and  begin
 speaking.

 Shri  5.  Kandappan:  I  feel  that
 when  a  suggestion  like  that  has  come
 from  a  State  government  and  it  is

 termed  88  a  madcap  suggestion  that
 word  should  not  be  used  in  that
 ‘sense,

 Mr.  Speaker:  It  is  not  used  that
 way.

 Shrimati  Lakshmikanthamma:  That
 ‘word  should  not  be  used.

 Mr.  Speaker:  The  hon,  lady  Mem-
 ber  should  not  be  excited  so  much.
 ‘She  is  doing  it  repeatedly  when  ]  am
 ‘on  my  legs.  She  should  not  jump
 and  begin  shouting.

 att  तुलश।|वास  जाधव  :  श्राप  कमसे
 कम  माननीय  सदस्य  को  ताकीद  तो  करें  कि
 वह  ऐसे  शब्दों  का  इस्तेमाल  न  करें  I

 Shri  Kanwar  Lal  Gupta:  Should  I
 repeat  my  question?

 Mr.  Speaker:  Without  that  madcap
 ‘business.

 श्रो  कंपर  लाल॑  गुप्त:  अगर  कहीं  से  भी
 कई  ऐसी  एब्सर्ड  प्रोपोजल  आती  है,  तो  क्‍या
 सरकार  उस  पर  विचार  करती  है  ?  मैं  यह
 भी  जानना  चाहता  हुं  कि  क्या  यह  स्कीम  सब
 लोगों  पर--हिन्दू,  मुसलमान,  सिख,  ईसाई,
 सब  लोगों  पर  लागू  होगी  |

 Shri  8.  8,  Murthy:  The  Maharash-
 tra  government  is  supposed  to  be  one
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 of  the  best  State  governments......
 (Interruptions.)  In  the  wisdom  of  the
 full  cabinet,  it  thought  that  a  sug-
 gestion  like  this  should  be  made  and
 then  it  is  ordinary  courtesy  that  the
 Central  government  should  honour  a
 suggestion  made  and  get  it  examined.
 That  is  what  is  being  done.

 Shri  Kanwar  Lal  Gupta:  He  has  not
 replied  to  the  other  part.  Will  it
 apply  to  all?

 Mr.  Speaker:  He  says  it  is  being
 examined.  He  has  answered  it.

 श्री  रघुवर  तिह  झास्त्रा  :  श्रीमनू,  प्राथः
 यह  देखा  जाता  है  कि  हम  किसी  समस्या  का

 समाधान वर  हुए  दसरी  दिशा  में  पड़ने  वाले
 उसके  दृष्परिणामों  को  नहों  देख  पाते  हैं  1
 क्या  मैं  सरकार  से  यह  ाशो  करूं  कि  फैमली
 प्लानिंग  के  इस  प्रकार  के  उपायों  बर  साधनों
 का  उपयोग  करते  समय  वह  इस  बात  का  भी
 ध्यान  रखेगी  कि  समाज  की  नैतिकता  और  उसके
 आचार-विचार  पर  उनका  क्या  प्रभाव  पड़ेगा  ?
 क्या  मंत्री  मई  दय  इस  सम्बन्ध  में  राज्य  सरकारों
 को  भी  बॉनसल्ट  करेंगे  ?  इस  देश  में  एसी
 बहुत  सी  सामाओ्कि  संस्थायें  हैं,  जिनका
 देश  के  सामाजिक  जीवन  पर  बहुत  प्रभाव  है
 क्या  मंत्री  महं.दय  उन  संस्याम्रों  क,  भी  धिश्वास
 में  लेर  उनके  साथ  परामर्श  करेंगे  ?

 Shri  B.  ss.  Murthy:  Sir,  .compulsory
 sterilisation  will  never  be  introduced
 until  and  unless  the  nation  accepts  it.

 Shri  dD  C.  Sharma:  The  so-called
 population  explosion  in  this  country...

 Shri  5.  M.  Banerjee:  He  should  be
 exempted  from  sterilisation.

 Shri  M.  है,  Krishna:  It  is  an  insinu-
 ation.  He  shoulg  withdraw  it,

 Mr.  Speaker:  Order,  order.  Let  us
 hear  Mr.  Sharma,

 Shri  D.  0,  Shafma:  The  so-called
 Population  explosion  in  this  country
 has  been  given  currency  to  by  some
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 of  the  aid-giving  countries  to  this
 India,  Bharat,  especially  the  U.S.A.
 May  I  know  if  the  State  Governments
 including  the  Maharashtra  Govern-
 ment,  were  directly  or  indireci!y  in-
 fluenced  by  the  propaganda  that
 is  going  on  in  the  papers  about  this
 population  explosion  and  which  is
 being  conducted  subtly,  impercepti-
 bly,  indirectly  and  directly,  by  those
 countries  like  the  USA  and  others.  at

 Shri  Kanwar  Lal  Gupta:  CIA  agents.
 Shri  D,  C.  Sharma:  Of  course,

 you  are  an  agent.  (Interruption)  |
 did  not  mean  it;  he  is  a  good  riend
 of  mine.

 Mr,  Speaker:  Come  along,  go
 ahead  with  the  question  Mr.
 Sharma,  you  are  too  slow.

 Shri  D.  Cc  Sharma:  Slow  men  have
 more  staying  and  surviving  power
 than  young  men.  May  I  know  whe-
 ther  the  State  Governments,  inclu-
 ding  the  Maharashtra  Government,
 have  been  influenced  directly  or  in-
 directly,  subtly  or  imperceptibly,  by
 the  propaganda  which  is  being  car-
 ried  on  in  the  foreign  press  about
 the  so-called  population  explosion  in
 this  country?

 Shri  B.  S.  Murthy:  Sir,  the  fa-
 mily  planning  programme  of  India  is
 India’s.  (Interruption).  No  outside
 agency  has  any  influence  over  our
 Programme,  especially  the  family
 Planning  programme.  It  is  a  fact
 that  nearly  5,000  years  have  been  ta-
 ken  to  produce  a  population  of  over
 500  million.  And  if  you  are  not
 taking  care  of  our  population  growth,
 in  25  years  there  is  the  danger  of
 this  becoming  a  thousand  million,

 Therefore,  it  is  our  own  program-
 Me  and  no  outside  agency  need  come
 and  tell  us.  The  productive  capa-
 city,  of  man  is  there  in  the  age  of
 70  or  90.

 Several  hon.  Members  rose—
 Mr,  Speaker:  It  looks  as  though

 the  whole  House  wants  to  put  sup-
 Plementaries  and  unless  I  give  one
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 full  day  for  it,  there  is  no  chance
 of  satisfying  even  0  per  cent.
 Everybody  wants  to  ask  only  one
 supplementary.  I  will  allot  i0  more
 minutes  to  this  and  call  2  from  this.
 side  and  2  from  the  other  side,
 (Interruptions).  People  over  70  must
 advise  the  others:

 Shri  V.  Krishnamoorthy:  It  must
 be  decided  only  by  youngsters,  not
 by  old  people.

 Shri  Tenneti  Viswanatham:  The
 Maharashtra  Government  have  re-
 commended  both  vasectomy  and
 sterilisation,
 couple?

 Does  it  apply  to  #

 Shri  B.  8.  Murthy:  It  all  depends.
 on  how  the  family  decides—the  man
 or  the  woman.

 Shri  Sradhakar  Supakar:  Along
 with  examining  the  legality  and.
 constitutionality  of  making  sterilisa-
 tion  compulsory,  may  I  know  whe-
 ther  Government  will  also  examine
 the  proposal  of  allowing  those  »er-
 sons  who  have  sterilised  themselves
 to  take  recourse  to  polygamy  and
 polyandry  also?

 Mr.  Speaker:  Shri  Krishnamo-
 orthy:

 Shri  ¥.  Krishnamoorthy:  The
 hon.  Minister  has  said  that  he  has
 referred  the  entire  matter  to  the
 Law  Ministry  for  consideration,  It
 involves  two  main  decisions  of  Gov-
 ernment.  First  is  the  political  de-
 cision.  Only  after  taking  a  deci-
 sion  whether  to  implement  compul-
 sory  Sterilisation  or  not,  can  the
 matter  be  referred  to  the  Law  Mi-
 nistry  for  examining  the  legal  and
 constitutional  consequences.  I  want
 to  know  whether  g  political  deci-
 sion  has  been  taken  by  the  Cabi-
 net  to  implement  the  recommenda-
 tions  of  the  Maharashtra  Govern-
 ment  or  not.

 Shri  8,  8.  Murthy:  As  soon  as  the
 recommendation  reacheg  the  Govern-
 ment,  it  has  referred  it  to  the  Law
 Ministry  to  see  whether  a  measure
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 like  this  legally  possible.  If  it  is
 legally  possible,  then  it  will  go  to  the:
 Cabinet.  Later  on  even  the  people  at
 large  May  also  be  consulted  in  the
 matter.

 Mr.  Speaker:  The  Parliament  also.

 Shri  P,  Venkatasubbaiah:  Before
 the  Government  embark  upon  a
 massive  scheme  of  introducing  family
 planning  programmes  in  the  country,
 may  I  know  whether  they  have  gone
 into  the  financial  implications  of  the
 scheme  and  if  so,  with  what  countries
 would  they  like  to  collaborate  in  the
 matter  of  importing  contraceptives
 and  other  things?

 Mr.  Speaker:  He  has  answered  it  in
 the  beginning.  After  it  is  legally
 examined  and  decided  that  it  is  possi-
 ble  to  implement  it,  then  only  all
 these  questions  wil]  arise—how  much
 is  the  expenditure,  with  whom  they
 will  collaborate,  whether  it  should  be
 done  after  3  children  or  half  a  dozen
 children,  etc.

 Shri  Hem  Barua:  May  I  say  that  I
 am  not  opposed  to  compulsory  steri-
 lisation,  for  compulsory  sterilisation
 does  not  infringe  a  man's  fundamental
 right,  as  alleged....

 Mr.  Speaker:  We  are  not  having  a
 debate  now.

 Shri  Hem  Barua:  Sir,  I  am  putting
 a  question.  As  an  initia]  step  I
 would  suggest  that  all  Members  of
 Parliament  should  be  compulsorily
 sterilised.

 Mr.  Speaker:  It  is  going  beyond
 limits  now.  I  am  not  going  to  allow
 this  to  continue  like  this  (Interrup-
 tions).  Order,  order.  I  would  =  re-
 quest  all  hon.  Members  to  please  sit
 down.  We  have  already  spent  twenty
 Minutes  on  this,

 Shri  ss.  Kandappan:  Sir,  from
 eleven  o'clock  I  have  been  standing
 up.  Will  you  not  allow  me  to  put one  supplementary?
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 Mr.  Speaker:  Fifty  hon.  Members

 have  been  getting  up.  It  is  not  that
 the  hon.  Member  alone  should  be
 given  a  chance.

 Shri  S.  Kandappan:  I  have  an  im-
 portant  supplementary....

 Mr.  Speaker:  Other  hon.  Members
 are  equally  important  for  me.  (In.
 terruptions)  .  Will  you  kindly  ©  sit
 down?  Nothing  need  be  recorded
 now.  You  are  not  going  to  catch  my
 eve  now.

 Shri  Ss.  Kandappan:**

 Mr.  Speaker;  Let  us  proceed  to  the
 next  item  now.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Non-Project  Lean

 "1560.  Shrimati  Tarkeshwarj  Sinha:
 Will  the  Minister  of  Finance  be  pleas- ed  to  state:

 (a)  whether  the  details  of  the  non-
 Project  loan  have  been  finalised:  and

 (b)  if  so,  whether  Government  can
 give  any  indication  of  the  priority:
 industries  to  be  supplied  with  this
 non-project  aid?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  A  statement  is  laid  on
 the  Table  of  the  House.

 (b)  Non-project  aid,  other  than  food
 aid  and  debt  relief,  will  be  deployed for  meeting  the  maintenance  import
 requirements  of  various  sectors  of  the
 economy  including  agriculture  and
 industries.  Subject  to  availability,  aid
 funds  will  be  used  wherever  possible
 for  maintenance  imports  of  industries,
 Such  use  will  have  to  be  within  the
 scope  of  the  import  policy  applicable
 to  the  different  categories  of  indus-
 tries  and  will  also  depend  upon  the
 import  requirements  being  eligible

 "**Not  recorded.  —SSCS™SCSCS “Not  recorded
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 for  financing  under  the  terms  of  the
 available  credits.

 Statement
 Details  of  non-project  loans  finalised

 in  i967-68  so  far:

 qd)  UNITED  STATES  oF
 AMERICA:  For  supplies  of  .5  mil-
 tion  tonnes  of  foodgrains  valuing
 $99.9  million  under  PL  480.

 (2)  CANADA:

 (i)  Food  assistance  valuing  Cana-
 dian  $50  million.

 ii)  Postponement  to  March  3l,
 968  of  the  repayment  of
 principal  of  the  order  of
 Canadian  $0.768  million  due
 from  India  to  Canada,

 Gii)  Cancellation  of  the  repay-
 ment  of  Canadian  $13  million
 due  to  her  in  1967-68  on
 account  of  the  958  Wheat
 Loan,

 (iv)  Canadian  $l0  million  for  sup-
 ply  of  fertilizer  components
 as  part  of  their  expanded  long
 term  agricultural  aid  pro-
 gramme  this  year.

 (3)  UNITED  KINGDOM:  Non-
 project  lean  of  £9  million  inclusive
 of  £.5  million  on  account  of  debt
 relief.

 (4)  JAPAN:  Non-project  loan  of  US
 $7  million  for  supply  of  fertilizers.

 Rate  of  Interest  for  Industrial  and
 Agricultura)  Credits

 #1502,  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  interest
 rates  for  credits  made  available  for
 industrial  and  agricultural  purposes
 are  different;

 (०)  ४  No,  what  is  the  difference;

 (९)  the  reasons  therefor?
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 The  Minister  of  State  in  the  Mints-

 try  of  Finance  (Shri  K.  C.  Pant):  (a)
 Rates  of  interest  are  not  uniform  and
 depend  on  various  factors  such  as
 creditworthiness  of  the  party,  the
 nature  of  security  and  the  amount  and
 duration  of  the  loan  etc.

 (b)  and  (०),  So  far  as  the  Reserve
 Bank  of  India  is  concerned,  the  re-
 finance  made  available  by  it  to  com-
 mercial  banks,  which  is  largely  for
 industrial  and  commercial  purposes,  is
 generally  at  the  Bank  rate.  The  rate
 of  refinance  to  the  State  cooperative
 banks  for  agricultural  purposes  and
 to  commercial  banks  for  a  few  cate-
 fories  of  export  jis  generally  at  l}
 per  cent  to  2  per  cent  below  the  Bank
 rate,  The  concessional  rate  of  re-
 finance  is  intended  to  encourage  the
 flow  of  credit  to  these  sectors.

 National  Income  during  1966-67

 *1564.  Shri  8,  8.  Kothari:
 Shri  Yajna  Datt  Sharma:
 Shri  P.  N,  Solanki:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  estimates  of  Nationa]  In-
 come  for  the  year  1966-67;

 (b)  whether  the  national  income
 for  the  said  year  has  shown  a  decline
 over  the  figures  of  the  previous  year;

 (c)  if  so,  in  what  sectors  of  the
 economy;  and

 (d)  the  steps  Gcvernment  propose
 to  take  to  ensure  improvement?

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  and  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  National
 Income  at  current  prices  has  been
 roughly  estimated  at  Rs,  22,900  crores
 for  ‘1966-67.

 (9)  No,  Sir.

 (९)  Does  not  arise.

 (d)  Does  not  arise.
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 Freight  Rates  for  U.S.  Flag  Vessels

 #1565,  Shri  E,  K.  Nayanar:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  there  is  an  agreement
 with  U.S.A.  that  half  of  the  food-
 grains  under  PL-480  would  be  carried
 in  U.S.  flag  vessels;

 (b)  if  so,  the  reasons  which  led  to
 the  Government  of  India  to  accept
 such  an  Agreement;

 (c)  whether  the  freight  rates  for
 U.S.  flag  vessels  were  higher  than  the
 freight  rates  for  non-U.S,  flag  vessels;
 and

 (d)  if  so,  the  difference  between
 the  two?

 The  Deputy  Frime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  According  to  the
 U.S.  Merchant  Marine  Act  at  least
 50  per  cent  of  the  gross  tonnage  of
 all  equipment  and  commodities  financ-
 ed  with  U.S.  aid  funds  has  to  be  trans-
 ported  in  U.S.  flag  vessels,  This  is
 but  one  feature  of  U.S,  aid,  while  it
 is  the  totality  of  its  terms  and  condi-
 tions  which  determine  its  accept-

 cability.

 (c)  and  (9),  The  freight  rates  for
 U.S.  vessels  are  on  an  average  about
 twice  those  for  non-U.S.  vessels.  But
 our  liability  in  respect  of  foodgrains
 ‘under  PL-480  is  limited  to  payment
 of  the  freight  only  at  world  market
 rates,  as  the  U.S.  Government  meets
 the  difference.

 Acquisition  of  Foreign  Oi]  Companies

 91567,  Shri  Baburao  Patel:  Will
 the  Minister  of  Petroleum  and  Chemi-
 als  be  pleased  to  state:

 (a)  whether  Government  propose
 to  acquire  foreign  oi]  companies  in
 India  like  ESSO,  Burma  Shell  and
 nationalize  them  in  the  near  future;

 (b)  whether  it  is  a  fact  that  the
 Indo-Burma  Petro]  Co.  has  been  pur-
 chased  by  some  Indian  firm;

 (c)  if  so,  the  name  of  the  firm,  the
 price  paid  and  the  manner  in  which
 this  money  was  paid;

 (d)  whether  Government  have
 decided  to  encourage  the  private  sec-
 tor  to  acquire  oil  interests:  and

 (e)  if  not,  their  reaction  to  the
 Indo-Burma  Petro]  deal?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sir,

 (b)  No,  Sir,

 (c)  Does  not  arise,

 (d)  No,  Sir.

 (९)  It  is  understood  that  the
 Reserve  Bank  of  India,  Calcutta
 Branch,  had  received  an  application
 from  the  United  Provinces  Commer-
 cial  Corporation  Limited,  for  the  pur-
 chase  of  5,79.400,  shares  of  Indo-Burma
 Petroleum  Company  Limited  held  by
 Messrs.  Stee]  Brothers  Limited,  U.K.
 and  the  remittance  of  the  sales  pro-
 ceeds  in  foreign  exchange.  The
 Reserve  Bank  of  India  rejected  the
 application  but  the  U.P.C.C,  has  filed
 a  suit  in  the  High  Court  at  Calcutta
 against  Messrs,  Stee]  Brothers  Limited,
 U.K.,  for  non-performance  of  the  sale
 agreement  in  which  the  Reserve  Bank

 ‘of  India  has  also  been  cited  as  one
 of  the  defendants.  The  matter  has
 thus  become  sub-judice.

 Foreign  Banks

 #1568,  Shri  C.  C,  Desai:
 Shri  R.  K.  Amin:
 Shrimat];  Shakuntala  Nayar:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  complaints  have  reach-
 ed  him  or  the  Reserve  Bank  of  India,
 directly  or  indirectly,  officially  or  un-
 officially,  about  the  misbehaviour  of
 foreign  banks  operating  in  the  coun-
 try  with  particular  reference  to  mis-
 appropriation  of  foreign  exchange,
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 which  the  country  is  legitimately  en-
 titled  to;

 (b)  the  action  taken  on  these  com-
 plaints  either  by  the  Reserve  Bank
 er  by  the  Central  Government;  and

 (९)  whether  any  cases  of  misappro-
 priation  or  misbehaviour  have  been
 found  or  suspected  and  what  Govern-
 ment  propose  to  do  to  plug  these
 leakages  and  to  enforce  discipline  on
 these  foreign  banks?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  है,  C.  Pant):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  No  such  cases  have  come  to  the
 netice  of  Government.

 पंजाब  नेशनल  बेक  के  अधिकारियों  के  विष्द्ध
 शिकायतें

 #1569.  श्री  हुकस  च्बन्द  कछुवाय  :
 श्री  झो०  To  त्यायों  :
 श्यो  राम  गोपाल  शालवाले  :
 आओ  रास  सिह  झ्यरबाल  :

 क्या  बिस  मंत्री  8  जून,  967  के
 तारांकित  प्रश्न  संख्या  38l  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  किः

 (क)  पंजाब  नेशनल  बेक  के
 ग्रश्चिकारियों  के  विरुद्ध  शिकायतों  के  बारे  में
 को  जा  रही  जांच  में  श्रब  तक  कितनी  प्रगति

 हुई  है  ;  शौर

 (खि)  जांच  के  कब  तक  प्रूरा  होने  की
 सम्भावना  है?

 बित  मंबालय  में  रसज्य-भंद्री  (श्री  कृष्ण
 जगा  पन्‍त)  :  (क)  शौर  (सत्र).  जांच
 का  काम  अभी  जारी  है  जोर  भ्राशा  है  कि
 वह  जल्दी  ही  पूरा  हो  जायगा  ।
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 Arbitration  to  decide  payment  of
 increased  Royalty  on  Petroleum
 *1570.  Shri  A.  K.  Gopalan:

 Shri  Jyotirmoy  Basu:
 Shri  Viswanatha  Menon:
 Shri  K,  Ramani:
 Shri  Bhagaban  Das:
 Shri  E,  हू,  Nayanar:
 Shri  R.  Barua:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Dhireswar  Kalita:
 Shri  M.  Meghachandra:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  agreed  to  refer  for
 arbitration  the  demand  of  Assam  and
 Gujarat  Governments  for  more  royalty
 on  petrcleum  crude  payable  by  जा
 industry  in  the  public  sector:

 (b)  if  so,
 thereof;  and

 the  terms  of  reference

 (c)  the  name  of  the  arbitrator  and
 the  time  given  to  the  arbitrator  for
 submitting  the  award?

 The  Minister  of  Planning,  Petroleum
 and  Chemicals  and  Social  Welfare
 (Shri  Asoka  Mehta):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise,

 तरल  झ्रमोनिया  पर  झाधारित  उर्वरक  का:
 कारखाना

 * 1571.  श्री  रामादतार  शर्मा  :
 शी  झात्म  दास  :
 श्री  रघुवीर  सिह  ज्ञारत्री  :
 श्रो  -यडाबन्त  सिह  कुशवाह  =
 श्री  प्रकाद्वोर  शास्त्री  :
 श्री  शिव  कुमार  क्षास्त्रो
 Alo  सूर्य  ब्रकाडा  पुरी
 श्री  मरंडी  :
 श्री  ज्योतिभय  गेसु :.
 शी  नायनार  :
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 al  रातों  :  (0)  the  main  reasons  for  this  acute

 श्री  मुहम्भव  इस्माइल  :

 श्रो  प०  गोपालन  :

 शो  सत्य  नारायण  सिंह  :

 श्रो  ज्ञक्वाणि  :
 श्र।  उसानाथ
 शबी  कामेशवर  िह  :

 क्री  श्रोधरत  :

 (क्‌)  क्या  प्रेंद्"ोलिपण  शार  रसायन
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 अपनी  त्रोषित  नोति  के  विरुद्ध  आयातित

 तरल  अमोनिया  पर  ग्राधारित  बरक  का

 एक  कारखाना  स्थापित  करने  को  । मर्त

 की  मंजूरी  दे  दी  है  ;

 (ख)  यदि  हां,  तो  सामान्य  नीति  का
 बालन  न  किये  जाने  के  क्‍या  कारण  हैं  ;  शोर

 (ग)  तरल  गमोनिया  के  यात  पर
 प्रति  बर्ष  कितनी  विदेशों  मुद्रा  खच  होगी?

 घोजना,  पेट्रोलियम  तथा.  रसायन
 झौर  समाज  कल्याण  मंत्रों  (श्रो  प्रशोक

 मेहता  )  :  (क)  जी नहीं  7

 (ख)  जौर  (ग).  प्रश्न  नहीं  उठता  ।

 Recession  in  Maharashtra  State

 *1572.  Shri  Rane:  Will  the  Minister
 ef  Finance  be  pleased  to  state:

 (a)  whether  there  has  been  an
 acute  recession  in  the  Maharashtra
 State;

 (b)  if  so,  the  measures  which  Gov-
 ernment  propose  to  take  to  arrest  it;

 (c)  whether  the  Maharashtra  Gov-
 ernment  and  the  Chambers  of  Com-
 Merce  in  Maharashtra  have  made  re-
 Presentation  in  this  regard;

 recession  in  the  Maharashtra  State;
 and

 (e)  whether  other  States  are  affect-
 ed  by  this  recession?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C,  Pant):  (a)
 to  (e).  Recessionary  conditions  have:
 appeared  in  Maharashtra  as  well]  as
 in  other  States  as  a  result  of  (a)  two
 successive  droughts,  (b)  some  slack-
 hess  in  consumer  demand  for  certain
 industrial  products  due  to  the  low
 levels  of  disposable  incomes  and  high
 prices  of  more  essential]  commodities
 such  as  focdgrains,  (c)  sluggish
 demand  for  transport  etc.  due  to  rela-
 tively  low  levels  of  output  in  agri-
 cullure  and  agriculture-based  indus-
 tries  and  (d)  the  consequent  slacken-
 ing  in  the  demand  for  capital  goods
 and  ancillary  products.  Representa-
 tions  in  this  regard  have  been
 received.

 Government  js  trying  to  stimulate
 demand,  for  products  of  industries
 experiencing  recessionary  conditions,
 in  a  number  of  ways.  These  include
 (a)  advance  indication  of  orders  Gov-
 ernment  might  place  next  year,  for
 railway  wagons  etc.,  (b)  encourage-
 ment  to  exports  of  metallurgical  and
 engineering  goods  by  providing  steel
 at  international  prices  and  by  en-
 hancement  of  rates  of  export  subsidy
 on  steel  and  (c)  provision  of  more:
 liberal  credit  for  financing  exports  and
 internal  marketing  of  selected  indus-
 trial  products.

 Promotion  in  Post  Graduate  Medical’
 Institute,  Chandigarh

 *1573.  Shri  Hardayal  Devgun:
 Shri  Yajna  Datt  Sharma:
 Shri  Bal  Raj  Madhek:
 Shri  Onkar  La]  Berwa:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  26  Lec-
 turers  and  Senior  Lecturers  of  the-
 Post-Graduate  Medical  Inatitute,.
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 Chandigarh  were  over-night  promot-
 ed  as  Assistant  Professors  by  the  Chief
 Commissioner,  Chandigarh  during  the
 transitional  phase  of  reorganisation  of
 the  erstwhile  Punjab  after  the  lst
 November,  ‘1968;

 (b)  whether  it  is  also  a  fact  that
 some  of  these  promoted  persons  had
 earlier  been  rejected  by  the  erstwhile
 Punjab  Government;  and

 (c)  if  so,  the  reasons  of  these  pro-
 motions  and  whether  this  irregularity
 has  so  far  not  been  remedied?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  8S.  Murthy):  (a)  to  (c).  In
 the  year  966  the  erstwhile  Govern-
 ment  of  Punjab  had  constituted  a
 Review  Committee  to  advise  it  regard-
 ing  the  progress  and  development  of
 the  Post-Graduate  Institute  of  Medi-
 cal  Education  and  Research,  Chandi-
 garh.  The  Committee,  inter  alia,
 recommended  that  in  order  to  avoid
 large  scale  stratification  of  academic
 posts,  the  post  of  Senior  Lecturers
 should  be  abolished.  This  recommen-
 dation  of  the  Committee  was  approved
 by  the  Government  of  Punjab  who
 ordered  sixteen  appointments  of
 Assistant  Professors.  In  pursuance  of
 the  same  policy,  the  Chief  Commis-
 sioner  of  Chandigarh  also  temporarily
 promoted  ten  Senior  Lecturers  of  the
 Institute  as  Assistant  Professors.  Some
 of  these  Senior  Lecturers  had  earlier
 appeared  before  the  Punjab  Public
 Service  Commission  for  selection  for
 the  posts  of  Assistant  Professors  but
 some  of  them  could  not  qualify  for
 selection  in  accordance  with  the  terms
 of  advertisement.

 The  Post  Graduate  Institute  of
 Medica]  Education  and  Research,
 Chandigarh,  has  assumed  the  status

 -of  an  autonomous  institution  with
 effect  from  Ist  April,  1967,  under  an
 Act  of  Parliament.  The  Selection
 Committee  of  the  Institute  has  been
 reviewing  all  temporary  appointments
 and  promotions.  The  final  orders
 have  yet  to  be  passed.
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 States  Share  in  Collection  of  Central

 Excise  Duty

 »ह5ह74,  Shri  Parthasarathy:  Will
 the  Minister  of  Finance  be  pleased  te
 state:

 (a)  whether  any  State  Government
 have  represented  to  the  Central  Gov-
 ernment  to  give  increased  share  of
 Central  excise  duties  in  proportion  to
 the  increased  collection  in  that  State;
 and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  No  specific  re-
 presentation  has  been  received,  How-
 ever,  with  larger  collections  of  excise
 duties,  the  share  of  individual  States
 also  increases  in  atcordance  with  the
 percentages  of  distribution  determined
 on  the  recommendation  of  the  Finance
 Commission.

 Some  States  have  in  their  Budget
 Speeches  suggested  a  .eview  of  the
 allocation  of  resources  between  the
 Centre  and  the  Sta‘es.  The  present
 position  in  this  regard  is  that  while
 the  needs  of  the  States  in  respect  of
 their  non-Plan  requirements  are
 covered  by  the  Finance  Commission's
 recommendations,  the  allocation  of
 resources  to  each  State  for  implement-
 ing  the  Plan  Schemes  js  done  by  the
 Planning  Commission  after  consulta-
 tion  with  the  States  each  year  and
 this  provides  for  a  measure  of  flexi-
 bility  which  is  necessary  in  such
 matters,

 Krishna-Godavari  Waters  Dispute

 "1576.  Shri  D.  C,  Sharma;
 Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Shri  M,  N.  Naghnoor;
 Shri  Anantrao  Patil:
 Shri  Sonavane:
 Shri  Solanki:
 Shri  S,  B.  Patil:
 Shri  B.  Shankranand:



 16717
 Answers

 Shri  Y.  6.  Gowd:
 Shri  R,  हू,  Amin:
 Shri  Jagannath  Rao  Joshi:
 Shri  A.  Sreedharan:
 Shri  Mangalathumadom:
 Shri  Eswara  Reddy:
 Shri  Raghuvir  Singh  Shastri:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  Maharashtra  Gov-
 ernment  have  decided  to  serve  a  legal
 notice  on  the  Andhra  Pradesh  Govern-
 ment  in  connection  with  the  utilisation
 of  the  Krishna-Godavari  waters  by

 Andhra  Pradesh  without  the  consent
 of  the  Maharashtra  Government:

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  action  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Minister  of  Irrigation  and
 PoWer  (Dr.  छू,  L.  Rao):  (a)  It  is
 understood  that  the  Government  of
 Maharashtra  has  decided  to  serve  a
 legal  notice  on  the  Government  of
 Andhra  Pradesh  but  the  notice  has
 not  yet  issued.

 (b)  and  (c).  It  is  proposed  to  dis-
 cuss  the  question  of  sharing  of
 Krishna-Godavarj  waters  between  the
 concerned  States  at  a  meeting  of  the
 Chief  Ministers  shortly,

 Family  Planning  Campaign  in  Delhi

 1577,  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 _
 (a)  whether  it  is  a  fact  that  the

 amily  Planning  campaign  in  Delhi
 has  failed  to  achieve  the  desired
 Tesults:

 (0)  whether  the  main  reasons  for its  failure  are  the  lack  of  proper
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 approach  and  inefficient  and  defective
 working  of  the  Department  where  un-
 married  girls  are  employed  for  pro-
 Ppaganda  and  that  rural  areas  and
 slum  dwellers  are  neglected;  and

 (c)  whether  it  is  proposed  to  go
 into  the  working  of  the  Family  Plan-
 ning  Department  and  amend  its
 shortcomings?

 The  Deputy  Minister  in  the  Minis-
 trv  of  Health  and  Family  Planning
 (Shri  8,  Ss.  Murthy):  (a)  No,  Sir.
 With  sustained  efforts  better  progress
 ts  noticeable,

 (b)  Does  not  arise.
 (c)  The  progress  of  family  plan-

 ning  work  is  reviewed  from  time  to
 time  and  whatever  organisational
 changes  are  considered  necessary  in
 the  Directorate  of  Family  Planning
 are  made  with  a  view  to  achieving
 better  results.

 76778

 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tries

 1578,  Shri  A.  है,  Kisku:
 Shri  P.  R.  Thakur:

 Will  the  Minister  of  Soclal  Welfare
 be  pleased  to  state:

 (a)  whether  any  guiding  principles
 have  been  laid  down  for  the  appoint-
 ment  to  high  and  independent  statu-
 tory  offices  like  that  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes;  and

 (b)  if  sc,  what  and  whether  they
 have  been  followed  jin  the  case  of
 appointments  to  the  Commissioner's
 Office  made  since  9627

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenn  Guha):  (a)  The  general
 principle  is  that  the  post  of  Commis-
 sioner  should  be  filled  by  a  promi-
 nent  public  figure,  who  has  adminis-
 trative  competence,  and  a  sympathe-
 tic  understanding  of  the  problems  of
 the  Scheduled  Castes  and  Scheduled
 Tribes,

 (9)  Yea.
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 बच्चों  भ्रोर  हकामों  के  लिये  संहिता

 *1579.  श्री  प्रकाशवोर  शास्त्रों  :
 थ्रो  यडावन्त  सिह  कुदावाहू  :
 श्रो  रघुवोर  सिह  शास्त्री  :
 क्रो  हुक्स  चन्द  कछूवाय  :
 क्रो  रामभावतार  दाम,  :
 श्रो  ग्रात्म  दास  :
 श्रो  शिव  कुमार  शास्त्री  :
 डॉल  सू  प्रकाश  पुरो  :
 शी  To  Wo  area  :

 प्रा  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्री
 “यह  बताने  की  कृपा  करेंगे  कि:

 (क्‌)  क्या  वैद्यों  ग्रोर  हकीमों  के  लिये
 एक  ्राचार  संहिता  बनाने  का  कोई  प्रस्ताव
 है;

 (@)  यदि  हां,  ता  उस  पर  अन्तिम
 निर्णय  कब  तक  हो  जाने  की  सं  भावना  है  ;

 (ग  कया  उक्त  श्ाचार  संहिता  के
 बारे  में  बैद्यों  जौर  हकीमों  से  भी  परामर्श
 किया  गया  है;  शौर

 (घ)  यदि  हां,  तो  इस  बारे  में  उनकी
 क्या  प्रतिक्रिया  है?

 स्वास्थ्य  एवं  परिवार  नियोजन  मंत्रालय
 में उवमंत्र  (श्रीय०  सू०  मूर्ति):  (क)  जी
 नहीं  ।

 (@)  से  (घ).  यह  प्रश्न  नहीं  उठते  ।

 Safety  Margin  in  C.P.W.D.
 Constructions

 *1580.  Shri  Jyotirmoy  Basu:  Will
 ‘the  Minister  of  Works,  Housing  and
 ‘Supply  be  pleased  to  state:

 (a)  the  safety  margin  observed  in
 Central  Public  Works  Department
 constructions;

 ¢b)  whether  it  is  considered  too
 ‘high;  and

 (c)  whether  the  Government  pro-
 ‘pose  to  consider  to  change  the  sche-
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 dule  and  specifications  as  a  economy
 measure?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Jaganath  Rao):  (a)  The
 margins  of  safety  are  different  for
 different  building  materials,

 (b)  No,  These  margins  are  as  pres-
 cribed  by  Indian  Standards  Institu-
 tion.

 (c)  The  specifications  are  already
 austere  and  economical.  The  schedule

 nal  4
 is  revised  periodically  on  the

 b  agi  of  prevailing  market  trends.

 Government  Accommodation  occupied
 by  Ex-M.Ps.

 *1581,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  67  on  the  25th  May,  967  and
 state:

 (a)  how  many.  of  37  ex-M.Ps.
 defeated  in  the  last  Elections  have  se
 far  vacated  their  quarters;

 (b)  how  many  other  ex-M.Ps,  who
 were  defeated  earlier  are  still  in
 occupation  of  the  quarters  allotted  to
 them  as  M.Ps.;

 (९)  the  further  steps  that  are  being
 taken  to  get  the  quarters  vacated;
 and

 (d)  whether  private  bungalows  are
 proposed  to  be  hired  by  Government
 for  allotment  to  new  M.Ps.  in  lieu  of
 unauthorised  occupation  by  ex-M.Ps.?

 The  Minister  of  Works,  HoUsing  and
 Supply  (Shri  Jagansth  Rao):  (a)

 28.

 (b)  None.

 (c)  Eviction  proceedings  under
 Public  Premises  (Eviction  of  Un-
 authorised  Occupants)  Act,  968  are
 being  processed  in  the  remaining  nine
 cases.

 (d)  No.
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 Laon  from  U.  K,

 *I582.  Shri  Marandi:
 Shri  Virendrakumar  Shah:
 Shri  Atam  Das:
 Dr.  Surya  Prakash  Pari;
 Shri  Raghuvir  Singh  Shastri:
 Shri  Prakash  Vir  Shastri;
 Shri  oO.  P.  Tyagi:
 Shri  Y.  Ss.  Kushwah:
 Shri  Shiv.  Kumar  shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  D.  N.  Deb:
 Shri  R.  R.  Singh  Deo:
 Shri  D,  Amat:

 SRAVANA

 Will  the  Minister  of
 pleased’  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  an
 agreement  between  India  and  Britain
 has  been  suupht  for  providing  £2
 million  loun  to  India;

 (b)  if  so,  in  what  way  this  loan
 will  be  utilised;  and

 te)  how  far  it  will  help  Govern-
 ment  of  its  foreign  exchange  crisis?

 Prime  Minister  and
 (Shri  Morarji

 The  Peputy
 Minister  of  Finance
 Desal):  (a)  to  (c).  A  loan  agree-
 ment  in  an  amount  of  £  72  million
 (Rs.  24.2  crores)  for  providing  debt
 relief  and  general  purpose  assistance
 was  signed  between  the  Government
 of  United  Kingdom  and  Government
 of  India  on  28  July,  ‘1967.  Of  this
 loan  amount  of  £2  million,
 £4.6  million  was  drawn  on  26th
 July,  797  as  reimbursement  of  re-
 payment  of  principal  and  payment  of
 interest  made  to  the  Government  of
 United  Kingdom  during  ist  April,
 967  to  Ist  July,  1967,  and  the  balance
 of  £04  million  will  be  drawn  very
 soon  as  reimbursement  of  payments
 made  in  the  United  Kingdom  on  ac-
 count  of  imports  from  there  of  a
 wide.  variety  of  economic  develop-
 ment  goods  and  services.

 Since  under  this  agreement  most  of
 ‘the  lean  has  already  been  drawn  in
 ‘cash,  it  will  be  sean  that  the  agree-
 ‘ment  hag  been  most  helpful  in  our
 foreign  exchange  situation.

 12,  888  (SAKA)  Written
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 Raising  of  Prices  by  Public
 Undertakings

 36722

 #1583,  Shri  Sequeira:
 Shri  A.  Sreedharan:  .
 Shri  Kameshwar  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  commodities  or
 services  in  the  Public  Sector  under-
 takings  in  which  the  prices  have  been
 raised  since  the  Fourth  Lok  Sabha
 was  formed  and  the  percentage  of
 rise  in  each  case?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C,  Pant):
 A  statement  giving  the  required  in-
 formation  in  respect  of  selected
 commodilies/services  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-322/i7],

 Recovery  of  Income-Tax  from  M/s
 Aminchand  Pyarelal  Group  of  Firms

 “1584,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes;

 Will  the  Minister  of  Finance  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  47  on  the  3rd
 November,  966  and  state:

 (a)  the  reasons  for  not  imposing
 Penalty/fine  on  M/s,  Aminchand
 Pyarelal  for  evading  taxes  during  the
 period  95.—59  when  the  firm  was
 progressively  reducing  its  payment  of
 tax  with  the  help  of  the  Income-tax
 Officers;

 (b)  whether  any  enquiry  has  been
 held/action  taken  against  the  Officers
 who  assessed  the  firm  go  lightly  and
 on  the  law  side  without  investigating
 the  unusual  reduction  im  the  assess-
 ment  of  the  firm  from  Rs.  9,183,058  in
 1952-63  to  Rs,  1,28,965  in  1957-58;  and

 (c)  if  80,  the  results  of  this  enquiry?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C,  Pant):
 (a)  and  (b),  The  answer  given  in
 reply  to  the  unstarred  question
 No,  47  on  the  3rd  November,  968
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 gave  the  figures  of  taxes  actually  paid
 by  the  firm  and  its  partners,  as  was
 required  in  the  question,  and  not  the
 figures  of  income  assessed  and  tax
 levied.  The  figures  of  total  income
 determined  in  the  case  of  the  firm  and
 the  taxes  levied  on  the  firm  and  the
 partners  are  as  follows:—

 '  Income  Tax  levied
 Assessment  year.  assessed  inthe  case

 inthe  case  ofthe  firm
 of  the  and  its
 firm  partners

 T95I-52  2,§0,000  8,915757
 1952-53  Do.  973०4
 ‘1953-54  Do.  95115547
 1954-55  Do.  920,232
 1955-56  Do.  987,160
 1956-57  Do.  TN;74s715,
 1957-58  D..—s0,57,636
 1958-59  Do  10,69,796

 The  incomes  determined  in  the  case
 of  the  firm  were  on  the  basis  that  its
 income  for  the  period  from  assess-
 ment  years  (1951-52  to  (1958-59  was
 Rs,  4  crore  which  was  taken  equally
 in  each  of  the  years  concerned.  This
 was  on  the  basis  of  agreed  assess-
 ments.  It  was  stipulated  that  if  the
 tax  due  was  less  than  Hs,  75  lakhs,
 penalty  was  to  be  levied  to  bring
 the  total  demand  to  Rs.  75  lakhs.
 Since  the  tax  demand  came  to  more
 than  Rs,  75  lakhs  and  the  firm  had
 agreed  to  additions  of  large  amounts,
 which  were  otherwise  controversial,
 no  penalty  was  levied  for  these  years.
 It  will  be  seen  that  there  has  been
 no  progressive  reduction  in  the  taxes
 levied.  The  previous  figures  only
 stated  the  tax  paid  upto  the  point
 of  time.  There  is  no  question  of
 reduction  in  assessment  on  account
 of  the  alleged  help  of  Income-tax
 Officers.  Some  further  amount  has
 been  paid  and  steps  to  realise  the
 balance  have  been  taken,

 (c)  Does  not  arise.
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 Krishna-Godavari  Waters  Dispute

 #1585,  Shri  Vishwa  Nath  Pandey:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No,  386  on  the  8th  June,  967  and
 state:

 (a)  whether  the  dispute  about  the
 Krishna-Godavari  waters  has  been
 settled  between  the  Governments  of
 Andhra  Pradesh,  Mysore  and  Maha-
 rashtra;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  for  the  delay?
 The  Minister  of  Irrigation  and

 Power  (Dr.  K,  L,  Rao):  (a)  to  (c).
 With  a  view  to  finding  a  solution  to
 the  problem  of  allocation  of  the
 Krishna-Godavari  waters  to  the  satis-
 faction  of  all  concerned,  discussions
 were  held  in  966  by  Shri  Fakhruddin
 Ali  Ahmed  with  the  Chief  Ministers.
 of  Maharashtra,  Mysore  and  Andhra
 Pradesh  and  these.  were  to  be  conti-
 nued,  There  has  been  some  set  back
 in  the  resumption  of  the  negotiations
 on  account  of  the  General  Electrions
 in  the  country  held  early  this  year.
 These  discussions  have  now  been
 resumed,  The  Union  Minister  of
 Irrigation  and  Power  met  the  Chiet
 Ministers  of  Maharashtra,  Mysore  and
 Andhra  Pradesh  in  the  last  two
 months  and  discussed  the  matter
 further  with  them.  It  is  proposed  to
 hold  a  joint  meeting  of  the  Chief
 Ministers  very  soon,

 New  Income-tax  Form

 *1586.  Shri  C.  C,  Desal;
 Shri  BR.  हू,  Amin:
 Shri  P.  K.  Deo:
 Shri  Onkar  Lal  Berwa

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Income-tax  De-
 partment  has  recently  revised  the
 form  with  the  object  of  simplification
 to  be  filled  in  by  the  Income-tax
 asgeasees;
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 (b)  whether  it  is  a  fact  that  the

 new  form  runs  into  thirty  pages  and
 is  cumbersome  too;  and

 (c)  if  so,  the  steps  Government
 propose  to  take  to  simplify  the  form?

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  ©.  Pant):
 (a)  Yes,  Sir,

 (b)  The  return  form  proper  con-
 sists  of  4  pages  only  and  the  remain-
 ing  pages  contain  proformas  for  the
 annexures.  The  tax-payer  is  required
 to  fill  in  only  such  of  the  annexures
 which  are  relevant  to  his  case.

 For  small  assessees  with  total  in-
 come  not  exceeding  Rs,  15,000,  the
 income-tax  return  form  consists  of
 2  pages  only.  There  are  no  annexures
 to  it.

 (c)  It  is  the  constant  endeavour  of
 the  Government  to  simplify  the  form
 as  far  as  possible,  in  keeping  with
 the  provision  of  the  Income-tax  Act,
 the  interests  of  the  revenue  and  the
 convenience  of  the  tax-payers,

 Raia  by  C.BI.  in  Central  Bank,
 Conjeevaram

 17120.  Shri  C.  Chittybabu:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Central  Bureau  of  Investigation  con-
 ducted  any  raid  on  the  Central  Bank
 in  Conjeevaram  Chengleput  District,
 during  the  period  between  965  to
 1967;  and

 (b)  if  so.  the  nature  of  documents
 seized  and  the  results  of  the  investi-
 gation?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  “(Shri  Morarji
 Desai):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Industrial  Housing  Scheme  jin  Gujarat

 ‘7721,  Shri  Narendra  ‘Singh  Mahida:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  the  total  umber  of  houses
 जुप5  (Ai)  LSD—3.
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 built  in  Gujarat  so  far  under  the
 Subsidised  Industrial  Housing  Scheme
 and  the  total  amount  allotted  to
 Gujarat  for  this  purpose  so  far;

 (b)  whether  there  is  any  scheme  to
 build  more  houses  under  this  scheme
 in  Gujarat  in  1967-68;  and

 (c)  if  so,  the  details  thereof  with
 locations,  where  the  houses  are  pro-
 posed  to  be  built?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Iqbal
 Singh):  (a)  20,843  houses  were  built
 under  the  Subsidised  Industrial
 Housing  Scheme  in  Gujarat  since  its
 inception  in  September,  952  upto  the
 3lst  March,  1967.  The  amount  given
 to  the  Government  of  Gujarat  under
 the  Scheme  upto  the  3lst  March  +,1967,
 is  Rs.  653.94  lakhs,

 (b)  and  (c).  The  Subsidised  In-
 dustrial  Housing  Scheme  is  a  conti-
 nuing  Scheme  and  the  State  Govern-
 ments  have  been  authorised  to  sanc-
 tion  projects  for  construction  of
 houses  for  industrial  workers  under
 this  Scheme.  The  details  of  the  pro-
 jects  sanctioned  during  1967-68  will
 become  available  after  the  report
 for  this  period  has  been  received
 from  the  Government  of  Gujarat.

 Rural  Housing  Schemes  in  Gujarat

 T122,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Works,  Housing
 ang  Supply  be  pleased  to  state:

 (a)  the  total  amount  sanctioned  to
 Gujarat  for  Rural  Housing  Schemes
 during  1966-67;

 (b)  the  amount  actually  spent  by
 the  State  during  the  above  period;
 and

 (c)  the  amount  proposed  to  be  sanc-
 tioned  to  that  State  during  1967-68?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Iqbal
 Singh):  (a)  A  sum  of  Rs,  3  lakhs
 was  allocated.
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 (b)  On  the  basis  of  the  anticipated
 expenditure  of  the  State  Government
 during  1966-67,  a  sum  of  Rs.  2  lakhs
 was  released  to  them.

 (९)  The  proposed  allocation
 1967-68  is  Rs.  2  lakhs,

 for

 Irrigation  Projects  in  Gujarat  State
 during  Third  Five  Year  Plan

 7723.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  io  state:

 (a)  the  names  of  irrigation  projects
 which  started  in  Gujarat  during  the
 Third  Five  Year  Plan;

 (b)  whether  it  is  a  fact  that  ade-
 quate  funds  have  not  been  provided
 for  the  projects;

 (c)  the  estimated  cost  of  these
 Projects;

 (d)  the  expenditure  incurred  at  the
 end  of  the  Third  Plan;  and

 (e)  when  these  projects  will  be
 completed?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  Goma
 and  Saraswati,

 (b)  The  Gujarat  Government  have
 reported  that  funds  were  provided
 but,  due  to  the  emergency  declared
 in  1962,  there  was  a  reorientation  of
 the  Plan  so  that  work  could  be  con-
 centrated  on  medium  and  quick
 maturing  projects.  Work  on  the
 bigger  projects  had,  therefore,  to  be
 slowed  down,

 (९)  to  (e):—

 Goma  Saraswati

 Estimated  Cost  (Ra.
 in  lakhs)  65°78  737 *  53

 Expenditure  to  the

 eae
 of  the  Third  Plan

 .  in  lakhs)  5°44  19°76
 Date  ofcompletion  IV  Plan  IVPlan
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 Leprosy  Control  Centres  in  Gujarat
 State

 124,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  the  number  of  leprosy  control
 centres  at  present  in  Gujarat;

 (b)  the  number  of  patients  for
 whom  provision  hag  been  made  in
 these  centres;  and

 (c)  the  total  amount  of  loan  or
 grant  given  by  the  Central  Govern-
 ment  to  these  centres  during  1966-677

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  5.  Murthy):  (a)  At  present

 3  Leprosy  Control  Units  and  70  Sur-
 vey  Education  and  Treatment  Cen-
 tres  are  functioning  in  Gujarat  under
 the  National  Leprosy  Control  Pro-
 gramme,  In  addition,  there  are  two
 Leprosy  Control  Units  run  by  the
 voluntary  organisations  with  financial
 assistance  from  the  Government  of
 India.

 (b)  Each  Unit  in  Gujarat  is  expect-
 ed  to  detect  and  provide  treatment
 for  about  600  to  800  leprosy  cases.

 (c)  A  total  grant  of  Rs.  3.58  lakhs
 (Rs,  50.97  lakhs  in  cash  and  Rs,  62.62
 lakhs  in  kind)  was  released  by  the
 Government  of  India  to  the  Govern-
 ment  of  Gujarat  during  1966-67  for
 the  implementation  of  various  health
 schemes  in  the  Plan,  including  the
 Leprosy  Control  Programme,  It  is
 not  possible  to  indicate  the  exact
 amount  of  assistance  utilised  by  the
 State  Government  for  the  leprosy
 centres  specifically,  as  according  to
 the  existing  procedure,  assistance  to
 the  State  Governments  js  not  released
 scheme-wise,  but  in  lumpsum  for  all
 the  schemes.

 A  erant-in-aid  of  Rs,  35,666  का
 paid  during  1966-67  for  the
 leprosy  control  units,  rum  by
 voluntary  organisations.

 gg
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 Income-tax  Assessment  and  Appeals
 in  Gujarat  State

 7725.  shri  Narensra\Singh  Mahida:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  work  load  of
 income-tax  assessment  and  appeals
 in  Gujarat  State  has  gone  up  consi-
 derably  during  the  last  decade;

 (b)  if  so  whether  there  has  been  a
 demand  for  having  a  separate  income:
 tax  Zone  for  Gujarat;  and

 (c)  Government's  reaction  thereto?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  (a)  Yes,  Sir.

 (b)  No,  Sir.  There  are  already  two
 Income-tax  Commissioners’  charges
 for  Gujarat  State  viz.  Commissioner
 of  Income-tax,  Gujarat  I  and  MII.
 Gujarat  II  charge  started  functioning
 from  April,  1964.

 (c)  Does  not  arise.

 ala  योजना  में  मध्य  प्रदेश  में  उद्योग

 7726.  श्री  गं०  qo  दीक्षित  :  क्‍या
 बोजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  चोथी  योजना  अवधि  में
 मध्य  प्रदेश  में  उद्योग  स्थापित  करने  तथा
 परियोजनाओं  को  कार्यान्विति  की  दिशा  में
 कोई  प्रारम्भिक  कार्य  शुरू  किया  गया  है  शौर
 इस  दिशा  में  भ्रव  तक  कितनी  प्रगति  हुई  है;

 (@)  क्‍या  चौबो  योजना  में  नियत  की
 गई  राशि  में  कमी  किये  जाने  से  किसी
 उद्योग  अथवा  परियोजना  पर  प्रप्नाव  पडेगा;
 और

 (ग)  यदि  हां,  तो  कितना  ?

 बोजन।,  पेट्रोलियम  शौर  रस/पन  तथा
 समाज  कल्पाण  मंत्री  (श्री  प्रशेक  मेहता):
 (क)  जी,  हां।  मध्य  प्रदेश  में  भोथी  योजना
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 के  दौरान  स्थापित  की  जाने  वाली  निम्न
 केस््रीय  परियोजनाओं  पर  काम  पहले  ही
 शख्  हो  चुका  है  :

 l.  भिलाई  इस्पात  संयंत्र  का  विस्तार  1

 2.  भारी  बिजली  के  सामान  की
 परियोजना  का  विस्तार  t

 a  नेपा  मिल्स  का  विस्तार  ।

 है  सुरक्षा  कागज  मिल्स  |

 कोरबा  एलूमिनियम  परियोजना  t wn

 6.  नया  ग्रल्कालायड  कारखाना  |

 7.  सीमेंट  कारखाना  |

 छट्टी  धमन  भट्टी  संमिश्र,  जो  कि  भलाई
 इस्पात  संयंत्र  विस्तार  के  दूसरे  चरण  की
 अग्रिम  इकाई  है,  के  निर्माण  का  कार्य  प्रगति
 पर  है,  उपकरण  और  संरचनात्मकों  को
 उपलब्ध  करने  के  लिए  भारी  इंजीनिर्यारिग
 निगम  को  आदेश  दे  दिए  गये  हैं।  भारी
 बिजली  के  सामान  विस्तार  कार्यक्रम,  भोपाल
 के  लिए  प्रारम्भिक  कारंवाई  कर  दी  गई  है  ।
 नेपा  मिल्स  की  क्षमता  प्रति  वर्ष  30,000

 मीट्रिक  टन  से  बढ़ाकर  75,000  मीट्रिक
 टन  करने  के  विस्तार  कार्यक्रम  का  कार्यन्वियन
 किया  जा  रहा  है।  झाशा  है  कि  कागज  मिल
 सेक्शन  963-6  के  दौरान  और  नुगदी
 संक्शन  969-70  में  उत्पादन  श्ारम्भ
 कर  देगा  ।  2700  मीट्रिक  टन  मुद्रा  तथा
 बैन  थोट  कागज  का  उत्पादन  करने  के  लिए
 होशंगाबाद  में  सुरक्षा  कागज  मिल्स  से  निर्माण
 का  कार्य  प्रगति  पर  है।  सिविल  निर्माणों
 की  महत्वपूर्ण  मर्द  परी  हो  चुकी  हैं  शौर
 श्रधिकांश  मशीनरी  तथा  उपकरण  स्थान  पर

 पहुंच  चुके  हैं।  कोरबा  एलूमिनियम  स्मेल्टर
 की  विस्तत  परियोजना  तैयार  की  जा

 रही  है।  नीमच  में  एल्कालायड  कारखाने  के
 निर्माण  का  कार्य  प्रर्गात  पर  है|  भारत
 सीमेंटर्ननगम  ने  मंघार  में  सीमेंट  का  का  रखाना
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 स्थापित  करने  का  निश्चय  किया  है  ।  परि
 योजना  प्रतिवदत  तैयार  कर  दिया  गया
 2  1  कारखाने  के  संयंत्र  और  उपकरण  के  लिए
 झादेश  दे  दिए  गये  हैं  ।

 (खि)  और  (ग).  चौथी  योजना  को
 अभी  अन्तिम  रूप  नहीं  दिया  गया  है  ।  '

 परन्तु
 इस  प्रकार  की  सम्भावना  नहीं  है.  कि  चौयी
 योजना  के  नियतन  में  कमी  होने  से  उपर्युक्त
 परियोजनाझों  के  कार्यान्वयन  पर  कोई
 विशेष  प्रभाव  पड़े  |

 मध्य  प्रवेश  में  भ्रायकर  निर्धारण  के
 श्रनिणोतर  माम  ने

 7727.  श्री  Ho  qo  दोक्षित  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आयकर  विभाग  के  पास  वर्ष
 1966-67  *  ६ श्न्त  में  मध्य  प्रदेश  में
 आयकर  निर्धारण  के  कितने  विवादास्पद-
 मामले  दो  वर्ष  से  अधिक  समय  से  ग्निर्णीत
 पड़े  थ  ;

 (ख)  उनमें  से  कितने  मामलों  में  निर्णय
 नहीं  किया  गया  है  अर  मं  मामले  कितने
 वर्ष  से  प्रनिर्णीत  पड़े  हुए  हैं;

 (ग)  क्‍या  सरकार  ने  इन  मामलों  को
 उचित  समय  में  निपटाने  के  लिये  कुछ
 उपाय  किये  हैं;  शौर

 (घ)  यदि  हां,  तो  उनकी  रूपरेखा
 या  है?

 उप  प्रबान  मंत्रो  तथा  वित्त  मंत्रो  (श्री
 मोरारजों  देसाई)  :  अपेक्षित  सूचना  इस
 प्रकार  है  —

 (क)  मध्य  प्रदेश  में  ग्रपीलीय  सहायक
 श्रायकर  झआायुक्‍तों/प्रायक  र  श्ायुक्‍्तों  के  सामने
 3i-3-967  5  दो  वर्ष  से  भी  प्रधिक
 समय से  प्रनिर्णीत  पड़ी  प्रायकर  अपीलों  तथा
 नजरपानी  दरख्वातों  की  संख्या  क्रमशः
 इस  प्रकार  है  —_—

 अपीलें  नज  रसानी  की  दरख्वास्तें
 49  42

 AUGUST  3,  3907  Oral  Answers  I6732

 (a)  उपयुक्त  (क)  F30-6-967
 को  निम्नलिखित  श्रवध्ियों  से  भनि्णीत
 पड़ी  अ्रपीलों  नजरसानी  दरख्वास्तों  की

 जनसंख्या  —

 नज  रसानी
 प्रपीलें  की

 दरख्वास्तें

 2  वर्ष  से भ्रधिक  3i7  24

 3  वर्ष  से  अधिक  7I  5

 4  वर्ष  से  अधिक  5  9

 5  वर्ष  से  ग्रधिक  4  l

 6  ad  से  भ्रधिक  4  4

 7  वर्ष  से  अधिक  2

 8  वर्ष  से  ग्रधिक  2  2

 9  वर्ष  से  अधिक  2

 l0  वर्ष  से  अधिक  l

 कुल  कै4  42

 (ग)  और  (घ).  जी,  हां  ।  पुरानी
 अपीलों  |  नजरसानी  की  दरख्वास्तों  के
 निपटाने  की  प्रगति  पर  बोर्ड  लगातार  नजर
 रखता  हैं  ।  जनवरी,  966  में  मध्य  प्रदेश
 में  प्रपीलीय  सहायक  आ्रायुक्तों  की  संख्या  भी

 6  से  बढा कर  9  कर दी  गई  है  ।

 Inclusion  of  Gold  Parity  Clause  in
 Contracts  with  Suppliers  in  East

 European  Countries

 7728.  Shri  G,  s  Mishra;
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  East  European
 countries,  having  rupee  payment  deal
 with  India,  have  asked  for  inclusion
 of  gold  parity  clause  in  thelr  com-
 mercial  deals  with  Indian  importers;



 16733  Oral  Answers  SRAVANA  12,

 (b)  if  so,  the  details  thereof;

 (c)  the  present  gold  content  in  the
 Indian  rupee;

 (d)  whether  there  is  any  fear  of
 further  decline  in  the  gold  content;
 and

 (e)  if  so,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  Yes,  Sir.  The
 East  European  countries  have  been
 generally  asking  for  the  inclusion  of
 a  gold  parity  clause  in  their  com-
 mercial  contracts  with  Indian  im-
 porters,  The  gold  parity  clause  is
 meant  to  protect  the  suppliers  against
 any  loss  in  the  event  of  a  change  in
 the  gold  content  of  the  rupee.

 (c)  0.8489  gramme  of  fine  gold.

 (d)  No,  Sir.

 (e)  Does  mof  arise.

 Industrial  Engineers  in  Public
 Undertakings

 7729,  Shri  G,  8,  Mishra:  Will  the
 Minister  of  Fimance  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  that  pre-
 ference  is  given  to  those  industrial
 engineers  who  have  qualified  from
 foreign  Universities,  in  the  key
 management  posts  of  public  sector
 undertakings;

 (b)  if  so,  the  number  of  guch  in-
 dustrial  engineers  who  are  serving  in
 the  public  sector  undertakings  and
 the  mames  of  the  undertakings;

 (c)  whether  such  engineers  are
 being  given  the  LA.S,  grade;  and

 (d)  if  not,  the  reasons  therefor?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b),.  Preference  is
 given  to  the  best  man  available  from
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 the  point  of  view  of  qualifications
 (whether  Indian  or  foreign),  experi-
 ence  and  other  relevant  factors,

 There  are  altogether  48  engineers
 and  technical  personne]  holding  top
 management  posts  in  Public  Enter-
 prises  mentioned  in  the  Statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-83/
 67].

 (c)  and  (d).  The  salary  schedules
 in  respect  of  top  management  posts
 in  Public  Enterprises  have  been
 standardised  as  follows:—

 Schedule  ‘A’  Rs.  500-125-4000
 Schedule  ‘B’  Rs.  3000-125-3500
 Schedule  ‘C’  Rs,  2500-100-3000
 Schedule  ‘D'  Rs.  2000-100-2500

 The  various  top  posts  have  been
 categorised  in  these  Schedules  on  the
 basis  of  the  responsibility  involved,
 complexity  of  problems,  etc.  These
 Pay  scales  are  admissible  to  all  per-
 sons,  both  technical  and  non-technical,
 selected  for  such  appointments,

 Export  of  Petroleum  Coke

 7730,  Shri  G,  8,  Mishra:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  the  countries  to  which  the  pet-
 roleum  coke  is  exported;

 (9)  the  total  production  of  petro-
 leum  coke  per  annum  in  public  sec-
 tor  refineries  and  private  sector  re-
 fineries;

 (९)  whether  the  Indian  Institute  of
 Petroleum  is  conducting  research  to
 utilize  this  product  in  fertilizer  pro-
 duction;  and

 (d)  if  so,  the  details  thereof?

 The  Miniter  ज  State  m  the  Minis-
 try  of  Petroleam  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaish)  (a)  Patroleum
 coke  hag  been  exported  to  Japan.
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 (b)  The  total  production  of  petro- leum  coke  at  present  is  as  follows:—

 (Tonnes
 per  annum)

 Digboi  Refinery  (Private  sector)  T2,000
 Gauhati  Refinery  40,000
 Barauni  Refinery  70,000

 Tora.  1,22,000.

 (९)  No,’  Sir,

 (d)  Does  not  arise.

 Engineering  Museum

 ‘7731,  Shri  G.  8,  Mishra:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  any  Engineering
 Museum  is  proposed  to  be  opened  in
 the  Fourth  Plan;

 (b)  whether  the  work  has  been
 initiated;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L,  Rao):  (a)  Yes.

 (b)  and  (c).  A  plot  of  land  has
 been  acquired  in  Hauz  Khas  near  the
 Indian  Institute  of  Technology,  New
 Delhi,  for  construction  of  the  follow-
 ing  buildings  for  the  Central  Water
 and  Power  Commission:—

 (i)  Central  Soil  Mechanics  Re-
 search  Station,

 (2)  Library  and  Information
 Bureau.

 (3)  Engineering  Museum.
 (4)  Auditorium,

 The  area  proposed  for  the  Engineer-
 ing  Museum  during  the  Fourth  Plan
 is  69,000  sq.  ft.  The  total  estimated
 cost  in  respect  of  the  above  mention-
 ed  buildings  is  about  Rs,  65  lakhs,
 Due  to  financial  constraint,  it  has  not
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 been  possible  to  take  up  the  construc-
 tion  of  the  buildings  so  far.

 Load  Despatch  Institute
 7732.  Shri  0७.  s.  Mishra:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  the  proposed  Load
 Despatching  Institute  is  to  be  located
 in  Lucknow;  and

 (b)  if  so,  the  amount  likely  to  be
 incurred  thereon?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  and  (b).
 A  proposal  to  set  up  a  Load  Despatch.
 ing  Institute  at  Lucknow  is  under
 consideration,  The  non-recurring
 cost  of  the  project  is  estimated  at
 Rs.  3.7  lakhs.

 Scheduled  Tribe  Co-cperative  Finance
 and  Development  Corporation  Ltd.

 7733,  Shri  V.  Narasimha  Rao:  Will
 the  Minister  of  Social  Welfare  be
 pleased  to  state:

 (a)  the  number  of  depots  of  the
 Scheduled  Tribe  Co-operative  Finance
 and  Development  Corporation  Ltd,
 functioning  in  Andhra  Pradesh,  Orissa
 and  other  States;

 (b)  whether  Government  are  aware
 that  in  some  branch  depots  of  Andhra
 Pra‘lesh,  the  forest  produce  is  pur-
 chased  for  lesser  price  from  the  tribal
 people  without  issving  receipts  to  them
 and  the  produce  ig  sold  to  whole-sale
 merchants  for  double  the  price;

 (c)  if  so,  the  steps  taken  in  the
 matter;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  to  (d).  The  re-
 quisite  information  is  being  collected
 from  the  State  Governments  concern-
 ed  and  will  be  laiq  on  the  Table  of  the
 House  as  soon  as  it  is  received.
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 Floods  in  Bihar

 TM,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  the  steps  which  are  being  taken
 for  meeting  the  present  floods,  special-
 ly  in  Bihar;

 (b)  the  level  of  floods  which  went
 up  near  the  Kamla-Balan  embankment
 near  Jhangharpur  in  Bihar;  and

 (९)  the  estimated  damage  caused  by
 floods  in  Bihar?

 The  Minister  of  Irrigation  and
 Power  (Dr.  हू,  L.  Rao):(a)  Since  954
 when  a  coordinateg  programme  of
 flood  control  was  initated,  the  State
 Government  have  taken  up  a  number
 of  flood  protection  measures  which
 include  construction  of  embankments,
 drainage  improvement,  river  training
 and  anti-erosion  works,  raising  the
 level  of  villages,  construction  of  stor-
 age  reservoirs  etc.  The  works  execut-

 ed  so  far  provide  reasonable  protection
 against  floods  to  an  area  of  about  30
 lakh  acres  in  different  States,  Such
 schemes  are  being  continued  in  Bihar
 and  other  States,

 In  Bihar,  during  the  present  floods
 the  State  Government  have  made  ar-
 rangements  for  keeping  a  watch  over
 ‘vulnerable  points  in  the  embankments.
 In  the  light  of  the  experience  of  the
 966  floods,  the  Stete  Government  have
 Taised  and  strengthened  the  emabnk-
 ments  paet  ‘ie  Jhanjharpur  Railway
 Bridge  on  the  Kamla-Balan  River  and
 the  Railways  have  also  carried  out
 works  to  improve  the  How  through  the
 bridge.  Protective  measures  on  the
 right  bank  of  Burhi  Gandak  near
 Muzaffarpur  town  have  been  com-
 pleted.  Precautionary  measures  have
 been  taken  by  the  Kosi  Project  sutho-
 rities  to  prevent  any  adverse  develop-
 ments  affecting  the  afety  of  the  Kosi
 embankments,

 (b)  The  highest  leve]  attained  by
 the  Kamla-Balan  at  Jhanjharpur  Rail-
 way  bridge  during  the  current  floods
 was  68.25  ft.  on  l0th  July.
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 (c)  The  estimated  damage  to  crops
 and  houses  caused  by  floods  in  North
 Bihar  so  far  during  the  current  year
 is  Rs.  7.50  lakhs,  as  reported  by  the
 State  Government.

 Indian  Capita]  invested  in  foreign
 Countries

 7735.  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  how  much  Indian  capital  is  in-
 vested  in  foreign  countries,  country-
 wise;

 (b)  who  are  the  Indian
 and

 investors;

 (c)  how  much  profit  comes  to  India
 annually  from  those  foreign  invest-
 ments?

 Deputy  Prime  Minister  ang  Minister
 of  Finance  (Shri  Morarji  Desai):  (a)
 From  the  available  records  it  is  ob-
 served  that  approvals  have  been  given
 for  an  investment  amounting  to
 Rs.  .569  crores.  Countrywise  details
 of  this  investment  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.

 (9)  A  statement  indicating  the
 names  of  the  companies  who  have
 been  given  approvals  for  investment
 abroad  is  laid  on  t  he  Table  of  the
 House.  [Placed  in  Library..  See  No,
 LT-34/67].

 (c)  While  separate  figures  for  re-
 mittance  by  industries  set  up  abroad
 have  not  been  maintained  so  far,  it
 is  observed  that  foreign  Branches  of
 Indian  companies  remitted  Rs.  96
 lakhs,  Rs.  87  lakhs  and  Rs.  89  lakhs
 respectively  during  the  years  1964,
 965  ang  1986.

 Post-Graduate  Medical  Institute,
 Chandigarh

 ‘1138,  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Junior  Staff  of  Post-graduate  Mddical
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 Institute,  Candigarh  struck  down  work
 form  20th  June,  1967;  and

 (b)  if  so,  their  demands  and  the
 steps  taken  to  meet  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  5,  Murthy):  (a)  and  (b).
 There  was  a  demonstration  on  the
 24th  of  June,  967  by  some  employees
 who  hag  not  received  any  wheat  loan.
 The  Governing  Body  of  the  Institute
 which  met  on  the  same  day  approved
 sufficient  funds  for  meeting  the  needs
 of  the  employees.

 Allotment  of  Shops  in  the  Shopping
 Centre  of  Post-Graduate  Medical

 Institute,  Candigarh

 T1387.  Shri  Hardayal  Devgun:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 shops  in  the  proposed  shopping  centre
 of  the  Post-graduates  Medical  Insti-
 tute,  Chandigarh  have  already  been
 allotted;

 (b)  whether  it  is  also  a  fact  that
 some  shops  have  been  allotted  to  the
 relatives  of  authorities  of  the  Institute;
 and

 (c)  if  so,  the  action  taken  by  Govern-
 ment  to  set  the  matter  right?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  §.  Murthy):  (a)  Yes.

 (b)  The  Chie?  Commissioner,  Chan-
 digarh,  placed  three  shops  at  the  dis-
 posal  of  the  Indian  Ex-Services  League
 for  allotment  to  Ex-servicemen,  The
 League  hag  allotted  these  three  shops
 to  Ex-Service  men,  one  of  whom  is  a
 relative  of  the  Director  of  the  Insti-
 tute.

 (९)  The  matter  is  being  looked  into.

 Recognition  of  Passi  Community  as
 Scheduled  Castes

 1138,  Shri  D.  Ss.  Patil:  Will  the
 Minister  of  Social  Welfare  be  pleased’
 to  state:

 (a)  whether  Government  are  in  re-
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 ceipt  of  the  representations  from  the
 Pass;  Community  demanding  that
 Passi  Community  in  the  State  of
 Madhya  Pradesh  ang  Maharashtra  be
 Tecognised  as  Scheduled  Caste  in  the
 entire  State  and  the  area  restriction
 should  be  removed;  and

 (b)  if  so,  Government's  decision
 thereon?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulreno  Guha):  (a)  Yes.

 (०)  The  whole  question  of  revision
 of  lists  of  Scheduled  Castes  and  Sche-
 duled  Tribes  is  under  consideration.

 मंसूर  राज्य  के  हरिजन

 7739.  श्री  रामचन्द्र  वीरप्पा  :  ब्या
 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  मैंसूर  राज्य  में
 हरिजनों  की  दशा  खुधारने  के  लिये  जो
 वित्तीय  सहायता  दी  जाती  थी  वह  सरकार
 ने  बन्द  कर-दी  है  ;  जौर

 (@)  यदि  हां,  तो  इसके  क्या  कारण
 हैं  ?

 समाज  कल्याण  विभःग  में  संत्री  (ओसती
 फूलरेणु  गृह)  :  (क)  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 हरिजनों  &  लिये  मकान

 7740.  श्री  'रासचनहा  बीरप्पा  :  क्‍या
 समाज  कल्याण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  वर्ष  19608  966  तक  की
 झवधि  में  अन्धा  प्रदेश,  महाराष्ट्र  तथा

 मैसूर  में  हरिजन  परिवारों  को  कितने  मकान

 दिये  मये  थे  ;
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 (@)  इन  मकानों  पर  कितना  व्यय  of  interest  is  estimated  at  3.8.
 illi  i

 हुआ  था;  भौर
 million  (Rs.  292  lakhs)

 (7)  चौथी  पंचवर्षीय  योजना  में
 उपयुक्त  तीन  राज्यों  में  हरिजन  परिवारों
 के  लिये  मकानों  के  निर्माण  क ेदवेतु  कितना
 घन  नियुक्त  किया  गया  हैं  !

 समाज.  कल्याण  विभाग  में  राज्य-मंत्रो

 (ओमतो  फुलरेणु  गृह)  :  (क).  (ख)
 तथा  (१).  यह  सूचना  सम्बंधित  राज्य
 सरकारो  से  एकत्नित  की  जा  रही  हैं।  जैसे
 ही  वह  प्राप्त  होगी  सभां पटल  पर  रख  दी
 जायथंगी  ।

 Credit  from  Japan

 741.  Shrj  R.  BR.  Singh  Deo:
 Shri  Dhirendranath:
 Shri  D.  Amat:
 Shrj  Chintamani  Panigrahi:
 Shri  Amrit  Nahata;
 Shri  K.  R.  Ganesh:
 Shri  Onkar  Lal  Bohra:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Japan  have  extended  a  Yen  Credit
 worth  7  million  dollars  (Rs.  525  lakhs)
 to  India;

 (b)  whether  this  credit  has  been
 extended  to  cope  with  food  crisis;

 (c)  the  manner  in  which  Govern-
 ment  propose  to  utilise  this  credit;
 and

 (d)  the  total  amount  of  interest
 payable  to  the  Government  of  Japan?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (d).  Yes,  Sir,  The  credit
 ig  to  be  utiliseq  for  the  import  of
 fertilisers  from  Japan.  It  is  repayable
 over  §  years,  with  a  grace  period  of
 5  years  and  carries  interest  at  5.75  per
 cent,  per  annum,  on  outstanding  bal-
 ance  of  the  credit.  The  total  amount

 Carges  against  Officials

 1142,  Shri  R.  8.  Vidyarthi:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  tu  state:

 (a)  the  number  of  applications  seek-
 ing  prosecutions  of  the  officials  of  his
 Ministry  and  its  attached  offices  re-
 ceived  from  956  to  966  year-wise;

 (b)  the  number  of  applications  in.
 which  sanctions  were  allowegq  and  the
 officials  demoted  or  prosecuted  by
 Government,  year-wise;

 (c)  the  number  of  applications  in
 which  sanctions  were  disallowed,  year-
 wise;

 (d)  the  number  of  applications  in
 which  no  reply  was  sent  to  the  ap-
 plicants;

 (e)  the  number  of  applicants/vict-
 ims  who  have  been  afforded  relief/
 compensation,  year-wise;  and

 (f)  the  number  of  applicants/victims
 who  are  to  be  afforded  relief/com-
 pensation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shrj  Iqbal  Singh):  (a)  to  (f).  The
 required  information  is  being  collect-
 ed  and  will  be  placed  on  the  Table
 of  the  House  in  due  course,

 Sea  Erosion  in  Madras  State

 7743.  Shri  Kiruttinan:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  further  danger  of  sea  erosion  at
 Danushkodi  in  Madras  State;

 (b)  whether  Government  have  pro-
 posed  to  build  a  protection  wall  on  the
 sea  shore;  and

 (c)  if  not,  the  action  taken  to  pro-
 tect  the  area  and  to  stop  the  menace-
 to  the  Rameswaram  Island?
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 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  shore
 erosion  problem  has  prevailed  for

 .some  years  along  the  Danushkodi  vil-
 lage.  The  Government  of  Madras  have
 not,  however,  reported  about  fresh
 danger  of  sea  erosion  at  Danushkodi.

 (9)  and  (c).  Anti-sea  erosion
 schemes,  that  may  be  required  have
 to  be  formulated  and  executed  by  the
 State  Government.  These  schemes  are
 however,  eligible  for  Central  loan
 assistance  under  the  Flood  Control
 Programme.

 Various  protective  measures  have
 been  undertaken  by  the  State  Gov-
 ernment  from  time  to  time.  In  1964,
 Dr.  G.  M.  Watts,  an  American  Expert
 on  Beach  Erosion,  whose  services  were
 obtained  by  the  Government  of  India,
 studied  the  sea  erosion  problem  near
 the  Danushkodi  village,  the  protective
 works  already  undertaken  and  further
 measures  to  be  taken.  The  State  Gov-
 ernment  have  propose  to  collect
 necessary  data  relating  to  winds,
 storms,  tides,  waves,  shoreline  changes,
 off  shore  depth  changes  etc.  etc.  on
 the  lines  indicated  by  Dr.  Watts  for
 the  formulation  of  further  suitable
 anti-sea  erosion  works  around
 Rameswaram.

 Reorganisationg  of  Office  of  Commis-
 sioner  for  Scheduled  Castes  and

 Scheduled  Tribes

 7744,  Shri  A.  K.  Kisku:
 Shri  P.  RK.  Thakur:

 Will  the  Minister  of  Social  Welfare
 te  Meased  to  state:

 (a)  whether  Government  are  aware
 that  to  eradicate  discrimination  in
 employment  for  the  disadvantaged
 groups,  there  aro  two  separate  federal
 organisations  in  the  U.S.A.  namely  the
 President's  Committee  on  Equal  Em-
 ployment  Opportunity  established  in
 i96  and  the  newly  created  Equal
 Employment  Opportunity  Commission
 under  the  964  Civil  Rights  Act,  the
 former  carrying  out  the  Government
 Programme  of  non-discrimination  in
 Government  employment  and  in  em-
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 ployment  of  Govt.  Contractors  and
 having  wide  investigatory  powers  and
 the  latter  having  statutory  jurisdic-
 tion  over  a  wider  class  of  employers,
 including  private  employers,  employ-
 ment  agencies  and  labour  unions:

 (b)  whether  in  the  current  scheme
 of  re-organisation  of  the  Office  of
 the  Commissioner  for  Scheduleq  Castes
 and  Scheduled  Tribes,  Government
 have  considered  the  feasibility  of  ad-
 opting  suitable  features  of  organisation,
 functions,  powerg  and  effectiveness
 of  the  two  aforesaid  organisations  as
 well  as  of  the  Fair  Employment
 Practices  Commissions  functioning  in
 the  various  States  of  the  U.S.A.

 (c)  if  not,  the  reasons  therefor;  and
 (d)  whether  a  special  comparative

 study  would  be  made  before  starting
 another  experiment  with  a  new  set-up
 of  the  Commissioner's  Office?

 The  Minister  of  State  in  the  Depart-
 ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Government  have
 not  made  a  special  study  of  the  me-
 thods  adopted  in  the  U.S.A.

 (b)  and  (c).  Do  not  arise.

 (d)  Government  do  not  experiment
 in  such  matters.

 Complaints  received  by  Commissioner
 for  Scheduled  Castes  and  Scheduled

 Tribes

 7745,  Shri  A,  K.  Kisku:
 Shri  P.  R.  Thakur:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  g  similar  system  as  fol-
 lowed  by  the  Special  Fair  Employ-
 ment  Practices  Commissioner  function-
 ing  in  U.S.A.  is  proposed  to  be  adopted
 for  dealing  with  the  complaints  re-
 ceived  by  the  Commissioner  for  Sche-.
 duleg  Castes  and  Scheduled  Tribes;
 and

 (b)  if  not,  the  reasons  therefor  and
 the  alternatives  proposed  in  this  re-
 gard?
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 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  and  (b).  No
 study  has  been  made  of  the  systems
 mentioned.  The  Constitution  itself
 lays  down  the  functions  of  the  Com-
 missioner.  The  manner  in  which
 complaints  should  be  dealt  with  has
 been  left  to  the  discretion  of  the
 Commissioner.

 Ex-cade  posts  in  Social  Welfare
 Department

 7746,  Shri  Ram  Charan:  Will  the
 Minister  of  Social  Welfare  be  pleased
 to  state:

 (a)  the  total  number  of  ex-cadre
 posts  of  Class  I,  IJ  and  III  in  his  De-
 partment,  Attached  and  Subordinate
 Offices  which  have  been  sanctioned
 and  filled  up  during  the  last  five  years
 upto  the  3lst  March,  1967;
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 (9)  the  total  number  of  such  ex-
 cadre  posts  filled  up  through  direct
 recruitment  and  throvgh  Employment
 Exchanges;

 (e)  the  total  number  of  such  ex-
 cadre  posts  filled  up  by  taking  offi-
 cers  on  deputation;

 (dy  the  total  number  of  such  ex-
 cadre  posts,  filled  up  through  depart-
 mental  promotions  on  the  basis  of
 seniority  and  fitness;  and

 (e)  the  total  number  of  such  ex-
 cadre  posts  filled  up  from  amongst  the
 Scheduled  Castes  and  Schedvled  Tribeg
 candidates?

 The  Minister  of  State  im  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Seventy.

 (b)  Forty  two.  (Forty  through  Em-
 ployment  Exchange  ang  two  through
 Union  Public  Service  Commission.)

 (c)  NiL

 (d)  Three.

 Insertion  of  Loop  as  money  making
 device

 TI4T.  Shri  RB.  R.  Singh  Deo:  Will  the
 Minister  of  Health  and  Family  Pian-
 ning  be  pleased  to  state:
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 (a)  whether  Government  have  785

 ceived  any  report  about  the  detection
 of  many  cases  where  some  women  have
 miade  insertion  of  loop  as  Money  Mak-
 ing  Device;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  prevent  such  fraudulent
 ectivity?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  s  Murthy):  (a)  No  such  re-
 Wort  has  been  received  by  the  Gov-
 ernment.

 (b)  Does  not  arise.

 Gold  seized  at  Agra  Cantonment
 Railway  Station

 7748.  Shri  R.  R.  Singh  Deo:
 Shrj  Raghuviy  Singh  Shastri:
 Shri  Hukam  Chand  Kachwai:
 Shri  Shri  Chand  Goel:
 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of
 leased  to  state:

 Finance  be

 (a)  whether  it  is  a  fact  that  con-
 traband  gold  worth  Rs.  30,000  was
 seized  by  the  Central  Excise  Depart-
 ment  from  a  passenger  from  Bombay
 at  Agra  Cantonment  Railway  Station
 on  the  l6th  July,  1967;

 (b)  whether  Government  has  in-
 vestigated  to  find  out  whether  the
 said  passenger  is  a  member  of  the
 Internationa]  gold  smugglers  gang
 active  in  the  whcle  country;

 (c)  whether  the  seized  gold  bore
 any  foreign  marking;  and

 (d)  the  steps  Government  are  tak-
 ing  to  discourage  gold  smuggling  in
 the  country  and  to  disbang  the  said
 international  gang  of  gold  smugglers?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  MoTar}i
 Desal):  (a)  to  (d).  On  l6th  July,  967
 the  Centra]  Excise  officers  apprehended
 a  passenger  when  he  alighted  from  the
 Pathankot  Express  from  Bombay  4
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 Agra  Cantonment  Railway  Station
 and  recovered  from  him  780  tolas  of
 gold  bearing  foreign  markings  valued
 at  Rs.  7,7l6  at  the  international  rate.
 livestigations  conducted  so  far  in  the
 matter  do  not  indicate  that  this  person
 i;  a  member  of  any  known  interna-
 tonal  gang  of  smugglers  or  that  any
 sich  gang  is  involved  in  this  case.
 Besides  maintaining  strict  vigilance
 at  all  vulnerable  places  of  smuggling,
 preventive  patrols  are  also  undertaken
 on  bus  and  rail  routes  and  intellig-
 ence  is  collected  from  various  sources

 ‘with  a  view  to  prevent  attempts  at
 smuggling  of  gold  from  abroad  or
 disposal  of  smuggled  gold  in  the
 country,  In  suitable  cases  prosecu-
 tions  are  also  launcheg  in  addition  to
 departmental  proceedings,

 Barauni  and  Namrup  Fertilizer
 Projects

 7749,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Petroleum  and  Chemi-
 cals  be  pleased  to  state:

 (a)  when  the  Barauni  and  Namrup
 Fertilizer  Projects  will  go  into  pro-
 duction;

 (b)  the  total  capacity  of  production
 in  these  projects  and  the  total  esti-
 mated  cost  for  the  both;

 (c)  the  foreign  exchange  needed  for
 both  the  projects;

 (da)  whether  the  total  production  of
 Sindrj  Fertiliser  Factory  and  Barauni
 Expansion  Project  wil]  be  able  to  meet
 the  needs  of  fertilizer  of  Bihar;  and

 (e)  ig  not,  how  much  more  wil]  be
 needed  from  ovtside  to  meet  the  re-
 quirements  of  Bihar?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  Namrup
 Project  will  start  production  by  the
 end  of  1967.  The  completion  of  Barauni
 and  Namrup  (Expansion)  projects  is
 expected  by  970-7I.
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 (9)  and  (e).

 Capacity  Esti-  Foreign mated  Exchan-
 Project  Cost  =  ge  Cost

 (Tonnes ofNitro-  (Rs.in  (Rs.in
 gen)  lakhs)  lakhs)

 Namrup  45,000  2700  690
 (Approx.)  (Approx).

 Namrup  (Ex-
 Pansion)  3,5I,800  3000  r  239

 (Approx.)  (Approx.  )
 I,57,;800  3800  7468

 (Approx.)  (Approx.)
 Barauni

 (d)  Yes,  so  far  as  Nitrogenous  fer-
 tilizers  are  concerned.  But,  the  entire
 production  of  a  factory  situated  in  a
 particular  State  may  not  necessarily
 be  allotted  to  or  consumed  in  the  State.

 (e)  Whether  fertilizers  will  be
 needed  from  ovtside  and  when  and
 to  what  extent  cannot  be  stated  at
 present.

 Misappropriation  of  Medicines  in
 CGHS  Dispensaries,  Delhi

 7750.  Shri  R.  R.  Singh  Deo:
 Shri  D.  N.  Deb:
 Shri  D.  Amat:
 Shri  0.  C.  Sharma:
 Shri  Marandi;
 Shri  T.  P.  Shah:
 Shri  Jagannath  Rao  Joshi:
 Shrj  Hukam  Chand  Eachwai:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 scale  misappropriation  of  medicines
 has  been  detected  in  Central  Govern-
 ment  Health  Scheme  Dispensaries
 particularly  at  the  Pandara  Road
 Dispensary.

 (b)  the  cost  of  the  total  misappro-
 priated  medicines;

 (c)  whether  the  Director-General,
 Health  Services  has  lodged  any  report
 regarding  this;  and
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 (d)  if'so,  the  action  taken  thereon
 ‘and  the  details  of  investigations  in
 this  regard?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Health  and  Family  Planning

 Answers
 (Shri  B.  Murthy):  (a)  to  (a).  Dur-
 ing  the  last  one  year  cases  of  pilfer-
 age/loss  of  medicines  were

 apie detecteg  at  the  following  six  CG
 Dispensaries  out  of  the  existing  55
 Dispensaries.  The  details  are  85
 follows:

 Pilferage  of  medicines  in  C.G.H.  Value  of  Present  Position S.  Dispensary  stores
 t  involved

 Rupees
 t,  South  Avenue  fa  +  ३77.68  The  police  investigation  has  been  completed.
 we  Drawal  of  medicines  on  Chits  7338"  98

 bearing  forged  signatures  of
 Medical  Officers  &  reported
 shortages  of  medicines  in
 Pandara  Road  Dispensary

 ir)  Theft  ofmedicies  from  Cup-  =  273°
 board  of  Delhi  Cantt.  Dispen

 3°94
 sary.

 4.  Theft  of  medicines  from  the  88°83
 referigerator  of  South  Avenue
 Dispensary

 Se  Recovery  of  certain  medicines  63°08
 froma  Dresserof  Shrinivas-
 puri  Dispensary  outside  the
 Dispensary.

 6.  Recovery  of  certain  medicines  800°00
 from  the  residence  of  a  Phar-
 macist of  Shahdara  Dispensary  (approx)

 Under  investigation  by  the  Police.

 The  case  was  filed  by  the  police  for  want
 of  evidence.

 The  case  was  filed  by  police  for  want  of
 evidence.

 The  case  is  under  investigation  by  the
 police.

 The  case  is  under  police  investigation.

 aa  gate  कारखानों  के  लिये  लाइसेंसों  का
 विया  जाना

 लप 51:  शनी  हुकस  न्द  कछवाय  :
 शमी  रास  सिंह  झ्यरवाल  :

 क्या  पेड्रोलियम  जौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  दिसम्बर,
 9664  नई  दिल्‍ली में  उर्वरकों  के  सम्बन्ध में

 जुई  गोष्ठी  में  केन्द्रीय  सरकार  से  यह  भ्रनुरोध
 किया  गया  था  कि  वह  उर्वरक  झौर  उर्वरक

 उपकरणों  के  प्रायात  के  लिये  लाइसेंस  दे
 तथा  उनके  लिये  विदेशी  मुद्रा  की  मंजूरी  दे;

 (ख)  यदि  हां,  तो  सरकार ने  देश्य  में
 कितनी  कम्पनियों  या  फैक्टरियों  को  ब  तक
 ये  सुविधाएं  दी  हैं;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं!

 पेट्रोलियम  भौर  रसायन,  योजना  शौर
 समाज  कल्याण  मंत्रालय  में  राज्य-मंत्री  (श्री
 रघुरमंया):  (क)  सेमिनार  ने  ऐसी  सिफारिश
 की  है,  किन्तु  सरकार  झायात  झौर  प्रौद्योगिक
 लाइसेंस  दे  रही  है  शौर  सभी  प्नुमोदित
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 मामलों  में  भावश्यक  विदेशी  मुद्रा  की  मंजूरी
 भी  दे  रही  है  ।

 (ख)  i2  बड़े  प्रनुमोदित और  /  या
 निर्माणाधीन  उर्वरक  परियोजनाओं  को  श्रौद्यो-
 'गिक  एवं  सम्बद्ध  ायात  लाइसेंस  दे  दिये
 गये  हैं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 Consignment  of  cloves  of  a  repatriate
 from  Zanzibar

 ‘7152.  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  S.  M.  Banerjee:
 Shri  Ram  Sewak  Yadav:
 Shri  George  Fernandes:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  657  on  the
 6th  April,  967  regarding  consignment
 of  cloves  of  a  repatriate  from  Zanzibar
 and  state:

 (a)  whether  according  to  the  Red
 Book,  the  date  of  the  arrival  of  the
 consignment  is  material  or  the  date
 of  its  loading  at  the  port  of  its  origin;

 (b)  whether  the  date  of  arriva]  is
 the  basig  for  allowing  imports  of
 other  goods  also:

 (c)  if  not,  why  the  date  of  arrival
 which  is  beyond  the  control  of  the
 importer,  was  taken  as  the  basis  in  the
 case  of  this  repatriate,  Shrj  R.  D.
 Bhimji;  and

 (d)  whether  other  repatriates  receiv-
 ed  letters  similar  to  the  one  received
 by  Shri  R.  D.  Bhimji?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (०),  According  to  the
 “Import  Trade  Cortro]  Hand  Book  of
 Rules  and  Procedure”,  the  material
 date  is  the  date  of  shipment  or  des-
 patch  from  the  supplying  country  in
 the  case  of  goods  imported  in  accord-
 ance  with  the  provisions  of  the  Red
 Book,  This  criterion  is  not  applicable
 to  other  goods.
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 In  the  case  of  Shrj  R.  D.  Bhimji
 the  High  Commission  had  intimated
 that  they  had  no  objection  to  the  im-
 Port  of  ivory  and  cloves  on  or  before
 the  3lst  December,  1964.

 (d)  As  far  zs  the  Government  are
 aware  there  was  no  occasion  for  the
 Indian  Missions  concerned  to  issve  let-
 ters  similar  to  the  one  issued  to  Shri
 R.  0.  Bhimii,

 बड़ा  बाजार,  कलकत्ता  में  हीरे  जवाहरात
 का  पकड़ा  जाना

 7753.  शी  रास  सिह  झयरवान  :
 श्री  हुकम  प्लन  कछवाय  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैँ  कि  मार्च,  967
 के  ग्रन्तिम  सप्ताह  में  कलकत्ता  के  बड़ा  बाजार
 क्षेत्र  से  i5  लाख  रुपये  के  मूल्य  के  हीरे-
 जवाहरात  पकड़े  गये  थे;

 (ख)  यदि  हां,  तीं  कहां  से  लाये  गये
 थे;  और

 (ग)  इस  बारे  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 उपप्रधान  मंत्र:  तथा  वित्त  मंत्री
 थी  मोरारजी:  देसाई  )  :  (क)  सीमा  शुल्क
 अधिकारियों  ने  कलकत्ता  में  27-1967
 को  बड़ा  बाजार  क्षेत्र  मे ंलगभग  le.  29  लाख
 रुपये  मूल्य  के  हीरे  श्रौर  जवाहरात  पकड़े  ।

 (ख)  यह  पता  नही ंहै  कि  ये  हीरे  और

 जवाह  रात  कहां  से  लाये  गये  थे  ।

 (ग)  मामले  की  जांच  पड़ताल  झभी  भी
 चल  रही  हैं  ।
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 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रालय
 में  ड्राइवर

 7754.  श्री  राम  सिंह  झपवरवाल :
 थी  हकम  ष्च्म्व  कछवाय  :

 क्या  स्व।स्थ्य  तबा  परिवार  निपोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्नालय  में  काम  करने  वाले
 ड्राइवरों  की  संख्या  कितनी  है;

 (ख)  कितने  ड्राइवरों  को  उाषिक  वेतन-

 वृद्धियां  मिलती  हैं  तबा  िनते  ड्राइवरों  को
 बाविक  वेतन  वृद्धियां  नहीं  दी  जातीं;  और

 (ग)  कुछ  ड्राइवरों  को  वार्षिक  वेलन
 वृद्धियां  न  दी  जाने  के  क्‍या  कारण  हैं  ?

 76753

 स्वास्थ्य  तथा  परिवार  निये जन
 संघालय  में  उप  मंत्री  (थली  wo  सू०  मूति) :
 (क)  सत्रह

 स्वास्थ्य  विभाग  3
 परिवार  नियोजन  विभाग  5
 स्वास्थ्य  सेवाओं  का  महानिदेशालय  9

 (ख)  दो  ड्राइवरों  के  अलावा  सभी
 ड्राइवर  बाधिक  वेतन-वबृद्धियां  पा  रहे  हैं  ।

 (ग)  एक  ड्राइवर को  वेतन-वृद्धि  इसलिये
 नहीं  दी  जा  रही  है  कि  वह  अपने  वेततमान
 के  भ्रधिकतम  स्तर  तक  पहुंच  गया  है  तथा
 दूसरे  ड्राइवर  के  विरुद्ध  अनुशासनात्मक
 कार्यवाही  होने  तथा  5-12-1960  और
 7-i-962  के  बीच  एक  साल  से  भ्रधिक

 की  भ्रवधि  के  लिये  बिना  वेतन  की  छुट्टी  पर
 रहने  के  कारण  उसे  वतन  वद्धि  नहीं  दी  जा
 रही  है  1

 बिहार  में  समाज  कल्याण  कार्य

 7755.  शी  विभूति  मिथ  :
 थ्री  Wo  ao  तिवारी  :

 क्या  समाज  कल्याण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया यह  सच  है  कि  समाज  कल्याण
 विभाग  में  राज्य  मंत्री  ने  6  अप्रैल,  967
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 को  पटना  में  उनके  स्वागत  समारोह  के  झवसर
 पर  प्रपने  भाषण  में  कहा  था  कि  बिहार  के
 समाज  कल्याण  ।नदेशालय  को  समाज  कल्याण
 विभाग  की  गतिविधियों  का  विस्तार  करना
 चाहिए;  और

 (ख)  यदि  हां,  तो  इस  काम  के  लिये
 सरकार  द्वारा  बिहार  मे  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 समाज  कल्याण  विभाग  में  राज्य-मंत्री

 (श्रीमती  फलरेणु  गृह)  :  (क)  नहीं।

 (ख)  प्रश्न  नहीं  उठता  |

 16754.

 मब्ास  के  हवाई  डटे  पर  एक  यात्री  से  होरों
 का  पकड़ा  जानता

 7756.  श्री  जगन्नाथ  राव  जोशी  :
 शी  हुकम  बन्द  कछवाय  :
 श्री  राम  सिंह  प्रयरवात  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मार्च  967
 के  अन्तिम  सप्ताह  में  मद्रास  के  मीनाम्बकम

 हवाई  श्रे  पर  सीमा  शुल्क  प्रधिकारियों  ने

 एक  यात्री  के  पास  से  45,  000  रुपये  के  मूल्य
 के  हीरे  पकड़े  थे;

 ख)  यदि  हां,  तो  ये  हीरे  कहां  से
 चोरी  छिपे  भारत  में  लाये  गये  थे;  श्रौर

 (ग)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  है  ?

 जप  प्रधान  मंत्रों  तथा  वित्त  संत्री

 श्री  सोरारजी  वेसाई)  :  (क)  भौर  (ख).
 सीमा  शुल्क  प्रधिकारियों  ने  3-196  को

 सिंगापुर  से  मद्रास में  मीनाम्ब कम्‌  हवाई  अडडे
 पर  भाये  हुए  एक  भारतीय  नागरिक  के  पास  से
 लगभग  53,000  झुपये  मूल्य  सोने  के  गहने
 तथा  हीरे-जड़े  जेवर  पकड़े  ।  इस  व्यक्ति  के
 पास  से  हीरे  नहीं  पकड़े  गये  t
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 (7)  इस  व्यक्ति  को  30-3-1967  को

 हिरासत  में  ले  लिया  गया  1  मामले  की  विभागीय
 न्‍्याय-निर्णय  की  कार्यवाही  की  जा  रही  है
 जिसकी  समाप्ति  पर  झदालत  में  चालान
 दायर  किया  जायगा  ।

 -केमीय  सरकार  के  झस्पतालों  में  ड्राइवरों  की
 पदोन्नति  के  श्रवसर

 7757.  औ  हुकम  प्वन्व  कछवाय  :
 श्री  रास  सिंह  ग्रयरवाल  :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  के  अन्य
 कर्मचारियों  को  भांति  ही  कन्दरा  सरकार  के
 झ्रस्पतालों  तथा  चिकित्सा  कालेजों  म॑  काम

 क रने  वाले  ड्राइवरों  के  लिये  प्रधिक  व ेतन-मान
 वाले  पदों  पर  पदोन्‍तति  के  कोई  अवसर  प्राप्त

 हैं;

 (ख)  यदि  नहीं,  तो  क्या  उनके  मंत्रालय
 में  कार्य  करने  वाले  ड्राइवरों  की  भांति  ही
 केन्द्रीय  सरकार  के  अस्पतालों  तथा  चिकित्सा
 'कालेजों  में  काम  करने  वाले  ड्राइवरों  को
 110  39  रुपये  वाले  वेतमान  से  ]  e  ]  8  0

 रुपये  वाले  वेतनमान  में  पदोन्नति  पाने  का
 अवसर  दिया  गया  हूँ;  और

 (ग)  यदि  हां,  तो  कितने  ड्राइवरों  को
 l0-39  रुपये  वाले  वेतनमान  से
 Il0-80  रुपये  वाले  वेतनमान  में  पदोन्नत

 किया  गया  है  ?

 स्वास्थ्य  तया  परिवार  नियोजन  मंत्रालय
 हें  उपभंत्रो  (भी  ब०  सू०  मूति):  (क)
 शौर  (ख).  प्रत्येक  संस्था  के  ड्राइवर  को

 अपनी  ही  संस्था  के  भ्रन्तर्गत  पदोन्नति  का

 अवसर  मिलता  है  ।  वर्तमान  प्रादेशों  के

 अनुसार  उतकी  बदली  दूसरी  संस्थाओं  में

 नहीं  की  जा  सकती  है  ।  ड्राइवरों  के  लिये

 दो  वेतन  मान  &  |  पहला  वेतन  मान  el  80
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 रुपये  का  है  जो  भारी  गाड़ी  चलाने  वाले
 ड्राइवरों  को  दिया  जाता  है  तथा  दूसरा
 i0-30  रुपये  का  है  जो  हल्की  गाड़ी

 चलाने  वालों  को  दिया  जाता  है  t

 (ग)  सफदरजंग  शौर  विलिंगडन  भ्रस्प-
 तालों  में  केवल  एक-एक  पोस्ट  है  जिसका
 बेतन  मान  10-180  रुपये  है  ।  जब  कभी
 कोई  रिक्त  स्थान  दह्वोता  है  तो  उसकी  प्रति
 पदोष्नति  से  की  जाती  है  ।

 बम्थई  के  निकट  पाकिस्तानों  नाव  से  चोरी

 छिपे  लाई  गई  बस्तुझों  का  पकड़ा  जाना

 7758.  थ्रो  हुकस  चन्द  कछवाय  :

 श्री  राम  सिंहू  श्रयरवाल  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भ्रक्तुबर,
 1966  &  बम्बई  के  समीप  कन्हारी  से  दूर

 समुद्र  में  एक  पाकिस्तानी  नाव  से  आठ  लाख

 रुपये  के  मूल्य  की  चोरी  छिपे  लाईं  गई  वस्तुएं
 पकड़ी  गईं  थीं;

 (ख)  यदि  हां,  तो  पकड़ी  गईं  वस्तुओं
 का  विवरण  क्‍या  है;  और

 (ग)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  है  ?

 उप  प्रधान  मंत्री  तथा  वित्त  मंत्री  (भी
 मोरारजी  देसाई)  :  (क)  सीमा  शुल्क
 तथा  केन्द्रीय  उत्पादन  शुल्क  अ्रधिकारियों  ने

 ब्रक्तूबर,  966  में  ऐसा  कोई  माल  नहीं

 पकड़ा  ।

 ख)  शौर  (ग).  ये  प्रश्न  ही  पैदा
 नहीं  होते  ।
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 ‘Jet  Fuel  flood  waters  of  the  Ghaggar  to  the

 1159,  Dr.  ‘Karni  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 ‘  (a)  the  names  of  the  Engineers  and
 Scientists  who  made  possible  the
 achievement  of  self-sufficiency  in  Jet
 Fuel;  and

 (b)  whether  the  International  Air
 Transport  Association  have  accepted
 the  Indian  fuel  for  refuelling  Inter-
 national  transport  aircraft?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Jet  Fuel  can
 Senerally  be  produced  at  any  refinery
 which  produces  Kerosene,  Self-

 sufficiency  was  made  possible  in  India
 due  to  the  increase  in  the  refining
 capacity  towards  the  end  of  1966/
 early  1967.

 (b)  Yes,  Sir.

 Damage  to  Crops  in  District
 Ganganagar  of  Rajasthan

 7760.  Dr.  Karni  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  heavy  damage  done  to  standing
 <rops  in  the  Ganganagar  District  of
 Rajasthan  by  floods  during  recent
 Years;  and

 (b)  the  time  by  which  floods  con-
 trol  measures  are  likely  to  be  com-
 pleted  in  Rajasthan?

 The  Minister  of  Irrigation  and
 Power  (Dr,  K.  L.  Rao):  (a)  Yes.

 (b)  Short-term  measures  by  way  of
 local  protection  works  have  been  com-
 pleted  by  the  Rajasthan  Government.
 The  Ghaggar  Flood  Diversion  Scheme,
 which  was  taken  up  as  a  long-term
 flood  control  measure  to  divert  the

 ग775  (ai)  LSD—4  ,

 depressions  south-west  of  Suratgarh,
 has  been  substantially  completed.  This
 diversion  channel  has  also  been  com-
 missioned  during  the  current  year.

 Publicity  Industry

 776l.  Shri  Ram  Kishan  Gupta:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have
 received  any  request  from  the
 National  Book  Development  Board  to
 add  “Books”  as  an  item  under  the
 Fifth  Schedule  of  the  Income-tax  Act
 to  afford  necessary  facilities  for  the
 growth  of  publicity  industry;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  Yes,  Sir.

 (b)  The  request  of  the  National
 Book  Development  Board  is  being
 considered  by  the  Government.

 Investors  of  Indian  Origin  Abroad

 1162.  Shri  Madhu  Limaye:
 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes:
 Dr.  Ram  Manohar  Lohia:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  have
 received  any  memorandum  from  the
 Indian  investors  overseas  regarding
 the  effects  of  devaluation  on  invest-
 ment  in  the  National  Savings  Certi-
 ficates;

 (b)  whether  it  is  a  fact  that  the
 Government  through  advertisements
 im  overseas  newspapers  or  through
 other  media  insisted  such  investment
 from  Indian  nationals  abroad;

 (९)  if  30,  the  details  of  the  media
 used  to  attract  these  savings  from
 Indian  nationals  living  abroad;
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 (a)  whether  the  capital  was  repat-
 riable  along  with  interest;

 (e)  whether  devaluation  has  meant
 virtual  confiscation  of  a  big  percent-
 age  of  this  capital  and  interest;  and

 (f)  if  so,  whether  Government  pro-
 Pose  to  devise  a  scheme  to  relieve  the
 hardship  caused  to  these  small  inves-
 tors  of  Indian  origin  abroad?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (9)  and  (c).  The  Government  of
 India  only  exhorted  the  Indian
 nationals,  abroad  through  publicity
 literature  and  Indian  Missions  to
 invest  jin  the  Savings  Certificates  in
 order  to  mobilise  the  foreign  ex-
 change  held  by  them  for  the  country’s
 defence  and  other  requirements.  There
 was  no  question  of  insisting  on  such
 investments,  which  were  made  volun-
 tarily  by  them.

 (d)  Repatriation  of  the  maturity  or
 pre-maturity  value  of  the  Certificates
 as  also  the  interest  has  necessarily  to
 be  in  conformity  with  the  Exchange
 Control  Regulations  in  force  in  India
 and  in  the  country  of  the  investors’
 residence.  This  was  made  clear  in  the
 publicity  literature  also.

 (e)  and  (f).  Any  repatriation  on  or
 after  6th  June,  966  when  the  rupee
 was  devalued  can  only  be  at  the  cur-
 rent  exchange  rate  and  not  at  the  pre-
 devaluation  exchange  rate  merely
 because  the  investments  were  made
 prior  to  devaluation.  The  interest  and
 principal  in  respect  of  Small  Savings
 Securities  are  payable  only  in  India
 in  Indian  currency.  No  loss  in  terms
 of  foreign  exchange  would  arise  jf  the
 interest  and  principal  are  not  repat-
 riated  but  are  retained  in  India,  It

 is  not  possible  for  the  Government  of
 India  to  compensate  such  investors
 for  any  national  loss  in  terms  of  the
 foreign  exchange  equivalent  which
 they  might  suffer  because  of  the
 devaluation.

 Written  Answers

 Will  the  Minister  of  Irrigation  anf
 Power  be  pleased  to  state:

 (a)  whether  there  is  likely  to  be
 power  shortage  in  some  States;

 (b)  whether  this  is  due  to  inade—
 quate  rains  or  strikes;  and

 (c)  if  so,  the  steps  taken  by  Govw-
 ernment  to  counter  the  effects  of  this
 shortage?

 The  Minister  of  Irrigation  and  Power
 (Dr.  K,  L,  Rao):  (a)  Power  shortage
 conditions  are  prevailing  in  Rajasthan
 and  also  in  Eastern  Uttar  Pradesh  at
 present.  During  the  current  year,
 power  shortage  conditions  are  not
 anticipated  in  any  other  States,

 (b)  Power  shortage  conditions  arise
 from  one  or  more  of  the  following
 causes:

 (i)  Failure  of  rains  which  affects
 the  power  availability  from
 hydro-electric  projects  parti-
 cularly  with  storage  dams.

 (ii)  Unforeseen  breakdown  of
 generating  plant  or  ancillaries.
 Such  breakdown  limits  power
 availability  for  the  power
 station  concerned  thermal  or
 hydro.

 (iii)  Delay  in  the  implementation
 of  new  power  generation
 scheme.  Such  delays  often
 lead  to  demands  exceeding  the
 available  supply  of  power.

 Strikes  may  cause  delay  in  the  timely
 implementation  of  power  projects  or
 temporary  dislocation  in  the  Power
 supply  only.

 (c)  The  following  steps  are  taken
 to  avoid  power  shortages:

 (i)  Systematic  load  surveys  are
 carried  out  to  ascertain  pre-
 cisely  the  future  demands  for
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 power  and  installations  of
 new  generating  capacities  and
 transmission  facilities  are
 scheduled  to  meet  the  anti-
 cipated  demands,

 (ii)  During  emergencies  created
 due  to  failure  of  monsoon  or
 unforeseen  breakdown  of  a
 power  station,  measures  are
 taken  (i)  to  maximise  power
 output  in  other  power  stations
 in  the  system,  (fi)  to  expe-
 dite  commissioning  of  new
 generation  projects  under
 execution  in  the  State  and
 (iii)  to  import  surplus  power
 from  a  neighbouring  State,
 wherever  possible.

 76767

 Fertilizer  Factory  का  Punjab

 TI64.  Shri  Yashpal  Singh:
 Shri  D.  C,  Sharma:
 Shri  Hukam  Chand  Kachwal:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  Punjab  Govern-
 ment  have  approached  the  Central
 Government  for  the  establishment  of
 a  fertilizer  factory  in  Punjab  based
 on  naphtha;

 (b)  if  so,  the  details  thereof;  and
 (c)  the

 thereto?
 reaction  of  Government

 The  Minister  of  State  in  the  Minis-
 try  of  Petroletm  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b)  The  proposal  is  to  set  up,  as  a
 joint  venture  between  the  State  Gov-
 ernment  and  the  Central  Government
 8  naphtha  based  fertilizer  plant  in  the
 Bhatinda-Jakhal  Complex  with  a
 capacity  of  200,000  tonnes  of  nitrogen
 im  the  form  of  urea.

 (c)  The  place  this  proposal  can
 occupy  in  the  future  programme  of
 fertilizer  production  is  under  exami-
 nation.
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 7766.  थी  ‘ato  Ho  त्याभी  :  क्‍या
 स्वास्थ्य  तंथा  परियार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (#)  सरकार  द्वारा  परिवार  नियोजन
 कार्यक्रमों  पर  भव  तक  वर्धवार  कुल  कितना
 घन  च  किया  गया  है  ;

 (ख)  हिन्द,  मुसलमान  तथा  ईसाई
 धर्मों  के  प्रलग  भ्रलग  कितने  व्यक्ति  हन  तरीकों
 का  प्रभावशाली  ढंग  से  प्रयोग  कर  रहे  हैं  ;

 (ग)  क्‍या  सरकार  को  पता  है  कि  मूसल-
 मानों  तथा  ईसाइयों  की  धामिक  संस्थाप्नों
 ने  परिवार  नियोजन  को  धर्म  विरद्ध  भोषित
 किया  है;  और

 (घ)  देश  में  बढ़ती  हुई  जनसंख्या  तथा
 बतंमान  सास  संकट  को  ध्यान  में  रखते  हुए
 क्या  सरकार  का  विचार  बच्चों  की  निर्धारित
 खंड्या  के  बाद  परिवार  नियोजन  को  स्वेच्छिक
 न  रखकर  भ्रनिवाय  करने  का  है  ?

 स्वारध्य  लया  परियार  निधोजन  भंऋलय
 में  उपसंत्री  (भी  wo  qo  मत्ति  ):  (क)
 4085.8  लाख  पये ।  सचों  किये  गए
 घन  के  ब्यौरे  इस  प्रकार  हैं:

 लाख  47

 पहली  योजना  14.51
 दूसरी  योजना  25.58
 96-—62  39.3]
 1962-63  277.  25
 963—64  27.24
 964—65  652.36
 965—-66  99.79
 966—-67  1369.  4

 (अस्थायी  )

 योग  4085.8
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 (@)  ब  तक  की  उपलब्ध  सूचना  के

 अनुसार  परिवार  नियोजन  के  साधनों  को
 प्रयोग  करने  बालों  की  कुल  संख्या  इस  प्रकार
 =

 (i)  नसबन्दी  किए  गये
 ठयक्तियों  की  संझ्या

 (2)  लूप  प्रयोग  की  संख्या

 24  लाख

 7  लाख
 60  हजार

 (3)  प्रचलित  गर्भनिरोधकों
 का  प्रयोग  करने  वाले

 लगभग  ,  5  लाख

 उनके  जाति-वार  भांकड्ों  की  संदया
 का  हिसाब  नहीं  रखा  गया  है।

 (ग)  सरकार  के  पास  ऐसी  कोई  सूचना
 उपलब्ध  नहीं  है।

 (घ)  महाराष्ट्र  सरकार  ने  भारत
 सरकार  को,  उन  सभी  नागरिकों  के  लिए
 जिनके  तीन  या  प्रधिक  बच्चे  हैं,  नसबन्दी
 (वेसेक्टामी  या  ट्यूवेक्टा मी)  ग्रनिवारय  करने
 के  लिए  कानूनी  भ्रौर  संवैधानिक  कदम  उठाने
 की  सिफारिश  की  है।  इस  सिफारिश  पर
 जांच  पड़ताल  शौर  विचार  किया  जा  रहा  है।

 बिलिगडन  प्रस्पताल  के  शुतीय  श्लौर  चतुर्थ
 श्रेणी  के  कर्मचारी

 7766.  शमी  हुकम  चन्द  कछवाय  :
 को  राम  सिंह  ध्यरवाल  :

 क्‍या  स्वास्थ्य  तथा  परियार  नियोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विलिगडन
 अस्पताल  के  तृतीय  और  चतुर्थ  श्रेणी  के
 कमंचारी  झनेक  वर्षों  से  प्रस्पताल  के  प्राधि-
 कारियों  के  सामने  अपनी  मांगें  प्रस्तुत  करते
 रहे  हैं;

 (@)  क्या  यह  मी  सच  है  कि  विलिगडन
 ग्रस्पताल  के  अधिकारियों  ने  इन  मांगों  पर
 कोई  ध्यान  नहीं  दिया  है  ;
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 (7)  यदि  हां,  तो  उनकी  मांगें  क्‍या  हैं
 और  उनमें  से  कितने  प्रतिशत  मांगें  बं  तक

 पूरी  की  गई  हैं  ;  ब्रौर

 (घ)  यदि  मांगें  पूरी  नहीं  की  गई  हैं  तो
 इस  बारे  में  सरकार  ने  क्‍या  कार्यवाही  की
 है?

 स्वारथ्य  तथा  परिवार  निपोजन  मंत्रालय
 में  उपमंत्री  श्व  wo  स०  मूति) :  (क)  से
 (घ)  विलिगडन  अस्पताल  के  कर्मचारियों

 की  मांगों  का  एक  ज्ञापन  जुलाई,  966  में
 स्वास्थ्य  मंत्रालय  के  ध्यान  में  लाया  गया
 जा।  इन  मांगों  तथा  उन  पर  की  गई  कार्यवाही
 का  एक  विवरण  सभा  पटल  पर  रख  दिया  गया
 है।  [पुरतकालय  में  रखा  गया,  वखिये  संख्या

 LT—35/67]

 शस्ती  दरों  पर  बिजली  सप्लाई  करने  के  लिये

 बिहार  में  बिजली  घर

 7767.  भी  सिद्धेश्वर  प्रसाव  :  क्‍या
 लिचाई  बौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बिहार  के  किसानों  को  खेती
 के  लिये  सस्ती  दरों  पर  बिजली  सप्लाई
 करने  के  लिये  एक  श्रलग  बिजली  घर  बनाने
 का  कोई  प्रस्ताव  सरकार  के  विचाराधीन
 है;

 (ख)  यदि  हां,  तो  इस  संबंध  में  क्‍या
 निर्णय  किया  गया  है;  और

 (ग)  यदि  नहीं,  तो  इस  के  क्‍या  कारण

 हैं?

 सिचाई  झोर  विशद्युत्‌  मंत्री  (डा०  go
 wo  we)  3  (क)  जी,  नहीं।

 (@)  प्रश्न  नहीं  उठता।
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 |  (a)  केवल  मात्रे  कृषि  संबंधी  भांग  को

 पूरा  करने  के  लिए)  बिजली  घर  को  स्थापित
 करता  मितब्ययं  नहीं  होगा  |
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 Ayurvedic  Polio  Cure

 7768.  Shri  Tridib  Kumar  Chaudburi:
 Shri  s.  Cc  Samanta:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  facti  that  a
 Calcutta  Kaviraj  who  practised  ayur-
 vedic  medicine  for  the  last  3l  years,
 claims  that  he  has  discovered  a  medi-
 cine  which  will  cure  polio,  if  detected
 at  an  early  stage;

 (b)  if  so,  whether  that  medicine
 has  been  tested  in  any  Research
 Laboratory  or  Institute;  and

 (c)  whether  the  photographs  and
 documents  in  support  of  the  claims
 by  the  Kaviraj  have  been  examined
 by  a  competent  body?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  Ss.  Murthy):  (a)  Yes.

 (b)  and  (c),  No.

 National  Defence  Remittance  Scheme

 7769.  Shri  5,  R.  Damani:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  imports  under  the  National
 Defence  Remittance  Scheme  during
 1966-67;  and

 (b)  the  total  import  licences  issued
 under  the  scheme  since  its  inception?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  From  the  incep-
 tion  of  the  National  Defence  Remit-
 tance  Scheme  i.e.  l9th  October,  965
 to  the  Ist  July,  967  total  licences
 issued  were  of  the  order  of  Rs.  37.57
 crores.  For  the  year  1966-67  the
 licences  issued  amounted  to  Rs.  27.92
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 crores,  Since  raw  material  licences
 are  valid  for  2  months  and  capital
 goods  licences  for  3  years,  it  is  diffi-
 cult  to  indicate  how  much  import  has
 been  actually  effected  during  any
 specified  period  against  these  licences.

 6766

 कुष्ठ  रोगियों  का  पुनर्बास

 7770.  श्री  रास  सिह  श्रयरबाल  :
 श्री  हुकम  ष्वन्व  कछवाप  a

 Og
 क्या  स्वास्थ्य  तथा  परिवार

 मंत्री  6  शप्रैल,  967  के  प्रतारांकित  प्रश्न
 संख्या  729  के  उत्तर  के  संबंध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  कुष्ठ  रोग  का
 उपचार  कराने  वाले  रोगियों  के  पुनर्वास  के
 संबंध  में  कोई  योजना  भ्रन्तिम  रूप  से  लैवारं
 करली  है;

 (ख)[यदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  शौर

 (ग)  यदि  नहीं,  तो  इस  मामले  में
 झभी  श्रौर  कितना  समय  लगेगा  ?

 स्वास्थ्य  तथा  परिधार  नियोजन  मंत्रा-
 लय  में  उपमंत्री  (भी  wo  mo  भूति):  (क)
 श्रौर  (ख).  इस  प्रस्ताव  को  अभी  झन्तिम
 रूप  नहीं  दिया  गया  है।

 (ग)  प्रस्ताव  को  झन्तिम  रूप  दिये  जाने
 में  कितना  समय  लगेगा  यह  बतलाना
 संभव  नहीं  है  1

 इच्चियन  wet  कारपोरेशन  हारा  तेल  का
 झायात

 777i.  ओ  रास  सिंह  'झयरधाल  :
 करी  हुकम,  स्ब  कछाबाथ  :

 क्या  पैड्रोलियण  झौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करंगे  कि  :

 (क)  इच्डियन  भ्रायल  कारपोरेशन  द्वारा
 विदेशों  से  किस  भाव  पर  तेल  का  भामात
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 fer  जाता  है  sar  उसे  देश  में  किस  भाव
 पर  बेचा  जाता  है  ;

 (जल)  बत  पांच  वर्षों  भें  कम्पनी  द्वारा

 कितनी  मात्रा  मैं  तथां  किस  भाव  पर  तेल का
 थायात  किया  बचा  तथा  कम्पती  से  प्रपने
 एजेंटों  को  किस  भावे  पर  बैचा  ;  शौर

 (गे)  इस  से  कम्पनी  को  कितना  मुनाफा
 बपा ?

 पेद्रोलियणन  झौर  रसायन  तथा  योजना
 और  संचाज  कल्वाण  संजालय  में  राज्य-संत्री

 भी  रंघ्रणेंधां)  :  (क)  और  (खे).
 व्यापारिक  समझौतों,  जिन  के  ग्रस्तगेंत  तेल
 भिगम  ह्वारा  तेल  उत्पादों  का  प्रायात  किया
 था  रहा  है,  में  दिये  गये  मूल्यों  को  बताना

 जनहित  में  नहीं  है।  समय  समय  पर  सरकार
 क्वारा  प्रनुमोदित  अधिकतम  विक्रय  मूल्यों  के

 अनुसार  देश  में  विक्रय  मूल्य  निर्धारित  किये
 जाते  हैं।  पिछले  पांच  वर्षों  में  भारतीय
 लेल  निगम  द्वारा  कुल  57,57,590  मीटरी
 ह... ह  पेट्रोलियम  उत्पांद  जिन  में  लुब्रीकैंट्स
 शी  शामिल  हैं,  ग्रायात  किये  गये  1

 (ग)  मुताफा  गम  के  सभी  कार्य  कतापों
 पर  संकलित  होता  है  केवल  प्रायातित  उत्पादों
 की  बिक्री  पर  नहीं  ।  निगम  के  वर्ष  965-46
 तक  के  तुलन-पत्न  श्रौर  लाभ  हानि  का  विवरण
 पत्र  सभा  पटल  पर  रख  दिये  गये  हैं  1

 जवाहर  ज्योति

 7772,  श्री  बोलत  प्रसाद  :
 थी  महाराज  सिंह  भारती  :
 थ्री  रबि  राय  :

 बह  बतावे  की  कृपा  करेंगे  कि  :

 (क)  जवाहर  ज्योति  को  प्रज्वलित  रखने
 के  सिये  प्रति  दिम  इँघन  पर  कितना  व्यय  होता
 है;
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 (क)  इसकी  देखभाल  के  लिये  कितने
 व्यक्ति  नियूक्‍त  किये  गये  हैं  ;

 (ग)  इन  व्यक्तियों  के  वेतन  पर  प्रति
 बप  कितना  व्यप्र  होता  है  ;

 (घ)  देश  की  बमान  वित्तोय  कठि-
 नाइयों  को  दृष्टि  में  रखते  हुए  क्या  जवादर
 ज्योति  को  बन्द  करने  का  सरकार  का  विचार
 है;  श्रौर

 (=)  यदि  नहीं,  तो  ऐसा  न  करने  के
 क्या  कारण  हैं?

 निर्माण,  श्रावास  तथा  पूति  मंत्रालव  में
 उपमंत्री  (भों  हकबाल  लिह)  :  (क)  aa
 रूपये  ।

 (ख)  चार  ।

 (ग)  लगभग  4400  रुपये।

 (घ)  जो  नहीं।  किन्तु  सरकार  तेल
 से  जलने  वाली  ज्योति  को  स्थाई  गैस  की
 ज्योति  में  तबदील  करने  के  प्रश्न  पर  विचार
 कर  रही  है।

 (=)  क्‍योंकि  सरकार  ने  स्वर्गीय  प्रधान
 मंत्री  की  स्मृति  में  ज्योति  को  प्रज्वलित
 रखने  का  निश्चय  किया  है  1

 उज्जैन  को  फर्म  द्वारा  प्रायकर  अपवंचनल

 7773.  शी  हरवयाल  देवगण:
 थी  हुकम  प्चम्द  कहवाय  :

 क्या  विश  मंत्री  25  मई  i947  के
 श्रतारांकित  प्रशन  संख्या  350  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उज्जैन  की  एक  फर्म  मैसर्स
 रामलाल  जवाहरलाल  पर  झ्रायकर  का
 निर्धारण  करते  समय  झायकर  प्रधिकारियों
 ने  इस  संबंध  में  जांच  की  थी  कि  इस  फर्म
 ले  झपनी  झायकर  विवरणी  में  झपने  कर्म-
 भारियों  की  संख्या  उतकी  वास्तविक  संक्ष्या
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 के भधिक  दिखलाई  थी भौर  उनको  जो  वेतन

 दिया  धया  हू  रजिस्टरों  में  दिखाये  गये  वेतन
 औ  कम  है;

 (ख)  यदि  हां, तो  प्रत्येक  वर्ग  के  रेसे
 कर्मचारियों  की  संक्या  कितनी  है  ;  और

 (ग)  यदि  नहीं,  तो  उस  फर्म  के  मामले
 में  झायकर  का  निर्धारण  करते  समय  इस
 जात  को  क्‍यों  ध्यान  में  नहीं  रखा  गया
 या?

 उप  प्रधान  मंत्री  तथा  जित्त  मंत्री  (भी
 सोरारजणी  बेसाई)  :  (क)  जी,  हां।

 (ख)  इस  प्रकार  का  कोई  कमंचारी
 नहीं  था।

 (ग)  सवाल  ही  नहीं  उठता  |

 लहाख  को  विजलों  की  सप्लाई

 7747.  श्री  कुशोक  बाकला  :  क्‍या
 फैसिचाई  झोर  विद्य॒त्‌  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्या  लट्ाख  जिले  में  बिजली
 की  व्यवस्था की  गई  है  ;

 (ख)  यदि  हां,  तो  कितने  किलोवाट
 बिजली  की  व्यवस्था  की  गई  है  तथा  किन  किन
 स्थानों  पर  बिजली  की  व्यवस्था  की  गई  है  ;
 और

 (ग)  यदि  नहीं,  तो  गत  दस  वर्षों में
 सहाब  के  लोगों  की  बिजली  संबंधी  मांग
 को  पूरा  न  किए  जाने  के  क्‍या  कारण  हैं  ?

 सिंचाई  धौर  विद्युत  मंत्री  (डा०  कु०
 स० राव) :  (क)  जी,  हां।

 (ख)  20  किलोवाट  का  एक  डीजल
 केन्द्र  लेह  में।
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 20  किलोवाट  का  एक  डीजल  केला
 कारगिल  में

 3  किलोवाट  लघु  पन-विजली  केस्दर
 नुरला  में  I

 (ग)  प्रश्न  नहीं  उठता।

 76770

 Fixation  of  Rent  of  Govermment
 Buildings  in  Chandigarh

 4115,  Shri  Vishwa  Nath  Pandey:
 Shri  Valmiki  Chaudhary:

 Will  the  Minister  of  Werks,  Hous-
 ing  and  Supply  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  238  on  the  Ist  June,  1987
 and  state:

 (a)  whether  Government  have  sinte
 decided  the  question  of  fixing  the  rent
 for  the  buildings  being  used  by  the
 Governments  of  Punjab  and  Haryana
 in  the  Union  Territory  of  Chandigarh;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  when  it  is  likely  to  be
 finalised?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (c).  The
 matter  is  still  under  consideration.

 Excise  Duty  on  Dyeing  of  Knitting
 Wool:

 ‘1716.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Finance  be

 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  234  on  the
 Ist  June,  ‘1967,  and  state:

 (a)  whether  Government  have  since
 considered  the  memorandum  regard-
 ing  the  withdrawal  of  Central  Excise
 Duty  on  dyeing  of  knitting  wool;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  when  a  decision  is  likely
 to  be  taken  thereon?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desal):  (a)  to  (c).  The  matter  is  sti)
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 under  consideration  and  the  decision
 88  soon  af  it  is  arrived  at  will  be  laid
 on  the  Table  of  the  House.

 Sweden  Government's  request  for
 Contraceptive  and  Medical

 Personne]  for  Family
 Planning

 W777,  Shri  Wishwa  Nath  Pandey:
 Will  the  Minister  of  Health  and  Family
 Planning  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  3232  on  the  Ist  June,  967  and
 state:

 (a)  whether  Government  have  since
 considered  the  proposal  of  the  Swedish
 Government  requesting  to  provide
 contraceptive  and  medical  personnel
 for  family  planning  work;  and

 (b)  if  so,  the  result  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b).

 The  matter  is  stil]  under  negotiation.

 ‘Cost  Plus  Pricing’  Formula  for
 Industries

 4118,  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Fimance  be  pleased
 to  state:

 (a)  when  and  why  ‘Cost  plus  pric-
 ing’  formula  for  industries  was
 evolved;

 (b)  what  were  its  main  features;
 (c)  when  and  why  tax  holiday  for

 industries  was  allowed;  and

 (d)  what  has  been  the  effect  of
 these  steps  on  industrial  growth  and
 prices  respectively?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  ‘cost  plus  pricing’

 formula  came  into  being  during  World
 ‘War  IT  based  on  the  practice  followed
 in  U.K,  at  that  time.  As  many  of  the
 items  required  by  Government  for
 War  purposes  were  new  and  competi-
 tion  was  lacking,  it  was  difficult  to
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 persuade  the  manufacturers  to  quote
 fixed  prices.  It  was  therefore  neces-
 sary  to  introduce  this  formula  to  en-
 courage  the  manufacturers  to  take  up
 the  manufacture  of  the  items  required.
 by  Government.

 Later,  for  grant  of  protection  to  the
 indigenous  industries,  and  for  regulat-
 ing  prices  of  commodities,  wherever
 called  for,  the  ‘cost  plus’  pricing  for-
 mula  was  resorted  to.

 (9)  The  main  features  of  the  for-
 mula  are  that  the  manufacturers  are
 reimbursed  all  their  legitimate  ex-
 penses  incurred  by  them  and  also
 allowed  a  reasonable  profit  margin
 which  is  intended  to  meet  the  various
 commitments  like  Annual  Bonus,
 Managing  Agents  Commission,  if  any,
 Interest  charges  on  borrowings,
 income-tax,  dividends  to  shareholders.
 etc.  In  the  case  of  ‘cost  plus’  con-
 tracts  where  ceiling  prices  exist,  the
 prices  are  restricted  tp  the  ceilings-
 fixed.

 (c)  Provisions  exempting  the  pro-
 fits  of  an  industrial  undertaking  newly
 established  in  India,  to  the  extent  of
 6  per  cent  of  the  capital  employed
 in  the  undertaking,  for  a  period  of
 5  years  (7  years  in  the  case  of  an
 industrial  undertaking  run  by  a  co-
 operative  society),  were  introduced  in:
 the  Indian  Income-tax  Act,  922  by
 Section  5C  (corresponding  to  Section
 84  of  the  Income-tax  Act,  96l)  by
 the  Taxation  Laws  (Extension  to
 Merged  States  and  Amendment)  Act,
 ‘1949.  This  concession  was  granted  in
 order  to  stimulate  industrial  produc-
 tion  in  the  country.

 (d)  (i)  It  is  rather  difficult  to  iso-
 late  the  effects  of  the  ‘cost  plus’  pric-
 ing  formula  and  the  tax  holiday  om
 industrial  growth  and  prices  because-
 these  are  not  the  only  factors  that
 determine  the  level  of  output  and  the
 prices  of  jndustrial  commodities.  In
 fact,  it  is  the  general  level  of  econo-
 mic  activity  in  the  country  and  the
 incomes  of  the  people  and  the  avail-
 ability’  of  materials,  both  indigenous
 and  imported,  and  the  interplay  of
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 various  other  factors  that  determine
 the  level  of  output,  costs  and  prices
 at  a  particular  point  of  time.

 (ii)  As  for  the  effect  of  tax  holi-
 day,  it  helped  in  stimulating  industrial
 production  by  attracting  new  invest-
 ment  and  thereby  enlarging  the  total
 availability  of  industrial  goods.  In  its
 turn,  the  greater  availability  of  goods
 helped  check  undue  rise  in  prices.
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 (iii)  A  measure  of  the  effect  of
 these  and  various  other  factors  has
 been  that  whereas  the  general  level
 of  wholesale  prices  had  risen  by  9
 per  cent  during  the  last  4  years  end-
 ing  1966-67,  the  rise  in  prices  in  the
 case  of  “manufactures”  was  only  63
 per  cent  during  the  same  period.  As
 for  the  growth  of  industrial  output,
 it  may  be  noted  that  it  has  been
 faster  than  the  increase  in  the  gene-
 ral  economic  activity  of  the  country
 taken  as  a  whole.  Whereas  the  real
 national  income  has  been  increasing
 by  about  34  per  cent  per  annum
 during  the  past  fifteen  years  or  so,  the
 growth  in  industrial  output  has,  on  an
 average,  been  nearly  twice  as  much.

 Haldia  Refinery

 7779.  Shri  R.  Barua:
 Shri  Vishwa  Nath  Pandey:
 Shri  D.  N.  Patodia:
 Dr,  Surya  Prakash  Puri:
 Shri  Y.  S.  Kushwah:
 Shri  Prakash  Vir  Shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Atam  Das:
 Shri  Raghuvir  Singh  Shastri:
 Shri  Hukam  Chand  Kachwai:
 Shri  Shiv  Kumar  Shastri:
 Shri  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  372  on  the  8th  June,  967  and
 state:

 (a)  whether  negotiations  for  foreign
 collaboration  to  set  up  an  oil  refinery
 at  Haldia  have  since  been  completed;

 (b)  if  so,  the  outcome  thereof;  and
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 (c)  if  not,  the  stage  at  which  the
 matter  stands  at  present?

 16774.

 "The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 (c)  The  matter  is  still  under  the
 Consideration  of  Government,

 Toddy  and  Beer  as  Family  Planning
 Devices

 7780.  Shrj  Sradhakar  Supakar:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  one  Dr.  Karim  of  Vel-
 lore  has  recently  claimed  that  toddy
 and  beer  are  good  family  planning
 devices;  and

 (b)  whether  this  claim  has  been
 scientifically  tested  and  established?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  8,  S.  Murthy):  (a)  There  was

 a  news  item  to  this  effect.
 (b)  No.

 Hirakud  Research  Centre

 7781,  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  the  total  invest-
 ment  made  so  far  in  the  Hirakud  Re-
 search.  Centre?

 The  Minister  of  Irrigation  and.
 Power  (Dr,  K.  L.  Rao):  Rs.  45,76,570
 till  June,  ‘1967.

 Srisailam  Project

 1182.  Shri  M.  Sudarsanam:  Will
 the  Minister  of  Irrigation  and  Power

 be  pleased  to  refer  to  the  reply  given:
 to  Unstarred  Question  No.  244  on  the
 30th  March,  967  and  state  how  Gov-
 ernment  propose  ६0  raise  the  funds
 for  the  execution  of  Srisailam  Project
 in  Andhra  Pradesh  with  a  view  to
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 -expedite  its  completion  by  the  sche-
 -duled  time?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Bao):  Srisailam
 Hydro  Electric  Project  is  a  scheme  in
 the  State  Plan.  Accordingly,  it  is
 financed  by  the  State  Government  out
 of  their  own  resources  including  the
 Miscellaneous  Development  Loan
 aadvanced  by  the  Centre  to  the  State.

 टेलोफ़ोन  पर  सरकार  का  व्यय

 7783.  श्री  राम  चरण  :
 थी  कंवर  लाल  गुप्त  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  टेलीफोन  पर
 सरकार  का  खर्च  लगातार  बढ़ता  जा  रहा
 है;

 (ख)  यदि  हां,  तो  कया  टेलीफोन  व्यय
 में  वृद्धि  डायल  से  सीधा  टेलीफोन  करने  की
 व्यवस्था  के  कारण  हो  रही  है;  और

 (ग)  यदि  हां,  तो  प्रधिकारियों  तथा
 कर्मचारियों  को  उनके  घरों  में  लगे  हुए
 डेलीफोनों  का  अपने  निजी  कामों  के  लिए
 उपयोग  करने  से  रोकने  के  लिए  सरकार  का
 क्‍या  कार्यवाही  करने  का  विचार  है  ?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  बेसाई)  :  (क)  जी  हां  ।
 डेलीफोनों  का  खर्च  कुछ  बढ़  गया  है।

 (ख)  झलग  अलग  हिसाब  निकालने
 का  कोई  साधन  न  होने  के कारण  सीधे  डायल
 करने  की  व्यवस्था  के  अन्तर्गत  किये  गये
 टेलीफोन  कॉलों  को  इस  समय  टेलीफोन  बिल
 में  भ्लग  से  नहीं  दिखाया  जा  रहा  है।
 इसलिए  यह  बताना  संभव  नहीं  है  कि  सीधे
 डायल  करने  की  व्यवस्था  से  खर्च  बढ़ा  है  या

 नहीं  ।

 (ग)  टेलीफोन  की  व्यवस्था  जिम्मेदार
 अफसरों के  घरों  में  है  भौर  इसलिए  सरकार  के
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 पास  ऐसा  सोचने  का  कोई  कारण  नहीं  है
 कि  इस  सुविधा  का  कोई  वुरुष्मोग  होता  है  1
 फिर  भी  नियंत्रण  भ्रधिकारी  को  ऐसे  भादेश
 विये  गये  हैं  कि  वह  प्रत्येक  भ्रधिकारी  के  धर
 के  टेलीफोन  के  बिलों  पर  निगरानी  रखे  शीर
 जिन  मामलों  में  सीधे  डायल  करने  की
 व्यवस्था के  कारण  खर्च  प्रनुचित  रूप  से  बढ़ा
 हो  उनमें  उचित  कार्यकारी  कार्यवाही  करे।

 Self-sufficiency  in  Petroleum  Products

 77185.  Shri  Onkar  Lal  Berwa:  Will
 the  Minister  of  Petroleum  and  Che-
 micals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  achieved  self-sufficiency  in  petro-
 leum  products;  and

 (b)  if  so,  the
 annually?

 output  of  petrol

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  On  the  basis  of
 the  current  refining  capacity,  India
 has  achieved  self-sufficiency  at  present
 on  all  products  except  kerosene,  lubri-
 cants  and  some  minor  products.

 (b)  The  output  of  petrol  and  naph-
 tha  during  966  was  over  .5  million
 tonnes,

 Allotment  Rules  for  Government
 Accommodation

 1786.  Shri  Liladhar  Kotoki:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  there  is  a  ‘move  to  alter
 the  pay  ranges  for  the  allotment  of
 various  types  of  Government  accom-
 modation  in  Delhi|New  Delhi;

 (b)  if  so,  the  details  thereof;

 (c)  whether  this  change
 "

 likely  to
 ease  the  housing  situation  of  एच
 ernment  employees  in  this  area;
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 (d)  whéther  it  is  &  fact  that  Gov-
 ernmem  employees  in  Delhi  even  with
 20  years  of  service  are  without  Gov-
 ernment  accommodation;  and

 (e)  if  so,  their  number  and  when
 they  are  likely  to  get  the  accommo-
 dation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  A
 proposal  to  revise  pay  ranges  for
 allotment  of  various  types  of  accom-
 modation  in  the  general  pool  is  under
 consideration  of  the  Government  but
 it  will  take  sometime  before  a  deci-
 sion  is  taken.

 (c)  At  this  stage  it  cannot  be  anti-
 cipated  whether  the  proposed  change
 will  ease  the  housing  problem  of  the
 Government  employees,  That  point
 also  will  be  a  relevant  consideration
 in  taking  a  decision,  Housing  problem
 can  be  eased  if  more  additional  units
 are  constructed.

 (d)  Yes.
 (e)  1,053,  employees  who  are  draw-

 ing  emoluments  less  than  Rs.  700  and
 in  whose  case  the  priority  date  is
 reckoned  from  the  date  of  joining
 Government  service  have  not  been
 allotted  general  pool  accommodation
 even  though  they  have  put  in  20  years
 of  service.  The  construction  of  ‘1,788
 residential  units  in  these  types  is  in
 progress  and  subject  to  availability  of
 funds  it  is  proposed  to  take  up  cons-
 ¢ruction  of  2,080  residential  units
 during  the  current  financial  year  in
 Delhi.  It  is  presumed  that  after  these
 quarters  are  ready  for  allotment,  the
 situation  will  ease.

 महंगाई  भत्ते  की  वरों  में  ष्द्धि

 7787.  भी  निहाले  सिंह  :
 श्री  हुकम  ग्लग्य  कछवाय  :
 की  झिवकूजन  दास्त्री  :

 क्या  ति  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मूल्यों
 दों ें बर्खिं  होते  का  प्रभाव  चपरासी  प्रौर  भ्रधिकारी
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 पर  समान  पढ़ा  है;
 “  (ख)  यदिहां,तो  भिन्न-भिन्न  श्रेणियों

 के  कमंचारियों  के  महंगाई  भत्ते  की  दरों  में
 भ्रन्तर  होने  का  क्या  कारण  है;

 (ग)  प्क्या  वेतन-करमों  के  अनुसार  महँगाई
 भत्ते  की  दर  बढ़ाने  की  बजाय  सभी  कमंत्रार्रियों
 श्ौर  प्रधिकारियों  की  महंगाई  भत्ते  की  दरें
 समान  करने  का  सरकार  का  विचार  है;  भौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण
 ?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  (भी
 सोरारजी  देसाई):  (क)  तथा  (ख).  प्रत्येक
 व्यक्ति  की  खचं  करने  की  क्षमता  के  भ्नुसार
 उसके  उपभोग  की  वस्तुओ्रों  के  क्रम  में  प्रन्तर
 होता  है,  तथा  निम्नतर  बेतन  पाने  वाले
 कमंचारियों  के  वेतन  का  एक  बड़ा  भांग  झनाज
 प्रौर  भ्रन्य  प्रावश्यक  मदों  पर  खर्च  हो  जाता
 है  ।  इसलिए  यह  नहीं  कहा  जा  सकता  कि
 कीमतों  में  वृद्धि  का  सभी  वर्गों  पर  समान  रूप
 से  प्रभाव  पड़ता  है  |  कीमतों  में  वृद्धि  की  प्रति

 पूर्ति  करने  के  लिए  महंगाई  भत्ता  मंजूर  करते
 समय,  इस  सुप्रतिष्ठित  सिद्धान्त  का  पालन
 किया  जाता  है  कि  “वेतन  जितना  भ्रधिक  हो,
 निराकरण  उतना  ही  कम  हो"  ।

 (ग)  जी  नहीं  ny

 (घ)  महँगाई  भत्ते  की  दरों  का  सम्बन्ध
 आवश्यक  रूप  में  कर्मंचा  रियाँ  के  वेतनों  के
 साथ  होता  हूँ  क्योंकि  कीमतें  में  वृद्धि  के  क/रण

 कमं  चारियां  की  सम्बन्धित  प्रामदमियाँ  में  जो
 कमी  श्रा  जाती  है  उसकी  क्षतिपूर्ति  की  जाती
 हूँ
 Evasion  of  Income-tax  by  Birla

 Group  of  Jute  Mills
 7788.  Shri  Kameshwar  Singh:

 Shri  Suraj  Bhan:
 Shri  P,  M.  Sayeed:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Birla

 Crue  oF
 of  Jute  Mills  have  been

 evading  e-tax  In  a  big  way;
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 (b)  whether  it  is  also  a  fact  that  the
 Enforcement  Branch  has  taken  up  the
 matter;  and

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  ‘matter?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Some  complaints  of  eva-
 sion  of  income-tax  by  this  group  have
 been  received  recently.  Necessary  in-
 quiries  about  the  same  will  be  made.
 Whether  it  is  a  fact  that  this  group
 has  been  evading  income-tax  and,  if
 so,  to  what  extent,  can  only  be  as-
 certained  on  the  completion  of  the
 inquiries,

 (b)  No,  Sir.
 (c)  Does  not  arise.

 स्य  प्रदेश  के  वेहाती  क्षेत्रों  में  पोते  के  पानो
 को  सप्लाई

 7789.  शी  to  qo  दीक्षित  :  क्‍या
 स्वास्थ्य  एवं  परिवार  नियोजन  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  केन्द्रीय  सरकार  द्वारा
 वर्ष  966-6  में  रिंग  छिद्रण  मशीन  सप्लाई
 करने  के  फलस्वरूप  मध्य  प्रदेश  राज्य  के  कितने
 देहातों  में  पीने  का  पानी  उपलब्ध  किया  गया
 है?

 स्वास्थ्य  तथा  परिवार  नियोजन  मन्त्रालय
 में  उप-मंत्री (भी  wo  स्‌  ०  मूति):  966-678
 केन्द्रीय  सरकार  ने  मध्य  प्रदेश  को  कोई  रिग
 मशीन  नहीं  दी

 Government  Quarters  in  Andaman

 7790,  Shri  A,  8,  Saigal:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Andaman  Public  Works  Department
 have  built  40  quarters  in  excess  of
 their  requirements  and  they  are
 lying  vacant;

 (b)  whether  these  are  proposed  to
 be  allotted  on  rent  to  persons  not  en-
 titled.  for.  Government  quarters;
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 (९)  if  so,  the  reasons  therefor;  and

 (d)  the  action  being  taken  against
 the  officers  responsible  for  this?

 The  Deputy  Minister  in  tthe  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No,

 (9)  to  (d).  Do  not  arise.

 Sale  of  Government  quarters  in  Gole
 (Market  Area,  New  Delhi

 ‘7791,  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Works,  Hosing  and
 Supply  be  pleased  to  state:

 (a)  whether  Government  have  sold
 some  Government  Quarters  in  the
 Gole  Market  area  to  some  religious
 institution;

 (b)  if  so,  the  number  of  quarters
 sold  and  the  rates  of  the  sale  and  the
 area  covered;  and

 (0)  the  reason  for  selling  ihese
 Government  quarters  when  there  is  a
 dearth  of  Government  accommodation
 in  Delhi  and  New  Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  to  (c).  Land
 has  been  allotted  in  the  Gole  Mar-
 ket  area  to  the  following  three  insti-
 tutions  for  constructionlexpansion  of
 schools  and  for  construction  of  a
 Mtmor’al  to  the  late  Punjabi  Scho-
 lar,  Bhai  Vir  Singh:—

 (i)  The  Congregation  of  the  Irish
 Christian  Brothers  in  India
 (for  St.  -Columba’s  High
 school);

 (ii)  Jain  Sabha  (for  Jain  Happy
 school);

 (ii)  Bhaji  Vir  Singh  Sahitya  Sadan
 (for  Bhai  Vir  Singh  Memorial).

 The  Government  quarters  standing
 on  the  sites  allotted  to  these  institu-
 tions  had  outlived  their  useful  life
 but,  no  Govenment  quarter  was  sold
 to  them.  However,  tenders  for  demo-
 lition  of  14  quarters  standing  on  the
 site  allotted  to  the  Irish  Christian
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 Brothers  in  India  for  expansion  of
 S.,  Columba's  high  school  were  invit-
 ed  by  the  Central  Public  Works  De-
 partment  but,  as  there  was  no  res-
 Pponse,  the  work  of  demolition  of
 these  quarters  was  entrusted  to  the
 Principal  of  the  School  a.  Rs.  34,300
 which  was  more  than  the  reserve  price
 of  these  quarters,

 4678I

 Study  of  surface  water  resources  of
 Mahanadi  River  Basins

 7792.  Shri  ;Chintamani  Panigrahi:
 ‘Will  the  Minister  of  Irrigation  and
 Power  be  pleased  ६0  state:

 (a)  whether  surface  wa:er  resour-
 ces  studies  were  conducted  and  are
 being  continued  for  Mahanadji  River
 basins;  and

 (b)  if  so,  to  what  effect  so  far?
 ‘The  Minister  of  Irrigation  and

 Power  (Dr.  K,  L.  Rao):  (a)  Yes.  Stu-
 dies  on  Surface  Water  Resources  of
 Mahanadi  River  basin  are  being  con-
 ducted  by  the  Central  Water  and
 Power  Commission.

 (b)  The  studies  are  still  in  pro-
 press,

 Peace  Corps  Volunteers  in  Andhra
 Pradesh

 7793.  Shri  Vasudevan  Nair:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Andhra  Pradesh
 Government  have  undertaken  any
 survey  ६0  evaluate  the  work  of  the
 Peace  Corps  Volunteers  in  the  State;
 and

 (b)  if  so,  whether  the  State  Gov-
 ernment  propose  to  dispense  with  the
 services  of  those  found  unnecessary
 following  the  evaluation  survey?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  Government  of
 Andhra  Pradesh  has  informed  the
 Government  of  India  that  Heads  of
 Departments  have  been  asked  to  eva-
 luate  the  work  of  Peace  Corps  volun-
 teers.

 (b)  Since  the  evaluation  reports  are
 not  yet  available  the  State  Govern-
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 ment  has  not  taken  any  decision  on
 the  question  of  dispensing  with  the
 services  of  any  volunteers.

 6782

 Coca  Cola

 Shri  Baburao  Patel:
 Shri  Kashi  Nath  Pandey:
 Shri  Jagannath  Eao  Joshi:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Coca-
 Cola  manufactured  by  Pure  Products
 Co.  contains  Phosphoric  Aciq  and
 other  chemical  substances  which  are
 very  harmful  for  the  enamel  of  the
 teeth  and  the  gums;

 7794,

 (b)  if  so,  why  Government  have  not
 asked  the  manufacturers  of  Coca  Cola
 to  print  the  formula  of  the  drink  on
 the  labels  of  the  bottles  showing  that
 the  drink  contains  chemicals;  and

 (c)  the  steps  Government  propose
 to  take  to  ask  the  manufacturers  to
 declare  the  contents  of  Coca  Cola
 which  is  reported  to  be  causing
 various  tooth  and  stomach  ailments
 among  children?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  8.  Murthy):  (a)  Coca-Cola
 contains  phosphoric  acid  besides  other
 permitted  chemicals  as  given  under
 Item  A.  0.0]  corbonated  water,  in
 Appendix  ‘B’  of  the  Prevention  of
 Food  Adulteration  Rules,  1955,  Gov-
 ernment  have  no  information  about
 the  injurious  effects  of  Coca  Cola  on
 the  health  of  the  people  including
 teeth  and  gums.

 (b)  The  manufacturing  formula  is
 not  required  to  be  printed  and  dis-
 played  under  the  provisions  of  the
 Prevention  of  Food  Adulteration  Act,
 954  or  the  Prevention  of  Food  Adul-
 teration  Rules,  1956,  or  any  other
 enactment.  Carbonated  waters  are
 requireq  to  be  labelled  according  to
 the  provisions  of  Rule  32  of  the  Pre-
 vention  of  Food  Adulteration  Rules
 which  prescribes  the  conditions  fer
 packaging  and  labelling  of  foods.

 (९)  Does  not  arise.
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 झमरीका  तथा  कस  से  प्राप्त  Sere

 7795.  भी  कंथर  लाल  गुप्त  :
 श्री  राम  गोपाल  शालबाले  :

 क्या  बिस  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  वर्ष  भ्रमरीका  श्र  रूस
 से  कितना  अनाज  प्राप्त  हुआ  है  प्रौर  इन  देशों
 से  पंच्रर्षीय  योजना  के  अन्तर्गत  कितनी
 झाथिक  सह्ाधता,  मशीन  शौर  न्य  वस्तुएं
 प्राप्त  हुईं;
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 निर्भर,  बनाने  के  लिये  सरकार  द्वारा  क्‍या
 कार्पवाही  की  जा  रही  है  ?

 उप-प्रधान  मंत्री  शोर  वित्त  मंत्री  (भी
 मोरारणी  देसाई):  (क)  प्रमेरिका  शौर  रूस
 से  पिछले  ष  (i966-67)  जितना  प्रनाज
 प्राप्त  हुआ  उसका  व्यौरा  इस  प्रकार  है  :

 संयुक्त  राज्य  श्रमेरिका  (78,19,476
 मीट्रिक  टन  ।

 सोवियत  समाजवादी  जनतन्त्र  |  संघ
 ,  38, 94  मीट्रिक  ठन  ।

 नं
 इन  दोनों  देशों  से  पहली  तीन  भ्रायोजनाश्रों

 (छा)  भारत  में  इस  समय  कितने
 प्रम-  की  अवधि  में  मशीनों  ्रौर  भ्रन्य  वस्तुप्रों  की

 रीकी  झोर  ्तो  तकतोकोशियन  तथा  विशेषज्ञ  खरीद  के  लिए  ऋणों  शौर  झनुदानों  के  रूप  में
 काम  कर  रहे  हैं;  शर  जो  कुल  सहायता  प्राप्त  हुई  उसका  व्यौरा  नीचे

 (ग)  उक्त  मामलों  में  भारत  को  भात्म-  दिया  गया  है:
 (करोड़  रुपयों  में )

 (अवमूल्यन  से  पूर्व  की  दरों  के  अनुसार)
 मंजूर  किया  इस्तेमाल

 गया  किया  गया

 (a)  सथकत  र.ज्य  अमेरिका

 (a)  ऋण  I284.6  1042.43 43
 (2)  पभ्रनुदान  147.28  42.93
 (3)  पी०  एल०  4  80  के  प्रन्तर्गत  भ्रायात  563.63  368.45
 (4)  पी०  एल०  665  के  प्रन्तर्गत  झायात  3.87  3.87

 (5)  भ्रन्य  देशों  की  मुद्रा  के  रूप  में  सहायता  2.78  2.78

 (2)  लोडियत  समाजवादी  जनलस्त्र  संघ

 (a)  ऋण  484.3]  282.08
 (2)  झनुदान  4.96  4.96

 (a)  पहली  जनवरी,  1967  को  भारत
 में  लगभग  552  भ्रमरीकी  और  .277  स्स्सी
 तकनीशियन  श्रौर  विशेषज्ञ  काम  कर  रहे  थे  ।

 (ग)  पंचवर्षीय  झायोजनाप्रों  का  शौर
 कृषि  के  क्षेत्र  में,  खास  तौर  से  प्रनाज  के  उत्पादन
 के  क्षेत्र  में,  भौद्योगिक  उत्पादकता के  क्षेत्र  में,
 निर्यात  प्रोत्साहन  के  सम्बन्ध  में,  जन-शक्ति-
 प्रधिनषण  के  विभि्न  क्षेत्रों  में  भौर  प्रोद्योगिक
 शिक्षा  के  क्षेत्र  में  किये  जाने  वाले  विकास-
 सम्बन्धी  सभी  प्रयत्नों  का  उद्देश्य  इन  मामलों  में
 भारत  को  पभात्म-निर्भर  बनाना  है  |

 Imcome-tax  Assessments
 ‘T7196.  Shri  Nitiraj  Singh  Chaudhary:

 Shri  G,  Ss.  Mishra:
 Shri  N.  EK.  P.  Salve:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  assessments  set
 aside  by  Appellate  authorities  for
 de-nove  assessments  by  the  Income-
 tax  Officer  under  the  Income  Tex  Act
 and  the  Excess  Profits  Tax  Act,  the
 Business  Profits  Tax  Act,  in  the  years
 from  1960-61  to  1965-66,  year-wise;
 and

 (b)  the  number  of  cases  in  which
 such  de-novo  assessments  have  been
 completed,  yearwise?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b).  The  desired  in-
 formation  is  not  readily  available  and
 is  being  collected.  It  will  be  laid  on
 the  Table  of  the  House.

 Income  Tax  Appeals
 T19.  Shri  Nitiraj  Singh  Chaudhary:

 ‘Shr  G,  s,  Mishra:
 Shri  G.  C.  Dixit:
 Shri  N.  K.  P.  Salve:

 Will  the  Minister  of  Finance’  be
 pleased  to  gtate:

 (a)  the  number  of  appeals  filed  in
 the  financial  years  from  1960-61  to
 1964-65  under  the  various  Acts  for
 Direct  Taxes  (operative  and  repleaed)
 which  are  still  pending  before  the
 (i)  Appellate  Assistant  Commissioner
 of  Income-tax;  and  (ii)  [ncome-tax
 Tribunal;

 (b)  the  number  of  appeals  filed
 prior  to  the  financial  year  1960-61
 under  various  Acts  for  Direct  Taxes
 (operative  and  repealed)  still  pend-
 ing  (i)  before  the  Appellate  Assistant
 Commissioner  of  Income-tax  and  (ii)
 Income-tax  Tribunal;  and

 (c)  the  assessment  years  to  which
 the  appeals  referred  to  jn  part  (b)
 above  pending  before  the  Appellate
 Assistant  Commissioner  of  Income-
 tex  and  the  Tribunal  relate  to?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (c).  The  information
 is  not  readily  available.  It  i  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.
 Eeopening  of  Income-tax  Assessments

 T1968.  Shri  Nitiray  Singh  Chaudhary:
 Shri  G.  S.  Mishra:
 Shri  N.  K.  P.  Salve:
 Shri  G.  C.  Dixit:

 Will  the  Minieter  0९  Finance  be
 pleased  to  state:

 (a)  how  many  assessments  were
 reopened  under  section  34  of  in-
 come-tax  Act,  922  or  section  47  of
 the  Income-tax  Act,  96]  in  the  finan-
 elal  years  from  1960-61  to  ‘1965-66;
 and

 (b)  the  reasons  therefor?
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 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  and  (b),.  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  early  as.
 possible.

 Rates  for  erection  of  Machinery  and.
 Plant  at  fertilixer  plants

 ‘TI99,  Shri  N.  EK.  P.  Salve:  Will  the
 Minister  of  Petroleum  and  Chemicals.
 be  pleased  to  state:

 (a)  the  average  rate,  per  tonne,
 contracted  to  be  paid  to  various  con-
 tractors  for  the  erection  of  plant  and
 machinery  at  the  following  fertilizer
 plants  at  Trombay,  Nangal,  Gujarat,
 Namrup,  Visakhapatnam  ang  Gorakh-
 pur;  and

 (b)  whether  jit  is  a  fact  that  the
 contractors  who  erected  the  plant  and
 machinery  at  Trombay  and  Nangal
 have  preferred  large  claims  against
 Government  despite  the  fact  these
 contractors  were  comparatively  paid
 excessively  high  rate  (on  an  average)
 per  tonne  for  erection  of  plant  and
 machinery?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social]  Welfare  (Shri
 Raghuramaiah):  ('a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  table  of  the  House.

 Seizure  of  Foreign  Currency  from  an
 executive  of  Mis  Jenson  and  Nichol-

 gon,  Calcutta

 7800.  Shri  Gunanang  Thakur:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  report
 appearing  in  the  Indian  Express
 (Bombay)  of  the  3rd  July,  967  of  the
 seizure  of  Rs,  5,000  in  foreign  cur-
 rency  from  a  British  national  bound
 for  Teheran;

 (b)  whether  it  is  a  fact  that  his
 name  is  Mr.  G.C.P.  Garnet,  Manag-
 ing  Directorlor  some  top  ranking
 officer  of  Mis.  Jenson  and  Nicholson,  2
 British  firm  in  Calcutta;

 16786-
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 (c)  whether  it  is  also  a  fact  that
 for  the  last  three  years,  this  firm  has
 been  showing  losses  by  manipulating

 -account  books  and  sending  out  the
 -money  in  this  *illegal  manner;

 (d)  whether  it  is  also  a  fact  that
 the  Life  Insurance  Corporation  hag  a
 substantial  holding  in  this  company;

 (e)  whether  the  said  British  Offi-
 cial’s  Contract  for  three-year  renewal
 with  a  salary  rise  has  been  sent  to  the
 Central  Government  for  approval;
 and

 (f)  the  action  proposed  to  be  taken
 in  regard  to  the  contract  and  the
 smuggling  activities  of  the  official
 and  company’s  manipulation  of  ac-
 eounts?

 She  Deputy  Prime  Minister  ana
 Minister  og  Finance  (Shrj  Morarji
 Desai):  (a)  and  (9),  On  receipt  of
 information,  Bombay  Customs  autho-
 rities  seized  on  2-7-67  approximately
 Rs.  5,000  worth  of  foreign  currency
 and  Rs.  65  in  Indian  currency  from
 Mr.  C.P.A.  Garnett,  a  British  na-
 tional  and  Managing  Director  of  Mis
 Jenson  &  Nicholson  Ltd.,  Calcutta,
 who  was  going  abroad  by  air.

 (९)  The  company  made  profits  (be-
 fore  tax)  of  Rs,  13,983,294  and  Rs.
 5,13,557,  for  the  years  ended  38
 December,  964  and  3lst  December,
 965  respectively  but  it  incurred  a
 loss  of  Rs.  6,09,80l  for  the  half  year
 ended  30th  June,  1966,  The  directors
 have  attributed  the  said  loss  to  (a)
 loss  of  2,35,076  on  account  of  loss  due
 to  devaluation  of  the  Indian  Rupee,
 and  (9)  short  supply  of  some  of  the
 raw  materials  and  rise  in  operating
 expenses.  There  is  no  evidence  re-
 garding  manipulation  of  accounts.

 (d)  The  Life  Insurance  Corporation
 has  got  holding  in  the  subscribed
 cepital  to  the  extent  of  59.43  per  cent
 and  23.66  per  cent  in  the  preference
 shares  and  ordinary  shares  respec-
 tively.

 (e)  Yes,  Sir.  An  application  for
 approval  of  the  reappointment  of  Mr.

 C.  P.  A.  Garnett  as  the  Managing
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 Director  of  Jenson  and  Nicholson  Ltd.,
 for  a  period  ७6  four  years  with  effect
 from  lst  June,  967  has  been  receiv-
 ed.

 (f)  The  application  for  approval  of
 the  re-appointment  of  Mr.  C.  P.  A.
 Garnett  has  been  kept  pending  by  the
 Department  of  Company  Affairs.

 The  case  of  attempted  smuggling  of
 foreign  currency  out  of  India  is  being
 dealt  with  under  the  provisions  of
 the  Customs  Law.

 In  the  absence  of  any  evidence  of
 manipulation  of  accounts  of  the  com-
 pany,  the  question  of  taking  any  ac-
 tion  in  the  matter  under  the  Compa-
 nies  Act  does  not  arise.

 Special  police  enquiry  against  some
 officers  of  Fertilizer  Corporation  of

 India

 780l,  Shri  A.  Sreedharan:
 Shri  George  Fernandes: Shri  Madhu  Limaye:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  Special  Police  Es-
 tablishment  investigated  into  the
 charges  of  corruption  against  some
 officers  of  the  Fertilizer  Corporation
 of  India  at  Trombay  in  96l;

 (b)  if  so,  the  findings  thereof;  and

 (c)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  The  Special  Po-
 lice  Establishment  had  enquired  into
 charges  against  one  officer  of  the  Fer-
 tiliser  Corporation  of  India  at
 Trombay  in  96I.

 (b)  The  Special  Police  Establish-
 ment  made  the  following  recommen-
 dations:—

 (i)  departmental  action  be  taken
 against  the  officer  for  having
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 acquired  assets  disproportionate  publication  of  this  special  supple-
 to  his  known  sources  of  =  in-
 come;

 “4ii)  departmenta]  action  be  taken
 against  the  officer  for  mixing
 up  public  funds  with  hig  per-
 sonal  accounts  in  the  Bank  dur-
 ing  958  to  1960;

 the  fact  that  the  officer  failed
 to  verify  labour|packing  char-
 ges  preferred  by  a  firm  of  con-

 Gili)

 tractors,  be  reported  to  the
 departmental  authorities  for
 such  action  as  deemed  neces-
 sary;  and

 (c)  the  matter  was  examined  by  a
 duly  appointed  Enquiry  Officer,  whose
 report  was  considered  by  the  Central
 Vigilance  Commission.  On  the  advice
 of  the  Commissiun,  the  officer  was
 exonerated  of  charges  (i)  and  (iii)
 and  was  cautioned  in  respect  of  alle-
 gation  (ii)  mentioned  jn  (b)  above.

 Special  supplement  brought  out  by
 New  York  Times

 ‘7802.  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Shri  A.  Sreedharan:
 Shri  J.  H.  Patel:

 Will  the  Misister  of  Finance  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 ‘that  a  special  supplement  of  the  New
 York  Times  was  published  in  the
 ‘United  States  in  March,  966  to  coin-
 cide  with  the  Prime  Minister’s  visit
 to  the  country;

 (b)  whether  Shri  Moolgaonkar,
 ‘Editor  of  the  Hindustan  Times,  New
 ‘Delhi  was  in  the  United  States  in
 connection  with  the  publication  of
 this  special  supplement;

 ‘(c)  the  amount  of  foreign  exchange
 ‘given  to  Shri  Moolgaonkar  in  con-
 nection  with  the  publication  of  this
 special  supplement;  and

 (d)  whether  any  other  individual
 or  institution  was  given  any  foreign
 exchange  in  connection  with  the
 4775  (Ai)  LS—5.

 ment?
 The  Deputy  Prime  Minister  and

 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Foreign  exchange  at  $35  per
 day  for  seven  weeks  for  his  mainten-
 ance  expenses  ang  $300  for  entertain-
 ment  was  released  to  Shri  Moolgaon-
 kar  in  February  966  for  his  visit  to
 U.S.A.  for  various  purposes  includ-
 ing  work  in  connection  with  the
 publication  of  the  Special  Supple-
 ment,

 (d)  Birla  Group  of  Industries  was
 released  $69,500  towards  publication  of
 the  Special  Supplement  of  the  New
 York  Times  of  U.S.A.  which  broadly
 attempted  to  focus  a  clear  picture  of
 the  economic  and  other  developments
 in  India.

 फरमों  तथा  संयुक्त  हिन्दू  परिवारों  हारा
 दिया  गया  प्रायकर

 7803.  शौ  कंवर  लाल  गुप्त  :
 क्री  विदन  नाथ  पाण्डेय  :
 थी  हुकम  चन्द  कछबाय  :
 क्री  शो०  wo  स्थागी  :
 श्री  राम  गोपाल  शासवाले
 श्री  रास  सिंह  झ्रयरवाल  :

 क्या  बिस  मन्त्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  उन  फर्मों,  कम्पनियों,  व्यक्तियों
 तथा  ह्हन्दु  संयुक्त  परिवारों  के  नाम  क्‍या  हैं
 जिन्होंने  एक  लाख  रुपये  प्रथवा  उससे  ग्रधिक
 की  रकम  शाय  कर  की  बकाया  राशि  के  रूप
 में  देनी  थी  किन्तु  इस  राशि  को  पिछले  तीन  वर्षो
 के  दौरान  बटटे  खाते  में  डाल  दिया  गया  है;

 (ख)  क्या  सरकार  को  पता  है  कि  ऐसी
 पाटियां  भ्रपना  घन  तथा  सम्पत्ति  झन्य
 व्यक्तियों  के  नाम  हस्तांतरित  कर  देते  हैं  प्रौर
 इस  प्रकार  प्राय  कर  का  अपवचन  करते  हैं;
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 (ग)  क्‍या  सरकार  को  इस  झ्राशय  की
 शिकायतें  मिली  हैं  कि  ऐसी  पार्टियां  उच्च
 भ्रधिकारियों  के  साथ  सांठ  गांठ  करके  प्रायकर
 से  छूट  पा  लेती  हैं;

 (घ)  यदि  हां,  तो  उनका  व्यौरा  क्‍या
 है;  भौर

 (5)  इन  सम्बन्धित  भ्रधिकारियों  के
 विरुद्ध  क्या  कार्यवाही  की  गई  है?

 उप-प्रधान  संत्रो  तथा  वित्त  मंत्री, (भी
 भोरारजणी  देसाई):  (क)  सूचना  सभा  पटल
 पर  रखे  गये  ्रनुवन्ध  में  दी  गई  है।  (पुस्तकालय
 में  रख  दिया  गयाँ ।  [दिखिये  संख्या

 LT.33:6/67]

 (ख)कर  की  किसी  भी  मांग  को  बट्टे  खाते
 में  टालने  से  पहले  हर  हालत  में  यह  पूछताछ
 करके  जांच  की  जातीं  है  कि  कर  की  अदायगी
 नहीं  करने  वाले  व्यक्ति  के  पास  बेनामीदारों  के
 नाम  से,  चाहे  वे  रिश्तेदार  हों  अथवा  नहीं  हों,
 कोई  ऐसी  परिसम्पत्तियां  हैं  या  नहीं  जिनसे  कर
 की  वसूली  की  जा  सके  ।  कुछ  मामलों  में  कर
 कर  निर्धारिती  के  रिश्तेदारों  के नाम  से  परि-
 सम्पत्तियां  पाई  गई  थीं  और  इस  सम्बन्ध  में
 आवश्यक  पूछताछ  की  गई  थी  ny

 (ग)  जी,  नहीं  ।

 (घ)  और  (ड:).  ये  प्रश्न  ही  नहीं  उठते  ।

 Installation  of  Dynamos  etc.  at  Central
 Ministers’  Residences

 7804.  Shri  C.  C.  Desai:
 Shri  R  K,  Amin:
 Shri  D  N,  Patodia:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  additional  dynamos  or
 other  contrivances  have  been  install-
 ed  at  the  houses  of  Central  Ministers,
 Ministers  of  State  and  Deputy  Minis-
 ters  in  order  to  obviate  inconvenience
 caused  by  the  frequent  power  fai-
 lures  in  Delhi;  and
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 (b)  if  80,  at  whose  houses  these  in-
 stallations  have  been  made,  at  what
 cost,  capital  and  recurring,  and  at
 whose  jnstance  the  scheme  was  ap-
 proved.

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  Nuy,.
 except  for  one  standby  generating  set.
 installed  at  the  residence  of  the  Prime
 Minister  at  a  capital  cost  of  Rs.  50,000.
 During  ‘1966-67,  a  recurring  expendi-
 ture  of  Rs.  10,000,  was  jncurred  on
 the  maintenance  and  operation  of  the
 set.  The  set  has  been  installed  for
 reasons  of  security  to  meet  situations
 arising  out  of  failure  of  supply  of
 electricity.

 दिल्‍ली  में  बरामद  झ्रफीम

 7805.  शी  निहाल  सिंह  :
 श्री  राम  सिह  भ्रयरवाल  :
 श्री  ध्ो०  To  त्यागी  :
 थी  राम  गोपाल  शालवाले  =
 श्री  हुकम  प्वन्द  कछवाय  :

 क्या  वित्त  मन्त्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  22  जून,
 967  को  भ्रथवा  उप्तके  आस-पास  दिल्‍ली  में

 दूं  बाजार  से  5,500  रुपये  के  मूल्य  की  अफीम
 बरामद  की  गई  थी;

 (ख)  यदि  हां,  तो  यह  ग्रफीम  कहां  से
 लाई  गई  थी;  श्रौर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 उप-प्रधान  मंत्री  तथा  वित्त  संत्री  (भी
 मोरारजी  वेसाई)  :(क)  पुलिस  ने  206
 967  को  दिल्‍ली  के  च्दूं  बाजार  में  एक

 व्यक्ति  के  पास  से  5.5  किलोग्राम  अफीम
 बरामद  की,  जिसका  कारखाने  में  सरकारी  दर
 पर  मूल्य  कोई  550  रुपये  हीता  है।  श्रादमी  कोः
 भी  गिरफ्तार  कर  लिया  गया  |
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 (@)  पूछताछ  करने  पर,  उस  व्यक्ति  ने
 बयान  दिया  कि  भ्रफीम  राजस्थान  से  लाई  गई
 थी।

 (ग)  पुलिस  ने  भ्रफीम  प्रधिनियम
 878  के  अधीन  एक  मामला  दर्ज  कर  लिया  है

 और  मामले  की  जांच  पड़ताल  की  जा  रही  है।
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 रिजर्व  बेंक  झाफ  इण्डिया  पटना  के  कर्मचारी

 7806.  श्री  निहाल  सिंह  :
 ष्ी  धो?  प्र०  त्यागी  :
 शी  रास  गोपाल  शालवाले  :
 शनी  राम  सिंह  भ्रयरवाल  :
 श्री  हुकम  श्वन्दं  कछुवाय  :

 क्या  खिल्ल  मन्‍्त्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रिजर्त  बैंक
 आफ  इण्डिया,  पटना  के  कर्मचारियों  न  अपनी
 मांगों  के  समर्थन  में  5  जुलाई,  967  को  हड़-
 ताज  कर  दो  थी  ;

 (ख)  यदि  हां,  ता  तो  उनको  मांगें  क्या
 हैं;  और

 (ग)  इस  बारे  में  सरकार  ने  क्या  कार्य-
 वाहोी  की  है  ?

 उप-प्रधान  संत्री  तथा  वित्त  मंत्री  (श्री
 मोरारणों  बेसाई)  :  (क)  जो,  नहीं  ।

 (ख)  भारतीय  रिजर्व  बैंक  कर्मवारो
 संघ,  पटना  ने,  बैक  के,  पटना  में  जल्दी  हो  खले
 जाने  वाले  चार  नये  विभागों  में  कुछ  पदों  पर
 काम  करने  के  लिए,  राज्य  से  बाहर  के  बैंक-
 कर्मचारियों  का  तवादला  करने  के  प्रस्ताव  का
 विरोध  किया  है  |

 (ग)  समझौते  की  कारंवाई  शुरू  कर  दी
 गयो  हुँ  और  इस  समय  सरकार  द्वारा  कोई
 कार्रवाई  किये  जाने  का  सवाल  ही  पैदा  नहीं
 होता  |

 SRAVANA  1,  889  (SAKA)  Written
 Answers

 Mono-cast  operators  in  Government  of
 India  Press,  New  Delhi
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 71807,  Shri  Ram  Gopal  Shalwale:
 Shrj  Hukam  Chand  Kachwal:
 Shri  O.  P.  Tyagi:
 Shri  Ram  Singh  Ayarwal:
 Shri  Shri  Chand  Goel:
 Shri  Jagannath  Rao  Joshi:
 Shri  J.  B.  Singh:
 Shri  (N.  5S.  Sharma:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  mono-
 cast  Operators  in  the  Government  of
 India  Press,  New  Delhi,  suffer  from
 lead  poisoning  as  a  result  of  lead
 being  mixed  with  mobil  oll  in  the
 performance  of  their  duty  and,  if  so,
 the  arrangements  made  by  Govern-
 ment  to  check  it;

 (७)  whether  Government  have  made
 any  tudy  of  the  service  and  working
 conditions  of  employees  of  this  Press;

 (c)  if  so,  the  results  thereof;  and

 (d)  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  ‘Housing  and  ‘Supply
 (Shri  Iqbal  Singh):  (a)  to  No,  Sir.
 (b)  to  (d).  The  possibility  of  lead
 poisoning  due  to  lead  fume  does  nol
 exist  ‘as  the  temperature  in  the  mel-
 ting  pot  for  monometal  is  far  below
 the  vapourising  point  of  lead.  In
 order,  however,  to  minimise  the  po-
 ssibility  of  lead  poisoning  by  direct
 contact,  periodical  medical  examina-
 tion  is  prescribed  to  be  carried  out
 by  the  Inspector  of  Factories  (Medi-
 cal)  Delhi  Administration  and  em-
 ployees  coming  into  contact  with
 lead  are  supplied  with  detergents
 ‘and  other  cleansing  agents  indivi-
 dually.

 The  service  conditions  of  all  indus-
 trial  employees  in  the  Government  of
 India  Presses  have  been  studied  re-
 cently  and  actions  have  been  taken  in
 accordance  with  the  recommendations
 of  the  Categorisation  Committee  set
 up  for  this  purpose.
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 Monocaster  Operators  have  been
 aategorised  as  ‘skilled’  with  a  pay
 scale  of  Rs,  100-3-130,  The  Committee
 however  recommended  a  _  higher
 grade  with  g  pay  scale  of  Rs.  (125-155.
 for  certain  Monocaster  Operators.  The
 creation  of  this  grade  is  under  con-
 sideration,

 मेसर्स  बई  एण्ड  कम्पनों

 7808.  श्री  राम  सिह  प्रयरवाल  :
 शी  हुकम  ष्वन्द  कछवाय  :
 थ्रो  राम  गोपाल  शालवासे  :
 श्री  झो०  प्र०  ह्यागी  :

 या  बत्त  मन्त्री  8  जून,  967  के  ग्रता-
 रांकित  इन  संख्या  904  उत्तर  के  सम्बन्ध
 में  यह  बताने  को  फ्पा  करेंगे  कि  :

 (क)  मैससे  बई  एण्ड  कम्पनो,  कलकत्ता
 से  बरामद  हुए  फागज़ात  की  जांच  बारने  में
 अब  तक  कितनो  प्रगति  हुई  हैं;  शौर

 (ख)  उसे  पूरा  करने  में घौर  फितिना
 समय  लगने  की  लम्भावना  है  ?

 उप-प्रधान  मंत्री  तथा  बिक्ष  मंत्री  थ्री
 मोरारणी  देसाई):  (क)  मेसर्स  बर्ड  एण्ड
 कम्पनों  के  पास  से  पकड़ें  गये  का  गज़ों  की  प्रवत्तं  न
 निदेशा लय  प्रायकर  अधिकारियों  तथा  सम-
 बाय  कार्य  विभाग  द्वारा  को  जा  रही  जांच  पड़-
 ताल  अभी  भो  चल  रही  है  |

 (ख)  यह  ठोक  ठोक  नहीं  बताया  जा
 सकता  कि  जांच  पड़ता ल  पूरो  हाने  में  कितना
 समय  लगने  को  सम्भावना  है  |  यह  अवश्य है.
 कि  जांच  पड़ताल  को  जल्दी  ही  पूरा  करने  को

 विदेशी  बको  बको लया  ड्ू.फ्टों  ost
 राजकोट  में  पकड़ा  जाना

 7809.  8  झो०  पी०  त्यागो  :
 शो  हुकम  ग्बन्द  कछवाय  :
 थ्री  रा।  गोग  शाउवाजे  :
 शो  रान  fag  झ्राव(वान  :

 क्या  विस  मत्री  8  जू  iy  967  के  झता-
 रक्त  प्र:  सन्या  ig67  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  राजकोट  में  पकड़े  गये  विदेशी
 बैंकों  के  बैकों  तथा  ड्राफ्टों  के  बारे  में  सूचना  इस
 बीच  इकट्ठो  कर  दी  गई  है;

 (ख)  यदि  हां,  तो  इसका  व्यौरा  क्‍या
 है;  और

 (ग)  यदि  नहीं,  तो  इसमें  और  कितना
 समय  लगने  की  सम्भावना  है  ?

 उप-प्रधान  मंत्रों  तथा  वित्त  मंत्री  (श्री
 मोरारणी  देसाई):  (क)  जी,  प्री  नहीं  ।

 (ख)  सवाल  ही  नहीं  उठता  |

 (ग)  जांच-पड़ताल  यथा  सम्भव  शी  प्र

 पूरी  करने  के  लिए  का  शिण  को  जा  रहो  है  t

 यम्‌ना  तटों  का  विकास

 7810.  श्री  क>  मि०  धू  कर  :
 श्री  रामावतार  शास्त्री  :
 शनी  ग्या  झेखर  सिह  :

 क्या  निर्माण  श्रावास  तथा  पृ्ति  मन्‍्त्रो  यह
 बताने  की  कृपा  करेंगे  कि  :

 (कफ)  क्या  यह  सच  है  कि  यमुना  बाजार
 नागरिक  परिरषद्‌  के  प्रतिनिधि  प्रधान  मन्नो  से
 मिले  थे  और  यह  सुझाव  दिया  था  कि  यमुना
 नदी  के  किनारे  वम्बई  के  मै  रोल  ड्राइव  फे  समा  न

 एक  बस्तों  बनाई  जाये  जैसा  कि  ४  जुलाई,
 967  के  'हिन्दुस्तान'  में  समाचार  प्रकाशित

 हुआ  है;  शौर

 (खि)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 निर्माण,  पग्राबास  तथा  पूर्ति  संत्रालय  में
 उपन्मंत्री  (भी  इकबाल  सिंह)  :  (क)  जीहां।

 (ख)  मास्टर  प्लान  के  भतुसार  भूमि  का

 उपयोग  हरा  रहना  है  ।  निवासियों  के  द्वारा  यह
 सुझाव  दिया  गया  कि  भूमि  का  उपयोग  रिहायश
 के  लिए  बदल  दिया  जाये  तथा  वहां  गन्दी  बस्तो
 में  रहने  वालों  के  लिए  टैनमेंट  बना  दिया  जायें  1

 इसे  स्वीकार  नहीं  किया  जा  सकता  |
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 Sheet  Piles  for  Farakka  Barrage
 7811,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Itrigation  and  Power  be
 Pleased  to  state:
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 (a)  whether  a  large  consignment  of
 Japanese  sheet  piles  was  purchased
 last  year  for  use  in  the  Farakka  Bar-
 rage  construction  work;

 (b)  if  so,  the  total  quantity  and
 value  of  the  purchase  and  name  of  the
 importing  agency;

 (c)  whether  it  is  a  fact  that  a
 quotation  at  lower  rates  for  German
 sheet  piles  on  barter  terms  of  pay-
 ment  was  received  but  not  accepted;
 and

 (d)  whether  an  inquiry  will  be  held
 into  the  whole  transaction?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K,  L.  Rao):  (a)  and  (b).
 An  order  for  the  purchase  of  7500
 MjTons  of  Cofferdam  Sheet  Piles  at
 a  total  cost  of  Rs.  47,11,995,  was  placed
 on  deferred  payment  basis  on  M|s
 Mitsubishi  Shoji  Kaisha  Ltd..  Japan,
 through  their  Calcutta  office,  by  the
 Farakka  Barrage  Project,  in  1964,
 The  delivery  of  this  was  completed
 in  1965.

 (c)  For  the  Cofferdam  Sheet  Piles,
 a  firm  quoted  to  supply  Krupps  make
 flat  section  Sheet  Piles  against  a  bar-
 ter  deal.  The  offer  was  not  wccepted
 as  this  quotation  was  not  lower  than
 the  offer  of  Ms  Mitsubishi  Shoji
 Kaisa  Ltd.,  of  Japan.

 About  6000  M/Tons  of  permanent
 Sheet  Piles  were  obtained  from  West
 Germany,  through  Minerals  and
 Metals  Trading  Corporation,  against  a
 barter  deal.  The  supply  which  com-
 menced  in  966  was  completed  by
 early  April  1967.

 (d)  Does  not  arise.

 Jaishree  Textile  Industry

 1812.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  N.  K.  P.  Salve:
 Shri  Natha  Ram  Abirwar:

 Will  the  Minister  of  Works,  Housing
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 and  Supply  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Jaishree  Textile  Industry  entered  into
 a  contract  with  the  Director  General
 of  supplies  and  Disposal  for  Supply.
 of  fire  fighting  Hoses  in  1963-64;

 (b)  if  so,  the  quantity  agreed  upon:

 (c)  whether  the  said  Industry  did
 not  supply  agreed  quantity  of  Hoses
 and  stopped  supply  in  the  middle;

 (d)  whether  a  fresh  contract  was
 entered  by  the  Director  General  of
 Supplies  and  Disposal  with  the  said
 Company  for  supply  of  remaining
 quantity  of  Hoses;  and

 (e)  if  so,  the  quantity  and  rates  of
 the  original  and  subsequent  contracts?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes,  Sir.

 (b)  33,000  metres,

 (c)  No,  Sir;  the  quantities  of  the
 ctontract  were  duly  supplied.

 (d)  No,  Sir.  The  fresh  contract
 was  entered  into  for  fresh  indents,

 (e)  Does  not  arise.

 Deductions  made  from  M.P’s,  Salaries
 for  Additional  Services

 7813,  Shri  Ram  Charan:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  de-
 ductions  are  made  from  Members’
 salaries  once  and  of  some  additionat
 services  rendered  to  them  in  or
 around  their  flats;

 (b)  if  so,  whether  attention  of  Gov-
 ernment  has  also  been  drawn  io  the
 tact  that  deductions  are  sometimes
 mude  from  M.P’s,  salaries  without
 any  odditionl  services  rendered  to
 them;



 76799  Written  Answers

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  Government  propose
 to  take  steps  to  ensure  that  no  undue
 deductions  are  made  from  Members’
 talaries  in  future?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  rent  for
 the  residences  and  additional]  services
 ete.  is  recovered  every  month
 through  the  salary  bills  of  Members
 of  Parliament.

 (b)  to  (d).  Complaints  from  Mem-
 bers  of  Parliament  for  non-avail-
 ability  of  any  service  are  looked  into
 immediately  on  receipt  and  remedial
 steps  taken.  The  deductions  on  ac-
 count  of  the  additional  services  are
 made  from  the  MPs.  at  the  rates
 fixed  with  the  approval  of  the  House
 Committee  of  both  the  Houses  of
 Parliament  and  no  undue  deductions
 are  made,

 Food  Adu'teration  Act  and
 Punishment  Thereunder

 ‘7814,  Shri  Shiv  Chandika  Prasad:
 Shri  Valmiki  Choudhary:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Jam-
 shedpur  Retail  Shopkeepers  Associa-
 tion,  through  its  General  Secretary
 has  submitted  a  Memorandum  dated
 the  3ist  October,  966  to  him  con-
 cerning  the  Food  Adulteration  Act
 and  punishment  awarded  under  the
 said  Act;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B,  8.  Murthy):  (a)  Yes.

 (b)  The  Memorandum  was  care-
 fully  examined  and  the  General
 Secretary  of  the  Association  was  in-
 formed  of  the  views  of  the  Govern-
 ment  on  varioug  points  raised  in  the
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 Memorandum  on  the  28th  March,
 1967.

 Incentive  for  Sterilization

 ‘1815,  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Finance  Ministry  has  questioneg  the
 right  of  the  Directorate  of  Family
 Planning  to  draw  amount  for  pay-
 ment  as  incentive  for  sterilization;

 (b)  if  so,  its  effect  on  sterilization;
 (c)  the  number  of  cheques  of  the

 Directorate  which  were  dishonoured;
 and

 (d)  the  alternative  steps  Govern-
 ment  propose  to  take  to  popularise
 the  programme  of  sterilization?

 The  Deputy  Minister  in  the  Mints
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Mu-thy):  (a)  No.

 (b)  Does  not  arise,
 (c)  None,
 (d)  The  Sterilization  programme  in

 Relhi  is  progressing  well,  However
 the  following  additional  steps  have
 been  taken  to  popularise  the  pro-
 gramme:—

 (i)  Intensive  campaign  for  publi-
 city  and  education  have  been
 staried  to  make  the  people
 aware  about  the  advantages  of
 sterilisation  operation.

 (ii)  Special  drives  are  being  car-
 ried  out  in  selected  areas  where
 arrangement  for  on  the  spot
 sterilisation  facilities  through
 mobile  surgical  units  are  pro-
 vided.

 (iii)  Facilities  for  sterilisation  have
 been  provided  in  the  hospitals|
 Family  Planning  Centres  and
 other  Centres.

 (iv)  Arrangement  for  on  the  spot
 payment  of  compensation
 money  have  been  made  at  all
 the  Centres.
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 'सालवाड़ा  धाट  में  उत्पादन  शुल्क  भ्रधिकारियों.  Manufacture  of  (Contraceptive  Pills

 द्वारा  जब्त  किया  गया  घन

 7816.  श्री  स्वतंत्र  सिह  कोठारी  :
 श्रो  हुकम  प्वन्द  कछवाय  :
 शमी  So  नं  सोलंकी  :

 कपा  बित  मन्त्री  यह  बताने  की  कृपा
 नकरेंगे  कि  :

 (क)  क्या  यह  सवई  कि  केन्द्रोय  उत्पा-
 दन  शुल्क  विभाग  के  कुछ  कर्मचारियों  ने  ४0
 दितम्बर,  (oud  को  मध्य  प्रदेन  में  उज्जैन  में
 जवनपुर  अक्टरांय  रोड  पर  ताजवाड़ा  घाट  में

 कुछ  उपक्तियों  से  64,  505  रुपये  बरामद  किये
 थे

 ख)  क्या  यह  भो  सच  है  कि  इन
 व्यक्तियों  ने  यह  धत  द्रक  खरांदने  के  लिये
 कितवा  aT ET  मे  27  के  87  में  जिया  था;

 (ग)  इत  धत  को  जब्त  करते  के  क्‍या
 “कारण  हैं;  ब्ोर

 (व)  FUT  Tt  at  बहू  अत  वापिस
 देते  का  सरकार  का  जिवार  है  ?

 उप-प्रषान  मंत्री  तथा  वित्त  मंत्री  (भरी
 श्मोरारजों  देसाई)  :  (क)  30  दिप्रस्वर,

 LOG4  को  RT  TTT  पुर्क  विभाग  के
 अधिक  ्ण्पों  ने  जाजपुर  के  पास  तिलवाड़ा

 'घाट  पुज पर  राक़ो  गई  एक  फार में  से  64,505
 'रुपये  तथा  थाड़ो  सो  अकाम  बरामद  का  |
 कार  भा  पकड़े  ला  गई  था  |  कार  मे  1.  हुए

 जोन  व्यक्ति  गिरफ्तार  कर  लिये  गये  ।

 (व)  से  (9)  ड्  मानले  में  को  गई  जांच
 पड़ताल  ते  पता  चला  है  कि  फोम  को  उज्जैन
 से  कटक  ले  जाने  के  लिए  कार  का  काम  में  लाया
 न्यपा  था,  झ्ो र  पकड़ी  गई  मुद्रा  अफाम  को  बिक्री
 हे  प्राप्त  रकम  थो  ।  गिरफ्तार  किये  गये
 डप्रक्तियों  पर  जबलपुर  का  एक  अदालत  में

 मुकदमा  चनाया  जा  रहा  है  तथा  पकड़ा  गया
 माल  अदालत  के  कब्जे  में  है  ।

 ‘7817,  Shri  R,  K.  Amin;
 Shri  8.  K.  Tapurlah:
 Shri  BR,  R.  Singh  Deo:

 Will  the  Minister  of  Health  and
 Family  Planning  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  M|s,  Warner
 Hindustan  Ltd,  Bombay  for  the
 manufacture  of  contraceptive  pills;
 and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Deputy  Minister  in  the  Mints-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  No.

 (b)  Does  not  arise,

 मैसर्स  प्लोरियंटल  टिम्बर  दंड  कारपोरेशन

 (प्राइवेट)  लिसिटेड

 78i9.  श्री  श्रो>  Ho  त्यागी  :
 शी  राम  गोपाल  शालवाले  :
 शी  हेस  बढुपाआ  :
 श्री  श्लों  ॥र  लाल  बेरवा  :
 शी  श्रीचन्द  गोयल  :

 श्री  भारत  सिह  चौहात  :
 श्री  हुकम  चस्व  कछवाय  :
 शो  सघू  लिमपे  :
 श्री  प्र/  नं)  सोलकी  :
 शी  वेवराव  पाटिल  :
 श्री  सोतावते  :

 क्या  वित्त  मंत्री  29  जून,  967  के
 श्रतारांकित  प्रश्न  संडघा  4i5  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मैंपर्स  ओरियन्टल  टिम्बर

 ट्रेंडिग  का रपोरेशन  (जाइबेट)  लिभिटेंड,  वम्बई

 द्वारा  आयकर  अ्रपवंतन  के  बारे  4  की  जा

 रही  जांच  इस  बीच  पूरी  हो  चुकी  है;  और
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 (खं)  यदि  नहीं,  तो  जांच  कब  प्रारम्भ

 हुई  थी  तथा  उस  के  कब  तक  पूरा  होने  की
 सम्भावना  है  ?

 उपन-प्रणान  मंत्रों  तथा  वित्त  मंत्रों  (भरी
 जोराश्जी  वेसाई)  :  (क)  जांच-पडताल
 भी  भी  चल  रही  है  ।

 (ख)  जांच-पड़ताल  सितम्बर,  956
 में  शुरु  की  गई  थी  1  बर्ष  woes  का
 कर-निर्धा रण  पूरा  किया  जा  चुका

 है  ।  बाद
 के  वर्षों  के  कर  निर्धारण  की  कार्यवाही  चल
 रही  है  शौर  जांच-पड़ताल  समाप्त  होते  ही
 पूरी  की  जायेगी  ।

 बम्बई  को  फर्स  मेसस  झूनझूसवाला  एच्ड
 श्दर्स  द्वारा  लिये  गये  ऋण

 7820.  श्री  झो०  To  त्यागो  :
 शमी  राम  गोपाल  शालवाले  :
 श्री  हेस  बर्पा  :
 श्री  झंकार  लाल  बेरवा  :
 श्री  श्रीचन्द  गोयल  :
 शनी  भारत  सिंह  चोहान  :
 शी  हुकम  बन्द  कछव म  :
 श्री  मघ  लिमये  :
 श्री  So  Ao  सं/लंकी  :
 श्री  वेवराव  पाटिल  :
 श्री  सोतावेत  :

 क्या  बिस  मंत्री  बम्बई  की  फर्म  मैसर्स

 झुनझुनवाला  एण्ड  ब्रादर्स  द्वारा  लिये  गये
 ऋणों  के  बारे  में  29  जून,  967  के  झता  रांकित
 प्रश्न  संख्या  836  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 =  जहा

 (क)  ग्रन्य  कौन  से  पक्ष  हैं,  जिन  का

 सहयोग  जांच  पूरी  करने  के  लिये  शग्रावश्यक

 है  1

 (ख)  इस  बात  को  ध्यान  में  रखते  हुए
 कि  सम्बन्धित  पक्ष  सरकार  को  सहयोग  नहीं
 दे  रहे  हैं,  कया  सरकार  का  विचार  इस  मामले
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 की  जॉच  केन्द्रीय  सरकार  के  झभिक रण  द्वारा
 कराने  का  है;  और

 (ग)  यदि  नहीं,  तो  इस  के  क्या  कारणः
 हैं

 उप-प्रधान  मंत्री  तथा  बित्त  मंत्री  (श्री
 मोरारजो  बेसाई):  (क)  ग्रस्त  व्यक्तियों  का
 ब्यौराबता  देने  से  जांच-पड़ताल  में  बाधा  पड़ेगी  be

 (ख)  यह  जांच  केन्द्रय  सरकार  के
 ग्रधिकारियों  अर्थात्‌  ग्रायकर  विभाग  द्वारा
 की  जा  रही  है  |  किसी  अन्य  विभाग  द्वाराजांचः
 की  कोई  आवश्यकता  नहीं  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 दिल्‍ली  में  चतुर्थ  श्रेणी  के  कर्मचारियों  के  लिये
 वो  कमरों  वाले  क्वार्टर

 782i.  श्री  जगन्माथ  राख  जोशी  :
 भरी  हुकम  च्बन्द  कछाुवाय  :

 क्या  निर्माण,  ाबास  तथा  पूृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चतुर्थ  श्रेणी  के  कमंचारियों  के
 लिये  राजधानी  में  दो  कमरों  वाले  कितने
 बवार्टर  बनाये  गये  हैं,  जिन  में  बरामदा  तथा
 रसोई  नहीं  है;

 (ख)  क्‍या  चत॒र्थ  श्रेणी  के  कम्मंचारियों
 के  छिये  इस  वर्ष  दो  कमरों  वाले  कुछ  और:
 क्वार्टर  बनाने  का  सरकार  का  विचार  है;

 (ग)  ऐसे  क्वार्टर  किन  किन  स्थानों  पर
 बनाने  का  विचार  हैं  गौर  क्या  इन  क्वार्टरों  में.
 बरामदा  तथा  रसोई  भी  बनाई  जायेगी;

 (घ)  यदि  नहीं,  दो  ऐसा तो  न  करने  के

 क्‍या  कारण  हैं;  बौर

 (=)  चतुर्थ  श्रेणी  के  कितने  कर्म-
 चारियों  को  ग्रव॒  तक  टाइप  दो  के  क्वार्टर
 दिये  गये  हैं  और  उन  से  कितना  कि  राया  लिया:
 जाता  है  ?
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 fate,  ora  तथा  पूति  अंजालय  में
 उप-मंत्री  (यो  were  सिंह):  (क)  से  (घ).
 पंचकुइयां  रोड  पर  चतुर्थ  श्रेणी  के  कमेचारियों

 के  लिए  भ्रभी  हाल  ही  में  दो  मंजिलें,  दो  कमरे
 बाले  720  कक्‍्यार्टर  बनाये  गये  थे  ।  इन  दो  में
 से  एक  कमरा  रसोई  का  भी  काम  देता  है  ।
 श्र्ब  यह  निर्णय  किया  गया  है  कि  इन  कर्म-
 बारियों  के  लिये  दो  कमरे  वान  ऐसे  क्वार्टर
 बनाये  जायें  जिन  में  रसोई  अ्रलग  से  हो  ।
 इस  वर्ष,  डी०  झाई  ०  जैंद०  क्षेत्र  में  ऐसे  क्यार्टर
 बनाये  जाने  का  प्रस्ताव  है  1
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 (3)  टाईप  iy  के  क्वार्टरों  का  ग्रावंटन
 L087  तथा  इस  से  प्रधिक  परिलब्धियों

 वाले  सरकारी  कर्मचारियों  को  किया  जाता  है  |
 उन  कर्मचारियों  से  जिन  का  मासिक  बेतत  50
 रुपये  से  कम  है,  73  प्रतिशत  किराया  वसूल
 किया  जाता  है  तथा  उन  से  जिन  का  कि  मासिक
 बेतन  i50  रुपये  तथा  इस  से  अध्नक  है,
 0  प्रतिशत  किराया  वसूल  किया  जाता  है  ।

 ऐसे  चतुर्थ  श्रेणी  के  कर्मचारी  जिन्हें  टाईप  II
 के  क्वार्टर  आ्रावंटित  किये  गये  हैं,  उन  के  अंकड़े
 अलग  से  नहीं  रखे  जाते  ।

 Electric  Fittings  in  Meena  Bagh  Flats
 for  MPs,

 7822,  Shri  Baburao  Patel:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  years  that  have
 passed  since  the  electric  fittings  in
 the  Meena  Bagh  flats  for  M.Ps,  have
 been  examined,  repaired  or  replaced;

 (b)  whether  it  is  a  fact  that  all
 electric  and  water  meters  in  the
 Meena  Bagh  flats  record  fantastic
 consumption  even  when  the  flats  are
 under  use;

 (९)  the  steps  Government  propose
 to  take  to  replace  the  time-worn
 electric  fittings  which  are  hazardous
 to  human  life;  and

 (da)  if  so,  when?

 The  Deputy  Minister  in  the  Minis-
 ty  of  Works,  Housing  and  Supply

 SRAVANA  12,  889  (SAKA)  Written:  16806:
 Answers

 (Shri  Iqbal  singh):  (a)  Electrical
 fittings  in  Government  Residence  are
 checked  regularly  and  repaired  and:
 replaced,  whenever  necessary.  This
 work  in  the  MPs’  flats  at  Meena
 Bagh  was  last  carried  out  between
 January  and  March  this  year,

 (b)  Not  io  the  knowledge  of  Gov-
 ernment.  The  fitting  are  tested  by
 the  C.P.W.D,  periodically  and  on  re-
 ceipt  of  complaints  from  allottees,  to.
 ensure  that  there  are  no  leakages. Electric  and  water  meters  im  these
 flats  are  maintained  by  the  New
 Delhi  Municipal  Committee  who  take
 readings  of  consumption  and  receive
 payment  of  charges  from  the  allottees
 direct,  If  excessive  consumption  is.
 shown  because  of  defects  in  the
 mecers,  the  allottees  should  approach,
 the  New  Delhi  Municipal  Committee
 for  remedia]  action,

 (c)  and  (d),  The  clectric  fittings
 in  the  Meena  Bagh  flats  were  provid-
 ed  at  the  time  of  their  construction,
 in  1952-53,  As  the  fittings  have  not
 yet  outlived  their  normal  life  and  are
 not  hazardous  to  human  life,  there  is
 no  proposal  to  replace  them.

 M\s.  J.  Walter  Thompson  Company
 (P)  Ltd,

 7823,  Shri  Baburao  Patel:  Will  the
 Minister  of  Finance  be  pleased  to.
 State;

 (a)  the  amount  of  income-tax  paid:
 during  the  five  years  ending  the  3lst
 March,  967  in  India  by  M|s.  J.  Wal-
 ter  Thompson  Company  (P)  Ltd.;

 (b)  the  amount  of  remittances
 made  to  foreign  countries  by  the.
 above  firm  during  the  five  years  end-
 ing  the  3ls_t  March,  1967;

 (c)  the  number  and  names  of
 foreigners  employed  by  the  firm,  their
 salaries,  the  amount  each  of  them  is
 allowed  to  remit  to  foreign  countries;

 (d)  the  nature  and  amount  every-
 year  of  other  expenses  such  as  enter-
 tainment,  housing  and  perquisites  al-.
 lowed  to  the.  firm;  and.
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 (e)  the  amount  of  foreign  exchange
 earned  by  the  firm  from  foreign  ad-
 vertisers  during  the  above  period?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  Income-tax  paid  by
 Mls.  J.  Walter  Thompson  Company
 (P)  Ltd.  during  the  five  years  ending
 3lst  March,  967  is  ag  below:

 Year  ending  Amount

 e
 3-3-1963  1,62,423,

 3-3-1964  (2;18,997,

 31-3-1965  *#«  a  +  +  5048,238

 +31-3-1966  नि  ५  .  5555:686

 /3I-3-1967,  द  *  3,32,312,

 These  figures  represent  the  total
 amount  of  tax  paid  by  way  of  pro-
 visional|selfjassessment  advance  tax.
 The  regular  assessments  for  these
 years  are  pending.

 (b)  and  (e).  The  information  about
 remittances  of,  and  earnings  of  foreign
 exchange  by,  individual  companies  is
 treated  as  confidential  and  it  would
 not  be  in  the  public  interest  to  dis-
 close  it,

 (c)  and  (d).  The  information  re-
 garding  particulars  of  employees  of
 the  company  and  their  individual  re-
 muneration  etc.  ig  not  available  with
 the  Govt.

 Contract  for  Publicity  of  Family
 Planning

 ‘1824,  Shri  Baburao  Patel:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  the  con-
 tract  for  the  nationwide  advertising
 campaign  of  family  planning  and  to
 make  the  slogan  “Use  Condoms”
 popular  has  been  given  to  the  Ameri-
 can  firm  of  M|s,  J.  Walter  Thompson
 and  Co,  Ltd;
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 (b)  if  so,  the  total  amount  intended
 to  be  spent  on  various  types  of  media
 of  advertisement  during  one  year
 through  this  particular  firm;

 (c)  whether  Government  are  aware
 that  there  are  many  competent
 Indian  advertising  agencies  to  whom
 the  contract  of  advertisement  could
 have  been  given  with  equal  benefit;
 and

 (d)  if  so,  the  reasons  why  the  con-
 tract  was  given  to  an  American  firm?

 The  Deputy  Minister  in  the  Mints-
 try  of  Health  and  Family  Planning
 (Shri  B.  §,  Murthy):  (a)  No.

 (b)  to  (a).  Do  not  arise.

 Casual  Workers  in  Stationery  Depot,
 Calcutta

 "1825,  Sh-i  Mohammed  Ismail:
 Shri  A,  छू,  Gopalan:
 Shrimati  Suseela  Gopalan:
 Shri  Jyotirmoy  Basu:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  the  stationery  Depot  of
 the  Controller  of  Stationery  situated
 at  3;  Church  Lane,  Calcutta,  is  main-
 taining  casual  workers  there;

 (b)  if  so,  the  total  number  of  the
 casual  workers  and  the  rate  of  wages
 paid  to  them;

 (c)  whether  Government  had
 staled  earlier  that  out  of  these  casual
 workers,  46  persons  would  be  de-
 casualised;  and

 (d)  if  so,  the  reasons  for  their  being
 not  decasualised?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes,

 (b)  38,  skilled  and  unskilled.  They
 are  paid  daily  wages  at  the  rate
 Rs,  3  and  Rs.  2.50  respectively,

 (c)  No  assurance  as  such  was  given.
 (da)  In  consultation  with.  the

 workers,  the  Controller  of  Stationery,
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 Calcutta  drew  up  on  Ist  February,
 965  two  lists—one  of  85  and  the
 other  of  2)  workers.  Employment  is
 offered  to  workers  in  Lisi  I  in  order
 of  seniority,  People  from  List  II  are
 taken  for  casual  appointments  only
 when  people  from  List  I  are
 mot  available.  The  present  position
 is,  out  of  85  in  list  I  34  are  only  left
 who  are  yet  to  be  appoinied  on  regu-
 lar  basis.  The  total  number  of
 labourers  working  on  casual  basis  at
 present  is  38  i.e.  both  from  List  I
 and  List  II,  There  is  a  proposal  to
 decasualise  a  further  20  workers  out
 of  remaining  34  of  List  I,  mentioned.
 There  is  no  intention  at  present  to
 decasualise  any  mure  workers  as
 the  requirements  of  work  do  not
 justify  the  same.  List  II  is  purely  a
 “stand-by”  arrangement  and  the
 question  of  decasualising  any  from
 this  list  therefore  does  not  arise.

 36809

 Selection  Grade  for  Section  Officers
 in  C.P.W.D,

 7826.  Shri  M.  L,  Sondhi:
 Shri  Beni  Shanker  Sharma:
 Shri  Brij  Bhushan  Lal:
 Shri  Onkar  Lal  Berwa:
 Shri  Hardayal  Devgun:
 Shri  0.  P.  Tyagi:
 Shri  T.  P.  Shah:
 Shri  Bharat  Singh  Chauhan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  ४09  on  the  29th  June,  967  and
 state:

 (a)  whether  it  is  a  fact  that  the
 Central  Public  Works  Department
 had  on  the  Ist  October,  964  given  the
 Selection  Grade  with  effect  from  the
 ist  July,  959  to  82  out  of  84  Section
 Officers  who  were  already  promoted
 as  Assistant  Engineers;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  propose

 to  rectify  it  under  F.R,  9(13);
 (d)  whether  it  is  also  a  fact  that

 the  Second  Pay  Commission  had
 recommended  the  conversion  of  40
 per  cent  posts  in  the  Selection  Grade
 for  Section  Officers  out  of  the  then
 total  of  523  posts;
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 (e)  if  so,  why  0  per  cent  of  the
 937  permanent  posts  with  effect  from
 the  Ist  July,  959  were  sanctioned;
 and

 768I0

 (f)  when  Government  propose  to
 sanction  the  remaining  posts?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  The  officers  were  eligible  for
 confirmation  as  Section  Officer  (Selec-
 tion  Grade),

 (९)  Does  not  arise.

 (d)  and  fe).  Out  of  523  _  total
 posts,  only  937  were  permanent  posts.
 Selection  Grade  posts  could  be  created
 in  permanent  establishment  only.

 (f)  Some  more  posts  have  been
 created—42  with  effect  from  the  l3th
 October,  96]  and  24  with  effect  from
 the  3rd  March,  966  as  425  and  234
 temporary  posts  were  converted  into
 permanent  ones  from  those  dates,

 उत्तर  प्रवेश  में  कोटनाशक  वरशहर्यां  तैयार
 करते  का  कारसाना

 7827.  श्री  मोलहू  प्रसाद  :
 क्री  शिव  चरण  लाल  :
 श्री  राम  तण
 शी  रामजी  राम  :

 क्या  पैट्रोलियर  झौर  रसायन  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तरप्रदेश  सरकारने  केद्रीय
 सरकार  से  कीटताशक,  क़मिनाशक,  घास-पात
 कीटनाशक  दघाइयां  तथा  हारमोन  तैयार
 करने  के  लिये  उत्तर  प्रदेश  में  एक  कीटनाशक
 दवाइयां  बनाने  का  कारखाना  लगाने  का

 प्रनुरोध  किया  है;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  ने  क्या  कार्यवाही  की  है  ?

 पैट्रोलियम  भौर  रसायन  योजना  तथा
 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री  (लो
 रघुरमेया)  :  (क)  बौर  (ल)  जून,
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 i966  %  उत्तर  प्रदेश  सरकार  ने  चौथी
 बोजनावधि  में  के  दौरान  सरकारी  क्षेत्र  में

 रेनूकूट  में  बीएचसी  (BHC)  और  डी
 डी  टी  (DDT)  संन्यन्त्रों  की  स्थापना  करने
 का  अनुरोध  किया  था  ।  उन्हें  सूचित  किया
 गया  था  कि  चौथी  योजनावधि  के  दौरान
 बी  एच  सों  (  BHC)  ak  डी  डी  टी

 (  DDT  )  के  उत्पादन  के  लिये  किस  प्रकार
 के  उपयुक्त  प्रबन्ध  कर  दिये  गये  हैं  —

 (क)  मैंसस  कनोररिया  कैमिकल्ज
 जिन  के  पास  फालू  कलोरीन  है,  द्वारा  रेनूकूट
 ५  एक  बी  एच  सी  संयन्त्र  की  स्थापना  की  जा
 दो  a

 (a)  मैंसर्ज  हिन्दुस्तात.  इन्सेंक्टी-
 साइडस  लिमिटेड,  नई  दिल्‍ली  अपने  दिल्ली
 स्थित  कारखाने  मे  1400  मीठरी  ठनस
 डी  डी  टी  के  एक  और  संयत्न  की  स्थापना  कर
 रहा  है  ।

 उत्तर  प्रदेश  सरकार  ने  उत्तर  प्रदेश  में

 हा  रमोन  संन्पन्त्र  लगाने  का  कोई  अनुरोध
 नहीं  किया  था  ।

 मेसर  We  पो०  ण्ष्ड  सन्स

 7828.  क्री  श्रोखन्द  गोयल
 को  रास  गोपाल  शालवाले
 ी  हुकम  ग्चम्द  कछवाय  :
 शी  औकार  लाल  बेरवा  :
 शी  प्रकाश  बोर  शास्त्री  :
 शी  जगस्ताथ  राव  जोशी  :
 श्री  क०  mo  fag  वेब  :
 क्री  बेणी  प्रंकर  वर्मा  :
 श्री  ओ०  प्र०  त्यागी  :
 श्री  go  भान  कौशिक  3
 भरी  हरवयाल  वेवगुण  :

 क्या  बित्त  मंत्री  i3  जुलाई  i967 के
 ब्तारांकित  प्रश्न  संख्या  549l  के  उत्तर
 के  सम्ब'ध  में  यह  बताने  की  कृपा  करेंगे
 कि:
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 (क)  मैसर्ज  जे०  पी०  एण्ड.  सत्न
 ओरियन्टल  टिम्बर  ट्रेडिंग  कारपोरेशन  (प्राइबेट
 लिमिटेड  और  मैंकेजीज  लिमिटेड  बम्बई
 के  बारे  में  को  जारही  जांच  कब  तक  पूरी  हो
 जायेगी;  श्र

 (ख)  इस  काम के  पूरा  होने  में  विलम्द
 होने  के  क्या  कारण  हैं  ?

 उप-प्रथान  मंत्री  सथा  विस  मंत्री  (शी
 मोराजी  देसाई)  :  (क)  मेसर्ज  जे०  पी०
 एण्ड  सन्ज  के  मामलों  में  जांच  पड़ताल  चालू
 वित्त  वर्ष  के  प्रन्त  तक  पूरी  हो  जाने  की  संभावना
 है  ।  अन्य  दो  मामलों  के  सम्बन्ध  में  बहुत-
 सारे  लेन  देनों  की  छान  बीन  होनी  है  इसलिए
 यह  बताना  सम्भव  नहीं  है  कि  जांच-पड़ताल
 पूरी  होने  में  कितना  समय  लगेगा  ।  जांच  पड़तालः
 यथासंभव  शीध्ष  पूरो  करने  की  पूरी  कोशिश
 की  जा  रही  है  ।

 (ख)  जांच  पड़ताल  पूरी  होने  में  समक
 लगेगा  क्‍योंकि  बहुत  सारे  लेन  देनौं  की  जांच-
 पड़ताल  होनी  है  ।

 लेखा-बाद्य  घन.

 7829.  भरी  रामावतार  बार्मा  :
 ी  च्ात्म  दास  :
 भो  रघुतोर  सिंह  शास्त्री  :

 श्री  यशवंत  सिह  कुशवाह  :
 शमी  प्रकाशबोर  दास्त्री  :
 डा०  सूर्य  प्रकाश  पूरी  :
 शी  महन्त  विग्विजय  नाथ  :
 श्री  शिव  कुमार  शास्त्रों  :

 क्या  जिल  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  i966-67  के  दौरान  लेश्वा-

 बाह्य  घन  का  पता  लगाने  के  लिये  सरकार
 द्वारा  डाले  गये  छापों  में  कितने  व्यक्ति  गिरफ्तार
 किये  गये  थे;

 प)  उन  &  कितना  लेबा-बाह्य  धना
 बरामद  हुआ;  भौर
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 (7)  सम्बन्धित  व्यक्तियों  के  विरुद्ध
 सरकार  ने  शब  तक  क्‍या  कार्यवाही  की  है  ?

 उफ-प्रषान  मंत्री  तथा  वित्त  मंत्रों  (भो
 ओरारणों  देसाई)  :(क)  कुछ  नहीं  |  कानून
 के  प्रन्त्गत  ' झायकर  विभाग  को  इस  प्रकार
 के  कोई  प्रधिकार  नहीं  मिले  हुए  हैं  ।

 (ख)  और  (ग)  ये  सवाल  हीं  नहीं
 उठते  ।

 96873

 ा  —_

 आरत  सरकार  के  मव्रणालयों  में  सेकेलिकों
 का  वेतन-क्रम

 ‘7830.  श्री  रधुवोर  सिह  शास्त्री  :
 थ्रो  शिव  कुमार  ज्ञास्त्रो
 शवों  यशागत  सिंह  कुशवाह  :
 डा०  सूर्य  प्रकाश  पुरी  :
 शनी  झात्म  वास  :
 श्री  रामावतार  बार्मा  :

 क्या  निर्माण,  श्रावास  तथा  पृति  मंत्री  यह
 बनाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार
 के  मुद्रणालयों  में  मेंकेनिक  (मैकेनिकल  )
 का  वेतन-क्रम  मैकेनिक  (लाइनों-  मोनों)
 के  वेतन-क्रम  की  अपेक्षा  कम  है  जब  कि  मैकेनि-
 कल  मैकेनिक  को  लाइनो-मोनों  मैकेनिक  की
 श्रपेक्षा  अधिक  देर  तक  काम  करना  पड़ता
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 (ख)  यदि  हां,  तो  उसके  यक्‍या  कारण
 हैं;  शौर

 (ग)  क्‍या  सरकार  का  विचार  उन  के
 बेतन-क्रमों  में  अ्समानता  को  दर  करने  का

 है?

 निर्माण,  झावास  तथा  पूति  मंत्रालय  में

 'उपमंत्री (ली  इकबाल  सिंह)  :  (क)  से  (ग)
 भरत  सरकार  के  मुद्रणालयों  में  मैकेनिक

 (मैकेनिकल)  i25-80  रुपये के  वेतन  मान
 में  एक  “कुशल”  कमचारी  है  तथा  मैकेनिक
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 (लाइनों/मोनो)  75-240  रुपये  के  बेतन
 मान  में  “भ्रत्याधिक  कुशल

 mn  कर्मचारी  है  ।
 भारत  सरकार  मुद्रणालय  के  कर्मचारियों  को
 कैटेगेराईजेशन  करने  की  समिति  की  सिफारिशों
 के  आधार  पर  यह  निर्णय  किया  गया  है
 कि  वर्तमान  श्रेणियां  (कैटेगेराईजेंशन  )  तथा  इन
 इन  दो  श्रेणियों  (कैटेगेरीज)  के  पदों  का
 बेतन  मान  यही  बना  रहेगा  |

 7684

 मुद्रण  तथा  सेजन  सामग्री  मछ्य  नियर्त्रक
 का  कार्यालय

 783i.  भ्री  रघुधोीर  सिह  ज्ञास्त्रो  :
 श्री  शिव  कुमार  शास्त्रों  :
 श्री  यशवम्त  सिह  कुबाबाह  :
 श्री  रामबतार  शर्मा  :
 श्री  झात्म  दास  :
 ar  सूर्य  प्रकादा  पुरी  :
 क्री  प्रकाशावोर  शास्त्रों  :

 क्या  निर्माण,  ब्रावास  तथा  प्रति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :  (क)
 मुद्रण  तथा  लेखन-सामग्री  के  मुख्य  नियंत्रक  के
 कार्यालय में  वर्ष  1965,  946  भौर  967
 में  कितती  मितब्ययता  की  गई;  शौर

 (ख)  भारत  सरकार  के  मुद्रणालयों  में

 मुद्रण  के  गण-प्रकार  को  बढ़ाने  के  लिये  क्‍या
 कार्यवाही  की  गई  है  ।

 निर्माण,  झावास  तथा  पृति  मंत्रालय  में
 उपमंत्री  (क्रो  हकबाल  सिंह)  :(क)  ‘1965-
 966  के  दौरान  कोई  मितब्ययता  नहीं  की

 गई  थी  ।  मार्च,  i947  4  स्टाफ  इन्स्पैकशन
 निट  के  ग्रध्यपयत  के  फलस्वरूप  कर्मचारियों

 की  संख्या  में  78  व्यक्तियों  की  कमी  की  गई  ।

 हस  के  कारण  ]  72  200  रुपये  की  राशि की
 बचत  हुई  |

 (ख्)  विभाग  के  तकनीकी  भ्रधिकारियों
 को  गुण-प्रकार  के  मुद्रण  की  भ्रधुनातम  तकती-
 कियों  के  भ्रध्ययन  तथा  जहां  तक  संभव  हो  उसे
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 भारत  सरकार  के  मुद्रणालयों  में  लागू  करने  के

 लिए  प्रशिक्षण  हेतु  विदेश  भेजे  जाते  हैं  ।

 गृण-प्रकार  के  मुद्रण  पर  इसी  प्रयोजन  के
 लिए  नियुक्त  तकनीकी  अधिकारियों  के  द्वारा
 विशेष  ध्यान  रखा  जाता  है|  इन  के  द्वारा
 कम  से  कम  वर्ष  में  एक  बार  प्रत्येक  मुद्रणालय
 का  निरी  क्षण  किया  जाता  है  ।  गुण-प्रकार  के

 मुद्रण  के  सम्बन्ध  में  प्रत्येक  मुद्रणालय  को

 मुख्य  नियंत्रक  मुद्रण  तथा  लेखनसामग्री  के
 कार्यालय  द्वारा  तकनीकी  संदर्शन  दिया  जाता

 है  1

 लागर  सेवायों  को  व्यवस्था  करने  के  लिये
 बिल्ली  लगर  निगम  को  प्रनुदान

 7832.  शमी  कंबर  लाल  गुप्त  :  क्‍या
 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  प्राइवेट  कटरों  में  नागर  सेवाओं
 की  व्यवस्था  करने  के  लिये  चालू  वर्ष  में
 दिल्ली  नगर  निगम  का  कितनी  राशि  दी  गई
 है  भौर  प्राइवेट  कटरों  में  नागर  सेवानों  की
 व्यवस्था  करने  पर  निगम  ने  उस  में  से  कितनी

 राशि  खर्च  की  है;

 (ख)  कया  यह  सच  है  कि  निगम  ने  इस
 कार्य  के  लिये  भ्रधिक  धन  मांगा  है;  भौर

 (ग)  यदिहां  तो  इस  के  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रा-
 प  सें  उप-मंत्री  (भी  wo  स०  मति):  (क)
 दिल्‍ली  के  प्राइवेट  कटरों  में  नार्गारक  सुविधाप्रों
 की  व्यवस्था  करने  के  लिये  निगम  को  भ्रलग  से
 कोई  भ्नुदान  नहीं  दिया  जाता  ।  तथापि
 गन्दी  बस्तियों  की  रूफाई  तथा  पुनदिकास  के
 लिये  शोर  गर्दी  बस्ती  घोषित  क्षेत्रों  में  सुधार
 के  लिये,  निधम  को  गन्दी  बह्ती'सफाई  योजना
 के  भ्रन्तगंत  धन  दिया  जाता  है  |
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 (ख)  जी  नहीं  ।

 (ग)  यह  प्रश्न  नहीं  उठता  |

 कृषि  कार्यों  के  हेतु  बिजली  को  सप्लाई  के
 लिये  भध्य  प्रदेश  को  दो  गई  राज  सहायता

 7833.  श्री  to  @o  वीक्षित  :  क्‍या
 सिंचाई  जौर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  वर्ष  i906-67  4  कृषि  कार्यों  के

 हेतु  बिजली  की  सप्लाई  के  लिये  मध्य  प्रदेश
 को  कितनों  राशि  की  राज  सहायता  दी  गई
 थी;  प्रोर

 (ख)  उस  में  से  राज्य  में  कृषि  उत्पादन
 बढ़ाने  के  लिये  कितती  धनराशि  व्यय  की  गई  ?

 सिंचाई  ठथा  विद्युत  मंत्रों  (डा०  कु
 ण  राव)  (क)  ग्राम  विद्युतन  स्कीमों  के  लिये
 कोई  उपदान  नहीं  दिया  जा  रहा  है।  किन्तु.
 I966-67  %  वर्ष  के  दीरान,  मध्य  प्रदेश

 सरकार  का  ग्राम  विद्युतन  स्कोमों  के  लिये
 L75  लाख  रुपये  की  केन्द्रीय  ऋण  सहायता

 दी  गई  थी  ।

 (ख)  :96¢-67  फे  वर्ष  के  दौरान,
 उठान  सिंचाई  के  लिये  3,275  पम्प/नलकूप
 अजित  किए  गए  हैं  ।

 मध्य  प्रदेश  में  देसो  चिकित्सा  प्रणलियों  के
 लिये  सहायता

 TB34.  श्री  ato  qo  बीकित  :  कया
 स्वास्थ्य  एवं  परिवार  नियोजन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  तीसरी  पंचवर्ष,य  योदना
 की  प्र4ध  में  देसीं  चिकित्सा  प्रणाली  के  लिये
 मध्य  प्रदेश  सरकार  के  लिये  कोई  राशि  नियत
 की  गई  थी;
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 (a)  यदि  हां,  तो  कितनी  राशि  नियत
 की  गई  थी  प्रौर  क्या  उसे  पूरो  राशि  दी  गई  थी;
 श्रौर

 (7)  यदि  नहीं,  तो  इस  के  क्या  कारण
 थे?
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 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रालय

 में  उप-मंत्री  (ओ  ce  सु?  मूति(क)  से  (7).
 तीसरी  पंचवर्षीय  योजना  में  मध्य  प्रदेश  सरका र
 को  स्वदेशी  चिकित्पा  पद्धति  सम्बन्धी  केन्द्र
 समथित  योजना  के  लिये  22,  000  रुपये  की
 राशि  नियत  की  गई  थी  ।  राज्य  सरकार  ने
 वास्तव  में  30,000  रुपये  खर्व  किये  जबकि
 केम्द्रीय  सरकार  ने  32,000  रुपये  इस  शर्त
 पर  दिये  थे  कि  इन  का  हिप्ाब-किताब  बाद  में
 बिठा  दिया  जायेगा  ।

 राज्यों  में  परिवार  नियोजन  कार्र-क्रम

 7835.  शी  श्रोंकार  लाल  बेरवा  :
 करी  जगनताथ  राव  जोशी  :
 श्री  हरदयाल  देवगुण  :
 थी  वेणों  दांकर  हार्मा :

 क्या  स्वास्थ्य  तथा  परिवार  नियोजन  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देश  में  परिवार
 नियोजन  कार्य-क्रम  बड़े  जं।र  बोर  से  कार्यान्वित
 किया  जा  रहा  है;

 (@)  यदि  हां,  ते  वर्ष  1966-67  में
 इस  सम्बन्ध  में  कौन  सा  राज्य  सब  से  ग्रागे
 रहा;  और

 (ग)  इस  सम्बन्ध  में  राज्यवार  आंकड़े
 क्‍या  हैं?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रा-
 लग  में  उपन्मंत्रो  (भी  aoa  aft)  :  (क)
 जी,  हां  ।

 (ख)  प्राप्त  रिपोर्टों  के  श्राधार  पर
 1966-67  के  दौरान  पंजाब  राज्य  लूप
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 पहनाने  में. भौर  मद्रास  राज्य  नसबदी  में  झागे

 रहा  है  ।

 (ग)  प्रपेक्ष  सूचना  सभा  पटल  पर
 रख  गये  विवरण  में  दी  गई  है।  [पुरतरालय  में
 रख  दिया  गया  |  देखिये  संख्या  एल०  टी०

 1317/67]

 संसत्सदस्थों  के  लिये  मकान

 7836.  श्री  प्रकाशवीर  शास्त्री  :
 श्री  हुकम  चन्द  कछवाय  :
 श्  रास  गोपाल  शालवले  :
 श्री  'भ्रर्जुन  सिह  भवौरिया  :
 श्री  रघुबीर  सिंह  शास्त्री  :
 की  झात्म  वास  :
 श्री  महन्त  विग्विजय  नाथ  :
 थी  राम:बतार  हार्मा  :
 शी  मोलहू  प्रसाव :

 क्या  निर्माण,  प्रावास  तथा  पूर्ति  मंत्र

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  ससद-
 सदस्यों  को  बहुत  बड़े  भकात  श्जाट  किये
 गये  हैं;

 (ख)  क्‍या  यह  भो  सच  है  कि  सदस्यों  को

 ऐसे  मकान  एलाट  कियेगये  हैं  उन  में  से  ग्रधिकांश
 वे  सदस्य  हैं  जा  पहली  वार  ही  चुन  कर  शाये

 हैं;  बौर

 (ग)  क्‍या  यह  भी  सच  है  कि  झब  भी  कुछ
 एसे  सदस्य  हैं  जिन्हें  प्रावास  रामिति  फे  निर्णय
 के  वाद  भो  श्रच्छे  मक  अलाट  नहीं  किये
 गये  हैं  ?

 निर्माण,  झ्ावस  तथा  पर्ति  मंत्रालय  में

 उपमंत्री  (श्री  इफबाल  सिह)  :  (की  कुछ
 सूँसद्‌  सदस्यों  को  सामान्य  पूल  से  ऑ्ार्वटित
 किये  गये  बंगले  संसदू-लदस्य  पूल  में  उपलब्ध
 बगलों  के  समान  हैं  |
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 (ख)  जो  हां,  उन  में  से  कुछ  सामान्य

 पूल  में  से  बंगले,  सं  तद्‌-कार्य  मंत्रों  तथा  प्ावास
 सर्मातियों  के  ग्रध्यक्षों  को  सिफारिश  पर

 संसद  सदस्यों  को  झ्रावंटित  किये  जाते  हैं  ।

 (ग)  जो  हां  ।  तोसरो  संपद्‌  में  सामान्य

 पूल  से  35  बंगले  संदद  सदस्यों  को  श्रावंटित
 किये  गये  थे,  उन  में  से  चोथो  लोक  सभा  में

 b.  खाली  हो  गये  ये  oy  बंगले,  सामान्य
 पूल  के  20  नये  बंगलों  के  साथ  आवंटित  कर
 दिये  गये  हैं  i  इस  प्रकार  सामान्य  पूल  में  से
 संसद-सदस्यों  को  उपलब्ध  निवास  स्थान  का
 पूल  55  तक  बढ़  गया  है।  कुछ  मांगें  झभी
 तक  पूरी  नहीं  हुई  हैं,  इन्हें  जब  कभी  बंगले
 उपलब्ध  होंगे,  पूरा  किया  जायेगा  |

 *एस ०  डब्ल्यू०  पाइप  बनाने  वाले  एक  कारखास
 पर  छापा

 7837.  शी  सोलह  प्रसाद  :
 ली  ु  लिमये  :
 श्री  रवि  राय  :

 क्यां  विस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने
 श्री  बेैजनाथ  वास्कर  के  एस०  डब्स्यू०
 पाइप  बनाने  वाले  कारखाने  से  उस  समय  बही
 खाते  झादि  नहीं  पकड़े  थे,  जब  उस  का खाने
 के  प्रांगण  पर  पहली  बार  छापा  मारा  गया
 था;

 (ख)  यदि  हां,  तो  इस  के  क्या  कारण

 (ग)  क्‍या  यह  भी  सच  है  कि  पुनः  केन्द्रीय

 उत्पादन-शुल्क  तथा  सीमा  शुल्क  बोर्ड  के  पास
 शिकायत  किये  जाने  पर  उपरोक्त  कारखाने
 के  प्रांगण  श्रौर  कार्यालय  की  पुनः  तलाशी  ली

 गई  थी;

 घ)  यदि  हां,  तो  वहां  से  क्‍या  क्‍या

 वस्तुएं  बरामद  को  गई;  शौर

 (ढ)  सरकार  ने  इस  सम्बन्ध  में  क्‍या

 कार्यबाहूं।  की  है  ?
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 उप-प्रधान  संत्री  तथा  जित्त  मंत्री  थी
 मोराजी  देसाई):  (क)  भोर  (ख)  सम्बन्धित
 कारखाना  मैसस  प्रमरनाथ  भास्कर  एण्ड  सन्स
 फरोदाबाद  वालों  का  है।  इस  तरह  का  कोई
 छापा  नहीं  मारा  गया  ।  केन्द्रीय  उत्पादन  शुल्क
 के  स्थानोय  कर्मचारी  कारखाने  में  तो  गये  थे
 लेकिन  उन्हों  ने  कारखाने  के  काई  बही  खाते

 नहीं  पकड़े,  क्योंकि  इस  की  कोई  श्रावश्यकत्ता
 नहीं  थी  ।

 (ग)  यह  सच  हू  कि  ८7  के  बाद  केन्द्रीय
 उत्पादन  शुल्क  के  सम्बन्धित  सहायक  समाहर्ता
 तथा  निरीक्षण  निदेशालय  (सीमा  शुल्क  तथा
 केन्द्रीय  उत्पादन  गुल्क  )  के  प्रधिका री  का  रब्वाने
 में  गये  थे लेकिन  उक्त  कारखान  के  कार्बालबों
 तथा  श्न्य  स्थानों  की  तलाशों  लेने  जैसी  कोई
 कार्यत्राही  नहीं  हुई  |

 (घ)  उक्त  कारखाने  से  कोई  चाजें
 बरामद  नहीं  को  गई  ।

 (#)  आगे  शौर  कोई  कार्यवाहं।  करा  सर-
 कार  द्वारा  जहूरों  नहीं  समझा  गया  क्‍योंकि
 केन्द्रीय  उत्पदान  शुल्क  तथा  लवण  शअधिनियम
 तथा  नियमों  के  ग्रन्तर्गत  कोई  भ्रपराध  होना
 नहीं  पाया  गया  |

 एस०  डबल्लू  ०  पाहपों  पर  उत्पादन  शुल्क

 7838.  श्री  सोलह  ब्रसाव :
 फ्री  मघ  लिसये  :
 थी  रवि  ाप :

 क्या  जिस  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  डिप  ग्लेजिंग
 तरीके  से  बने  एस  ०  डबल्यू  ०  पाइपों  के  उत्पादन

 शुल्क  में  0  प्रतिशत  की  वृद्धि  की  गई  है
 जब  कि  साल्ट  ग्लेजिंग  तंरीफे  से  बने  पाइपों  पर

 यह  शुल्क  नहीं  लगाया  गया  है  1

 (ख)  क्‍या  यह  भी  सच  है  कि  उत्पादन

 शुल्क  से  बचने  के  लिये  ईश्वर  नगर  (दिल्ली),
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 नवार  (मध्य  प्रदेश)  और  फरीदाबाद  के
 कारखानों  में  डिप  ग्लेजिंग  तरीके  से  बने
 पाइपौं  को  साल्ट  ग्लेजिंग  तरोके  से  बने  पाइप
 बताया  जाता  हैं;
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 (ग)  क्‍या  केन्द्रोय  उत्पातन  शुल्क  विभाग
 ने  इस  सम्बन्ध  में  उपरोक्त  फर्मों  पर  छापा
 मारा  था  और  कुछ  रपायन  बरामद  किये
 थे;

 (घ)  क्या  उन  रसायनों  को  विश्लेषण
 के  लिये  नई  दिल्‍ली  को  राष्ट्रीय  भौतिक
 प्रयोगशाला  में  भेजा  गया  था;

 (ड)  क्‍या  कुछ  सप्ताह  पहले  इस
 प्रयोगशा ला  ने  अपना  प्रतिवेदन  सरकार  को
 भेज  दिया  है;  झौर

 (च)  यदि  हां,  ते।  सरकार  ने  इस  सम्बन्ध
 में  क्या  कार्यवाही  की  है  ?

 उपप्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 सोरारणी-बेसाई):  (क)  यह  सच  है  कि  पत्थर

 के साल्ट  ब्लेज़  वाले  पाइपों  पर  केन्द्रीय
 उत्पादन  शुल्क  नहीं  लगता  तथा  चोनी  मिट्टी
 और  पोणलोन  को  बतो  अन्य  किस्मों  की

 वस्तुओं  पर  मूल्यानुसार  ।0  प्रतिश्त  से  लेकर
 5  प्रतिशत  तक  केन्द्राय  उत्पादन  शुल्क

 लगता  है  1

 (ख)  मैस  अमर  नाथ  भास्कर  एन्ड
 सन्ज  के  फरादाबाद  के  कारखाने  में  बने
 पाइप  साल्ट  ग्लेज  वाले  पाये  गये  है  |  ईश्वर  नगर

 (दिल्लो)  तथा  नवार  (मध्य  प्रदेश)  के  कार-
 खानों  के  बारे  में  सूचना  इकट्ठी  की  जा  रही  है
 और  सदन  की  मेज  पर  रख  दी  जायेगी  1

 (ग)  केन्द्रोय  उत्पादन  शुल्क  के  स्थानीय
 कर्मचारी  फरोदाबाद  के  का  रखाने  में  गये  थे
 तथा  जन्हों  ने  इस्तेमाल  किये  गये  मिश्रण  के

 नमने  लिये  थे  ।
 775  (Ai)  LSD—6
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 (घ)  उक्त  मिश्रण  का  नमूना  विश्लेषण
 के  लिए  केन्द्रय  राजस्व  तियंत्रण  प्रयोग  शाला
 नई  दिलो  को  भेजा  गया  था  I
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 (=)  जो  हां,  केन्द्रीय  राजस्व  नियंत्रण
 प्रयोगशाला  से  रिपोर्ट  प्राप्त  हुई  थी।

 (च)  सरकार  ने  इस  बार  में  कोई  दाये
 कार्यवाई  करना  श्रावश्यक  नहीं  समझ।  क्योंकि
 कोई  नियमविरुद्ध  बात  देखने  में  नहीं  श्रायी
 थी

 Finance  Minister's  Visit  Abroad

 7839,  Shti  K.  P.  Singh  Deo:  Will
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  he  proposes  to  visit
 some  member  countries  of  the  Aid-
 India  Consortium  in  the  near  future;

 (b)  if  so,  the  countries  likely  to  be
 visited  by  him;  and

 (c)  the  purpose  of  the  visit?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai);  (a)  to  (c),  I  propose  to  visit
 Japan  towards  the  middle  of  August
 967  to  discuss  matters  of  mutual
 interest  to  India  and  Japan  in  the
 context  of  further  strengthening  Indo-
 Japanese  relations,

 In  the  month  of  September,  when
 I  go  abroad  to  attend  the  annual
 meeting  of  the  Board  of  Governors
 of  the  International  Bank  and  Inter-
 national  Monetary  Fund,  I  also  intend
 to  visit  certain  other  Consortium
 countries.

 Selaulim  Irrigation  Project,  Goa

 7840.  Shri  Sequeira:
 Shri  Kameshwar  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Rs,  l0-crore  Selaulim  Irrigation  Prv-
 ject  in  Goa  hag  been  kept  pending
 because  certain  areas  supposed  to

 ’
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 contain  mineral  ores  may  be  flooded
 by  it;

 (b)  the  estimated  nature  and  mone-
 tary  value  of  the  mineral  ore  body
 concerned  and  its  percentage  to  the
 total  ore  body  in  Goa;  and

 (c)  when  a  decision  in  the  matter
 is  likely  to  be  taken?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  The  Pro-
 ject  referred  to  is  presumably  Salauli
 Project  in  the  Sanguem  Tehsil  of  Goa
 Territory.  Investigations  for  the  Pro-
 ject  have  been  completed  by  the  Cen-
 tral  Water  and  Power  Commission
 and  the  Project  Report  is  under  fina-
 lisation.  Gauge  and  Discharge  ob-
 servations  on  the  Sanguem  river  are
 also  being  continued.

 (b)  and  (c).  A  preliminary  assess-
 ment  made  earlier  by  the  Geological
 Survey  of  India  revealed  a  possible
 deposit  of  about  40  lakh  tons  of
 Manganese  and  iron  ores,  costing
 about  Res,  4  crores,  in  the  submergence
 area,  Further  explorations  by  the
 Geplogical  Survey  of  India  will  be
 needed  to  get  a  firm  figure.  The
 Project  Report  for  the  Salauli  Pro-
 ject  is  however  being  finalised  on  the
 basis  of  a  lower  figure  subsequently
 indicated  by  the  Geological  Survey
 of  India.

 Electrolysis  Plant  at  Nangal

 74  Shri.  Umanath:
 Shri  EK,  Ramani:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 20,000.kwt,  electrolysia  plant  unit  had
 been  brought  to  Nangal  3  years.  back
 from  the  Fertilizers  ‘and  icals
 Travancore  Ltd,  Kerala,  for  comnmis-
 siqning;

 (b)  whether  it  has  been  commis-
 sionedy

 (g),  if  so,  since  when;  and

 (d).  ifs  uot,  the  reasons  therefor?
 iy
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 The  Minister  of  State  in  the  Minis-

 try  of  Petroleum  ‘and  Chemicals  and
 of  Planning  ang  Social  Welfare  (Shri
 Raghu  Ramaniah):  (a)  The  electro-
 lysis  plant  together  with  correspond-
 ing  mechanical  rectifier  unit  with  a
 capacity  of  7500  kwt  was  brought  to
 Nangal  from  the  Fertilizers  and
 Chemicals  Travancore  Ltd.  early  in
 1966,

 (b)  and  (c).  ‘Yes,  in  August,  1966,
 (d)  Does  not  arise.

 Electrolysis  Plant  Unit
 1842,  Shri  Umanath:

 Shri  K,  Ramani:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a

 20,000  kwt.  electrolysis  plant  unit  was
 shifted  to  Nangal  about  3  years
 back,  from  the  Fertilizer  and  Chemi-
 cals  Travancore  Ltd.,  Kerala;

 (b)  if  so,  the  reasons  therefor;
 (९)  the  quantum  of  additional  pro-

 duction  in  FACT  that  would  have
 been  secured,  had  the  electrolysis
 plant  unit  not  been  shifted;

 (d)  whether  there  is  any  proposal
 to  bring  back  the  electrolysis  plant
 unit;

 (e)  if  so,  when;  and

 (f)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and:
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Bamaiah):  (a)  In  December,
 1965,  5  cells  of  the  Electrolysis  Plant
 were  sold  by  FACT  to  the  Fertilizer
 Corporation  of  India  for  use  in  the
 Nangal  unit.

 (b)  With  the  commissioning  of  the-
 Tonnage  Oxygen  and  Oil  Gasification.
 Plants  in  the  Third  Stage  Expansion.
 Scheme,  5  cells  of  the  electrolysis.
 plant,  became  surplus  to  the  require-
 ment  of  FACT,  There  was  also  no
 adequate  power  supply  to  operate  all
 the  cellg  of  the  plants  at  Alwaye.
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 (c)  No  additional  production  was
 expected  to  be  secured  from  the  five
 cells  shifted  to  Nangal,

 (d)  No,  Sir.

 (e)  The  company  no  longer  requires
 the  cells  in  view  of  the  reasons  men-
 tioned  at  (b)  above,

 36825

 Re-Allocation  of  Finances  between
 the  Centre  and  States

 7843,  Shri  Parthasarathy:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  from  the  State
 Governments  that  the  present  system
 of  allocation  of  finance,  by  the  Centre
 to  the  States  is  not  satisfactory  and
 there  should  be  re-allocation  of  fin-
 ances  between  the  Centre  and  States;
 and

 (b)  if  so,  whether  Government  are
 contemplating  constitutional  amend-
 ments  for  facilitating  satisfactory  and
 equitable  distribution  of  finances
 between  the  Centre  and  States?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  No  formal  communica-
 tion  has  been  received  from  any
 State  Government  in  this  regard,
 Some  State  Ministers  have  however,
 referred  to  this  in  their  Budget
 Speeches,

 (b)  The  Constitution  already  pro-
 vides  for  the  appointment  every
 5  years  of  a  Finance  Commission,
 which  considers  the  question  of  allo-
 cation  of  resources  to  States  to  cover
 their  non-Plan  requirements  on
 Revenue  account.  Apart  from  this,
 the  further  allocation  of  resources  to
 each  State  for  implementing  the  Plan
 schemes  is  done  annually  by  the
 Planning  Commission  after  consul-
 tation  with  the  States  and  after
 determining  their  resources  and  needs.
 This  provides  for  a  measure  of  flexi-
 bility  which  is  necessary  in  such
 matters,
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 Assistance  to  Drought-Affected  States
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 7844,  Shri  D.  IN.  Patodia:
 Shri  RK.  Barna:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  amount  of  assistance
 given  by  the  Central  Government  +o
 the  different  States  affected  by
 drought  conditions  to  provide  relief
 measures  to  the  people  there  during
 the  year  1965-66  and  during  the  cur-
 rent  year;  and

 (b)  how  far  they  compare  with  the
 requirements  of  those  States  as  com-
 municated  to  the  Central  Govern-
 ment?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morar}
 Desai):  (a)  and  (b).  A  statement  is
 laid  on  the  ‘Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-38/
 67}.

 वैट्रोलियेमे  तथा  रसाथन  मंत्रालय  में
 संसदकार्य  सहायक

 7845.  शो  भोलहू  प्रसाव  :
 श्री  गंजामन्व  क्रि  :
 श्री  रघुवोरं  सिंह  ज्ञास्त्री  :
 श्री  राम  चरण  :
 क्री  शिवपूजन  शास्त्री  :

 क्या  पैद्रोलियस  शौर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  में  संसद-कार्य
 सहायकों  के  कितने  पद  हैं;

 (ख)  इन  पदों  पर  कितने  व्यक्ति  काम

 क्र  रहे  हैं  भौर  कब  से;

 (ग)  क्या  ऐसा  कोई  व्यक्तित  हैं  जो

 तीन  वर्षों  से  श्रध्कि  समय  से  इस  पद  पर

 काम  कर  रहा  है;
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 (घ)  यदि  हां,  तो  क्या  सरकार  का
 विचार  गह-कार्य  मंत्रालय  के  आआादेशों  के
 अनुसार  ऐसे  व्यक्तियों  का  तबादला  करने  का
 है;  और

 (=)  यदि  नहीं,  तो  उसके  क्या  कारण
 ?

 पैट्रोलियम  झौर  रसायन  योजना  तथा
 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री  (श्री
 रघ्रमेया)  :  (क)  एक

 (ख)  और  (ग).  2I-::-963  8%
 एक  अपर  डिवीज़न  क्लर्क  संसर  सहायक  का
 कार्य  कर  रहा  है  ।

 (घ)  श्रौर  (=).  इस  समय  उक्त  अपर
 डिवीज़न  कलक  से  संसद्‌  सहायक  के  कार्य
 को  लेने  का  कोई  प्रस्ताव  नहीं  है  क्योंकि  ऐसा
 करने  से  कार्य  कुशलता  में  हानि  होने  की
 सम्भावना  है  ।

 Sub-letting  of  Flats  by  M.Ps.  during Third  Lok  Sabha

 7846.  Shri  Beni  Shanker  sharma;
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  some  of  the  M.Ps.  during  the
 period  of  the  Third  Lok  Sabha  had
 sublet  the  flats  allotted  to  them  in
 violation  of  the  rules  and  regulations
 governing  such  allotments;

 (b)  if  so,  the  steps  taken  to  stop
 such  a  practice;  and

 (९)  whether  this  practice  is  still
 continuing  and  if  so,  the  manner  in
 which  it  is  contemplated  to  combat
 this?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  supply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  During  the  period  of  Third  Lok
 Sabha  some  cases  of  unauthorised
 uselsubletting  of  MP.  residenc
 were  referred  to  the  Government  for
 making  enquiries.  After  enquiries
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 the  reports  were  submitted  to  the
 respective  House  Committees.  The
 two  House  Committees  had,  on  a
 number  of  occasions,  considereg  the
 problem  of  subletting  of  MP.  resi-
 dences.  A  meeting  was  held  in
 Speaker's  Chamber  on  lst  December,
 964  which  was  attended  by  the
 Minister  for  Parliamentary  Affairs
 and  Works  and  Housing  and  leaders
 of  all  the  parties  and  groups  in
 Parliament.  A  specific  date  was  fixed
 by  which  Members  of  Parliament
 were  asked  to  remove  unauthorised
 occupants,  if  any,  from  their  resi-
 dences,  failing  which  if  the  subletting
 was  established  after  enquiry  the
 allotment  of  the  concerned  Member
 was  liable  to  be  cancelled.  Accord-
 ingly,  the  above  decision  was  com-
 municated  by  the  two  Secretariats  of
 the  Parliament  to  their  Members,

 (c)  The  Government  is  not  aware
 whether  the  practice  of  subletting  is
 still  continuing  because  no  specific
 cases  have  been  referred  to  the  Gov-
 ernment  by  the  House  Committees  of
 the  Parliament.  It  is  for  the  House
 Committees  to  devise  ways  and  means
 for  stopping  the  subletting  of  MLP.
 residences.  However,  in  the  Accom-
 modation  Circular  circulated  to  the
 Members  of  Parliament  it  has  been
 clearly  mentioned  that  if  the  gublet-
 ting  is  proved,  apart  from  amy  action
 which  the  Speaker  may  take,  such  a
 Member  will  be  debarred  from  apply-
 ing  for  Member's  residence  at  Delhi
 during  the  next  Session  or  the  ad-
 journed  Session  of  the  Lok  Sabha.

 Yogic  Therapy

 7847.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Health  and  Family  Planning  be
 pleased  to  state:

 (a)  the  number  and  names  of  the
 Institutions  which  are  engaged  on
 the  experimentation  of  yogic  therapy;
 and

 (b)  the  names  of  the  institutions
 to  which  grants  were  given  for  re-
 search  in  yogic  therapy  during  the
 years  1965-66  and  1966-67  and  are
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 proposed  to  be  given  during  the  year
 1967-687

 6829

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning):
 (Shri  B.  §.  Murthy):  (a)  The  names
 of  some  of  the  prominent  Institutions
 which  are  engaged  on  yogic  therapy,
 are  given  below:—

 (i)  Shree  Kaivalayadhama  S.  M,
 Y.  M.  Samiti,  Lanavla,  Maharastra,

 (ii)  Yoga  Institute,  Santa  Cruz,
 Bombay.

 (iii)  Vishwayatan  Yogashram,
 New  Delhi.

 (b)  No  grants  were  paid  to  any
 Institution  for  research  in  yogic
 therapy  during  1965-66  and  1966-67,
 As  regards  ‘1967-68,  the  matter  has
 yet  to  be  considered.

 Assistance  to  Punjab  and  Haryana

 7848,  Shri  Shri  Chand  Goel;
 Shri  Hardayal  Devgun:
 Shri  Brij  Bhushan  Lal;
 Shri  Beni  Shanker  Sharma:
 Shri  T.  P,  Shah:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Punjab  and
 Haryana  Governments  have  approach-
 ed  the  Central  Government  for  the
 allocation  of  more  funds  to  help  them
 achieve  their  plan  targets  and  bud-
 getary  requirements;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (e)  whether  it  is  a  fact  that  the
 financial  aid  which  was  originally
 proposed  to  be  given  to  Punjab  and
 Haryana  has  been  cut  down;  and

 (c)  if  80,  the  reasons  therefor?

 The  Deputy  Prime  (Minister  and
 Minister  of  Finance  (Shri  Morarii
 Desai):  (a)  Yes,  Sir.

 (b)  In  view  of  the  fact  that  the
 total  available  amount  of  Central
 assistance  has  been  distributed  among
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 the  various  States,  it  is  not  possible
 to  provide  additional  funds  to  any
 State.

 (९)  No,  Sir.

 I6830

 (d)  Doeg  not  arise,

 चिकित्सा  वाली  जड़ी  बूटियां

 7849.  श्री  जगन्नाथ  राब  जोशी  :
 क्‍या  स्वास्थ्य  एवं  परिवार  नियोजन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जड़ी  बूटियों  के  प्रौषधीय
 तत्वों  के  बारे  में  भश्रनूसंघान  करने  के  उद्देश्य
 से  देश  में  जड़ी  बूटियों  का  सर्वेक्षण  करने  का
 सरकार  का  विचार  है;  श्र

 (ख)  यदि  हां,  तो  एसे  केन्द्र  कहां-कहां
 पर  और  कितनी-कितनी  संख्या  में  स्थापित
 करने  का  विचार  है  ?

 स्वास्थ्य  तथा  परिवार  नियोजन  मंत्रालय
 में  उप-मंत्री  धनी  ब०सू०  मति)  :  (क)  भौर
 (ख),  भारत  सरकार  ने  वनौषधियों  के
 सर्वेक्षण  के  लिये  दो  एकक  स्थापित  किये  हैं
 उनमें  से  एक  हरिद्वार  में  है  दुसरा  रानीखेत  में  t
 इस  प्रकार  के  और  एकक  स्थापित  करने  का
 फिलहाल  कोई  विचार  नहीं  है  t

 Patients  under  Treatment  in  Ayurve-
 dic  C.H.S.  Dispensaries  in  Delhi

 7850.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  any  record  is  main-
 tained  to  indicate  that  some  of  the
 patients  under  treatment  in  C.G.H.S,
 Dispensaries  in  Delhi  shifted  to
 Ayurvedic  treatment  when  they  were
 disappointed  from  allopathic  treat-
 ment;  and

 (b)  if  the  reply  to  part  (a)  above
 be  in  the  affirmative,  the  number  of
 such  patients  involved?

 The  Deputy  Minister  in  486  Mintis-
 try  of  Health  and  Family  Pianning
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 (डाल  B.  S.  Murthy):  (a)  and  (b).
 C.G.HS.  patients  are  free  to  discon-
 tinue  allopathic  treatment  and  receive
 Ayurvedic  treatment  instead.  Like-
 wise  they  are  free  to  revert  to  allo-
 pathic  treatment.  No  record  of
 patients  who  shift  from  one  system
 of  medicine  to  the  other  is  maintain-
 edand  as  such  no  information  is
 available  in  regard  to  part  (b)  of  the
 question.

 Written  Answers

 Unit  Trust  of  India

 7851.  Shri  M.  L.  Sondhi:  Will  the
 Minister  of  Fimamce  be  pleased  to
 state:

 (a)  the  progress  recorded  by  the
 Unit  Trust  of  India  since  its  coming
 into  being,  in  the  order  of  its  invest-
 ment  and  the  net  profits  accrued;

 (b)  the  fields  in  which  the  bulk  of
 the  investment  has  been  made;

 (c)  whether  in  spite  of  its  cxten-
 sive  propaganda,  people  in  the  mid-
 dle  income  group  could  not  be  at-
 tracted;  and

 (ad)  whether  Government  propose
 to  increase  the  fixed  dividend  which
 an  investor  may  expect?

 The  Deputy  Prime  Minister  and
 Minister  of  Fimamce  (Shri  Morarji
 Desai):  (a)  and  (b).  The  Trust  earn-
 ed  a  net  income  of  Rs.  30.42  lakhs
 during  the  first  year  ending  June  30,
 965  and  Rs.  i60.]  lakhs  during  the
 second  year  ending  June  30,  1966.  The
 firm  figure  for  the  year  ended  30th
 June  967  is  not  yet  available  but
 it  is  estimated  to  be  over  Rs,  2  crores.

 A  statement  showing  industry-wise
 ‘Gnvestments  of  the  ‘Trust  as  on

 30-6-1965,  30-86-1966  and  $1-5-1967  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 1319/67).  In  all  the  three  years,  tex-
 tiles,  engineering  and  cement  have
 been  the  three  major  groups  account-
 ing  for  the  bulk  of  the  investments.
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 (c)  It  is  not  correct  to  say  that  peo-

 ple  in  the  middle  income  group  have
 not  been  attracted  by  the  Unit
 Scheme.  Nearly  60  per  cent  of  the
 applications  received  from  the  incep-
 tion  of  the  Trust  upto  the  end  of
 December  965  were  for  50  or  smaller
 number  of  units  and  another  20  per
 cent  were  for  60—l00  units.  Salary
 and  wage  earners  formed  the  largest
 single  group  accounting  for  52  per
 cent  of  the  total  number  of  applica-
 tions.

 (d)  Under  the  Unit  Trust  of  India
 Act,  ‘1963,  the  dividend  declared  on
 units  depends  on  the  income  and  ex-
 penditure  of  the  Unit  Trust  and  there
 is  no  question  of  Government  increas-
 ing  such  dividend.

 Welfare  of  Scheduled  Castes  in  Mani-
 pur

 7852.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Social  Welfare  be
 pleased  to  state:

 (a)  the  amount  spent  on  the  wel-
 fare  of  Scheduled  Castes  in  the
 Union  Territory  of  Manipur  during
 1966-67  and  the  amount  proposed  to
 be  spent  during  1967-68;  and

 (b)  the  items  on  which  the  amount
 was  spent  and  is  proposed  to  be  spent?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Approximately
 Rs.  70,000  wag  spent  on  the  Welfare
 of  Scheduled  Castes  in  Manipur
 during  1966-67  and  a  further  sum  of
 Rs,  .50  lakhs  is  proposed  to  be  spent
 during  1967-68.

 (9)  The  main  items  are:—

 (i)  Pre-matric  stipends;

 (ii)  distribution  of  improved
 tools  and  implements  for  weaving,
 carpentry  and  blacksmithy;  and

 (iii)  water  supply  and  housing.
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 Development  of  Satelite  Towns  under
 the  Capital  Zone  Development  Plan

 7853,  Shri  Bal  Raj  Madhok:
 Shri  0,  P.  Tyagi:
 Shri  T.  P.  Shah:

 Will  the  Minister  of  Werks,  Housing and  Supply  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Chief

 Ministers  of  Haryana  and  Uttar  Pra-
 desh  have  objected  to  the  plan  of
 development  of  satellite  towns  in  the
 respective  States  under  the  Capital
 Zone  Development  Plan;  and
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 (b)  if  so,  whether  Government  pro-
 pose  to  modify  the  Delhi  Master  Plan
 to  meet  the  needs  of  the  new  situat-
 tion?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  No.

 (b)  Does  not  arise.

 Civic  Amenities  in  Old  and  New
 Areas  of  Delhi

 7854.  Shri  Bal  Raj  Madhok:
 Shri  0.  P.  Tyagi:
 Shri  T,  P.  Shah:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  popu-
 lation  in  outlying  areas  of  Delhi  dotted
 with  colonies  for  displaced  persons
 trom  Pakistan  is  growing  fast  while
 the  population  of  the  old  elty  of  Delhi
 is  actually  on  the  decline  because
 of  exodus  of  rich  people  to  new  colo-
 nies;

 (b)  whether  it  is  also  a  fact  that
 development  expenditure  in  outlying
 colonies  is  disproportionately  low  as
 a  result  of  which  they  do  not  have
 minimum  civic  amenities  even;  and

 (e)  if  so,  the  steps  which  Govern-
 ment  propose  to  take  to  redress  this
 imbalance  in  the  development  of  civic
 amenities  in  the  old  and  new  areas
 of  Delhi?

 SRAVANA  12,  889  (SAKA)  Written
 Answers

 The
 rtrd

 Minister  in  the  Mints-
 try,  of  Works,  Housing  and  supply
 (Shri  Iqbal  Singh):  (a)  to  (c).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha
 in  due  course.

 76834

 Shortage  of  Medicines  in  Imphal

 7855.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  whether  the  Civil  Hospital  at
 Imphal  and  the  dispensaries  in  the
 different  parts  of  Manipur  are  in
 acute  shortage  of  medicines;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  amount  sanctioned  by  Gov-
 ernment  for  medicines  during  1966-67
 and  1967-68?

 The  Deputy  Minister  ia  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  No.

 (b)  Does  not  arise.

 (c)  The  budget  provision  made  for
 the  Union  Territory  of  Manipur
 during  the  years  1966-67  and  ‘1967-68
 is  as  follows:—

 1966-67  Rs.  3,61,600
 1967-68  Rs,  3,14,900

 The  actual  expenditure  on  medicines
 during  1966-67  was  Rs.  +3,58,600,

 Funds  for  Medical  Education  and
 Training  in  Manipur

 7856.  Shri  M.  Meghachandra:  Will
 the  Minister  of  Health  and  Family
 Planning  be  pleased  to  state:

 (a)  the  total  amount  granted  to
 the  Government  of  Manipur  for  the
 Centrally  sponsored  scheme  under  the
 Head  “Medical  Education  and  Train-
 ing”  during  1966-67,  and  ‘1967-68;  and

 (9)  the  manner  in  which  the
 amount  was  utilised  during  1986-67?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
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 (Shri  B.  8,  Murthy):  (a)  Provision  for
 schemes  of  Medical  Education  and
 Training  for  the  years  1986-67  and
 1967-68.  was  made  in  the  Manipur
 budget  itself  as  a  non-Plan  item.  The
 figures  of  provision  made  are  as
 follows:—

 1966-67
 1967-68.

 Rs.  40,200
 Rs.  46,900

 No  separate  grants  were  made  by  the
 Ministry  of  Health  and  Family  Plan-
 ning.

 (b)  Information  regarding  the  man-
 ner  in  which  the  provision  for  1966-67
 was  utilised  is  being  ascertained  and
 will  be  placed  on  the  table  of  the
 House  in  due  course.

 हिमाचल  प्रवेश  सें  सिंचाई  ओर  बिजली
 को  परियोजनाएं

 7857.  श्रो  प्रेम  चन्द  वर्मा  :  क्या  सिचाई
 और  विद्युत  मंत्री  यह  बताने  की  बापा  करेंगे
 किः

 (क)  हिमाचल  प्रदेश  में  सिचाई  श्रौर

 विद्युत्‌  की  कितनी  परियोजनाएं  पूरी  हो  चुकी
 हैं,  कितनी  परियोजनाप्रों  का  कार्य  चल  रहा  है
 तथा  कितनी  परियोजनाओं  का  काम  अभी
 आ्रारम्भ  नहीं  किया.  गया  है;

 (ख)  हिमाचल  प्रदेश  में  कितने  एकड़
 भूमि  में  बांध  वनाये  गये  हैं  प्रौर  उससे  कितनी
 क्षति  हुई  है  तथा  कितने  एकड़  भूमि  में  और
 बांध  बनाये  जायेंगे;  झौर

 (ग)  इन  बांधों  के  बनाने  से  कितने
 व्यक्तियों  के  बेघर  हो  जाने  की  संभावना  है
 अथवा  बेघर  हो  गये  हैं  तथा  उनमें  से  कितने
 व्यक्तियों  को  फिर  से  बसाया  गया  है  तथा
 शेष  लोगों  को  बसाने  के  लिये  क्‍या  व्यवस्था
 की  जा  रही  है?

 सिचाई  झोर  विद्युत  मंत्री  (डा०  Fo  ल०

 राव)  :  (क)  हिमाचल  प्रदेश  सरकार  ने
 अभी  तक  कोई  मंझली  या  बड़ी  सिंचाई  परि-
 योजना  पूरी  नहीं  की  है  श्र  त  ही  कोई  सिंचाई
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 परियोजना  कार्यान्वयनाधीन  है  ।  बिजली
 परियोजनाप्रों  की  स्थिति  नीचे  दी  गई  है  —

 पूर्ण  हो  चुकी  बिजती  परियोजानएं  :

 l.  नोगली  पनबिजली  स्कीम,  चरण-  7
 2.  चम्बा  बिजली  घर
 3.  बिलिंग  माईकरों  पनबिजली  स्कीम
 4.  शंशा  माईक्रों  पनबिजली  स्कीम
 5.  छैला  माईक्रों  पनबिजली  घर
 6.  भरमौर  माईक्रो  पतबिजली  घर  |

 कार्यान्वयनाधीन  बिजली  पोरयेोजनाएं  :

 l.  गिरि-वाटा  पनबिजली  परियोजना

 2.  उहुल  नदी  चरण  IT  (बड़सी  बिजली
 घर)

 3.  नोगली  पतबिजली  परियोजना---
 चरण  व

 4.  मेवाड़  माईक्रों  पनबिजली  स्कीम

 5.  क्क्ति  माईक्रों  पनबिजली  स्कीम

 6.  घरोला  माईक्रों  पनविजली  स्कीम

 (ख)  भाखड़ा  और  व्यास  परियोजनारों
 के  लिये  हिमाचल  प्रदेश  में  ग्रभी  तक  41,595,
 एकड़  भूमि  अजित  की  जा  चूकी  है  1  व्यास
 परियोजना  के  लिये  लगभग  63,565  एकड़
 भूमि  शौर  भ्रजित  करने  का  प्रस्ताव  है  |

 (ग)  भाखड़ा  और  व्यास  परियोजनाओं
 के  निर्माण  से  उजड़े  या  उजड़ने  वाले  व्यक्तियों
 की  संख्या  लगभग  62,000  है,  जिनमें  से
 लगभग  50  प्रतिशत  को  पुनः  बसा  दिया
 गया  है  ।

 श्त्य  विस्थापितों  को  पुनः  बसाने  का
 कार्यक्रम  जारी  है  |

 सिचाई  झौर  बिजली  की  परियोजनाएं

 7858.  [18  प्रमचन्व  वर्मा  :  क्‍या
 सिचाई  शौर  विद्युत  मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  i966-67  में  सिचाई  और

 विद्यूत  की  कितनी  परियोजनाएं  आरम्भ  की
 गई  तथा  967-68  में  कितनी  परियोजनाएं
 श्ारम्भ  करने  का  प्रस्ताव  है;

 (ख)  कितनी  परियोजनाएं  पहले
 झारम्भ  हो  चुकी  थीं  किन्तु  i966—67  में
 पूरी  हुई  भौर  कितनी  परियोजनाएं  966-67
 में  पूरी  होंगी;  और

 (ग)  i966-67  में  पूरी  हो  चुकी
 परियोजनाओं  से  कितने  वाट  बिजली  वैदा

 होती  है  तथा  कितने  एकड़  भूमि  में  सिंचाई
 होती  है  और  1967-68  में  पूरी  होने  वाली
 परियोजनाओं  से  कितनी  वाट  बिजली  पैदा
 होगी  और  कितने  एकड़  भूमि  7  सिंचाई
 होगी  ?

 सिचाई  तंथा  विद्युत  मंत्री  (डा०  कु०
 ल०रावब):  (क)  से  (ग).अपेक्षित  जानकारी
 सभा  पटल  पर  रखे  गये  विवरण  में  दी  गयी  है  ।

 [पुस्तकालय  में  रखा  विया  गया  ।  देखिए  संख्या
 झल०  ो०  --1320/67]

 Enrolment  of  Scheduled  CaStes  and
 Scheduled  Tribes  in  Pre  and  Post

 Matric  Stages

 7859.  Shri  A.  K.  Kisku:
 Shri  S.  C.  Samanta:
 Shri  S.  N.  Maity:
 Shri  Tridib  Kumar

 Choudhury:
 Shri  Abdul  Ghani  Dar:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 (a)  whether  in  his  6th  Annual  Re-
 port  for  the  year  ‘1956-57,  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  suggested  to  the
 Ministry  of  Education  to  collect  sepa-
 rate  figures  of  enrolment  of  Schedul-
 ed  Castes  and  Scheduled  Tribes  in  the
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 pre  and  post-Matric  stages  of  educa-
 tion  for  enabling  him  to  evaluate  the
 Progress  made  by  these  people  in-
 this  vital  fleld  and  this  suggestion  was
 accepted  by  the  Education  Ministry
 who  agreed  to  collect  the  required
 information  from  ‘1958-59;

 16838".

 (b)  whether  the  said  Ministry  sub-
 sequently  informed  that  the  collection
 of  these  figures  had  been  deferred
 due  to  the  paucity  of  stoff  and  that
 they  were  unable  to  start  collecting.
 the  figures  until  the  beginning  of  the
 Third  Plan  period  due  to  the  same
 reasons  and  they  finally  agreed  to.
 collect  the  necessary  data  from  the
 year  1964-65  on  specified  lines;

 (c)  whether  in  spite  of  the  fact
 that  the  Commissioner  was  awaiting
 the  data,  there  is  complete  silence
 about  the  position  in  his  latest  Re--
 port  for  the  year  1965-66;

 (d)  if  so,  the  reasons  therefor;  and

 (e)  whether  the  basic  data  is  pro-
 posed  to  be  furnished  immediately  to
 the  Commissioner's  office?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  to  (e).  The  re-
 commendation  made  in  the  report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for
 1956-57  was  accepted  by  the  Minis-
 try  of  Education.  That  Ministry
 started  collecting  separate  figures  for
 the  enrolment  of  Scheduled  Castes
 and  Scheduled  Tribes  for  the  broad
 categories  of  institutions  from  the
 year  1959-60.  The  Ministry  of  Edu-
 cation  started  collecting  detailed  in-
 formation  covering  al]  the  recognised
 institutions  from  the  year  1964-65,
 The  information  has  not  so  far  been
 received  from  all  the  State  Govern-
 ments.  On  receipt  of  the  comilpete
 information  from  all  State  Govern-
 ments,  it  will  be  passed  on  to  the
 Commissioner  for  Scheduled  Castes-
 and  Scheduled  Tribes.
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 Re-organisation  of  Office  of  Commis-
 sioner  fer  Scheduled  Castes  and

 Scheduled  Tribes

 7860.  Shri  A.  K.  Kisku:
 Shri  S.  N.  Maiti:
 Shri  S.  C.  Samanta:
 Shri  Tridib  Kumar

 Chaudhury:
 Will  the  Minister  of  Social  Welfare

 ‘be  pleased  to  state:

 (a)  whether  under  the  present  re-
 organisation  scheme  for  the  Office
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  the
 various  State  Units  functioning  under
 the  Deputy  Commissioner  in  each

 ‘State  are  being  abolished;  and

 (b)  if  s0,  the  reasons  for  reducing
 the  Commissioner’s  Organisation  and
 expanding  the  administrative  orga-
 nisation  of  the  Director  of  Backward
 Classes  Welfare?

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  Some  of  the
 units  are  being  wound-up  and  amal-
 gamated  at  a  regional  centre.

 (b)  The  Commissioner  has  been
 relieved  of  the  non-Constitutional
 duties  hitherto  imposed  on  him.  In
 relation  to  his  Constitutional  func-

 -tions,  the  Commissioner's  Organisa-
 -tion  has  been  augmented.

 देश  में  सिचाई  को  सुविषायें

 786l.  श्री  हरदयाल  देवगुण  :  क्‍या

 सिचाई  और  विखुत  मंत्री  यह  बताने  की  कृपा
 «करेंग  कि:

 (क)  हमारे  देश  में  कितने  एकड़
 उपनाऊ  भूमि  है  तथा  इसमें  से  कितने  एकड़

 भूमि  के  लिये  सिंचाई  की  पर्याप्त  सूविधाएं
 उपलब्ध  हैं;

 (ख)  क्या  सरकार  ने  प्र्तिचित  भूमि  के
 लिये  सिचाई  की  सूविधाश्रों  की  व्यवस्था  करने
 की  योजना  बनाई  है;  और
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 (7)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ?

 सिंचाई  तथा  विद्वत  मंत्री  (डा०  कु०
 Bo  we)  :  (क)  देश  में  1964-65  7
 वास्नविक  रूप  से  बोया गया  क्षेत्र  3400  लाख
 एकड़  था  और  उसी  ब्  वास्तविक  सिंचित
 क्षेत्र  660  लाख  एकड़  था  |

 (ख)  बहुत  सी  परियोजनायें  निर्माण  के
 विविध  चरणों  में  हैं  औ्नौर  जब  ये  पूरी  हो  जायेंगी,
 तब  श्रौर  अधिक  क्षेत्रों  में  सिंचाई  सुविधाएं
 होंगी  जो  अब  असिचित  हैं  |  देश  के  विविध
 भागों  में  सिचाई  सुविधाओं  को  बढ़ाने  के
 लिये  और  अनुसंधान  कार्य  प्रगति  पर  हैं  tT

 (ग)  मोटे  रूप  से  झ्नुमान  लगाया  गया
 है  कि  बड़ी,  मध्यम  तथा  लघु  सिंचाई  परियोज-
 नाथो  से  ग्स्‍न्तिमत:  लगभग  870  लाख
 एकड़  की  सिंचाई  शक्यता  उत्पन्न  होगी  |

 Gujarat  Fertilizer  Project

 Virendrakumar  Shah:
 and

 7862.  Shri
 Will  the  Minister  of  Petroleum
 Chemicalg  be  pleased  to  state.

 (a)  whether  the  Gujarat  Fertilizer
 Project  has  started  production;

 (b)  if  so,  the  installed  capacity  and
 the  rate  of  production  reached;  and

 (c)  the  other  salient  feature  there-
 of?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and:  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Yes,  Sir.

 (b)  Installed  capacity  is  as  under:—
 (i)  Ammonia  150,000  per  year.
 (ii)  Urea  100,000  per  year.

 (iii)  Ammonium:  sulphate-phos-
 phate  (I9.6  :  9.5)  256000  per
 year,

 (iv)  Technical  Grade  Ures-
 3,200  per  year.
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 Trial  runs  of  the  various  plants
 in  the  project  were  held  in  the  months
 of  May  and  June,  1967,  Thereafter,
 the  plants  were  shut  down  for  about

 3  weeks  from  the  2th  June,  967  for
 minor  adjustments.  They  have  since
 been  restarted  one  by  one  from  the
 ith  July,  967  onwards,
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 A  trial  production  of  89  tonnes  of
 urea,  272  tonnes  of  Ammonium  pho-
 sphate  and  7l  tonnes  of  Ammonium
 sulphate  was  achieved  prior  to  the
 2th  June,  1967.

 After  restarting  on  the  7th  July,
 967  up  to  the  26th  July,  1967,  the
 factory  has  produced  2538  tonnes  of
 Urea  399  tonnes  of  Ammonium  pho-
 sphate  and  45  tonnes  of  Ammonium
 sulphate.

 As  the  factory  has  started  produc-
 tion  only  recently,  any  assessment  of
 the  rate  of  production  at  this  stage
 would  not  be  realistic.

 (c)  There  are  no  other  salient  fea-
 tures.

 Post  Graduate  Medical  Training

 7863,  Shri  D.  N.  Patodia:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 addressing  a  meeting  in  Delhi  recent-
 ly,  he  had  stated  that  the  present
 post  graduate  medica]  training  facili-
 ties  were  inadequate  and  were  far
 from  satisfactory  as  in  service  train-
 ing  and  patient  care  was  not  insisted
 upon;  and

 (b)  if  so,  the  steps  taken  to  remedy
 the  situation?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  ang  Family  Planning
 (Sho  B.S.  Murthy):  (a)  Yes.

 (b)  The  Scheme  for  the  improve-
 ment  and  development  of  post-gra-
 duate  departments  in  Medical  Col-
 Jegeg  wag  commenced  in  the  First
 Five  Year  Plan.  Upto  the  end  of
 1966-67  Central  assistance  has  been
 provided  for  5]  post-graduate  medi-
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 cal  departments  in  different  States
 in  accordance  with  an  approved  pat-
 tern.  It  is  also  proposed  to  give
 financial  assistance  for  more  post-
 graduate  departments  during  the
 Fourth  Five  Year  Plan.  Besides,
 Post-Graduate  Institutes  of  Medical
 Education  and  Research  are  fanction-
 ing  directly  under  the  auspices  of
 the  Central  Government  at  Chandi-
 garh,  New  Delhi  and  Pondicherry.

 One  of  the  steps  for  improving  the
 quality  of  post-graduate  medical  edu-
 cation  that  the  coordinating  Commit-
 tee  of  Post-Graduate  Medical  Insti-
 tutes  has  recently  recommended  is
 the  introduction  of  the  residency  pat-
 tern  of  training.  Details  for  imple-
 menting  the  recommendations  have
 yet  to  be  worked  out.

 Resettlement  of  Oustees  of  Rajasthan
 Canal  and  Pong  Dam

 7864,  Shri  D.  N.  Patodia:  Will  the
 Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  he
 had  a  meeting  with  the  Chief  Minis-
 ters  of  Punjab,  Rajasthan,  Haryana
 and  Himachal  Pradesh  to  consider  the
 question  of  resettlement  of  the  per-
 sons  who  are  likely  to  be  uprooted  as
 a  result  of  the  construction  of  |  the
 Rajasthan  Canal  and  the  Pong  Dam;

 (b)  if  so,  whether  the  number  of
 persong  who  are  likely  to  be  uprooted
 as  a  result  of  the  construction  has
 been  estimated;

 (c)  whether  there  is  any  proposal
 to  give  alternate  sites  to  the  persons
 who  will  be  uprooted;

 (d)  whether  the  Central  Govern-
 ment  have  been  approached  for  fin-
 ancial  assistance;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 ‘The  Minister  of  Irrigation  and
 Power  (Dn.  K.  L.  Bao):  (a)  Yes.

 (b)  Yes,  the  number  of  oustees  of
 various  projects  with  the
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 Rajasthan  Canal  Project,  namely,
 Pong  Dam,  Beas-Sutlej  Link,  Harike
 Project  and  Rajasthan  Feeder  has
 since  been  estimated  as  about  35000,

 (c)  It  is  proposed  to  resettle  most
 of  these  oustees  in  the  Rajasthan
 Canal  area  in  Rajasthan.

 (d)  ang  (e).  No  specific  request  for
 financial  assistance  for  the  resettle-
 ment  of  these  oustees  has  been  receiv-
 ed,  though  the  Government  of  Rajas-
 than  have  been  asking  for  funds  for
 the  development  of  the  Rajasthan
 Canal  area.

 Supply  of  Water  from  Rajasthan
 Canal  to  Rajasthan

 7865.  Shri  D.  N.  Patodia:  Wil;  the
 Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Water  and  Power  Commis-
 sion  had  recently  intervened  to  settle
 the  dispute  between  the  Governments
 of  Rajasthan  and  Punjab  over  the
 question  of  the  supply  of  water  from
 the  Rajasthan  Canal  to  Rajasthan;

 (b)  if  so,  whether  any  reconcilia-
 tion  in  the  matter  could  be  arrived
 at;  and

 (९)  if  so,  the  details  of  the  arrange-
 ments  agreeq  upon?

 The  Minister  of  Irrigation  and
 Power  (Dr.  KE.  L.  Rao):  (a)  Ministry
 of  Irrigation  and  Power  have  held
 meetings  in  connection  with  the  dis-
 tribution  of  the  surplus  Ravi  and  Beas
 waters  between  Punjab  and  Rajasthan.

 (b)  Yes.
 (c)  It  was  decided  that  43  per  cent

 of  the  surplus  Ravi  and  Beas  waters
 be  made  available  to  Rajasthan  in
 the  year  1967-68,  and  the  require-
 ments  for  the  year  1968-69:  be  review-
 ed  in  February  1968.

 Cost  of  Imported  Kerosene  Oil

 7866,  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  plewred  to  state:

 (a)  the  landed  cost  of  kerosene  oil
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 imported  by  foreign  companies  in
 India  excluding  those  from  socialist
 countries;  and

 (b)  the  landed  cost  of  kerosene  im-
 ported  from  the  Socialist  countries?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  Kerosene  oil
 is  being  imported  only  from  the
 USSR  and  Rumania.  No  import  of
 this  product  is  being  made  by  the
 foreign  oil  companies.

 (b)  It  is  not  in  the  public  interest
 to  disclose  the  terms  and  conditions
 of  the  commercial  agreements  under
 which  IOC  is  importing  kerosene.

 Opening  of  Branches  by  Foreign
 Banks

 ‘1867,  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have
 granted  permission  to  the  foreign
 banks  for  opening  a  number  of  bran-
 ches  during  the  last  five  years;

 (b)  if  so,  how  many  were  allowed
 during  the  above  period;

 (c)  whether  these  have  hampered
 the  growth  of  Indian  banking  in  the
 country;  and

 (d)  whether  Government  have
 taken  any  steps  to  stop  the  expansion.
 of  branches  of  foreign  banks  in  the
 country  in  order  to  encourage  the
 growth  of  Indian  banking?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjf
 Desal):  (a)  Yes,  Sir.

 (b)  7  foreign  banks  were  granted
 licenses  between  962  and  966  ७
 open  30  new  branches.

 (c)  No,  Sir.
 (d)  Generally,  foreign  banks  are

 permitted  to  open  new  offices  in  port
 towns  only  where  they  can  help  in
 the  financing  of  foreign  trade.
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 बाहर  भेजी  गई  विदेशी  मुद्रा
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 7868.  श्री  भोगेन्र  झा:  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  वर्ष  947
 में  लाभांश,  व्याज,  भत्ते,  पेंशन  भ्रादि  के  रूप  में
 विदेशों  को  देशवार  और  श्रांकड़ों  सहित
 कितनी  विदेशी  मुद्रा  भेजी  जा  रही  थी  भौर
 अब  कितनी  कितनी  भेजी  जा  रही  है  ?

 उप-प्रधान  मंत्रों  तथा  वित्त  मंत्री  (श्री
 मोरारजों  देसाई)  :  लाभांश,  व्याज,  भत्तों
 नर  पेंशनों  के  रूप  947  में  भारत  से  बाहर
 भेजी  गई  रकमों  के  आंकड़े  उपलब्ध  नहीं  हैं  ।
 इन  अदायणियों  के  देशवार  झ्लग-अभलग  आंकड़े
 जिस  सबसे  पहले  वर्ष  के  सम्बन्ध  में  उपलब्ध  हैं,
 वह  वर्ष  195-57  है  |

 सबसे  पहले  वर्ष  प्र्थात्‌  956-57  और
 सब  से  अन्तिम  वर्ष,  जिसके  सम्बन्ध  में  ये
 आंकड़े  उपलब्ध  हैं,  अर्थात्‌  i965-66  में
 लाभांश,  व्याज,  पारिवारिक  गुजारे  के  खर्च
 और  पेंशन  के  रूप  में  भ्लग-पभ्रलग  देशों  को
 भेजी  गयी  रकमों  का  एक  विवरण  लोक-सभा

 की  मेज़  पर  रख  दिया  गया  है।  [पुस्तकालय
 में  रख  विया  गदा।  देखिये  संख्या  एल०
 Byo—-32,67]

 बिहार  को  सिद॒टी  क  तेल  शौर  पैद्रोल
 की  सप्लाई

 7869.  श्री  भोगेल  झा  :  क्‍या  उेड्रो-
 लियम  और  रसायन  मंत्री  यह  बताने  की
 कृपा  करेंगे  किः

 (क)  बिहार  को  मिट्टी  का  तेल  और

 चेट्रोल  सप्लाई  करने  का  काम  किस  तेल
 अम्पनी  को  सौंपा  गया  है,  तथा  मासिक  कोटा
 कितना  निर्धारित  किया  गया  है;

 नख)  विभिन्न  तेल  कम्प्ियों  ने  गत
 ऋक  वर्ष  कितना  पेट्रोल  सप्लाई  किया  था
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 तथा  निश्चित  मात्रा  में  सप्लाई  पूरी  करने  के
 लिये  श्रभी  भौर  कितना  पेट्रोल  सप्लाई  किया
 जाना  शेष  है;  और

 (ग)  बिहार  को  बाकी  मिट्टी  का  तेल
 सप्लाई  करने  तथा  भविष्य  में  उनके  लिये
 प्रति  मास  नियमितरूप  से  सप्लाई  सुनिश्चित
 करने  के  लिये  सरकार  ने  क्‍या  कार्यवाही
 की  है?

 पेट्रो  लियण  तथा  रसायन,  योजना  शौर
 समाज  कल्याण  मंत्रालय  में  राज्य  मंत्रों  (श्रो
 राघुरमसंधा)  :  (क)  निम्न  कम्पनियां

 बिहार  में  मिट्टी  का  तेल  झौर  पेट्रोल  सप्लाई
 करती  हैं

 L.  मेसेस  बर्भा-शेल  प्रायल  स्टोरेज़  एण्ड
 डिस्ट्रीब्यूटिंग  कम्पनी  झाफ  इंडिया
 लि०

 एस्सों  स्टैण्डर्ड  ईस्टर्न  इनक

 3.  कालटैक्स  (इण्डिया)  लि०

 4.  भारतीय  तेल  निगम  लि०  (मार्केटिंग
 प्रभाग  )

 5.  इण्डो-बर्मा  पेट्रोलियम  कम्पनी  लि०

 पेट्रोल  के  लिये  कोई  कोटा  निर्धारित

 नहीं  है  ।  विहार  के  लिये  मिट्टी  के  तेल  का

 कुल  कोटा  प्रति  मास  5,500  मीटरी  टन  है  I

 (ख)  देश  में  पेट्रोल  का  न  कोई  कोटा
 निर्धारित  है  श्रौर  न  कोई  कमी  ।  जब  पेट्रोल
 की  आवश्यकता  होती  है,  तेल  कम्पतियां
 उसकी  सप्लाई  करती  हैं  । झत:  पेट्रोल  की
 शेष  सप्लाई  को  पूरा  करने  का  प्रश्न  नहीं
 उठता  |

 (ग)  जून  i967  के  दौरान  मैं  तेल
 कम्पनियों  ने  बिहार  को  5,500  मीटरी  टन

 मिट्टी  के  तेल  के  निर्धारित  कोर्ट  के  मुकाबले
 17,880  मीटरी  टन  सप्लाई  किया  |  यह

 सुतिश्वित  करने  के  लिये  कि  बिहार  को  मिट्टी
 के  तेल  की  नियमित  झौर  पर्याप्त  सप्लाई  की

 जाये,  ठीक  निगरानी  रखी  जा  रही  है  1

 wh
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 तात्मा  श्रोर  ल्वात्वे  जातियों  को  पिछड़े
 बगो  में  शासिल  कंरला

 7870.  श्री  भोगेल  झा  :  क्‍या  समाज
 कल्याण  मंत्री  यह  बतामे  की  कृपा  करेंगें  कि  :

 (क)  क्या  बिद्दार  की  तात्मा  और  खात्वें
 जातियां  श्छूत  और  झाथिक  दृष्टि  से  पिछड़ी
 हुई  मानी  जाती  हैं;  श्र

 (ख)  यदि  हां,  तो  क्‍या  इन  जातियों
 को  पिछड़े  वर्गों  की  श्रणी  में  सम्मिलित  करने
 का  सरकार  का  विचार  है  ?

 समाज  कल्याण  विभाग  में  राज्य  मंत्री

 (श्रोमती  'फूलरेश  गृह  :  (क)  और  (ख).
 सरकार  “अन्य  पिछड़े  वर्गों”  को  जाति  भ्रथवा

 सेमुदाय  से  नहीं  पहचानती  है  ।  इस  प्रयोजन
 के  लिये  परिवार  की  अय  का  ही  एक  मात्र
 परीक्षण  लागू  किया  जाता  है  ।

 Projects  Run  with  Russian  Assistance

 W871,  Shri  Shiva  Chandra  Jha:  Will
 the  Minister  of  Finamce  be  pleased
 to  state:

 (a)  the  number  of  projects  in  India
 which  are  being  run  with  the  Rus-
 sian  assistance;

 (b)  the  names  thereof  and  how
 much  Russian  investment  is  therein;

 (c)  the  terms  of  agreement  with
 U.6.S.R.  for  such  investments;

 (d)  how  much  returns,  if  any,  have
 gone  to  U.S.S.R.  so  far  on  such  in-
 vestments;  and

 (e)  the  number  of  projects  which
 will  be  started  with  the  Russian  help
 during  the  Fourth  Plan  period?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  to  (d).  Twenty-two  pro-
 jects  are  being  financed  under  the
 Soviet  Credits  extended  upto  the
 end  of  the  Third  Plan.  A  statement
 (Annexure  I)  showing  the  aames  of
 the  projects,  value  of  contracts  placed

 AUGUST  3,  967  Written  Answers  76848

 on  the  Soviet  suppliers  and  the
 amount  disbursed  upto  the  30th  April,
 967  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 1322/67).  There  is  no  Russian  invest-
 ment  in  these  projects  but  the  fvreign
 exchange  cost  of  the  machinery,
 equipment,  technical  assistance,  etc.,
 is  financed  under  the  Soviet  Credits,

 The  Soviet  Credits  carry  interest  at
 2-l|2  per  cent  per  anum  and  are  repay-
 able  over  a  periog  of  2  years,  except
 in  the  case  of  the  credit  for  Drugs
 Projects  which  is  repayable  in  7  years.
 The  payments  of  interest  and  repay-
 ments  of  principal  are  made  in  Indian
 rupees  which  are  utilised  by  the
 Soviet  authorities  for  the  purchase  of
 goods  in  India  for  export  io  the
 U.S.S.R..  Upto  3lst  July,  967  a  sum
 of  38.44  million  Roubles  has  teen
 repaid  towards  principal  and  45.69
 million  Roubles  as  interest  under
 the  credits.

 (e)  U.S.S.R.  has  extended  a  credit
 of  300  million  Roubles  for  the  con-
 struction  of  6  projects  as  well  as
 carrying  out  geological  and  prospect-
 ing  work,  training  highly  skilled
 technical  personnel  in  the  field  of
 development,  of  sea  fisheries  and  in
 carrying  out-other  work  during  the
 Fourth  Plan  period.  A  statement
 (Annexure  II)  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See:
 No,  LT—322/67}.

 दिल्‍ली  में  सरकारी  अस्पताल

 7872.  श्री  Blo  Mo  त्यागी  :
 श्री  कातिक  श्रोराधझी  :

 कया  स्वास्थ्य  तंथा  परिवार  नियोजन  मंत्री

 यह  बतामे  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  पता  है  कि

 दिल्ली  में  अनेक  ऐसी  बेस्तियां  हैं,  ,जैसे
 शाहंदरा,  सब्जी  मण्डी,  पटेल  नगर,  जहां:
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 लाखों  लोग  बसते  हैं,  किन्तु  उनके  प्रास-पास
 कोई  सरकारी  भ्रस्पताल  नहीं  है;  शौर

 (ख)  यदि  हां,  तो  क्या  इसके  कारण
 जनता  को  होने  वाली  कठिनाइयों  को  ध्यान
 में  रखते  हुए,  सरकार  का  विचार  दिल्ली
 की  सभी  बड़ी  बस्तियों  में  भ्रस्पतालों  की
 व्यवस्था  करने  का  है  ?

 स्वास्थ्य.  तथा  परिवार  नियोजन
 मंत्रालय  में  उप-मंत्रो  (श्री  ब०  सूर  मूति)  :

 (क)  शाहदरा  में  एक  जनरल  भ्रस्पताल
 सब्जी  मण्डी  में  बाड़ा  हिन्दू  राव  ग्रस्पपताल
 तथा  पटेल  नगर  में  निगम  का  अस्पताल  है  ।

 (ख)  सभी  क्षेत्रों  में  भ्रच्छी  अस्पताल

 सुविधाओं  की  आ्रावश्यकता  की  शोर  सरकार
 निरन्तर  ध्यान  दिय  हुए  हैं।  चौथी  योजना
 अवधि  में  उत्तर-पश्चिम  दिल्‍ली में  500
 पलंगों  का  एक  अस्पताल,  खोलने  नथा
 जनरल  अस्पताल,  शाहदरा,  बाड़ा  हिन्दू  राव
 प्रस्पताल  तथा  नगर  निगम  ग्रस्पताल,  पटेल
 नगर  में  पलंगों  की  संख्या  बढ़ाने  का  विचार
 हें

 जाटबों  प्लोर  हरिज  पेंको  उतके  परम्यरागत-
 व्यवस्थायों  के  लिये  प्रोत्साहन  बेना

 7873.  श्री  श्लो०  प्र०  त्यागी  :
 श्री  राम  गोपाल  शालवाजे  :
 श्री  शिव  नारायण  :
 श्री  कातिक  श्ोराधों  :

 क्या  समाज  कल्याण  मंत्री  यह  बताने  की
 कपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  हूँ  कि
 अमड़े  का  काम,  मुर्गी  पालन  और  कपड़ा
 बुनने  का  काम  जाटवों  शौर  हरिजनों  के
 परम्परागत  व्यवसाय  हैं  श्रौर  बे  इन  कामों
 में  श्रन्य  लोगों  की  श्रपेक्षा  अधिक  कुशल
 ३;  द्रौर

 (@)  यदि  हां,  तो  उपरोक्त  व्यचसायों
 में  जाटवों  शौर  हरिजनों  की  सरकार  हारा
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 उपेक्षा  की  जाने  और  झन्य  लोगों  को  प्रोस्स।-

 हन  दिये  जाने  के  क्‍या  कारण  हैं  ?

 76850

 समाज  कल्याण  बिभाग  सें  राज्य  मंत्री
 (श्रीमतो  फूलरेणु  गृह):  (क)  सरकार

 ने  इस  सम्बन्ध  में  कोई  सर्वेक्षण  नहीं  किया
 है  1

 (ख)  पिछड़े  वर्गों  के  कल्याण  के  क्षेत्त
 के  प्रधीन  केवल  अनुसूचित  जातियों  को.
 प्रोत्साहन  तथा  रियायतें  दी  जाती  हैं  -

 Funds  for  Irrigation  in  Manipur

 7874.  Shri  M.  Meghachandra:  Wil!
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  funds  have  been  allot-
 ted  for  irrigation  works  in  the  Union
 Territory  of  Manipur  during  ‘1967-68;

 (b)  if  so,  the  amount  thereof;  and

 (c)  the  nature  and  extent  of  the
 irrigation  works  being  taken  up  with
 the  amount  allotted?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  to  (c).  A
 sum  of  Rs.  2  lakhs  has  been  provided
 in  the  Annual  Plan  of  1967-68.  of
 Manipur,  for  investigation  of  Loktak.
 Lake  Project.

 Ashoka  Hotels,  Ltd.,  New  Delhi

 7875,  Shri  DP.  0.  Sharma:  Will  the-
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  construction  work  was
 allowed  to  be  taken  up  at  Ashoka
 Hotel,  New  Delhi  even  before  the
 plans  were  approved  by  the  authori-
 ties;

 (b)whether  it  is  a  fact  that  the
 plans  were  against  the  municipal  bye-
 laws  but  were  approved  when  sub-
 mitted  later  on;

 (९)  if  so,  the  reasons  therefor;  and

 (a)  the  action  taken  or  proposed  to
 be  taken  in  the  matter
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 The  Deputy  Minister  in  the  Minis-
 ‘dry  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  The  construc-
 tion  of  Ashoka  Hotel  Annexe  was
 taken  up  a  few  days  before  the  sub-
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 mission  of  the  plans  to  the  New
 ‘Delhi  Municipal  Committee.

 (9)  and  (c).  On  scrutiny,  the
 ‘thief  Architect  of  the  New  Delhi
 Municipal  Committee  listed  some
 objections  against  the  plans  which
 were  subsequently  met.  It  ig  under-
 stood  that  the  sub-Committee  of  the
 New  Delhi  Municipal  Committee  have
 now  sanctioned  the  plans,  although
 no  formal  intimation  to  that  effect  has

 ‘so  far  been  received.

 (d)  With  the  plans  passed,  no  fur-
 ‘ther  action  in  the  matter  is  necessary.

 ‘Tribal  Development  Blocks

 “7876,  Shri  Nitiraj  Singh
 Chaudhary:

 Shri  G.  C.  Dixit:

 Will  the  Minister  of  Social  Welfare
 #be  pleased  to  state:

 (a)  the  number  of  tribal  develop-
 ‘ment  blocks  at  present  State-wise;

 (b)  the  amount  so  far  allotted  to
 ‘these  blocks;  and

 (c)  whether  the  development  is  in
 -+roportion  to  the  money  spent?

 The  Minister  of  State  in  the  Depart-
 ‘ment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.
 {Placed  in  Library.  See  No,  LT-
 1323/67),

 .(b)  Rs.  3302  lakhs.

 (c)  The  development  varies  from
 "State  to  State  and  fram  Block  to
 Block,  Although  no  generalisation  is
 possible,  the  progress  ‘has  generally

 Ybeen  #  dsfactory.
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 Regularisation  of  Unauthoriseg  Colo-

 nies

 ‘1877,  Shri  Raghuvir  Singh  Shastri:
 Shri  Y.  S.  Kushwah:
 Shri  Shiv  Kumar  Shastri:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 3330  on  the  22nd  June,  967  and
 state:

 (a)  whether  al)  those  colonies  which
 came  into  existence  prior  to  Septem-
 ber,  962  i.e.,  the  date  of  enforcement
 cof  the  Master  Plan  has  since  been
 regularised;  and

 (b)  if  so,  the  names  of  such  colonfes
 which  existed  prior  to  September,
 19627

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  and  (b).  No.
 A  statement  is  laid  on  the  Table  of
 the  Sabha  from  which  it  will  be  seen
 that  03  colonies  have  been  approved
 by  the  Delhi  Municipal  Corporation
 for  regularisation,  the  cases  of  23  have
 been  rejected  and  8  are  under  exa-
 mination,  [Placed  in  Library.  See
 No.  LT—324/67].

 प्रति-जोबाणु  श्रौषध  कारखाना,  ऋषिकेश

 7878.  श्री  टो०  पो०  शाह  :
 श्री  जगनाथ  राव  जोशी  :
 शो  हुकम  च्चन्द  कछुवाय  :

 क्या  पेढुं/लियम  टोर  रसायन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  ऋषिकेश
 वीरभद्र  स्थान  में  स्थित  प्रति-जीबाणु  भ्ौषध-

 कारखाते  में  पैनीसिलीन  का  उत्पादन  आरम्भ

 हो  गया  है  ;

 (ख)  यदि  हां,  तो  इस  कारबाने  की
 उत्पादन  क्षमता  कितनी  है  ;
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 cases.and  traumatic  afflictions.  It  is (ग)  पह  कारखासा  किस  <देश  के
 सहयोग  से  स्थापित  किया  गया  है  ;  और

 (घ)  सहयोग  की  शर्तें  क्या  हैं?

 पेट्रोलियस  तथा  रसामम,  योजना  शौर
 न्समाज  कल्याण  मंत्रालय  में  राज्य  मंत्री

 (श्री  रघुरमंया)  :  (क)  परीक्षण  उत्पादन

 शुरू  हो  गया  है  ।

 (ख)  कारखाने  को  लाइसेन्सकृत
 क्षमता  प्रतिवर्ष  85  मीटरी  टन  है  t

 (ग)  कत ।

 (घ)  29  मई,  959  को  भारत  श्रौर
 रूस  सरकार  के  वीच  हुए  करार  में  सहयोग
 की  शर्तें  दी  गई  हैं।  करार  की  प्रतियां
 संसद  पुस्तकालय  को  भेजी  जा  चुकी  हूँ  1

 Eesuscitation  Unit  at  Irwin  Hospital,
 New  Delhi

 7879,  Shri  Marandi:  Will  the  Minis-
 ter  of  Health  and  Family  Planning  be
 Ppleaseg  to  state:

 (a)  whether  it  is  8  fact  that  the
 U.S.E.2.  has  agreed  to  help  in  setting
 up  a  25  bed  resuscitation  unit  at
 Irwin  Hospital,  New  Delhi;

 (b)  if  so,  the  facilities  which  will
 be  provided  by  setting  up  this  Unit;

 (c)  the  kind  of  assistance  which
 will  be  given  by  the  U.S.S.R.  Govern-
 ment:  and

 (d)  the  total  expenditure  involved?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family
 (Shri  8.  8.  Murthy):  (a)  to  (d).  The
 US.S.R.  Government  had  offered  to
 provide  consultants  for  setting  up  a
 resuscitation  unit  at  the  Irwin  Hospi-
 tal,  New  Delhi.  The  proposal  could
 not  be  taken  up  because  of  financial
 considerations.

 The  concept  of  a  resuscitation
 entre  is  to  provide  adequate  nursing
 and  medical  care  for  seriously  ill  and
 respiratory  cripples  subsequent  to
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 ‘woulg  invélve  an
 estimated.  that  a  -resuscitation  unit

 expenditure  of
 about  Rs.  5  ‘lakhs.

 विश  मंत्रालंध  में  संसदुन्शा्य  सहायक
 (पालियामेंटरी  असिस्‍टेंट )

 7¥80.  श्री  महाराज  सिह  भारती  :
 श्री  मीलेह  प्रसाद  :
 श्रो  रामजी  रास  :
 श्री  रवि  राध :
 श्री  शिव  चरण  लाल  :
 श्री  रास  सेवक  यादव  :

 क्‍या  बित्त  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  उनके  मंत्रालय  में  संसद-कार्य
 सहायकों  (पालियामेंटरी  असिस्‍्टेंटों)  के
 कितने  पद  है  ;

 (ख)  इन  पदों  पर  कितने  कर्मंचारी'
 काम  कर  रहे  हैं  और  कब  से  ;

 (ग)  क्या  ऐसे  किसी  पद  पर  कोई
 तीन  वर्ष  से  अधिक  समय  से  काम  कर  रहा
 है;

 (घ)  यदि  हां,  तो  क्या  सरकार  का
 विचार  गृह-कार्य  मंत्रालय  के  आदेशानुसार
 ऐसे  व्यक्तियों  का  तबादला  करने  का  है  ;
 और

 (=)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  ?

 उपप्रधान  मंत्री  तथा  वित्त  मंत्र  (श्री
 मोरारजी  देसाई)  :  (क)  दो  ।

 (ख)  दो।  एक  2  मार्च,  965  से
 तथा  दूसरा  9  अगस्त,  965  से  t

 (ग)  कोई  नहीं  ।

 (घ)  तथा  (3).  ये  सवाल  पैदा  ही
 नहीं  हींते  al
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 Venkataraman  Committee’s  Report  on:
 State  Electricity  Boards

 788l,  Shri  M.  ss.  Murthi:  Will  the
 Minister  of  Irrigation  ang  Power  be
 Pleased  to  state:

 (a)  whether  the  recommendations
 of  the  Venkataraman  Committee  on
 State  Electricity  Boards  have  been
 implemented  fully  by  all  the  State
 Electricity  Boards.

 (b)  if  so,  the  improvement  in  the
 financial  position  of  the  State  Elec-
 tricity  Boards,  State-wise?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Kao):  (a)  and  (b).
 The  recommendations  of  the  Venkaia-
 raman  Committee  gs  accepteq  by  the
 Government  of  India  have  been  com-
 municated  to  all  State  Governments|
 State  Electricity  Boards  for  necessary
 action.  In  respect  of  the  specific  re-
 commendations  relating  to  the  im-
 provement  of  the  net  return  on  the
 capital  base,  implementation  is  requir-
 ed  to  be  completed  over  a  period,
 According  to  the  unaudited  figures
 supplied  by  the  State  Electricity
 Boards  for  1966-67,  there  has  been  an
 improvement  in  the  net  returns  as
 compared  with  the  actuals  of  1965-66,
 in  the  case  of  State  Electricity  Boards
 of  Andhra,  Bihar  Gujarat,  Kerala,
 Madhya  Pradesh,  Maharashtra,  Mysore,
 Punjab  (composite),  Uttar  Pradesh  and
 West  Bengal.  In  the  case  of  Madras
 the  net  return  in  1966-67  is  of  the
 same  order  as  in  the  previous:  year.
 In  regard  to  the  three  remaining
 Boards  of  Assam,  Orissa  and  Rajas-
 than,  there  has  been  a  decrease  in
 the  net  returns  mainly  due  to  further
 time  required  for  increasng  utili-
 sation  potential  in
 drought  conditions  affecting  power
 generation  in  the  States  of:  Orissa:  and:
 Rajasthan,
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 दिल्‍ली  में  लाहौरी  गेह  के  निकट  श्रनषिक्तत
 रूप  से  बसे  हुए  घोबी  लोग

 7882.  श्री  रास  गोपाल  शालवाले
 श्री  हुकम.  च्चन्द  फछवाय
 श्री  रघुबीर  सिह  शास्त्री
 श्री  प्रकाशवोर  ज्ञास्त्री  iH
 श्री  शिवकुसार  श्ञास्त्री  :

 क्या.  निर्माण,  झावास  तथ।  पृत्ति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में
 लाहौरी  गेट,  नया  बाजार  के  पीछे  रेलवे
 क्वाटरों  के  निकट  कुछ  धोवियों  ने  झुग्गियां
 त्रना  रखी  हैं  :

 I

 te
 oe

 (=)  यदि  हां,  तो  क्‍या  उन्हें  बहां  से
 जबरदस्ती  हटाया  जा  रहा  है;

 (ग)  क्‍या  यह  भी  सत्त  है  कि  वहां  से
 हटामे  से  पहले  उन्हें  कहीं  भ्रन्य  भूमि  देने  का
 कोई  विचार  नहीं  है;  और

 (छ)  यदि  हां,  तो  उत्तके  क्या  कारण
 हैं?

 निर्माण,  श्रावात  तथा  प्रति  मंत्रालय  में
 उपमंत्री  (श्री  इकबाल  सिह)  :  (क)जी
 हां  1

 (ख)  इन्हें  हटाने  का  झभी  कोई  तुरन्त
 प्रस्ताव  नहीं  है  ।

 (ग)  शौर  (घ).  जब  इस  क्षेत्र  [को
 सफाई  के  लिए  लिया  जायेगा  तब  झुग्गी
 झोपड़ी  हटाने  की  योजना  के  श्रन्तर्गत  पात्र
 व्यक्तियों  को  वैकल्पिक  वास  दिया  जायेगाएू।

 Nepal's  Request  for  a  Waterway
 through  Ganga

 7883.  Shri  D.  0.  Sharma:
 Shri  Kanwar  Lal  Gupta:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  whether  Nepal  has  approached
 India  for  a  waterway  through  Ganga.
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 to  the  Bay  of  Bengal  and  a  delegation
 of  Nepal  officials  yisited  India  for  the
 purpose;

 (b)  if  so,  the  outcome  of  their  visit;
 and
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 (९)  the  reaction  of  Government
 thereto?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  to  (c).
 Some  discussions  took  place  recently
 between  the  delegation  of  officials  of
 Nepal  Government  and  the  officials  of
 the  Government  of  India.  It  was
 considered  that  further  studies  may
 be  made  and  information  and  data
 might  be  exchanged  through  the
 Indo-Nepal  Co-ordination  Board.

 Payment  of  Tax  to  Calcutta
 Corporation  for  Central
 Government  Properties

 7884.  Shri  Jyotirmoy  Basu:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  state:

 (a)  whether  any  tax  is  paid  to  the
 Calcutta  Corporation  for  union  Gov-
 ernment  properties  within  the  juris-
 diction  of  the  Calcutta  Corporation;

 (b)  if  so,  the  amount  thereof  in  the
 year  1965-66;

 (c)  the  percentage  of  the  annual
 value  of  Union  Government  proper-
 ties  representing  the  amount  of  tax;

 (d)  whether  the  Central  Govern-
 ment  have  paid  any  increased  amount
 of  tax  on  their  property  in  the  city  of
 Calcutta  during  the  years  from  937
 to  ‘1948;  and

 (e)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Supply
 (Shri  Iqubal  Singh):  (a)  Yes.  Only
 in  respect  of  such  property  as  was
 liable  to  tax  before  the  Ist  April,
 1987,

 (b)  to  (e).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.
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 Payment  of  Service  Charges  to
 Calcutta  Corporation  for  Central

 Government  Properties
 7885.  Shri  Jyotirmoy  Basu:  Will  the

 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  pay  any  service  charges  on  their
 Properties  in  the  city  of  Calcutta  for
 specific  service  rendered  by  the  Cal
 cutta  Corporation;

 36858

 (b)  if  so,  since  when  and  the  am-
 ount  thereof  in  the  year  1965-66;
 (c)  whether  any  amount  of  service
 charges  is  due  to  the  Calcutta  Cor-
 poration;

 (d)  if  so,  the  amount  thereof;
 (e)  whether  any  service  charges

 have  been  paid  during  the  years  from
 937  to  ‘1953;  and

 (f)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minls-

 try  of  Works,  Housing  and  Supply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  With  effect  from  Ist  April,  1954.
 Information  regarding  amount  paid
 on  this  account  in  the  year  1965-66  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 (c)  and  (d).  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House.

 (e)  No.
 (f)  The  property  of  the  Central

 Government  is  exempted  from  pay-
 ment  of  all  taxes  imposed  by  a  State
 or  by  an  authority  within  the  State
 by  virtue  of  the  provision  of  Article
 285  of  the  Contitution,  except  in  res-
 pect  of  such  property  as  wag  liable  to
 tax  before  the  Ist  April,  1987,  The
 Government  of  India  on  receipt  of
 representations  from  the  local  bodies
 agreed  to  pay  the  service  charges  to
 the  local  bodies  in  respect  of  Central
 Government  properties  for  specific
 services  rendered  by  local  bodies  with
 effect  from  Ist  April,  1954,  Such
 payment  is  not  treated  as  payment  of
 taxes.
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 Oilfields,  Gujarat

 7886.  Shri  P.  N.  Solanki;  Will  the
 Minister  of  Petroleam  and  Chemicals
 be  pleased  to  state:

 (a)  the  total  oil  revenue  earned
 from  the  oil-fields  of  Gujarat  so  far;

 (b)  the  total  amount  spent  in  main-
 taining  the  Oil  and  Natural  Gas  Staff
 there;  and

 (c)  the  expenditure  incurred  so  far
 on  oil  and  Gas  exploration  separa-
 tely?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  and
 of  Planning  and  Social  Welfare  (Shri
 Raghu  Ramaiah):  (a)  The  total  gross income  is  Rs.  54.3]  crores  approxi.
 mately  upto  the  ‘Bist.  March  1967,

 (b)  The  expenditure  on  the  salaries
 and  allowances  of  staff  working  in
 Gujarat  is  Rs.  11.16  crores  upto  the
 3lst  March.  1967,

 (c)  All  exploration  in  Gujarat  was
 for  oil;  the  discovery  of  gas  in  some
 areas  was  incidental  to  this  effort.
 Information  on  expenditure  incurred
 on  exploration  glone  is  not  readily
 available;  it  will  be  compiled  and
 Placed  on  the  Table  of  House  in  due
 course.

 Kusava  Community

 7887.  Shri  Vishwanatha  Menon:
 Shri  K.  Anirudhan:

 Will  the  Minister  of  Social  Welfare
 be  pleased  to  state:

 ,
 (a)  whether  Government  are  aware

 that  Kusava  Community  of  Kerala  is
 backward  in  all  respect;

 tb)  whether  Government  have  re-
 ceived’  any  representation  to  include
 that  Gommunity  also  in  the  list  of
 Seheduled  Castes;  and

 cy  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 The  Minister  ef  State  in  the  Dephit- ment  of  Sociah  Welfare  (Shrimsti
 Pholrenu  Guha):  (a)  to  (c).  No  re-
 Presentation  has  been  received  from the  Kusava  community.

 Regional  Medical  Colleges

 7888.  Shrimati  Jyotsna  Chanda:
 WWill  the  Minister  of  Health  and
 Famiyl  Planning  be  pleased  to  state:

 (a)  the  progress  made  so  far  in
 establishing  the  Regional  Medical
 Colleges  in  the  Fourth  Plan:  and

 (b)  the  names  of  the  industrial
 hospitals  proposed  to  be  used  for
 such  purposes  and  the  names  of  the
 Ministries  of  the  Government  of  India
 which  have  been  approached  in  this
 connection?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b).
 The  scheme  for  the  establishment  of
 Regiona]  Medical  Colleges  during  the
 Fourth  Five  Year  Plan  has  not  yet
 been  finalised,

 Barak  Dam  Project

 7889.  Shrimati  Jyotsnma  Chanda:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  progress  made  so  far  in  the
 preliminary  work  of  multi-purpose
 Barak  Dam  Project;  and

 (b)  whether  Government  propose
 to  have  any  other  irrigation  project
 in  Manipur?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rae):  (a)  The  in-
 vestigations  of  the  Barak  Dam  Pro-
 ject,  have  been  completed  and  the
 project  report  is  expected  to  be  ready
 shortly,

 (b)  Investigations  in  regard  to
 Loktak  Lake  Multipurpose  project  in
 Manipur  are  in  progress.
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 Indian  Drugs  for  Birth  Control
 1850,  Shri  D.  N.  Deb:

 Shri  RB.  R.  Singh  Deo:
 Shri  J,  Sundar  Lal:

 Will  the  Minister  for  Health  and
 Fanwly  Planning  be  pleased  to  state:

 (a)  whether  Government  have  tak-
 en  any  steps  to  encourage  and  dis-
 cover  the  indigenous  drugs  for  con-
 trolling  birth  rate  in  India;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Health  and  Family  Planning
 (Shri  B.  S.  Murthy):  (a)  and  (b).  A
 Seminar  of  Vaidyas  and  Hakims  was
 held  at  New  Delhi  on  the  18th  &  l9th
 July,  967  to  associate  Ayurvedic,

 Siddha  and  Unani  Practitioners  wtih
 the  National  Family  Planning  Pro-
 gramme.  One  of  the  recommenda-
 tions  of  this  Seminar  was  regarding
 the  use  of  indigenous  drugs  for  con-
 trolling  birth  rate.  An  ad  hoc  Com-
 mittee  has  been  appointed  to  consi-
 der  these  recommendations  and  to
 Suggest  ways  and  means  to  imple-
 ment  them.

 Seizure  of  Opium  in  District  Chittor
 789l.  Shri  Shrichand  Goel:

 Shri  J.  B.  Singh:
 Shri  N.  8.  Sharma:
 Shri  Hukam  Chand  Kachwai:

 Shri  Jagannath  Rao  Joshi:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3977  on
 the  20th  June,  1967  and  state;

 (a)  whether  the  investigation  in
 regard  to  the  opium  seized  in  District
 Chittor  has  since  been  completed;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  further  time  likely
 to  be  taken  in  it?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarii
 Deaal):  (a)  Yes,  Sir.

 (b)  The  persons  arrested  in  this
 case  were  found  to  be  in  possession
 of  contraband  opium  and  the  ques-
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 tion  of  prosecuting  them  in  a  court
 of  law  under  the  Opium  Act,  1878,  is
 under  consideration.
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 (c)  Does  not  arise.

 भारत  सरकार  के  मुदणालयों  में  जिल्दसाजों
 के  बेतन-मभान

 7892.  श्री  टो०  चीठ  कहत  :
 शो  जगन्नाथ  राव  जोज्ञी  :
 शो  हुक्म  चन्द  कवाय  :

 क्या  वित्त  मंत्री  यह  बताने  की  क्वूपा
 करेंगे  कि:

 (क)  क्या  यह  सच  हैँ  कि  सरकारी

 मुद्रणालयों  में  काम  करने  वाले  जिल्दसाजों
 के  वेतन-मानों  में  a जनवरी,  .966%  वृद्धि
 की  गई  है  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  इसके
 बाद  सरकार ने  प्रन्य  मंत्रालयों/विभागों  में
 काम  करने  वाले  जिल्दसाज़ों  के  वेतन-मानों
 में  वद्ध  करने  में  अपनों  ग्रसमर्थ ता  प्रकट  की

 हैं;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण
 हैं  ;

 .(घ)  किन  किन  मंत्रा्यों/विभागों
 ने  जिल्दसाजों  के  वेतन-मान  बढ़ाये  जाने  की

 सिफारिश  वित्त  मंत्रालय  से  की  है,  किन्तु
 इस  सिफारिश  को  स्वीकार  नहीं  किया  गया

 है  और  उन  मंत्रालयों/विभागों  के  लिये  बढ़े

 हुए  वेतन-मानों  वाले  नये  पदों  पर  नई

 नियुक्ति  की  मंजूरी  दी  गई  है  ;  शौर

 (=)  यदि  हां,  तो  णिल्दसाज़ों  के  साथ

 भेदभाव  किये  जाने  के  क्या  कारण  हैं?

 उप-प्रघात  मंत्री  तथा  विश  मंत्री  पश्
 सोरारजों  वेसाई)  :(क)  जी,  हां  ।
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 (a)  जी,  हां  ।

 (ग)  बचत  करने  के  उद्देश्य  स ेसरकार
 ने  यह  सामान्य  निर्णय  लिया  था  कि  कुछ
 समय  तक  पदों  के  वेतन-क्रमों  के  ढांचे  में
 किसी  स्तर  पर  कोई  संशोधन  नहीं  किया
 जाय  ।  इस  सम्बन्ध  में  वित्त  मंत्रालय  द्वारा
 अगस्त  i966  ें  जारी  किये  गये  आदेश
 30  जून  968  तक  लागू  रहेंगे  |

 (घ)  शिक्षा  मंत्रालय  ने  अपने  अधीनस्थ
 भारतीय  राष्ट्रीय  श्रभिलेखागार  श्रौर  परराष्ट
 मंत्रालय  ने  अपने  अ्रधीनस्थ  विदेश  प्रचार
 प्रेस  मे  काम  करने  वाले  जिल्दसाजों  के
 वेतनमान  को  100-3-130  झुपये  से
 संशोधित  करके  i70-3-73i-4-43
 Zo  Wo  4-155  रुपये  का  बना  देने  का
 प्रस्ताव  किपा  था।  1966  तथा  उसके  बाद
 से  इन  विभागों  में  i:0-3-73:-4-
 4  3-द ०  रो  ode  55  रुपये  के  वेतनमान

 में  जिल्दसाज़ों  के  कोई  नये  पद  नहीं  बनाये
 गये  हैं  ।

 (8)  प्रश्न  ही  नहीं  उठता  |

 भारत  सरकार  के  मुद्र णालय,  नई  दिल्‍ली  के
 भ्रसिक

 7893.  श्री  श्रो  च्वन्द  गोयल  :
 क्रो  जगन्नाथ  राव  जोशी  :
 क्रो  जि०  qo  सिह  :
 शो  हुकम  चन्द  कछवाय  :
 शी  ना०  स्व०  बार्मा  :
 शो  निहाल  सिह  :
 शो  शझो०  To  त्यागो  :
 श्री  रास  सिंह  परवाल  :
 श्री  रास  गोपाल  शालवालेः

 क्या  निर्माण,  प्रावास  तया  पूर्ति  मंत्री

 यहू  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  भारत
 सरकार  के  मुद्रणालय,  नई  दिल्‍ली  के  श्रमिकों
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 को  प्रध॑-कुशल  कर्मचारी  घोषित  करते  का
 है;

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं;  भौर

 (ग)  कितने  पअ्र्ध-कुशल  कर्मचारी
 श्रमिकों  के  रूप  में  काम  कर  रहे  हैं  ?

 निर्माण,  श्रावास  तथा  पृति  मंत्रालय  में
 उप  मंत्रों  (श्रो  इकबाल  सिह)  :  (क)  जी,
 नहीं  ।

 (ख)  भारत  सरकार  मुद्रणालय  की
 स्थापना  के  श्रमिकों  को,  वेतन  आयोग

 (1957)  की  सिफ़ारिशों  के  पअ्रनुसार
 सरकार  के  द्वारा  963  मे  स्थापित  केटेगो-
 राइज़ेशन  कमेटी  ने  “प्रकुशल”  श्रेणी  में
 श्रेणीकृत  किया  है  ।

 (ग)  जी  नहीं  ।

 भारतोय  तथा  विदेशी  मुद्रा  पकड़ी  जाना

 7894.  श्री  स्वतंत्र  सिह  कोठारी  :
 क्री  हुकम  चन्द  कछबाय  :
 शो  ना०  स्व०  दार्मा :
 श्री  जि०  ब  सिह  :

 क्या  चित्ति  मंत्री  29  जून  i967  के
 प्रतारांकित  प्रश्न  संख्या  3974  के  उत्तर  के
 सम्बन्ध  मे  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  तथा  विदेशी  मुद्रा
 और  कुछ  प्रापत्तिजनक  दस्तावेज  पकड़े  जाने
 के  बारे  में  की  जा  रही  जांच  पूरी  हो  चुकी
 है;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है;  और

 (ग)  यदि  नहीं,  तो  इस  में  श्रौर  कितना
 समय  लगने  की  संभाषना  है?

 उप-प्रधान  मंत्री  तथा  वित्त  मंत्री  (श्री
 मोरारजी  वेसाई):  (क)  जी,  नहीं  i  ऐसा
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 ate  है  कि  इन  लेन  देनों  के  साथ  कई
 व्यक्तियों  का  सम्बन्ध  है  और  पूछताछ  प्रभी
 भी  चल  रही  है  i

 (@)  ग्रह  प्रश्न  नहीं  उठता  |

 (ग)  यह  ठीक  ठीक  नहीं  बताया
 जा  सकता  कि  जांच  पड़ताल  पूरी  होने  में
 कितना  समय  लगने  की  संभावना  है  1  यह
 झवश्य  है  कि  जांच  पड़ताल  को  जल्दी  ही

 'पूरा  करने  की  पूरी  कोशिश  की  जा  रही
 है  |

 बेयर  हाऊकसमेन  के  कत्तंव्य

 7895.  श्री  श्रीचन्द्र  गोपल  :
 श्री  जगन्‍ताग्र  राव  जोझी  t
 al  हुकम  च्चन्द  कछवाय  :
 शो  जि०  qo  faz  :
 श्रो  ना०  स्वरण  जार्मा  :

 क्या  निर्माण,  झावास  तथा  पूति  मंत्री
 “यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकारी  मुद्रणालयों  में  काम
 करने  वाले  वेश्ररहाऊसमैंनों  की  ड्यूटी  क्‍या

 होती  है  ;

 (ख)  क्‍या  यह  सच  है  कि  उनको

 नियुक्त  करते  समय  उनकी  बाइंडरी  की
 परीक्षा  ली  जाती  है  परन्तु  वास्तव  में  इस
 समय  उन्हें  मजदूर  का  काम  साँपा  गया  है;

 (ग)  यदि  हां,  तो  क्‍या  उन्हें  असिस्‍टेंट
 “बाइंडर  मानने  का  सरकार  का  विचार  है  ;

 (घ)  यदि  नहीं,  तो  इस  के  क्या  कारण

 (४)  क्‍या  यह  भी  सच  है  कि  प्रथम
 चेतन  झायोग  ने  उन्हें  तीसरी  श्रेणी  म ेशामिल
 करने  की  सिफ्रास्शि  की  थी  परन्तु  उन्हें
 ौथी  श्रेणी  में  रखा  गया  है;  और

 (तर)  यदि  हां,  तो  इसके  क्‍या  कारण

 डे
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 सिर्माण  झावास  तथा  पूर्ति  मंत्रालय
 में  उपमंत्री  (भो  इकबाल  सिह)  :

 (क)  भारत  सरकार  के  मुद्रणा्तयों  मे  वेयर
 हाउसमैंनों  की  ड्यूटी  निम्नांकित  है  _—

 हाथ  से  तह  करना  (हैन्ड  फोल्डिग),
 इकट्ठा  करना  (गंर्दारिग),  विद्ध  करना
 (स्टैंचिग),  सिलाई  करना  (सस्टिचिंग),
 झ्राच्छादत  (कर्वा रिग) ,  लिफ़ाफ़े  बनाना
 तथा  जिल्दसाज़ी  ने  इसी  प्रकार  के  साधारण
 कायें  |

 (@)  जी  नहीं  -  उनसे  केवल  वेयर-

 हाउसमैनों  के  लिए  निर्धारित  परीक्षा  ही  ली
 जाती  है  t

 (ग)  श्रौर  (घ).  प्रश्न  ही  नहीं  उठता  |

 (=)  जी  नहीं  ।

 (च)  प्रश्न  ही  नहीं  उठता  |
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 भारत  सरकार  के  मुद्रणालथों  के  'मशोन
 इंकर  के  कत्तंव्य

 7896.  श्री  जगन्नाथ  राव  जोशी  :
 शी  श्रोचन्द  गोयल  :
 श्री  हुकम  ष्वन्द  कछबाय  :
 श्री  जि०  ब०  शिहू  :

 श्री  ला०  स्व०  शर्मा  :

 क्या  निर्माण,  झावास  तथा  पूर्ति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  भारत  सरकार  के  मुद्रणालय  में
 'मशीन  इंकर'  को  क्या-क्या  काम  करना

 पड़ता  है;

 (ख)  क्‍या  यह  सच  है  कि  मशीन

 इंकर'  को  मशीन  मैंन  द्वारा  किये  जाने  वाले
 सभी  काम  करने  पड़ते  हैं;

 (ग)  क्या  यह  भी  सच  है  कि  इन्टरव्यू
 के  समय  मशीन  इंकर'  को  सारी  मशीनरी

 की  जानकारी  रखने  के  बारे  में,  जो  कि

 ''ेपर  फ़ीडर'  का  काम  है,  एक  परीक्षा  में
 बैंठना  पड़ता  है;  कौर



 16867  Written.  Answers.

 (घ)  यदि  हों,  तो  मशीन  इंकरों'  को

 पदोचत  करके  पेपर  फ़ीडर  न  बनाये  जाते  के
 क्या  कारण  हैं  ?

 निर्माण,  झ्ावास  तथा  पूर्ति  मंत्रालय  में
 खवसंत्रो  (श्री  कबाल  सिह):  (क)  भारत
 सरकार  के  मुद्रणालयों  में  मशीन  इंकर'
 की  ड्यूटी  हें--हाभ्व  से  चलाई  जाने  वाली
 मशीनों  में  कागज़  लगाना  तथा  मशीनमैंन
 को  सामान्यतः  विभिन्न  कार्यों  में  सहायता.
 देना  ।

 (ख)  जी  नहीं  ।:

 (ग)  जी  नहीं  1

 (4)  श्रश्न-ही  नहीं  उठता  ।.

 Smalipox  Vaccinations

 1897,  Shri  K.  P.  Singh  Deo:  Will
 the  Minister  of  Health  ang  Family
 Planning  be  pleased  to  state:

 (a)  the  number  of  primary  vacci-
 nations  and  re-vaccinations  perlorm-
 ed  under  the  National  Smallpox  Era-
 dication  Programme  since  its  incep-
 tion;

 (b)  the  amount  spent  thereon;  and

 (९)  the  results  achieved.  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  and  Family  Planning
 (Shri.B.  S.  Murthy):  (a)  The  number
 of  primary  vaccinations  and  re-vacci-
 nations  performed  under  the  Nation-
 al  Smallpox  Eradication  Programme
 is  given  below:

 Primary  vaccinations  73.34  mil-
 lions

 Re-vaccinations  445.40  millions.

 (9)  The  expenditure  incurred  upto
 1965-86  amounted  to  Rs.  77036.04  lakhs
 and  a  provision  of  Ré.  234.0  lakhs
 mas  made  in  the  budgets  of  the  State
 Governments  for  the  year  1966-67.

 (c)  Comparing  the  incidence  dur--
 ing  the  first  six  months  of  the  yearn
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 “1967.  ६0  that  of  the  corresponding  per-
 iod.in.9§3  (when  the  Natjonal
 Smallpox  Eradication  Programme  was
 started)  there  is  nearly  38  per  cent
 reduction  in  morbidity  and  approxi-
 mately  5l  per  cent  reduction  in  mor-
 tality.

 दिल्‍ली  के  पझुर्ग-ब्रासो

 7900.  भी  रघुबीर  सिह  शास्त्री  &
 श्री  झ्रात्म  दास  :
 डा०  सूर्य  प्रकाश  पुरो  :
 शो  प्रकाझ्वीर  झास्त्री  :
 श्री  ज्ो०  To  त्यागो  :
 क्रो  रामावतार  झास्त्री  :
 शबी  वशवन्त  सिंह  कुशवाह  :
 श्री  शिवकुमार  शास्त्री  :

 क्या  निर्माण  अावाप  तथ!  पूर्ति  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  दिल्‍ली  में

 झुग्गी  वासियों  के  लिये  अन्यत्र  क्वार्टरों  की
 व्यवस्था  करने  में  कुछ  गड़बड़ी  का  हाल  में
 पता  लगा  है;

 (@)  क्‍या  सरकार  ने  इस  मामले  की
 जांच  की  है;  श्रौर

 (ग)  यदि  हां,  तो  सम्बन्धित  व्यक्तियों
 के  विरुद्ध  सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 निर्माण,  ग्रावास  तथा  पूर्ति  मंत्रालय  में
 उपमंत्री  श्री  इकबाल  सिह)  :  (क)  जी:
 नहीं  t

 (ख)  बौर  (ग).  प्रश्न  हो  नहीं  उठता

 फस्थार  नियोजन  कस्यंक्रम

 790l.  श्री  प्रकाशवोर  झ्लास्त्रो:
 शो  यशवन्त  सिह  कुशवाह  in
 क्री  रघुवीर  सिह  शास्त्री  :
 ait  कम  बस्स :.
 श्री  शिव  कुमार  स्त्री  :



 76869  Written  |  SRAVANA  1,  889  (SAKA)  —  Written  16870
 Answers  Angwers

 ‘wo  सस्य  प्रकाश  खुरी  :  उप्तलब्ध  की  जातो  हैं  ।  हस  कार्य  के  लिए
 श्री  रामावतार  नार्मा  :  प्रति  5  से  5  लाख  की  प्राबादी  के  लिए

 जया  aE  तथा  पदिवार  लिक्रोजन
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  परिवार  नियोजन  कार्यक्रम
 को  सफल  बाने  के  लिये  कुछ  और  विशेष
 गर्भ  निरोधकों  पर  विचार  किया  जा  रहा
 है  ;

 (@)  इस  कार्यक्रम  को  गांबों  में
 अधिक  लोकप्रिय  बनाने  के  लिये  क्‍या  नये
 कदम  उठाये  गये  हैं;  शौर

 (ग)  कुछ  समुदायों  द्वारा  जान  बूझ
 कर  परिवार  नियोजन  के  विरुद्ध  किये  जाने
 वाले  प्रचार  के  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है?

 स्वास्थ्य  तथा  परिवार  नियोजन  संत्रा-
 लय  पें  उप-पंत्रो  (श्री  ब०  ao  मूति)  :

 (क)  जी  हां  1

 (ख)  जो  नये  कदम  उठाये  गए  हैं  वे
 इस  प्रकार  हैं  —

 (1)  प्रति  0,000  की  ग्राबादी  के

 लिए  एक  उप-केन्द्र  खोलने  के  लिए  मंजूरी
 दे  दी  गई  है  ।  प्र्ब  तक  13,897  कन्द  की
 स्थापना  की  जा  चुकी  है  t

 (2)  प्रति  80,000  से  L  लाख  की
 प्राबादी  के  लिए  प्रत्येक  प्राथमिक  स्वास्थ्य
 केन्द्र  में  एक  सुख्य  ग्राम्य  परिवार  कल्याण
 नियोजन  केन्द्र  खोलने  की  मंजूरी  दी  गई  है।
 अब  तक  4,519  केन्द्र  खोले  जा  चूके  हैं  ।

 (3)  मुख्य  केन्द्रों  और  उप-केद्धों
 के  भ्रतिरिक्‍्त,  श्न्य  चिकित्सा  केन्द्र  भी
 परिवार  नियोजन  के  सम्बन्ध  में  परामर्श
 दे  रहे  हैं  भोर  गर्भनिरोधक  बांट  रहे  हैं  ।  ऐसे
 केन्द्रों  की  संख्या  7,399  है  |

 (4)  ब्रामीण  क्षेत्र के  लोगों  को  4ीक्षषिरों
 "शर  |. उ  एककों  के  जरिए  सेवाएं  भी

 एक  सचल  एकक की  मंज्री  दे  दी  गई  है  ।

 (5)  लोगों  को  शिक्षित  शौर  ब्रेरित
 करने  के  लिए  एक  ब्लाक  स्तर  प्रसारण
 प्रशिक्षक  और  दो  परिवार  नियोजत  क्षेत्र-
 कार्पकर्त्ताओं  की  व्यवस्था  की  गई  है।  ग्राम्य
 स्तर  पर  इस  कार्यक्रम  को  ग्रागे  बढ़ाने  में
 सहायता  के  लिए,  प्रवेतनिक  परिवार
 नियोजन  सहायकों  और  सहायिकाओं  को
 भी  नियुक्त  किया  जा  रहा  है  |  बहुत  से
 क्षेत्रों  में  प्राम्य  स्तर  पर  स्वैच्छिक  डिपो
 होल्डर  भी  नियुक्त  किए  गये  हैं  ।  इस
 कार्यत्रम  के  ग्रन्तगंत  प्रेरणा  और  शिक्षा  देने  के
 लिए  ग्राम  सेवकों  सेविकाओं  को  भी  शामिल
 किया  गया  है  |

 (6)  ग्राम्य  क्षेत्रों  मे ंपरिवार  नियोजन
 को  लोकप्रिय  बनाने  के  लिए  सूचना  एवं
 प्रसारण  मंत्रालय  और  राज्य  सरकारों  की
 सहायता  से  भी  उपलब्ध  जन  शिक्षा  साधनों
 ग्र्थात  फिल्म,  रेडियो,  पोस्टर्स  ग्रादि  का
 प्रयोग  किया  जा  रहा  है  1

 (7)  सभो  मामले  जिनमें  डाक्टरी
 देख-भाल  की  जाती  है  (जैसे  नसबन्दी/
 लूप  पहनना)  का  स्वास्थ्य  एवं  परिवार
 नियोजन  स्टाफ  देख-भाल  करता  है  श्रौर
 ग्रावश्यक  मामलों  में  उपचार  की  व्यवस्था
 की  जाती  है  ।

 (8)  मजदूरी  के  नुकसान  और  परिवहन
 ग्रादि  के  लिए  सम्बन्धित  व्यक्ति  को  क्षत्ति-
 प््ति  धन  दिया  जाता  है  1

 (ग)  सरकार  को  ऐसी  कोई  सूचना
 नहीं  मिली  है  ।

 Additional  Funds  for  Irrigation  in  U.P.

 ‘7902,  Shri  Vidya  Dhar  Bajpai:  Will
 the  Minister  of  Irrigation  and  Power
 pe  pleased  to  state:

 (a)  whether  in  view  of  the  acute
 food  shortage  in  U.P.,  addittonal  funds
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 are  being  allotted  for  irrigation  works
 in  that  State  during  the  current  year;
 and

 (b)  if  so,  the  amount  thereof?

 The  Minister  of  Irrigation  and
 Power  (Dr.  EK.  L.  Rao):  (a)  and  (b).
 An  outlay  of  Rs.  6  crores  for  major
 and  medium  irrigation  schemes  and
 Rs.  28  crores  for  minor  irrigation
 schemes  has  been  approved  for  1967-
 68  for  U.P.  The  State  Government
 has  requested  for  allotment  of  addi-
 tional  funds  amounting  to  Rs.  4  crores
 for  minor  irrigation  schemes  during
 the  current  year.  The  matter  is
 under  consideration  of  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Cooperation.

 Assistance  to  U.P.

 1903.  Shri  Vidya  Dhar  Bajpai:  Wili
 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  the  amount  allocated  to  the
 Uttar  Pradesh  Government  out  of
 Rs.  98  crores  of  additional  Central
 assistance  provided  for  1967-68;

 (b)  the  schemes  on  which  the  addi-
 ‘tional  allocation  will  be  spent;  and

 {c)  the  details  thereof?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  The  amount  of  Rs.  98
 crores  consists  of  Rs.  55  crores  for
 State  Plans,  Rs.  38  crores,  for  assis-
 tance  to  Scarcity  affected  States  and
 Rs.  5  crores  for  purchase  of  deben-
 tures  of  Cooperative  Land  Mortgage
 Banks,  as  indicated  in  the  Supple-
 ment  to  the  Explanatory  Memoran-
 dum  on  the  Central  Budget  laid  be-
 fore  Parliament.

 Out  of  the  additional  Plan  assis-
 tance  of  Rs.  55  crores.  Rs,  8  crores
 have  been  allotted  to  Uttar  Pradesh.
 The  distribution  of  scarcity  relief
 assistance  will  depend  upon  the  re-
 quirements  from  time  to  time  wand  no
 -State-wiee  allocation  can  be  made  in
 advance.  As  regards  the  sum  of

 Written  Answers  AUGUST  38,  967  Written  Answers  76872
 Res.  5  crores  for  debentures  of  Land
 Mortgage  Bank,  no  State-wise  distri-
 bution  has  so  far  been  made.

 (b)  and  (c).  The  additional  Plan
 assistance  of  Rs.  8  crores  indicated
 above  is  for  the  State  Plan  as  a  whole
 and  is  not  related  to  specific  schemes.

 Allocations  to  U.P.  in  First  Year  of
 Fourth  Plan

 7904,  Shri  Vidya  Dhar  Bajpai:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  the  amount  of  allocations  made
 for  U.P.  during  the  first  year  of  the
 Fourth  Five  Year  Plan  for  implemen-
 tation  of  the  scheme  under  the  said
 Plan;  and

 (b)  the  amount  actually  paid  to
 U.P.  out  of  this  allocation  during  the
 above  period?

 The  Minister  of  Planning,  Petro-
 leum  and  Chemicals  ang  Social  Wel-
 fare  (Shri  Asoka  Mehta):  (a)  and  (b)
 Asainst  an  allocation  of  Central  as-
 sistance  of  Rs.  90.29  crores  for  the
 States's  Annual  Plan  1968-67,  the
 actual  release  amounted  to  Rs.  86.83
 crores.  In  addition,  a  grant  of  Rs.  ]
 crore  was  paid  provisionally  for  Rural
 Water  Supply  Programme  in
 drought  affected  areas  of  Uttar  Pra-
 desh.

 Medical  Education  and  Training  in
 Uttar  Pradesh

 7905,  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Health  and  Family  Plan-
 ning  be  pleased  to  state:

 (a)  the  total  amount  granted  to  the
 Government  of  Uttar  Pradesh  for  the
 Centrally-sponsored  scheme  under
 the  Head—Medical  Education  and
 Training  during  (1966-67;  and

 in  which  the (b)  the  manner
 State amount  was  utilised  by  the

 during  the  above  period?

 The  Deputy  Minister  in  the
 Ministry  of  Health  and  Fastily
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 Planning  (Shri  B.  8,  Murthy):  (a)  A
 grant-in-aid  of  Rs,  48  lakhs  was
 sanctioned  to  the  Government  of
 Uttar  Pradesh  towards  the  expendi-
 ture  jncurred  by  that  Government

 ‘during  1966-67  on  the  Centrally-spon-
 sored  scheme  under  the  head  “Medi-
 cal  Education  and  Training”  on  a
 provisional  basis  subject  to  final  ad-
 justment  {in  the  Tight  of  audited
 figures  of  expenditure  to  be  reported
 by  the  State  Government  during  the

 current  financial  year,
 (b)  The  amount  was  utilised  by  the

 State  Government  for  the  Post-gra-
 -duate  course  at  Dental  College,  Luck-
 now,

 Autonomy  for  I  A.  C.  Vis-A-Vis
 other  Public  undertakings

 7906.  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Airlines  Corporation  enjoys
 more  autonomy  than  other  public
 undertakings;

 (b)  whether  it  is  the  main  reason
 of  the  success  of  the  Indian  Airlines
 Corporation  as  a  public  undertaking;
 and

 (९)  whether  Government  propose  to
 examine  the  better  functioning  of
 other  public  sector  undertakings  in
 this  context?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance,  (Shri  Morarji
 Desai)  (a)  No,  Sir,

 (b)  and  (९),  Do  not  arise.

 Investment  by  L.Lj).
 1907  Shri  M,  L.  Sondhi:  Will  the

 Minister  of  Finance  be  pleased  to
 state

 (a)  the  magnitude  of  investment
 which  the  Life  Insurance  Corporation
 has  undertaken  since  jts  formation;

 (b)  the  names  of  major  companies
 which  account  for  bulk  of  the  invest-
 ment;
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 (c)  the  guiding  principles  for  mak-

 ing  investment  by  the  Life  Insurance
 Corporation;

 (d)  whether  some  of  the  invest-
 ments  have  become  bad  debts  or  are
 yielding  no  return  at  all;  and

 (e)  if  so,  the  amount  involved?

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarfi
 Desai):  (a)  and  (b).  The  total  amount
 of  net  investment  made  by  the
 LIC  since  its  inception  upto  the  3lst
 March,  966  is  Rs,  6.75  crores.  The
 distribution  pattern  of  investment  is
 as  under:—

 Class  of  Investments  Amount  of
 Invest-

 ment

 Rs,  in
 crores

 iL  Central  &  State  Government
 &  other  approved  Sec-
 urities  including  Municipal Securities  which  are  not  ap-
 proved  securities  353°09

 2.  Investments  in  Foreign  coun
 tries  I'09

 3.  Shares &  Debentures  of  Com-
 panies  in  India  ay  87

 4.  Loans  and  Deposits  in  India  I3I°30

 s  Loans  on  Mortgages  of  Pro
 perty  हे  0°83

 6.  House  Property  .  .  3  57

 TOTAL  .  6II-75

 The  total  amount  of  investment  in
 the  shares  and  debentures  has  been
 Rs.  (111.87  crores  which  is  spread
 over  as  many  as  075  companies,

 (ec)  Guiding  principles  for  making
 investments  are  principally  (i)  meet-
 ing  the  requirements  of  Section  27A
 of  the  Insurance  Act,  1938,  as  modi-
 fied  in  its  application  to  the  LIC  by
 the  Notification  dated  23rd  August,
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 1958.  and  (ii)  to  earn  the  maximum
 possible  yield  consistent  with  secu-
 rity,

 ‘(d)  and  (e):  It  is  difficult  to  indi-
 eate  which  investments  of  the  Cor-
 poration  have  become  bad  because
 investments  constantly
 or  depreciate  according  to  market
 condition  at  a  particular  point  of  time.
 The  extent  of  depreciation,  if  any,
 in  Corporation's  investments  during
 a  particular  year  is  indicated  in  the
 Annual  Report  which  is  laid  on  the
 Table  of  the  House.

 Calcination  Plant  at  Barauni

 7908.  Shri  Thirumala  Rao:
 Shri  8.  है,  Damani:
 Shri  Shashi  Ranjan:
 Shri  com  K.  Bhattacharyya;

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  construction  of
 calcination  plant  at  Barauni  has  been
 sanctioned;

 (b)  if  so,  to  whom  the  contract
 for  the  construction  work  has  been
 given;

 (c)  whether  any  foreign  collabera-
 tion  is  involved;

 (d)  if  so,  the  royalty  directly  or  in-
 directly  payable  and  other  terms  of
 the  collaboration;  and

 (e)  who  will  provide  the  technical
 know-how?

 The  Minister  of  State  in  the  Minis
 try  of  Petroleum  and  Chemicals  and

 and  Social  Welfare  (Shri
 Raghuramaiah):  (a)  Yes,  Sir,

 (b)  The  contract  for  construction
 is  to  be  given  by  Indian  Oil  Corpo-
 ration  and  the  matter  is  still  under
 their  consideration.

 (c)  to  (e).  Do  not  arise.

 Written  Answers  AUGUST  3,  १7  Written  Answers

 appreciate

 I6876-
 Chanda  Committee  Report  Re.  Regu-

 lapigadion  of  srustares  in  Delhi

 ‘ale.  Shri  Chintamani  Panigrabi: Will  the  Minister  of  Works,  Homsing
 and  Supply  be  pleased  to  state:

 (a)  whether  the  Committee  appoi-
 nted  in  960  under  Shri  Anil  K.
 Chanda,  the  then  Deputy  Minister  to
 examine  which  of  the  structures
 could  be  regularised  in  accordance
 with  the  Gadgil  assurances  submit-
 ted  its  report  sometime  back;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  lay  a  copy  of  the  report  on
 the  Table?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Sapply
 (Shri  Iqbal  Singh):  (a)  Yes.

 (b)  It  is  not  intended  to  ‘ay  a
 copy  of  the  Report  on  the  Table  of
 the  House.

 American  Income-Tax  Experts

 ‘1911.  Shri  Beni  Shanker  Sharma:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 American  tax  experts  have  been  in-
 vited  by  his  Ministry  to  help  and  ad-
 vise  them  in  the  improvement  of
 day-to-day  administration  of  the  In-
 come-tax  Department;

 (b)  if  so,  the  number  and  names  of
 such  experts  with  their  qualifications
 and  for  how  long  they  have  been
 staying  in  India;

 (c)  how  much  js  expected  to  be
 spent  on  their  remunerations,  l[otel
 charges  and  other  perquisites;

 (a)  whether  they  have  submitted
 any  report;  and

 (e)  if  so,  whether  the  same  will  be
 laid  on  the  Table?
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 The  Depuly  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  (a)  Yex,  Sir.

 0b)  The  information  is  given  in  the
 ‘stalement  laid  on  the  Table  of  the
 House,  [Placed  in  Library,  See  No.
 LT-3325/67].

 (c)  The  Government  of  India  pay
 only  a  daily  allowance  of  Rs,  15|-  to
 each  expert  for  the  period  of  his  stay
 in  India.  Total  expenses  uptodate  on
 this  account  will  approximately  be
 Rs.  54,000/-  in  respect  of  all  the  Ame-
 rican  experts.  All  other  expenses  are
 met  by  the’  U.S.  Agency  for  Interna-
 tional  Development.

 (d)  No,  Sir.  The  members  of  the
 Team  function  only  as  advisers  in  the
 area  of  tax  administration  and  are
 not  expected  to  make  a  formal  re-
 port.

 (e)  Does  not  arise.

 2.23  hrs,
 ‘CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE

 -ACUTE  SHORTAGE  OF  FOODGRAINS  IN  DELHI
 CAUSING  VIRTUAL  BREAKDOWN  OF  THE
 RATIONING  SYSTEM

 श्री  हरदयाल  वेवगुण  :  (पूर्व  दिल्ली)  :

 श्रौमनु,  मैं  अविलम्बनीय  लोक  महत्व  के

 निम्न  लिखित  विषय  की  ओर  खाद्य,  कृषि,
 सामुदायिक  विकास  एवं  सहकार  मंत्री  का
 ध्यान  दिलाता  हूं  शर  प्रार्थना  करता  हूं  कि

 बह  इसके  बारे  में  एक  वक्तव्य  दें--

 दिल्‍ली  में  श्रमाज  की  प्रत्यंधिक  कमी,
 जिसके  कारण  राशनिंग  व्यवस्था
 समाप्तप्राथ:  हों  गई  है  "

 Shri  Ss.  M,  Banerjee  (Kanpur):  Sir,
 this  Callmg  Attention  Notice  was
 given  by  us  on  the  basis  of  a  news
 item  which  appeared  in  all  the  news-
 papers.

 Mr.  Speaker;  How  does  it  arise?
 Shri  i  M.  Banerjee:  It  arises  on

 this  Calling  Adtention  Notice.

 SRAVANA  12,  889  (SAKA)  Shortage  in
 Delhi  (C.A.)

 sty  कवर  लाल  गृप्त  (दिल्ली  सदर)  :
 अ्रध्यक्ष  कहोदव,  मेरा  प्वाइंट  आफ  झौर्डर  है  ।
 जिंसे  मेध्वर  का  काल-एंटेन्शन  नंटिस  है,  उसी
 को  बोलना  चाहिए  ।  यह  तरीका  गलत  है  कि
 कोई  भौ  मेम्वर  प्वाइंट  औफ  प्रार्ड र  के  नाम  से

 दूसरी  बात  करता  है  |  यह  झच्छा  नहीं  है  ।
 में  इसके  चिच्द्ध  स्ट्रोंगली  प्रोटेस्ट  काप्तः  हूं  ।
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 Shri  5.  M.  Banerjee:  Sir,  I  am  rais-
 ing  a  point  of  order.

 Mr.  Speaker:  Every  day  30  or  40
 Members  give  Calling  Attention
 Notices,  They  are  balloted  and  five
 names  are  taken  out,  If  every  hon.
 Member  who  hag  given  notice  and
 whose  name  is  not  included  in  this  .

 Shri  8.  M,  Banerjee:  Sir,  my  name
 is  there.  Kindly  hear  me,  I  am  not
 enamoured  of  my  name.  I  am  only
 submitting  to  you  that  the  Calling
 Attention  Notice  on  this  particular
 item,  which  was  given  by  us,  myself
 and  Shri  Madhu  Limaye,  mentioned
 about  break-down  of  rationing  syst-
 em  in  Delhi  and  other  places,  I
 would  only  request  that  the  hon.
 Minister  when  he  replies  may  kindly
 touch  upon  the  other  places  also.

 Mr,  Speaker:  I  have  allowed  only
 about  Delhi.

 The  Minister  of  State  in  the  Minis-

 Sir,  statutory
 rationing  is  in  force  in  Delhi  from
 8th  December,  1965.  Foodgrains
 covered  by  rationing  are  wheat,  wheat
 products  and  rice,  The  rice  stocks
 in  Delhi  with  reference  to  the  ration
 quantum  fixed  therefor  are  sufficient
 to  meet  the  present  rationing  com-
 mitments.  Indigenous  wheat  obtain-
 ed  from  Punjab  is  being  issued  at
 present  to  card  holders  through  ratton
 shops  to  the  extent  of  50  per  cent  of
 the  entitlement.  The  balance  50
 per  cent  is  to  be  issued  in  the  form
 of  wholemeal  atta  manufactured  by
 roller  flour  milk.
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 [Shri  Annasaheb  Shinde]
 Imported  wheat  for  the  manufac-

 ure  of  atta  is  being  received  in  the
 Food  Corporation  depots  in  Delhi
 from  the  ports  of  Bombay  and  Kandla.
 This  House  is  aware  of  the  difficulty
 caused  in  imports  due  to  closure  of
 the  Suez  Canal  and  late  arrival  of
 ships  resulting  in  the  shortfall  of
 supplies  to  many  of  the  States.  Bom-
 bay  has  been  experiencing  an  unusual
 heavy  rains  this  year  and  this  has
 interfered  with  the  discharge  and
 handling  of  imported  grains  in  the
 port  resulting  in  some  temporary  in-
 terruptions  in  the  supplies  from
 Bombay  to  Delhi,  This  hag  resulted
 in  the  running  down  of  the  stocks  of
 imported  wheat  in  the  godowns  at
 Delhi  As  a  measure  of  abundant
 caution,  the  Delhi  Administration  de-
 cided  that  card  holders  should  be
 allowed  to  draw  their  ration  only  on
 weekly  basis  till  the  stock  position
 improves.  These  low  stocks  which  in
 turn  affected  the  supplies  to  some  of
 the  mills  partially  have  resulted  in
 insufficient  supply  of  wholemeal  ‘atta
 in  the  case  of  a  few  ration  shops.
 The  situation  was  met  by  transfer  of
 stocks  of  atta  to  these  ration  shops
 from  other  shops.
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 Action  has  already  been  taken  to
 provide  adequate  stocks  in  Delhi  by
 arranging  regular  supplies  from  the
 ports.  Since  29th  July  a  special  car-
 rying  1,000,  tonnes  of  wheat  per  day
 has  been  arranged  from  Bombay.
 Arrangements  are  also  being  made  to
 expedite  the  movement  of  indigenous
 wheat  from  Punjab,

 With  the  measures  taken  it  is  ex-
 pected  that  the  stock  position  in  the
 Delhi  depots  will  improve  im  about  a
 week's  time.

 श्यो  हरदयाल  देवगुग  :  भ्रध्यक्ष  महोदय,
 मंत्री  महोदय  ने  जो  वक्‍तव्य  दिया  है,  उस  से
 स्थिति  स्पष्ट  नहीं  हुई  ।  जो  ध्यान  आकर्षण
 ब्रस्ताव  दिया  गया  था  उस  में  उन  का  ध्यान
 इस  बात  की  शोर  दिलाया  गया  था  कि  दिल्‍ली

 में  स्टाक  इतना  कम  हो  गया  है  कि  यहां  का
 जो  राशनिग  सिस्टम  है  वह  समाप्तप्रायः  हो
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 गया  है,  आन  दी  वर्ज  आफ़  कोलेप्स  है  5
 यहां  के  मुख्य  कार्यकारी  पार्षद  और  राष्रतिग
 के  कार्यकारी  पार्षद  ने  समाचार-पत्रों  में
 वक्तव्य  देकर  यह  बताया  है  कि  2  ग्रगस्त
 से  9  भ्रगस्त  का  जो  चालू  सप्ताह  है,  उस  में
 स्थिति  यह  है  कि  ग्राटा  जितना  चाहिए,  उससे
 5  प्रतिशत  कम  है,  भ्र्थात्‌  5,250  बैग्द

 कम  हैं--  इस  सप्ताह  में  ।  दिल्ली  की  प्रति
 दिन  की  खपत  हजार  टन  है  और  इन्होंने
 केवल  यह  बताया  है  कि  स्वेज  कैनाल  की  वजह
 से  दिक्कत  पैदा  हो  गई  है  ।  लेकिन  णह  झगड़ा
 तो  दो  महोने  पुराना  है  ny  यहां  पर  गेहूं  बम्बई
 से  भी  आाता  है  ग्रौर  पंजाब  से  भो  ग्राता  है  ny
 पंजाबमें  स्वेज  कैनाल  का  कोई  झगड़ा  नहीं  था
 इसके  बावजूद  भी  यदि  यहां  पर  एक  हज्ञार
 टन  रोज़  आये,  तो  भी  यहां  ज  स्थिति  है
 उमर  पर  काबू  नहीं  पाया  जा  सकता  ।  जित
 जिन  शहरों  में  राशनिग  है,  वहां  पर  दो  महाने
 का  स्टाक  होता  चाहिये,  इस  हिसात  से  केन्द्रीय
 सरकार  की  यहां  पर  54  हजार  टन  का  स्टाक
 रखना  चाहिये  था  1  वह  स्टाक  उन्होंने  क्‍यों
 नहीं  रखा--यह  मेरा  प्रश्न  हैं  ?  अगर  स्वेज
 कैनाल  की  वजह  से  दिक्कत  पैदा  हुई  थी  तो
 पंजाब  से  यहां  पर  अनाज  लाने  की  व्यवस्था
 क्यों  नहीं  को  गई  ?

 Shri  Annasahib  Shinde:  As  I  have
 explained  in  my  statement,  there  were
 some  difficulties  in  regard  to  supplies.
 But,  it  would  not  be  correct  to  say
 that  the  rationing  system  is  about  to
 collapse.  In  fact,  on  the  lst  of  August
 967  the  stock  position  in  Delhi  was
 like  this:  imported  wheat  3.77  tons;
 indigenous  wheat  12,398  tons;  fine  rice
 7I5  tons  and  coarse  rice,  5,097  tons.
 The  requirement  of  Delhi  roughly  is
 1,000  tons,  and  not  १  lakh  tons,  as
 mentioned  by  the  hon,  Member.

 श्यो  हरवयाल  वेवगुण  :  मैंने  हजार
 टन  ही  कहा  था  |

 Shri  Annasahib  Shinde:  Broadly,  the
 requirement  of  Delhi  is  1,000  tons.
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 What  I  explained  was  that  as  a  result
 of  the  Suez  crisis  the  arrival  of  ships
 at  the  ports  of  Bombay  and  Kandla
 was  very  much  affected  up  to  l5th
 July.  Naturally,  that  position  affected
 the  supplies  to  Delhi  and  other  parts
 of  the  country  also.  Now,  about
 1,200  tons  of  wheat  is  being  moved
 every  day  from  Bombay  to  Delhi.
 Moreover,  arrangements  have  also
 been  made  to  move  2,300  tons  of  wheat
 from  Punjab  up  to  5th  August  and
 then  for  two  weeks  every  day  600  to
 800  tons  of  indigenous  wheat  would
 be  moved  to  Delhi,  That  means  that
 there  would  be  substantial  stocks  at
 our  disposal  and  there  would  be  no
 risk  or  danger  of  the  rationing  system
 being  in  danger  at  all,

 श्री  राम  सेवक  यावव  (वा राबंकी )  :
 स्रध्यक्ष  महोदय,  भो  मंत्रों  महेंदय  ने  कहा  कि
 बम्बई  में  बारिश  हों  गई  इसलिये  वहां  से  गेहूं
 लाने  में  दिक्कत  पैदा  हुई,  और  हुसरी  बात  यह
 कि  चाहे  केरल  का  मामला  हो  चाहे  दिल्‍ली  का
 मामला  हों,  जब  ग्रनाज  को  कमी  का  हल्ला
 मचता  है  तब  वह  पहुंचाया  जाया  करता  है  |
 मैं  जानना  चाहता  हूं  कि  बारिश  हो  या  रेल
 झ्रथवा  बन्दरगाहों  में  हड़ताल  हो,  इन  बातों
 को  ध्यान  में  रखते  हुए  क्या  कोई  बफर  स्टाक
 बनाने  को  कोशिश  हो  'रही  है  दिल्‍ली  ग्रौर
 ऐसो  जगहों  में  जहां  उलझनें  पैदा  होता  हैं
 बजाय  इसके  कि  जब  संकट  पैदा  हो  उसके
 बाद  प्राप  रश  करें  ?  हम  देखते  हैं  कि  जब
 मांग  होतो  हैं  तब  हो  ले  जाया  जाता  है।

 खाद्य  तथ।  क्ष  मंत्रो  थो  जगजोवन

 रास)  :  मांग  करने  का  सवाल  नहीं  है
 जैसा  मैंने  बतलाया,  29  तारीख  से  हां  यह
 चल  रहा  था  कि  एक  स्पेशल  ट्रेन  बम्बई  से  यहां
 भरा  रहो  थो  |  जैता  बतलाया  गया  परिस्थिति

 यह  है  कि  बफर  स्टाक  तो  हम  तब  बनायें  जब

 हमारे  पास  प्रश्न  उपलब्ध  हो  t  भाज  तो  यह
 सवाल  है  कि  ज॑से  जहाज  भ्राता  है,  उससे
 उतार  कर  जहां  जरूरत  होती  है  वहां  पहुंचाना
 पढ़ता  है  ।  भ्रगर  बफर  स्टाक  होता  तो  ऐसी
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 स्थिति  न  होती  ।  अगर  झनाज  की  फप्तल
 श्रच्छी  हो  जाय  तो  सवाल  उठ  सकता  है  कि

 हम  बफर  स्टाक  बनायें  ।  हम  यह  भी  समझते
 हैं  कि  किसो  भी  इलाके  में  एक  सप्ताह  का
 या  दस  दिन  का  प्रनाज  रखना  कोई  बहुत
 ्च्छा  इन्तजाम  नहीं  है  -  हम  स्वयम  समझते
 हैं  कि  ज्यादा  रहना  चाहिये,  लेकिन  परिस्थिति
 ऐसी  खराब  हो  गई  है  कि  चाहते  हुए  भी  हम
 दिल्‍ली  में  इससे  अधिक  नहीं  पहुंचा  सके  ।
 यह  ज़रूरत  का  सवाल  है।  जहां  तक  पंजाब  से
 लाने  का  सवाल  है,वहां  पर  भी  कोई  इतना
 बफर  स्टाक  नहीं  है  फि  हम  जितना  चाहें  उतना
 ला  सकें  |  वहां  से  400  टन  रोज  शा  रहा  है  |
 कल  जो  बातें  हुई  उसमें  हम  लोगों  ने  कहा  कि
 अगर  ट्रक्स  से  कुछ  रा  सका  तो  उसका  भो
 इन्तजाम  कर  दिया  जायेगा।
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 श्री  श्रात्म  वास  :  (मुरैना)  :दिल्लीम
 जिन  का  रणों  से  यह  कमा  होता  है  प्रौर  राशन
 कार्ड  वालों  को  एक  सप्ताह  का  राशन  दिया
 जाता  है,  वह  क्‍या  हैं  श्रौर  यह  कमो  कब  तक
 रहेगी  ?

 Shri  Annasahib  Shinde:  As  I  have
 already  indicated,  within  about  ten
 days  the  position  will  substantially
 improve  because  the  arrivals  should
 amount  to  1,700  to  1,800  tonnes  a  day
 while  offtake  wifl  be  only  1,000  ton-
 nes  a  day;  so,  there  will  be  stocks  at
 our  disposal  to  the  tune  of  800  to  900
 tonnes  every  day  and  that  should  im-
 prove  the  position  and  there  ghould
 be  mo  difficulty  afterwards.

 Shri  Hardayal  Devgun:  400  tonnes
 from  Punjab  and  1,000  tonnes  from
 Bombay  amounts  to  only  1,400,  tonnes,

 Shri  8,  M.  Banerjee:  At  the  time
 when  the  rationing  system  of  Delhi
 was  practically  failing  there  was  a
 news  item  in  the  press  gaying  ¢hat
 5,000  bags  of  wheat  were  found  in  an
 absolutely  rotten  condition  in  the
 godown  of  the  Food  Corporation  of
 India  in  Delhi  Has  his  attention
 been  drawn  to  it;  if  so,  what  ig  the
 truth  about  it  and  has  any  inveatiga-
 tion  been  made  into  this?
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 Shri  Annasahib  Shinde:  We  are
 having  very  heavy  transport  of  wheat
 from  the  ports  to  the  interior  and
 sufficient  number  of  covered  wagons

 ds  not  available  for  transporting  such
 huge  quantities  of  foodgrains,  parti-
 cularly  wheat,  to  the  various  interior
 cities,  In  the  case  of  some  consign-
 ments  to  Delhi  it  so  happened  due  to
 -heavy  raing  water  leaked  into  the
 wagons,  which  were  covered  by  tar-
 paulin,  and  some  of  the  wheat  got
 wet  but  after  it  was  unloaded  on  ar-
 rival]  here  mecessary  precautions  were
 taken  to  see  that  the  wet  portion  was
 separated.  It  was  properly  inspected
 and  about  0  per  cent  of  some  con-

 -signments  were  found  to  be  not  fit  for
 issue,

 *Shri  5,  M,  Banerjee:  I  said  whether
 5,000  such  bags  were  there.  I  gave
 the  number  5,000.

 Mr.  Speaker:  He  has  said  about  0
 per  cent  of  the  total  stock  was  found
 to  be  bad  and  was  separated.

 Shri  S.  M.  Banerjee;  It  is  a  very
 serious  matter.  Was  it  properly
 analysed  and  found  out  what  per-
 centage....

 My.  Speaker:  ]  know,  it  is  a  serious
 rhatter.  He  has  answered  your  ques-
 tion.  Now  it  is  a  separate  question
 that  you  are  putting.

 श्री  कंवर  लाल  गुप्त  :  अध्यक्ष  महोदय,
 दिल्ली  के  कुछ  देहातों  में  भो  इतना  गेहूं  पैदा

 होका  है  कि  बह  दिल्‍ला  को  एक  महाने  की
 रिक्‍्वायरमेंट  को  पूरा  कर  सकता  है,  लेकिन

 चूंकि  वह  राणन  को  एरिया  में  नहीं  आ  सकता
 इसलिए  यू०  पो०  में  स्मगल  होता  है  |  अभी
 शॉपने  जी  व्यवस्था  की  है  कि  राशन  काई
 के  गेन्स्ट  ले  सकते  हैं  वह  प्रैक्टिकेबल  नहीं  ।

 पूछना  चाहता.  हुं  कि  क्‍या  आप  दिल्ली
 शर्हमितिस्टरे ंशन  को  इप  बात  की  इजाजत  नहीं

 दी  कि  वह  दिल्‍ली  के  गांचों  के  गेहूं  को  यहां
 ज्ञा  कर  बिकवा  सकें  ?

 ५  डूसरा  सबाल  यहे  है  कि  महां  पर  8  लाख
 के करीब  प्राबांदी  ऐसो  है  जो  मोटा  प्रभाज
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 खाती  है  क्योंकि  राशन  में  उका  पेट  नहीं
 भरता  |  यहां  मेरे  सर्वालों के  जवाध  में  कहा
 गया  था  कि  ग्राम  हरियाना  से  आता  है,  लेकिन
 हिसार  के  अलाबा  यहां  कहीं  से  प्राम  नहीं
 आता  |  हरियाना  गवर्ममेंट  नहीं  आगे  देती  ।
 इसी  प्रकार  मध्य  प्रदेश  सरकार  दाल  नहीं  आने
 देती,  पजाब  गवर्मभेंट  मोटा  अनाज  नहीं  आने
 देती,  हालांकि  आपने  आर्डर  किया  हुरी  है,
 इसलिये  इन  तनों  गवर्नेमेंटों  पर  यह  आर्डर
 एन्फोर्स  हो  क्या  आप  गेसी  व्यवस्था  कर  रहे  हैं?

 श्री  जगनीचन  बाल :  जहां  तक  दिल्‍ली
 के  देहाती  क्षेत्रों  से  गेहूं  लाने  का  सवाल  है,  पहले
 जब  दिल्‍ली  के  एग्जिक्यूटिव  कौंसिलर  से
 श्रौर  अधिकारियों  से  बातें  हुई  थीं  तब  यह
 तय  हुआ  था  कि  यहां  के  लोग  अपने  राशन
 कार्ड  के  कोटे  के  बदले  में  दिल्‍ली  के  बाहर  से
 लाना  चाहें  तो  ला  सकते  हैं  ।  कल  जो  बातें
 हुई  उनमें  यह  भी  कहा  गया  कि  चूंकि  लोगों
 को  थोड़ा  सा  लेना  होता  है,  इसलिये  लोग
 वहां  जांय  तो  इसमें  झंझट  है  ।  इस  पर  यह
 इन्तजाम  किया  गया  कि  जो  दिल्‍ली  एडमिनि-
 स्ट्रेशन  के  भ्राथराइज्ड  डीलर्स  होंगे  वह  बाहर
 से  ला  सकते  हैं,  श्रोर  यहां  पर  जो  उस  गेहूं
 को  लेना  चाहें  बहे  दिल्‍ली  के  अ्रधिकारियों
 के  कहने  पर  ले  सकते  हैं  ।

 जहां  तक  चने  शौर  दाल  का  सवाल  है,
 दाल  के  ऊपर  बाडी  कोई  प्रतिबन्ध  नहीं  है  ।

 कल  जो  बातें  हुई  उनमें  यह  ठय  हुआ  कि  दिल्‍ली
 के  लोग  जा..र  उन  इलाकों  में  खरीद  करें
 बौर  खरीद  कर+%  यहां  लावें  तब  पता  चयगा
 कि  ऐसी  कोई  झकावट  होती  है  या  नहीं  1

 श्री  कंबर  लालगुप्त  :  यह  हो  रही  है  1
 आगर  श्राप  एन्क्वायरी  करेंगे  तो  फ्ता  चलेगा
 कि  रुकाबट  हो  रही  है  ।  फंजाब,  हरियाना
 और  मध्य  प्रदेश  तोनों  सरयारें  नहीं  आने
 देती  1

 ह 16  चगअआवस  राम  :  मैं  यही  कह  रहा
 हूं  कि  पहले  लौने  कौ  कीशिश  करें,  तभी  तौ
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 हम  सैद्धान्तिक  रूप  से  मान  सकते  हैं  कि
 रुकावट  होती  है  ।  इसलिये  व्यववहार  पें
 देखा  जाता  चाहिये  $  रोका  जाता  है  या
 जहीं।  ४४  तय  हुम्रा  है  हि  पहले  लाग  जां  कर
 पर्चेज  करेंगे  गौर  यहां  लाने  की  कोशिश  करेंगे।

 12.36  hrs.
 RE.  CALLING  ATTENTION  NOTICE

 (Querry)
 Shri  Jyotirmoy  Basu  (Diamond

 Harbour):  Sir,  we  have  tabled  a  Call
 Attention  Notice.

 Shri  Indrajit  Gupta  (Alipur):  On
 a  point  of  order,  Sir.

 Shri  Samar  Guha  (Contai):  The
 people  of  West  Bengal  are  starving...
 (Interruptions),

 Mr.  Speaker:  Only  one  at  a  time.
 Shri  Indrajit  Gupta

 Shri  Indrajit  Gupta:  Sir,  you  were
 good  enough,  sometime  ago,  in  your
 wisdom  to  inform  the  House  that  ac-
 ‘cording  the  discretion  which  is  al-
 ready  vested  in  you,  if  you  consider
 it  necessary,  you  can  even  admit  two
 Call  Attention  Notices,  one  in  the
 morning  and  the  other  in  the  after-
 noon.  We  were  very  happy  that  the

 “Call  Attention  about  the  acute  shor-
 tage  of  foodgrains  jn  Delhi  which  is

 ‘a  serious  matter  was  admitted  by  you
 But  we  would  like  to  know  from  you
 what  is  the  criferion  on  the  basis  of
 which  you  admitted  this  one  and  re-
 jected  the  other  one.  We  have  been
 dinformed  that  you  have  rejected  the
 ‘other  one  which  was  given  in  the
 name  of  several  Members  from  West
 Bengal  belonging  to  different  Parties
 about  the  serious  news  which  has  ap-
 peared.  Sometime  ago,  the  Minister
 stated  in  this  House  that  he  will  have
 no  objection  if  Punjab  was  willing  to
 ‘give  rice  and  wheat  to  West  Bengai.
 Now  the  news  has  appeared  that
 when  they  were  actually  loading  the
 foodgrains  for  being  sent  to  West  Ben-
 ‘gal  they  got  instructions  from  here  to
 divert  the  foodgrains  to  other  places
 ‘and  not  to  send  to  West  Bengal.  This

 SRAVANA  12,  1889  (SAKA)  Re.  CA,  76886
 is  a  very  serious  matter...  (Inter-
 ruptions).

 Shri  Samar  Guha:  Hungry  people
 are  there.  We  are  being  denied  an  op-
 portunity  to  express  ourselves  here.
 We  have  given  so  many  short  notice
 Questions  and  so  many  Call  Atten-
 tion  notices  but  all  of  them  have  been
 disallowed  (Interruptions)  we  are
 following  constitutional  means.  You
 are  forcing  us  to  resort  to  a  course
 which  we  do  not  want  to  pursue...
 (Interruptions),

 Mr,  Speaker:  I  hope  you  are  all
 right  now.  What  you  wanted  to  say
 vouhadit  thoughit  was  not  proper  to
 do  so.  Yesterday,  a  senior  Member,
 the  leader  of  a  Party,  Shri  Mukerjee,
 said  that  those  who  shout  get  u
 chance.  Now,  I  am  glad  he  will  see
 thet  his  own  Party  Members  .  .(In-
 terruptions),

 Dr.  Ranen  Sen  (Barasat):  A  com-
 mitment  was  made  by  the  Minister
 here,  in  this  very  House,  on  the  4th
 July  that  he  will  have  no  objection  to
 Punjab  sending  rice  to  West  Bengal,
 Now  he  is  doing  this...  (Interrup-
 tions),

 Mr,  Speaker:  It  is  not  to  be  record-
 ed;  let  them  have  their  say...  (Inter-
 ruptions).**

 Shri  H.  N,  Mukerjee  rose—

 Mr.  Speaker:  Everything  has  been
 shouted  already.  (Interruptions)  oo.

 Nothing  is  being  recorded.
 (Interruptions)  oo.

 is  this  the  way?  Shall  we  do  this
 in  future  also?  (Interruptions).
 Until  they  finish  I  am  not  going  to
 disturb  myself.  I  know  they  are
 excited,

 We  could  easily  have  discussed  it
 in  the  Chamber.  Now  U.P.  is  also
 there—Mr.  Banerjee  is  there—apart
 from  West  Bengal  .

 Shri  8.  M.  Banerjee  (Kanpur):  I
 am  an  Indian  first  and  Indian  last.

 —‘**Not  Recorded.
 775(  Ai)  LSD—38.
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 Mr,  Speaker:  After  all,  I  cannot
 admit  two  or  three  motions  in  a  day. Delhi  is  directly  under  the  Centre
 and,  therefore,  Delhi  getting  the  prio-
 rity  is  all  right.  Then  tomorrow
 there  is  another  call-attention  which
 is  also  considered  important,  not
 from  the  Congress  benches  but  from
 the  Opposition.  My  hon.  friends  feel
 that  it  is  very  important.  It  is  very
 important,  I  agree,  ]  agree,  Kerala
 is  also  very  important.  I  admit,  West
 Bengal  is  also  very  important.  Some
 other  States  are  also  very  important;
 may  be,  the  members  of  those  States
 are  not  shouting.  Bihar  is  also  im-
 portant.  (Interruption).

 Shri  Hem  Barua  (Mangaldai):
 What  about  Assam?  You  forget
 Assam.

 Mr.  Speaker:  I]  do  not  forget  it  at
 al'.  Assam  comes  first,

 If  the  hon.  members  think  that  a
 call-attention  should  come,  then  we
 can  discuss  it  in  the  Chamber  and
 have  them  one  by  one.  Today  Delhi
 has  come.  Tomorrow  Kerala  may  be
 discussed  and  the  day  after  West  Bengal
 may  be  discussed.  Like  that,  in  the
 coming  seven  days  we  can  certainly
 have  them.  I  have  absolutely  no  ob-
 jection  if  the  other  things  are  less
 important.  (Interruptions).  J  am
 not  prepared  to  argue  here.  Certain-
 ly,  T  am  prepared  to  sit  down  and
 discuss.  But  the  hon.  Members
 never  cared  even  to  come  and  dis-
 cuss:  they  never  even  cared  to  sug-
 gest;  all  those  who  are  shouting  here
 did  not  even  care  to  come  to  the
 chamber  and  suggest  that  we  should
 take  this  up.  I  have  no  objection  if
 hon.  Members  want  it;  let  us  have
 it  and  let  us  discuss  it  (In-
 terruptions),  Once  hon.  Members
 start  raising  it  in  this  manner  in  the
 House  without  first  discussing  it  with
 ‘ne  and  without  trying  to  satisfy  me,
 I  do  ont  know  where  it  will  lead.
 (Interruptions).  When  I  am  on  my
 legs,  hon.  Members  should  resume
 their  seats.  They  have  had  their  say
 already.
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 Shri  Shiva  Chandra  Jha  (Madhu- bhani):  I  had  tabled  a  calling-atten- tion-notice  in  regard  to  Bihar,  based on  the  statement  made  by  Shri  ह
 Prakash  Narain  that  Bihar  was  not
 getting  the  quota  for  that  State  from.
 here.  But  that  has  been  disallowed.

 Mr,  Speaker:  I  know  that.

 What  I  am  saying  is  that  when.
 once  hon.  Members  start  speaking  in.
 this  manner,  there  will  be  no  end  to
 it  in  the  House  and  there  will  be  no
 order  at  all,  and  I  may  tell  you  from
 the  Chair  that  I  shall  be  helpless.
 These  are  the  problems.  If  anybody
 who  has  given  a  calling-attention-
 notice  will  just  get  up  in  the  House
 and  then  have  his  say  or  her  say,
 then  3  do  not  know  what  it  will  lead:
 to....

 Shri  Jyotirmoy  Basu:  You  have
 also  yet  a  constituency?  Have  you
 net’

 Mr.  Speaker:  The  hon.  Member
 has  already  had  his  say.  It  is  only
 after  all  the  Members  have  had  their
 say  and  have  sat  down  that  I  have
 got  up.  Today,  there  is  a  calling-
 attention-notice  about  Delhi;  tomor-
 row,  there  is  some  other  calling-at-
 tention-notice  which  the  Opposition
 has  tabled.  It  may  not  be  in  the
 name  of  Shri  Jyotirmoy  Basu  but  in:
 the  name  of  somebody  else.

 But,  if  without  discussing  it  previ-
 ously  and  without  trying  to  arrange
 the  work  inside  the  chamber;  hon.
 Members  are  going  to  raise  the  issue
 like  this,  then  it  will  be  impossible  to
 carry  on  here.  I  know  that  it  is  not
 only  Bengal  which  is  faced  with  a
 food  probiem,  but  Bihar  also  has  got
 #  food  problem,  Kerala  has  got  its
 food  problem  and  so  on.  All  these
 problems  are  there.  But  this  is  not
 the  way  to  raise  them  here  in  the
 House.  I  am  really  very  much  pain-
 ed  because  it  is  not  as  though  the
 Chair  covld  give  food;  the  Chair  can-
 not  give  food  whether  for  Kashmir
 or  for  any  other  State.
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 Dr.  Ranen  Sen:  You  may  allow
 the  calling-attention-notice  tomorrow.

 Shri  Samar  Guha:  Our  patience
 has  been  exhausted  (Inter-
 ruptions).

 Mr.  Speaker:  First  of  all,  when  I
 am  on  my  legs,  hon.  Members  must
 learn  to  sit  down.  I  know  that  his
 patience  has  been  exhausted  because
 the  rice  which  ought  to  have  gone  to
 Bengal  is  going  to  Kashmir.  I  have
 heard  all  this.  The  Food  Minister
 also  has  heard  it.  But  I  do  not  want
 to  take  it  up  here  and  now.  Let  us
 consider  the  matter,  as  Shri  Ranga
 has  suggested,  that  perhaps  we  could
 take  it  up  tomorrow  in  addition  to
 the  other  notice,  in  view  of  the  seri-
 ousness  of  the  situation.  It  is  not
 only  Bengal  which  is  concerned,  but
 as  Shri  Shiva  Chandra  Jha  is  saying,
 Bihar  is  also  affected.

 Shri  Sheo  Narain  rose—

 Mr.  Speaker:  I  know  that  U.P.  is
 also  there.  Even  without  Shri  Sheo
 Naraing  getting  up,  I  accept  that
 U.P.  is  also  there,  because  Shri  Sheo
 Narain  is  there.  Let  us  see  what  can
 be  done.  But  I  shall  have  to  consi-
 der  it.  I  am  not  going  to  assure  hon.
 Members  of  anything  on  the  floor
 of  the  House  now.  Shri  Ranga  has
 made  a  constructive  proposal  and  I
 shall  consider  it  and  then  give  my
 decision  tomorrow.

 But  may  I  appeal  to  all  sections  of
 the  House  not  to  repeat  what  has
 happened?  It  may  not  be  Shri  San-
 jiva  Reddy  in  the  Chair  always  but
 it  mav  be  somebody  also  later.  Fifty
 calling-attention-notices  came  today,
 and  I  have  rejected  49  of  them.

 We  are  co-
 (Inter-

 Shri  S,  M.  Banerjee:
 operating  with  you
 ruptions)

 Mr.  Speaker:  J  can  admit  only  one
 for  a  day,  and,  therefore,  J  have  re-
 jected  the  49  others.  If  all  those  49
 Members  are  going  to  get  up  and
 shout  in  this  manner,  I  do  not  know
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 where  it  will  lead  us  to.  I  am  really
 pained  at  this  because  this  is  going
 to  lead  to  too  much  of  confusion  and
 chaos,  and  all  of  us  will  suffer.
 Therefore,  I  would  appeal  to  the
 House  on  this  matter.

 Shri  Jyotirmoy  Basu:  It  is  the  Food
 Minister  who  is  creating  chaos  all  the
 time  by  practising  falsehood  all  the
 time  and  by  making  false  promises.

 2.50  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Mr.  Now,  Shri  Morarji
 Desai.

 Shri  M.  L.  Sondhi  (New  Delhi):
 The  Prime  Minister’s  house  is  being
 surrounded  by  Government  emplo-
 yees,  Let  the  hon.  Minister  make  a
 statement  on  the  matter.

 Speaker:

 Report  of  STUDY  TEAM  ON  CUSTOMS
 DEPARTMENT

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):
 On  behalf  of  Shri  Morarji  Desai,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Report  of  the  Study  Team  on  the
 Customs  Department—Part  I—Clear-
 ance  of  Cargo;  and  Part  Il—Preven-
 tive  Arrangements:  Organisation  ‘and
 Personnel,  [Placed  in  Library.  See
 No,  LT-288/67.].

 Detut  Sates  Tax  (AMENDMENT)
 Ross,  INCOME-TAX  (DETERMINATION  OF

 Export  ProFITs)  RULES

 Shri  K.  0,  Pant:  |  beg  to  lay  on
 the  Table—

 qd)  A  copy  of  the  Delhi  Sales
 Tax  (Amendment)  Rules,
 1967,  published  in  Notifica-
 tion  No.  F.  4(33)/62-Fin.  (E)
 roy  in  Delhi  Gazette  dated
 the  9th  July,  1967,  under
 sub-section  (4)  of  section  26
 of  the  Bengal  Finance  (Sales
 Tax)  Act,  94l  as  in  force  in
 the  union  territory  of  Delhi.
 {Placed  in  Library.  See  No.
 LT-289/67.].
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 (Shri  K.  C.  Pant]
 (2)  A  copy  of  the  Income-tax

 (Determination  of  Export
 Profits)  Rules,  1967,  publish-
 ed  in  Notification  No.  S.O.
 2382  in  Gazette  of  India  dated
 the  I5th  July,  1967,  issued
 under  section  2  of  the  Fin-
 ance  Act,  1967,  [Placed  in
 Library.  See  No.  LT-290/67].

 Papers  Laid

 A  copy  of  Notification  No.
 G.S.R.  00  published  in  Gaz-
 ette  of  India  dated  the  22nd
 July,  1967,  containing  corri-
 gendum  to  G.S.R.  760  dated
 27th  May,  ‘1967,  under  sec-
 tion  59  of  the  Customs  Act,
 962  and  section  38  of  the
 Central  Excises  and  Salt  Act,
 1944.  [Placed  in  Library.  See
 No.  LT-229/67  J.

 (3)

 (4)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  G.S.R.  4099  published  in
 Gazette  of  India  dated  the
 22nd  July,  1967,

 (ii)  G.S.R.  ‘1149,  published  in
 Gazette  of  India  dated  the
 24th  July,  1967,

 (iii)  G.S.R.  50  published  in
 Gazette  of  India  dated
 24th  July,  1967.

 (iv)  G.S.R.  5l  published  in
 Gazette  of  India  dated
 24th  July,  1967.

 (v)  GSR.  52  published  in
 Gazette  of  India  dated
 24th  July,  ‘1967,

 [Placed  in  Library.  See  No,  LT-
 1292/67.).

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commoonriies  Act

 The  Minister  of  State  in  the  De-
 partment  of  Social  Welfare  (Shrimati
 Phulrenu  Guha):  On  behalf  of  Shri
 Raghuramaiah,  I  beg  to  lay  on  the
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 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (6)
 of  section  3  of  the  Essential  Commo-
 dities  Act,  955:—

 (qd)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Fourth  Am-
 endment  Order,  1967,  pub-
 lished  in  Notification  No.
 G.S.R.  995  in  Gazette  of  India
 dated  the  Ist  July,  1967,

 (2)  The  Kerosene  (Fixation  of
 Ceiling  Prices)  Fifth  Am-
 endment  Order,  1967,  pub-
 lished  in  Notification  No.
 GS.R.  996  in  Gazette  of
 India  dated  the  Ist  July,
 1967.  [Placed  in  Library.  See
 No.  LT-293/67.].

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS  OF

 THE  HOUSE

 Seconp  REPoRT

 Shri  Bedabrata  Barua  (Kaliabor):
 Y  beg  to.  present  the  Second  Report
 of  the  Committee  on  Absence  of  Mem-
 bers  from  the  Sittings  of  the  House.

 2.5l  hrs.

 RE,  CALLING-ATTENTION
 NOTICES—Contd.

 (Query)

 Shri  S.  M,  Banerjee:  Sir,  I  rise  on
 a  point  of  order.  I  fully  agree  with
 you  that  whenever  we  have  any  diffe-
 rences,  we  should  go  to  your  chamber
 and  discuss  the  matter  in  respect  of
 all  calling-attention-notices.

 Mr.  Speaker:  That  is  over  now.

 Shri  5.  M.  Banerjee:  It  is  a  very
 important  thing.  Kindly  hear  me.
 Since  this  can  be  discussed,  I  suggest
 that  it  may  be  held  over....
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 Mr,  Speaker:  There  is  no  point  of
 order.  The  hon,  Member  is  starting
 a  discussion  now.  There  is  no  point
 of  order.  Let  him  kindly  resume  his
 seat.

 Shri  S.  M.  Banerjee:  The  Central
 Government  employees  are  going  to
 gee  the  hon.  Prime  Minister  today,  Can
 you  not  ask  the  Home  Minister  to
 Make  a  statement  that  the  ban  on  pro-
 cession  will  be  removed?  Otherwise,
 tere  will  be  lathi  charge  and  it  will
 eontinue.  All  this  will  happen,  J  am
 telling  the  Prime  Minister  so  that  she
 may  do  something  about  it.

 Shri  M.  L.  Sondhi:  We  want  leader-
 ship  from  her.

 Shri  S.  M.  Banerjee:  We  are  not
 discussing  the  question  here.  But  I
 ask  why  should  sec,  44  be  imposed.
 We  are  not  policemen  so  that  the
 Union  could  be  banned,

 2.52  hrs,
 APPROPRIATION  (RAILWAYS)

 NO,  2  BILL®  967
 The  Minister  of  State  in  the  Minis-

 try  of  Railways  (Shri  Parimal  Ghosh):
 On  behalf  of  Shri  C.  M.  Poonacha,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  authorisation  of
 appropriation  of  moneys  out  of  the
 Consolidateq  Fund  of  India  to  meet
 the  amounts  spent  on  certain  services
 for  the  purposes  of  Railways  during
 the  financial  year  ended  on  the  3lst
 day  of  March,  1965,  in  excess  of  the
 amounts  granted  for  those  services
 ang  for  that  year.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bil]  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  for  the
 purposes  of  Railways  during  the
 financial  year  ended  on  the  3lst
 day  of  March,  1965,  in  excess  of

 of  M.P.  by  Police
 the  amounts  granted  for
 services  and  for  that  year”.

 The  motion  was  adopted.
 Shri  Parimal  Ghosh:  I  introducet  the

 Bill.

 .53  hrs,

 RE,  HARASSMENT  TO  MEMBER  BY
 BOMBAY  POLICE

 Mr.  Speaker:  There  is  the  matter
 concerning  the  complaint  of  Shri
 Virendrakumar  Shah  regarding  the
 treatment  given  to  him,  He  is  not
 here.

 Shri  Nath  Paj  (Rajapur);  This  is  a
 matter  in  which  not  only  one  hon.
 Member's  privilege  is  involved.  Some
 of  us  have  also  written  to  you  about  it,

 those

 Mr.  Speaker:  Let  us  wait  for  him.

 Shri  Nath  Pai:  This  matter  of  haras.
 sment  of  an  hon.  Member  igs  not  8
 matter  of  breach  of  privilege  of  a
 Member  only;  it  concerns  the  whole
 House.

 Mr.  Speaker:  He  will  please  resume
 his  seat.  I  will  explain  the  position.
 Shri  Shah  wrote  to  me.  He  is  not
 here  today.  Though  we  had  sent  him
 a  telegram  on  the  Ist,  whatever  be
 the  reason,  he  hag  not  been  able  to
 come  here  today.  I  wish  he  were  also
 here  so  that  we  could  get  first-hand
 information.  We  would  like  to  hear
 from  him  a  first-hand  account  of  what
 happened,  I  shall  therefore  postpone
 it  for  a  day  or  two.

 Shri  Nath  Pai:  Suppose  he  is  incapa-
 citated  from  coming?  The  whole
 question  is  one  of  interference  with
 the  Member's  freedom.  He  is  not  in  a
 position  to  raise  it  here  personally.
 Therefore,  he  approaches  you.  Suppose
 he  is  not  able  to  come?  I  do  not  re-
 gard  it  ag  a  breach  of  privilege  of  one
 Member,  but  of  the  whole  House.  So
 my  right  to  raise  it  here,  with  your
 permission,  remains  absolutely  un-
 traramelled.

 *Published  in  Gazette  of  India  Extraordinary,  Part  I,  Section  4
 dated  3-8-1967.

 ¢Introduced  with  the  Recommendation  of  the  President.
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 Mr.  Speaker:  No  question  of  raising
 that  way.  The  Minister  has  to  get  in-
 formation  from  the  local  officers.  Sup-
 Pose  there  is  something  in  that  infor-
 mation  which  is  riot  correct.  You  and
 I  do  not  know  the  details.  Therefore,
 we  must  hear  from  the  hon.  Member
 concerned  himself.  I  do  not  mind
 disposing  it  of  here  and  row,  I  can  do
 it.  But  I  thought  we  must  wait  till
 the  hon.  Member  returned.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  When  he  comes,  it  can  be
 taken  up.

 Mr.  Speaker:  Suppose  he  does  not.
 We  cannot  wait  indefinitely.  We  have
 sent  a  telegram  on  the  lst.  We  will
 take  it  up  on  Monday.

 Shri  Nath  Pai:  Ir,  the  meanwhile,
 Shri  Chavan  may  be  instructed  not
 to  proceed  with  further  harassment  of
 the  hon.  Member.  Can  we  have  that
 assurance?

 Shri  Ranga  (Srikakulam):  Just  now
 we  have  received  a  message  from
 Shri  Virendrakumar  Shah  saying  that
 he  had  an  opportunity  to  meet  the
 Chief  Minister  and  the  Chief  Minister
 expressed  his  unhappiness  that  this
 enquiry  should  have  been  made  of
 him.  Therefore,  Shri  Shah  is  not  real-
 ly  ‘keen  on  pursuing  the  matter.

 The  Minister  of  Home  Aairs  (Shri
 ¥.'B.  Chavan):  May  I  also  explain?

 Mr,  Speaker:  Ther  we  can  proceed
 with  it  now,

 Shri  Y.  B.  Chavan:  Certainly,  what
 has  happened  is  a  matter  of  regret.  I
 must  say  that  the  behaviour  of  the
 sub-inspector  was,  to  say  the  least,
 stupid.  We  are  all  sorry  for  it.  I  also
 express  my  regret.  Ag  far  as  we  are
 cancerned,  we  will  see  that  such
 things  ure  not  repeated.

 Shri  Nath  Pai:  I  am  glad  that  Shri
 Chavan  has  been  candig  enough  to
 describe  this  kind  of  behaviour  to-
 wards  the  hon.  Member  as  stupid.  The
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 matter  had  to  be  raised  because  of
 my  personal  experience  with  Shri
 Chavan.  I  did  not  receive  a  particu-
 larly  kind  treatment  in  the  hands  of his  policemen  in  1960.  When  the  mat-
 ter  was  raised  in  the  Assembly,  Shri
 Chavan  ‘said,  ‘Shri  Nath  pai  should
 have  complained  to  me.’  I  did  not
 condesceng  to  complain  because  I  had
 never  expécted  such  8  thing.  Therefore, I  would  not  complain  to  anybody  ex-
 cept  the  people,  but  here  a  fellow
 member  is  concerned,  but  Mr.  Chavan
 has  come  out  with  the  description
 that  it  is  stupid,  ang  I  hope  this  will
 be  taken  very  seriously  by  the  con-
 cerned  authorities,  and  there  will  not
 be  a  repetition  of  it.

 Mr.  Speaker;  May  I  also  add  that  it
 is  not  only  an  hon.  member,  any  citi-
 Zen  should  not  be  asked  just  to  come
 to  the  police  station.  I  ‘would  also
 request  the  hon  Minister  to  tell  us
 after  some  time  if  any  action  is  taken
 against  the  concerned  officer.

 Shri  ¥.  B.-Chavan:  The  Maharashtra
 Government  have  informed  me  that
 they  are  themselves  taking  action
 against  the  sub-inspector.  I  entirely
 agtee.  It  is  not  merely  a  question  of
 a  Member  of  Parliament.  No  citizen
 can  be  treated  this  way.  Really  speak-
 ing,  unfortunately  cur  police  have  not
 come  out  of  their  old  tradition.  (In-
 terruptions).

 Mr.  Speaker:  The  hon.  Member
 wants  information.  He  was  asked  to
 come  to  the  police  station.  When  he
 went,  he  was  asked:  what  is  your
 name,  what  is  your  flat  number,  what
 is  our  telephone  number  etc.  All  these
 things  were  asked.  Anyway,  it  is  all
 over  now.  I  am  glad  the  Maharashtra
 Government  has  taken  a  strong  view.
 I  am  also  glad  the  Home  Minister  has
 take  a  strong  View  about  it.

 Shri  Ranga:  May  I  be  allowed  to
 say  a  few  words?  Something  which
 caused  ug  a  bit  of  unhappiness  has
 taken  place  today  by  the  talk  between
 Mr.  Kandappan  and  yourself.  I  would
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 Tike  you  to  give  some  consideration  to
 4  when  you  go  back  to  your  chamber,
 and  see  that  Mr.  Kandappan  continues
 to  receive  your  eye  as  well  as  your

 will.
 Mr.  Speaker:  I

 personal.

 “1258  hrs.
 MOTION  RE:  FOURTEENTH  AND
 FIFTEENTH  REPORTS  OF  THE
 ‘COMMISSIONER  FOR  SCHEDULED
 “CASTES  AND  SCHEDULED  TRIBES
 FOR  THE  YEARS  1964-65.  AND  1965-
 “€8—Contd,

 have  nothing

 Mr.  Speaker:  Further  consideration.
 ‘We  have  already  taken  45  minutes
 out  of  seven  hours,  Mr.  Solanki  may
 continue  his  speech.

 Shri  S.  M.  Solanki  (Gandhinagar):
 ‘There  is  no  time.

 Mr,  Speaker:  Two  or  three  minutes
 are  there.  Yesterday  also  you  took
 stwo  minutes.  Today  also.  Does  not
 matter.

 Shri  S.  M.  Solanki:  May  I  remind
 ‘the  hon,  members  of  this  House  that
 ‘tthe  Indian  people  profess  different
 religions,  castes  which  are  undemo-
 cratic  institutions,  which  have  in-
 fluenced  to  a  large  extent  the  growth
 of  local,  regional  and  State  loyalties
 and  have  threatened  both  national
 unity  and  our  social  progress.  We
 the  Indian  people  have  failed  to
 digest  democracy.  It  has  not  /been
 rooted  in  the  traditions  of  the  people.
 We  are  only  surrounded  by  gherao.
 a  want  to  say  something  about  gherao,
 but  this  is  not  the  subject  today.
 Today  We  hear  from  the  newspapers
 that  in  Bihar  there  is  a  gherao,  in
 Bengal  there  is  a  gherao,  but  I  want
 to  ask:  have  you  ever  heard  from
 any  newspaper  that  in  any  part  of
 India  the  scheduled  castes  and  the
 scheduled  tribes  people  have  taken  to
 such  a  king  of  gherao?  This  is  be-
 cause  the  scheduled  casta  people  un-
 derttand  the  real  position  and  the
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 defects  of  this  gherao,  because  it  is
 a  very  injurious  thing.  I  say  it  is
 not  pniy  injurious  in  a  narrow
 sense,  but  it  is  injurious  to  the  intel-
 lectual  life  of  nation.

 I  draw  your  attention  to  the  fact
 that  we  have  forgotten  the  old  values
 of  our  ancient  Indian  culture  which
 held  our  society  all  together,  which
 have  now  disappeared.  Remember
 those  days  when  our  Indian  civilisa-
 tion  and  culture  had  reached  to  its
 highes  zenith,  I  am  very  proud  to
 remember  the  rehistorical  period
 when  the  cradles  of  Inidan  civilisation
 and  culture  were  lulled  in  the  villages
 of  the  Indus  and  the  Ganges.  If  you
 enter  the  corridors  of  our  ancient
 history  and  literature,  you  will  jump
 with  rhythmical  steps  without  inter-
 ruption.  It  is  not  grandiloquent  say-
 ing  but  real  and  true,  we  have  had
 our  own  culture  and  _  civilisation,
 national  inorm  and  socialist  in  content.

 i3  hrs.

 There  is  one  line  in  Hindi:

 सत्य  छिपा  नहीं  सकते  मीठी  जबानों  से  ny

 खुशबू  भ्रा  नहीं  सकती  बने  कागज  के  फूलों  से।

 That  is  the  real  thing.  But  today
 it  ig  very  sinful  on  our  part  that  we
 have  forgotten  all  these  things.  We
 are  far  beyond  the  verge  of  active  and
 independent  historical  activity  and
 we  are  not  able  to  reach  the  horizon-
 tal  line  of  our  cultural  achievements.
 How  can  we  reach  the  profound  in-
 ternationalism  without  respect  for
 national  dignity,  firéndship  and  fra-
 ternity?

 Mr,  Speaker:  The  hon.  Member  may
 continue  his  speech  after  lunch.

 13.01  brs.

 Zhe  Lok  Sabha  then  adjourned  for
 ‘Lunch  till  Fourteen  hours  of  the
 Clock.
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 (Mr.  Speaker]
 The  Lok  Sabha  re-assemb'ed  after

 lunch  at  two  minutes  past  Fourteen  of
 the  clock,

 (Mr.  DEruty-SpfaKER  in  the  Chair]

 MOTION  RE.  FOURTEENTH  AND
 FIFTEENTH  REPORTS  OF  THE  COM-
 MISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED  TRIBES
 FOR  THE  YEARS  1964-65  AND  1965-
 66—Contd.

 Mr.  Deputy-Speaker:  Shri  Solanki.

 Shri  Krishna  Kumar  Chatterjee
 (Howrah):  Sir,  an  hon.  member  of
 this  House  was  about  to  be  murdered
 a  few  days  ago.  Another  telegram
 has  come

 Mr.  Deputy-Speaker:  You  can  refer
 the  matier  to  me  and  I  will  look  into
 it,

 Shri  Krishna  Kumar  Chatterjee:  I
 am  a  new  member  and  that  is  why
 I  seek  your  guidance.

 Shri  8.  M.  Solanki:  Sir,  our  Indian
 democracy  is  like  a  tender  plant  with
 unsteady  roots.  It  is  a  delicate
 period  for  us  to  come  out.  For  this
 purpose,  We  must  work  in  coopera-
 tion  with  the  opposition  parties  and
 also  with  the  scheduled  castes  and
 scheduled  tribes  people.  One  flower
 makes  no  garland.  If  we  desire  to
 strengthen  national]  consciousness  and
 unity  and  a  feeling  of  national  soli-
 darity,  a  revolutionary  change  is
 quite  indispensable  pertaining  to  the
 gtowing  and  dangerous  indications  of
 social  disorganisation.

 Give  way  to  the  masses  who  are
 suppressed  and  depressed  for  the  last
 8o  many  centuries.  Let  mesay  afew
 words  regarding  the  period  of  British
 rule,  In  British  rule,  we  were
 slaves,  The  Harijans  were  not  only
 slaves,  but  double  slaves.  Hon.  mem-
 bers  know  algebra.  In  this  equation,
 it  we  strike  out  slaves,  then  the  figute
 is  this,  When  we  got  democracy,  the
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 40  crores  of  people  who  were  slaves
 became  independent.  But  the  sche-
 duled  castes  who  were  double  siaves
 will  remain  as  scheduled  castes.
 Therefore,  we  want  double  chance
 and  double  democratic  rights  in  this
 democratic  India.  We  were  depres.
 sed  and  suppressed  for  centuries.  So,.
 it  is  the  duty  of  the  Government  to
 remove  these  disparities  and  disabilit-
 ies  of  the  depressed  classes.  Otherwise,.
 India  will  go  backinsteadof  going
 ahead.  Don’t  consider  that  the  depres-
 sed  classes  are  unconscious  and  sleep-
 ing.  Now  they  are  awakened  to  their
 senses  of  democratic  rights  and  privil-
 eges.  Take  care  of  their  demands  re-
 garding  education  and  equality  of
 socla]  and  political  status,  Give  them
 full  amenities  and  higher  standard  of
 living.  The  social  distance  is  going  on-
 to  cover  the  large  surface  of  India.
 Now  it  is  between  the  rich  and  tne
 poor,  between  the  educated  and  un-
 educated,  between  Harijans  and  non-
 Harijans,  Education,  therefore,  is  the
 important  role  to  achieve  social  and
 national  integration.

 Sir,  coming  to  the  subject,  I  am
 glad  that  our  Union  Govern:nent  is.
 trying  too  much  for  the  welfare  of
 the  scheduled  castes  and  schedu'ed
 tribes.  But  in  Gujarat,  the  scheduled
 castes  people  are  still  suffering  under
 so  many  disabilities.  They  are  not
 getting  entry  into  temples,  hotels,
 common  well,  varigrah,  barber’s  shop,
 dhohi’s  shop,  ete.  They  have  a  sepa-
 rate  burial  ground.  The  hotel-owners
 are  keeping  the  cups  and  glasses  out-
 side  the  hotels.  The  police  officers
 are  seeing  everything,  but  they  do
 not  take  any  steps,  although  it  is  &
 cognizable  offence.

 Regarding  education,  there  should
 be  a  percentage  of  reservation  in
 education  also.  In  Gujarat,  in  classes:
 5,  6  and  7  Gujarat  Government  is
 taking  fees  from  UHarijans.  The
 secondary  schools  are  aided  by  the
 Government.  So,  I  humbly  request
 the  Central  Government  to  give
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 some  instructions.  They  should  not
 take  any  fees  from  those  students  who
 are  studying  in  high  schools  and
 secondary  schools,

 Regarding  colleges  and  hote:s,  in
 Ahmedabad  there  is  only  one  hostel.
 It  is  not  sufficient  to  provide  resi-
 dential  accommodation  to  the  Sche-
 duleg  Castes  and  Tribes  s‘udents.

 In  the  services,  all  the  high  offi-
 cials  are  caste  Hindus.  They  do  not
 give  any  promotion  to  persons  be-
 longing  to  the  Scheduled  Castes  and
 Tribes  because  they  are  under  their
 centrol  and  authority.  They  look:  to
 the  confidential  reports.  These  per-
 sons  who  belong  to  the  Scheduled
 Castes  and  Tribes  are  not  given  any
 good  confidential  reports  with  the
 result  they  do  not  get  auy  promo-
 tion  in  the  services.

 I  now  come  to  the  question  of
 gencral  reservation  in  the  services.
 There  are  many  students  belonging
 to  the  Scheduled  Castes  and  Tribes
 who  are  get.ing  more  than  70  per
 cent  marks.  They  are  not  taken  in-
 to  the  services  in  the  general  quota.
 My  humble  submission  to  the  Gov-
 ernment  is  that  those  students  who
 are  getting  more  than  70  per  cent
 marks  must  be  allowed  into  the  ser-
 vices  in  the  general  seats  and  then
 the  reserve  seats  should  be  filled  up.

 In  the  last  ten  years  no  student
 from  Gujarat  State  has  taken  advan-
 tage  of  the  overseas  scholarship.  It
 is  advisable  that  Harijans,  Scheduled
 Cas‘es  and  Scheduled  Tribes  should
 be  given  some  facilities  in  the  elec-
 tions.  In  schools  untouchability  is
 there.  To  some  extent  it  has  been
 eradicated  in  the  urban  areas,  in  big
 cities  like  Ahmedabad,  Baroda  and
 Surat,  but  in  the  rural  areas  it  still
 exists.  In  the  panchayats  the  posi-
 tion  is  very  difficult  for  people  be-
 longing  to  Scheduled  Castes  and  Tri-
 bes.  Under  the  decentralisation  of
 power,  powers  are  now  given  to  pan-
 chayats.  The  heads  of  these  pan-
 chayats,  the  Sirpanches,  come  from
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 casie  Hindus.  The  member.  belonging
 to  the  Scheduled  Castes  and  Tribes  is.
 only  a  nomina]  member,
 70६  get  a  chance  to  take  part  in  the
 meetings.  He  is  not  alloweg  to  ait
 in  the  chair  along  with  other  caste
 Hindu  members.  He  has  to  take  with
 him  his  own  glass  or  cup  for  tea.  This
 is  a  bad  thing  to  be  followed  in  the
 panchayati-raj  ins‘itution  also.

 There  are  many
 persons  belonging  to
 Castes  and  Tribes  are  restricted
 from  casting  their  votes.  I  will  give one  example  of  Mehsana  District  in
 Gujarat  where  in  a  village  known  as
 Beioni  there  is  restriction  on  the
 Harijans  casting  their  votes.  This  is

 Scheduled

 He  does.

 villages  where-

 something  very  bad  for  the  Harijans.
 in  this  democratic  India.

 Tt  is  my  duty  to  bring  to  the  notice
 of  this  hon.
 there  are  so  many  plots  of  Govern-
 ment  waste  land.

 House  that  in  villages.

 It  has  been  ruled:
 thst  such  waste  land  should  be  given:
 to  people  belonging  to  Scheduled’
 Caste  and  Tribes.  But  they  are  not
 able  to  give  their  applications  for
 this  waste  land  because  the  Sirpan-
 ches  of  panchayats  say  that  the  gou- char  land  is  not  sufficient  for  animals
 to  graze  and  therefore  it  is  neces-
 sary  to  convert  these  waste  (lands
 also  into  goucher  land.  When  the
 Harijans  apply  for  waste  land  they
 are  told  that  according  to  a  resolu-
 tion  passed  by  the  panchayat  it  is
 not  possible  for  the  Harijang  to  get
 any  waste  land.  Therefore,  my  hum-
 ble  submission  is  that  the  waste
 lands,  wherever  they  are  available,
 should  be  given  to  the  members  of
 the  Scheduled  Castes  without  any
 obligation,  Also,  some  percentage  of
 Government  waste  lands  should  be
 reserved  for  them.

 Coming  to  the  housing  problem,  in-
 948  there  was  2]9  scheme,  post-war
 reconstruction  scheme  for  building
 houses  for  harijans  in  Gujarat  State.
 Due  to  thig  scheme,  so  many  hous-
 ing  societies  came  into  existence  im
 that  State  during  the  last  ten  years
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 {Sbri  8.  M.  Solanki)
 -ar  more.  That  scheme  has  been  to-
 tally  discontinued  from  1961.  So,  at
 present  there  is  no  housing  scheme
 for  harijans.  My  submission  to  the
 Minister  is  that  instructions  should

 be  issued  for  the  continuance  of  the
 29  scheme,  called  the  post-war  re-
 construction  scheme  so  that  houses

 -cuulg  be  constructed  for  harijans.

 Many  harijans  are  working  as
 landless  labourers  in  the  fields.  In
 these  difficult  times,  when  the  prices

 -of  commodities,  foodgrains  and  other
 items  of  daily  necessities  have  in-
 creased,  the  rata  of  wages  of  the
 labourers  has  not  increased.  It  is
 the  duty  of  the  Government  to  take
 care  and  protect  the  labourers  work-
 .ing  in  the  fields  in  the  village.  Now
 those  labourers  find  it  very  difficult
 to  make  both  ends  meet  with  their
 meagre  wages.  Government  should
 fix  some  minimum  wage  for  these
 farm  labourers  and  implement  it  so
 that  their  standard  of  living  could
 be  raised.  Government  should  also
 make  greater  efforts  to  provide  some
 relaxation  for  the  members  of  the
 Scheduled  Castes  under  the  various
 existing  schemes  for  workers  so  that
 members  of  the  Scheduled  Castes  and
 ‘Scheduled  Tribes  may  derive  greater
 benefit  from  them.

 ‘Then,  my  next  demand  is  that  there
 should  be  a  parliamentary  committee,
 like  the  Estimates  Committee,  at  the

 ‘Centre  also  to  look  after  the  welfare
 of  these  people.  We  should  not
 ignore  their  demands.  While  I  am
 not  giving  any  warning,  my  submis-
 sion  is  that  there  should  be  a  parlia-
 mentary  committee  at  the  Centre  also
 to  look  into  the  condition  of  the  peo-
 ple  belonging  to  the  Scheduled
 Castes.

 Coming  to  their  representation  in
 legislatures,  ovr  number  is  one-fifth
 of  the  total  number  of  members  in
 Parliament.  Yesterday  my  hon.
 friend  was  saying  that  there  should
 be  at  least  ten  Ministers  pelonging
 to  the  Scheduled  Castes  at  the  Centre.
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 While  I  do  not  claim  l0  Ministers  at
 the  Centre,  if  you  are  liberai,  there
 can  be  at  least  5  Ministers  belonging
 to  the  Scheduled  Castes  in  the  Cen-
 tre.  I  do  not  know  wha!  wrong  we
 have  committed,  what  damage  we
 have  done,  what  crimes  we  have
 committed  that  we  should  be  ignored
 like  this.  If  the  claims  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 are  ignored  there  would  be  great
 difficulty  in  the  Centre  and  also  in
 the  States,  because  we  are  the  balanc-
 ing  power.  We  have  got  the  balance
 in  our  hands  and  we  can  do  whatever
 we  like.  Therefore,  Government
 should  pay  attention  to  our  demands.
 Here  |  want  to  draw  the  attention  of
 the  Government  to  one  fact.  Shri
 Satya  Narayan  Sinha  is  a  Minister
 without  Portfolio.  Let  us  have  some
 more  Ministers  without  Portfolio.  If
 you  find  some  are  capable  people,
 after  two  or  three  months  attach  them
 to  the  various  Ministries;  otherwise,
 it  is  better  to  allow  them  to  continue
 as  Ministers  without  Portfolio.  Like
 people  belonging  to  other  communities,
 we  have  also  got  two  eyes,  two  ears,
 one  nose,  one  mouth  and  one  tongue.
 We  are  not  such  humble  people.  All
 the  40  crores  of  us  were  slaves  at
 the  time  of  the  British  rule.  Now  we
 ate  a  free  country  and  we  have  got
 democratic  rights.  So,  we  have  got
 a  right  to  ask  Government  to  give
 us  our  share  not  only  in  other  walks
 of  Life  but  also  in  Government.  If
 the  Government  ignore  or  reject  this
 demand  of  ours,  I  cannot  visualize
 what  would  happen  in  future.

 Then,  there  should  be  reservation
 ‘for  members  of  the  Scheduled  Castes

 and  Tribes  in  the  Upper  House  also.
 Why  should  it  be  confined  only  to
 the  lower  House?

 Lastly,  according  to  the  reports  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  untou-
 chability  has  not  been  eradicated  in
 almost  all  the  parts  of  the  country.
 In  Gujarat  in  almost  all  the  villades



 16905  5.0.  &  ST.

 we  are  not  able  to  draw  water  from
 public  wells.  There  is  a  very  diffi-
 cult  position  for  Harijans.  So,  the
 period  should  be  extended  by  a  fur-
 ther  period  of  ten  years,  that  is,  from
 i970  to  1980.

 With  these  words
 motion,

 I  support  the

 श्री  "सूरज  भागन  (भ्रम्बाला)  :  उपाध्यक्ष

 महोदय,  हरिजन  इस  देश  में  सदियों  से  जुल्म
 और  सितम  का  शिकार  होते  शाये  हैं  ।  इन
 गरीबों  को  [पता  नहीं  किस  जुर्म  की  सजा

 दी  जा  रही  है  1  उनकी  इस  हालत  को  मैं

 एक  उर्दू  के  शेर  में  बयान  करना  चाहता  हूं  :

 “गुनहणारों  में  शामिल  है,  गुनाहों  से

 नहीं  वाकिफ़,

 सजा  को  जानते  हैं  पर  खुदा  जाने  खता
 क्‍या  है।'

 पिछले  एलेक्शन  के  दौरान  मेरे  कांग्रेसी

 भाई  प्रक्सर  यह  कहा  करते  थे  कि  भ्रगर
 जनसंघ  की  हुकूमत  शा  गई  तो  हंरिजनों  के
 लिये  यह  कर  देंगे  बह  कर  देंगे  ।  लेकिन
 कांग्रेस  क ेइस  बीस  साला  सो  काल्ड  रामराज्य
 में  हरिजनों  की  जो  हालत  हुई  है  उसकी  मुंह
 बोलती  तस्वीर  मैंने  इन  दो  रिपोर्टों  में

 'पढ़ी  है  |

 एक  माननीय  सवस्य  :
 'पार्टी  के  हैं  ?

 श्री  सूरज  भान  :  में  जनसंघ  पार्टी  का

 हूं  ।  कमिश्नर  की  दोनों  रिपोर्टों  में  लिखा  है
 किं  शमी  तक  भी  हिन्दुस्तान  में  ऐसी  जगहें  g
 जहां  स्कूलों  में  हरिजन  बच्चों  को  भ्लाहदा
 बिठलाया  जाता  है  |  जो  हरिजन  स्कूलों  में
 पढ़ते  हैं  उनके  पानी  पीने  के  बरतन  अलहदा
 क्च  जाते  हैं  7  प्रभी  तक  हिन्दुस्तान  में  ऐसे
 होटल  हैं  जहां  हरिजनों  के  बरतन  तक
 झलाहदा  हैं  ।  भ्रभी  तक  ऐसी  जगहें  हैं  जहां
 हुरिजन  जूते  पहन  कर  गांवों  से  गुजर  नहीं

 धोप  फसि
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 सकता  अभी  तक  हिन्दुस्तान-में  ऐसी  जगह हैं जहाँ
 पर  हरिजन  सवारी  पर  बाजारों  से  गुजर  नहीं
 सकता  t  यह  थ्बन्द  मिसालें  तो  कमिश्नर  ने
 पझपनी  रिपोर्ट  में  लिखी  हैं  ।  मैं  एक  और
 झाम  मिसाल  देना  चाहता  हूं  ।  ऐसी  मिसाल
 जो  हर  शभ्रादमी  की  नजर  में  नहीं  श्राती  है  t
 में  एक  तल्ख  हकीकत  को  प्रापके  सामने
 पेश  करता  हूं  ।  हमारे  इस  देश  की  हजारों
 वाल्मीकि  मातायें  शौर  बहनें  हर  रोज
 अपनी  इज्जत  शौर  आबरू  को  हथेली  पर  रख
 कर  'समाज  और  चम  के  ठेकेदारों  के  घर

 सुबह  झोर  शाम  जाती  हैं  7  इस  हकीकत  से

 कोई  हम्कार  नहीं  कर  सकता  1८  उनकी  इज्जत
 के  साथ  जो  खिलवाड़  होता  है  वह  पत्ती  से

 छिपा  नहीं  है  1

 मैं  एक  भौर  cee  हकीकत  बयान  करना

 चाहता  हूं  बगैर  नाम  लिये  हुए  ।  एक  हरिजन
 विद्यार्थी  वा  ।  उसका  एक  दोस्त  सबर्ण
 विद्यार्थी  या  ।  वह  दोनों  होस्टल  में  रहा  करते
 थे।  एक  दिन  हरिजन  विद्यार्थी  सवर्ग  पिद्यार्थी
 के  घर  चला  गया।  छुट्टियां  थीं।  वहां  जाकर
 सवर्ण  सिच्चार्थी  से  बात  की  रात  भर  ठहरने
 के  लिये  |  सर्दी  का  मौसम  था  ।  सबर्ण
 विद्यार्थी  ने  कहा  कि  भाई  मेरे  मां  बाप  प्रार्थो-
 डावस  हैं।  वह  झपने  घर  के  बरतनों  में  तुम्हें
 खाना  नहीं  दे  सकेंगे,  वह  प्रपना  त्रिस्तरा  नहीं
 दे  सकेंगे,  झपनी  चारपाई  नहीं  दें  सकेंगे  ।

 इसलिये  जो  मत्रेशियों  का  मकान  मेरे  घर
 में  है,  उस  में  तुम्हें  ठहरना  पड़ेगा  ।
 चारपाई  हरिजनों  के  यहां  से  ला  बूंगा,  जिस्तरा
 ला  दूंगा  शौर  बतंन  वहां  से  ला  दूंगा।  खाना
 अपने  घर  से  अलबत्ता  दे  दूंगा  -  बहू  बेचारा
 ठहर  गया  क्योंकि  दोस्ती  का  तकाजा  था  ny
 खाना  खाया  प्लौर  मवेशी  वाले  मकान  में
 सो  गया  t  दत्तिफाक  से  उस  घरको  रात  में
 श्राग  लग  गई  ।  सवर्ण  त्रिद्यार्थी  प्रपने  दोस्त
 के  पास  भागा  हुमा  श्राया  ौर  बोला  कि  भाई
 उठ,  इस  धर  में  भाग  लग  गई  है,  इसे  बुझायें  a
 हरिजन  विद्यार्थी  ने  कहा  कि  जिस  घर  के
 बरतन  में  मुझे  हाथ  लगाने  की  इजाजत  नहीं  है,
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 जिस  घर  के  कपड़े  मैं  छू नहीं  सकता,  जिस  मकान
 में  मैं  रह  नहीं  सकता,  मवेशियों  के  मकान  में
 रहने  की  इजाजत  है,  वह  घर  मह्ियामेट  हो
 जाय  तो  भी  मुझे  परवाह  नहीं  ।

 मैं  आप  के  जरिये  सदन  को  शौर  सारे
 देश  को  चेतावनी  देना  चाहता  हूं  कि  अगर
 हरिजनों  के  साथ  यह  इन्स।नियतसोज  बरताव
 न  बदला,  तो  एक  वक्‍त  झा  सकता  है  कि  उस

 खुद्दार  हरिजन  विद्यार्थी  की  तरह  सदियों
 से  दबे  हुए,  कुचले  हुए  हरिजन  लोग  भी  सर
 उठा  लें  1  श्राज  नक्सलबाड़ी  में  क्‍या  हो  रहा
 है  ?  वहां  जो  गरीबों  की  गुश्बत  का  नाजायज
 फायदा  उठाने  वाले  लोग  मौजूद  हैं,  वही
 सिचुएशन  ऐसे  लोगों  के  जरिये  यहां  श्मा
 सकती  है  क्योंकि  वह  समाजी  नाबराबरी  को
 भी  एक्सप्लायट  कर  सकते  हैं।  एहसास
 खुद्दारी  झाज  बेदार  हो  चुका  है।  हो  सकता
 है  कि  इन  हालात  में  वह  भी  हिन्दुस्तान  में
 बगावत  कर  बेठें

 SC.  &  ST.

 हमें  इसका  इलाज  चाहिये  ।  प्ननटचे-
 बिलिटी  कसे  हो  ?  किसी  ने  भी  इस  पर
 ठंडे  दिल  से  सोचा  नहीं  कि  प्रनटवे-
 बिलिटी  या  छुझ्माछत  है  क्या  ?  यह  कोई
 बीमारी  नहीं  है,  तपेदिक  नहीं  है।  मैं  खुद  भी

 हरिजन  हूं  -  मुझे  तपेदिक  की  बीमारी  नहीं
 है,  श्रौर  कोई  बीमारी  नहीं  है  ।  बुखार  नहीं  है,
 लेकिन  जिस  को  पता  लगता  है  कि  मैं  हरिजन
 हूं  वह  मुझे  से  दुर  भागता  है  ।  इस  का  केवल
 मात्र  कारण  है  लोगों  का  मेन्टल  ट्विस्ट  t
 जब  तक  दिमागी  रूझान  नहीं  बदल  जायेगी
 तब  तक  कुछ  नहीं  होगा  1  लोगों  के  दिभाग  में
 जो  यह  ट्विस्ट  (खिचाव)  है  उस  को  बदलना

 कोगा  ।  इसके  सिवा  कोई  चारा  नहीं  है।  इस  के
 लिये  दो  तरीके  हैं।  एक  तो  कानूनी  et
 इस  बीमारी  की  जड़  में  जाना  चाहता  हुँ--
 एक  कानूनी  है  शौर  सरा  है  समाजी  1

 कानून  भाप  ने  बनाया  है  जिस  को  एन्टी
 झनटचेविलिटी  एक्ट  कहते  हैं,  लेकिस  उस  पर
 झमल  भहीं  होता  या  अधूरा  भमल  होता  है  1
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 इस  के  एक  पहलू  को  बिल्कुल  इग्तोर  किया
 जाता  है।  ग्रनटवेविलिटि  को  बढ़ावा  देने
 पालो  जो  किताबें  हैं,  जो  इसका  प्रवार  करती
 हु  उन  पर  झाप  को  बैन  लगा  देना  चाहिए,
 ख्वाह  वह  रिलिजस  हों,  ख्वाह  सोशल  हों,  छवाहू
 पोलिटिक्ल  हों  ।  अगर  आप  पूरो  किताब
 पर  बैन  नहीं  लगा  सकते  हैं  तो कम  से  कम  उन
 पोशन्स  को  तो  श्राप  को  जरूर  हटा  देना
 चाहिए  जो  इसको  बढ़ावा  देते  हैं  ।

 इस  के  बाद  मैं  दुसरा  पहलू  रखता  हूं  कि
 इस  के  खिलाफ  प्रोपेगन्डा  होता  चाहिये
 इस  प्रोपेगग्डे  का  आज  तक  सरकार  ने
 भाष्यम  कया  रक्‍्खा  है  ?  गैर  सरकारी
 एजैन्सियां  ।  इन  गैर-सरकारो  एजैन्सियों
 में  सिर्फ  दो  एजैन्सियां  हैं  जिन  के  बारे  में
 कहना  काफी  समझता  हूं  ।  मैं  ने  पिछले  दिनों
 सी  पालियामेन्ट  में  सवाल  किया  था  कि
 हरिजन  स्वयंसेवक  संघ  शौर  डॉप्रिस्ड  क्लासेज
 लोग  को  950  से  ले  कर  भ्रब  तक  कितना
 इपया  आप  ने  दिया  हरिजन  फंड  में  से  उन्होंने
 ष्प्बं  तक  क्‍या  काम  किया  है  ?  उस  का  उत्तर

 यह  दिया  गया  है  कि  डीप्रेस्ड  क्लासेज  लींग
 को  20  लाख,  i2  हज़ार  984  रु०  दिये
 गये  हैं  और  ह'रिजन  सेवक  संघ  को  5  लाख,
 37  हज़ार,  170  रु०  दिये  गये  हैं  ।  और
 जब  मैं  ने  दुसरे  हिस्से  का  जवाब  पूछा  कि
 दोनों  एजेन्सियों  ने  क्या  किया  हैँ  तो  उनका
 जवाब  था  :

 “The  two  organisations  men-
 tioned  above  have  been  working
 for  the  removal  of  untouchability
 which  had  its  impact  in  eradicat-
 ing  the  social  evil  of  untouchabi-
 lity.”

 इस  जवाब  से  क्‍या  मतलब  निकलता  है?
 एस  सिलसिले  में  मुझे  एक  लतोफा  याद
 झा  गया  स्टूडेंट  लाइफ  का  एक  बार  क्लास

 में  कहा  गया  कि  मिर्जा  गालिब  पर  एक  सजमून
 लिखों  ।  मेरे  एक  साथी  ने  मजमून  लिखा  जिस
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 को  हमारे  टोचर  ने  क्लास  को  पढ़  कर  सुनाया।
 उस  ने  लिखाथा  कि  मिर्जा  गालिब  बहुत
 बड़ा  शायर  था,  बहुत  ग्रच्छा  शायर  था
 इतता  प्रव्छा  शायर  था  कि उस  की  शेरे
 हमारो  किताबों  में  भो  दो  हैं।  जब  मैं  ने
 पूछा  कि  इत  प्रार्गे  ताइजे  शन्‍्स  ने  क्या  काम  किया
 है  तो  कहा  फि  बहुत  बड़।  काम  फिया  है,  इचता
 बड़ा  काम  किया  है  कि  हम  ने  खुश  होकर
 लाखों  रुपये  इन्हें  दे  दिये  7  कोई  कांक्रोट  कास
 नहों  बतजाया  गया  |  यह  शर्म  को  बात  है  ।

 कमिश्नर  शेंइयूल्ड  ट्राइब्ज  और  शेड्यूल्ड
 नकास्ट [  ने  डेफितिट  रिकमेन्डेशन  दो  है  कि
 यह  काम  तान-ग्राफिशल  एजेन्सियों  को  देने
 के  बजाये  गवर्तेनेंट  का  जो  झपना  डिपॉटिमेंट
 है  ऐडवर्टार्शनग  ऐंड  विजुश्नल  पब्लिसिटो
 का,  उस  को  दिया  जाये  |  लेकिन  उतर  को
 देने  से  गवतमेंट  ने  इन्कार  कर  दिया  क्यों

 इन्कार  किया  है,  इत  का  आप  ग्रन्दाजा  लगा
 सकते  हैं  ।  जा  प्रार्गेनइजेशन  कांग्रेप  के
 साये  में  चल  रही  हैं  उन  फे  जरिये  इस  हरिजन
 फंड  से  कांग्रेत  का  प्रचार  होता  है  न  कि  झ्नटचे-
 बिलिटो  फे  बिलाफ  t

 इप  के  बाद  मैं  एक  दे  सुझाव  देना  चाहता
 हुँ  -  सामाजिक  पहलू  में  इस  को  दूर  करने
 का  एक  बेहतर  जरिया  यह  होगा  कि  झ्रापस
 में  मेल  जाल  बढ़ाने  के  लिये  प्रतिभोज  किये
 जायें  ।  जब  तक  इटर-डाइनिंग  नहीं  होगी
 तब  तक  यह  छुत-छात  की  बीमारो  खत्म
 नहों  हो  n  aa  दिशा  में  ्ारि०  एस०
 Wao  वे  काफो  काम  किया  है।  हूं।  सकता  क
 कि  प्रदस्य  का  इत  नाम  से  चिढ़  हो  गईं  हो,
 लेकिन  बोसों  ताल  पहले  ह: : थ  ने  प्रतिभोज  का
 तराफा  निकाला  था।  मैं  सुझाव  देता  चाहता
 हूं  (क  व  हे  डिस्ट्रिक्ट  लेवेल  पर  हो  चाहे  फिसी
 झोर  जनहू,  जहां  पर  भी  झाप  जाना  चाहें,
 वर्त  tz  प्रफित्वज  की  तरफ  से  प्रतिभंज  का
 तराका  ऐडाप्ट  किया  जाये।  उतध  में  यह  नहों
 होता  चाहिये  कि  गवर्न मेंट  को  तरफ  से  खाना
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 पकाया  जाये  ।  हर  आदमो  भ्रपन  घर  से
 खाना  पका  कर  लाये  शोर  वह  खाता  इकट्ठा
 कर  लिया  जाये  ।  उस  के  बाद  सब  मिल

 कर  उत को  खायें  |  एक  तो  यह  ढंग  हो
 सकता  है

 दुसरे  इंटर-कास्ट  मैरेज  है  जो  कि  इस  को
 जड़  पर  कुल्हाड़ा  मार  सकती  है।  इस  के
 प्रलावा  यह  भो  होता  चाहिए  कि  जो
 गैर  हरिजन  लड़के  शौर  लड़कियां  हरिजन
 परिवारों  में  शादियां  करें  उन  को  शेड्यूजड्ड
 कास्ट्य  ब्रौर  शेडयूल्ड  ट्राइब्स  की  तरह
 से  सर्विसेज  में  रिजवेंशन  दिया  जाये  ।
 इसो  तरह  से  प्रनटवेबिलिटी  को  दूर  करने
 के  काम  को  बढ़ावा  दियाजा  सकता  है।

 तोसरा  सुझाव  मैं  यह  देना  चाहता  हूं
 कि  प्राप  फिल्म्स  डिविज़न  को  इस  काम  के
 लिए  इस्तेमाल  करे।  वह  इसके  वारे  में  भ्रच्छी
 प्र  छी  ढाकूमैंटरीज़  बनाये।  इत  फिल्मों  में  प्रत-
 टबेबिलिटी  की  बुराइयां  दिखाई  जायें  और
 लोगों  को  प्रेरणा  दो  जाए  कि  थे  प्रन्टवेविलिटी
 को  प्रक्टिस  न  करे।  इसके  साथ  साथ  में  यह
 भो  चाहता  हूं  कि  जो  प्रोड्पूसर्ज  इसके  बारे  में
 फिल्में  बनाते  हैं  उनको  बढ़ावा  दिया  जाए,
 जो  भ्रपनी  फिल्मों  में  छूप्रा-छुत  को  मिटाने
 की  प्ररणा  लंगों  को  देते  हैं  उनको  ऐसी
 फिमों  पर  से  एंटरटेनमेंट  टैक्स  उठा  दिया

 जाए  |

 समय  थोड़ा  हैं  झौर  इतने  थोडे  रामय  में
 मैं  कित  कित  बातों  का  जिक्र  कर  सकता  हूं  ।
 प्रव  में  एजुकेशन  के  मामले  पर  झ्राता  हूं  ।

 एजुकेशन  के  मामले  पर  एक  तलज़  सो  बात
 महने  की  में  गुत्तताखों  करना  चाहता  हूं  ।

 कुछ  दिन  हुए  इनफार्मल  कन्सलटेटिव  कमेटो
 को  एक  मोटिंग  हुई  थी।  उत  में  इप  विभाग
 को  मंत्रों  श्रोमती  फुलरेणूगुह  झौर  थ्रो  मेहता
 जो  भो  थे।  उस  मिटिंग  में  a  बात  को  भो
 चर्चा  हुई  थो  कि  बचज्घोफों  को  रफम  948  में

 पुफरर  की  गई  थो  उत  समय  चांज़ों  के
 भाव  क्‍या  थे  शौर  आज  कया  हैं  ?  हर  एक
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 [aft  सूरज  भान]
 चीज़  के  वाभ  इतने  बढ़  जाने  के  बावजूद  भी
 बज़ीफों  को  राशि  नहीं  बढ़ाई  गई  है,  वह
 बही  है  जो  i9489  t  हरिजन  चिद्यार्थी
 को  वही  6  रुपये  और  बांरह  रुपये  ग्राज  भो
 मिलते  हैं  7  इसफे  जवाब  में  कहा  गया  था  कि
 हमारे  रिसोसिस  लिमिटड  हैं  और  इन
 लिमिटेड  रिसोसिस  में  हम  ओर  ज्यादा  नहीं
 दे  सकते  हैं  ।

 इस  सिलसिले  में  थे  श्रज्धं  करना  चाहता  हूं
 कि  देश  को  मायानाज़  हस्ती  श्री  श्यामा-
 प्रसाद  मुखर्ची  को  कत्ल  करन  वाले  और  सब
 से  बड़े  गदह्दार  शेख  ग्रब्दुल्ला  पर  पच्चोर  हज़ार
 रुपया  महीता  खर्च  होता  है  लेकिन  देश  में  हा  रजनों
 पर  जिन'पर  सदियों  से  इतने  जुल्म  होते  ग्रा  रहे

 थो झामबुल  गनो  वार  (भुड़गावं)  :

 वह  गद्दारेशाज़म  थे  तो  देश  में  वफादार  कौन
 है?

 को  सुरज  भान  :  मैं  जानता  हूं  कि  भाप
 मुसलमान  होने  के  नाते  एसा  हो  कहेंगे  ।

 शेख  प्रब्दुल्ला  पर  पच्चोस  हज़ार  रुपया
 महोना  खर्च  होता  है  लेकिन  हरिजन  जिन  पर
 सदियों  से  जुल्म  और  इस्तबादाद  का
 कुल्हाड़ा  चलता  रहा  है,  बेइन्साफो  उनके  साथ
 होतो  ग्राई  है  और  इस  सब  के  बावजूद  भो  वें
 देश  के  वफ़ादार  बने  हुए  हैं,  उनके  बच्जों  के
 वज़ोफों  को  राशि  बढ़ाने  के  लिए  आप
 कहते  हैं  कि  भ्रापके  पास  घन  नहीं  है  ।मैं  पुरजोर
 मांग  करता  हुं  कि  इनके  वजोफे  को  राशि
 डेफिनिटलो  बढ़नो  चाहिए  ।  इस  समय
 जो  राशि  दो  जातो  है  वह  झांसू  पौंछने  वालो
 है  1

 इसके  साथ  साथ  मैं  यह  भी  कहना  चाहता
 हैं  कि  उनको  जो  यह  राशि दी  जाती  है  यह
 समय  पर  नहीं  दी  जाती  है  1  छः  महीने  के  बाद
 या  एक  प्ताल  के  बाद  उनको  यह  राशि  मिलती
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 है  |  कई  बार  तो  ऐसा  होता  है  कि जब  उनकी
 यह  एजुकेशन  पूरी  हो  जाती  है  तब  यह
 मिलती  है  क्त  पर  उनको  यह  राशि  नहीं
 मिलती  है  ।  मैं  कहता  हूं  कि  वक्‍त  पर  उनको
 बजीफे  की  राशि  दिलाने  का  प्रबन्ध  किया
 दबाए  |

 मैं  एक  शौर  सुझाव  झ्ापकों  देना  चाहता
 हूं  ।  जो  विद्यार्थी  टैक्नीकल  एजुकेशन  प्राप्त
 करन  हैं  उनको  शाप  इंट्रेस्ट  फ्री  लोन  दें  ।  ट्रेनिंग
 लेने  के  बाद,  या  एजुकेशन  पूरी  करने  के  बाद
 जब  वे  सविस  में  लग  जाएं  या  प्रपना  व्यापार

 शुरू  कर  वें  उसके  बाद  उनसे  यह  राशि  भाप
 रिकवर  कर  सकते  हैं  |  इसके  लिए  झाप  उनसे
 बाँव  भरवा  सकते  हैं  ।

 ब  श्राप  एक  और  बात  की  श्रोर  ध्यान
 दें  |  हरिजन  विद्यार्थियों  को  महज  इसलिए
 कई  स्कूल  और  कालेजों  में  भरती  नहीं  किया
 जाता  है  क्‍योंकि  भ्रगर  उनको  दाखिल  कर
 लिया  जाए  तो  स्कुल  कालिज  वालों  को  एक
 झलहदा  उनके  लिए  रजिस्टर  बनाना  पड़ेगा
 उनके  वजीफों  के  फार्म  भर  कर  भेजने  पड़ेंगे  शौर
 दस  काम  के  लिए  एक  क्लर्क  प्रलहदा  रखता
 पड़ेगा  ।  इस  वास्ते  इन  विद्याथियों  को  वे  शुरू
 में  ही  कह  दे।  हैं  कि  यहाँ  जगह  नहीं  है,  एड-
 मिशन  पूरा  हो  चुका  है  ।  इस  कारण  से  उनको

 स्कूलों  में  एडमीशन  ही  नहीं  मिलता  है  ।  मैं
 इसके  बारे  में  ग्रापको  एक  सुझाव  देता  चाहता
 हूं  ।  श्राप  हर  एक  कल  श्र  कालेज  के  लिए
 यह  लाज़िमी  कर  दें  कि  उनको  पाँच  छः:  परसेंट
 जगहें  हर  क्लास  में  शेड्यूल्ड  कास्ट  और

 शेड्यूल्ड  ट्राइम्स  के  विद्याथियों  की  भरती
 करनी  चाहियें  भर  पाँच  छ:  परसेंट  भ्रगर  वे
 दाखिल  न  करें  तो  उनकी  प्रांट  आप  बन्द  कर
 दें।  तब  शाप  देखेंगे  कि  ये  हरिजन  स्टुडेंट्स  को
 दाखिल  करने  के  लिए  उनके  पीछे  भागों
 फिरेंगे  ।

 यहाँ  पर  यानी  दिल्ली  में  एक  जामिया
 मिलिया  इस्लामिया  यूनिवर्सिटी  है  1  हो  सकता:
 है  कि  जब  में  इसका  नाम  लूं  तो  दार  साहब
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 नाराज  हो  जाएं  ।  उसको  दस  लाख  रुपया
 सालाना  गवर्नमेंट  से  ग्रांट  मिलती  है  1  इतनी
 बांट  पने के  बायनुदे  भी  इस  यनिवर्सिटी  में
 हजीं  फें  लिये  दाबिला  बन्द  है  सैंड  पररैट
 ग्रांट  मिलती  है  लेकिन  हरिजनों  के  लिए  इस
 यूरिया  टी  में  दा  विता  बन्द  हैं।  जब  भाप  इस
 घूनिवर्सिटों  को  दस  लाख  रुपया  दे)  हैं  तो  क्‍यों
 नहों  कुछ  परसेंटेज  वहाँ  पर  हरिजनों  के
 लिए  फिक्स  करों  हैं।

 ब  मैं  लीगल  प्रसिस्टेंट  को  तरफ  प्राता

 हूं  ।  यह  कहा  जाता  है  कि  हरिजनों  को  कानूनी
 इमदाद  दी  जाती  है  मैं  समझता  हूं  कि  1964-
 65  की  रिपोर्ट  में  कमिश्तर  साहब  ने  शायद
 गलती  से  लिख  दिया  हैं  कि  कितना  एमाउष्ट
 इस  मद  में  लेप्स  हुआ  है  ।  i964-65  में
 शेड्यूल्ड  कास्ट  के  लिए  जो  रकम  मुकरंर  की
 गई  थी  लीगल  ग्नसिस्टेंत्त  क ेलिए  उसमें  स ेपचास
 लाख  रुपया  लैप्स  हुआ  1  शेड्यूल्ड  ट्राइ  ज़  के
 लिए  एक  करोड़  बीस  लाख  रुपये  की  राशि  लैप्स

 हुई  ।  इससे  पहले  कितनी  लैप्स  हुई  यह  बताया
 ही  नहीं  गया  है  ।  जब  यह  964-65  की
 रिपोर्ट  छपो  होगो  और  उसमें  इसका  ज़िक्र  देख

 करहो  सकता  है  कि  बजीर  साहब  नाराज़  हो  गए
 हों  कि  इससे  तो  सरा  भंडाफोड़  हो  गया  ।  क्योंकि
 i965-66  की  रिपोर्ट  में  उस  राशि  का

 जिक्र  नहीं  किया  गया  है  |  यह  रकम  लैप्स  होने
 से  बव  सकती  थी  ।  लेकिन  ऐसा  नहीं  किया
 गया  ।  मैं  ध्रापको  इसके  सम्बन्ध  में  एक  सुझाव
 दे, चाज़ता  हूं  ।  यह  एक  डेफिनिट  सुझाव  है  t

 हर  प्राजित  भोर  हर  डिस्ट्रिक्ट  में  शेड्यूल्ड  कारद
 के  लायर्ज  मौजूद  ।  उन  लायर्ज  को  जो  पैनल
 बनाया  जाता  है,  उसमें  शामिल  किया  जाए।
 ध्राजकल  होता  यह  है  कि  नान-शेड्यूल्ड  कास्ट
 लावज  को  पैनल  में  भाप  ले।  हैं  -  वे  न  तो

 हरिजनों  में  कोई  इंटिरेस्ट  ले।  हैं  और  न  ही
 हरिजन  उनकों  जज  हैं  ।  हरिजन  लायजं
 अगर  होंगे  तो  वे  झपते  तथा  भपनी  कम्युतिटी
 के  वैनिफ़िट  में  जो  कुछ  हो  सकता  है  करेंगे  शौर
 उस  एम्राउंट  को  मैक्सिमम  तौर  पर  यूटिलाइज
 करने  की  कोशिश  करेंगे  a
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 झब  मैं  सविसिस  की  तरफ  मात  हूं  ।
 ग्राम  लोगों  का  यह  ब्याल  है  कि  हरिजन  बहुत
 ज्यादा  स्विसिस  मेंगा  गए  हैं  ।  कई  जगह  जो
 एक  बात  पैंने  सुनी  है  उसको  कहते  हुए  मुझे
 शर्म  ग्राती  है।  यह  कहा  जाता है  कि  हरिजन
 तो  ावर्नमेंट  के  जबाई  हो  गए  हैं  ।  7  श्राप के
 सामने  कुछ  आँकड़े  पेश  करना  चाहता  हूं
 जिन  से  झ्रापकों  पता  चत्तेगा  कि  उतका  सर्बि-
 सिस  में  परसेंटेज  क्या  है  1  ये  कमिण्नर  द्वारा
 दिये  गये  भ्राँकड़े  हैं।  950  से  960  तक
 के  अकड़ें  तो  दिये  ही  नहीं  गए  हैं  दौर  शायद
 इसलिए  नहीं  दिये  गये  हैं  कि  प्रगर  उनको  दे
 दिया  जाता  तो  गवर्नमेंट  का  भंडा  फोड़  हो
 जाता  |  जब  आप  देखें  कि  ——60  को  क्लास
 एक,  क्लास  दो  श्रौर  क्लास  तीन  में  कितने  ये
 लोग थे  ।  उस  वक्‍त  क्लास  -  में  शेड्यूल्ड  कास्ट
 के  i.i6  परसेंट  लोग  थे  श्रौर  शेड्यूल्ड
 द्राइ-ज़  के  0.21  परसेंट  थे  ।  क्लास  दो  में

 शैड्यूल्ड  कास्ट  का  रिप्रिजेंटेशन  2.45
 थी  शौर  ट्राइ  ज़  का  0,  74  थी  ।  क्लास  तीन
 में  शैड्यूल्ड  कास्ट  के  7.5  प्रौर  द्राइब्ज़  के
 0.94  थे।  यह  स्थिति  i-:-60  को  थी।
 1-1-65 को क्या स्थिति थी इसको को  क्‍या  स्थिति  थी  इसको  भी  शाप

 देखें  ।  क्लास  एक  में  शेड्यूलड्ड  कास्ट  के 1. 59
 ये  शौर  ट्राइब्ज  के  0.  53  थे  t  क्लास  दो  में

 शैडयूल्ड  कास्ट  के  2.  5  थे श्रौर  ट्राइम्ज़  के
 0.28  थे  कला  Ti  पथें  शैडयूल्ड  क.स्ट  के
 8.64  थे  झोर  द्राइब्ज  के 1.11  थे।
 इन  श्राँकड़ों  का  सुनाने  के  बाद  मैं  इस  बात  को

 कहने  के  लिए  मजबूर  हूं  ।

 बहुत  शोर  सुन  थे  पहलू  में  दिल  का  ।
 ज  चौरा  ता  इक  कतरों  वक्  निकता

 खून  निकला  |

 मिनिस्टर  साहब  कह  सकी  हैं  श्रौर  उन्होंने
 कल  एक  स्टेटमेंट  में  यह  कहा  भी  था  कि  रिजरवें-
 शन  पोस्ट्स  के  भ्रगेंस्ट  नहीं  है,  वेकेंसी  के
 अरेस्ट  है।  मैं  उनकी,  दलील  को  मानता  हूं
 लेकिन  भें  एक  सवाल  पूछता  चाहता  हूं  झपके
 जरिये  उपाध्यक्ष  महोदय  ।  थ॑  उनको  से  सीधा
 सा  सवाल  पूछना  चाहता  हूं  प्र  पके  जरिये.
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 उपाध्यक्ष  महोदय  ।  मैं  उनसे  सीघा  सा  सवाल
 यह  पूछना  चाहता  हूं  कि  वह  बतायें
 कि  i950%  लेकर  भब  तक  क्लास  एक,
 क्लास  दो  शौर  क्लास  तीन  में,
 थीश्र  वाइज़  झौर  कैटेगरी  वाइज़  कितनी

 पोस्ट  लैप्स  हुई  हैं।  भगर  उन्होंने  यह  इन  ऊार्मे-
 शन  हमें  दी  तो  सारा  भंडाफोड़  हो  जाएगा  |
 तब  सारी  झसलियत  का  पता  चल  जाएगा  |
 झौर  कहाँ  तक  इनको  सविसिज्ञ  में  लेने  की
 कोशिश  की  गई  है,  इसका  पता  चल  जाएगा  |

 फिसी  के  स्वित  कै  रियरस  में  तोन  सटे  जिज
 नहीं  बल्कि  चार  टेसजिज  हतों है  t  पहलो
 स्टेज  रिक्रूटमेंट  को हं।तो  है,  दतर  एप्वाइंट-
 में  को,  तोसरों  कनफर्मे गन  को  शर  चौथयों
 प्रमोशन  की  ।  रिक्रूटमेंट  के  मैंने  झांकड़ें
 दे  दिये  है।  उनसे  साफ  जाहिर  हाता  है

 कि  रिक्टमेंट  में  इतकों  इतका  शेयर  नहीं
 मिला  है,  जितना  परसेंट  शेयर  मिलता
 चाहिये  था  बिल्कुल  नहीं  मिला  है।  ऐब
 हालत  में  आपको  ऐसे  मैं  जज  एंडाप्त  करने

 जाहिये  जिससे  उतको  स्वित्तिस  में  तादाद
 बढ़े  ।  लेकिन  देखते  में  आया  है  कि  ऐसे
 मैजर्ज  एडाप्ट  किये  जा  रहें हैं  जिससे  उतका
 रिप्रिजेंटेशन  शीर  भी  कम  हो  जाए
 शौर  उफका  रिफप्रिजेंटेशन  कम  होता  शुरू
 हो  गया  है  7  एक  तरोका  तो  यह  अपनाया
 गया  है  कि  पहले  इंस्ट्रबणंज  यह  थीं  कि
 अगर  शैउयूल्ड  ट्राइब  का  कैंडोडेट

 नहीं  मिलता  था  तो  वह  पास्ट  शैडपूल्ड
 -कास्ट  को  दे  दी  जाती  थो  था  दो  दोजा
 सकतोथो  |  लेकिन  इस  मेहरबान  गवरनमेंट

 ने  झपता  यह  फौजा दे  दिया  है  कि

 भगर  वह  पोस्ट  शाइयूल्डइ  ट्राइब
 को  नहीं  मिल  सकतो  है  तो  वह  शैड्पूल्ड
 कास्ट  को  देने  की  बजाय  जनरल  पास्ट
 करार  दे  दो  जाएगी  t
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 एक  दुपरा  तरोका  यह  भ्रपताया  गया
 हैकि  हर  डिपार्टमेंट  में  जो  एग्जेमिनेशन
 हाते हैं  पहले  उन  में  रिजवंबंशन  हत्ता  था
 लेकिन  श्व  कुछ  डिपार्टमैंटल  एग्जेंमिनेश'ज
 मेे  उत  रिजर्वेशन  को  उड़ा  दिया  गया
 है  प्रीर  केवल  वहां  इसका  रखा  है  जहां
 डायरेक्ट  रिक्र्टमेंट  हता  नहीं  है  ।  डिपार्टमैंटल
 एग्जेंमिते  शंज्ञ  में  भा  यह  कर  दिया  है  कि
 जहां  इनके  स्टैंड  को  कुछ  नं,च।  रखा  जाता
 था  वहां  शब  वह  नाचा  नहीं  रहेगा
 श्रौर  कह  दिया  है  कि  वहो  स्टैंडडं  हागा  जोकि
 जनरल  कैंडडेंट्स  के  लिए  है  ।

 जहाँ  तक  एपाउंटमेंट्स  का  ताल्‍लुक  है,
 हरिजन  एम्पलाईज़  के  साथ  सौतेली  माँ  का
 व्यवहार  किया  जाता  है  |  हो  सकता  है  कि  कुछ
 क्लास  वन  और  टू  की  पोस्ट्स  पर  वे  भ्रा  जाते

 हों,  लेकिन  उनको  ग़ैर-प्रहम  जगहों  पर  लगाया
 जाता  &  मुझे  जाती  वाकफ़ियत  है  कि  शिडयूल्ड
 कास्ट्स  के  भ्राई०  पी०  एस०  को  इंडों-टिबेटन
 बार्डर  पुलिस  या  बोर्डर  सिक्‍युरिटी  फ़ोर्स  में
 लगा  दिया  जाता  है।  या  एउमिम्निस्ट्रेन  में

 उ  को  क्लेरिकल  काम  करने  के  लिए  लगा
 दिया  जाता  हैं।  हरिजन  श्ाफ़िसजें  को

 डिस्ट्रिक्ट  का  इंचार्ज  या  एस०  पी०  नहीं
 बनाया  जाता  है  |

 ष्ी  दी०  चं०  बार्मा:  (गुरदासपुर  ):  दो
 साल  तक  मेरे  जिले  का  डिपुटी  कमिश्नर  हरि-
 जन  था।

 शो  सूरत  भान  :  होगा,  लेकिन  वह  तो

 एक्सेप्शन  होगी  ।

 श्री  रणबीर  सिह  (रोहतक  )  :  हमारा
 एस०  पी०  हरिजन  है  L

 एक  माननीय  सदस्य  :  हरिजन  प्राइम
 मिनिस्टर  होना  चाहिए

 क्रो  सुरज  भान  :  पहले  कनफ़मेंशन  के

 टाइम  पर  रिजर्वेशन  थी,  लेकिन  इस  मेहरबान
 गवर्नमेंट  ने  उसकों  भी  उड़ा  दिया  है  t

 जहाँ  तक  प्रोमोशन  का  ताल्लुक  है,  कलात
 बन  झौर  टू  में  रिजर्वेशन  नहीं  की  जाती  हूँ  ।
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 हरिजन  एस्पलाईज  चीज़ाे  रहे  हैं  कि  प्रोमोझच  नहीं  किया  जायेगा,  तो  शिड्यूल्ड  कास्ट्स

 लेकिन  उस  तरफ  कोई  ध्यान  नहीं  दिया  गया।  बे  क्येई  प्रोमाशन  नहीं  पा  सके  से  ।
 खुशकिस्मती की.  बात  द  कि  1961  सें  मुल्क
 नका  हाइएस्ट  कोर्ट,  सुप्रीम  कोर्ट,  ने  यह  फ़ैसला  भव  मैं  हरिजन  भाहयों  की  हकानोसिक
 नदिया  कि  गवर्नमेंट  प्रोमोशन  में  रिज़वेशल  कर  कन्डीशन्त  के  बारे  में  कुछ  कहना  चाहता  हूं  ।

 सकती  है,  लेकिन  इसके  बावजुद  गवर्नमेंट  टा्स  तौर  पर  उन  लोगों  को
 ं

 या  सूभर
 &  मस  नहीं  हुई  ।  पालने  के  लिए  कर्ज  दिये  जाते  हैं।  मैं  पूछता

 यह  भी  झाम  शिकायत  है  कि  जिन  सीयन-
 न्थर  शिड्यूल्ड  कास्टस  के  प्राफ़िसर्ज  को  इन

 ह्यू  कोर्स  प्रोमोशन  मिलता  होता  है,  उनके
 कान्फ़िडेंशल  रिकार्ड  जान-बुझ  कर  खराब  कर
 दिये  जाते  हैं,  ताकि  उनको  प्रोमोशन  से  महरूम
 कर  दिया  जाये  |  शिड्यूल्ड  कास्ट्स  कमिश्नर
 की  रिपोर्ट  भें  भी  इसका  ज़िक्र  किया  गया  है  झौर

 कहा  गया  है  कि  इस  स्किम  का  कोई  इक्का-
 दुक्का  केस  नहीं  है,  बल्कि  ऐसे  बहुत  से  केसिज़

 हैं  कि  जान-बूझ  कर  शिड्यूल्ड  कास्ट्स  के
 आफ़िसर्ज़  के  कार्नफडेंशल  रिकार्ड  ख़राब  कर
 दिये  जात  हैं  ।  इस  सिलसिले  में  कमिश्नर

 साहब  ने  यह  “जेस्चन  दी  है  कि  कान्फ़िडेंशल
 रिकार्ड  में  “गुड”,  “फेयर”  झौर  “वैरी  गुड”
 जैसी  कैटेगरीज़  होती  हैं  श्रौर  ग्रगर  किसी

 शिड्यूल्ड  कास्ट्स  के  आफ़िसर  के  बारे  में  “गुड”
 (लिखा  जाये,  तो  उस  को  "बैरी  गुड”  समझा
 जाये  ।  यह  सजेश्चन  तो  ठीक  है  लेकिन  मुझे
 डर  है  कि  जब  इस  बारे  में  इंस्ट्रक्शन्ज़  जारी
 की  जायेंगी,  तो  शिड्यूल्ड  कास्ट्स  के  आफ़िसर्ज
 के  कान्फ़िडेशल  रिकाई  में  पहले  से  ही

 a

 लिख  दिया  जाया  करेगा  |

 इस  लिए  मेरा  सुझाव  है  कि  हरिजन
 शुम्पलाईज्ञ  की  सबिस  कन्डीशन्ज्  को  इम्प्रूव
 करते  के  लिए  हर  एक  स्टेट  के  हर  एक
 डिपार्टमेंट  में  भौर  उस  के  साथ ही  सेंट्रल  गवर्न-
 मंट  के  हर  एक  डिपार्टमेंट  में  एक  आफ़िसर

 आन  स्पेशल  ड्सटी  मुकरर  किया  जाये,  जो
 कि  एक  स्रीतिंगर  शिड्यूल्ड  कास्ट्स  प्राफ़ितर

 ड्ौ।  वह  भाफ़िसर  इस  किस्म  की  तमाम
 अयादतियों  को  देख  सके  और  उनकी  रोक-धाम
 *

 लिए  Be
 [सिब  एक्शन  ले  सके  ।  झगर  ऐसा

 aT PSE

 चाहता  हूं  कि  क्‍या  हिरजनों  के  लिए  सिफ
 गही  काम  रह  गए  हैं  7  ज़रूरत  इस  बात  की  है
 कि  उनका  हैवी  इंडस्ट्रीज,  रूट  परमिट  श्रौर
 दूसरे  व्यापारी  कोटाज़  में  हिस्सा  दिया  जाये  ।

 मैं  यहाँ  पर  इस  बात  का  ज़िक्र  करना
 चाहता  हूं  कि  सेंट्रल  गवर्नमेंट  ने  मुहिदा
 पंजाब  गवर्नमेंट  को  इवेकुई  प्रापर्टी  की  कुछ
 लैंडज़  पाँच  रुपये  फ्री  एकड़  के  हिसाब  से  बेची
 थीं  |  लेकिन  शब  हरियाणा  और  पंजाब  की

 गवर्नमेंट्स  की  तरफ़  से  पाँच  रुपये  फ़ी  एकड़  के.
 हिसाब  से  ख़री  री  गई  वह  ज़मीन  चार  हज़ार
 रुपये  फ़ी  एकड़  के  हिसाब  से  हरिजनों  को  बेची
 जा  रही  हैं।  कहाँ  पाँच  रुपये  फ़ी  एकड़  और  कहाँ
 चार  हज़ार  रुपये  फ्री  एकड़  ।  मैं  यह  सुझाव
 देना  चाहता  हूं  कि  मन्त्री  महोदय  उन  दोनों
 गवनंमेंट  को  लिखें  कि  पाँच  रुपये  फ्री  एकड़
 की  ज़मीन  को  चार  हज़ार  फ़ी  एकड़
 के  हिसाब  से  बेचते  से  उनको  जो  आमदनी
 होगी,  उसको  वे  खुद  ही  न  खा  जायें,  बल्कि
 वे  उत  रुपये  को  हरिजन  कल्याण  फंड  में  जमा
 कर  दें  7  और  इससे  हिरजनों  के  लिए  हैवी
 इण्डस्ट्री  लगायें  |

 लौकूर  कमेटी  की  रिपोर्ट  एक  तरह  से
 कुल्हाड़ा  बन  कर  हमारे  सिर  पर  लटक  रही  है  ny
 शायद  किसी  एयर  कन्डीशन्ड  ग्राफ़िज  में  बैठ
 कर  बहू  रिपोर्ट  लिखी  गई  होगी  i  va  रिपोर्ट
 में  कहा  गया  है  कि  हरिजनों  में  कुड  जातियाँ
 तरक्की  कर  गई  हैं।  इस  रिपोर्ट  का  तो  मतलब

 बद्दी  है  कि  एक  फ़ाइन  मारनिंग  अशोक  मेहता
 श्राहूब  यहाँ  पर  एक  बिल  लायेंगे  शौर  भ्रपती
 मेजारिटी  से  उसको  पास  करा  लेंगे,  जिसकी
 हू  से  जसार  धादि  जातियों  को  स्वर्ण  हद
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 ी  सूज  आन]  a
 Sonavane  (Pandharpur):  Is

 ere  time  regulation? डिक्लेयर  कर  दिया  जायेगा।  लेकिन
 wd

 सवाल  यह  है  कि  चमार  को  स्वर्ण  हिन्दू
 डिक्लेयर  कर  देने  के  बाद  भ्री  एक
 शार्थोडाक्स  ब्राह्मण  के  दिल  में  चमार  के
 प्रति  जो  घ॒णा  है,  क्या  वह  दूर  हो  जायेगी  |
 मैं  चाहता  हूं  कि  लोक्र  कमेटी  की  रिपोर्ट  को
 स्क्रेप  कर  दिया  जाये  |

 श्रब  मैं  बड़े  ज़ोर  के  साथ  यह  कहना  चाहता
 हूं  कि  इस  देश  में  कनर्वेशन  बिल्कुल  बन्द  किया
 जाना  चाहिए  ।  इस  देश  में  धर्म-परिवर्तन  ने

 हरिजन  जाति  को  बहुत  नुकसान  पहुंचाया  है  ।

 मुझे  इस  बात  का  एहसास  है  कि  शायद  सेकुल-
 रिज्म  का  ढंढोरा  पीटने  वालों  को  मेरी  यह
 बात  भ्रखरे,  लेकिन  मैं  पूछना  चाहता  हूं  कि जब

 हरिजनों  की  ग़रीबी  को  एक्सप्लायट  करने  वाले
 लोग  उनकी  गुरबत  का  नाजायज्  फ़ायदा  उठा

 कर,  उनको  एक  मन  गेहूं  या  कुछ  कपड़ा  देकर
 उनका  घर्म-परिवर्तन  करते  हैं,  तों  उस  वक्‍त
 उनका  सैकुलरिज्म  कहाँ  कता  जाता  है  |

 चुंकि  वक्‍त  कम  है,  इसलिए  मैं  डीटेल्ज
 में  न  जाकर  सिर्फ  कुछ  सुझाव  ही  देना  चाहता

 हूं  7  श्री  सोलंकी  ने  यह  तजवीज़  पेश  की  है  कि

 एम०  पीज़्०  की  एक  कमेटी  बनाई  जाये,  जो

 हरिजनों  की  समस्याओं  की  छानबीन  करे  और
 उनकी  हालत  में  इम्प्रूवमेंट  करने  के  बारे  में
 गवर्नमेंट  को  सिफ़ारिशें  करें  ।  मैं  इसका  समर्थन
 करता  हूं  ।  काफ़ी  अस  से  काँग्रेस  बेंचिज़  से  हिर-
 जनों  के  लिए  एक  अलग  मभिनिस्द्री  की  माँग
 की  जाती  रही  है  लेकिन  श्भी  तक  ऐसा  नहीं
 किया  गया  है  ।  श्री  सोलंकी  ने  यह  भी  सजैस्चन
 दिया  है  कि  किसी  हरिजन  को  मिनिस्टर
 विदाउट  पोर्टफ़ोलियों  बनाया  जाये  1  मैं  समझता

 हूँ  कि  मिनिस्टर  विदाउट  पोर्ट  फ़ोलियो  की
 जरूरत  नहीं  है,  बल्कि  उस  मिनिस्टर  को  हूरि-
 जन  वैज्ञफ़ेयर  का  महकमा  दिया  जा  सकता  है  |
 लेकिन  मैं  तो  यह  पसंद  करूंगा  कि  इस  काम
 के  लिए  एम०  पीज़०  की  एक  कमेटी  बनाई
 जाये  ts

 Mr,  Deputy-Speaker:  I  am:  here  to
 see  to  that,

 Shri  S,  Kandappan  (Mettur):  Mr.
 Sonavane  is  a  senior  member,  he
 should  know.

 Shri  Sonavanme:  That  is  why  I  am
 asking.

 श्री  सुरज  भान  :  आखिर  में  मैं  यह
 कहना  चाहता  हूं  कि  शिड्यूल्ड  कास्ट्स  कमिश्नर
 की  रिपोर्ट  झाती  हैं  शौर  चली  जाती  हैं,
 लेकिन  उन  की  सिफ़ारिशों  पर  कोई  एक्शन
 नहीं  लिया  जाता  है।  मैं  कमिश्नर  साहब  को

 मुबारकबाद  देता  हूं  कि  वह  हिम्मत  कर  के
 कुछ  फ़ैक्ट्स  हमारे  सामने  लायें  हैं।  मैं  इस
 सिलसिले  में  यह  सजेस्चन  देना  चाहता  हूं  कि
 गर  इन  रिपोर्ट्स  में  अ्रनचेबिलिटी,  संविसिज्ष
 वगैरह  के  मुख्तलिफ़  हैड  दिये  जायें,  तो  हम  दो'

 रिपोर्ट्स  का  कम्पेरिज़न  कर  के  यह  श्रन्दाज़ा
 लगा  सकेंगे  कि  किसि  फ़ील्ड  में  कितना  बेहतरी
 या  तरक्की  हुई  है  7

 चूंकि  कुछ  भाइयों  को  एतराज़  है,  इस
 लिए  में  अपनी  बात  को  ख़त्म  करता  हूं  1

 Shri  M.  R.  Krishna  (Peddapalli):
 We  are  really  very  fortunate  to  have
 a  discussion  on  the  Scheduled  Castes
 and  Scheduled  Tribes  Commissioner's
 Report,  I  am  thankful  to  the  Minis-
 ter  of  Planning  and  Social  Security
 and  also  to  the  new  Minister  of
 Parliamentary  Affairs;  I  am  also
 grateful  to  you  and  to  the  Speaker
 because  this  is  the  first  time  probably
 we  are  discussing  this  report  a  little
 earlier,  and  also  the  time  allotted  }p
 this  report  is  about

 seven  hours,
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 Shri  8,  Kadappan:  After  seven

 years.
 Shri  M,  B.  Krishna:  It  is  not  seven

 years.  We  are  discussing  the  report
 which  has  already  become  stale.  The
 comments  and  references  which  we
 will  be  making  here  are  not  going  to
 have  any  relevance,  nor  any  reference
 to  the  reports,  because  already  the
 entire  third  five-year  plan  is  almost
 over,

 I  said  that  I  am  grateful  and  the
 House  is  grateful,  I  should  have  said
 that  as  a  right  we  have  to  discuss  this
 report  every  year  in  this  House,  but
 since  the  Minister  for  Parliamentary Affairs  and  the  Minister  concerned
 with  the  report  were  not  very  serious
 earlier,  I  said  at  least  this  time  they have  been  considerate  enough.  There-
 fore  I  say  we  are  grateful  to  them.

 Seven  hours  is  nota  long  time  given to  these  reports.  Two  and  a  half  re-
 Ports  are  being  discussed  today.  In
 1963-64  a  report  was  placed,  As  has
 been  pointed  out  by  Mr,  George  Fer-
 nandes,  my  esteemed  colleague,  that
 report  was  discussed  half  ang  then
 afterwards  the  next  report  was  placed
 very  late.  The  House  could  not  dis-
 cuss  jt,  and  now  we  are  discussing  a
 Teport  which  is  probably  current,  and
 the  assurance  which  the  Deputy
 Minister,  while  initiating  debate,  has
 given  to  this  House  that  hereafter  the
 reports  will  be  present  in  time  and  the
 Ministry  will  take  at  least  half  a  year
 to  prepare  and  submit  it  and  it  will  be
 discussed,  is  really  very  welcome  in-
 formation.

 The  report  every  year,  ard  the  way
 in  which  we  are  discussing  and  the
 way  in  which  it  is  being  presented,  is
 being  changed.  I  am  thankful  to  the
 present  Minister  that  he  has  apointed
 one  of  his  Joint  Secretaries  to  be  the
 Scheduled  Castes  Commissioner  for  a
 little  while  even  though  we  all  resent-
 ed  that  because  I  particularly  thought
 that  this  was  a  demotion  of  the  Com-
 missioners’  post  and  this  was  not  going
 to  do  any  good  service  to  the  commu-
 nity,  but  the  way  in  which  he  has
 cleaned  his  office  and  prepared  his
 first  report  I  am  really  impressed,  and
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 Probably  most  of  my  friends  would
 be  getting  a  lot  of  benefit  from  this
 report.

 It  is  pointed  out  that  this  re-
 port  has  now  come  before  the  Par-
 liament  and  Parliament  should  take
 note  of  this.  Earlier,  it  used  to  be  for
 the  consideration  of  Parliament.  The
 constitution-  makers  have  not  been
 unwise  when  they  brought  in  the  Pre-
 sident  of  the  coutry  to  be  resposible
 for  the  welfare  of  the  Scheduled
 Castes  and  Tribes.  They  knew  the  con-
 ditions  prevailing  in  the  country  at
 that  time  and  they  also  knew  what
 would  be  the  temperament  of  the
 Hindu  community  after  some  time.
 Therefore,  they  wanted  that  they
 should  entrust  this  responsibility  ६०
 the  highest  person  in  the  land  name-
 ly,  the  President  of  India,  The  way  in
 which  this  report  was  presented  is
 shocking  and  jt  also  reflects  sometimes
 on  the  highest  person  in  the  Jand.
 Many  of  my  friends  wanted  that  there
 should  be  a  committe  of  Parliament  to
 See  to  what  extent  these  recommenda-
 tions  could  be  implemented.  In  the
 United  States  the  white  people  while
 dealing  with  the  black  Negroes  are
 More  considerate  than  what  we  are
 doing  to  our  own  brethren  here.  We
 have  been  tolerating  to  some  extent.
 The  white  people  generally  cannot
 tolerate  the  black  people,  But  here  it
 is  not  white  or  black;  itis  entire
 Hindu  community  and  the  Indian
 nation,  I  want  a  committee  to  be
 constituted  by  the  President  because
 he  has  been  entrusted  with  this  res-
 ponsibility.  All  along  the  President
 has  been  receiving  the  reports  and
 sending  it  to  Parliament  but  I  wonder
 whether  the  President  knows  what
 discussion  takes  place  here  and  what
 recommendations  have  been  made  by
 various  members  here.  So,  he  should
 have  a  committee  to  advise  him  on  the
 findings  of  the  Scheduled  Castes  Com-
 missioner  and  after  8  discussion  in
 this  House,  he  should  convey  to  the
 state  as  well  as  the  central  govern-
 ment  the  recommendations  that  need
 to  be  implemented  by  them,  Failing
 ‘such  a  Committee,  I  would  like  a  com-
 mittee  of  Parliament  which  should
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 have  almost  the  came  Rawers  like  the EC  or  the  PAC.  This  is  not  a  new
 recommendation  but  a  very  old  re-
 commendaton,  The  Estimates  Com-
 mittee  which  went  inte  the  question
 of  Scheduled  Castes  affairs  has  made
 this  recommendation.  [  do  not  know
 why  Government  has  not  taken
 serious  notice  of  that  recommendation.
 I  am  one  of  those  who  always  advo-
 cated  that  the  welfare  programmes  of
 the  Harijans  or  the  Harijan  Ministry
 should  not  be  entrusted  to  the  Harijan
 memebers  because  I  was  thinking  that
 a  Minister  belonging  to  the  Harijan
 community  might  have  some  disad-
 vantages  and  might  not  function
 effectively....  (An  Hon.  Member:
 Adivasis)  I  do  not  exclude  Adivasis
 whenever  I  spaek  of  Harijans.  But
 after  seeing  the  way  in  which  the
 Ministers  function  in  the  Central  Gov-
 ernment  I  lose  hope  in  them,  When
 the  State  governments  or  officials  in
 the  ministries  do  not  agree  with  their
 view,  they  become  helpless,  This
 makes  me  feel  that  our  problems  will
 have  to  be  discussed  and  settled  by  our
 own  people  because  we  are  gradually
 losing  confidence  in  the  people  who  are
 manning  these  departments.  Mr.
 Asoka  Mehta  is  a  very  able  Minister
 and  as  a  Socialist  nobody  would
 doubt  his  sincerity.  But  here  what
 is  needed  is  practice  .They  have  to  be
 implemented.  The  Planning  com-
 mission  is  merely  a  body  to  recom-
 mend  certain  things;  it  has  to  be  exe-
 cuted  by  the  respective  departments.
 Fortunately  for  us,  Mr.  Asoka  Mehta
 happens  to  be  the  Planning  Minister
 and  also  the  Minister  in  charge  of  exe-
 cution  of  these  programmes.  The
 Home  Minster  was  dealing  with  this
 problem  earlier,  At  that  time,  when
 the  Harijan  members  wanted  to  have
 a  Separate  department  to  handle  the
 problems  of  the  Scheduled  Castes,  the
 former  Home  Minister,  the  late-
 Jamented  Govind  Vallabh  Pant,  as-
 sured  the  Members  belonging  to  the
 Harijan  community  ang  the  Scheduled
 Tribes  community  In  this  House  that
 as  the  Home  Minister  he  would  be
 weble  to  make  the  State  Governments
 implement  the  recommendations  made
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 by  various  agencies  or  by  Parliament.
 Tt  was  really  true  and  we  believed  it
 amd  we  continued  te  have  faith  in  the
 Ministries,  Now,  I  would  goa  step
 further  and  say  that  when  there  are
 80  many  Ministries  at  the  Centre,  it
 is  not  going  to  cost  the  Government  of
 India  enormou,  sums  of  money  if  they
 create  a  Ministry  exclusively  to  be  in
 charge  of  this  department.

 The  country  is  facing,  and  is  passing
 through  various  kinds  of  crisis.  We
 areseeing  what  is  happening  in  the
 various  States,  The  have-nots  should
 not  be  taken  very  lightly  now,  be-
 cause  having  the  experience  as  Jegis-
 lators  and  also  having  got  some  edu-
 cation  with  the  help  of  the  Govern-
 ment,  the  Harijan  population,  the
 tribal  population  and  the  have-nots
 know  what  is  happening  in  this
 country.  You  cannot  supress  them  too
 long.  You  cannot  put  them  in  an
 iron  mould  and  then  go  on  doing  what
 all  you  want.  There  will  come  a  time
 when,  either  the  man  will  have  to  die
 and  if  he  dies  the  whole  of  your  sche-
 dule  will  vanish,  or  the  man  will  have
 to  break  the  steel-frame  of  your
 caste,  creed  and  all  kinds  of  exploita-
 tion.  All  these  things  will  be  broken
 and  the  time  is  coming.  Therefore,
 whether  it  is  the  Congress  Govern-
 ment  at  the  Centre  or  the  Opposition
 governments  ir  the  States,  they  will
 have  to  realise  this  and  will  have  to
 become  More  sincere  than  what  they
 were,

 We  do  not  dispute  with  the  Minis-
 try  that  they  have  to  find  money  for
 education;  and  money  for  economic
 benefit.  We  find  fault  with  the  Minis-
 try  whenever  they  expose  their  own
 hollowness,  whenever  they  pretend  to
 be  too  sincre  in  implementing  the  pro-
 grammes  meant  for  the  welfare  of  the
 Scheduleg  Castes  without  really  doing
 so.  Mr,  Ashok  Sen,  when  he  was  spea-
 king  on  these  very  demands  here,  said
 that  there  should  be  a  credit  co-
 operative  for  the  Harijans;  he  wanted
 that  at  least  the  agricuturiste  who
 are  faced  with  various  kinds  of  debt
 should  be  benefitted  ¢rom  thig  credit
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 finance  cooperative,  At  that  time,
 my  esteemed  and  learned  ¢riend  Prof.
 Ranga  asked  whether  he  was  very
 ‘serious  about'this  scheme;  whether  he
 was  Hoing  to  implement  it.  Mr,  Ashok
 Sen  replied  that  he  would  see  that  th
 States  agree  and  he  would  see  that
 they  implement  it.  After  two  years,  Mr
 Ashok  Sen  was  told  by  this  depart-
 ment  or  probably  by  the  State  Gov-
 ernments  that  because  the  Scheduled
 Castes  afe  not  concentrated  in  one
 Place  they  cannot  have  the  schemes
 executed.  The  Central  Government  has
 come  to  thig  conclusion  or  has  got  this
 information;  it  has  become  wise  after
 two  yearsand  has  saidthat  the  Hari-
 jans  are  not  concentrated  in  one  parti-
 cular  place  and  therefore  this  kind
 of  finance  corporation  cannot  be  estab-
 lished;  This  is  actually  what  is  hap-
 pening,  which  makes  the  members  of
 the  Scheduled  Castes  gradually  luse
 faith,

 Sir,  I  see  you  are  about  to  press  the
 bell.  I  have  alerady  pointed  out  that
 the  reports  for  two  and  a  half  years
 are  being  discussed  just  in  seven
 hours.

 Mr.  Deputy-Speaker:  I  entirely
 agree  with  you,  but  I  have  to  accomo-
 date  a  number  of  Members,

 Shri  M.  R.  Krishna:  I  know  your
 sympathies  for  the  Harijans.  There
 is  nothing  which  I  have  to  recommend
 to  this  House  or  to  the  Minister.  All
 those  recomendations  which  the  Hari-
 jan  Welfare  Advisory  Board,  the  Par-
 jiament  and  the  various  committecs
 which  have  been  constituted  by  the

 ‘Government  have  made  are  before  the
 ‘Government,  Now,  Mr.  Asoka  Mehta
 “who  is  really  very  serious  and  sincere
 about  the  welfare  og  these  communities
 shou'd  see  that  his  Ministry  examines

 “all  those  recommendations.  Even  if  he
 can  implement  half  or  a  quarter  of  the
 “tecomertdations,  very  soon  this  com-
 lyrunity  “will  be  Able  to  advance  to
 ‘some  extent.  It  has  “become  the
 “practice  ‘with  our  leaders  that:  when-
 vever  they  ‘start  speaking,  they  “would
 always  bring  the  weaker  eécttenito
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 the  front  and  speak  for  them,  Un-
 usualy,  our  Deputy  Prime  Minister
 also  aodpted  that  course.  Submitting
 his  tax  proposals  he  said,  because  in
 this  country  there  ig  a  section  of  the
 population—scheduled  castes  and  tri-
 bes,  backward  classes  and  other  wea-
 ker  sections—guffering  from  various
 kinds  of  wants,  therefore,  Government
 will  have  to  collect  revenues  to  meet
 their  requirements,  It  wag  very  nice.
 But  after  making  thig  declaration,  he
 has  imposed  a  cut  on  the  social  wel-
 fare  programmes.  It  is  something
 astonishing.  I  never  thought  that  Mr.
 Morarji  Desai  ह ८116  stoop  to  this  kind
 of  thing.

 35  hrs.

 Now  instead  of  five  year  plans,  we
 are  thinking  of  annual  plans.  In  I966-
 67,  the  total  amount  allotted  for  social
 welfare  was  Rs,  23.85  crores.  It  has
 been  drastically  cut  to  Rs.  7.54  crores,
 We  are  grateful  to  Government  at
 least  in  one  respect—in  regard  to  the
 educational  programme.  Because  of
 the  money  Government  is  spending  on
 it,  we  have  been  able  to  get  some  cdu-
 cation,  But  that  is  not  cnouga,  But
 even  in  that  field,  the  ministry  is  try-
 ing  to  curtail]  the  quantum  of  scholar-
 ships.  They  do  not  want  the  number
 to  be  increased.  This  is  not  g  right
 attitude  on  the  part  of  the  ‘Central
 Government,  Even  if  you  do  not  give
 them  anything  else,  you  must  provide
 them  the  opportunity  to  educate.  You
 must  give’  hostel  facilities,  post-matric
 ‘scholraships,  etc.  In  1966-67,  the
 figure  way  Rs.  272  lakhs.  It  has  been
 cut  down  to  Rs,  20  lakhs  scholarships.
 I  do  blame  the  Social  Welfare  Minis-
 try  for  not  giving  better  opportunity
 for  education,  Yesterday  the  Deputy
 “Minister,  initiating  the  discussion  sald
 ‘that  untauchability  has  been  removed
 ‘tn  cities.  It  is  very  surprising,  because
 our  information  ods,  accordine  to  the
 ‘Report  ef  the  Commissioner,  even  in
 the  Central:  Government  ‘departments,
 “intouchabllity  is  pravtisdd.

 \an  “Mon,  “Waeinber:  ‘Even  «in  the:
 (Gabaret!
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 Shrimati  Lakshmikanthamma
 (Khammam):  It  is  not  good  to  make
 such  wild  allegations,

 Shri  M.  R,  Krishna:  Even  in  the
 Progressive  State  of  Mysore  which  has
 introduceg  education  for  scheduled
 castes  quite  some  years  back  the  sch>-
 duled  caste  people  are  not  allowed  to
 8०  with  shoes  in  the  city.  The  Com-
 Missioner  has  brought  it  out  in  the
 report,

 Mr,  Deputy-Speaker:  He  should  try
 to  conclude  now.  I  have  to  accom-
 modate  representatives  from  all
 sections,

 Shri  M.  R,  Krishna:  The  Plan  should
 be  made  in  such  a  way  that  they
 should  take  at  least  2  or  3  items  like
 drinking  water,  houses  e!c.  They
 should  be  able  to  earmark  funds  and
 lay  down  a  definite  period  by  which
 they  will  be  able  to  provide  all  these
 things.  It  is  no  good  simply  saying
 that  the  Housing  Minister  will  look
 after  it,  and  the  Housing  Minister,
 when  he  is  asked,  saying  that  the
 Social  Security  Minister  will  look
 after  it,  It  is  just  dodging  tne  thing
 and  it  will  not  pay  the  community  or
 the  Government.

 I  have  already  mentioned  about  tae
 committee.  The  then  Planning
 Member,  now  the  Minister  of  Trans-
 port,  Dr,  V.  K,  R.  V.  Rao,  has  organis-
 ed  a  seminar.  He  wanted  the  un-
 favourable  conditions  in  the  matter  of
 servi  to  be  done  away  with.  He
 said  that  the  quota  reserved  for  the
 Scheduled  Castes  should  be  comple-
 ted.  He  suggested  g  central  authori-
 ty  to  be  created  for  this  purpose.  But
 so  far  that  central  authority  has  not
 been  created.  I  do  not  want  Shri
 Asoka  Mehta  to  come  before  the
 House  and  say  that  there  are  yarious
 difficulties.  One  of  their  gister  de-
 partments  hag  shown  the  way  to  the
 Central  Government  how  these
 vacancies  could  be  filled  up.  In  the
 Railways,  when  they  found  that  these
 posts  were  not  being  filled,  they  ap-
 ‘pointed  a  Special’  Officer  for  ail  the
 ones.  That  Special  Officer  was  able
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 to  fill  up  all  the  vacancies  (Inter-
 ruption).  The  Social  Security  Ministry, I  hope,  will  be  able  to  take  lessons from  them  and  try  to  do  likewise,

 For  various  things  we  go  to  foreign countries  like  Russia  and  America, Now  the  time  has  come  when,  if  our
 Government  is  not  in  a  position  to
 Plan  properly  for  the  Scheduled
 Castes  and  Scheduled  Tribes,  since  the
 Americans  also  insist  that  they  would
 not  give  the  Government  of  India  all
 the  funds  required  for  the  Five  Year
 Plans  but  they  will  give  money  pro-
 ject-wise,  the  Social  Security  Minister, if  he  thinks  that  it  is  not  possible  to
 get  favours  from  the  Finance  Mini-
 ster,  should  at  least  look  tp  America
 and  other  countries  treaing  this  prub- lem  as  a  project  and  get  al!  the  assis-
 tance  that  is  required  for  implemen-
 ting  some  of  the  programmes.

 About  the  missionaries  it  has  been
 said...

 Mr,  Deputy-Speaker:  Now  he
 should  conclude.  It  is  not  possible
 for  me  to  allow  him  any  more  time.

 Shri  M.  R,  Krishna:  Sir,  I  will  con-
 clude  in  a  minute,

 Mr,  Deputy-Speaker:  He  will  have
 to  conclude  now.  This  is  not  the  way.
 He  has  taken  25  minutes,

 Shri  M.  R.  Krishna:  Sir,  I  will  con-
 clude  with  one  sentence.  It  hag  been
 said  that  the  missionaries  are  convert-
 ing  people.  We  do  not  want  any
 Scheduled  Caste  to  be  converted.  We
 are  very  definite  about  it.  All  those
 people  who  continue  to  be  Scheduled
 Castes,  who  want  to  suffer  under  all
 kinds  of  domination,  would  not  like
 this  conversion.  But  let  my  Hindu

 ‘brethren  try  to  do  the  same  kind  of
 ‘sacrifice  which  these  Christian  mis-
 ‘sionaries  coming  from  various  coun-
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 Some  hon.  Members  =  कॉए8--

 Mr,  Deputy-Speaker:
 Chatterjee—

 ‘Shri  N.  com

 ‘Shri  P.  EK,  Deo  (Kalahandi):  ‘Sir,
 mobody  has  spoken  from  our  party,

 Mr.  Deputy-Speaker:  Let  me  com-
 plete  one  round.  Your  party  will
 have  its  time,

 Shri  Srinibas  Misra  (Cuttack):  Sir, the  hon.  Member....

 Mr.  Deputy-Speaker:  Every  party ‘will  get  the  allotted  time.

 Shri  Srinibas  Misra:  Sir,  I  am  seek-
 ing  one  clarification.  The  hon,  Mem-
 ber  who  spoke  just  now  was  saying that  when  you  nodded  he  took  it  as
 your  supporting  the  point  that  he  was
 making.  For  further  guidance  of  the
 House,  May  we  know  what  it  means
 ‘when  the  Chair  nods?

 Mr,  Deputy-Speaker:  My  nodding
 need  not  be  interpreted  by  any  hon.
 Member  or  the  House.  Let  us  proceed
 now.  I  have  called  Shri  N.  C.  Chat-

 ‘terjee,  a

 Shri  N,  0,  Chatterjee  (Burdwan):
 Mr,  Deputy-Speaker;  Sir,  some  of  the
 ‘very  impassioned  speeches  have  deep-
 ly  touched  us.  I  take  it  they  are
 spontaneous  outbursts  of  souls  suffer-
 ing  from  real  anguish  and  ‘torment.
 ‘We  must  remember  this  is  not  a  com-
 munal  problem.  This  is  a  national
 problem  of  the  first  magnitude.  You
 ‘know  that  in  the  preamble  we  have
 set  very  glorious  ideals  for  ourselves.
 In  the  great  Beru  Bari  case  it  was
 accepted  by  the  Judges  of  the  Sup-
 Teme  Court  that  you  have  to  look  to
 the  preamble  for  the  purpose  of  un-
 locking  the  minds  of  the  Constitution-
 makers,  What  have  we  said  there?
 -Our  goal  is  to  secure  “justice,  social,
 economic  and  political,  liberty  of
 thought,  expression,  belief,  faith  and
 worship,  equality  of  status  .and  of
 -opportunity...."  Therefore,  we  have
 given  ourselves  a  very  Uberal  Consti-
 ttution.
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 I  remember  I  was  engaged  by  the

 then  Railway  Minister,  Shri  Jagjivan Ram  and  the  Government  to  argue  a
 case  of  the  Scheduled  Castes  before
 the  Supreme  Court—it  was  the
 Southern  Railways  case  I  was  argu- ing—and  it  was  said  that  the  Consti-
 tution  has,  to  a  large  extent,  been  a
 mere  paper  platitude,  It  has  become
 a  platitude.  We  have  said  that  un-
 touchability  is  abolished  and  its  prac- tice  in  any  form  is  forbidden.  Sir,
 standing  there,  when  I  used  to  occupy
 the  seat  left  by  the  late  lamented  Shri
 Syama  Prasad  Mookerjee,  I  pointed
 out  that  in  a  big  city  like  this,  in  the
 city  of  Delhi,  in  the  Parliament  Street
 Police  officers  were  actually  practising
 untouchability  and  actually  did  some-
 thing  very  unfair  to  our  Harijan  bre-
 thren.  Simply  because  he  touched  a
 well  and  touched  a  particular  pot
 through  which  water  was  taken  out,
 for  that  offence,  that  fellow  was  not
 only  beaten  but  he  was  fined  Rs.  8  or
 Rs.  4.  He  had  to  pay  that  fine  in  the
 city  of  Delhi.  That  is  being  practised
 still.

 What  is  the  good  of  putting  this  in
 article  6  of  the  Constitution  when  we
 are  not  implementing  it?  It  is  amaz-
 ing  that  in  the  latest  Report the  Com-
 missioner  Is  saying:

 “The  decision  of  the  Govern-
 ment  of  Punjab,  West  Bengal,
 Delhi,  Himachal  Pradesh  and
 Tripura  for  not  appointing  com-
 mittees  to  go  into  the  problem  of
 untouchability  cannot  be  appre-
 ciated.”

 I  come  from  West  Bengal.  I  feel  it
 a  matter  of  shame  that  my  State—at
 that  time,  the  Congress  Government
 was  there;  but  any  government  which
 is  there  must  get  the  blame—did  not
 appoint  a  committee  to  go  into  the

 and  the
 Commission  says  that  this  decision
 cannot  be  appreciated.  The  Commis-
 sion  finds  that  ag  a  matter  of  fact  un-
 touchability  is  being  practised  both  in
 Punjab,  West  Bengal,  Delhi  and  some
 other  States.  Even  today  the  report
 is,  in  this  city  of  Delbi,  although  we
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 have  solmnly  declared,  that  untoucha-
 bility  shall..be  abolished,  yery  little
 has  been  done  in  actual  practice.

 _.T  have  the  privilege  tg  know  the
 distinguished  lady  who  sponsored  this
 motion  and  who  is  now  in  charge  of
 the  Department  of  Social  Welfare.  I
 think  you  cannot  have  a  better  Mini-
 ster  than  her.  But  I  am  disappointed
 that  she  made  one  statement  which
 is.  completely  contrary  to  facts.  She
 said  yesterday—I  have  got  the  official
 bulletin  here  and  I  heard  her  also—

 “At  the  Centre  we  have  always
 attached  the  greatest  importance
 to  detailed  examination  and  im-
 plementation  of  the  important
 suggestions  made  by  this  Commis-
 sion.”

 -It  is.  entirely  incorrect.  I  will  prove
 it  to  the  hilt  that  this  government  has
 not  done  it.  I  will  point  out  to  you
 ‘What  has  been  done.  I  think  an  hon.
 ‘Member  from  the  Jan  Sangh  ais6
 pointed  it  out,  Look  at  the  figures,
 which  are  very  revealing.  In  957  the
 percentage  of  representation  for  Sche-
 duled  Castes  in  Class  I  service  was
 0.71;  in  963  it  went  up  to  .3l—won-
 derful  progress!  Then,  again,  look  at
 another  disgraceful]  aspect.  On  the  Ist
 of  January  957  the  percentage  of  re-
 presentation  for  Scheduled  Castes  in
 Class  IV,  the  lowest  class,  was  22.l.
 But  do  you  know  what  was  the  per-
 ;centage  on  the  lst  of  January  9637
 Jt  came  down  to  17.55.  Instead  of
 any  increase  in  the  lowest  class  the
 ‘figure  has  come  down  by  about  4  or
 Ss  per  cent.  Not  only  that.  They
 made  certain  very  strong  recommen-
 datiqons.  In  the  Fourteenth  Report
 they,  pointed  out  that  any  number  of

 awacencies  are,  there  in  the  Central
 Seczetariat  @  Clerical  Service—I  sm

 put,  the  sentence—and  the  re-
 commendation  was  this

 ut
 हैं

 toe  Bau  nts  wm
 I  am  from  page  1a
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 uphold  the  Constitution.
 _Imow,  Sir,  what  is  said  on  page  26

 Reports  “Qty  reyjz

 ५.  “Since  a  large  number  of  vacan-
 cieg  still  exist  in  the  Central  Sec-
 retariat  Clerical  Service  it  is  sug-
 gested:  that.  another  attempt
 Should  be  made  to  recruit  adequate
 number  of  Scheduled  Castes  and
 Scheduled  Tribes  persons  against
 those  vacancies  on  the  basis  of
 qualifications  laid  down  in  the
 recruitment  rules.”

 Do  you  know,  Sir,  what  he  is  say-
 ing  in  the  Fifteenth  Report?  The
 hon,  Minister  says,  ‘We  have  imple-
 mented  it."  They  have  done  nothing
 of  the  kind;  on  the  other  hand,  there
 is  the  grossest  indictment  of  the  Gov-
 ernment.  The  Government  should  be
 ashamed  of  it.  Shri  Asoka  Mehta
 should  look  into  it  and  he  should
 apologise  for  the  misconduct  of  his
 colleague.  I  am  reading  out  from  the
 latest  report,  page  2l6:—

 “The  Government  of  India,
 instead  og  taking  steps  to  accele-
 rate  the  tempo  of  appointments  in
 favour  of  the  Scheduled  Castes
 and  the  Scheduled  Tribes,  have
 now  issued  the  following  orders
 which  are  likely  to  defeat  the
 laudable  objective  of  securing
 adequate  representation  of  these
 communities  in  the  various  posts
 and  services  under  the  State.”

 They  have  not  only  not  implement-
 ed;  on  the  other  hand,  they  have
 issued  orders  directly  calculated  to
 defeat  the  objective.  I  ought  to  tell
 you—I  do  not  want  to  take  up  much
 of  your  time—that  he  has  pointed  out
 how  they  are  doing  it;  how  they  are  go-
 ing  back  on  their  words,  how  they  are
 flouting  the  recommendation  of  this
 commissioner  and  how  they  are  defy-

 ing  the  Constitution  of  India.  Every
 minister  ig  pledged  to  support  and

 Do  you

 the  latest  report?  It  Is:—

 “The  Government  of  India  in

 bi  Mindat
 of  Home  Affairs  have-

 ormed  that  these  orders  were
 issued  after  careful  consideration:
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 and  it  is  not  considered  necessary
 to  revise  them.”

 rT",
 The,  Commissioner.  for  Scheduled
 Castes  and  Scheduled  Tribes  definitely
 said  that  they  should  reconsider  their
 statement  and  previous  orders  so  as  to
 fit  in  these  people  in  the  services.  That
 should  be  done.  He  has  also  pointed
 out  what  are  the  recommendations.
 Against  that,  the  action  taken  is
 bureaucratic  attitude,  indifferent  atti-
 tude,  an  attitude  of  callousness,  This
 is  very  unfair  and  very  disappointing.

 Actually,  we  have  failed  to  do  our
 duty.  The  Father  of  the  Nation
 pointed  out  that  we  have  got  to  make
 atonements  for  our  sing  of  omission
 and  commission.  Hindu  society  has
 got  to  recognise  that  it  is  guilty  of
 gross  dereliction.  I  appeal  to  my
 Scheduled  Caste  friends  not  to  suffer
 from  any  kind  of  an  inferiority  com-
 plex.  I  entirely  support  Shri  P.  R.
 Thakur’s  suggestion  that  there  should
 be  a  ministry  and  that  ministry  should
 be  manned  by  a  Harijan,

 I  said  in  this  very  House  that  some
 percentage,  not  merely  a  minister,  of
 Governors,  should  be  recruited  from
 among  the  Scheduled  Castes.  Why  do
 you,  not  do  it?  Some  percentage  of
 ambassadors  should  be  recrujted  from
 among  the  Scheduled  Castes.  When
 even  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is
 appointed  you  do  not  take  him  neces-
 sarily  from  among  the  Harijans  or  the
 Scheduled  Tribes  That  should  be
 done.  But  they  themselves  suffer
 from  a  peculiar  kind  of  a  complex.
 They  used  to  say  that  if  you  appoint
 a  Scheduled  Caste  person  he  will  be
 suffering  from  some  kind  of  a  peculiar
 attitude  and  that  it  is  much  better  to
 have  another  man  who  is  not  a  Sche-
 duled  Caste.  That  is  not  proper.

 I  am  also  pointing  out  that  very
 done  in  the  States

 ge  151  of  the  Report  it  is  suggested
 aot  public  undertakitigs  should  follow

 “fhe  1  ‘Yesied  by  fhe  Goverhimen

 sci  wee!  Boa
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 Bit  ‘noihthg  has  ‘been  done  so  far  as.
 I  know.

 It  is  also  pointed  out  that  with  re-
 gard  to  schools  and  colleges  freeships:
 are  not  being  awarded  properly  and
 that  there  is  a  good  deal  of  discrimi-
 nation.  A  good  deal  of  difficulty  is
 created,

 Then  they  have  pointed  out  how  the.
 state  of  affairs  is  very  unsatisfactory.
 Coming  from  Bengal,  specially  having
 to  deal  with  the  terrible  problem  of
 rehabilitation—you  know,  Sir,  our
 friend  Shri  Atulya  Ghosh  has  now
 dissociated  himself  from  the  Rehabi-
 litation  Committee—being  in  charge
 of  that  committee,  I  know  that  over
 2  million  Scheduled  Castes  and  Sche-
 duled  Tribes  people  have  crossed  over
 from  East  Bengal  to  our  part  of  India,
 If  you  go  to  one  of  these  camp  sites
 or  ex-camp  sites,  you  will  find  that
 the  situation  is  horrible.  Actually,  in
 Bengal,  the  extreme  communalism  of
 the  Muslim  League  backed  by  all  the
 forces  of  British  imperialism  was
 fought  by  the  scheduled  castes  and
 tribes  people,  specially,  of  Faridpur,
 Purnea,  Bakarganj  and  Noakhali.  It
 was  the  great  idea  of  Shri  Shyame
 Prasad  Mukerjee  that  we  should  have
 our  borders  guarded  by  training  these
 people  and  by  building  up  a  perfect
 and  properly-equipped  militia.  That
 sould  have  been  done.  Even  now
 something  should  be  done  to  that
 effect.  There  is  one  Sainik  School,  I
 think,  in  Purulia  but  there  is  nvihing
 on  this  side  and  at  least  100.000  very
 able  scheduled  castes  and  tribes  hoys
 can  be  secured  for  the  purpose  of  de-
 fending  our  border.  There  would
 have  been  no  Naxalbari  if  we  would
 have  been  very  fair  to  the  scheduled
 castes  and  tribes

 aft  am  लिसये  (मुंगेर)  :  ठीक  कहा।
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 Mr.  Deputy-Speaker:  On  this  side,
 ‘Shri  Sheo  Narain  also  gives  support
 ‘to  you,

 Shri  N.  C,  Chatterjee:  Thank  you;
 he  represents  the  biggest  Party.

 I  am  pointing  out  that  we  have
 done  very  little  to  alleviate  the  econo-
 mic  distress  og  the  scheduled  castes
 and  tribes  people.  Waste  lands  have
 not  been  distributed  properly;  land-
 less  labour  has  not  been  settled.
 What  is  the  good  of  saying,  we  swore
 by  the  Preamble  of  our  Constitution,
 Justice,  Equality  of  opportunity  and
 all  that?

 As  my  hon.  friend  pointed  out,  al-
 though  I  won  the  case,  as  you  know,
 Sir,  in  the  Railways  reservation  case,
 and  the  promotions  were  upheld  by
 Justice  Gajendragadkar,  Justice  Sar-
 Ear  and  Justice  Das  Gupta,  after  that,
 they  have  gone  back  on  that  and  prac-
 tically  the  promotions  or  the  reserva-
 tions  given  to  them  have  been  taken
 away.  This  is  very  unfair,  The
 argument  given  in  the  Madras  High
 Court  was  that  equality  of  opportu-
 nity  meant  equality  of  opportunity  at
 the  time  of  initial  appointment.  The
 submission  that  I  put  forward  before
 the  Supreme  Court  was  that  it  would
 make  the  Constitution  completely
 otiose  and  that  equality  of  opportunity
 meant  equality  of  opportunity  for  the
 scheduled  castes  and  tribes  and  for
 the  backward  classes  in  all  grades  it
 every  stage.  Justice  Gajendragadkar
 accepted  that.  Now,  that  has  been
 done  away  with.  I  am  very  sorry  to
 say  that  we  are  putting  the  hand  of
 the  clock  back.

 There  are  so  many  things  to  be
 pointed  out  in  the  Fifteenth  Report.
 I  am  amazed  to  find  that  in  regard  to
 the  special  committees  which  were
 appointed  in  the  different  States—they
 have  given  facts  and  figures—they
 have  said  that  in  four  or  five  States
 the  Harijan  Special  Committee  has
 never  met  throughout  the  year.  In

 --regard  to  6  or  7  States,  no  figures
 »  have  been  given  as  to  how  many  times

 they  have  met.  That  means,  practi-
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 cally,  they  have  never  met  and  ;hey
 have  never  done  any  work,  There-
 fore,  I  say,  this  organisation  should
 be  galvanised  and  put  in  proper  shape
 and  form.  If  there  is  one  Ministry
 to  look  after  this,  specially  assigned
 with  this  great  task,  they  would  be
 able  to  do  something  and  they  would
 put  it  in  proper  shape  and  form.
 That  should  be  done,  Even  if  you
 have  one  Department,  specially  con-
 stituted,  with  competent  staff,  under
 the  leadership  of  Mr,  Asoka  Mehta,
 I  am  sure,  the  things  would  improve.
 Then,  we  can  haul  them  up,  we  can
 get  necessary,  requisite,  information
 and  we  can  see  that  the  promises
 made,  the  pledges  piven,  are  redeemed
 and  the  minimum  justice  given  to  the
 scheduled  castes  and  tribes  people,

 Shri  R.  D  Bhandare  (Bombay  Cen-
 tral);  Ever  since  the  Constitution  has
 been  framed,  ever  since  tne  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes  has  been  appointed  and
 ever  since  these  Reports  are  placed
 before  the  Houses  of  Parliament,  I
 have  been  studying  these  Reports  very
 carefully.  When  I  came  to  Parliament,
 I  thought  that  there  should  be  or  there
 would  be  some  change  foung  in  the
 Report  since  I  thought  that,  jin  the
 fate  and  destinies  of  these  people,
 there  might  have  been  some  change.
 But  I  am  really  sorry  to  say  that  there
 has  been  no  change  found  in  these
 Reports  in  the  light  of  the  conditions
 of  these  people.  I  specially  draw  your
 attention  to  the  fate  of  the  Scheduled
 Tribes,  the  scavangers  and  the  sweep-
 ers.  A  number  of  committees  were
 appointed  or  have  been  appointed  and
 a  number  of  recommendations  were
 made,  What  happened  to  those  re-
 commendations,  nobody  knows,  The
 reply  is  given  in  this  House  that  the
 Government  is  considering  to  impie-
 ment  those  recommendations.  If  this
 state  of  affairs  is  to  continue,  then
 what  will  be  the  fate  of  these  people
 after  some  years,  none  can  see  and
 none  can  foretell.  Therefore,  I  need
 not  deal  with  every  point  that  has
 been  brought  out  by  these  Reports,
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 Time  and  again  the  Commission  for
 Scheduled  Castes  and  Scheduled
 Tribes  has  made  recommendations  on
 all  points  from  ‘A’  to  ‘Z’;  no  point  is
 left  out,  on  any  question  by  the  Com-
 missioner.  But  I  doubt  very  much
 whether  those  recommendations  have
 been  implemented.  What  is  the
 reason?  Why  is  it  so?  This  question
 must  be  asked  and  this  question  must
 also  be  answered.  Why  is  it  that  in
 spite  of  the  Constitutional  authority
 making  recommendations—the  Consti-
 tutional  authority  which  is  appointed
 for  this  purpose—these  recommenda-
 tions  are  not  implemented  at  all?

 Let  me  go  back,  Mr,  Deputy-Speaker,
 to  those  days  when  the  Constitutional
 provisions  werc  hammered  out  and
 enshrined  in  the  Constitution,  We
 must  try  to  understand  the  purpose,
 the  object,  of  those  Constitutional  pro-
 visions  which  have  been  enshrined  in
 the  Constitution.  Certainly  I  will  deal
 with  those  points  which  have  been
 dealt  with  in  these  two  Reports,  but
 let  me  first  go  back  to  the  proposition.

 After  Independence,  when  we  got
 the  power  to  frame  the  Constitution,
 we  had  taken  into  consideration  the
 fact  that  there  should  be  a  democratic
 form  of  Government.  Itistruethat  a
 democratic  type  of  Government  means
 a  government  by  consent.  The  ques-
 tion,  therefore,  arose  as  how  to
 obtain  the  consent  of  all  the  people
 inhabiting  this  country.  That  was  the
 question,  and  in  order  that  we  can
 obtain  the  consent  of  al]  the  people
 in  the  governance  of  the  country,  we
 accepted  certain  recommendations  of
 the  Committee  on  Minorities,  which
 recommendations  were  incorporated
 and  enshrined  jin  the  Constitution.
 Then  again  the  founding  fathers  of  the
 Constitution  knew  it  very  well  that
 the  modern  State  is  a  functional  State.
 The  question  was  again  thought  by  the
 founding  fathers  as  to  how  the  consent,
 the  desires  and  the  ambitions  of  all
 the  people  should  be  reflected  in  the
 Constitution  and  in  the  governance  of
 the  country.  I  need  not  tell  this  to
 the  House,  but  let  me  tell  this  to  those.
 who  are  entrusted  with  the  authority
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 to  implement  the  Constitutional  pro-
 visions,  For  their  benefit  let  me  tell
 them,  through  this  House,  When  we
 talk  of  the  consent  of  the  people,  we
 talk  of  the  people  as  a  unit.  But
 when  the  founding  fathers  found  that
 in  our  Indian  society  there  were  divi-
 sions  of  the  people,  they  thought  that
 there  should  be  some  mechanism,  some
 device,  by  which  the  consent  of  these
 people  could  be  obtained  and  reflected
 in  the  governance  of  the  country.

 15.30  hrs,

 [Sur  G.  8.  DHILLON  in  the  Chair]
 Some  of  my  friends,  including  Shri

 N.  C.  Chatterjee,  have  expressed  the
 view  that  our  society  even  today,  as
 it  was  before  at  the  time  of  framing
 of  the  Constitution,  is  divided  into
 three  classes  or  three  sections  or
 three  divisions.  Firstly  that  there  are
 some  communities  which  are  so  ad-
 vanced  that  they  alone  are  in  a  posi-
 tion  to  enjoy  the  benefits  and  blessings
 of  life.  Secondly  there  are  some  com-
 munities  which  are  considered  to  be
 backward  communities  which  are  so
 backward  that  they  are  not  in  a  posi-
 tion  or  are  not  able  to  enjoy  the
 benefits  and  blessings  of  life.  But
 there  are  also  some  communities  such
 as  the  Scheduled  Castes  and  Scheduled
 Tribes  who  are  not  only  ‘denied’,  but
 ‘forbidden’  to  enjoy,  the  benefits  and
 blessings  of  life.  In  order  that  those
 people  could  be  lifted  up  and  benefited,
 these  Constitutional  provisions  have
 been  incorporated.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indian):  But  nobody  accepts
 them.

 Shri  R.  0,  Bhandare:  J  do  agree,  but
 that  does  not  mean  that  J]  or  for  that
 matter  my  hon.  friend  should  not
 hammer  that  point  further.  I  am  quite
 aware  that  the  constitutional  provi-
 sions  are  flouted.  I  am  quite  aware
 that  those  authorities  who  have  been
 given  the  power  to  implement  the
 Constitutional  Provisions  have  not
 changed  their  attitude,  and  their  pre-
 judice  against  these  communities  is



 76939  S.C.  &  ST.

 {Shri  R.  D.  Bhandare]
 ‘pot  vanished.  I  am  quite  aware  of  all
 ‘this.  But  I  must  insist  that  we  must
 try  to  understand  the  reasons  or  the
 principles  why  we  accepted  reserva-
 tion  in  the  Constitution,  and  as  a  prin-
 ciple  enshrined  in  the  Constitution.

 I  need  not  tell  you  that  this  modern
 ‘State  is  a  functional  State.  There-
 fore,  I  must  again  go  back  and  tell  the
 House,  and  more  especially  the  Social
 Welfare  Department,  that  they  must
 insist  on  all  those  who  are  given  power
 to  work  out  the  Constitution  that  the
 consent  of  the  people  should  be  reflect-
 éd  not  only  in  the  Legislature,  but
 proper  representation  should  be  given
 in  the  Executive  and  also  the  Admi-
 ‘nistration,  in  the  Executive  in  the
 sense  that  they  should  be  given  proper
 representation  in  the  Cabinet,  because
 otherwise  there  can  be  no  political
 justice  at  all.  In  the  preamble  to  the
 Constitution  we  have  accepted  that
 ‘there  shall  be  justice—social  justice,
 ‘political  justice  and  economic  justice.
 ‘For  that  purpose,  let  there  be  repre-
 sentation  not  only  in  the  legislature
 but  also  in  the  executive  or  in  the
 Cabinet  and  in  the  administration.
 That  is  the  reason  why  reservation  as
 a  principle  has  been  enshrined  in  the
 Constitution.

 Again,  I  may  tell  the  House  that  a
 provision  has  been  incorporated  or
 enshrined  in  the  Constitution  even  as
 regards  economic  justice.  The  reser-
 vation  in  services  was  enshrined  in  the
 Constitution  for  this  reason  namely,
 that  after  getting  proper  representa-
 tion  in  the  administration  those  people
 would  rise  in  the  social  scale  and  there
 would  be  equality  and  social  and
 economic  justice.  For,  in  Government
 service,  there  is  equal  pay  and  there-
 fore  equal  status  and  equal  status  for
 equal  conditions  of  work.  In  order
 that  these  down-trodden  people  should
 tise  in  the  social  scale,  reservation  in
 services  was

 Sbri  Frank  Anthony:  But  it  has
 been  withdrawn.

 wine ne
 have  with-

 drawn  the  whole  thing  cally.  I
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 am  doing  the  case  in  the  Suprethe
 Court.

 Shri  R.  0,  Bhandare:  Then,  we  shall
 not  allow  it  to  be  withdrawn.  It  is  a
 very  simple  statement  which  I  can
 make,  because  we  cannot  allow  them.
 to  turn  the  wheels  of  history  back  to.
 those  ages  when  these  people  were  left
 to  themselves  and  to  their  fate.  But
 I  doubt  very  much  whether  reserva-
 tion  could  be  withdrawn  or  has  been
 withdrawn.  I  do  not  challenge  the
 statement  of  my  hon.  friend...

 Shri  Frank  Anihony:  I  am  doing
 the  case  in  the  Supreme  Court.  They
 have  withdrawn  it  practically  from  all
 the  cadres,

 Shri  R.  D.  Bhandare:
 has  been  withdrawn?

 Reservation

 Shri  Frank  Anthony:  Yes.

 Shri  R.  0,  Bhandare:  Oh?  It  is  news
 to  me.  I  shall  understand  jt  from  him
 later  vn.

 Shri  Frank  Anthony:  I  shall  show
 him  the  petition,

 Shri  R.  D,  Bhandare:  As  I  was  say-
 ing,  even  on  the  question  of  social
 justice,  this  reservation  was  accepted
 as  a  principle.

 For  the  purpose  of  getting  the  con-
 sent  of  the  people  to  establish  justice,
 political,  economic  and  social,  we  have
 enshrined  articles  17,  46,  335,  15(4)
 and  16(4)  in  the  Constitution.

 Let  me,  therefore,  raise  the  question:
 are  these  provisions  mandatory  or  are

 ‘they  baséd  only  on  political  expedi-
 ency?  If  it  is  political  expediency,
 §t  will  be  changed  according  to  the

 “exfgenties  of  the  time.  My  hon.
 ‘send,  Shri  Frank  Anthony,  says  that
 ‘these  ‘are  ‘withdrawn.  Tet  me  tell  my
 ‘Yearned  friend  #nd  the  House  that  this

 is  note  watfer  of  politica’  expediency;
 these  ‘are  enshrined  es  mandatory  pro-
 “Wisidng in  the  Const‘tvtion,  But:  then
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 I  am  aware  that  Government  have  not
 been  able  to  understand  this  aspect  of
 it.  It  is,  therefore,  reflacted  imme-
 diately  in  this  Report.  I  am  referring
 to.  page  285,  of  the  Report  for  1964,

 mandatory  provision  js  not  imple-
 mented  even  after  7  years  after  the
 Constitution  is  framed.  They  say  that
 the  reservation  would  be  based  on  the
 population  basis—

 “The  question  of  revision  of
 percentages  of  reservation  for
 Scheduled  Castes  and  Scheduled
 Tribes  on  the  basis  of  latest  popu-
 lation  figures  will  be  considered
 after  the  lists  of  Scheduled  Castes
 and  Scheduled  Tribes  are  revised
 by  the  Department  of  Social
 Security”,

 To  that  extent,  Government  have  not
 been  able  to  understand  the  basic
 mandatory  provision  that  the  reserva-
 tion  must  be  based  on  the  population
 basis,  After  17  years,  this  is  not
 accepted.

 Then  again,  let  me  come  to  the  other
 point.  Has  it  been  implemented?  I
 shall  certainly  join  my  learned  friend
 in  arguing  in  the  Supreme  Court.  I
 am  also  a  lawyer  as  he  is.  We  shall
 certainly  make  a  common  cause.

 Shri  Piloo  Mody  (Godhra):
 know  that,

 We

 Shri  KR.  D.  Bhandare:  I  am  telling
 my  hon.  friend,  Shri  Frank  Anthony,
 not  you  Mr.  Mody.

 Mr,  Chairman:  Please  address  the
 ‘Chair  and  do  not  get  involved  with
 ‘him.

 Shri  R,  D.  Bhandare:  I  beg  your
 pardon,  J  am  addressing  the  Chair.

 Whatever  provision  of  reservation
 accepted  by  Government  under  differ-
 ent  resolutions  may  be,  has  it  been
 implemented?  That  is  again  the  ques-
 tion  of  questions.  In  the  Commis-
 sioner’s  Report  for  ‘1964-65,  on  page
 145,  figures  are  given.  These  were
 read  out  by  my  hon.  friend,  Shri
 Chatterjee,  and  I  need  not  repeat
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 them,
 iene  wat

 ig  digcloged  there  is
 very  lev:  These  figures
 right  from  957  up  to  1963,  What  is the  improvement  in  implementa- tion  of  this  regervation  in  services

 Then  again,  let  me  refer  to  the
 figures  on  page  i0  of  the  Report  for
 ‘1965-66  ‘You  will  find  that  these
 figures  show  that  even  the  principle
 which  is  accepted  under  different
 resolutions,  even  though  not  based  on
 the  gonstitutional  provisions,  is  not
 properly  implemented.

 Let  me  Jay  down  8  proposition  that
 the  Government  are  not  in  a  mood  to
 implement  the  provisions  which  they
 themselves  have  accepted.  Only  yes-
 terday  there  was  a  question  asked  of
 the  Home  Minister  and  the  reply  given
 is  that  ‘the  quota  of  reservation  has
 thus  to  be  observed  in  vacancies  as
 and  when  they  occur  in  services  and
 posts  filled  by  direct  recruitment  and
 in  services  and  posts  filled  by  promo-
 tion  to  the  extent  reservation  is  per-
 missible  ea  What  is  the  meaning
 of  this,  what  is  the  connotation  of  this?
 The  connotation  is  that  the  backlog
 will  continue  for  ever.  Why?  Because
 at  the  time  when  a  vacancy  occurs,
 then  only  there  will  be  a  quota  fixed
 according  to  the  principle  of  reserva-
 tion,  which  means  that  the  provision
 will  never  be  implemented,  and  the
 quota  will  never  be  fulfilled  at  all.

 mat  डार  :  प्रगर
 तो  हो  जायेगा।

 श्री  प्रब्वल
 गवर्नमेंट  को  चेंज  कर

 SdgaiygS  yh:  ye  lose  or]

 [Kas  #  93  ed  Sele  of

 Shri  R.  0,  Bhandare:  Your  Govern-
 ment  will  be  worse  than  what  we  are
 doing  here.

 The  Public  Service  Commission  and
 the  Government  officers  say:  If
 the  candidates  are  not  coming
 forward,  what  can  we  do,  there
 is  a  paucity  of  candidates.  Let  me
 tell  this  House  and  the  ministry  and
 the  machinery  of  the  Government  that
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 [Shri  R.  D,  Bhandare]
 paucity  of  candidates  is  a  false  cry
 intended  to  silence  the  critic  and
 beguile  the  gullible,  because  it  can  be
 proved  by  the  report  of  the  Scheduled
 Castes  Commissioner  and  from  the
 number  of  applicants  registered  with
 the  employment  exchanges  that  there
 is  no  paucity.  How  many  graduates
 have  been  registered  there,  how  many
 doctors,  how  many  engineers,  how
 many  professors,  how  many  men  with
 B.Sc.  and  M.Sc.  degree,  how  many
 with  chemistry  degree  have  been
 registered  there?  They  were  also
 ca'led  for  interview.  I  have  with  me
 the  450  and  ‘6th  reports  of  the  U.P,S.C.
 There,  chirts  are  given  as  to  how
 many  appliel  from  these  communi-
 ties,  how  many  weve  called  for  inter-
 view,  and  hcw  m2av  were  selected,  If
 £0,  Many  applicants,  according  to  the
 chart,  were  called  for  interview,  the
 question  arises  as  to  why  is  it  that  so
 many  of  them  were  called  for  inter-
 view  and  rejected?  So  many  of  them
 were  called  for  interview  and  rejected,
 and  yet  the  cry  is  that  there  is  a
 paucity  of  candidates.  What  is  the
 difference  between  taking  these  per-
 sons  in  the  service  and  simply  raising
 the  cry  of  paucity?  A  world  of  differ-
 ence.  Moreover,  the  Government  has
 not  been  able  to  understand  the
 principle  of  selection  and  the  principle
 of  competition.  In  the  case  of  the
 scheduled  castes,  the  principle  of
 selection  of  the  candidates  with  mini-
 mum  qualifications  is  engrafted  in  the
 Constitution,  and  not  competition.
 Competition  envisages  that  because  of
 the  rule  of  law,  equality  before  the
 law,  like  should  be  treated  alike.  But
 in  the  case  of  the  scheduled  castes
 that  principle  is  not  accepted.  There-
 fore,  I  must  come  to  the  conclusion,
 and  you  will  agree  with  my  conclusion,
 that  the  Government  has  not  under-
 stood  the  constitutional  provision.  The
 Government,  the  administration,  the
 appointing  authority  including  the
 Public  Service  Commission,  has  not
 chanegd  their  attitudes  towards  these
 people.
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 The  second  conclusion  is  the  pre-
 judice  which  is  entertained  by  these
 People,  people  who  are  firm  in  power
 and  authority,  has  not  vanished.  The
 result  js  that  these  people  who  have
 been  suffering  for  ages  together  con-
 tinue  to  suffer.-  Therefore,  let  me
 make  some  suggestions  and  take  my
 seat,

 Let  me  repeat  one  or  two  points,
 that  these  people  should  be  given
 representation,  because  the  represen-
 tation  is  based  on  the  concept  of
 social  justice,  and  social  justice  is
 based  on  the  fact  that  these  people
 have  been  suffering  for  ages  together
 from  disabilities  and  difficulties,  and,
 therefore,  this  reservation  has  been
 given  to  them  as  a  principle  enshrined
 in  the  Constitution.  In  that  context  I
 have  suggested  that  to  those  people
 who  are  living  in  villages,  and  whose
 status  or  position  has  not  changed,
 even  after  converting  themselves  to
 Buddhism,  the  same  principle  should
 be  extended,  With  four  suggestions,  I
 shall  resume  my  seat.  First,  let  the
 constitutional  provisions  be  properly
 understood  by  those  who  are  in  power
 and  authority.  Secondly,  all  the  re-
 commendations  must  be  implemented
 with  sincerity  and  honesty.  Thirdly,
 a  parliamentary  committee  must  be
 appointed  with  powers  to  examine,
 with  power  to  queéstion,  to  call  for
 documents  from  different  departments.
 Lastly,  let  us  hope  that  those  charged
 with  implementation  will  fulfill  the
 constitutional  obligations.  With  these
 words,  I  have  done.

 Shri  Sivasankaran  (Sriperumbu-
 dur):  spoke  in  Tamil.**

 att  wo  सिं०  सहगल  (विलासपुर)  :

 शान  ए  प्वाइंट  आफ  प्रार्डर  ।  मैं  बड़ी
 नम्रता  के  साथ  झर्जे  करूंगा  कि  स्पीकर
 की  सीट  एक  उच्च  कोटि  की  सीट  है  ।

 Whe  Member  did  not  furnish  Hindi  or  English  translation  of  his
 speech.
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 ऐसा  नहीं  होना  चाहिए  कि  हर  एक
 सदस्य  भाप  के  पास  जाय  ।  मैं  ने  पिछाले
 नौ  साल  के  बीच  में  कभी  भ्रप्रोच  नहीं  किया
 है।  इसलिए  झाप  मेहरबानी  कर  के
 इस  सिलसिले  में  जो  स्पीकर  साहब  हैं  उन  के
 पास  यह  इत्तिला  करायें  कि  झाइन्दा
 इस  चीज  को  रोकने  की  कोशिश  करें  ताकि
 मेम्बर  उन्र  के  पास  श्रप्नोच  न  करें
 शझौर  श्राप  जिन  लोगों  के  ऊपर  श्राप  की
 झांख  जाती  है  उन  को  मौका  दें  न  कि  लिस्ट
 के  ऊपर  जाएं  i

 श्रो  साबू  राम  (फिल्लौर)  :  श्राप
 देखिए  चेयरमैन  साहब,  यह  बात  गलत  है।
 जिन  लोगों  ने  अपनी  स्लिप  दी  है
 बोलने के  लिये  उन  लोगों की  लिस्ट  बनी
 हुई  है  ।  यह  कहते  हैं  कि उन  लोगों  को  छोड़
 दीजिए  और  जिन  की  तरफ  झाप  की
 झांख  जाती  है  उन  को  बुलाइए
 यह  गलत  है  i...

 Shri  P.  K.  Deo  (Kalahandi):  While
 supporting  the  suggestion  made  by  my
 friend,  Shri  Amar  Singh  Saigal,  I
 would  like  to  draw  your  attention  to
 the  handbook  given  to  the  Members
 where  the  direction  of  the  Speaker  is
 very  clear:  that  nobody  should  ap-
 proach  the  Chair  in  this  way:  whether
 he  be  a  Whip  of  the  official  Congress
 party  or  whether  he  be  a  Minister  or
 a  senior  Member  of  the  House.

 सभापति  महोदय  :  श्राप  ने  जो  यह
 बात  कही  वह  ाप के  ख्याल  से  सही  है
 झौर  मैं  कोई  इस  काम  के  लिए  इस  चेयर

 पर  बैठने के  लिए  नया  नहीं  हूं  ।  मैं  तो  दस  साल

 रहा भी  हूं  इस  कुर्सी  पर  |  यह  एक  मेम्बर
 का  इनहेरेंट  राइट  है  कि  झगर  उसे  कोई
 शिकायत  है  तो  बहू  स्पीकर  से  कर  सकता

 है।  लेकिन  यह  मैं  ग्राप  से  जरूर  भर्ज  करूंगा
 कि जो  झाप  लोग  झपने  पार्टी  जीढ  के
 जरिये  फेहरिस्त  देत ेहैं  उस  के  मुताबिक
 काम  चलता  जाता है।  यह  बहुत ही  भ्रच्छा
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 है  बजाय  चेयरमैन  के  कहने  को  भ्राप  यह
 बात  स्पीकर  साहब  की  नोटिस  में  लाये
 तो  इस  बात  पर  वह  ख्लिंग  देंगे  उस  से
 मैं  भी  भौर  मेम्बर  भी  उस  के  पाबन्द
 होंगे,  लेकिन  मैं  इस  बात  को  श्रभी  भी  भ्रपने
 तौर  पर  बतौर  एक  चेयरमेन  के  नहीं  मानता
 कि  इस  चेयर  के  साथ  कोई  मेम्बर
 झाकर  बात  नहीं  कर  सकता  |  यह  बात
 गलत  है,  यह  कभी  हो  नहीं  सकता  t

 Shri  P,  हू,  Deo:  I  draw  your  at-
 tention  to  page  l0  of  the  Hand  book:
 for  Members:

 “(42)  Members  should  not  ap-
 proach  the  Chair  personally  in
 the  House.  They  may  send  chits,
 if  necessary.”

 So,  this  is  an  established  convention
 in  the  Lok  Sabha.  Maybe  in  the
 State  Assemblies,  members  may  ap-
 proach  the  Chair.  But  here  it  was
 never  done.  I  am  very  sorry  to  say
 that  in  this  Lok  Sabha,  this  indul-
 gence  is  often  given  by  the  Chair,
 which  should  not  be  done.

 Mr,  Chairman:  I  am  very  grateful
 for  this  reference.  So  long  as  have
 been  occupying  the  Chair,  members
 only  came  to  enquire  whether  their
 turn  is  coming  today  or  some  other
 day.  There  is  no  question  of  any
 favour  having  been  shown  to  any
 member.  I  will  bring  all  these  re-
 marks  that  you  have  made  to  the
 fotice  of  the  hon.  Speaker.  I  quite
 agree  that  it  is  not  a  good  practice.
 But  it  is  very  difficult  to  tackle.  An
 hon,  Member  may  come  and  say  that
 he  wants  to  go,  his  train  is  leaving
 in  the  evening  and  he  may  be  given
 a  chance  to  speak,

 6  hrs,
 Shri  P,  हूं,  Deo:  He  can  send  chits.

 Mr.  Chairman:  Another  Member
 may  come  and  say  that  another  hon.
 Member  has  agreed  to  his  speaking
 and  if  the  Chair  could  accommodate
 him  he  would  be  grateful.  So  these
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 -aTf  gecasions  when  I  do  not  think
 —  शिक्षा ther  is  anything  objectionable  for  the  रिजवेंशन  रखा

 गया  है
 की

 2  से
 concerned  ‘to  approach  the  के  कारण  हमारे  हुरिजन  झौर “Chair

 Shri  EB  हू,  Deo:  The  rules  are  very ‘Clear  that  they  should  not  approach the  Chair,
 Mr.  Chairman:  They  should  not.

 ‘But  I  have  quoted  instances  where  a
 Member  wants  to  know  whether
 there  is  any  likelihood  or  possibility
 of  his  name  being  called  today  or
 ‘tomorrow  and  so  on....

 Shri  P.  K,  Deo:  They  can  send  in
 chils,

 Mr.  Chairman:  |  quite  agree  with
 the  hon.  Member.  But  I  do  not
 propose  to  be  very  hard  and  fast  on

 ‘this.  But  this  practice  should  be
 discouraged.  I  will  request  the  hon.
 Speaker  to  consider  your  views,

 Shri  Ss.  Kandappan:  He  has  already
 given  a  ruling  that  Members  should
 not  approach  the  Chair.

 Mr.  Chairman:  Members  from  both
 the  sides  approach  me.  It  is  for  the
 hon.  Members  ito  agree.  I  cannot
 push  out  Members  from  ihis  side  or
 that  side.  I  cannot  leave  the  Chair.
 Therefore,  it  is  for  the  Members  to
 agree  not  to  approach  the  Chair.

 stat  झग+  दाप  गे  विनिल्‍ता

 (जंजगीर)  :  सभापति  महोदय,  आपने
 बोलने  के  लिए  समय  दिया  है,  उसके  लिये
 धन्यबाद  देती  हूं  7  इस  रिपोर्ट  में  कमिश्नर

 साहब  ने  जो  सिफारिशें  की  हैं  उस  के  लिये
 भी  उन  को  घन्यवाद  देती  हूं  1
 यदि  सरकार  इस  रिपोर्ट  में  दी  गई  सिफा-
 रिशों  को  मान  ले  तो  उस  से  हमारे  शेडयूल्ड
 कास्ट्स  और  शेडयूल्ड  ट्राइश्स  के  लोगों

 पक  बहुत  लाभ हो  सकता है  1

 नौकरियों  भें  इस  वक्‍त  जो  हमारे
 जलवे  aah  (साढ़े  बारह  )  प्रतिशत  का

 बच्चे
 म्ब  कुछ  शिक्षित  होते  जा  रहे  हैँ  लेकिन

 मुझे  दुख  के  साथ  कहना  पड़ता  है  कि  सविसिज
 में  इस  2h  प्रतिशत  रिजर्वेशन  में  से  एक

 प्रतिशत  की  भी  पूर्ती  श्रमी  तका  नहीं  हुई  है
 एक  तो  हम  हमेशा  से  उपेक्षित  रहें  हैं,
 लेकिन  उस  के  बाद  झब  जो  हमारे  बच्चे
 शिक्षित  हो  रहे  हैं,  उन  के  साथ
 भी  उपेक्षा  की  जा  रही  है  1  इस  उपेक्षा  को
 भ्राज  के  हमारे  शिक्षित  बच्चे  बरदास्त  नहीं
 कर  सक  रू  हैं।  वे  सोचते  रहते  हैं  कि  हम
 क्या  करें,  हम  इस  समाज  में  क्यों  पैदा  हुए,
 इस  समाज  को  भगवान  ने  क्‍यों
 बनाया,  इस  से  अच्छा  है  कि  हम  मुसलमान
 या  ईसाई  हो  जांय,  वहां  हम  को  सम्मान
 तो  मिलेगा।  इस  तरह  से  आज  हमारे  स्वाभि-
 मान  को  धक्का  लग  रहा  है  ।  इस  तरफ
 सरकार  को  उचित  कदम  उठाना
 चाहिये

 दूसरी  बात,  यदि  कहीं  पर  नौकरी  में
 हमारे  बच्चे  लग  भी  गये,  तो  हमेशा  यही
 विचार  रखा  जाता  है  कि  कैसे  उन  के  'रिाड
 को  खराब  किया  जाय  किस  तरह  से  उन  को
 निकला  जाय  n  मैं  ग्रापोों  एक  उदाहरण
 देना  चाहती  हूं--  एक  आदिवासी  लड़के
 ने  एक  स्वर्ण  लड़की  से  शादी  कर  ली,
 उसके  नैतिक  चरित्र  पर  लांछत  लगा  कर
 उसको  जेल  भेज  दिया  गया  ।  इस  तरह
 से  सताये  जाने  के  बाद  हम  कंसे  इस  हिन्दु-
 स्तान में में  जिन्दा  रह  रह ेहैं  मेरे  पास  ऐसे
 भ्रनेकों  उदाहरण  हैं--मैं  चाहती  हूं  कि  झाप
 इस  पर  गम्भीरता  से  विचार  करे।

 झाज  जो  लड़के  परीक्षा  पास  कर  के

 बाहर  भरा  रहे  हैं,  उन  में  से
 पिकांश

 ब्रेकार  हैं  ौर  इधर-उधर  की  टक्करें
 फिर  रहे  हैं  1  मैं  भपने  मध्य  प्रदेश  की

 बात  आपको  बतलाती  हूं  7  एक  बार  प्राम-



 १6949  S.C.  &  ‘ST.

 सेवक  की  एक  हजार  जगहों के  लिये  इन्टरव्यू
 लिया  गया,  उन  में  !7  हजार  लड़के  आये

 खन 17 हजार  नड़कों  में  से  एक  हजार  को
 लिया  गया  और  6  हजार  लड़के  बेकार
 रहे।  दस  तरह  से  बेकारी  हमारे  यहां  बढ़ती
 जा  रही है  ।  हमारी इस  गरीब  जाति  की
 आजादी भी  बढ़ती  जा  रही है  लेकिन  मतगणना
 में  हमारी  संख्या  को  कम  कर  के  दिखलाया
 जया  है  और  जिसके  कारण  हमारी  एक
 सीट  भी  कम  कर  दी  गई  है।  मैं  सरकार
 से  आग्रह  करूंगी  कि  इस  तरह  से  हमारी
 उपेका  बरदाश्त  से  बाहर  होती
 जा  रही  है,  मैं  श्राशा  करती  हूं  कि  आप  इस
 पर  उचित  ध्यान  देंगे  1

 गुजरात  सरकार  ने  अपने  यहां  एक
 उचित  कदम  उठाया  है  ।  अपने  यहां
 के  500  छात्रावासों  को  उन्होंने  भ्रादेश
 "दिया  कि  प्रत्येक  छात्रावास  को  अपने
 यहां  दो  हरिजन  लड़कों  को  लेना  होगा,  जो
 छात्रावास  नहीं  लेगा  ,  उन  को  अनुदान  नहीं
 दिया  जावेंगा  ठवा  करन  से  वहां  प्रत्येक
 फछातज़्ावास  को  दो-दो  लड़कों  को  लेना  पड़ा
 और  तब  सरकार  ने  उन  को  अनुदान  दिया
 और  इस  तरह  से  वहां  .000  विद्यार्थी
 पढ़कर  निकल  गये  1  में  सरकार  से  यही
 कहना  चाहती  हूं  कि  हम  लोगों  के  साथ
 अन्याय  नहीं  होना  चाहिये  i  ग्रादिवासी  तो

 न्ण्का  ही  दुख  से  पीडित  हैं,  लकिन  हम  तो
 दो  दखो  से  पीड़ित  हैं--एक  हमारा
 पिछड़ापन  और  दूसरा  है  सामाजिक  दुख  ।
 अब  यह  चोज  हम  लोगों  के  बरदाश्त  से

 बहुत  ज्यादा  बाहर  हो  गईं  है  ।  कब  तक

 'हमं--इस  को  बरदाश्त  करते  रहेंगे,  इस  को
 झप .. लोग  सोव  सकते  हैं  ।

 te  मैं  झापकों  एक  उदाहरण  दू'  1  मेरे
 सत्र  के  कई  मांवों  में  वहां  के  रहने  बाले
 व्स्वजों  ने  अपना  रवेया  बदल  लिया  है,
 उन्दोदे  झन्दर  ही  भ्रन्दर  हमको  समाप्त
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 करने  के  सस्य  योजना  बनाई  है।  वे  गरीब
 गरीब  जातियों  को  ऋपस  में  लड़ाते हैं तथा हैं  तथा
 जो  भपने  को  ऊंची  जाति  क्रइलाने  वाले
 लोग  हैं  वे  श्रप्रत्यक्ष  रहते  हैं,  प्रत्यक्ष
 में  नहीं  भाते  हैं।  साल में  हजारों  हत्यावें
 होती  हैं  |  हमारे यहां  एक  भ्वाला  जाति

 हैं,  बहुत  तगड़ी  जाति  हैँ,  उन  से  हमारे
 हरिजनों  को  लड़ाया  जाता  हूँ  और  इस
 तरह  से  गांव  के  गांव  खाली

 हो  गये  हैं।  उन  को  मसार-पीट  कर  गांव
 से  निकाल  दिया  जाता  हूं  n  ग्रभी दो  महीने  की
 बात  है,  मैं  जांच  के  लिये  गई  थी।

 मोतीपुर  गांव  में  कुछ  सवर्ण  भाइयों  बे] बहां
 के  कुछ  हरिजनों  को  साथ  लेक  रजों  दुसरे कुछ
 खाते  पीते  हरिजन  थे,  इस  प्राधार  पर  कि
 ये  लोग  हमारे  साथ  बराबरी  का  प्रधिकार
 चाहते  हैं,  मार  कर  निकाल  दिया  |  उस  के
 बाद  लाठियां  लेकर  घर  के  सामने
 बैंठ गये  कि  यदि  ये  लोग  रात  में  शाये  तो
 फिर  मारेंगे  ।  उनकी  गायें  रम्भातती  हुई  जब
 शाम  को  लौटीं  तो  उनको  हांक  दिया,
 उनके  बछड़े  वहां  पर  बंधे  हुए  थे,  लेंकित
 उन  को  घूसने  नहीं  दिया,  भगा  दिया
 झभौर  इस  प्रकार  वे  बछड़े  दो  दिन  मे  तड़प-
 तड़प  कर  मर  गये  |  यह  कारनामे  हमारे
 सवर्ण  लोगों  के  हैं,  जिसको  ग्राप  श्रच्छी  तरह
 से  समझ  सकते  हैं  7  उन  लोगों  के  घरों  को
 झाग  लगा  दी  गईं,  पता  नहीं  उन  की  कितनी
 क्षति  हुईं  |

 हमारे  यहां  एक  कवर्धा  थाना  है  t

 वहां  के  एक  हरिजन  ने  कुछ  थोड़ा  नेताग्रिरी
 दिखाई  i  बहां  के  थानेदार  ने  उसको  बुलाकर
 उसकी  मूछें  मुड़ा  दीं।इस  तरह  से  हमारे
 हरिजनों  के  साथ  प्रन्थाय  होता  है  |

 यह  इस  लिये  होता  है  कि  कांग्रेस  के  पक्ष
 में  प्रधिकतर  हरिजन  जाते  हैं,  हमारी  दोनों
 तरह  से  मुत्तीबत  है  कांग्रेस  के  पक्ष में  जांय
 तब  भी  मुप्तीवत्त  है  भौर  दूसरे  पक्ष
 में  जांय  तब भी  मुसीबत है।  इस  के
 कारण  हमारा  जीना  दूभर हो  गया  है  ।
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 [attach  भगम  दास  गुरु  मिनीमारु]
 सेरा  एक  सुझाव  है  कि  सरकार  ऐसा  कदम
 उठाये  जिससे  तमाम  सरकारी  कर्मचारी,
 खास  कर  पुलिस  विभाग  इतना  ध्यान  रखें
 कि  कोई  भी  रिपोर्ट  लेकर  परिजन  जाये  तो
 उस  की  ग्रच्छी  तरह  से  जांच  की  जाय  ।  मैं  एक
 नहीं  कई  गांवों  के  उदाहरण  जानती  हुूं,--
 पुलिस  के  पास  हरिजन  जाता  है  तो  उस  को
 'उल्दा  मार-पीढठ  कर  निकाल  के  हैं।  श्राज
 20  वर्षों  की  आजादी  के  वाद  भी  हरिजनों

 की  दशा  नहीं  सुधरी  है।  कहीं-कहीं  हरिजनों
 की  सहकारी  संस्थायें  हैं  उन  में  भी  मैनेजर
 पढ़े  लिखें  सबर्ण  जाति  के  होते  हैं  और
 वह  उन  सहकारी  संस्थाओं  में  प्रनपढ़  लोगों

 को  रख  लेते  हैं  और  इस  तरह  से  उन
 अनपढ़ों  को  सदस्य  बना  कर  सहकारी
 समितियों  को  खराब  कर  डालते  हैं  और
 हरिजनों  को  बदनाम  करते  हैं  1

 हरिजनों  और  अनुसूचित  आदिम
 जातियों  को  जो  रिजरवेशन  मिल
 रहा  है  वह  पांच  वर्ष  में  समाप्त
 होने  वाला  हूँ  |  श्राज  स्व्रतंत्नता  प्राप्ति  के
 20  साल  के  वाद  भी  हा  जन  आगे  नहीं
 बढ़  पाये  हैं,  हरिजनों  की  झ्राथिक  स्थिति
 नहीं  सुधरी  है,  हर.जनों  का  शिक्षा  में  कोई
 सुधार  नहीं  है  थे  हरिजनों  की  नौकरियों
 में  कोई  उन्नति  नहीं  हुई  है  इसलिए
 मेरी  प्रार्थना  है  कि  इस  हालत  को
 देखते  हुए  इस  रिजरवेशन  की  अवधि  को
 बढ़ायां  जाय  |

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Chairman,  Sir  I
 should  make  it  clear  that  the  special
 officer  appointed  by  the  President  in
 respect  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes  has,  under
 article  338,  been  charged  also  with
 the  duty  of  reporting  to  the  President
 and,  through  the  President,  to  this
 House  on  the  operation  of  the  special
 consitutional  safeguards  accorded  to
 the  Ang.o-Indian  community.  That
 is  made  very  clear  under  clause  (3)
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 of  article  338.  In  my  amendment  I
 have  sought  to  focus  attention  on
 the  stultification  of  the  constitutional
 guarantee  in  article  333  granted  to
 the  Anglo-Indian  community.

 In  his  report  the  Commissioner  has
 referred  to  article  333.  Article  333
 empowers  the  Governors  of  States  to
 nominate  to  their  respective  Vidhan
 Sabhas  either  an  Ango-Indian  or  such
 number  of  Anglo-Indians  as  they
 consider  appropriate.  I  was  respon-
 sible  for  securing  the  incorporation
 of  article  333  and  indeed  the  whole
 chapter  with  regard  to  Anglo-Indians
 in  the  Constitution  and  J  am  aware
 acutely  of  the  ordeal  that  had  to  be
 “one  through  in  order  to  secure  them.
 Today  it  is  with  regret  that  I  have
 to  focus  attention  on  this  fact  that
 there  has  been  deliberate  stultification,
 deliberate  perversion  of  this  solemn
 guarantee  granted  to  the  Anglo-
 Indian  community.

 If  you  will  look  at  arti:  ०  333,  you
 will  see  that  the  emphasis  is  on  the
 word  “representation”.  It  was  the
 intention  of  the  framers  of  the  Cons-
 titulion  and  indeed  it  is  clear  from
 the  plain  language  of  article  333  that
 article  333  was  intended  to  ensure
 that  the  Anglo-Indian  community
 should  get  representation.  But  what
 has  happened?  I  do  not  know  whe-
 ther  my  hon.  friends  there  will  ob-
 ject  but  wherever  there  has  been  8
 Communist  government  or  a  Com-
 munist-dominated  government  they
 have  deliberately  perverted  this
 guarantee.

 Shri  S,  M.  Banerjee  (Kanpur):  Sir,
 I  rise  on  a  point  of  order.  While
 having  all  my  respect  and  regard  for
 Shri  Frank  Anthony,  I  must  say  that
 the  discussion  that  we  are  having  is
 on  the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled
 Tribes  ang  not  on  the  report  of  the
 Commissioner  for  minority  commu-
 nities.  I  do  not  know  how  this  is
 relevant.  This  has  no  relevance  ‘to’.
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 it.  Of  course,  you  are  supreme  in
 this  House  ard  you  can  allow  what-
 ever.  you  like.

 Shri  Frank  Anthony:  May  I  just
 say  that  I  have  some  respect  for  my
 hon.  friend,  Shri  Banerjee,  and  he
 must  not  forteit  it  completely?  He
 was  not  listening  to  me.  He  is  so
 Obsessed  with  the  sound  of  his  own
 voice.  As  I  said,  this  report  is  under
 article  338  and  if  you  will  look  to
 Chapter  0  of  the  Report  you  will
 fing  that  it  refers  specifically  to  the
 operation  of  the  guarantees,  in  res-
 pect  of  the  Anglo-Indian  community.
 Article  333  deals  with  the  safeguards
 provided  and  under  Article  338....

 Mr.  Chairman:  You  are  quite  rele-
 vant.

 Shri  Frank  Anthony:  I  am  sorry
 Mr.  Banerjee  talks  in  a  glib  and  un-
 informed  way.  In  fact,  I  was  respon-
 sible  for  getting  these  into  the  Cons-
 titution.  There  is  a  special  Chapter. It  is  not  that  we  have  claimed  to  be
 a  backwari  vlass.  On  the  other
 hand  we  say,  we  want  no  treatment
 as  qa  backward  class.  The  Scheduled
 Castes  and  Tribes  Commissioner  was
 asked,  by  way  of  convenience,  to
 report  on  the  operation  of  the  Anglo-
 Indian  guarantees.

 Sir,  as  I  was  saying,  I  regret  to
 focus  attention  on  this  fact,  wher-
 ever  there  has  been  a  Communist
 Government,  wherever  there  has
 been  a  Communist-dominated  Gov-
 ernment,  they  have  treated  this
 guarantee  which  was  intended  for  the
 benefit  of  the  Anglo-Indian  commu-
 nity  asifit  was  intended  for  the  bene-
 fit  of  the  Communist  Party.  I  am
 referring  specifically  to  what  has
 happened  very  recently  in  West  Ben-
 gal  where  there  is  a  Communist-
 dominated  Government.

 The  practice  in  West  Bengal  has
 been  that  4  Members  of  the  Anglo-
 Indian  community  are  nominated  to
 represent  my  community  in  the  West
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 Bengal  Legislature.  The  practice  has
 also  been—some  people  may  indulge
 in  cheap  gibes—but  I  have  had  the
 privilege  of  being  elected  the  leader:
 for  many  years  of  the  All-India
 Anglo-Indian  Association.  It  is  a
 uniquely  representative  organisation.
 In  West  Bengal  there  is  no  other
 Anglo-Indian  Association.  We  are
 the  only  body  that  has  the  capacity,
 the  resources,  to  serve  my  commu-
 nity  in  a  massive  way.  We  spend,
 not  thousands  but  lakhs  of  rupees
 on  education,  on  development,  on
 economic  relief,  etc.  We  are  the
 only  organisation  that  can  serve  my
 community.

 Yet  what  happened  in  West  Bengal?
 I  took  the  precaution  of  writing  to
 the  Chief  Minister,  I  pointed  out,
 “Here  is  an  organisation,  the  only
 organisation,  in  West  Bengal  which  is
 uniquely  representative  of  my  com-
 munity.”  I  did  this  because  I  had
 my  doubts  knowing  that  the  Com-
 munists  were  dominating  the  Gov-
 ernment.  I  asked  him,  “Please  allow
 this  guarantee  to  operate  aS  it  was
 intended  to  operate  for  the  benefit
 of  my  community.  Please  don’t  in-
 terpret  it  as  if  it  was  meant  for  the
 benefit  of  iany  particular  political
 party.”  {I  underline  the  fact  that,  at
 the  Centre,  this  convention  has  grown
 and,  wahtever  we  may  say  about  the
 Congress  Government,  at  least  there
 is  some  decency  about  it.  At  the
 Centre,  it  has  recognised  my  organi-
 sation  with  70  branches,  a  branch  in
 every  important  town  and  city  in
 this  country.  It  is  a  uniquely  repre-
 sentative  organisation  of  my  commu-
 nity.  The  Congress  has  never  asked,
 “What  Party  do  you  belong  to?”.
 They  have  always  said,  “Yes,  you
 put  up  your  nominee;  vo"  may  come
 and  sit  in  the  Opposition  and  you
 can  vote  against  us.”  Mr,  Ranga
 knows,  I  have  had  the  privilege  of
 sitting  in  the  front  rank  of  the  Op-'
 position  for  the  last  20  years.  No
 demur  from  the  Government.

 Sir,  I  took  the  trouble  of  sending
 Mr.  Barrow,  my  colleague  in  Parlia-
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 (Shri  Frank  Anthony]
 ment,  who  is  the  Hony.  General  Sec-
 Tetary  of  the  All-India  Anglo-Indian
 Association,  to  explain  the  position  to
 the  Chiet  Minister  of  West  Bengal—
 he  is  a  new  gentleman—and  to  the
 Communist  Members  of  the  Govern-
 ment  that  here  is  a  uniquely  repre-
 sentative  organisation,  please  allow
 this  guarantee  to  operate  as  it  was
 intended  to  operate  for  the  benefit
 of  my  community..  Dr.  B.  C,  Roy,
 when  he  was  Chief  Minister,  func-
 tioned  in  an  honourable  way.  I  re-
 member,  in  1962,  when  I]  saw  Dr.
 Roy—we  have  our  own  procedures
 for  selecting  or  for  electing  our  peo-
 plc—when  I  went  to  him  I  gave  him
 the  names,  and  he  said,  “I  do  not
 like  one  name.”.  I  said,  “I  am  sorry;
 the  gentleman  has  been  selected,  he
 has  been  elected,  by  my  community.”
 He  said,  “I  am  honour  bound;  yours
 is  the  only  organisation,  the  only  re-
 presentative  organisation.  Since
 your  community  wants  it.  I  am  hon-
 our  bound  to  have  them  nominated.”

 What  happened  this  time?  My  col-
 Jeague,  Mr.  Barrow,  went  there,  came
 back  and  reported  to  me—he  was  not
 only  taken  aback  but  he  was
 utierly  shocked—that  he  was  asked
 by  the  Ministers  of  the  West  Bengal
 Government,  “The  persons  whose
 names  you  submit  as  representing  the
 Anglo-Indian  community  have  to
 sign  a  bond  of  allegiance  to  the  rul-
 ing  Party.”  Never  in  the  history  of
 the  operation  of  this  guarantee  has
 such  an  iniquitous  suggestion  been
 made  that  people  who  represent  MY
 community,  selected  by  my  commu-
 nity  or  elected  by  my  community,
 have  to  sign  a  bond  of  allegiance  to
 support  the  Communists,  It  is  not
 onfy  monstrous  but  it  is  utterly  im-
 moral  and  utterly  indefensible.  (In-

 ferruption)  My  friends  laugh....

 ‘Shri  S.  M,  Banerjee:  Why  do  you
 want  nomination?

 Shri  Frank  Anthony:  I  can  under-
 stand  this  howling  from  the  Com-
 munists,  The  rule  of  law  means  noth-
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 ing  to  them,  The  Constitution  means
 nothing  to  them.  When  it  suits
 them,  there  is  nothing  at  all.  The
 same  thing  happens  everywhere  else.
 When  it  suits  them,  they  will  net  only
 pervert  but  also  prostitute  the  Cons-
 iitution.  When  it  suits  them,  they
 will  oppress,  they  will  destroy,  the
 minorities,  and  that  is  precisely  what
 was  going  on  (Interruptions)
 And  what  excuse  could  they  have?
 As  I  said,  it  is  not  only  in  Calcutta
 that  I  have  my  branch,  I  have  my
 branches  in  Kharagpur,  Asansol,  Adra,
 and  Santragachi.  They  all  wired  to
 tne  Government  saying  that  the
 Anglo-Indian  community  unanimously
 supported  these  four  people.  But
 cynically  and  deliberately  they
 ignored  the  only  organisation  that
 serves  my  community  there.  Why?
 Because  they  wanted  a  bond.  Why?
 Because  they  knew  that  with  precari-
 ous  majority,  they  had  to  have  some-
 bedy  who  would  dance  to  the  Com-
 munist  tune.  They  perverted  my
 guarantee  in  order  to  keep  the  Com-
 mumist-dominated  Government  in
 power  there.

 I  want  to  say  this.  I  am  happy
 to  refer  to  a  significant  and,  indeed,
 an  honourable  contrast  to  this.  What
 happened  in  Madras?  Unlike  West
 Bengal,  in  Madras  there  is  a  small
 organisation  other  than  mine  and  they
 also  put  up  8  representative.  But  at
 least  Mr.  Annadurai,  the  Leader  of
 the  DMK,  was  honourable  enough  to
 realise  this  position  that  my  organisa-
 tion  is  the  only  organisation  that  is
 representative  and  nominated  my
 candidate.  They  gave  us  one  seat;
 they  nominated  our  candidate,  al-
 though  that  candidate  had  actively
 campaigned  against  Mr.  Annadurai
 and  the  DMK  people.  As  I  said,  this
 in  a  significant  and  honourable  con-
 trast.  (Interruptions).

 श्री  सध  लिमय  (मुंगेर:  ाप  भी  डी०

 एश०  के० में  चले  जाहये,  मेरी  भ्राप  को

 सलाह  है  1
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 Shri  Frank  Anthony:  Let  me  pay
 Mr,  Limaye  a  bit  of  a  tribute.  In
 Bihar  also  this  is  what  happened.  I
 do  not  think  I  know  the  Chief  Minis-
 ter.  We  may  have  met.  I  phoned
 Mr,  Mahamaya  Prasad  Sinha;  I  wrote
 to  him  and  explained  the  position.
 When  I  explained  it,  he  said,  “yes,  of
 course”.  He  said,  “You  may  not
 support  this  Janakranti  Dal,  but
 yours  is  the  only  organisation  and  I
 am  honour-bound  ‘to  accept  your
 representative’,  I  think,  he  is  the
 chela  of  Mr.  Limaye  or,  should  I  say,
 Mr.  Limaye  is  his  chela?

 As  I  said,  only  when  we  deal  with
 the  Communist  Party,  when  it  comes
 to  the  crunch,  they  are  prepared  to
 pervert  any  guarantee  to  a  minority;
 they  are  prepared  to  disregard  the
 guarantee,  and  they  have  done  this.
 They  have  done  this  in  West  Bengal.
 There,  they  deliberately  perverted
 my  guarantee  and  because  of  the  pre-
 carious  majority  they  felt  that  if
 they  got  their  own  people,  any  peo-
 ple  not  answerable  to  my  community,
 they  would  be  able  to  keep  themselv-
 es  in  power.

 I  want  to  say  this  finally  to  my
 fitends.  They  can  laugh,  Mine  is
 a  sinall  community  and  because  of
 that  easily  oppressed.  But  if  that
 was  not  so  small  and,  above  all,  if
 it  was  given  to  the  techniques  of
 arson,  violence  and  looting,  the
 techniques  which  the  Communists
 not  only  employ  but  also  respect,
 prabably  they  would  have  treated  us
 a  little  differently  in  West  Bengal.

 क्री  शिवनारायरा  (बस्ती)  :  उपाध्यक्ष
 महोदय,  यह  विषय  बहुत  गम्भीर  है  |  हरिजन
 समस्या  बहुत  गम्भीर  समस्या  है  |  इस  पर

 चर्चा  करते  हुए  यदि  मैं  ऋषि  दयानन्द  का

 नाम  न  लूं  तो  उनके  प्रति  बड़ी  कृतध्नता  होगी  |

 ऋषि  दयानन्द  इस  देश  के  प्रथम  नेता  जन्मे

 जिन्होंने  ज्ार्य  समाज  का  आन्दोलन  चलाया

 शौर  उन्होंने  भ्रपना  प्रथम  कर्तेस्य  समझ  कर

 हरिजनोत्यान  के  लिये  जी  जान  से
 प्रयत्न

 किया  ।  मैं  उनका  भनुग्रहीत  ह  उनके  बाद
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 गांधी  भ्राये  मैं झाज  गांधी  जी  के  प्रति  भी
 श्रद्धांजलि  प्रषित  करता  हूं  जिन्होंने  हरिजनौं-
 त्यान  अश्रान्दोलन  चलाया  तथा  दिल्ली  की
 अंगी  कालोनी  में  रह  कर  हमारी  सेवा  की  t
 इसके  लिये  हम  हरिजन  उनके  प्रति  सदा
 ऋणी  रहेंगे  ।  इसका  इनाम  भ्रम्बेदकर  साहब
 को  मिला  |  जब  1931  %  ग्रस्वेदकर  साहब
 ने  आन्दोलन  चलाया  कि  हरिजन  समाज  भ्रलग
 हो  जाये,  तब  गांधी  जी  ने  व्रत  रखा  श्रौर  हमारे
 नेताप्रों  ने,  प्रम्बेदकर  साहब  ने  गांधी  जी  के
 इस  प्रयत्न  को  माना  और  उनका  साथ  दिया  |
 आज  उसी  का  प्रतिफल  है  कि  हम  लोग  यहां
 पर  हैं  ।  हम  लोग  इस  कांग्रेस  गवर्नमेंट  के  भी

 ग्रन॒ग्रहीत  हैं  कि उसने  हमारी  मदद  की,  जिसकी
 बदौलत  आज  हमारे  कुछ  लड़के  पढ़  लिख  गये

 हैं  ।  हमारे  कमिशन  ने  रिपोर्ट  में  जो  कुछ
 लिखा  है  उसके  लिये  मैं  उनको  भी  बधाई  देता

 हैं  |  उन्होंने  उसकों  बहुत  ईमानदारी  से
 लिखा  है  |  कुछ  कमियां  हमारे  समाज  में
 कायम  हैं,  लेकिन  मैं  उम्मीद  करता  हुं  कि
 हमारी  जो  मांगें  हैं  उनको  सरकार  पूरा
 करेगी  |

 हमारे  संविधान  को  बड़े-बड़े  नेतायों  ने,
 श्री  एन०  सी०  चटर्जी  ने,  एक्स्प्लेन  किया,
 श्भी  हमारे  भाई  ने  एक्स्प्लेत  किया,  जो  कि

 कानून  के  बड़े  भारी  पंडित  हैं।  सरकार  को  भी
 ग्रांखें  खोल  कर  देखना  चाहिये  कि  हवा  किस
 तरहे  की  चल  रही  है  |  हवा  कहां  जा  रही  है,
 समय  कहां  है  |  हम  लोगों  की  बदौलत  यह
 सरकार  है,  किसानों  की  बदौलत  यह  सरकार
 है,  लेकिन  बेनिफिट  किसको  जाता  है  ?  शहर
 वालों  को,  उन  बड़े-बड़े  लोगों  को,  जिन  को
 श्राप  ऊंचा  कहते  हैं  ।

 उपाध्यक्ष  महोदय,  मैं  ग्राप  के  द्वारा  सरकार
 से  कहना  चाहता  हूं  कि  मुझे  खुशी  है  कि  हमारे
 सोशलिस्ट  लीडर  प्राज  इस  विभाग  के  मालिक

 हैं  ।  इससे  हमें  श्याशा  हैं  कि  हमारी  प्रावश्य-
 कताओं  की  वह  सही  मानों  में  रति  करेंगे  ।
 शाज  हमारे  लड़के  एम०  To  पास  कर  के
 बौराज़ों  पर  खड़े  रहते  हैं,  लेकिन  उनको  कोई
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 प्री  शिव  नांरायग]

 पूछता  नहीं  है।  यह  समाज  के  ऊपर  बड़ा  भारी
 कलंक  है  |  विदेशों  में  हम  लोग  जाते  हैं,  बड़ी
 लम्बी-लम्बी  बातें  करते  हैं  1  नीप्रोज  का  सवाल

 यू  एन०  ब्ो०  में  उठाते  हैं,  लेकिन  हिन्दुस्तान
 में  .0  करोड़  आदमी  नीग्रोज़  स ेबदतर  जीवन
 व्यतीत  करते  हैं  ।

 एक  मानन!व  रूवत्य  :  झ्राप  कांग्रेस  छोड़
 दीजिये  ।

 क्री  शिव  नौ परा :  कांग्रेस  छोड़  कर
 कहां  जायें  ?  जिन  के  साथ  प  बैठे  हुए  हैं  ?
 जब  हमारे  जनसंघ  के  सदस्य  बोल  रहे  थे  तन

 उन्होंने  हमें  उपदेश  दिया  था  ।  लेकिन  आज

 वही  लोग  हम  को  पद-दल्नित  शउयस्था  में  रदे

 हुए  हैं  ।  वह  लोग  हम  को  मने  नहां  देना

 चाहते  |  आज  तमाम  जगहों  पर  उतका  बाल-
 बाला  है  ।  बड़ा  अच्छा  होता  सगर  कहीं  बह
 कोई  धर्मशाला  ही  हम  लोगों  के  लिये  ख॒जवा
 देते  ।  इससे  भ्च्छी  तो  कांग्रेस  गत्न्मेंट  है,
 जिसने  हमें  मौका  दिया  कि  हम  यहां  ्ायें  ।

 हमारे  बच्चों  को  पढ़ाया  लिखाया  ।  लेकित

 एक  ही  दिन  में  पेड़  वड़ा  नहीं  हो  जाता

 हम  आशावानू  हैं,  निराशा4दी  नहीं  हैं  1  हमें
 आशा  हैं  कि  जब  हम  को  नेहरू  गवर्ममेंट  में
 फल  मिला  तो  उनकी  बेटी  आज  प्राइम  मिनिस्टर

 है,  उनसे  भी  हमें  वही  आशा  है  ।  लेकिन  मैं
 कमीशन  के  सामने  एक  चीज़  ज़रूर  रखना

 चाहता  हूं

 थ्री  सोहल  प्रसाद  (बांसगांव)  :  जो  बचा

 है  वह  उनके  नाती  के  जमाने  में  पूरा  हो
 जायेगा

 शनी  शिव  नारायरा  :  आप  अपने  बच्चों  को

 देखिये  ।  झाज  बिहार  शौर  यू०  पी०  के  पूर्वी
 जिलों  का  जो  हाल  है  उनकी  ओर  श्राप  नहीं
 देखते  हैं  ।  गोरखपुर  के  नेता  का  मुंह  जो  लोग

 भूखों  मर  रहे  हैं  उनके  लिये  नहीं  खुला  ।

 यहां  हल्ला  गुल्ला  करने  झाये  हैं  ।
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 मैं  गरीब  किसान  के  घर  से  प्राता  हूं  ।
 मैं  चाहता  हूं  कि  हमारी  जमीन  हम  को  दी
 जाये  ।  हम  जमीन  कमाते  हैं  ।  क्यों  ?  शहर  को
 जीवित  रखने  के  लिये  ।  वह  हमारे  नाम  पर
 जीवित  रहते  हैं  /  3  पैसे  का  हल  चलाते  हैं  हम,
 गांव  के  खेत  जोतते  हैं  हम  गौर  उसकी  पैदावार
 ले  जाते  हैं  शहर  वाले  |  चाहे  मोदी  साहब  हो  या
 रंगा  साहब  हों,  या  खुद  गवर्नमेंट  ही  हो  ।

 3  पैप्ते  का  हल  चलाने  वाले  आदमी  जो  काम
 करते  हैं,  उनको  ट्रैक्टर  की  ट्रेनिंग  नहीं  दी
 जाती,  ऐग्रिकल्चर  की  ट्रेनिंग  नहीं  दी  जाती
 इसी  लिये  श्राप  की  फूड  शार्टेज  है।  फर्टिलाइजर
 ाप  अमरीका  से  मांग  रहे  हैं,  इग्लैंड  से  मांग
 रहे  हैं  7  हम  कहते  हैं  कि  हम  को  खाली  खली
 दाना  दे  दो,  जो  हरिजन  हैं  वह  काफी  गल्ला
 पैदा  कर  के  दे  सकते  हैं  ।

 एक  माननोय  सदस्य  :  धीरे  धीरे  सब  हो
 रहा  है  ।

 श्री  शिव  नारायण  st  एक  aT  गवर्त मंद
 से  भी  कहता  चाहता  हूं  -  यह  जो  सोशल
 बेलफेप्नर  का  डिपार्टरंठ  है  पढे  फुलफ्लेज्ड
 डिपार्टमंट  होना  चाहिय  शोर  हम  मिनिरद्री
 से  श्रलग  नहीं  रहना  चहिग्रे  |  यह  विभाग
 जिन  मंत्री  के  पास  है  वह  हमारी  रक्षा  जरूर
 करेंगे,  लेकिन  सोशल  वेलफेग्रर  विभाग
 विधवाग्रों  के  लिये  है,  लूले  लंगड़े  लोगों  के  लिये
 है  a  वह  पहले  पा  जाते  हैं  और  हम  लोग
 पिछड़  जाते  हैं  ।  उस  समुद्र  में  हुए  लोग  बह
 जाते  हैं  |  मैं  गवर्नमेंट  रो  कहता  चाहता  हूं  कि
 “कहता  बहुता  मिला,  गहृता  मिला  न  कोय"  |
 हमें  हरिजनों  के  बारे  में  कहना  नहीं  चाहिये
 था,  इनके  बारे  में  तो  पंडितों  को  बोलता
 चाहिये  था  ।  हम  जब  कहते  हैं  तब  ये  चिढ़
 जाते  हैं,  ताव  में  झा  जाते  हैं  |  ताव  में  ये  न
 झायें  ।  सिसीअरली  हम  इस  बात  को  कह
 रहे  हैं  ।  अपने  दिमाग  को  ये  संतुलित  रखें  ।
 इस  समस्या  पर  गम्भीरता  से  विचार  करें  |
 ग्राज  देश  के  चारों  तरफ  लड़ाई  के  बादल  मंडरा
 रहे  हैं  -  चटर्जी  साहब  ने  ठीक  हो  कहा  है
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 नक्सलबाड़ी  के  बारे  में  ।  पश्चिमों  बंगाल  में

 यह  नक्‍्सलबाड़ो  वाला  मामला  न  हुम्ना  होता
 झगर  मिलिटरी  ट्रेनिंग  हमारे  बच्चों  को  दी  गई
 होती  ।  जिन  दस  हरिजन  औरतों  का  सिर
 काटा  गया,  उनको  तब  हम  डंडों  से  ठोक  कर
 सकते  थे  ।  मैंने  परसों  भो  कहा  था  शौर  आज
 फिर  कहता  हूं  कि  हम  में  ताकत  है,  हम  चिकने
 चिकने  नहीं  हैं,  हम  फ्रंट  से  भाग  नहीं  जायेंगे,
 अगर  हमें  नेफा  के  फ्रंट  पर  भेजा  जायेगा  तो  हम
 वहां  से  भाग  नहीं  जायेंगे,  हम  डट  कर  वहां
 बैठेंगे  और  दुश्मन  का  मुकाबला  करेंगे  ।
 हल्दी  घाटी  के  मैदान  में  राणा  प्रताप  के  साथ
 हम  लोगों  ने  ही  तलवार  खींची  थी  1  हम  पोछे
 रहने  वाले  नहीं  हैं  ।  हम  देश  के  शुभ  चिन्तक
 हैं,  हित  चिन्तक  हैं  |  देश  के  लिये  हम  कमाते  हैं  1
 देश  को  हम  खिलाते  हैं।  इस  पर  हम  गुमान
 है  ।  हम  भोख  नहीं  मांगते  हैं  -  कमा  करके
 खाते  हैं।  मजदूरी  फरके  खाते  हैं।  भोख  नहीं
 मांगते  हैं  ।

 सर्विसिस  में  हमें  श्राप  ने  तोन  परसेंट  भा
 जगहें  नहीं  दी  हैं  -  इस  तरह  हो  जो  बातें  हूँ
 इनकी  तरफ  हमारी  सरकार  का  ध्यान  जाना
 चाहिये

 श्री  सु०  Wo  तापड़िया  (पाती)  :  इस
 वर्नमेंट  से  कुछ  नहीं  होगा  ।

 श्री  शिव  नारायण  :  जो  प्रापको  गवन मेंटें
 कर  रही  हैं  वह  हमें  मालूम  है  ।  बंगाल  में
 आप  लोगों  को  गवर्नमेंट  है,  उत्तर  प्रदेश  में  है,
 पंजाब  में  है,  उड़ीसा  में  है  ।  वहां  क्‍या  वे  कर

 दी  हैं,  इसको  जा  कर  देख  लो  |  चरण  सिंह
 साहब  की  गत्र्न भेंट  उत्तर  प्रदेश  में  है  ।  मैंने

 लोहिया  साहब  से  कहा  था  कि  साढ़े  छः  एकड़
 वाली  ज्मोन  का  लगान  माफ  करो,  क्‍यों  नहीं
 करते  हो  ।  मैंने  उनसे  कहां  था  कि  जो  बंजर
 जमीन  खाली  पड़ी  है  उसको  हमें  दो,  क्‍यों  नहीं
 देते  हो,  क्‍यों  नह्हीं  उत्तको  हम  में  बांटते  हो  ।
 झाप  तो  हमारी  गवरनंमेंट  को  निकम्मो  कहते
 हो  लेकिन  झापकी  गवर्न मेंट  कया  कर  रहो  है  ?
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 श्ापको  गवर्न मेंट  में  तो  लायक  लोग  झा
 गये  हैं।  क्यों  नहीं  ये  कुछ  करते  हैं  ?  इनको  श्राप

 कारणुज़ारी  को  देखिये  t  कैसे  ये  नाक  काठ

 रहे  हैं  7  एक  एक  कानून  को  बोस  बोस  बार
 चेंज  कर  रहे  हैं  ।  खुद  झापस  में  लड़  मर

 रहे  हैं  t

 मैं  कांग्रेस  वालों  से  कहना  चाहता  हूं  कि
 ग्रपोजोशन  में  बेडी  और  हिम्मत  रखो  ।

 हमने  इस  मुल्क  को  डेमोक  दो  है  बौर  हमें
 अपोजोशन  में  बैठते  से  घत्राना  नहीं  चाहिये  ।
 हसन  बैठेंगे  ।  हल्ला  गुल्ला  करने  से  काम  नहीं
 चलेगा  ।  मैं  अपोजाशन  वालों  को  कहना
 चाहता  हु  :

 कुछ  काम  करो,  कुछ  बास  करी,
 जग  में  रह  कर  कुछ  नाम  करो

 अब  हैं  पब्लिक  साविस  कमिशन  द्वारा  जो

 रिक्रुटमेंट  किया  जाता  है  उसके  बारे  में  कुछ
 कहना  चाहता  हूं  ।  हगारे  लड़के  वहां  परीक्षाओं
 में  बैठते  हैं  -  जो  रिटन  पेपर  होता  है  उसमें  हमारे
 लड़के  75  परसेंट  नम्बर  लेते  हैं,  थ्योरी  में
 75  परसेंट  नम्बर  लेते  हैं  लेकिन  जब  वे

 इंटरव्यू  में झापे  हैं  तो  उनको  काला  कलूटा
 समझ  कर  कम  नम्बर  दिये  जाते  हैं  प्रौर  उनको
 रिजैंक्ट  कर  दिया  जाता  है  t  इस  तरह  से

 हमारे  लड़के  पीछे  रह  जाते  हैं  -  इन  बातों  को

 कहना  मैं  श्रपना  कर्तव्य  समझता  हूं  ।  जो
 झधिकारी  बर्ग  के  लोग  ब॑ठे  हुए  हैं  उनसे  भी
 दस  बात  को  मैं  कहना  चाहता  हुं  कि  वे  इसका
 नोट  लें  ।  इस  तरह  को  चीजें  नहीं  होनी  चाहिये

 मुझे  खुशी  है  कि  नये  कमिश्नर  भाये  हैं  1

 यह  गांधीवादी  हैं,  तपस्वी  हैं  ।  सुभाष  बोस  के
 साथ  तथा  गांधों  जो  के  साथ  उन्होंने  काम
 किया  है  ।  मैं  आशा  करता  हूं  कि  बहू  बढ़िया
 काम  करेंगे  |  मैं  मेहता  साहब  से  कहता  हूं  कि

 इस  डिपार्टमंट  को  वह  ठोक  ढंग  से  चलायें  भौर
 गरोबों  को  वह  मदद  करें  |  इस  बात  को  देखें  कि
 इनका  यह  डिपार्ड मंट  गरोबों  को  मदद  करता
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 [श्री  शिव  त।रायण]
 है  या  नहीं  करता  है।  हम  ग्रापके  साथ  हैं  |
 हम  श्रलग  होने  वालों  में  नहीं  हैं  ।

 स्कूलों  और  कालेजों  में  हरिजनों  के  साथ
 भेदभाव  बरता  जाता  है।  शिकायत  करने  के

 उद्दृष्य  से  मैं  यह  बात  नहीं  कह  रहा  हूं  ।
 लेकिन  जो  रीझल  पिक्चर  है  वह  मैं  आपके
 सामने  रख  रहा  2  |  इसकों  ाप  द्ृर  करो  I
 इस  में  आपका  हित  है,  देश  का  हित  है,  देश
 का  कल्याण  है  |

 श्राप  देखें  कि  हरिजन  किन-किन  क्षेत्रों  में
 आज  काम  कर  रहे  हैं  7  मजदूरी  का  काम
 ये  करते  हैं,  मिलों  में  काम  ये  करते  हैं,  कोयला
 ढोने  का  काम  ये  करते  हैं,  रेलों  में  काम  ये  करते

 हैं,  कुली  का  काम  ये  करते  हैं  7  जितनी  मुसीबतें
 हैं  हम  उठाते  हैं।  लेकिन  हम  को  खाना  कपड़ा
 झौर  रहने  के  लिये  मकान  तक  नहीं  मिलता  है  1
 मैं  प्रार्थना  करता  हूं  कि  इन  तीन  चीज़ों  का
 प्रबन्ध  हमारे  लिये  आप  कर  दें  ।  हमें  कोई
 रियासत  नहीं  चाहिये  ।

 शब  मैं  एजुकेशन  पर  झाता  हूं  1  असली

 एजुकेशन  वह  हैं  जोकि  आदमी  को  इस्सान
 बनाती  है,  बुद्धिमान  बनाती  है,  उसमें  से  पशुता
 दूर  करती  है  |  मैं  अगर  पढ़ा  लिखा  न  होता
 तो  इस  पालियामेंट  में  श्राने  का  मुझे  मौका
 नहीं  मिलता  ।  बड़ी  मुसीबत  से  मैं  यहां
 आया  हूं  ।  मैं  कहना  चाहता  हूं  कि  हरिजनों
 की  समस्या  छोटी  समस्या  नहीं  है  ।  यह  बड़ी
 गम्भीर  समस्‍या  है,  और  गम्भीरतापूर्वक
 ग्रापकों  इस  पर  विचार  करना  चाहिये  |
 झापको  ईमानदारी  से  फारेन  सर्विस  में  हमारे
 लड़कों  को  लेता  चाहिये  ।  शौर  उतको  विदेशों
 में  भेंजना  चाहिये

 एक  माननीय  सदस्य  :
 बसाना  चाहिये  ?

 श्री  कि  नारायण  :  एंथनी  साहब  ने
 बगाल  का  चखो  कर  दी  है  ये  हमें  गवर्नर

 गवर्नर  नहीं
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 बतायेंगे  ?  हमें  हमारे  लोग  ही  गवर्नर  बनायेंगे,
 ाप  नहीं  बना  पायेंगे  ।  मैं  कग्युनिस्टों  से
 कहना  चाहता  हूं  कि  मैं  देश  भक्त  हूं,  मैं  दूसरों
 का  शंख  नहीं  बजाता  हूं,  अपने  देश  का  शंख
 बजाता  हूं  |  देश  का  कल्याण  सोचता  हूं  ।
 हरिजनों  के  उद्धार  की,  उनके  कल्याण  की
 बात  सोचता  हूं  ।  यह  ग्रापका  भी  कत्तव्य  है,
 इसको  निभाझों  या  न  निभाशों  यह  ग्रापकी
 मर्जी  |  आंख  खोल  कर  देखों,  जमाना  किघर
 जा  रहा  है,  क्या  रंग  ला  रहा  है,  कितनी  तेजी  से
 ब्रदल  रहा  है  1  मैं  हरिजनों  के  बारे  में  कहना
 चाहता  हूं  ।

 न  पैमां  शिकम  हैं  न  गद्दार  हैं  हम,
 वतन  परवरी  के  खतावार  हैं  हम  i

 मैं  इस  रिपोर्ट  का  समर्थन  करता  हूं  ny
 मैं  समझता  हुं  कि  इसकी  जितनी  रिकोमैडेशंज
 हैं  उन  में  से  धन  फोर्थ  रिकोमैंडेशंज़  दो  भी
 श्राप  इ््लमेंट  कर  दो  तो  हमारा  कल्याण
 हो  जायेगा,  धन  फोर्थ  की  भी  पत्ति  कर  दो,
 तो  हमारा  कल्याण  हो  जायेगा  1

 श्री  राम  सेवक  यादव  :  क्‍या  यह  दूसरा
 राउंड  चला  रहे  हैं?  हमारा  एक  भी  स्पीकर

 नहीं  बोला  है  |

 Mr.  Deputy-Speaker:  I  have  taken.
 into  consideration  the  party  time.
 The  first  speaker  did  not  take  more
 than  five  or  seven  minutes,  You  are
 not  going  to  lose  your  time,  not  a
 minute.  Every  one  will  get  his  allot-
 ted  time,

 श्री  मीठा  लाल  मोना  (सवाई  माधोपुर  )  :
 उपाध्यक्ष  महोदय,  यदि  गवर्नमेंट  इन  दोनों
 रिपोर्टों  पर  जिन  पर  आज  चर्चा  हो  रही  है,
 म्रमल  कर  लेती  तो  इस  सदन  में  इतना  कुछ
 कहने  की  जरूरत  न  पड़ती  ।  इन  रिपोर्टों  में
 शायद  ही  कोई  बात  मंत्री  जी  के  हक  में  लिखी
 गई  है,  वर्ना  हर  बात  खिलाफ  ही  लिखी  गई  हैः
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 ऊपर  से  आर्डर  गया,  नीचे  थाले  ने  उसको
 कार्यन्वित  नहीं  किया  या  नीचे  वाले  से  शौर
 नीचे  काले  के  पास  वह  प्रार्डर  नहीं  पहुंचा  ।

 यह  विभाग  शायद  अपने  निर्णयों  पर  पूरी  तरह
 से  भ्रमल  करवाने  में  कामयाब  नहीं  हुआ  है  ।
 इस  बास्ते  श्र  से  पहले  तो  मैं  शिव  नारायण
 जी  की  बात  का  समर्थन  करता  हूं  कि  समाज
 कल्याण  विभाग  से  इस  विभाग  को  ले  कर
 झगर  गृह  मंत्री  जी  को  यह  विभाग  सौंप  दिया
 जाये  तो  ज्यादा  अच्छा  होगा  ।  यह  आम  तौर
 पर  शिकाग्रत  ठी  जाती  है  कि  राज्य  सरकारों
 को  केन्द्र  जो  सिफारिश  करता  है,  राज्य
 सरकार  उनको  कार्यान्वित  नहीं  करती  हैं  ।
 रिपोर्ट  में  भी  यही  देखा  गया  है  कि  आप  ने  जो
 आर्डर  दिये  ये  राज्य  सरकारों  ने  उनको
 कार्यान्वित  नहीं  किया  ।  इस  वासते  मैं
 समझता  हूं  कि  ज्यादा  अच्छा  तो  यह  होगा
 प्रगर  यह  विभाग  गृह  मंत्री  क ेपास  चला  जाये।

 गृह  मंत्री  के  अधीन  राज्य  सरकारें  रहती  हैं  ।
 तब  राज्य  सरकारें  उनके  आदेशों  का  तत्ाारता
 से  पालन  करेंगी  ।

 शैड्यूल्ड  कास्ट  के  जो  लोग  हैं  उनकी
 सब  से  बड़ी  समस्या  छुन्ाछूत  की  है  ।  उनको
 मंदिरों  में  जाने  नहीं  दिया  जाता  है,  कुओं  से
 पानी  भरने  नहीं  दिया  जाता  है,  धर्मशाला  में
 जाने  नहीं  दिया  जाता  है  ।  उनको  दूर  से  ही,
 दरवाज़े  पर  से  भगा  दिया  जाता  है  ।  प्रधार
 कार्य  के  लिये  राज्य  सरकारों  को  जो  पैसा
 दिया  जाता  है  केन्द्रीय  सरकार  की  तरफ  से

 वह  खर्च  नहीं  किया  जाता  है

 मैं  ग्रापकों  पैसा  खर्च  न  होने  का  एक
 उदाहरण  देता  हूं  ।  केन्द्रीय  सरकार  ने  तृतीय
 योजना  में  राजस्थान  सरकार  को  भ्रनुम्बूचित
 जातियों  के  कल्याण  के  कार्यों  के  प्रचाराथ

 एक  लाख  रुपये  की  व्यवस्था  की  थी  |  मार्च,
 964  तक  उसमें  से  कुछ  भी  खर्च  नहीं  किया

 गया  ।  एक  पत्निका  का  पहला  प्रंक  भ्रप्रैल,
 965  को  निकाला  था  शौर  उस  पर  कैवल
 4200  रुपये  खर्च  हुए  7  एक  लाख  भेजा था
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 झ्रौर  केवल  4200  ही  खर्च  हुए  भौर  साथ-साथ
 964  में  दिया  गया  था  लेकिन  i965  ैं

 जा  कर  कुल  इतनी  राशि  खर्च  हुई  ।  इसका
 श्र्थ  यह  हुझा  कि  केन्द्रीय  सरकार  द्वारा  दी  बई
 राशि  प्रान्तीय  सरकारें  खर्च  नहीं  हर  पाती  हैं
 शौर  आपके  द्वारा  जो  आदेश  उतको  दिये
 जाते  हैं  उनका  पालन  नहीं  करती  हैं  1

 राजस्थान  में  कुग्नों  पर  से  इन  लोगों  को
 पानी  भरने  नहीं  दिया  जाता  है।  उनको
 जिस  तरह  से  पानी  दिया  जाता  है,उसकों
 घरोई  वहां  पर  कहते  हैं  |  शैड्यूल्ड  कास्ट  और

 शैड्यूल्ड  ट्राइब्ज  ौर  विशेष  कर  शैड्यूल्ड
 कास्ट  के  लोग  कुझों  पर  जा  नहीं  सकते  हैं  |
 उच्च  जाति  वाले  उनको  कुद्ों  पर  खड़े  हो  कर
 पानी  दे  देते  हैं  -  हरिजनों  ग्रादि  को  कुझों  पर
 जाने  का  हक  नहीं  है  1  वे  उन  से  पानी  मांगते
 हैं  ।  अगर  पानी  दे  दिया  जाता  है  तब  तो  ठीक
 वर्ना  वापिस  ञ्  जाते  हैं  ।

 राजस्थान  में  शेड्यूल्ड  ट्राइब्ज़  के  लिए
 पर्याप्त  भूमि  भी  नहीं  दी  गई  है  ।  जहां  पर
 दी  गई  है  बहां  इन  लोगों  की  अवस्था  बहुत  ही
 खराब  है  |  भूमि  जोतने  के  लिये  सरकार  ने
 उनको  कोई  साधन  मुहैया  नहीं  किये  है  ।  जो
 बंजर  भूमि  पड़ो  थी  वह  उनको  दी  तो  है  लेकिन
 उमकी  जुताई  के  साधन  नहीं  दिये  हैं  ।  कोई
 भी  विशेष  सुविधायें  या  पैसा  उनको  नहीं
 दिया  गया  है।  जब  उनको  भूमि  दी  गई  है  तो
 आप  उसकी  जुधाई  के  लिये  साधन  भी  उनको
 दें  ।  श्राप  भूमि  बंधक  बैंकों  के  द्वारा  या
 किसी  शौर  तरह  से  उनकों  पैसा  दिलाने  की
 कोशिश  करें  ताकि  वे  खेती  बाड़ी  ठीक  तरह
 से  कर  सकें  बौर  ग्रपती  अपनी  उस  भूमि  को
 उपजाऊ  बता  सके  ।

 इसके  प्लावा  श्राज  कल  क्षिड्मूल्ड
 कास्ट्स  झौर  शि्षयूल्ड  ट्राइब्ज़  के  लोगों  के
 लिये  सब  से  बड़ी  समस्या  कर्ज  की  है  वे
 लोग  बड़े-बड़े  साहूँकारों  के  कर्ज  के  नीचे  दबे



 26967  SC.  &  ST.

 [tester  लाल  मीना]

 रहते  हैं  ।  इस  बात  की  व्यवस्था  की  जानी
 चाहिये  कि  जो  व्यक्ति  पंद्रह,  बीस  साल  से

 आऋण  ग्रस्त  हैं  शौर  जो  मूल  धन  से  चार  पांच

 गुना  ब्याज  दे  चुके  हैं,  उन  को  ऋण  से  छुटकारा
 दिलाया  जाये  |

 राजस्थान  के  सम्बन्ध  में  इस  रिपोर्ट  में
 कहा  गया  है  :

 “168  परिवारों  #  से  i50  भील
 आदिमजाति  के  थे  ।  i:8  परिवार
 (70.  24  प्रतिशत)  ऋणग्रस्त  थे  -  एक
 परिवार  द्वारा  लिया  गया  अधिक  से
 श्रघधिक  ऋण  1,500  रुपये  था  द्रौर

 ढुसरे  परिवार  द्वारा  कम  से  कम  चुकता
 करने  वाला  ऋण  L00  रुपये  था  -  प्रति
 परिवार  औसत  ऋण  ४320  रुपये  था  ।
 गांव  में  कोई  सहकारी  समिति  नहीं  थी  शौर
 परिणामानुसार  ग्रामवासियों  को  25
 प्रतिशत  प्रति  वर्ष  व्याज  की  ऊंची  दर  पर
 ऋण  प्राप्त  होता  था  ।  वहां  पर  ऐसे  भी
 कई  मामले  थे,  जिससे  ब्याज  को  ऊंकुदर

 50  प्रतिशत  प्रतिवर्ष  तक  ली  गई  थी।

 इस  स्थिति  को  देखते  हुए  जब  तक  शिड्यूल्ड
 कास्ट्स  और  शिड्यूल्ड  ट्राइन्ज  के  लिये
 ऋण  के  बारे  में  कोई  नई  स्कीम  नहीं  बनाई
 जायेगी,  तब  तक  उनका  कल्याण  नहीं  होगा  ।

 श्री  रास  सेवक  यादव  :  इसमें  न  अख़बार
 वालों  की,  न  संसदु-सदस्यों  की  शर  न  मंत्रियों
 की  दिलचस्पी  है  |

 श्री  मोठा  लाल  मोना  :  राजस्थान  में
 भील  जातियों  को  बसाने  में  बड़ी  मुश्किल  पैदा
 पेश  झा  रही  है  1  उदयपुर  श्रौर  बांसवाड़ा  का

 इलाका  कृषि-क्षेत्र  नहीं  है  ।  वह  पथरीली
 जमीन  है  ।  इसलिए  यह  प्रावश्यक  है  कि

 जहां  बाघ  बनाये  जा  रहे  हैं,  जहां  नंगल-भाखड़ा
 शौर  चम्बल  की  नहरें  बन  रही  हैं,  वहां  पर
 जो  फ्रालतू  सरकारी  जमीन  है,  वह  प्रनिवार्य
 न्क्प  से  पिछड़ी  जातियां  का  दी  जाये,  जिसके
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 वे  लोग  भ्रपने  पुराने  रीति-रिवाजों  को  छोड़  कर
 एक  नये  ढंग  से  जोवन  ब्यर्तत  कर  सकें  शर
 अपने  जीवन-स्तर  को  ऊंचा  उठा  सकें  ।

 जहां  तक  स्विसिज  का  संबंध  है,  सर-
 कार  की  चर से  कहा  जाता  है  कि  पिछड़ी
 जातियों  को  बहु  सुविधायें  दी  जाती  हैं।
 लेकिन  सरकार  की  कथनी  झट  करनी  में
 बहुत  फर्क  है।  इप  रिपोर्ट  में  बताया  गया  है
 कि  केच्रीय  सरकार  की  बलास  फोर  की  नौक-
 रियों  में  श्रनुसूचित  जातियों  श्लौर  पअ्नु-
 सूचित  श्रादिम  जातियों  का  प्रतिनिधित्व  इस
 प्रकार  रहा  है  :

 I-I-57  .  22.0  प्रतिशत

 I-I-58  20.83  प्रतिशत

 I-I-59  7.24  प्रतिशत

 I-I-60  17.19  प्रतिशत

 I-I-6l  7.9  प्रतिशत

 I--62  7.33  प्रतिशत

 I-I-63  17.55,  प्रतिशत

 I--64  7.48  प्रतिशत

 I-I-65  ,  .  i7.7  प्रतिशत

 इन  आंकड़ों  से  पता  चलता  है  कि  क्लास  फ़ोर
 की  नौकरियों  में  भी  पिछड़ी  जातियों  का
 प्रतिनिधित्व  हर  साल  कम  होता  जा  रहा  है  |

 इस  (रिपोर्ट  में  बताया  गया  है  :

 “पनियुक्त  करने  वाले  झ्धिकाररियों
 को  गृह  मंत्रालय  ने  जो  झादेश  भेजे  थे--
 कि  अ्रनुसूचित  जातियों  श्रौर  भादिम
 जातियों  के  लिए  सुरक्षित  पद-रिक्तियों  के
 विज्ञापन  दिये  जायें--उनका  पालन
 स्वयं  गृह  मंत्रालय  ने  नहीं  किया  yw

 इससे  प्रकट  होता  है  कि  गृह  मंत्रालय  झन्य
 कर्यालयों  को  जो  झादेश  देता  है,  वह  स्वयं
 उनका  पालन  नहीं  करता  है  ।
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 जहां  तक  वलास  वन,  टू  भ्ौर  कली  की
 भौकरियों  का  सम्बन्ध  है  इस  रिपोर्ट  में  बताया
 जया  है  :

 «
 “पहली  जनवरी,  965  की  स्थिति  से

 यह  पता  लगेगा  कि  झनुसूचित  जातियों  ने
 श्रेणी  -  2  और  3  में  क्रमशः  i.59
 2.51  8%  8.6i  प्रतिशत  प्रतिनिधिव

 प्राप्त  किया  ।  यह  i24  प्रतिशत  के
 भ्रखिल  भारतीय  मानदंड  से  बहुत  कम  है  ।
 इसी  प्रकार  श्रनुसूचित  आदिम  जातियों  के
 विषय  में  भी  -i-i966  को  श्रेणी

 l,  2  और  3  में  उनका  प्रतिनिधित्व  क्रमश:
 0.53  0.28  शर  i.:  प्रतिशत

 है  जो  कि  प्रतिशत  के  निश्चित  अखिल
 भारतीय  मानदंड  से  बहुत  कम  है  ।”

 इस  रिपोर्ट  में  कहा  गया  है  कि  आरक्षित
 स्थानों  पर  अनुसूचित  जातियों  शौर  भ्रनुसूचित
 आदिम  जातियों  के  उम्मीदवारों  को  नहीं  रखा
 जाता  है  और  अन्य  उम्मीदवारों  की  नियुक्ति
 कर  दी  जाती  है  ।  कई  बार  ऐसा  होता  है  कि
 अनुसूचित  जातियों  और  अनुसूचित  आदिम
 जातियों  के  उम्मीदवार  लिखित  परीक्षा  में  तो
 पास  हो  जाते  हैं  लेकिन  साक्षात्कार  में  फेल
 हो  जाते  हैं  या  फेल  कर  दिये  जाते  हैं।  ऐसी
 स्थिति  में  वे  स्थान  रिक्त  रखे  जाने  चाहिए
 शौर  बाद  में  भ्रवसर  श्ाने  पर  श्रनुसूचित
 जातियों  और  अनुसूचित  आदिम  जातियों  के
 उम्मीदवारों  को  ही  उन  पर  नियुक्त  करना
 चाहिए  ।

 अनुसूचित  जातियों  और  अनुसूचित  झ्ादिम
 जातियों  के  लिये  मकानों  की  समस्या  भी  बड़ी
 गम्भीर  है  ।  इस  रिपोर्ट  में  भी  कहा  गया
 है  कि  उन  लोगों  को  ट्ट्टी-पाख़ाने  के  पास  या
 गन्दे  तालाब  और  नाली  के  पास  की  ज़मीन
 दे  दी  जाती  है  |  सरकार  विशेष  रूप  से

 अनुदान  दे  कर  उन  लोगों  के  लिये  झलग
 अस्तियां  वसा  कर  उनमें  नये  ढंग  के  मकान
 बनाने  की  व्यवस्था  करे  (i  में  भाप  को  बताना
 चाहता  हूं  कि  राजस्थान  में  लालसोट  तहसील
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 के.  बिलोना  गांव  में  समाज-कयाण  विभाग
 की  योजना  के  अन्तर्गत  मकान  बनाने  प्रारम्भ

 हुए  लेकिन  चार  पांच  साल  के  बाद  भी  यह
 स्थिति  है  कि  उन  मकानों  की  दीवारें  बड़ी  हैं
 शौर  उन  पर  छतें  नहीं  डाली  गई  है।  इसका
 कारण  यह  है  कि  इस  काम  के  लिये  प्रावश्यक

 भ्रनुदान  नहीं  दिया  गया  है  |  इसलिये  यह
 भ्रावश्यक  है  कि  उन  लोगों  के  लिये  मकान
 बनवाये  जायें  ताकि  उनके  रहन-सहन  के
 ढंग  में  कुछ  सुधार  हो  सके  t

 Reports  (M.)

 जहां  तक  भंगियों  के  रहन-सहन  तथा
 काम  की  स्थिति  का  सम्बन्ध  है  इस  रिपोर्ट  में
 बताया  गया  है  :

 “स्र्फयों  और  भंगियों  का  वेतनमान

 बहुत  कम  था,  भ्रर्थात  5  रुपये  (कम  से

 कम )  तथा  40  रुपये  (अधिक  से  अधिक )
 नोखा  नगरपालिका  में  पुरुष  श्रौर  स्त्री
 काम  करने  वाले  भंगियों  का  शझ्लग-प्रलग
 क्रमश:  ०  20-I-25  झौर  ०
 l8-I-25  वेतनमान  था  |  "

 मैं  निवेदन  करना  चाहता  हूं  कि  झगर  इस
 बर्ग  के  लोगों  को  पंद्रह  बोस  रुपये  मासिक
 बेतन  दिया  जायेगा  तो  उनका  जीवन-स्तर
 कैसे  ऊंचा  उठ  सकता  है  |  झगर  उनका
 जीवन-स्तर  ऊंचा  उठाना  है  और  उनकी
 झाधिक  स्थिति  में  सुधार  करना  है  तो  उनकों
 प्रत्येक  दृष्टि  से  प्रगति  करने  का  अवसर
 देना  पड़ेगा  ।

 16.  47  brs

 (Mr.  Speaker  in  the  Chair]

 इसके  भ्रतिरित्त  भ्रनुसूचित  जातियों  भौर

 प्रनुसूचित  श्रादिम  जातियों  के  लोगों  को
 अनाज  और  कपड़ा  भ्रादि  रोज़  की  भ्रावश्यक
 चीज़ें  सस्ते  दामों  पर  उपलब्ध  करने  के  लिये

 सहकारिता  समितियां  खोली  जानी  चाहिए  |
 उनको  भूमि  प्रबन्धक  बैंकों  के  द्वारा  कर्ज
 देने  की  व्यवस्था  भी  की  जानी  चाहिए  t
 झगर  पझपने  पास  जमीन  आदि  न  होने  के  कारण
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 थे  कर्जा  नहीं  ले  सकते  हैं  को  उनको  काम  के
 'छुवज  कर्ज़ा  दे  दिया  जाये  ।

 ग्राम  पंचायतों  में  भ्रनुयूचित  जातियों  के
 प्रलिनिरश्चित्व  के  बारे  में  इस  रिपोर्ट  में  कहा
 गबा  है  :

 7607

 “कुल  6  863  सरपंचों  में  अनुसूचित
 जाति  के  सरघंचों  की  संख्या  केवल  35  थी
 जो  0.  05  प्रतिशत  है  ।  यह  प्रतिनिधित्व
 पर्याप्त  नहीं  है  शौर  कानून  में  ऐसा  उपबन्ध
 भ्री  नहीं  है  कि  जिससे  सरपंचों  के  रूप  में

 अनुसूचित  जातियों  के  लिये  पर्याप्त  प्रति-
 निधित्व  सुनिश्चित  किया  जा  सके  Y

 में  कांग्रेस  पार्टी  और  अन्य  पार्टियों  से  यह
 निवेदन  करना  चाहता  हूं  कि  वे  अनुसूचित
 जातियों  और  प्नुसूचित  आदिम  जातियों  के
 लोगों  को  सुरक्षित  सीटों  के  अलावा  जैनेरल
 सीटों  पर  भी  चुनाव  लड़ने  का  अवसर  दें  ।
 इस  रिपोर्ट  से  पता  चलता  है  कि  लोक-सभा  में
 963-G4  में  केवल  दो  और  964-65.  में

 केवल  एक  सदस्य  अनुसूचित  जाति  एवम्‌
 अनुसूचित  भ्रादिम  जाति  के  उम्मीदवार
 जैनेरल  सीटों  से  यहां  आये  ।

 श्न्त  में  में  यह  भी  निवेदत  करना

 चाहता  हूं  कि  पब्लिक  सविस  कमीशन  में

 अनुसूचित  जातियों  श्लौर  अनुसूचित  झादिम
 जातियों  का  कम  से  कम  एक  प्रतिनिधि  ज़रूर

 होना  चाहिए  ताकि  इन  जातियों  के  उम्मीद-
 बारों  को  सरकारी  नौकरियों  में  उचित
 प्रतिदिधित्व  देने  में  सुविधा  हो  सके  ।

 मैं  मंत्री  महोदय  से  यह  निवेदन  करना

 चाहता  हूं  कि वह  इन  सब  सुझावों  पर  सहानु-
 ूतिपूवक  विचार  कर  के  भवृश्ूचित  जातियों
 ौर  भलुसूचित  आदिम  जातिषों  के  उत्थान
 की  दिज्ला  में  प्रमत्न  करें  ।  जहां  तक  इस  रिपोर्ट
 का  सम्बन्ध  है  यह  केवल  रिपोर्ट  हो  नहीं  है
 बल्कि  यह  एक  बहुत  बड़ी  ताढ़ना  है  ।
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 Mr.  Speaker:  Shri  N.  N,  Patel.

 Shri  Surendranath  Dwivedy  (Ken-.
 drapara):  Sir,  even  the  first  speaker
 from  my  group  has  not  yet  been  cal-
 led,  while  the  second  speakers  from
 other  groups  have  been  called  to.
 speak.  The  discussion  has  been  going
 on  for  the  past  two  days,  It  does  not
 look  nice  to  come  forward  and  tell
 you  and  repeatedly  ask  for  the  chance
 to  be  given  even  for  the  first  speaker
 from  our  group,

 Mr.  Speaker:  Normally,  one  from
 each  group  is  called  first,  and  then,  if
 there  is  surplus  time,  the  next  round
 is  had  and  a  second  speaker  from
 each  group  is  called.

 Shri  Ranga  (Srikakulam):  Sir,  I
 would  not  have  intervened,  but  I
 would  just  like  to  say  that  our  first
 speaker  took  only  five  minutes,  and
 the  second  speaker  had  to  wait  for
 long.

 Mr.  Speaker:  Normally,  as  I  said,
 we  follow  that  convention.  We  will
 definitely  call  a  Member  from  your
 party  also  soon.

 श्री  राम  सेवक  यादव  :  ग्रध्यक्ष  महोदब,
 हमारे  दल  से  भी  भ्रभी  तक  कोई  सदस्य  नहीं
 बोला  हैं  -  जब  भी  उपाध्यक्ष  महोदय  क्सी  पर
 बैठते  हैं,  तब  हमेशा  यही  गलती  करते  हें  t

 aft  ato  fo  पटल  (बलसार)  :
 प्रध्यक्ष  महोदय,  श्राज  इस  सदत  में  ग्रादिवामी
 और  हरिजनों  के  लिए  एक  बडे  सौभाग्य  का
 दिन  है  कि  कितने  सालों  के  वाद  इस  शिड्यूल्ड
 कास्ट  झौर  शिड्यूल्ड  ट्राइग्ज  की  रिपोर्ट
 पर  बहस  हो  रही  है।  हमारा  यह  सौभाग्य

 है  कि  इस  देश  में  गांधी  जी  जैसे  महांन  व्यक्ति
 पैदा  हुए  श्रौर  उन्होंने  सब  से  पहले  हरिजनों
 और  झादिवासियों  की  स्थिति  सुधारने  के
 ऊपर  बहुत  जोर  दिया ।  उस  का  यह  नतीजा
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 है,  बैसे  भी  बहुत  कुछ  करना  बाकी  है  लेकिन
 अभी  हरिजनोँ  शौर  प्रादिवासियों  की  स्थिति
 जो  कुछ  सुधरी  है  उस  का  सब  श्रेय  पण्य
 गांधी  जी  को  जाता  है,  इस  में  कोई  ना  नहीं
 कह  सकता  है।  श्राज  हम  पहले  के  दिनों  को
 देखें  तो  हरिजनों  की  क्‍या  स्थिति  थी  ?  उस
 को  कोई  पानी  नहीं  पिलाता  था।  उस  की
 परछाई  में  भी  खड़ा  नहीं  रहता  था।  उस  को
 अपने  पाग  कोई  नहीं  झाने  देता  था।  लेकिन
 जहां  तक  हमारे  गुजरात  का  सवाल  है  और
 खास  कर  दक्षिणी  गुजरात  का  सवाल  है
 हमारे  यहां  हरिजनों  और  सवर्णों  में  कोई
 भेद  भाव  नहीं  है  1

 श्री  राम  सेवक  यादव  :  थोडा  बहुत
 नोट  की  करामात  है।

 श्री  राम  चरण  (खुर्जा):  आप  ने
 कितना  उन  को  लिफ्ट  दिया  है?  कितनी
 इन्टर  पार्ट  मरेज  की  हैं?

 थी  ना०  नि  पटेल  :  जो  कुछ  सच्चाई
 है  बह  मैं  बता  रहा  हूं  श्र  साथ  में  ले  जा  कर
 भी  बता  सकता  हूं।  खाली  मुह  से  ही  बात

 नन्हीं  कर  रहा  हुं  ।  भोजन  के  अन्दर  भी  साथ  में
 बैठ  कर  भोजन  करते  हैं,  होटलों  के  भ्रन्दर  भी
 और  सभी  जगह  हरिजन  झोर  सवर्ण  में  कोई
 भेंद-माव  नहीं  है।  पर  हम  यह  चाहेंगे  कि
 वैसी  परिस्थिति  सारे  देश  में  हो।  कई  प्रान्तों
 में  ग्रभी  जो  पुरानी  बातें  थीं  वह  चलती  हैं।
 मगर  उस  को  निकालने  के  लिए  अकेली
 गवर्नमेंट  कुछ  नहीं  कर  सकती।  हमारे  देश
 के  भ्रन्दर  जो  लोग  हैं  उन  के  ग्रन्दर  ऐसी  भावना
 चैदो  करनी  चाहिए  कि  आखिर  में  वह  भी

 मनृष्य  हैं।  इस  बीस  साल  के  श्रन्दर  देखिए,
 कितना  फर्क  हुन 7  यह  बात  भी  भूलनी
 नहीं  चाहिए  |

 लेकिन  अभी  जो  करना  है  उस  की  तरफ
 नी  मैं  ध्यान  दिलाना  चाहता  हुं  7  इस  रिपोर्ट
 में  बहुत  कुछ  सुझाव  दिए  हैं।  प्रगर  इस  का

 कम  से  कम  25  प्रतिशत  भी  इम्प्लीमेंटेशन
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 होगा  और  होता  रहेगा  तो  मैं  खास  आशा
 रखता  हूं  कि  जो  समय  रिजवेशन  के  लिए
 रखा  है  वह  बहुत  कम  है,  उस  को  भी  बढ़ाना
 पड़ेगा  7  लेकिन  इन  सालों  के  अन्दर  हम  सब
 चाहेंगे  कि उस  का  इम्प्लीमेंटेशन  हो।  आज
 हमारे  श्रादिबासी  बौर  हरिजनों  के  ब्ज्चों
 के  लिए  फ्क़ाई  की  ठीक-ठीक  व्यवस्था  हो  रही
 है।  बज्चे  पढ़ते  भी  हैं  7  मगर  एक  दल  की
 बात  है  कि  जितने  प्रतिशत  सरकारी  नौकरियों
 के झन्दर  उन  का  रिजर्वेशन  है  बह  प्रा
 नहीं  होता  -  एक  या  द्सरा  कारण  बता  दिया
 जाता  है  कि  सूटेबल  कैंडीडेट्स  नहीं  मिलते
 हैं,  यह  है  वह  है।  हां,  हम  कबूल  करते  हैं
 कि  हमारे  आदिवासी  शौर  हरिजन  भाई-
 बहस  ज़ो  हैं  सवर्ण  के माफिक  देखने  में  ग्रच्छे
 नहीं  हैं।  कुछ  काले  वर्गरह  होते  हैं  ।  लेकिन
 अगर  उन  का  काम  देखें,  उन  को  काम  सौंप
 के  देखें  तो  पूरा  पता  चले  कि  आदिवासी  शौर
 हरिजनों  में  भी  क्‍या  कैपेसिटी  है?  श्ाज  करीब-
 करीब  दो  तीन  साल  हो  गए  जब  मैं  ने  यहां  यह
 बाते  कही  थीं  कि  आदिवासी  और  हरिजनों
 को  सरकारी  नौकरी  में  नहीं  लेते  हैं  खास  कर
 के  रेलवे  में  तो  उस  बक्त  रेलवे  में  यह  व्यवस्था

 हुई  थी  और  मैं  ने  यहां  भी  कहा  था  कि  भाई,
 तूम  को  कैडीडेट्स  नहीं  मिलते  हैं  तो  हम  को
 कहो,  हम  बला  देंगे।  ऐसी  नौकरियों  में  जब
 भर्ती  करना  हीता  है  तो  यह  क्‍या  करते  हैं
 कि  एडवर्टछइजमेंट  बड़े-बड़े  इंगलिश  पेपसं  में
 देते  हैं  श्लोर  बड़े  बड़े  इंग्लिश  पेपर्स  कौन
 पढते  हैं?  शहर  के  लोग।  वह  बेचारे
 आ्रादिवासी  हरिजन  ज़ो  देहातों  में  रहते  हैं
 उन  को  तो  पता  भी  नहीं  चलता  है  कि  कौन
 सी  जगह  में  कितनी  जगह  नौकरी  कक  खाली
 हैं।  तो  मेरा  तो  खास  कर  के  यह  सुझाव  है
 शौर  मैं  ने  तो  यह  भी  किया  है  कि  जब-जब

 मुझे  मालूम  हुआ  तो  मैं  ने  खुद  के  पंसे  से
 ऐडवर्टाइजमेंट  दिया  लोकल  पेपर्स  में  शौर .

 हजारों  की  तादाद  में  कडीडेट्स  भ्राये  7  मगर

 दूख  की  बात  यही  है  कि  उसमें  से  कितने  लडके-
 लड़कियों  को  नोकरी  में  लिया  गया  उस  का
 कोई  पता  नहीं  चलता  है।  तो  भेरा  तो  यह
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 [at  ना०:  नि०  पटेल].

 सुझाव  है  कि  जब  भी  कसी  ऐसी  नौकरी
 में  हरिजनों  श्रौर  पग्रादिवासियों  को  भर्ती
 करना  हो  तो  वहां  के  लोकल  पेपर्स  में  ऐड-
 वर्टाइजमेंट  देना  चाहिए।  फिर  आप  देखिए
 कि  कितने  कैंडीडेट्स  श्राप  को  मिलते
 हैं  और  दूसरे,  सेलेक्शन  के  लिए  ऐसी  कमेटी
 होनी  चाहिए  कि  जिस  में  आदिवासी  और
 हरिजन  मेम्बर  वहां  बैठें  सेलेक्शन  के  अन्दर
 तब  तो  पता  चलेगा।  नहों  तो  यह  तो  कहेंगे
 ही  कि  इन  कसौटियों  पर  कैडीडेट  नहीं  मिलते
 हैं।  तो  यह  मेरा  खास  कर  के  सुझाव  है।

 हमारे  देश  के  अन्दर  द्राइवल  ब्लाक्स

 बहुत  से  लिए  गए  मगर  वहां  आफिगर्स  कौन
 हैं?  आफिसर  ऐसे  डोने  चाहिएं  कि  जिन  के
 दिल  में  हरिजनों  और  आदिवासियों  का

 दुख  हो।  ऐसे  आफिसर  अगर  वहां  होंगे
 तो  वह  आदिवासियों  ौर  हरिजनों  के  उत्थान
 के  लिए  सरकार  जो  भी  पैसा  खर्च  करना
 चाहती  है  उस  को  खर्च  करेंगे।  दूसरे  को  रख
 कर  उस  का  परिणाम  कुछ  अच्छा  नहीं
 आयेगा  |

 आदिवासियों  के  लिए  हाउसिंग
 सोसाइटी  की  स्कीम्स  हैं।  लेकिन  सोसाइटी
 के  लिए  भूमि  प्राप्त  करने  में  हमारे  जैसे  को
 भी  छ:  छः:  साल  श्ाठ  शाद  साल  इन  ग्रफसरों
 के  साथ  में  टकरा  कर  निकालना  पढ़ता  है।
 उसकी  तरफ  भी  ध्यान  देना  चाहिए।

 श्राखीर  में  मैं  एक  बड़ी  महत्वपूर्ण  बात
 कहना  चाहता  हैं  ।  हमारे  माननीय  श्री  अशोक
 भाई  तो  खुद  ही  जानते  हैं।  मेरे  चुनाव  क्षेत्र
 में  पारडी  एक  तहसील  है।  खास  कर  के  ज़ो
 पी०  एस०  to  श्रौर  एस०एस०पी०  के  भाई
 हैं  उन  को  तो  मालूम  है,  वहां  झाज  4  साल
 से  भूमिहीन  किसान  जो  हैं  वह  भूमि  प्राप्त
 करने  के  लिए  आन्चोलन  चला  रहे हैं ।  जब
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 हमारे  श्री  मोरारज्ी  भाई  वहां  के  मुख्य  मंत्री
 थे  बम्बई  राज्य  के  तो  उन्होंने  भी  प्रयत्न  किये  थे
 उस  वक्त  वहां  के  जमीन्दारों  के  पास  एक  एक
 के  पास  दो  दो  हजार,  ढाई  ढाई  हजार  एकड़
 जमीन  थी  1  जब  वह  टेनेंसी  एक्ट  श्राया  भौर
 सीलिंग  एक्ट  आया,  उन्होंने  जो  छोटे  छोटे
 बच्चे  थे,  छः  महीने  के,  भ्राठ  महीने  के,  एक  साल
 के,  छः:  साल  के,  श्राठ  साल  के,  उन  बच्चों  के
 नाम  वह  सब  जमीन  ड्रांसफर  कर  दी  1
 शौर  फिर  उस  जमीन  में  झनाज  या  फसल
 बगैरह  पैदा  करें  तो  दीक  बात  है।
 सिर्फ  घास  होती  है,  घाव  किस  के  लिये  ?
 बम्बई  की  कँसों  के  लिये।  यहां  पर  किसान

 भूखा  मरता  है,  वहां  पर  भैंसों  का  पेट  भरते
 हैं।  तो  वह  आन्दोलन  चल  रहा  था,  गुजरात
 गवर्नमेंट  ने  इस  संबंध  में  कुछ  प्रयत्न  किया,  तो
 जमीदारों  ने  यह  कबूल  किया  कि  हम  i4

 हजार  एकड़  जमीन  स्वेच्छा  से  देंगे  ।  20  ग्रगस्त
 को  वे  लोग  ढाई-तीन  हजार  एकड़  जमीन
 देने  वाले  थे,  लेकिन  झाज  ही  मुझे  वहां  से

 चिट्ठी  शाई  है।  हमारे  गुजरात  में  इस
 किसान  आन्दोलन  के  मुख्य  प्रणेता  श्री  उत्तम
 भाई  पटेल  हैं,  उन्होंने  मुझे  लिखा  है  कि  20
 तारीख  को  जो  जमीन  देने  का  उन्होंने  वायदा
 किया  था,  वह  भी  भ्रब  पूरा  नहीं  करेंगे।  श्री
 उत्तम  भाई  पटेल  ने  वहां  की  असेम्बली  में
 इस  बात  को  जाहिर  किया  है  कि  श्रगर  वे  लोग
 उस  तारीख  को  वायदा  पूरा  नहीं  करेंगे  तो.
 फिर  हम  “करेंगे  या  भरेंगे”  आन्दोलन  शुरू
 करेंगे।  उन्होंने  मुझे  भ्रपने  पत्र  में  लिखा  है
 कि  यदि  जमोंदार  लोग  सीधी  रीति  से  जमीन
 नहीं  देंगे  तो  फिर  सितम्बर  से  हम  वहाँ
 फिर  से  भ्रानदोल  चलायेंगे  बौर  ज्ञो  सभा
 वहां  होगी  उस  का  प्रमुख  स्थान  तुम्हें  लेना
 होगा।

 मैं  माननीय  मंत्री  जी  से  प्रार्थना  करना
 चाहता  हूं  कि  ाज  देश  में  क्या  हो  रहा  है,
 l4-4  साल  से  भूमिहीन  किसान  जिस
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 श्रान्दोलन  को  शान्त  रीति  से  चला  रह  हैं,
 यदि  उस  का  कोई  नतीजा  नहीं  निकलेगा,
 तो  परिस्थिति  बड़ी  खराब  हो  जायगी।
 इसलिए  आप  लोग  यहाँ  से  प्रवत्त  करें  ताकि
 ऐसा  आन्दोलन  शुरू  न  हो  र  किसानों  को
 जमीन  मिल  सके  t

 7.0  hrs.

 DISCUSSION  RE:  REPORTED  SALE
 OF  MILITARY  MATERIALS  BY
 WEST  GERMANY  TO  PAKISTAN

 Mr,  Speaker:  We  will  now  take  up
 the  one  hour  discussion  under  rule
 193,  If  hon,  Members  are  brief,  we
 will  be  able  to  go  round  all  the  par-
 ties  and  a  few  others  also.

 Shri  Nath  Pai  (Rajapur):  Sir,  be-
 fore  you  proceed  I  would  like  to
 suggest  that  though  technically  the
 debate  is  limited  to  one  hour,  in  view
 of  its  paramount  importance,  the  time
 may  be  extended.  I  have  already
 spoken  to  the  Minister  of  Parliamen-
 tary  Affairs  in  the  matter.  Mr.  Spea-
 ker,  this  House  does  not  get  enough
 time  to  discuss  matters  of  importance.
 The  other  House  allotted  24  hours  for
 this.  We  have  been  pleading  all  this
 session  to  get  a  chance  to  discuss
 this.  Because,  this  government  does
 not  understand  the  importance  of
 this  issue,  we  want  to  make  an  at-
 tempt  to  educate  them  and,  Sir,  you
 should  co-operate  with  us  in  that
 effort  by  extending  the  time.

 Mr.  Speaker:  Let  us,  for  the  pre-
 sent,  have  one  hour  discussion.  As

 all  of  you  know,  such  discussion  is
 always  over-flowing.  I  will  give  a
 chance  to  all  parties;  one  from  this
 side  and  one  from  that  side  and  so
 on,

 Shri  Bangg  (Srikakulam):  If  you
 give  time  that  way,  Congress  mem-
 bers  alone  will  get  a  major  portion
 of  the  time,
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 Mr.  Speaker:  No,  no.  I  will  try  to

 ensure  that  all  parties  are  givén
 chance,  Now,  Shri  Prakash  Vir  Shas-
 tri.

 I6978:

 Shri  Amrit  Nahata  (Barmer):  Sir,
 may  I  submit.....

 Mr,  Speaker:  Your  raising  in  your
 seat  is  not  going  to  help  you,  I  will
 give  you  a  chance  later  on.

 Shri  Amrit  Nahata:  Sir,  this.  is
 something  more  important.  This  dis-
 cussion  which  is  being  raised  under
 93  of  the  Rules...

 Mr,  Speaker:  This  point  ought  to
 have  been  discussed  with  me  inside
 my  chamber.

 Shri  Amrit  Nahata:  Give  me  a  few
 minutes;  I  will  explain  it,

 Mr,  Speaker:  You  are  taking  away
 the  precious  time  of  the  House.  I  will
 deduct  this  fron:  your  quota  of  time.

 Shri  Amrit  Nahata:  That  is  not  the
 point.

 Mr,  Speaker:  That  is  the  point.

 Shrj  Amrit  Nahata:  I  am  on  the
 question  of  initiating  the  debate.

 Mr,  Speaker:  I  told  you  that  [  will
 give  you  a  chance,

 Shri  Amrit  Nahata;  My  point.  is.
 that  Shri  Prakash  Vir  Shastri  cannot
 initiate  this  debate.  It  is  because  rule
 93  lays  down  that  any  matter  of
 urgent  public  importance  can  be  rais-
 eq  for  a  short  duration  discussion.

 Mr.  Speaker:  I  wasted  my  time  in
 discussing  it  with  you  in  my  Cham-
 ber.

 Shri  Nath  Pai:  If  you  have  already
 discussed  it  with  him,  why  are  you
 allowing  it?

 Shri  Amrit  Nahata:  AJ]  right,.  Sir;.
 I  bow  to  your  judgment,
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 चों  प्रकाशवोर  श/स्त्रों  (हापुड़)  :  अध्यक्ष
 महोदय,  हिन्दुस्तान  का  बटवारा  भारत  और
 पाकिस्तान  के  रूप  में  उस  समय  के  नेतानों
 की  अदूरदर्शिता  की  नीति  का  परिणाम  था।
 उन  का  अपना  अनुमान  यह  था  कि  शायद
 रोज-रोज  के  झगड़े  समाप्त  हो  जायेंगे  जो
 बटवारे  के  पक्षपाती  मुसलमान  हैं  वे  पाकिस्तान
 चले  जायेंगे  बाकी  जो  हिन्दू,  मुसलमान  भौर  दूसरे
 लोग  हिन्दुस्तान  में  शान्ति  के  साथ  रहना  चाहें
 बह  यहां  रह  सकेंगे  ।  लेकिन  स्थिति  उस  से
 उल्टी  ही  हुई।  पहले  की  अपेक्षा  स्थिति  और
 भयंकर  होती  चली  जा  रही  है।  पाकिस्तन
 जो  प्रारम्भ  में  भारत  को  सिरदर्द  मालूम  होता
 था  श्ाज  सीने  का  कांटा  बन  कर  खड़ा  हो
 गया  है।  कांग्रेस  अपनी  उस  पुरानी  ऐति-
 हासिक  भूल  का  सुधार  कर  सकेगी,  इस  संबंध
 में  सन्देह  दिखाई  देता  है,  क्योंकि  उस  के  पास
 झाज  कोई  मरदार  पटेल  नही  है।  यों  भी
 कांग्रेस  भारत  के  लगभग  60  प्रतिशत  भाग  से
 झपना  शासन  समाप्त  कर  चुकी  है  और  नहीं
 कहा  जा  सकता  कि  आगे  चल  कर  स्थित्ति  क्या
 हो  ?  नेकिन  जो  सब  से  बड़ा  खतरा  है  वह

 न्यह  है  कि  जाते  जाते  कहीं  देश  को  भी  अपने
 साथ  न  ले  जाये  I

 श्री  जवाहरलाल  नहरू  और  उस  समय
 के  रक्षा  मंत्री  श्री  कृष्ण  मेनन  बार  बार  यह
 कहते  रहे  कि  चं।न  से  भारत  को  किसी  प्रकार
 कोई  खतरा  नहीं  है,  उसी  तरह  से  वर्तमान
 रक्षा  मंत्रों  तथा  विदेश  मंत्री!  हथियारों  को
 इस  िक्रा  को  सामान्य  घटना  समझ  कर  उस
 से  मिलती  जुलती  ही  बात  बोल  रहे  हैं।  जब
 कि  सीमा  पर  संघर्ष  के  बादल  धीरे  धीरे  अपना
 रंग  बदल  रहे  हैं  मौर  नहीं  कहा  जा  सकता  कि
 आगामी  शरद  ऋतु  में  वह  कौनसा  संकट
 का  सन्देश  ले  कर  झा  रहे  हैं।  ऐसे  समय  में
 इसे  घेटना  को  सामान्य  समझता  स्थिति  की
 उपेक्षा  करना  होगा।  मेरा  श्रपना  अनुमान
 ऐसा  हैं  कि  सम्मव  है  चीन  इस  बार  सीधे
 संघर्ष  में  न  अतरे,  लेकिन  पाकिस्तान  को  आगे
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 कर  के  चीन  उसकी  कमर  पर  हाथ  रख  कर
 भारत  को  चोट  देने  में  कोई  कसर  बाकी  नहीं
 उठा  रखेंगा।  उस  का  सीधा  लक्ष्य  है  कि
 पश्चिम  में  काश्मीर  की  स्थिति  को  डगमकाना
 और  पूर्व  में  पश्चिमी  बंगाल  की  स्थिति  को
 डगमगाकर  भारत  के  पूर्वी  भाग  को  शेष
 भारत  से  अलग  करना  |

 जहां  तक  भारत  का  संबंध  है  हमारी
 झसफल  विदेश  नीति  का  यह  परिणाम  है
 कि  नये  मित्रों  का  संग्रह  करना  तो  दूर,  हम
 पुराने  मित्रों  को  भी  खोते  चले  जा  रहे  हैं।
 जबकि  पाकिस्तान  कूटनीतिक  क्षेत्र  में  यहां
 तक  सफल  हो  चुका  है  कि  अमरीका  के
 अतिरिक्त  वह  चीन  से  भी  सहयोग  फ्राप्त  कर
 रहा  है  और  रूस  जिसकी  मित्रता  को  खरीदने
 के  लिये  हम  ने  भंयकर  से  भंयकर  संघर्ष  मोल
 लिये  श्ाज  उस  ने  भी  भारत  भौर  पाकिस्तान
 को  एक  समान  तराजू  पर  तोलना  शुरू  कर
 दिया  है।  965  में  पाकिस्तान  ने  जो  कुछ
 खोया,  उस  का  बहुत  बड़ा  भाग  ताशकन्द
 से  उस  ने  प्राप्त  कर  लिया  था  समझोते  पर
 हस्ताक्षर  करने  के  बाद  रही  सही  कसर  वह
 अमरीका,  चीन,  ईरान,  तुर्की,  सऊदी  अरब,
 इन  देशों  से  सैनिक  सामग्री  प्राप्त  कर  के  पूरी
 कर  चुका  है।  965  में  पाकिस्तान  जहां  था,
 उस  से  बहुत  अ्रधिक  श्रागे  जा  चुका  है।
 पाकिस्तान  ने  बिसानों,  टैकों  भोर  दूसरे
 रूप  में  अपनी  तमाम  आवश्यकताम्रों  को  पूरा
 कर  लिया  है,  इतना  ही  नहीं  णु  शस्त्र
 प्राप्त  करने  में  भी  वह  भारत  से  कहीं  आगे
 जा  चुका  है।  पाछे  पाकिस्तान  का  झोर  से
 भारत  के  विरोध  में  जो  आन्दोलन  चला  था
 कि  भारत  अणु  बम  का  निर्माण  कर  रहा  है,
 उसका  एक  मात्र  उद्देश्य  यह  था  कि
 जिन  देशों  के  पास  अणु  ह. 6.  है;
 विशेष  कर  अमरीका  और  चीन  जैसे  देश,
 वें  पाकिस्तान  को  अणु  शस्त्रों  से  लेख  करें  ताकि
 फिसी  समय  पाकिस्तान  पर  इस  भोर  से  भी
 खतरा  न  हो  सके।  अमरीका!  पाकिस्तान  में

 गुप्त  रूप  से  जो  वाड़वेर  हवाई  अड्ठा  बना
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 रहा  है,  वह  ताकिस्तानी  हितों  की  रक्षा  के
 लिये  नहीं  है,  तो  भौर  किस  के  लिये  है  ?

 ऐसी  स्थिति  में  भारत  के  रक्षा  मंत्री
 केवल  दम्भ  के  साथ  यह  कह  कर  देश  को  सन्तोष
 देना  चाहें  कि  हम  हर  तरह  से  मुकाबला  करने
 के  लिये  तैयार  हैं,  कहां  तक  ठीक  है  ?  ऐसा
 होता  तो  मैं  समझता  हुं  कि  झाज  सदन  को,
 मुझको  और  ग्रापको  किसी  प्रकार  की  कोई
 चिन्ता  न  होती  लेकिन  रक्षा  मंत्री  का  वक्‍तव्य
 उसी  प्रकार  का  है  जैसे  बिल्ली  को  झाता  हुआ
 देखकर  कबूतर  झख  बन्द  कर  के  बैठ  गया  था
 और  यह  समझने  लगा  कि  संकट  टल  गया।
 अ्रध्यक्ष  महोदय,  §  965  में  जब  पाकिस्तान
 ने  हिन्दुस्तान  पर  हमला  किया  था,  उसी  समय
 देश  के  कोने  कोने  से  झावाज  उठी  थी  कि
 भारत  को  या  तो  इस  सांप  के  दांत  तोड़ने
 चाहियें  ताकि  यह  आगे  किसी  को  काट  न  सके,
 या  उसकी  कमर  तोड़ी  जाय  ताकि  यह  ग्रागे
 सरक  न सभा  |  लेकिन  भारत  सरकार  ने  जो
 भूल  947  में  की  थी  जब  काश्मीर  पर
 पाकिस्तान  ने  आक्रमण  किया  था,  यानी  लड़ाई
 को  श्राधा  बीच  में  छोड़  दिया।  ठीक  उसी
 प्रकोर  की  भूल  965  में  भी  हम  ने  की  कि
 संघर्ष  का  सामना  तो  किया  लेकिन  लड़ाई
 को  बीच  में  रोक  बैठे।  जवाब  दिया  भी
 पर  आधा  हो  दिया।  आज  वह  ही  चोट  खाया
 हुआ  सांप  विदेशी  हथियारों  का  सहारा  लेकर
 हमारी  सीमाओं  पर  फिर  फुंकार  कर  खड़ा
 हो  गया  है।  1965  में  जो  पाकिस्तान  की
 शक्ति  थी  उस  से  कहीं  प्रधिक  शक्तिशाली
 झ्राज  पाकिस्तान  हो  गया  है।  इस  समय
 पाकिस्तान  के  पास,  अ्रध्यक्ष  महोदय,  30
 डिवीजन  प्रपनी  स्थल  सेना  हैं।  उस  0
 डिवीजन  स्थल  सेना  में  8  डिवीजन  तो
 इनफैन्टरी  हैं।  डिवीजन  श्रारमंर्ड  कोर
 हैजो  प्रमरोकी  टेंकों  से  लेंस  है  और  डिवीजन
 झारमर्ड  कोर  चीनी  कों  से  लैस  है।  0
 डिवीजन  स्थल  सेना  पाकिस्तान  के  पास  इस
 तरह  है।
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 जहां  तक  हंवाई  जहांज़ों  का  संबंध  हू
 पाकिस्तान  की  20,  000  के  लगभग  एयरफोर्स
 की  भ्रपनी  स्ट्रै्य  पहुंच  चुकी  है।  उस  में
 पाकिस्तान  के  पास  लगभग  33  स्कवैडन
 हवाई  जहाजों  की  शक्ति  है  जो  भारत  पर
 प्राक्रमण  करने  के  लिए  तैयार  है।  चीन  के
 द्वारा  जो  हवाई  जहाज  पाकिस्तान  को  मिले  हैं
 उस  में  30  मिग  विमान  i7  तथा  i9
 किस्म  के  हैं  तथा  इल्यूजन  28,  मीडियम

 रेंज  बाम्बर्स  किस्म  के  भी  काफी  विमान  चीन
 ने  दिये  हैं।  वह  भी  पाकिस्तान  ने  चोन  से
 प्राप्त  किये  हैं।  चोन  ने  केवल  हथियार  या
 हवाई  जहाज  ही  नहीं  दिये  बल्कि  97  विमान
 भेदी  तोप  जहाजों  को  गिराने  वाली  भी
 पाकिस्तान  को  दा  हैं।  इसो  प्रकार  से
 पाकिस्तान  ने  फ्रांस  से  खुले  बाजार  से  कुछ
 हवाई  जहाज  खरीदे  हैं  जिनमें  एफ-86  जेट
 विमान  भी  90  की  संख्या  में  वहां  से
 पाकिस्तान  को  मिले  हैं।  योरुप  के  खुले
 बाजार  से  भी  उसने  उतने  ही  लगभग  जहाज
 खरीदे  हैं।  एक  स्क्वाडरन  OUH-04
 सुपर  सोनिक  स्टार  फाइटर  भी  पाकिस्तान  ने
 खरीद  लिये  हैं  जबकि  कैंनाडा  से  लगभग
 90  विमान  इस  प्रकार  के  पश्चिम  जर्मनी  से
 ईरान  होकर  कनांडा  में  बने  यह  एफ86
 विमान  पाकिस्तान  को  मिले  |

 एक  गम्भीर  चेतावनी  देने  वाली  बात
 जो  पीछे  दिल्‍ली  की  एक  हिन्दी  समाचार
 समिति,  समाचार  भारती,  ने  इस  देश  को  दी
 थी  वह  यह  कि  पाकिस्तान  के  पास  मिराज  3
 किस्म  के  मिग  विमान  भी  हैं।  यह  विमान
 वह  हैं  जिनसे  इजरायल  ने  झ्भी  शभ्रब  के
 ऊपर  श्राक्रमण  किया  था।  इस  विमान  की
 गति  एक  घंटे  में  i400  मील  की  है।  यह
 विमान  सुपरसोनिक  विमानों  कं;  तरह  उतरने
 चढ़ने  के  लिए  प्रधिक  स्थान  नहीं  लेते।

 यह  विमान  2800  फिट  के  हवाई  श्रहूं  पर
 उतर  भी  सकते  हैं  और  उस  से  उड़ान  भी  भर
 सकते  हैं।  इस  विमान  की  सब  से  बड़ी
 विचित्र  बात  यह  है  कि  हर  मिरार्ज  3  के  भ्रन्दर
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 और  530  मिजाइल  भी  लगी  हुई  हैं।  यह
 आज  पाकिस्तान  के  पास  आ  चुके  हैं।  शायद

 यही  कारण  था  कि  जो  एयर  मार्शल  भ्रर्जुन
 सिंह  ने  इस  बात  को  कहा  था  कि  पाकिस्तान

 की  वायु  सेना  भारत  के  लिए  एक  बड़ी
 चुनौती  बन  कर  खड़ी  हो  गयी  है।  ऐसी
 स्थिति  में  इन  तमाम  चीज़ों  को  सामान्य  समझ
 कर  छोड़  देना  यह  हमारे  देश  के  लिए  ग्रच्छा

 नहीं  होगा।  कैनाडा  से  और  जमंनी  से  जो
 जहाज  पाकिस्तान  आये  और  जब  सदन  में
 उस  पर  चिन्ता  व्यक्त  की  गई  तो  विदेश  मंत्रों
 ने  कहा  कि  ईरान  ने  अपने  जहाज  वापिस
 ले  लिये  हैं।  मरम्मत  के  लिए  वह  पाकिस्तान
 को  दिये  गये  थे।  नहीं  कहा  जा  सकता  है
 कि  पाकिस्तान  हथाई  जहाजों  की  मरम्मत
 के  मामले  में  इतना  एक्सपर्ट  कब  से  हो  गया
 है?

 जो  हवाई  जहाज़  दिये  गये  थे  यह  जहाज
 प्रष्यक्ष  महोदय,  आज  भी  पाकिस्तान  के
 संरक्षण  में  हैं।  हो  सकता  हैं  कि  यह  जहाज
 पाकिस्तान  की  धरती  पर  न  हों  लेकिन  यह
 जहाज  ईरान  के  जाईदान  हवाई  अड्डे  पर  खड़े
 हैं  ।  जाईदान  ईरान  श्र  पाकिस्तान  के
 किनारे  पर  बसा  हुम्ना  है  और  वहँ  पाकिस्तान
 और  ईरान  की  सीमा  को  मिलाता  है  1
 अब  पाकिस्तान  से  जाईदान  को  सीधा
 सम्पर्क  करने  के  हेतु  रेलबे  लाइन  भी
 लगभग  तैयार  हो  चुकी  है  ।  पाकिस्तान  और
 ईरान  के  राजनथिक  सम्बन्धों  की  घनिष्ठता
 का  यह  परिचायक  है  कि  पाकिस्तान  ने  जाई-
 दान  तक  के  लिये  रेलवे  लाइन  बिछाई  है  t
 वहां  पर  वह  सारे  जहाज  बड़े  हुए  हैं  7  इससे
 आप  यह  अनुमान  लगा  सकते  हैं  क्या  वास्तव
 में  यह  जहाज़  ईरान  को  वापिस  हुए
 हैं?  प्रभी  पीछे  कुछ  दिन  पूर्व  जब  ईरान  के

 शाह  पाकिस्तान  का  दौरा  करने  के  लिए
 बराये  तो  ईरान  के  शाह  के  सम्मान  में  पाकिस्तान
 ने  कुछ  विमानों  का  प्रदर्शन  किया  श्र  उनमें

 उन्हीं  सेबरजेट  विमानों  का  प्रदर्शन  किया  जो
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 पाकिस्तान  को  कनाडा  शौर  पश्चिमी  जमंनी
 के  मारफंत  होते  हुए  ईरान  के  द्वारा  मिले  थे  ।
 लेकिन  श्रध्यक्ष  महोदय,  जो  विशेष  बात  मैं
 कहना  चाहता  हूं  वह  यह  है  कि  श्राश्चय  यह  है
 कि  इन  सारी  चीजों  का  रहस्य  हम  को  विदेशी
 सूत्रों  से  पहले  प्राप्त  होता  है।  पाकिस्तान  को
 भारी  मात्रा  में  पश्चिमी  देशों  शौर  चीन  से
 जो  हथियार  मिल  रहे  हैं  उनका  पता  भी  भारत
 सरकार  को  विदेशी  सैनिक  सूत्रों  द्वारा
 ही  मिलता  है  ।  मैं  विदेश  मंत्री  से  जानना
 चाहता  हूं  कि इस  गरीब  देश  का  करोड़ों  रुपया
 जो  इन  राजदूतावासों  पर  खर्च  किया  जा  रहा
 है  यह  हमारे  राजदूत  अमेरिका,  जर्मनी  और
 कताडा  में  बैठ  कर  क्‍या  करते  रहते  हैं?  सारी
 चीजों  का  पता  हमें  दूसरों  के  माध्यम  से
 चलता  है  ।  हमें  किसी  चीज़  की  जानकारी
 अपने  माध्यम  से  क्‍यों  नहीं  हो  पाती  ।

 वायु  सेना  में  वृद्धि  के  अतिरिक्त  भी
 पाकिस्तान  ने  अपनी  स्थल  सेना  को  टैंकों,
 तोपों  और  भारी  शस्त्नास्त्रों  से युक्त  बना  लिया
 है  1  उसने  जो  प्रगति  की  है  उस  का  मैं  सदन
 को  कुछ  विवरण  देना  चाहूंगा  ।  चीन  में  बने
 हुए  250  टी-59  टैंक  और  30  टी-34
 टैंक  श्ाज  पाकिस्तान  के  पास  हैं  जो  कि  उसने
 चीन  से  लिये  हैं  -  इसी  तरह  पश्चिम  जमंनी
 में  बने  हुए  एम-47  किस्म  के  न  पैटन  टैंक
 भी  जहां  पाकिस्तान  ने  नकद  भुगतान  पर
 लिये  हैं  वहां  उसे  उन  से  एस-47  टैंक  भी
 600  की  संख्या  में  मिले  हैं।  ग्रभी  हाल  में  ही
 फिर  पाकिस्तान  सरकार  एम  47  दौर  एम  48
 किस्म  के  200  टैंक  जौर  खरीदने  की  कोशिश

 कर  रही  है  1  कुछ  नये  सौदे  भी  पाकिस्तान
 पश्चिमी  जर्मनी  से  कर  रहा  है  1  इससे  प्रापको

 कुछ  अनुमान  लगेगा  कि  पाकिस्तान  अपनी
 शक्ति  को  कितना  बढ़ाता  हुग्ना  चला  जा  रहा
 है  ny

 भ्रमरीका  ने  पीछे  पाकिस्तान  को  50
 करोड़  डालर  से  भी  ज्यादा  की  सैनिक  मदद
 दी  थी  जब  कि  इसके  मुकाबले  में  भारत  को
 केवल  6  करोड़  डालर  की  मदद  दी  थी  ।
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 ऐसी  स्थिति में  प्रव  श्राप  भ्रनुमान  लगाइये  कि
 उसे  कितनी  अधिक  सहायता  हमारे  मुकाबले
 मिल  रही  है  ?  हमारा  देश  श्रमेरिका  से

 पूछता  चाहता  है  कि  जब  तुम  जानते  हो  कि
 पाकिस्तान  पूरी  तरह  से  चीन  की  गोद  में
 बैठ  चुका  है,  जब  तुमको  यह  पता  है  कि  चीन
 और  पाकिस्तान  का  गठबन्धन  भारत  के  लिए
 ही  नहीं  विश्व  की  शान्ति  के  लिये  खतरा
 होता  हुआ  चला  जा  रहा  है  ऐसी  स्थिति  में
 अमेरिका  पाकिस्तान  और  भारत  को  एक
 तराज़ू में  रख  कर  तौले  व  यह  है  कि  यह  जो
 फ़ालतू  पुर्जे  हैं  या  जो  सन्‌  65  में  हथियार
 खराब  हो  गये  थे  वह  भारत  और  पाकिस्तान
 को  एक  समान  रीति  नीति  के  आधार  पर  दिये
 जायेंगे  यह  बात  हमारी  समझ  में  नहीं  आती  ।
 मैं  ग्रापके  माध्यम  से  जो  वात  विशेष  रूप  से
 कहना  चाहता  हूं  वह  यह  है  कि  आज  की
 स्थिति  में  चीन  झौर  अमेरिका  दोनों  पाकिस्तान
 को  सहयोग  दे  रहे  हैं  1

 अध्यक्ष  महोंदत्,  पाकिस्तान  के  तीन
 मिलिटरी  मिशन  रूम  का  भी  पिछले  वर्ष
 दौरा  करके  जाये  हैं  7  रूप  की  सरकार  ने
 पाकिस्तान  को  यह  कहा  है  कि  जिन  शर्तों
 'पर  हम  भारत  को  हथिपार  दे  रहे  हैं  उन्हीं
 शर्तों  पर  हम  पाकिस्तान  को  भी  हथियार
 देंगे  ।  कूटनीति  के  क्षेत्र  में  पाकिस्तान  इतना
 बागे  चला  गया  है  कि  रूस  के  मन  में  भी  पाकि-
 स्तान  ने  अपने  लिए  एक  सौफ्ट  कौरनर  बना
 लिया  है।  सब्वाई  ता  यह  है  कि  जब  से  चीत
 और  पाकिस्तान  का  गठजोड़  हुया  है  तब  से
 रूस  और  पाकिस्‍तान  के  सम्बन्धों  में  कुछ
 सुधार  हुआ  है  |  इस  समय  दुनियां  की

 अन्तर्राष्ट्रीय  राजतीति  में  कम्युनिज्म  श्रौर

 'कम्पुतलिज्म  का  एक  नथा  समझौता  हुआ  है  |
 इस  समझौते  का  प्रभाव  अगर  आपको  भारत
 में  देखना  हो  तो  पश्चिमी  बंगाल  श्रौर  काश्मीर
 की  घाटी  में  उस  समझौते  की  छाथा  देखने  को
 मिलेगी  ।  यह  भारत  के  लिए  नहीं  बल्कि
 विश्व  के  लिए  भी  एक  बहुत  गम्भीर  चिन्ता
 की  बात  है  |
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 इसके  अतिरिक्त  पाकिस्तान  को  ढुसरे
 देशों  से  खुले  बाजारों  से  सैनिक  सामग्री
 खरीदने  के  लिए  काफी  विदेशी  मुद्रा  भी  मिली
 Zi 1965  के  भारत  पाक  संघर्ष  के  बाद  खाली
 सऊदी  भ्ररब  ने  L0  श्रब  डालर  की  विदेशी
 मुद्रा  पाकिस्तान  को  बिना  ब्याज़  के  दी  और
 ब  कुछ  दिन  पूर्व  चार  सौ  करोड़  डालर  की
 गौर  दूसरी  विदेशी  मुद्रा  बतौर  ऋण  सऊदी
 अरब  ने  पाकिस्तान  को  दिया  ।  चोन  ने  भी
 हथियारों  की  खरीद  के  लिए  i670  लाख
 डालर  का  ऋण  पाकिस्तान  को  दिया  और
 भी  कई  देशों  से  (/तमें  टर्की,  ईक,  जोडन  प्रौर
 सोरिया  आदि  देश  सम्मिलित  हैं  उनसे
 पाकिस्तान  को  अपेक्षित  सहयोग  मिला  है  |
 अब  पाकिस्तान  को  हथियार  खरीदने  के  लिये
 टर्की  ने  क्‍या  दिया,  ईराक़  ने  क्‍या  दिया,
 सीरिया  ने  क्या  दिया  और  जोडंन  ते  क्या  दिया
 मैं  उन  बातों  को  कह  कर  सदन  का  अधिक
 समय  नष्ट  नहीं  करना  चाहता  ।  लेकिन
 ग्रध्यक्ष  महोदय,  जो  बात  मैं  विशेष  रूप  से
 कहना  चाहता  हूं  वह  यह  है  कि  स्थल  सेना
 और  वायु  सेना  के  अतिरिक्त  नौसेना  के
 क्षेत्र  में  भी  पाकिस्तान  ने  प्रगति  की  है  ny
 चीन  की  देख  रेख  में  पूर्वो  पाकिस्तान  में  नौसेना
 प्रशिक्षण  चल  रहा  है  ।  पूर्वी  पाकिस्तान  में
 चटगांव  और  ढाके  में  चीनी  भ्रधिकारियों  की
 देखरेख  में  नौसेना  को  चोनी  ढंग  पर  प्रशिक्षित
 किया  जा  रहा  है  |

 इसके  अलावा  जो  दूसरी  बड़ी  चीज़  है
 पाकिस्तान  के  पास  वह  है  ग्रमेरिका  से  मिली
 एक  गाजी  नाम  की  पनडब्बी  जो  965  से
 पहले  उसके  पास  थी  और  जो  प्रमेरिका  ने
 पाकिस्तान  को  दे  वर्क्खी  थी  ।  लेकित  श्व
 पाकिस्तान  ने  फ्रांस  से  दो  डाफने  पनडुब्बी
 और  खरीद  ली  हैं  ।  इस  तरह  से  पाकिस्तान
 की  नौसेना  को  नये  तरीकों  से  और  नये
 सिरे  से  ट्रेंड  किया  जा  रहा  है  ऐसी  स्थिति
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 में  नौसेना  के  क्षेत्र  में  भी  पाकिस्तान  ब  झागे
 बढ़ता  चला  जा  रहा  है  |  ग्रगर  मैं  इस  सारी
 बात  को  संक्षिप्त  करके  कहूं  तो  यूं  कह  सकता
 हूं  कि  सैनिक  सामग्री  की  दृष्टि  से  पाकिस्तान
 आज  भारत  की  सेना  की  तुलना  में  55  प्रति-
 शत  निकट  आा  चुका  है  पाकिस्तान  ने
 सैनिक  सामग्री  की  दृष्टि  से  अपने  को  पर्याप्त
 समर्थ  कर  दिया  है।  इसलिपे  मैं  पने  वक्‍तव्य
 को  उपसंहार  की  ओर  ले  जाते  हुए  दो,  तीन
 बातें  विशेष  रूप  से  कहना  चाहता  हूं।  हमें
 इसका  खतरा  नहीं  कि  पाकिस्तान  के  पास
 इतने  हथियार  झा  गये  हैं  या  पाकिस्तान
 हथियारों  का  गोदाम  बन  कर  खड़ा  हों  गया
 है  |  हमें  इससे  भी  चिन्ता  नहीं  कि  पाकिस्तान
 जुक  फौजी  छावनी  बन  कर  खड़ा  हो  गया  है  |
 हमें  सब  से  बड़ी  चिन्ता  इस  बात  की  है  कि
 हम  अपने  लक्ष्य  से  भटक  रहे  हैं  965  के
 भारत  पाकिस्तान  संधर्ष  में  हमारे  पास  जो
 शस्त्र  थे  उसकी  तुलना  में  पाकिस्तान  के  पास

 भ्राधुनिकतम  शस्त्र  थे  ।  पाकिस्तान  को

 दुनिया  के  उन  देशों  ने  आधुनिकतम  हथियार
 दिये  और  काफ़ी  मात्रा  में  गोला  वारूद  भी
 दिया  |  लेकिन  किसी  भी  देश  ने  पाकिस्तान
 को  हिम्मत  का  पासंल  नहीं  भेजा  |  झगर
 हथियारों  के  साथ  साथ  पाकिस्तान  को  हिम्मत
 भी  मिल  जाती  तो  शायद  पाकिस्तान  हथियारों
 का  भ्रच्छा  उपयोग  कर  सकता  था  |  श्रध्यक्ष
 महोदय,  हमारे  पिछले  प्रधान  मंत्री
 श्री  लाल  बहादुर  शास्त्री  ने  भारत  पाकिस्तान
 संघर्ष  से  पहले  दिल्‍ली  के  लाल  किले  पर
 खड़ें  होकर  एक  झावाज़  लगाई  थी,  कि  शान्ति
 का  मृकाबला  शान्ति  से  किया  जायेगा,  और
 हथियार  का  मुकाबला  हथियार  से  किया  जायेगा
 मैं  भारत  सरकार  को  यह  कहना  चाहता  हूं
 कि  श्री  चागला  को  याद  होगा  कि  जब  पाकि-
 स्तान  के  संघर्ष  के बाद  वह  यू  एन०  झो०  की
 यात्रा  करके  शाये  तो  इस  सदन  में  वक्‍तव्य
 देते  हुए  उन्होंने  ही  यह  कहा  थ।  कि  जब  मैं

 कहले  qo  एन०  बोन  में  कश्मीर  वेः  केस  को
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 नेकर  गया  तो  मेरी  बात  को  किसी  ने  ध्यान  से
 नहीं  सुना  लेकित  जब  भारत  की  विजय  के
 समाचार  प्रमरीकी  पत्नों  में  छपे  और  इस  बार
 जब  मैं  कश्मीर  के  केस  को  लेकर  वहां  पर  गया
 तो  दुनिया  के  राष्ट्रों  न ेमेरी  बात  को  ध्यातपूर्वक
 सुना  -  मैं  वहां  से  अनुभव  लेकर  प्राया  हूं
 कि  आज  की  दुनिया  में  जितनी  शक्ति  की  भाषा
 समझी  जाती  है  उतनी  शौर  कोई  दूसरी  भाषा
 नहीं  समझी  जाती  है  ।  शान्ति  भी  शक्ति
 भी  छाया  में  ही  सुरक्षित  रह  सकती  है  ।  इस
 तथ्य  को  भारत  सरकार  गपनी  श्रांखों  से  ग्रोझल
 न  करे  और  जो  देश  पाकिस्तान  को  हथियार
 दे  रहे  हैं  भारत  सरकार  उनको  स्पष्ट  रूप  से
 यह  कहे  कि  हेमारे  खिलाफ़  हथियार  देगा
 हमारे  ऊपर  युद्ध  के  लिए  पाकिस्तान  को
 उकसायेगा  उसे  शब्रुतापूर्ण  कार्यवाही  माना
 जापेगा  |  और  अगर  कोई  देश  ऐसा  करेगा,
 तो  भारत  को  उसके  साथ  राजनयिक  सम्बन्धों
 के  बारे  में  फिर  से  विचार  करना  पड़ेगा  ।

 मैं  ग्राशा  करता  हुं  कि  विदेश  मंत्री  ग्राज
 की  इस  चर्चा  को  कोई  मामूली  बहस  समझ
 कर  नहीं  छोड़  देंगें,  बल्कि  इसके  द्वारा  भारत
 सरकार  कुछ  गम्भीर  निर्णय  लेगी  ।

 श्री  मुत  नाहाट!  (बाड़मेर)  :  भ्रध्यक्ष
 महोदय,  पाकिस्तान  की  सामरिक  शक्ति  में  जो
 बेहद  वृद्धि  हो  रही  है  उस  से  इस  सदन  का  शौर
 हमारे  देश  की  सारी  जनता  का  चिन्तित  होना
 अत्यन्त  स्वाभाविक  है।  i9°:5  में  जब
 पाकिस्7न  ने  हमारे  देश  पर  हमला  किया,  तोः
 उस  वक्‍त  उस  के  पास  पैंटन  टैंक  और  सेबर  जेट:
 भ्रादि  बहुत  ही  आधुनिकत्म  हथियार  थे  ।  यह
 सही है कि किं  उस  वक्‍त  हम  ने  उस  को  पछाड़ा
 जिस  का  एक  बहुत  बड़ा  कारण  जैसा  कि.
 मेरे  विद्वान  पूर्ववक्ता  ने  बताया  है  यह  था'
 कि  उस  के  पास  हिम्मत  नहीं  थी  ।  लेकिन
 उस  के  अतिरिक्त  एक  और  बात  की  ओर
 भी  मैं  सदन  का  ध्यान  दिलाना  चाहता  हूं
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 और  वह  यह  है  कि  पाकिस्तान  के  पायलट
 और  झाम  कोर  के  सैनिक  पूरी  तरह  से
 प्रशिक्षित  नहीं  थे  -  यह  भी  एक  कारण  था
 पक  वे  झ्राधुतिकतम  हथियारों  और  श्ौजारों
 को  ठीक  तरह  से  इस्तेमाल  नहीं  कर  सके  ।

 हाल  ही  में  इसराईल  ने  भ्ररब  देशों  पर
 जो  हमला  किया  हमें  उस  से  सबक  लेना
 होगा  ।  पाकिस्तान  ने  जो  हथियार  हमारे
 देश  के  विरुद्ध  इस्तेमाल  प्यि  ठीक  वहीं  हथियार
 इसराईल  ने  श्रब  देशों  के  विरुद्ध  इस्तेमाल

 प किये  ।  इसराईल  की  सफलता  का  रहस्य
 यह  था  कि  आधुनिक  हथियारों  से  सज्जित
 होने  के  साथ  साथ  उस  के  अधिकारी  और
 सैनिक  ग्राधुनिक  युद्ध-कला  में  प्रशिक्षित
 झौर  नई  सम -नीति  से  परिचित  थे  ।

 हमें  ज्यादा  चिन्ता  इस  बात  की  है  कि  कहीं
 पाकिस्तान  आ्राधुनिक  हथियारों  को  प्राप्त
 करके  और  अपनी  सेना  को  ग्राधुनिक  युद्ध

 -की  कला  में  प्रशिक्षित  कर  के  हमारे  खिलाफ
 वही  सामरिक  तरीके  न  ग्रम्त्यार  करें  जो
 कि  इसराईल  ने  अरब  देशों  के  खिलाफ
 प्रस्त्यार  किये  थे  |  ईश्वर  ऐसा  न  करे,  लेकिन

 हमें  इस  सम्भावना  को  दृष्टि  में  रख  कर
 सजग  आर  सचेत  रहना  चाहिए  शौर  अपनी

 सुरक्षा  के  लिए  पुरी  तैयारी  करनी  चाहिए  |

 लेकिन  मैं  यह  स्पष्ट  कर  देना  चाहता
 हूं  कि  इसमें  न  हिन्दुस्तान  की  जनता  का

 हित  है  और  न  पाकिस्तान  की  जनता  का

 हित  है  कि  दोनों  देशों  में  युद्ध  हो  |  हमें  यह
 प्रनुभव  है  कि  थोड़े  दिनों  की  पिछली  लड़ाई
 के  बाद  हमारी  स्थिति  कितनी  विषम  हो  गई
 है  ।  इसी  प्रकार  यह  पाकिस्तान  की  जनता
 के  हित  में  भी  नहीं  है  कि  उस  देश  की  हिन्दु-
 स्तान  के  साथ  लड़ाई  हो  ।  लेकिन  हमें  सम-
 झना  चाहिए  कि  वे  कौन  सी  ताकतें  हैं  जो

 पाकिस्तान  को  हिन्दुस्तान  के  ख़िलाफ़
 इस्तेमाल  कर  रही  हैं  ।  एक  तरफ  हम  को
 स्पिक  सहायता  दी  जाती  है।  लेकिन  दूसरी
 ज्तरफ  पाकिस्तान  को  सामरिक  सहाक्ता  दे  कर
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 हमें  मजबूर  किया  जाता  है  कि  हम  भी  अपनी
 सामरिक  शक्ति  को  मज़बूत  करें  और  ग्रपना  सारा
 पैसा  भ्रपने  देश  की  सुरक्षा  में  लगा  कर  पने
 प्राथिक  विकास  को  अवरुद्ध  कर  दें  |

 हमारे  ग्राथिक  विकास  को  रोकने  के
 लिए,  हमारी  प्रगति  में  बाघा  डालने  के  लिए
 आर  हमारे  प्रजातंत्र  को  खतरे  में  डालने
 के  लिए  एक  तरफ  चीन  षड़यंत्र  कर  रहा
 है  और  दूसरी  तरफ  अमरीका,  बैस्ट  जर्मनी,
 द्की  श्रौर  ईरान  षड्यंत्र  कर  रहे  हैं  ।  यह
 एक  राजनैतिक  षड़यंत्र  है,  एक  बहुत
 बड़ा  षड्यंत्र  है  जिससे  हमें  सजग  रहना
 होगा  ।

 जहां  तक  पाकिस्तान  को  दिये  जाने
 वाले  हथियारों  का  सम्बन्ध  है,  चाइना
 ने  उस  को  मिग  विमान  दिये  हैं,  टैंक  दिये

 हैं  और  पैसा  दिया  है  ।  दूसरी  तरफ़
 अमरीका  ने  उस  को  स्पेयर्ज  दिये  हैं,  टैंक,
 सेबर  जेट्स  और  who-04  दिये  हैं  ।
 इसी  तरह  कैनेडा  ने  भी.

 Mr,  Speaker:  I  do  not  know  how  far
 that  is  correct.  The  figures  have  been
 given  already  by  Shri  Prakash  Vir
 Shastri.

 Shri  Amrit  Nahata:  I  am  drawing
 a  conclusion  different  from  what  Shri
 Prakash  Vir  Shastri  has  drawn.

 मेरे  विचार  से  श्री  प्रकाशवीर  शास्त्री
 का  दृष्टिकोण  गलत  है  I  वह  प्रपने

 साम्प्रदायिक  दृष्टिकोण  को  अन्तर्राष्ट्रीय
 क्षेत्र  में  लागू  करना  चाहते  हैं  जबकि  हम
 यह  मानते  हैं  कि  जहां  एक  शोर  हमें  भ्रपने

 देश  की  रक्षा  के  लिए  तैयारी  करनी  है,  वहां
 हमें  यह  भी  स्पष्ट  कर  देना  चाए  किहम
 ताशंकद  समझौते  के  हक़  में  हैं  1 इस  सरकार

 ने  ताशकंद  समझौते  का  उल्लंघन  नहीं  किया

 है  भौर  अगर  पाकिस्तान  बेशर्मी  से  ताशंकद
 समझौते  का  उल्लंधन  कर  रहा  है  तो  हस  का

 कारण  यह  है  कि  वह  कुछ  विदेशी  ताकतों
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 [att  अमृत  ताहाटा]
 के  हाथ  में  कठपुतली  बन  कर  काम  कर  रहा
 है।  जो  विदेशी  ताकतें  इसराईत  को  भरब  देशों  के
 खिलाफ़  इस्तेमाल  करती  हैं  वही  ताकतें  पाकिस्तान
 को  हिन्दुस्तान  के  खिलाफ  इस्तेमाल  करती
 हैं,  क्योंकि  यह  देश  एशिया  में  स्वतंत्रता  का,
 प्रजातंत्र  का  श्रौर  प्रगति  का  प्रतीक  है  |  इस
 लिए  इस  देश  के  लिए  कठिनाइयां  पैदा  करने
 का  जो  षड्यंत़्  है  उस  के  प्रति  हमें  सजग
 हो  जाना  चाहिए  ।

 हमें  यह  घोषणा  करनी  चाहिए  कि  जो
 ताकतें  इस  प्रकार  पाकिस्तान  को  हमारे
 विरुद्ध  इस्तेमाल  कर  रहो  हैं,  वे  हमारे  देश
 के  प्रति  अ्मित्रतापूर्ण  व्यवहार  कर  रही  हैं  ।
 इस  के  साथ  ही  हमें  इसराईल  केय्‌द्ध  के  तरीकों
 से  सबक  लेता  होगा  बौर  उन  को  ध्यान  में
 रखते  हुए  अपनी  सामरिक  और  सुरक्षा  की
 तैयारियों  को  मजबूत  वनाना  होगा  ।  इस  वक्‍त

 हम  काम्प्लेसेंट  नहीं  कर  सकते  |  अगर  कच्छ

 ट्विब्यूनल  का  फैमला  पाकिस्तान  के  हृक  में
 नहीं  होता  है,  तो  बहुत  मुमकिन  है  कि  बह
 गड़बड़ी  करे  ।  जब  पाकिस्तान  ने  कच्छ  पर

 हमला  किया  था,  तो  उस  से  कुछ  दिन  पहले
 अयूब  साहब  ने  यह  वक्तव्य  दिया  था  कि  हम
 हिन्दुस्तान  के  साथ  दोस्ती  रखन।  चाहते  हैं  ।
 ग्राज  भी  अयूब  साहब  ने  वैसा  ही  वक्तव्य
 दिया  है  ।  हमारे  लिए  यह  एक  चेतावनी
 की  घंटी  है.  ।  जब्र  अ्रयूत  साहब  हिन्दुस्तान
 के  साथ  दोस्ती  रखने  की  बात  करते  हैं,  तो  हमें
 समझ  लेना  चाहिए  कि  दाल  में  कुछ  काला  है
 शर  वहू  दुनिया  को  धोखे  में  डालना  चाहते
 हैं।  इस  लिए  यह  ग्रावश्यक  है  कि  हमें  इस
 खतरे  के  प्रति  सावधान  रह  कर  अपनी  सुरक्षा
 की  तैयारियों  को  मजबूत  बनाना  चाहिए  ।

 धन्यवाद  |

 श्री  बलराज  मधघोक  (दक्षिण  दिल्ली)  :
 भ्रध्यक्ष  महोदय,  श्राज  हमारे  देश  के  सामने
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 grates  और  बाहरी  बहुत  से  संकट  हैं  |
 ग्रान्तरिक  संकटों  का  मुकाबला  हम  कर  सकते

 हैं,  यदि  हम  बाहरी  संकटों  का  .मुकबला  करने
 में  समर्थ  हों  ।  दुर्भाग्य  से  झाज  बाहरी  संकट

 बहुत  भयानक  रूप  धारण  करते  जा  रहे  हैं  t
 भारत  का  सुरक्षा  की  समस्या  अन्य  सब
 समस्याओं  से  भयानक  और  गम्भीर  होती  जा
 रहा  है  t

 पाकिस्तान  हमारा  शत्रु  है  और  चीन  भी

 हमारा  शत्रु  है  और  इन  दोनों का  गठजोड़  है  ny

 हमें  इन  दोनों  देशों  को  अपना  शत्रु  मान  कर
 अपनी  सुरक्षा  का  प्रबन्ध  करना  होगा  |  किसी
 देश  की  सुरक्षा  के  चार  आधार  होते  हैं  :
 जनबल  (मैनपावर),  मनोबल  (मोराल),
 ग्रौद्योगिक  बल  (इंडस्ट्रियल  पावर)  और
 शस्त्र  बल  (मिलिटरी  पावर)  |  किसी  देश
 की  सुरक्षा  के  ये  चार  मूल  आधार  होते  हैं  ।
 इन  चारों  सतूनों  पर  छत  पड़ती  है  विदेश
 नौति  की,  विदेश  नीति  की  सहायता  से  ही
 मुल्क  की  सुरक्षा  होती  है.  ।  इसलिए  सुरक्षा
 झौर  विदेश  नीति  का  गहरा  सम्बन्ध
 माना  जाता  है  1

 दुर्भाग्य  से  हमारी  सुरक्षा  नोति  ग़लत

 रही  है  श्रौर  हमारी  विदेश  नीति  की  छत
 उस  पर  नहीं  है  1  परिणाम  यह  है  कि  यद्यपि

 हमारा  देश  पाकिस्तान  से  तीन  गुना  बड़ा

 है  और  i947  में  उसकी  सैनिक  शक्ति  पाकि-
 स्तान  से  तीन  चार  गुना  थी,  लेकिन  इने  बोस

 वर्षों  क ेबाद  हालत  यह  है  कि  हम  अपना  सैनिक

 सतुलन  खो  चुके  हैं  ।  चाहिए  तो  यह  था  कि

 हमारा  मिलटरी  बैलेंस,  हमारा  सामरिक

 संतुलन  होता,  चीन  और  पाकिस्तान  दोनों

 की  शक्ति  को  देख  कर,  लेकिन  चीन  तो  दूर
 रहा--उस  की  शक्ति  तो  बहुत  प्रधिक

 है---,  हम  पाकिस्तान  के  साथ  भी  अपना

 बैलेंस  झाफ़  पावर  बना  कर  नहीं  रख  सके  +
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 पाकिस्तान  की  सैनिक  शक्ति  दिनों-दिन
 बढ़ती  जा  रही  है  शौर  इसी  का  परिणाम
 है  कि  पाकिस्तान  हमें  प्रांखे

 दिखाता  है  ।

 प्रभी  तोन  दिन  हुए  कि  सुरक्षा
 मंत्री  ने एक  वक्‍तव्य  में  बताया  था  कि  हमारे
 देश  की  कितनी  भूमि  दूसरे  लोग  दबाए  बैठे
 हैं  7  वह  स्टेटमेंट  पढ़ने  से  शर्म  आती  है  ।  चीन
 दबाए  बैठा  है  हमारा  पह  हजार  वर्ग-मील
 का  इलाका  |  पाकिस्तान  काश्मीर  में  हमारा
 चालीस  हजार  वर्ग-मील  क्षेत्र  दबाए  बैठा  है  I
 इस  के  ग्रतरिक्त  साम,  त्रिपुरा,  बंगाल  और
 राजस्थान  की  सीमा  पर  लगमग  सभी
 सीमाओं  पर,  पाकिस्तान  हमारा  इलाका
 दबाए  बैठा  है  ।  इतना  ही  नहीं,  उस  की
 आंख  और  इलाकों  पर  भी  है  शौर  उस  के
 लिए  वह  तैयारी  कर  रहा  है  ।

 श्रो  प्रकाशवीर  शास्त्री  ने  पाकिस्तान
 को  सैनिक  तैयारी  के  सम्बन्ध  में  अभी  कुछ
 आंकड़े  हमारे  सामने  रखे  हैं  |  वे  आंकड़े  ठीक
 हैं,  लेकिन  वास्तव  में  स्थिति  इस  से  भी  ज्यादा
 भयानक  है  ।  आज  पाकिस्तान  के  पास
 दो  सेनायें  हैं  :  एक  वैस्ट्रन  आर्मी  और  दूसरी
 ईस्ट्र्न  आर्मी  ।  उस  को  वैस्ट्रन  ग्रार्मी  पश्चिम
 से  आए  हुए  हथियारों  से  सज्जित  की
 गई  है  और  ईस्ट  पाकिस्तान  में  स्थित  ईस्ट्रर्न
 श्रार्मी  मुख्यतः  चीन  से  आए  हुए  हथियारों
 से  लेस  की  गई  है.  ।  आज  पाकिस्तान  इन
 दो  सेनाओं  से  हमें  दोनों  ओर  मे  आ्ांतकित
 कर  रहा  है  भ्रौर  हमारे  लिए  खतरे  का  कारण
 बना  हुआ  है  t

 इतना  ही  नहीं,  जैता  सुरक्षा  मंत्री  ने
 स्वीकार  किया  है,  उस  क  सम्बन्ध  रूस  से
 सु  धर  रहे  हैं  झौर  शब  रूस  लगभग  उन्हीं
 शर्तों  पर  उस  को  हथियार  देने  को  तैयार
 हो  रहा  है,  जिन  शर्तों  पर  बहू  हम  को  हुषिं-
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 यार  दे  रहा  है  ।  इस  स्थिति  में  हमें  यह
 देखना  होगा  कि  हम  किस  प्रकार  अपनी
 रक्षा  कर  सकते  हैं।  ग्राज  हथियारों  के  बड़े
 स्रोत्र  हैं?  हथियार  मिलते  हैं  सहायता  के
 रूप  में  दोस्तों  से  ।  दूसरे  बाते  हैं  सैनिक
 संधियों  के  द्वारा  ।  आज  प  के  पास  चाहे
 बेन  हों  लेकिन  कल  जब  श्राप  की  लड़ाई
 हो  तो  शाप  के  एलाईज  के  हथियार
 श्राप  के  काम  आ  सकते  हैं  ।  श्रौर  तीसरे,
 पेन  मार्केट  है,  खुला  बाजार,  जिस  से
 खरीद  सकते  हैं  |  संसार  के  अन्दर  बहुत  बड़ा
 ग्रोपेन  मार्केट  है  हथियारों  का  ।  उसे  खरीदने
 के  लिए  आप  के  पास  हाई  करेंसी,  डालर
 और  पौंड  चाहिएं  ।  पाकिस्तान  ने  पहले  बहुत
 से  हथियार  प्राप्त  किए  अमेरिका  से  और
 शब  चीन  से  प्राप्त  कर  रहा  है  सहायता  के  रूप
 में  ।  पाकिस्तान  ने  एलाईज  बनाए  हैं,  टर्की
 बौर  ईरान  इनके  हथियार  भी  उस  के  काम
 में  आने  वाले  हैं  और  फिर  पाकिस्तान  के
 पास  फारेन  एक्सचेंज  है  ।  उस  ने  प्रपनी  झाधिक
 हालत  अच्छी  कर  ली  है  |  इसके  साथ  ही
 उस  को  बहुत  सा  डालर  मिला  है  सउदी
 अरेबिया  इत्यादी  और  देशों  से  जिस  के  द्वारा
 बह  श्रोपेन  मार्कट  से  भो  बहुत  कुछ  माल  खरीद

 रहा  है  ।  यह  वह  स्थिति है  जिम  से  हमें
 आखें  बन्द  नहीं  करनी  चाहिएं  ।  हमें  रोज
 कहा  जाता  है  कि  हम  भी  तैयारी  कर  रहे  हैं  1
 कर  रहे  होंगे  ।  मगर  हमें  आप  की'  बात  पर
 विश्सास  नहीं  a  इस  देश  की  जनता  को  इस
 सरकार  के  आाश्वासनों  पर  विश्वास  नहीं
 क्योंकि  गत  बीस  सालों  के  उसके  प्रनुभव
 बड़े  कटु  हैं  ।  सन्‌  47  में  जब  हमारी
 सै.तक  शक्ति  पाकिस्तान  से  चौगूनी  थी  तब
 पाकिस्तान  ने  काश्मीर  पर  हमला  किया  |

 हम  उसे  रोक  सकते  थ  ।  लेकिन  हम  ने  अपनी
 फौजों  को  रोक  दिया  ।  नीति  हमारी
 गलत  थी  ।  उस  के  परिणामस्वरूप  पाकिस्तान
 ने  काश्मीर  की  40  हजार  वर्गमील  जमीन
 हड़प  ली।  इस  के  बाद  कच्छ पर  हमला
 किया  ।  कच्छ  का  मामला  झझब  विचाराधीन
 है  ।  उस  में  पोलिटिकल  फैसला  होगा
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 [aft  बलराज  मधोक]
 फैसला  होगा  और  मुझे  डर  है  कि  ग्राधा
 कच्छ  हमारे  हाथ  से  निकल  जायेगा
 फिर  65  में  उस  ने  हमला  किया  ।  हमारे
 जवानों  ने  मुकाबिला  किया  श्रौर  कुछ  इलाका
 पाकिस्तान  का  हम  ने  लिया  ।  लेकिन  हमने
 चह  ताशकंद  के  एग्रींमेंट  के  कारण  वापिस
 कर  दिया  ।  यह  कामत  थी  जो  रूस  को  हमें
 देनी  पड़ो  ।  अगर  रूस  पर  हम  निर्भर  न  होते
 तो  यह  कीमत  न  देनीं  पड़ती  ।  उसके  फलस्व-
 रूप  हम  ने  जो  क्रुछ  लिया  था  वह  पाकिस्तान
 को  वापस  मिल  गया  ।  उस  के  बाद  हम  तो
 ताशंकंद  की  शराब  पो  रहे  हैं,  हम  तो  ताशंकंद
 की  बोडका  पी  रहे  हैं  और  पाकिस्तान  जंगी
 तैयारियां  कर  *हा  है  ।  हमारे  विदेश  मंत्री
 जो  ताशंकद  के  राग  अलापते  रहते  हैं  अर
 पाकिस्तान  जंग  की  तैयारी  करने  में  लगा

 है  और  आज  उसकी  सैनिक  शक्ति  आगे  से

 बहुत  बढ़  गई  है.  |  इसलिए  यह  संभावना
 बढ़  रही  है  कि  अगले  दो  तीन  महींतों  के
 अन्दर  पाकिस्तान  फिर  गड़बड़  करेगा  उस

 गड़बड़  का  मुकाबिला  करने  के  लिए  तैयार
 करना  होगा  देश  को  और  तैयार  करना

 होगा  अपनी  सेना  को  और  उसे  सुसज्जित
 करना  होगा  उन  हथियारों  से  जो  कि  शत्रु
 के  पाप्त  हैं  ।  हमारी  सेना  अच्छी  है  ।  मगर
 जब  तक  उस के  पास्त  बेहतर  हथियार  नहीं  होंगे
 श्रच्छे  हथियार  नहीं  होंगे  तब  तक  हम  अपना
 रक्षा  नहीं  कर  सकेंगे  ।  हम  तीन  तरफ  शिरे

 हुए  हैं  -  हमारा  पांच  हजार  मील  का  फ्रंटियर
 झाज  जल  रहा  है;  उसकी  रक्षा  बिना  नवीनतम
 और  पर्याप्त  अस्त्रों  के  नहीं  हो  सकेगी  इस
 दृष्टि  से  मैं  चार  सुझाव  देना  चाहता  हूं  ।

 पहली  बात  यह  है  कि  हमें  अपने  देश  को

 हथियारों  के  मामले  में  आत्म-निर्भर  करना

 होगा  i  उस  के  लिए  हम  कुछ  कर  तो  रहे
 हैं  ।  लेकिन  जितना  होना  चाहिए  उतना

 नहीं  हो  रहा  है  ।  उसे  बहुत  तेजी  से  करना

 होगा  ।  सर्वोपरि  प्राथमिकता  देनी  होगी
 देश  के  झवर  डिफेंस  इंडस्ट्रीज  को  ब्रौर  डिफेंस

 प्रोडकूशन  को  ।  इस  के  साथ  साथ  हमें  दुनिया
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 के  दूसरे  देशों  से,  भी  हथियार  लेने  होंगे  ।  च्प्हे
 जितनो  कोमत  से  लेने  पड़ें  तो  भो  उन्हें  लेना
 होगा  ।  उस  के  लिए  पेट  पर  पट्टो  बांधनी
 पड़ें  तो  पेट  पर  227  बांध  कर  भी  लें  ।  तीसरे,
 हमें  अपनी  विदेश  नीति  को  सुरक्षा  औीति  के

 अनुसार  ढालना  होगा  ।  विदेश  नोति  और

 सुरक्षा  नोति  के  बीच  सामंजस्य  पैदा  करना
 होगा  ।  उनमें  तालमेल  लाना  होगा  ।  हमें
 ऐसे  साथो  बनाने  होंगे  जो  झापत्काल  में  हमारी
 सहायता  कर  सकें  |  और  चौथे  हमें  दुनिया
 को  बताना  होगा  कि  जो  पाकिस्तान  का
 साथ  देता  है  वह  भारत  का  शत्रु  है  1  यह
 सोचना  कि  दुनिया  को  पाजिस्तान  की  जरूरत
 है  हमारी  जरूरत  नहीं  है,  गलत  हैं  हमारी  भी

 दुनिया  को  जरूरत  है  ।  मगर  हम  दुनिया
 से  उचित  भाषा  में  बोलना  सीखें  |  हमें  स्पष्ट
 भाषा  में  सभी  मुल्कों  से  चाहे  वह  सऊदी
 अ्रेबिया  हो,  चाहें,  वह  ईरान  हो,  चाहे  वह
 जोईन  हो,  चाहे  वह  जमंनी  हो,  चाहें
 अमरिका  हो  उसे  चाहे  रूस  हों,  स्पष्ट  रुप  से

 कहना  होगा  कि  जो  पाकिस्तान  का  साथ
 देगा,  जो  पाकिस्तान  को  हथियार  देगा  वह
 हमारे  साथ  शत्रुता  करेगा  झीर  भारत  उसे
 बर्दाश्त  नहीं  करेगा  ।  अगर  भारत  इस
 भाषा  में  बोलेगा  तो  बहुंत  से  मुल्क  जो  आज
 पाकिस्तान  को  हथियार  दे  ष्ह्  हैं  वह  देने  के

 पहले  हजार  बार  सोंचेगे  कि  पाकिस्तान
 को  हथियार  देकर  भारत  जैसे  बड़े  देश  के
 साथ  शत्रुता  मोल  लें  या  नहीं  |  इन  .चार
 बातों  पर  अमल  कर  के  ही  हम  सुरक्षा  के  बारे
 में  उचित  कदम  उठा  सकेंगे  और  जनता  को
 आाएवस्त  कर  पायेंगे  ।

 Shrimati  Sharda  Mukerjee  (Ratna-
 giri):  There  seems  to  be  a  consider-
 able  amount  of  agitation  today  in  the
 House  over  what?—over  the  supply  of
 ‘F~84  Sabres,  the  same  7-84  Sabres
 which  the  Gnats  did  pretty  well.
 last  Indo-Pakistan  war,  and  against
 which  the  Grants  did  pretty  well
 West  Germany  is  supposed  to  have
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 supplied  M-47  and  M-48  tanks.  As  the
 Foreign  Minister  told  us,  to  the  best
 of  his  knowledge  and  according  to
 information  received,  none  og  these/
 hag  happened.  It  is  true  that  Pakis-
 tan  gets  equipment  from  America  but
 it  is  not  new.  We  have  known  it  for
 a  long  time  that  Pakistan  has  a  mili-
 tary  pact  with  America  and  she  is  part

 «of  the  CENTO  and  SEATO.  Sudden-
 ly  because  there  is  a  newspaper  report,
 ‘we  get  agitated  over  it.  Regarding
 this  atmosphere  of  tenseness  which  is
 sought  to  be  created  over  possible  hos-
 tilities  in  the  next  few  months,  I
 would  like  ‘to  say  that  nothing  is
 really  gained  by  creating  this  sort  of
 tension  it  igs  rather  like  a  no-peace-
 no-war  basis—like  getting  all  dressed
 up  for  going  out  with  no  where  to  go.
 If  there  is  any  trouble  on  our  fron-
 tiers,  I  think  the  Army  and  Air  Force
 are  equipped  to  the  extent  that  it  is
 economically  possible  for  this  country
 to  equip  them  against  Pakistan.
 Secondly,  I  do  not  think  that  Russia
 or  America  would  risk  a  large  scale
 conflict  in  this  part  of  the  world.  I
 do  not  mean  to  say  that  we  should  be
 complacent  or  that  we  should  not  go
 ahead  with  equipping  our  armed  for-
 ces  as  they  should  be  equipped.  But
 what  is  the  cost  of  equipment  to  the
 military  forces?  What  is  the  cost  of
 one  tank?  The  cost  of  one  tank,  leave
 alone  the  sophisticated  ones,  would  be
 Rs.  5  lakhs  and  even  if  we  were  to
 spend  the  entire  revenue  of  the  whole
 year  we  cannot  equip  the  army  of  the
 size  that  we  are  maintaining  today.
 ‘Therefore,  we  have  to  have  some  self-
 confidence.  Even  if  a  contingency
 should  arise  where  India  and  Pakistan
 are  in  conflict  with  each  other,  the
 conflict  would  have  a  limited  span
 and  we  are  confident  of  facing  that
 limited  conflict  as  we  did  in  the  last
 3965  hostilities;  we  did  not  do  badly
 in  that.  I  know  that  we  do  not  have
 the  sophisticated  equipment  that  Pak-
 istan  had.  What  is  the  price  for  get-
 ting  that  equipment?  Are  you  will-
 ing  to  go.  into  a  military  pact  with
 America  or  with.  Russia?  We  know
 that  year  after  year  our  military  mis-
 sions  have  been  going  to  America  and
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 Russia?  What  answer  have  they  come
 back  with?  How  far  has  your  MIG
 manufacture  gone?  What  about  the
 ban  of  the  sale  of  spare  parts  and  its
 repurcussions  in  your  aircraft  industry,
 in  your  military  equipment  industry?
 What  has  been  the  effect?  Do  you
 not  know  what  happened  after  the
 965  hostilities?  Do  you  not  know
 what  has  happened  after  our  stand
 on  the  UAR-Israeli  hostilities?  This
 is  the  price  we  have  to  pay  and  the
 price  is  too  big.  Even  Jawaharlal
 Nehru  has  said  on  the  floor  of  this
 House  that  if  we  were  to  go  into  a
 military  pact,  we  would  not  keep  the
 independence  of  the  country.  When
 there  is  a  large  scale  conflict,  then  of
 course  we  cannot  hang  on  to  non-
 alignment.  I  do  not  believe  that  India
 can  afford  to  be  in  a  military  pact
 either  with  Russia  or  with  America.
 The  pressures  are  just  as  great  from
 either  of  these  two  power  blocs,  This
 is  the  truth  of  it.  It  is  no  use  getting
 agitated  over  a  newspaper  report  that
 Pakistan  has  been  supplied  with  some
 jets  because  she  had  always  had  them.

 There  is  another  matter.  There
 have  been  considerable  negotiations,
 discussions,  with  various  embassies
 and  with  various  embassy  officials  and
 at  the  top  political  level  over  the
 supply  of  equipment  to  Pakistan.  And
 at  every  stage,  the  question  comes  up
 that  even  if  Pakistan  has  tanks,  air-
 craft  and  other  things,  what  is  the
 stockpile  of  spares?  You  cannot  run
 aircraft  and  tanks  without  adequate
 spare  parts.  And  therefore,  these  sre
 things  which  are  very  complicated
 and  complex;  it  is  a  complex  prob-
 lem.  I  do  not  think  that  we  can  afford
 to  create  panic  in  the  country  over  8
 newspaper  item  like  this.

 I  think,  on  the  other  hand,  that  it
 is  verv  necessary  that  the  Government
 should  go  ahead  more  actively  with
 the  manufacture  of  aircraft,  because
 we  have  the  basic  potential  in  the
 country  for  finishing  the  things  which
 we  had  taken  in  hand.  I  would  not
 like  to  go  further  into  the  details  of
 this,  but  we  cannot  afford  to  rest  con-
 tent  with  just  these  Gnats.

 76998
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 Shri  Nath  Pai  (Rajapur):  Mr.
 Speaker,  Sir  I  would  like  to  plead
 with  you,  to  start  with,  to  be  a  little
 more  indulgent  with  me  today  be-
 cause  it  is  very  rarely  that  this  House
 gets  an  opportunity  of  focussing
 attention  on  something  which  is  a
 little  far  more  vital  than  a  newspaper
 report.  Shrimati  Sharda  Mukerjee
 said  that  it  was  just  a  newspaper  re-
 port.  I  always  listen  with  great  atten-
 tion  and  respect  to  whatever  she  says
 on  matters  of  our  defence,  but  I  am
 a  little  disappointed  today,  when  she
 tried  to  dismiss  this  matter  as  a  report
 published  in  a  newspaper  and  there-
 fore  can  be  dismissed  summarily,

 The  whole  question  of  the  supply
 of  arms  to  our  potential  aggressors
 needs  to  be  imported  a  new  perspec-
 tive.  It  needs  to  be  put  in  its  proper
 place.  I  am  afraid  the  reaction,  the
 approach  of  the  Government  of  India
 to  this  problem  has  been  an  admission,
 has  been  a  proclamation,  of  gullibility
 and  naiveto.  Its  action  has  been  an
 exercise  in  futility  and  self-deception.
 Somehow,  the  whole  problem  has  bzen
 reduced  to  the  absurd  level  of  sending
 a  very  strong  note  to  be  followed  by
 a  stronger  note.  And  then,  Mr.
 Chagla  persuades  himself  and  wants
 to  persuade  the  country  that  all  thet
 can  be  done  has  been  done.

 Mr,  Chagla  reminds  me  of  a  very
 dainty  and  delightful  combination  of

 ‘the  village  schoolmaster  and  a  delay-
 ed  reincarnation  of  King  Canute.  He
 has  the  self-righteousness  of  the  vil-
 lage  schoolmaster  and  the  self-impor-
 tance  of  King  Canute.  I  would  like
 to  tell  you  how  dangerous  this  attitude
 ean  be  in  facing  this  problem.  This
 ig  the  way  you  have  been  reacting.
 Some  arms  are  being  poured,  and  we
 think  that  all  our  duty  is  discharged
 if  we  send  protest  notes  to  the  United
 States  and  if  we  get  some  assurances
 from  Bonne,  or,  when  the  occasion
 presents  itself,  an  assurance  from
 Teheran.  How  can  he  deceive  him-
 sely  with  regard  to  these  assurances?

 .
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 words.  After  his  triumphant  tour  of
 Teheran,  Shri  Chagla,  speaking  to  the
 press,  said—according  to  the  national.
 press—that  the  Iranian  Government
 had  assured  him  that  it  would  not  give
 any  military  aid  to  Pakistan  or  supply
 arms  or  armaments  which  might  be
 used  against  India.  Then  he  added
 that  “We  need  not  be  apprehensive  that
 Iran  would  militarily  support  Pakis-
 tan  in  the  unfortunate  eventuality  of
 a  conflict."  This  was  a  total  incapa-
 city  to  read  the  mind  of  the  people
 whom  he  was  calling  upon,  because
 in  a  few  days,  the  Iranian  Govern-
 ment  contradicted  it,  and  then,  speak-
 ing  in  Parliament,  Shri  Chagla  cor-
 rected  himself  by  saying  that  ‘the
 Iranian  Government  told  us  that  they
 would  be  obliged  to  help  Pakistan  in
 the  event  of  aggression  against
 her...  .It  would  indeed  be  unfortunate
 if  military  support  were  given  to
 Pakistan  against  India.”

 When  I  see  this  combination  of  seif-
 deception  and  self-righteousness,  I  am
 reminded  of  what  Viswamitra  said.
 When  sage  Viswamitra  was  eating  the
 leg  of  a  dog,  a  chandala  said,  “What
 is  happening  to  the  religion  when  the
 Brahmin  is  eating  the  meat,  and  that
 too  of  a  dog?”  And  then  Vishwamitra
 said:

 पिजल्तेवोदक॑  गायों  मण्डकेयूरुपास्ति
 न  नेधिकारों  धर्मेस्ति  माभ  आझ्ात्मप्रशंसकः

 When  a  cow  is  thirsty;  she  goes  to  a
 pond  and  disregarding  the  pathetic
 protests  of  the  frogs  in  the  pond,  goes’
 on  drinking  all  the  water  her  stomach
 ean  hold.  The  sheer  impotency  of
 this  perpetual  posture,  the  perpetual
 posture  of  pathetic  protests,  has  not
 yet  dawned  on  the  Government  of
 India.  Mr.  Chagla  and  the  Govern-
 ment  of  India  somehow  think  that  this
 is  a  problem  like  the  problem  of  a
 naughty  child,  which  is  playing  crac-
 kers  and  with  the  achoolmaster’s  atti-
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 tude,  all  that  we  have  to  do  is  to  pro-
 claim  that  it  is  naughty  and  should
 not  be  done,  from  the  lofty  heights  of
 South  Block,  and  everything  wil|  be
 all  right  if  only  we  could  do  that.

 I  would  like  to  read  him  something
 from  the  New  York  Times  which  has
 emerged  as  a  major  critic  of  some  of  the
 unsavoury  activities  of  its  own  depart-
 ment  and  which  has  these  revelations
 for  its  own  countrymen  and  if  the
 External  Affairs  Minister  would  care
 to  listen,  for  our  benefit.  The  arms
 supply  is  not  something  only  diaboli-
 cal,  It  has  its  roots  and  ramifications
 in  something  far  deeper.  It  is  direct-
 ly  connected  with  the  long-term
 strategy  of  a  country,  If  l  may  be
 permitted  to  say  so,  these  are  the
 imperatives  and  compulsions  of  what
 may  be  termed  the  competition  to  be
 a  super-power—the  super-powerism
 of  our  age.  The  United  States  has
 been  the  pioneer  supplier  of  arms  but
 we  shall  not  get  anywhere  by  indulg-
 ing  in  this  exercise  of  pathetic  and
 impotent  condemnation  of  what  the
 US  does.  Why  does  it  do  it?  Is  it
 likely  to  stop  by  condemnation?  If
 that  were  so,  I  would  join  my  voice
 to  that  of  Mr.  Chagla.  Therefore,  I
 plead  your  indulgence  because  this  is
 an  aspect  which  has  never  been
 brought  to  the  notice  of  the  House.

 This  is  what  the  New  York  Times
 says:

 “From  mid-949  through  June
 of  last  year,  the  U.S.  sold  16.1  bil-
 lion  dollars  in  weaponry  and  gave
 away  an  additional  30.2  billion
 dollars  in  arms  and  assorted  mili-
 tary  equipment.  The  46.3  billion
 dollars  total,  which  does  not  in-
 clude  private  transactions  arrang-
 ed  outside  of  Kuss’s  office—
 I  shal]  have  something  more  to  say

 about  what  it  means  presently—
 “ig  about  a  billion  dollars  more

 than  the  total  o¢  grants  and  loans
 under  the  regular  economic  5sis-
 tance  programme  since  mid-i948,
 including  the  Marshall  Plan.  '

 During  these  8  years,  the  USA  hes
 poured  from  its  arsenal  into  the
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 armouries  of  other  countries—nearly
 55—arms  and  ammunition  and  mili-
 tary  equipment  of  the  order  of  Rs.
 28,000°  crores.  This  is  something  im-
 portant.  How  is  it  done?  They  are
 not  hiding  it.  We  are  not  to  wait
 for  the  disclosure  in  the  Senate  Sub-
 committee.  There  is  a  regular  depart--
 ment  in  the  Pentagon  which  is  cailed.
 international  logistic  negotiations  de-
 partment  and  Mr.  Kuss  is  only  the
 Under  Secretary  there.  These  are
 the  admissions  then  made.  This  furms
 part  of  the  policy  of  the  country,  Who
 is  to  suffer?  Who  is  to  resist?  Who
 is  to  benefit?  The  US  will  be  follow-
 ing  this  policy.  Why?  This  is  an
 in-built  imperative.  It  is  like  this.
 In  the  competition  to  remain  “the
 power”  in  the  world,  in  any  case  one
 step  ahead  of  the  Soviet  Union,  USA
 will  be  going  in  for  the  most  modern
 equipment  and  weapons  that  modern
 science  and  technology  can  forge  for
 its  arsenal,  Every  five  years,  the
 generation  of  weapons  which  are
 modern  today  become  outmoded.
 What  are  the  Americans  going  to  du?
 Naturally,  the  weapons  which  are
 modern  today,  after  they  become  out-
 moded,  after  five  years,  are  dumped  on
 the  markets  of  Western  Europe  and
 from  there  they  percolate  into  the
 greedy  hands  of  the  under-developed
 countries.  This  is  inevitable  and  this

 ‘is  what  is  happening.
 The  New  York  Times  further  says:

 “After  Britain  lost  out  to  Kuss
 in  a  37  million  dollar  tank  sale
 to  Italy  in  the  spring  of  1965,
 Prime  Minister  Wilson  complained
 that  the  high-pressure  salesman-
 shiv’  of  the  Americang  had  ‘un-
 balanced  the  situation  in  the
 Atlantic  Alliance.”
 Even  Britain  could  not  stop  this.
 The  Export-Import  Bank  has  been-

 another  Important  source  of  credit
 for  Mr.  Kuss’s  activities  of  selling
 arms  to  those  countries  which  want  it.

 “According  to  Congressional
 testimony  by  senlor  Administra-
 tion  officials,  the  Bank,  at  the
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 request  of  the  Defence  Depurt-
 ment,  has  lent  or  committed  it-
 self  to  land  2.6  billion  dollars  to
 foreign  countries  for  arms...  ”

 25  per  cent  of  the  Bank's  activities
 -@fe  covered  by  loans  for  purchase  of
 -arms  by  West  European  countries.
 “This  is  the  problem  which  is  analysed

 in  this  brilliant  analysis  given  in  this
 Paper.

 The  US  has  evolved  no  long-range
 Policy  to  deal  with  the  growing  prob-
 lem  of  surplus  arms.  Mr.  Chagla,
 your  experts  and  your  colleague  the
 Defence  Minister,  must  see  and  take  a
 long-range  view.  You  cannot  get
 away  from  your  duty  by  saying  that
 you  have  written  a  strong  note  and
 a  stronger  note  is  on  the  way.

 Mr,  Speaker:  He  should  address  the
 Chair.

 Shri  Nath  Pai:  Mr.  Speaker,  I  will
 cite  to  you  from  the  Hansard  that  it
 is  absolutely  coming  through  you,

 -otherwise  the  words  from  the  House
 -of  Commons:  “Now,  gentlemen,  you
 have  done  enough  harm  to  England
 and  I  ask  you  to  quit”  would  never
 have  been  uttered  because  that  would
 have  meant,  taking  the  literal  mean-
 ing,  asking  the  Speaker  to  quit  which
 nobody  ever  asked.  But  I  shall  readi-
 ly  follow  your  guidance.

 Now  I  come  to  the  State  Depart-
 ment.  It  is  said  here  in  this  paper:

 “The  State  Department  simply
 grapples  with  each  case  as  it
 arises.  American  contro]  over  the

 ‘ultimate  use  of  weapons  through
 agreements,  however,  tends  to
 weaken  as  the  surpluses  accumu-
 late.”

 This  is  the  problem.  We  now  see
 how  what  the  United  States  is  doing
 the  Seviet  Union  is  also  doing.  I  will
 read  from  the  report  of  the  Institute
 of  Strategic  Studies,  a  latest  document,
 reference.  to  which  was  made  by  Shri
 Prakash  Vir.  Shastri  when  he  referred

 -to  one  repect  of  it.  There  itis  said:
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 “The  supply  by  China  to  Pakis-
 tan  of  MIG-9  aircraft  and  T-59
 tanks,  plus  earlier  shipments  to
 Cambodia  of  infantry  weapons, indicates  that  China's  armaments
 industry  is  recovering  from  the
 set-backs  experienced  in  the  early 960s,  when  Soviet  aid  was  with-
 drawn,  and  is  progressively  re-
 Placing  its  large  quantities  of
 obsolescent  Soviet  equipment.”

 And,  it  is  this  that  she  is  prepared to  give  to  the  Arabs,  it  is  this  that  she
 is  giving  for  the  re-equipment  of  the
 Pakistani  Division  stationed  in  Eastern
 Pakistan,  it  is  this  that  she  is  prepared to  give  to  poor  African  nations  which
 are  in  need.  Where  do  we  stand  in
 the  context  of  all  these  things?

 I  will  come  to  the  solution.  One
 solution  will  be  that  the  Soviet  Union
 and  the  Americans  reach  a  viable
 agreement  about  a  general  disarma-
 ment  and  about  a  total  ban  on  the
 supply  of  arms  to  other  nations.  That
 is  one  thing.  But  is  it  likely  to  hap-
 pen?  I¢  it  does  not  happen,  where
 shall  India  stand?  Will  the  legions  of
 protest  notes  be  a  substitute  for  India’s
 preparedness?  Every  hon,  Member
 has  pointed  it  out  (Interruptions).
 Sir,  I  would  rather  like  to  improve
 upon  it  and  give  the  latest  picture.
 Pakistan  received  this  equipment  ftom
 the  United  States  of  America.  Pak-
 istan  received  complete  equipment  for
 six  infantry  divisions  and  an  armoured
 division,  eight  squadrons  of  F-86  sabre
 jets,  two  squadrons  of  F-l04  Star-
 fighters,  four  or  five  squadrons  of  bom-
 bers  and  some  transport  planes.  In
 the  armour  were  M-47  and  M-48  Pat-
 tons,  M-24  Chaffee  and  M-4]  Walker
 tanks,  and  about  000  25.mm,  55  mm
 and  175  mm:  guns.  She  also  received
 a  complete  long  range  radar  screen  for
 her  frontiers,  and  air  bases  with.
 underground  hangars.  Added  to  that,
 she  has  now  received  from  China  4
 squadrons  of  MIG-l9  and  an:  undis-
 closed  number  of  Chinese  tanks,  but
 very  important.



 77005  Military

 During  the  last  5  months  Pakistan
 has  received  arms  and  equipment  and
 modern  weapons  of  the  value  of  one
 billion  dollars,  and  this  is  the  exact
 break-up,  She  received  300  million
 dollars  from  Saudj  Arabia  as  a  loan.
 She  raised  on  the  London  market  00
 million  dollars  and  she,  through  Levy
 Brothers  ‘n  Toronto  in  Canada,  raised
 another  96  million  dollars.  This
 makes  a  total  of  half  a  billion.  Under
 the  American  pact  of  matching  aid
 America  gave  another  half  billion.
 Therefore,  in  all  she  received  one
 billion  dollars  worth  of  aid.

 Where  do  we  stand  in  the  context
 of  this  kind  of  build-up?  This  is  not
 simply  a  newspaper  report.  I  am  told
 by  Sardar  Swaran  Singh—I  have  a
 plethora  of  statements  made  by  him
 in  this  House  and  also  the  other  House
 —that  if  anybody  ventures  to  do  ag-
 gression  she  will  receive  a  hot  recep-
 tion.  We  duly  appaulg  him.  I  know
 the  Indian  army  is  well  prepared.  But
 for  what?  To  fight  a  second  world
 war.  The  world  is  getting  ready  for
 the  third  world  war  and  our  prepara-
 tion  is  for  the  second  world  war.  The
 total  naval  preparation  is  pre-second
 world  war  wintage;  our  air  force
 strength  is  Korean  war  _  wintage
 and  our  army  is  a  museum
 piece,  which  has  every  equipment
 from  905  onwards,  of  course  with
 some  equipments  which  are  luckily  of
 967  from  Russia.  This  is  our  prepa-
 ration  ang  with  this  where  shall  we
 get?

 I  want  Shri  Chagla  to  take  a  long-
 term  view  of  the  whole  problem  I
 am  very  glad  to  see  that  the  Defence
 Minister  is  sitting  here.  I  wish  that
 even  the  Finance  Minister  is  here,  be-
 cause  a  powerful  foreign  policy  is  not
 possible  without  internal  strength,
 coming  from  our  economic  strength;
 nor  is  'a  powerful  armed  force  possible
 without  economic  strength.  The  three
 are  inextricably  mixed  up.  But  we
 never  see  in  this  divided  House  such
 co-operation  They  are  united  only  to
 defeat  a  privilege  motion.  So  far  as
 the  long-term  planning  is  concerned,
 there  is  never  any  such  thing.
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 What  should  we  do?  I  have  never
 mentioned,  for  paucity  of  time,  the
 dual  threat  on  our  frontiers.  During
 the  next  ten  years  India  will  have  the
 super-human  task  of  guarding  of  three
 frontiers—the  eastern  frontier,  the
 northern  frontier  and  the  western
 frontier—ang  this  is  a  super-human
 task.  What  do  we  do?

 I  told  you  about  our  equipments.  I
 do  not  want  here  to  under-estimate
 the  morale,  the  bravery,  of  our  sol-
 diers  and  the  brilliant  captaincy  of  our
 military  high  command.  But  there  is
 one  aspect.  There  are  10,000  brilliant
 Indian  technicians  and_  technologists
 who  can  transform  our  military  pre-
 paredness  and  take  it  away  from  this
 kind  of  colonial  status  of  dependance
 on  shopping  in  the  world  market  for
 out-dated  arms.  Even  when  in  1971
 the  MIG  project  is  completed,  we  will
 have  a  gap  of  2  years,  compared  with
 the  rest  of  the  advance  world.  If  the
 MIG  project  comes  through  85  per
 schedule,  and  there  are  many  ‘ifs’  for
 that,  India  wilf  be  2  years  behind  the
 rest  of  the  world.  So,  I  suggest  this
 concrete  thing.  Either  we  retrieve
 India’s  lost  prestige  and  influence  and
 try  to  act  as  mediators  between  the
 Soviet  Union  and  America  so  that  they
 could  come  to  a  sensible  understand-
 ing  to  stop  this  kind  of  racketting  for
 arms  or,  what  is  more  important,  we
 turn  home  and  give  a  little  heed  to
 what  Shrimati  Sharda  Mukerjee  has
 stated.  I  entirely  agree  with  that;
 Professor  Madhok  put  it  more  concre-
 tely.  10,000,  brilliant  Indian  brains  are
 working.  Where?  Not  in  the  labora-
 tories  of  India,  but  in  nuclear  develop-
 ment,  in  aeronautics,  in  supersonic  de-
 velopment  in  other  countries.  The
 best  Indian  technicians,  scientists  and
 engineers  are  working  in  foreign
 countries  and  their  talents,  their  skills,
 their  experience,  they  are  not  avail-
 able  to  this  country.  Call  them  back
 with  vision.  If  you  call  them  back,
 we  will  make  a  begining.  I  know  that
 they  will  not  call  them  back.  But,
 Sir,  you  and  I  _  will  have
 to  put  pressure  on  them  so  that  they
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 -will  call  them  back.  Let  us.  there-
 fore,  make  this  appeal  to  all  those
 Indian  technicians,  scientists  ang  tech-
 nologists  abroad  to  come  back  to  In-

 ‘dia  and  help  this  country  create  the
 ‘basis  for  India’s  preparedness,  where
 We  will  be  not  depending  on  the  chrity
 or  mercy  of  this  nation  or  that  nation,
 but  basically  we  will  be  depending  on
 the  resourcefulness  of  Indian  arms
 and  Indian  strength,  Indian  unity  and
 Indian  courage.  If  this  lesson  is
 driven  home,  I  think  this  debate  wil!
 have  served  its  purpose,

 Shri  K.  R.  Ganesh  (Andaman  and
 Nicobar  Is!ands):  Mr.  Speaker,  Sir,
 we  are  discussing  a  very  serious  mat-
 ter  affecting  the  national  integrity  of
 this  country,  and  I  think  we,  on  this
 side  of  the  House,  are  not  behind  our
 friends  on  the  other  side  in  realising
 the  gravity  of  the  situation.  But  4
 agree  with  my  hon.  friend,  Shrimat:
 Sharda  Mukerjee  that  it  is  not  neces-
 Sary  to  create  a  climate  of  panic,  to
 create  hysteria,  to  create  a  climate  of
 war,  to  depict  as  if  we  are  in  an  ab-
 solutely  bling  alley,  to  depict  as  if  this
 government  and  this  country  is  not
 prepared  to  meet  any  aggression,  any
 threatened  aggression,  if  the  Pakis-

 “tanis  have  any  idea  about  it.
 I  was  very  attentively  listening  to

 the  thesis  of  my  hon.  friend,  Shri
 Nath  Pai,  and  out  of  al!  that  he  has
 ‘said  what  is  the  alternate  policy?  I
 -am  afraid,  in  all  his  verbosity  and  in
 all  his  capacity  for  oratory  and  to
 cloud  the  issues  the  only  alternative
 Policy  he  gave  was  to  get  back  10,000

 -of  our  people  who  are  outside  the
 country  and  who  will  be  able  to  re-
 volutionise  our  defence.  I  do  not  think
 that  that  is  a  policy  which  will  take
 ug  out  of  the  present  difficulties
 18  hrs.

 It  is  a  fact—I  do  not  go  into  the
 ‘details  of  it—thatPakistan  is  arming
 feverishly.  It  is  also  a  fact  that  there

 are  countries  in  the  world  which  wan:
 to  build  Pakistan  as  a  country  of  ten-

 -sion  as  far  as  this  area  is  concerned.
 The  difficulty  with  some  of  our  friends

 eover  there,  who  day  in  ang  day  out

 AUGUST  3,  967  Materials  to  Pakistan  370C8
 from  West  Germany

 (Dis.)
 attack  the  foreign  policy  of  this
 country,  is  that  they  do  not  realise  and
 come  to  grips  with  this  problem.

 Why  is  Pakistan  being  built  up  as
 a  power?  Pakistan  being  a  small
 country  is  not  in  a  position  to  fight
 us.  Pakistan  is  being  built  up  to
 create  tension  in  this  part  of  the
 world.

 Shri  Ram  SewWak  Yadav  (Baraban-
 ki):  Israel’s  example  is  there.

 Shri  K.  KR,  Ganesh:  We  cannot  iso-
 late  the  arming  of  Pakistan  from  the
 situation  in  Vietnam,  Israel,  Greece
 and  Rhodesia.

 He  has  himself  said  that  according
 to  the  New  York  Times  or  the  New
 York  Herald  Tribune—whatever  it  is;
 l  did  not  get  him—a  billion  dollar
 worth  of  rejected  armaments,  which  as
 far  as  the  United  States  is  concerned
 have  become  outdated  armaments,  are
 being  exported  tu  the  various  deve-
 loping  countries  which  need  arms.
 Our  friends  on  that  side  of  the  House
 do  not  recognise  that  the  military  in-
 dustrial  complex  of  the  United  States
 wants  to  export  their  rejected  arma-
 ments  and  thus  create  an  area  oi
 conflict  in  various  parts;  of  the  worid.
 It  is  their  strategy  in  Vietnam.  It  is
 their  strategy  of  fighting  by  proxy.  We
 have  known  that  the  United  States
 has  recognised  the  value  of  ब  limited
 war,  They  are  fighting  a  limited  war
 in  Vietnam  and  in  West  Asia.  They
 would  like  to  build  up  tension  in  our
 area  so  that  we,  who  are  following  a
 policy  which  is  not  in  consonance  with
 that  of  some  of  these  powers,  we  who
 are  trying  to  build  up  our  own
 country  and  are  trying  to  resist  in-
 terference  by  powers  whether  on  this
 side  or  on  that.  side,  are  weakened  ei-
 ther  by  internal  subversion  or  by
 heavy  investment  or  by  using  a
 country  like  Pakistan  against  our  in-
 depandence,  foreign  policy  and  the
 integrity  of  this  country.

 This  is  a  matter  which,  I  humbly
 submit,  is  a  part  of  a  global  strategy
 of  these  powers.  They  are  using  that
 in  various  spheres.  I  may  submit
 that  I  have  had  the  opportunity  just
 5  days  back  to  go  to  Stockholm  fur
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 ‘the  world  conference  on  Vietnam,  This
 industria]  complex  of  the  United
 States  is  the  main  reason  for  the
 Vietnam  war  and  for  various  other
 wars  that  these  countries  are  fighting
 by  proxy.

 Mr,  Speaker:  Come  to  India  now.
 Your  time  is  almost  over,  You  com-
 plained  that  Shri  Nath  Pai  did  not
 give  any  concrete  suggestion.  Come
 along,  now  you  give  some  cencrete
 suggestion.

 Shri  K.  R,  Ganesh:  I  am  not  the
 only  person  who  is  talking  irrele-
 vant  in  this  House.  As  you  know,  I
 am  a  new  Member  and  I  have  heard
 80  much  irrelevant  talking  here  that
 probably  the  little  irrelevance  frum
 my  side  may  kindly  be  pardoned,

 Mr.  Speaker:  Go  ahead;  please  con-
 -elude.

 Shri  K,  R.  Ganesh:  I  am  trying  to
 project  a  view-point  which  orobably
 may  not  be  acceptable  to  many  Mem-
 bers.  But  it  is  a  view-point  which
 cannot  be  neglected  because  we  will
 be  failing  in  our  duty  if  we  do  not
 recognise  that  the  arming  of  Pakistan,
 the  building  up  of  Pakistan,  i;  against
 the  Independence  of  this  country,  both
 by  China  and  America  and  other  wes-
 tern  powers  who  speak  different  lan-

 guages,  who  start  in  opposite  directions
 but  come  to  the  same  conclusion  and
 to  the  same  effect.  We  will  have  to
 recognise  this  and  have  an  alternative
 Indian  policy.  What  can  that  policy
 be?  ‘That  policy  can  only  be  that  we
 build  our  own  armed  strength,  our
 own  armaments  here.  When  we  de
 that,  our  friends  on  the  opposite  side
 wil!  get  up  and  say,  “We  are  spending
 more  money.”  We  cannot  have  both
 the  things;  we  cannot  spend  more
 money  on  armaments,  because  we  have
 to  spend  money  on  economic  develop-
 ment  and  on  solving  the  basic  prob-
 lems  that  our  people  are  facing  today
 within  the  economic  conditions  of  to-
 day.  Therefore,  this  Government,
 this  country,  is  trying  to  follow  8
 ‘policy  depending  on  the  economic
 strength  of  our  country.

 SRAVANA  12,  888  (SAKA)  Materials  to
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 Our  friends  opposite  criticise  tae

 heavy  industry  that  is  being  built
 here.  You  can  realise,  if  this  country
 and  this  Government  had  not  built
 the  heavy  industry,  the  armament  in-
 dustry,  what  would  have  been  the
 position  when  we  faced  Pakistan  or
 when  we  faced  China.  Therefore,  the
 only  alternative  policy  is  to  build  our
 own  armament  industry,  to  get  arms
 from  those  countries  which  are  pre-
 pared  to  sell  arms  to  us  without  mor-
 tgaging  our  foreign  policy,  without
 mortgaging  our  Independence,  and  to
 builg  the  economic  strength  of  the
 country.  The  economic  strength  and
 the  prosperity  of  the  people  will  alone
 be  able  to  meet  the  aggressor.
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 What  is  this  climate  of  hysteria  that
 is  being  created  here?  It  is  known
 that,  as  the  hon.  lady  Member,  Shri-
 mati  Sharda  Mukerjee  pointed  out,
 these  are  the  same  weapons  which
 Pakistan  had  when  Pakistan  attacked
 us  in  1965.  I  do  not  think  our  friends
 on  that  side  be'ieve  that  in  all  these
 two  or  three  years  this  Government
 has  not  made  any  preparation  for  the
 defence  of  the  country.

 श्री  To  न०  सॉलंकी  (करा):  प्रध्यक्ष

 महोदय  ,  इस  चर्चा  में  मैंने  कांग्रेस  सदस्यों
 को  भी  सुना  और  कुछ  श्रपनी  ओर  के
 सदस्यों  को  भी  सुना  ।  उन  को  सुन  कर  मैं
 सोच  में  पड़  गया  |  हमारी  समस्‍यायें  बहुत
 हैं  ।  श्री  नाथपाई  अभी  हम,रे  लश्कर  की
 तादाद  बढ़ाने  बौर  हथिय.रों  की  पति  के
 लिये  कह  रहे  थे  ।

 8.09  hr:

 {Mr,  Deruty-SPEAKER  in  the  Chair]

 मैं  सोच  रहा  था  कि  एक  तरफ  हजारों  भूछे
 लोग  भी  हैं  जो  रोजी  रोटी  की  मांग  कर  रहे
 हैं,  केवल  लश्करी  त;कत  इकट्ठा  करने  की
 समस्या  हम,रे  सामने  नहीं  है,  हमरे  पास
 झौर  भी  बहुत  सी  समस्‍यायें  हैं  4  या  तो  हम
 स्वयम्‌  दुनिया  का  मुकाबला  करने  के  लिये
 'झमरीकः  और  रूस  को  ताकत  जैसी  ताकत
 पैदा  करें  या  फिर  इस  ओर  ध्यान  दें  कि  यह
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 संम॑स्या  हमारे  लिये  नहीं  है  7  हमारे  लिये
 सब  से  बड़ी  समस्या  यह  है  कि  हेम  शान्ति-
 पूर्ण  तरीके  से  इस  देश  में  रह  सकें  ।  हमारे
 दो  पड़ौसी  चीन  भ्रौर  पाकिस्तान  हमेशा
 हम  को  परेशान  करते  रहते  हैं  ।

 Shri  P.  G.  Sen  (Purnea):  How  long
 are  we  to  sit?

 Mr.  Deputy  Speaker:  This  is  an
 important  debate.  I  cannot  just  say
 because  some  more  Members  are  to
 speak  from  both  the  sides.

 ato  न०  सोलंकी  :  हम  शान्ति  से
 रहना  चाहते  हैं  r  लेकिन  हमारी  उस  शान्ति
 को  दूसरे  राष्ट्र  भंग  कर  २  हैं।  मैं  नाथपाई
 जी  का  इस  बत्त  में  समर्थन  करता  हुं  और
 उनकी इस  बात  को  मानता  हूं  कि  हमारा  देश
 श्राज  जिस  ढंग  से  विरोधपत्न  भेज  रहा  है
 झौर  भेजता  रहा  है  अमरीका  और
 रूस  भ्रादि  को,  इस  तरीके  को  छोड़ना  पड़ेगा,
 इससे  हमें  बाहर  झना  पड़ेगा  ।  मैंने  राज्य
 सभा  में  जो  डिबेट  हुई  है  और  सरदार  स्वर
 सिंह  और  श्री  चागला  ने  जो  कुछ  वहां  कहा
 है  उसको  पढ़ा  है  1  उन्होंने  कहा  है  कि  हम
 श्र  कर  ही  क्या  सकते  हैं  ?  जमंनी  को  हम
 रोक  नहीं  सकते  हैं  कि  तुम  पाकिस्तान  को
 हथियार  न  दो,  किसी  श्रौर  देश  को  हम  रोक
 नहीं  सकते  हैं  कि  वह  पाकिस्तान  को  हथियार
 न  दे  ।  मैं  नहीं  कहना  चाहता  हूं  कि  ग्राप  जा
 कर  उनको  रोकिये  |  उनका  जितने  हथियार
 देने  हैं  पकिस्तान  को  देने  हैं,  पाकिस्तान
 की  जितनी  ताकत  बढ़ानी  है  उतनी  ताकत
 बढ़ाने  दीजिये  |  लेकिन  ाप  भी  प्रपनी
 ताकत  को  बढ़ाइये  |  मैं  मानता  हूं  कि  हम
 झ्पनी  त।कत  को  बढ़ा  भी  रहे  हैं  ।  लेकिन

 मुझ  एक  बात  का  अफसोस  हैं  ।  अफसोस
 इस  बात  का  है  कि  ये  वे  मुल्क  हैं  जो  कि

 दुनिया  भर  में  शान्ति  के  दावेदार  बनते
 फिरते  हैं  -  रूस  और  प्रमरीका  यू0  एन0

 from  West  Germany
 (Dis.)

 के  अन्दर  न्युकेंलियर  डिंसआ्रॉर्मार्मेंट  की  'बति
 करते  हैं  1  में  चाहता  हूं  कि  झ्राप  इन  दोनों
 को  पहले  यह  कह  दीजिये  कि  यह  जो  भ्रार्मामेंट
 बे  पाकिस्तान  का  कर  रहे  हैं  इसको  रोके  फिर

 न्युकलियर  डिसअ्लार्ममेट  की  बात  करें  ।
 छोटे  छोटे  मुल्क,  गरीब  मुल्क  जो  भ्राज  अपने
 देशवासियों  के  लिए  भ्रनाज  ढूंढ  रहे  हैं,  अपने
 देशों  को  ऊपर  उठाने  की  कोशिश  कर  रहे  हैं,
 उनको  हथियार  दे  कर  बार  ब।र  झगड़े  में
 डाल  कर  वे  दुनिया  के  साथ  धोखा  कर  रहे
 हैं  -  यह  उन  बड़े  देशों  की  हिपोक्ैसी  है  और
 इसको  सामने  लाया  जाना  चाहिये  -  हमारी
 सरकःर  को  इसके  बारे  में  अवाज़  उठानी
 चाहिये  और  इसके  बारे  में  साफ  साफ
 कहना  चाहिये  ।  अमरीका  को  भी  कहना
 चाहिये  और  दूसरे  देशों  को  भी  कहना
 चाहिये  1  अ्रमरीका  को  कहना  चाहिये  कि
 वियतनाम  में  आप  शान्ति  की  बात  कर  रहे
 हैं  लेकिन  एक  बात  समझते  नहीं  हैं  ।  वियत-
 नाम  का  झगड़ा  अब  तक  सोचा  था  कि  वह
 खुद  सम्भालेगा  लेकिन  क्‍यों  नहीं  सम्भाल
 सका  ?  क्या  दक्षिण  वियतनाम,  कम्बोडिया
 ओर  दूजरे  राण्ट्र  जो  े  fit  जुजकर  नहीं
 रह  कते  हैं  1  अफरीका  ते  सोचा  था  कि
 पाकिस्तन  को  तह  जो  रति ए  दे  “हा  है
 उन  हृथियारों  का  इस्तेमाल  पाकिस्तान  चीन
 के  खिलाफ  करेगा,  साम्यवाद  के  प्रसार  को

 वह  रोकेगा  ny  लेकिन  अमरीका  अराज '  बीस
 साल  से  इतना  तक  नहीं  सोच  पाया  हैं  इतनी
 बड़ी  ताकत  होते  हुए  भी,  इतना  बड़ा  विदेश
 कार्यालय  उसका  होते  हुए  भी  कि  पाकिस्तान
 ने  भरत  के  प्रति  दुश्मनी  को  खत्म  नहीं
 किया  है  लेकित  फिर  भी  वह  ब्रभी  तक
 उसको  हथियार  दे  रहा  है।  हमारी  सरकार
 को  प्रमरीका  को  कहता  चाहिये  कि  श्राप
 लोग  किस  ढंग  से  सोच  रहे  हैं  -  हम  तो
 जानते  हैं  कि  पाकिस्तान  के  साथ  सुमारी
 कोई  दुश्मनी  नहीं  है  लेकिन  पाकिस्तान  मारे
 प्रति  दुश्मनी  की  भावना  रख  ्  है
 अमरीका  यह  नहीं  सोच  पा  रहा  है  किए
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 उसने  दो  दो  दुश्मन  भारत  की  सीमाओं  पर
 खड़े  कर  दिये  हैं,  चीन  और  पाकिस्तान
 और  ये  ऐसे  दुश्मन  हैं  जो  हमेशा  हमारे
 साथ  संघर्ष  कःते  रहते  हैं  ।  भ्रमरीका  को  हमें
 पूछना  चाहिये  कि  उसे  क्या  चाहिये,  डिक्टेटर-
 शिप  चाहिये,  कम्युनिज्म  चाहिये  या  प्रमरीका
 को  हिन्दुस्तान  जैसी  डेमोक्रैसी  को  बढ़ावा
 देना  चाहिये  ?  इस  सवाल  को  हमें  श्रमरीका
 के  सामने  रखना  चाहिये  ।  इन  सवाल  को
 ग्रमरीका  के  सामने  रकने  में  हमें  शर्म  का
 प्रनुभव  नहीं  करना  चाहिये  ।

 दूसरी  बात  मैं  गुप्तबर  विभाग  के
 बारे  में  कहना  चाहता  हूं  a बार  बार  इस
 विभाग  की  झ्रानोचना  होती  है  1  भारत
 सरकार  को  महसूस  होता  हे  कि  विरोधी
 पक्ष  के  लोग  कुछ  ऐसी  बातें  ला  कर  रख
 देते  हैं  जो  कि  देश  हित  में  नहीं  हो  सकतो

 हैं  इनबातौं  को  इस  तरह  से  रखना  चाहिये
 जिससे  देश  में  खलबली  न  मचे,  भगदड़  न
 मे,  घबराहट  पैदा  न  हा  |  मैं  समझता  हूं
 कि  इसका  एक  ही  उपा:  है  झ्लौर  व  5  यह  है  कि
 कि  हमारों  सरकार  गुप्तचर  विभाग  को
 कार्यक्षम  बनाये,  उसको  बढ़ाये,  उसको  इस
 काबिल  बनाये  ताकि  जो  खबरें  हैं  वे  हमें
 समय  पर  और  सही  मिलती  रहें  ।  ग्राज  तक
 हमें  कहीं  बौर  से  ही  खबरें  मिलती  रही  हैं,

 'झरखबारों  से  मिलती  रह!  हैं,  दसरे  सासिस
 से  मिलती  'रही  F962  ह्  पर

 हमला  हुमा,  हम  लापता  रहे,  हम  बेखबर
 रहे  965  में  काश्मीर  म  जब  मुजाहिद
 घुस  गए  तब  हम  बेबवर  रहे  |  हर  बार  हमें
 किप्ो  बौर  ने  ही  इन  वा  रदातों  के  बारे  में
 बताया  शौर  इस  वात  को  श्ापक्तों  भो  स्वीकार
 करना  पड़ा  है  ।  मैं  समझता  हूं  कि  इस  में
 विरोधी  पक्ष  ने  कोई  गलत  काम  नहीं  किया
 शौर  आपको  बेंदज्जत  भी  करना  उसका

 उद्देश्य  नहीं  था  ।  लिकिन  आपको  बेइज्जती
 सहन  करनी  पड़ो  है  इसलिए  कि  आपको
 खबरें  नहीं  पहुंचती  शौर  समय  पर  नहीं
 पहुंचतो  प्रौर  इसका  नतीजा  यह  हुश्ा  है  कि
 श्राप  तेयारी  नहीं  कर  सके  हैं  शरीर  समय
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 पर  उनका  मुकाबला  नहीं  कर  सके  हैं  1  मैं
 चाहूंगा  कि  जो  गुप्तचर  विभाग  है  उसको
 झाप  बढ़ायें  शौर  उसको  मा  डरने  बनायें,  उसको
 ऐसा  बनायें  ताकि  जैसे  हमारी  खबरें
 पाकिस्तान  को  शौर  चीन  को  जा  रहो  हैं,
 वे  नजा  पायें  श्रौर  उनकी  खबरें  हमें  पहुंचती
 रहें  -  हम  सावधान  बौर  तैयार  रहें  |

 IJOI4

 भ्रमरीका  अज  पाकिस्तान  में  बेसिस
 बना  कर  बैठा  हुझा  है  -  उस  के  लिए  वह
 पाकिस्तान  को  एक  बिलियन  डालर  वाधिक
 दे  रहा  है।  पाकिस्तान  झमरीका  से
 भीख  नहीं  मांग  रहा  है  ।  यह  उ्तका  हक  है  t
 वह  कहता  है  कि  आपका  बेस  हमारे  मुल्क
 में  है हम  को  इसका  पैसा  दो,  किराये  के  रूय
 में  दो  किसो  भी  रूप  में  दो  ।  प्रगर  ग्राप  ऐसा
 नहीं  करते  हैं  तो  बेस  को  खत्म  करो  t  हमें
 ग्रमरोका  को  कहना  चाहिये  कि  प्राप  तो
 शान्ति  की  बात  करते  हैं  7  तब  झापने  इस  बेस
 को  क्‍यों  रखा  है  |  उसको  रख  कर  झाप
 पाकिस्तान  को  जो  पैसा  देते  हैं  उस  पैसे  को
 इस्तेमाल  पाकिस्तान  भूछों  के  लिए  प्रश्न  के
 लिए  नहीं  करता  है,  वह  पैसा  भारत  के
 विरुद्ध  लड़ते  के  लिए  हथियार  छरोदने  में
 खर्च  होता  है  ।  ऐसे  बेसित्त  को  रख  कर
 किराये  के  बहाने  या  और  किसी  बहाने  पैसा
 पाकिस्तान  को  मिल  रहा  है  1  जितनी
 सहायता  हमें  आाज  तक  नहीं  मिली  है  उतना
 पैसा  वह  बेंसिस  रख  कर  पाकिस्तान  को
 दे  चुका  है  |  दुनिया  का  सारा  पैसा  पाकिस्तान
 को  दे  दिया  जाए,  उससे  हमें  जलन  नहीं
 होगो  1  लेकिन  एसी  बातों  के  लिए  जिम्मेडार
 राष्ट्र  प्रमरोका  और  रूत  जित  तरह  से  हमारे
 साथ  बरताव  कररांहैं  उत्त  पर  मुझे  प्रफपोस

 है  1

 ताशकन्द  करार  के  बारे  में  एक  बात  मैं

 कहना  चाहता  हूं  1  प्राप  रूस  से  पूछिये
 कि  ताशकंद  करार  का  क्‍या  हुआ ?  मैं  चागला

 साहब  से  पूछता  हूं  कि  ताझकंद  करार  जब
 प्रापने  किया  तब  क्‍या  पाकिस्तान  में  पूर्ण
 विश्वास  रख  कर  किया  था।  नहीं।  सरे

 ae
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 [श्री  To  ह. उ  सोलंकी]
 लोग  बीच  में  पड़े  थे,  उन  पर  हमने  भरोसा
 किया  था,  उन्होंने  कहा  था  कि  पाकिस्तान
 के  साथ  शान्ति  करो,  तब  बह  हा  था  ।
 एक  दफा  प्रमरीका  ने  ऐसा  करवाया  था
 शौर  दूसरी  दफा  रूस  ने  ।  हम  तो  त।शकन्द
 समझौते  को  शर्तों  को  और  जो  उसके  पोछे
 भावना  है  उसका  निर्वाह  कर  रहे  हैं,  लेकिन
 क्या  पाकिस्तान  ऐसा  ही  कर  रहा  है  ।  इस
 बात  को  आप  रूस  से  पूछिये  ।  वह  इस
 समझौते  का  पालन  करे,  इसेके  लिए  रूस  क्या
 कर  रहा  है  |  यह  रूप  को  जिम्मेवारी  है।
 ताशकंद  करार  पर  दस्तखत  करवाने  के  साथ
 उसकी  जिम्मेवारी  पूरी  नहीं  हो  जाती  है  ।
 जो  बड़े  राष्ट्र  हम  को  झा  कर  सीख  देते  हैं
 कि  हमें  शान्ति  से  रहता  चाहिये  वे  हो  शान्ति
 भंग  का  कारण  बने  हैं.  जो  शान्ति  के  लिए
 श्पना  उत्तरदायित्व  निभाने  की  बात  आतो
 है  तो  वे  खिसक  जाते  हैं  श्रौर  जो  परिणाम
 होते  हैं  वे  हमें  सहन  करने  पड़ते  हैं  ।

 मैं  चाहता  हेँ  कि  इन  वानों  पर  ाप
 विचा र  करें  -  कोई  ठोस  कदम  आप  उठायें।
 तभी  हम  शान्ति  से  रह  कर  प्रपने  मुल्क  के
 जो  गरीब  लोग  हैं  उनके  लिए  कुछ  कर
 सकेंगे  ।

 Mr,  Deputy-Speaker:  I  would  like
 to  call  a  few  more  Members,  some
 from  the  Congress  side  and  some  from
 the  Opposition  side,  but  On  one  con-
 dition,  namely  that  they  will  have  to
 finish  in  five  minutes  each.

 wt  चंत्रजीत  यावव  (झ्राजमगढ़)  :
 उपाध्यक्ष  महोदय,  इस  वक्‍त  चीत  ग्रौर
 पाकिस्तान  और  खास  तौर  से  पाकिस्तान  की
 तरफ  से  जो  फौजी  तैयारी  की  जा  रही  है,
 उसको  लेकर  रोष  व्यक्त  किया  गया  है।
 किसी  भी  देश  को  अपनी  स्वतन्त्रता  को

 हिफाज़त  खुद  ही  करनी  होती  है।  जब

 दुश्मन  इस  प्रकार  से  तैयारी  कर  रहा  हो  तो
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 देश  के  प्रन्दर  शौर  देश  की  प्रतिनिधि  सभा,
 इस  संसद  के  झन्दर  उस  पर  चिन्ता  का  व्यक्त
 किया  जाना  स्वाभाविक  है,  रोष  का  व्यक्त
 किया  जाना  स्वाभाविक  है।

 लेकिन  विरोधी  दलों  के  नेताप्रों  के
 भाषणों  को  सुन  कर  मुझे  प्रत्यन्त  खेद  हुभा
 है।  खेद  इस  वास्ते  हुआ  है  कि  श्ाज  इस  सदन
 के  ग्रन्दर  एक  प्रकार  से  इस  तरह  की  तसवीर
 खींचने  की  कोशिश  की  जा  रही  है  गोया  हम
 निबंल  देश  हैं,  गोया  हिन्दुस्तान  अपनी  सरहदों
 पर  जो  खतरा  उपस्थित  है  उसके  प्रति
 जागरूक  नहीं  है,  गोया  हिन्दुस्तान  गपनी
 श्राजादी  की  रक्षा  करने  की  सामर्थ्य  अपने
 प्रन्दर  नहीं  रखता  है,  क्षमता  नहीं  रखता
 है।  में  समझता  हूं  कि  इस  तरह  की  बातें
 कह  कर  देश  के  मनोबल  को  तोड़ना,  देश  के
 ग्रन्दर  एक  निशाशा  का  वातावरण  पैदा  करना
 देश  के  अन्दर  पस्त  हिम्मती  पैदा  करना,
 उचित  नहीं  है।  में  समझता  हूं  कि  इस
 तरह  की  बातें  करना  खुद  अपके  को  कमजोर
 करने  के  बराबर  है।  यह  सही  है  कि  हमारे
 ऊपर  चीन  ने  हमला  किया  था  शौर  उस  वक्‍त

 हम  अपने  देश  की  समस्याझ्रों  को  हल  करने  में
 लगे  हुए  ये।  हम  को  इस  बात  की  चिन्ता
 थी  कि  हम  अपनी  झ्ाधिक  स्थिति  को  सुधारें
 झौर  देश  की  गरीबी  को,  देश  के  पिछड़ेपन  को

 द्र  करें।  इन  समस्याओं  को  हमने  चुनौती
 के  रूप  में  स्वीकार  किया  था।  उस  समय

 हम  मिलिटरी  देश  नहीं  बनता  चाहते  थे।

 हम  अपनी  फौज  को  नहीं  बढ़ाना  चाहते  थे  1

 हम  चाहते  थे  कि  दुनिया  के  श्रन्दर  शान्ति
 कायम  'रहे।  हम  चाहते  थे  कि  हिन्दुस्तान
 अपने  पड़ोसियों  के  साथ  शान्तिपूर्ण  तरीके  से
 रहे  और  अपनी  समस्याओं  को  हल  करे ।
 जब  हम  इस  नीति  पर  चल  रहे  थे  तब  हमारे
 साथ  एक  दगा  हुआ,  चीन  ने  हमारी  पीठ  में

 छुरा  भोंका  ।  हमने  उससे  नसीहत  ली  जौर

 महसूस  किया  है  कि  जहां  हमको  देश  की  श्राधिक
 स्थिति  को  सुधारना  है  वहां  हम  को  देश  को
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 श्राजादी  की  भी  रक्षा  करनी  है  भ्ौर  ग्रपनी
 सीमाओं  की  रक्षा  करने  के  लिए  हमें  तैयार
 रहना  है।  हमने  तैयारी  शुरू  की।  जब
 पाकिस्तान  ने  दुनिया  के  साम्राज्यवादियों
 द्वारा  दिये  गए  हथियारों  से  हमारे  देश  पर

 हमला  किया  तो  जो  बहादुरी  हमारे  जवानों
 ने  दिखाई  उसको  भुलाया  नहीं  जा  सकता  है  ।
 मैं  प्रकाशवोर  शास्त्री  जी  से  कहना  चाहता  हूं
 कि  देश  की  रक्षा  करना  कांग्रेस  सरकार  की
 ही  केवल  जिम्मेदारो  नहीं  है  -  यह  कहा  जाता
 है  कि  देश  की  60  परसेंट  स्टेट्स  में  स ेशासन
 को  बागडोर  कांग्रेस  के  हाथ  में  नहीं  रही
 है।  मैं  कहना  चाहता  हुं  कि  प्रगर  देश  की
 ग्राजादी  श्रौर  स्वाधीनता  पर  हमला  होगा  तो
 देश  की  राष्ट्रीय  एकता  पर  वह  हमला  होगा
 बौर  सारा  हिन्दुस्तान  एक  व्यक्ति  की  तरह  से
 खड़ा  हो  कर  उपका  मुकाबला  करेगा  शौर
 अपने  देश  की  सक्षा  करेगा।  यह  हैं  वह
 वातावरण  जो  हमें  देश  में  पैदा  करना  चाहिये  ।

 पाकिस्तान  ने  हम  पर  हमला  किया
 था।  तब  मैं  सरहदों  तक  गया  था,  वहां  तक
 गया  था  जहां  तक  हमारे  फौजी  गए  थे।

 लाहोर  को  मैं  पस  सीमा  तक  जहां  तक  हमारे
 जवान  गये  थे,  गया  था।  मैंने  पिल  वाक्सिस
 को  देखा  1  मैंने  पैटन  टैंक  को  देखा।
 ये  वे  पैटत  टेक्स  थे  जिन  को  दे  कर
 ग्रमरोका  ने  कहा  था  कि  जिस  राष्ट्र  के  पास  ये
 पैटन  दैंक  होंगे  दुनिया  को  कोई  शक्ति  उसको

 पछाड़  नहीं  सकतो  है।  लेकिन  हमारे  देश
 के  बहादुरों  ने,  हमारे  देश  फे  बहादुर
 सिपाहियों,  हमारे  देश  के  नेतृत्व  ने,

 हमारे  देश  के  फौजियों  ने  बहुत  श्रच्छो  तरह
 से  उनका  मुकाबला  किया  और  हमारे  बहादुर
 नौजवान  सैनिकों  ने  हैंड  ग्रेनेडज  फेंक  कर

 उनको  तोड़  कर  रख  दिया  बौर  देश  को  रक्षा
 की।  में  जानता  हूं  कि  केवल  हथियारों  से
 देश  की  रक्षा  नहीं  होती  है।  प्रमरीका  के
 पास:  सब  से  झाधुमिक  शस्त्र  हैं  लेकित  वह
 कोरिया  में  मात  खा  गया,  उसको  पांच  लाख
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 जो  सेना  वियतनाम  के  प्रन्दर  है,  उस  के  पास

 झाधुनिक  शस्त्र  होते  हुए  भी,  छक्के  छट  रहे

 हैं।  देश  की  रक्षा  करते  हैं  देश  के नौजवान
 देश  की  जनता,  देश  का  मनोबल,  देश  की  एकता
 और  देश  का  राष्ट्रीय  सम्मान  शौर  गौरव  |
 इस  प्रकार  की  जागृति  श्ाज  हमें  अपने  देश

 में  पैदा  करनी  है।  शाज  जब  कि  हमारी
 सीमाओं  पर  हमले  का  खतरा  है,  जबकि  एक
 तरफ  पाकिस्तान  हमारे  विरुद्ध  खड़ा  है  शौर

 दुसरी  तरफ  चोन  खड़ा  है  शौर  जबकि  दुनिया
 की  साम्थाज्यतवादों  ताकतें  इन  को  इस्तेमाल

 कर  के  हमारे  आ्राथिक  विकास  में  बाधा

 डालना  चाहती  हैं,  हमारे  प्रजातन्त्र  को  खतरे

 में  डालना  चाहती  हैं  शौर  हमारे  राष्ट्रीय

 मूल्यों  को  छिन्न  भिन्न  करना  चाहती  हैं,  तो

 ग्रावश्यकता  इस  बात  की  है  कि  हम  अपने

 देश  में  मायूसों  का  वातावरण  पैदा  न  करें।

 सदस्य  प्रधान  मंत्री,  विदेश  मंत्री

 17018

 माननीय

 और  सुरक्षा  मंत्रो  के  साथ  बैठें  उन  को  हमारी
 कमजं। रियों  के  बारे  में  बतायें  शौर  उन  को

 अग्पनो  सलाह  शौर  परामर्श  दें।  हम  उन  को

 ग्राश्वासन  देना  चाहते  हैं  कि  ऐसे  प्रश्नों  पर

 कोई  पार्टीबाज़ी  नहीं  होगी,  कोई  'राजनीति

 नहीं  चलाने  दी  जायेगी  ।  हम  सब  मिल  कर

 देश  की  सुरक्षा  को  मजबूत  बनाने  में  मदद

 दें।

 में भ्रापके  माध्यम  से  भपने  मित्रों  से  यह

 प्रपील  करना  चाहता  हूं  कि  वे  देश  में  पस्त-

 हिम्मतो  का  वातावरण  पैदा  न  करें।  हमारे

 देश  के  सामने  जो  खतरा  है,  सरकार  उस  से

 प्रो  तरह  आझागाह  है  शौर  उस  का  मुकाबला
 करने  के  लिए  पूरी  तैयारी  कर  रही  है।
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 लेकिन  में  यह  भी  कह  देना  चाहता  हूं
 कि  जो  लोग  इस  सदन  में  विदेश  मंत्री  और

 हमारी  वेदेशिक  नीति  का  मज़ाक  उड़ाते
 हैं,  वे  वही  लोग  हैं,  जिन्होंने  ग्राजादी  फे  बाद
 कभी  भी  हमारी  नान-एलॉइनमेंट  की  नीति
 को  नहीं  माना  है,  जिन  का  विश्वास  विश्व-
 शान्ति  में  नहीं  है,  जिन  को  उसी  अवस्था  में
 सन्तोष  होगा,  जबकि  हम  प्रो-अमरीकन  हो
 जायें,  प्रमरोका  की  गोद  में  बैठ  जायें,  अपने
 देश  की  रक्षा  के  लिए  बाहर  से  फ़ौज  मंगा  लें
 शौर  विदेशी  छतरी"  का  इन्तजाम  करें।

 हम  जानते  हैं  कि  ऐसे  लोग  मौफे-बंमोफे
 हमारी  नीतियों  पर  हमला  करते  हैं,  उस  का
 मज़ाक  उड़ाते  हैं।

 झगर  विदेश  मंत्री  न ेपाकिस्तान  को  हवाई
 जहाज़  देने  के  संबंध  में  ईरान  से  बात  की,  तो
 बसा  गलती  की  ?  श्रगर  उन्होंने  पाकिस्तान
 को  स्पेयर  पार्ट्स  देने  के  विरुद्ध  ग्रमरीका  को
 प्रोटेस्‍्ट  नोट  दिया,  तो  क्‍या  गलती  की?
 झगर  हमारे  सुरक्षा  मंत्री  ने  इस  सदन  को
 ब्राश्वातन  दिया  कि  हमारी  फौज  तैथार  है
 और  भ्रगर  हम  पर  हमला  होगा,  तो  हम  डट
 का  जवाब  पत्थर  से  देंगे  और  अपने  देश  की
 रक्षा  करेंगे,  तो  उन्होंने  कया  गलती  की?
 झगर  इन  बातों  का  मजाक  उड़ाने  की  कोशिश
 की  जाती  है,  तो  यह  दृष्टिकोण  घातक
 है,  इस  दृष्टिकोण  से  हमारा  देश  कमजोर
 होगा  |

 श्न्त  में  मैं  श्रपने  मित्रों  से  यह  अपील
 करना.  चाहता  हूं  कि  हमारी  राष्ट्रीय  एकता,
 हमारी  सरहदों  की  रक्षा  बौर  हमारो  आाजादो
 को  रक्षा  एक  राष्ट्रीय  सवाल  है,  इस  लिए  हम
 सब  अपने  मतभेद  भुला  कर  इन  के  संबंध  में
 एफ  राष्ट्रीय  दृष्टिकोण  अपनायें  और  सब
 मिल  कर  देश  की  सुरक्षा  को  मबूजत  बनाने
 में  प्रपता  योगदान  करें।

 Shri  H,  N,  Mukerjee  (Calcutta  North
 East):  I  would  like  you;  Mr.  Deputy-
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 Speaker,  if  you  do  not  mind,  to  convey
 to  the  Speaker  my  feeling  that  it  is
 somewhat  unfair  that  some  of  us  are
 being  pinned  down  to  five-minute
 speeches  when  quite  a  number  of  other
 members  are  permitted  to  make  volu-
 ble  declamations.

 Mr.  Deputy-Speaker:  It  is  not  the
 Speaker’s  suggestion.  As  I  see  the
 time,  we  have  got  to  set  some  limit.
 No  protest  is  called  for.  If  you  co-
 operate,  I  will  accommodate  some
 more  members—that  is  all.

 Shri  H.  N.  Mukerjee:  I  shall  try  my
 utmost  in  the  line  of  co-operation,  but

 I  have  discovered,  as  Shri  Chagla  has
 discovered,  not  only  in  Parliament  but
 in  international  relations,  that  polite-
 ness  does  not  pay.  In  any  case,  the
 discussion  that  is  taking  place  today
 has  a  very  limited  objective  and  there
 is  no  reason  forme  (Interruption)
 I  do  not  know  if  Parliament  becomes
 a  shambles  to  this  extent.  There  is
 no  need  to  indulge,  as  some  of  my
 friends  did,  in  the  delectable  exercise
 of  trying  to  pull  Shri  Chagla’s  some-
 what  outspread  legs,  but  it  is  neces-
 sary  for  us  today  to  find  out  as  to
 whether  the  revelations  which  were
 made  on  the  26th  July  should  be  al-
 lowed  to  be  explained  away.  I  do  not
 like  the  idea  of  Shri  Chagla  saying
 rather  innocently  that  he  has  got
 certain  assurances  from  the  West  Gov-
 ernment  and  that  he  had  no  other
 alternative  than  to  believe  it.  In  that
 regard  I  say  that  what  the  West
 German  Government  has  been  doing,
 in  spite  of  whatever  denials  it  might
 be.  putting  forward,  is  a  continuation
 of  a  policy  which  it  has  been  pursuing
 at  least  in  regard  to  the  supply  of
 arms  to  Pakistan  since  1964-65  in  a
 more  blatant  fashion.

 Last  summer,  in  1966,  there  was  8
 report  in  the  European  press  of  a
 secret  military  agreement  amounting
 to  200  million  Marks  which,  apart  from
 the  supply  of  Cobra  anti-tank  missiles,
 already  used  in  battle  during  the  Indo-
 Pak.  conflict,  stipulated  for  delivery  of
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 equipment  of  a  plant  producing  the
 missiles,  for  the  supply  of  tanks  and
 aircraft  of  the  types  of  F-36  and  F-84,
 of  artillery  guns,  radar  equipment,
 technical  knowhow  for  rocket  launch-
 ing  pads  etc.,  between  West  Germany
 and  Pakistan,

 As  far  as  Mr.  Chagla  is  concerned,
 he  has  told  us  that  if  private  parties
 supply  arms  to  Pakistan,  he  has  no
 contro]  over  it.  The  Government  in
 Bonn  has  taken  no  step  yet  to  stop
 armament  despatch  to  Pakistan  by  the
 German  citizens,  and  through  this
 channel  a  large  nymber  of  weapons
 have  arrived,  according  to  reports
 which  come  to  us,  into  Pakistan.
 Whether  it  is  to-lran  or  Pakistan  is
 more  or  less  identical,  as  the  Defence
 Minister  admitted  the  other  day.  It
 is  a  kind  of  difftrence  which  we  need
 not  bother  about.  And  this  Govern-
 ment  of  West  Germany  has  been  be-
 having  so  egregiously  in  regard  to  that,
 that  that  is  accepted  as  the  lessun
 which  we  ought  to  draw.

 I  think  a  Congress  Member  of
 Parliament  of  this  House  or  the  other
 House,  I  am  not  very  sure,  has  sup-
 Plied  to  the  Government,  to  the  Prime
 Minister  herself,  as  far  as  my  informa-
 tion  goes,  a  photostat  which  showed
 how  the  International  Press  Service  ot
 West  Berlin  on  7th  December,  l9U6,
 released  a  very  tendentious  report
 regarding  a  new  State  comprising  East
 Pakistan,  West  Bengal,  Assam,  NEFA,
 Nagaland,  Tripura  and  Manipur,
 Sikkim  and  Bhutan,  and  added  that
 authoritative  Western  commentators
 thought  that  this  might  help  to  solve
 the  critical  problems  arising  in  the
 Indo-Pakistan  sub-continent.  This  js
 the  way  in  which  the  West  German
 Government  is  functioning.

 The  chauvinists,  the  revenge-seekers
 of  West  Germany  had  met  at  a  meet-
 ing  at  Kiev  last  year  in  September  and
 made  a  declaration  about  us.  “We  do
 not  understand”,  they  said,  “why  we
 grant  a  country  thousands  of  Marks
 when  it  states  that  two  German  States
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 exist.”  Jawaharlal  Nehru's  fault  was
 that  he  had  referred  to  the  existence
 of  two  German  States.
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 I  say,  therefore,  that  this  kind  of
 conduct  on  the  part  of  the  West
 German  Government  should  make  us
 relinquish  whatever  obligations  we
 imagine  exist  on  us  in  pursuit  of  what
 used  to  be  called  the  Hollstein  doctrine.

 That  doctrine  itself  is  crumbling.
 Bonn  has  annulled  its  insolent  preten-
 sion  to  the  doctrine  so  far  as  relations
 with  socialist  countries  are  concerned,
 but  Bonn  still  says  that  the  doctrine
 stands  in  so  far  as  Asia,  Africa  and
 Latin  America  are  concerned.  We  are
 second  class  or  third  class  States  with
 no  sovereign  rights,  and  we  have  to
 okay  whatever  line  comes  to  us  from
 certain  quarters  of  the  world.

 This  Government,  as  has  been  point-
 ed  out  by  some  iriend  on  the  Congress
 side,  has  been  on  the  side  of  the
 oppressurs  of  the  people.  It  supports
 American  aggression  in  Viet  Nam.  It
 collaborates  closely  with  the  apartheid
 regime  in  South  Africa  and  the  racist
 bandits  of  Rhodesia.  It  gives  aid  to
 Portuguese  terrorist  campaigns  against
 the  African  people.  And  the  latest
 instance  of  its  conduct  is  that,  together
 with  Israel,  it  plotted  and  fought
 savagely  against  the  Arab  peoples,  and
 is  going  on  with  that  fight  still.  And
 that  is  the  king  of  country  with  which
 we  have  such  relations,  and  the  coun-
 try  has  behaved  in  the  manner  that  it
 has  in  regard  to  arms  supplies  to
 Pakistan.

 We  want  friendship  with  Pakistan,
 we  stand  by  the  Tashkent  Agreement,
 no  doubt  about  it,  but  we  wish  to  keep
 our  powder  dry,  and  we  do  not  want
 to  see  that  those  patrons  of  Pakistan,
 for  their  own  imperialist  reasens,
 build  up  Pakistani  strength  as  against
 India,  retain  and  develop  the  animosity
 between  the  countries  which  can  be
 manufactured  and  incited,  because  of
 the  presence  inside  of  us  of  certain
 elements  which  are  not  particularly
 desirable.  It  is  something  which  we
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 Ought  to  understand.  On  the  other
 hand,  there  is  the  German  Democratic
 Republic  with  which  our  friendship  is
 genuine,  with  which  our  relations  are
 to  develop.  In  the  German  Federal
 Republic,  the  government  led  by  Bonn,
 there  was  published  last  year  a  book
 called  “India,  with  or  without
 miracles”.  It  was  as  a  matter  of  fact
 published  at  Stuttgart,  publisheq  with
 the  sanction  from  the  then  Bonn
 Ambassador  to  India,  Dr.  Melchers.  I
 am  quoting  an  expression  which  js
 used  in  that  book:

 “It  woud  be  wiser  to  build  gas
 chambers  fur  400  million  Indians
 instead  of  gas  furnaves—I  once
 overheard  a  particularly  tactful

 foreman  in  Rourkela.”
 That  is  the  kind  of  thing  they  say
 about  our  country.  On  the  contrary
 with  the  GDR  we  have  friendship;  our
 economic  relations  are  growing.  Their
 Prime  Minister  came  to  this  country
 in  1959.  To  all  outward  appearances
 our  relations  are  very  close  and
 friendly  but  because  of  the  miserable
 existence  of  this  Holstein  doctrine,
 this  scare-crow  of  a  doctrine  which
 has  no  business  to  pollute  international
 atmosphere,  we  are  afraid  and  we  do
 not  want  to  heighten  our  relations
 with  GDR.  We  do  not  even  open  a
 Consulate-General  in  East  Berlin;  we
 do  not  even  give  our  trade  represen-
 tative  in  GDR  the  same  status  as  the
 trade  representative  of  the  GDR  has
 got  in-this  country.  Therefore,  I  sug-
 gest  to  the  External  Affairs  Minister—
 he  and  the  Defence  Minister  are  here—
 we  should  draw  the  lessons  from  that
 king  of  thing.  We  should  not  in  an
 innocent  fashion  believe  in  the  kind
 of  repudiation  which  has  come  from
 Bonn.  We  should  get  our  information
 through  our  Embassy  which  in  this
 regard  has  shown  the  most  inept
 record,  We  should  draw  our  lessons
 and  act  in  the  international  sphere
 accordingly.  We  need  not  kotow
 to  Bonn.  We  should  have  relations
 with  the  two  Germanys,  the  existence
 of  which  we  recognise,  on  a  _  level

 AUGUST  3,  967  Materials  to  Pakistan  ‘17024
 from  West  Germany

 (Dis.)

 which  is  consistent  with  the  dignity  of
 Our  country  as  well  as  international
 relations.

 श्री  रास  किशन  (होशियारपुर):  डिप्टी
 स्पीकर  महोदय,  पिछले  चन्द  हफ्तों  से
 जो  अखवारात  के  अन्दर  खबरें  झा  रही
 हैं  वह  काफी  तशवीशनाक  हैं  1  वैसे
 तो  पाकिस्तान  ने  सितम्बर  i965  %  करारी
 शिकश्त  खाने  के  बाद  पिछले  दो  साल  में
 जितने  भी  इस  संसार  के  इंटरनेशनल  गन
 पनस  बिजनेस  हाउसेज  हैं  उन  तमाम  से
 उसने  अपने  सारे  रिसो्सफुल  एजेंट्स  के
 जारेए  पूरी  तरह  से  अपनी  वार  मशीन
 को  मजबूत  करने की  कोशिश  की  है।
 यह  काफी  तशवीशनाक  बात  है।  इसके
 अन्दर  कोई  शकोसुबहा  की  बात  नहीं।
 शरीर  उसके  साथ  साथ  जो  पिछले  दिनों  96
 घंटे  की  लड़ाई  हुई  इसराइल  और  वेस्टर्न
 एशिया  के  ग्ररब  कल्ट्रीज  में  उसने  कुछ
 मिलिटरी  और  पोलिटिकल  लेसन्स  हमारे
 लिए  छोड़ें  हैं  और  मुझे  इसबात  का  पूरा
 यकीन  है  कि  गवनंमैंट  अाफ  इंडिया  उससे
 पूरी  तरह  से  खब्ररदार  है।

 तीन  चार  बातों  की  तरफ  मैं  आपके
 जरिए  अपने  डिफेंस  मिनिस्टर  शौर  फारेन
 मिनिस्टर  की  तवज्जह  दिलाना  चाहता  हूं।
 ताशकंद  मुप्नाहिंदे  के  बाद  जब  फौजें  हटीं
 तो  पाकिस्तान  को  एक  बात  का  हमसे  कुछ
 ज्यादा  सुभीता  हासिल  है।  हमने  सीज
 फायर  को  पूरी  तरह  से  माना।  सीज  फायर
 के  एग्रीमेंट  के  मुताबिक  जहां  तक  फौजों
 का  तालल्‍लुक  है  वह  कोई  i5-20  मील

 के  फासले  पर  ठहरती  हैं घ्रौर  साथ  ही  कुछ
 वोर्डर  पोस्ट्स  वगैरह  होती  हैं।  लेकिन
 इस  बात  से  इनकार  नहीं  किया  जा  सकता
 श्रौर  सारे  हाउस  को  मैं  समझता  हूं  इसका
 इल्म  होना  चाहिए  कि  जहां  तक  पाकिस्तान
 का  ताललुक  हैं  उसकी  फौजें  इस  वक्‍त  कहा
 छड़ी  हैं?  स्पालकोट  सीज  फायर  लाइन
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 के घार  मील  के  फासले  पर  है,  गुजरात
 i2  मील  के  फासले  पर  है,  खारियां  8  मील

 के  फासले  पर  है  और  मरी  16 मील  के
 फासले  पर  है  जहां  उसके  सबसे  बड़े  हवाई
 अडडे  हैं  जिन्हें  सेंटों  ने  प्री  तरह  से  अपना
 पैसा  दे  कर  बनाया  है।  फौजें  वहां  उसकी
 अपनी  हैं।  शर  यह  वह  इलाका  है  जिसको
 पिछले  दिनों  की  खबरों  से  पता  चलता  है
 कि  उन्होंने  सिविल  पापुलेशन  से  पूरी
 तरह  से  इसे  निकट  से  खाली  कराया  है।
 गुरिल्लाज,  इन्फिल्ट्रेसे  और  मुजाहिद  व
 अन्सार  को  पूरी  तरह  से  ट्रेन  कर  के  वहां
 भेजा  है।  ईस्ट  बंगाल  में  उसने  प्रपने

 हाई  अडडे  बनाए  हैं  जहां  चाइनीज  ने

 पूरी  तरह  से  मिग्स  जहाज  चलाते  की

 ट्रेनिंग  दी  है।  यह  ऐसी  बाते  हैं  जिनसे

 हम  इन्कार  नहीं  कर  सकक्‍तें।  काफी
 तशकीशनाक  हैं  और  इन  सब  बातों  को

 पूरी  तरह  से  हमें  मुकाबिला  करना  होगा  |
 पिछले  दिनों  पाकिस्तान  का  डिफेंस  बजट
 जो  पेश  हुआ  उसमें  पाकिस्तान  के  डिफेंस
 मिनिस्टर  ने  कहा  कि  हमने  अपना  डिफेंस  का
 बजट  काफी  कम  किया  है  कुल  2I8  करोड़  |
 लेकिन  उसके  सारे  डिटेल्स  के  झन्दर
 जाया  जाय  तो  वह  BiB  करोड़  के  बजाय
 400  करोड़  रुपये  का  बजट  है।  57
 परसैंट  उसके  बजट  का  डिफेंस  पर  खर्च

 हो  रहा  है।  इन  बातों  पर  मैं  नहीं  जाता
 कि  कहां  से  उसने  क्‍या  किया  कहां  से  नहीं
 किया  |  लेकित  इन  सारी  बातों  की  तरफ

 हमें  ध्यान  देना  होगा  ।  डिप्टी  स्पीकर

 साहब,  मैं  झापके  मार्फत  =  मिनिस्टर

 साहस  से  कहना  चाहताहूँ  कि  जहां  तक

 हमारे  देश  का  ताल्लुक  है  इसरायल  की

 लड़ाई  ते  क  हमें  सबक  दिया  हैं  श्र

 वह  सबसे  बड़ा  सबक  यह  हैकि  हमारी
 एयर  पोर्टस  नसिर्फ  बैल  'डिस्पस्डें  ही
 नहीं  होनीं  चाहिएं.  बल्कि  बेल  प्रोटेक्टेड

 होनी  चाहिएं  भर  सरप्राइज  प्रटैक के  लिए

 पूरी  तरह  से  उसके  मुकाबिले  के  लिए  हमें
 तैयार  रइना  बाहिए।  कोई  भी  तेशन  इन
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 चीजों  को  बर्दाश्त  नहीं  कर  सकती  |  इस
 बात  का  भी  हमेंपूरी  तौर  से  निश्चय
 है  कि  पिछले  दिनों  जब  लड़ाई  हुई  थी
 तोः  पाकिस्तान  ने  प्रपता  सारा  कुछ  दांव
 पर  लगा  दिया  था।  उसका  हिन्दुस्तान  के

 बहादुर  ॒  जवानों  ने  और  खास  तौर  से
 पंजाब  के  बहादुर  जवानों  ने  मुकाबिला
 कियां  था।  उस  वक्‍त  चीन  के  दिमाग  का,
 ग्रमेरिका  के  हथियारों  का  और  पाकिस्तान
 के  जवानों  का  मुकाबिला  किया  था  पंजाब
 के  उन  बहादुर  जवानों  ने  शौर  मुझे  पूरी
 तरह  से  निश्चय  है  कि  वह  श्ागे  भी  मुकाबिला
 करेंगे,  हिम्मत  के  साथ  मुकाबिला  करेंगे  t
 मैं  इतिहास  के  पन्नों  को  बदल  नहीं  सकता

 हूं।  इतिहास  के  पन्ने  यहे  बताते  हैं  कि  फर्स्ट
 बल्ड  वार  का  नतीजा  क्या  हुभा  था?
 फर्स्ट  चल्ड  बार  का  नतीजा  हुआ  था  कि
 जार  और  कंसर  खत्म  हुए  थे,  दुनिया  के
 अन्दर  से  वादशाहत  खत्म  हुई  थी।
 सैकैंड  'बल्ड  बार  का  नतीजा  हुआ  हिटलर
 श्र  मुसालिनी  जैसे  डिक्टेटर  खत्म  हो  गए।
 ग्रगर  यह  थर्ड  वार  हमारे  ऊपर  थोपी
 जाती  है,  हिन्दुस्तान  एक  पीसफुल  देश
 होते  हुए  भी  झगर  यह  दुनिया  के  दो
 डिक्टेटर  माग्मो-त्से-तुंग  भौर  प्रैसीडेंट  प्रयूब,
 दुनिया  की  सबसे  बड़ी  डेमोक्रेसी  को  कुबला
 चाहते  हैं  शौर  उस  पर  हमला  करते  हैं
 तो  मुझे  इसके  प्रन्दर  रत्ती  भर  कोई  शक
 नहीं  है  कि  हिन्दुस्तान  के  बहू  जवान
 i965  के झत्दर  सागर  पर  लड़े  थे,
 धरती  पर  लड़े  थे,  श्रासमान  में  लड़े  थे,
 ब्रौर  उन्होंने  पाकिस्तान  के  छक्के  छुड़ाये
 थे  बह भ्ब  भी  इलका  मुकाबिला  करेंगे  श्रौर
 इन  डिक्टेट्सं  की  पूरी  तरह  से  शिकारत
 होगी।  इसके  भ्रनदर  रत्ती  भर  कोई
 शक  व  सुबहा  नहीं  है  ।  लेकिन  डिप्टी  स्पीकर

 साहब,  हमें  इन  सारी  बातों  के  लिए  प्रपने
 ग्राप  को  तैयार  करना  होगा  1  जब  में  तैयारी
 की  बात  करता  हूं  तो  उसके  मुताबिक  इस
 नेशन  को  नेशन  ऐट  झामें  करना  होगा  ।
 में  नहीं  चाहता  कि  हिन्दुस्तान  बार  मौंगर  बने

 77026



 17087  Military

 [aft  राम  किशन]
 लेकिन  वार  कौंशश  तो  होना  चाहिए  ।
 #में  हत  से  हन्कार  नहों  करता  चा एए  प्लौर
 इस  देश  के  भ्रन्दर  सब  से  पहली  बात  जिसकी
 तरफ़  में  भ्रपोजीशन  के  दूसरे  भाइयों  की
 तबज्जह  दिलाना  चाहता  हूं  वह  यह  है  कि
 ऐसी  गम्भीर  स्थिति  के  भ्रन्दर  नेशन  को
 एक  झावाज  में  चलना  होगा,  नेशन  को  एक
 कदम  से  चलना  होगा,  नेशन  को  एक  झंडें  के
 नीचे  चलना  होगा।  नेशन  को  सेल्फ  कॉफिडेंस
 की  बात  करनी  होगी  ।  नेशन  को  पस्त-हिम्मती
 की  बात  नहीं  करनी  होगी  ।  जो  कुछ  भी  श्राज
 हो  रहा  है  जो  भ्रार्मामेंट  रेस  हो  रही  है,  जिस
 तरह  से  पाकिस्तान  एयर  फोर्सेज  बढ़ा  रहा  हैं,
 जिस  तरह  से  मुख्तलिफ़  जगहों  पर  एयर  बेसेज
 को  पाकिस्तान  अमेरिका  को  देकर  शौर
 वहां  से  पैसा  वगैरह  इकट्ठा  करके  पूरी  तरह  से
 उन्हें  बमा  रहा  है,  श्रौर  जो  कई  तरह  की
 अफवाहें  हिन्दुस्तान  के  प्रन्दर  चल  रही  हैं
 में  भ्राशा  करता  हूं  कि  जहां  तक  गवर्नमेंट
 आफ  इंडिया  का  ताल्लुक  ई  डिफेंस  मिनिस्टर
 शौर  फारेन  मिनिस्टर  का  ताह्नु  है,  वह
 अपनी  सारी  शक्ति  को,  सारी  ताकत  को,
 तमाम  रिसोर्सेज  को,  इस  बात  के  लिए  लगायेंगे
 कि  झगर  हमारे  इस  देश  की  इन्टैग्रिटी  पर
 शौर  इस  देश  की  टैरीटरी  पर  किसी  तरह  से
 कोई  हमला  करता  हैं,  हम  शान्ति  चाहते  हैं,
 लेकिन  भाज  वह  जमाना  शा  गया  है  कि  हम
 शान्ति  चाहते  हुए  भी  श्रगर  मारी  इन्टेग्रती
 पर  कोई  हमला  फरेगा,  तो  उसे  हंगें  थह
 कहुना  होगा  कि  हम  शांति  चाहते
 हुए  भी  जंध  के  लिए,  हर  मौके  के  लिए
 तैयार  हैं  भौर  उसका  पूरी  तरह  से

 मुकाबला  करेंगे  -  तभी  हम  इस  देश  की  रक्षा
 कर  सकेंगे।

 थ्गी  रबी  रथ  (पुरी)  :  उपाध्यक्ष
 महोवय,  अभी  जिस  सवाल  पर  चर्चा  चल  रही
 है  उस  सिलसिले  में  पहली  बात  हमें  यह  कहनी
 है  कि  हिन्दुस्तान  की  विंदेश  नीति  का  कोई
 सपना  नहीं  है  कोई  बचाधेवाद  भी  नहीं  है  ।
 इसच  में  जिस  चीज़  पर  पाज  बहय  चल  रही  है

 AUGUST  3,  967  Materials  to  Pakistan  7028
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 ag  पिछली  26  तारीख  को  वेस्ट  जर्मनी  की
 सरकार  की  ओर  से  ईरान  के  जरिए  पाकिस्तान
 को  जो  प्रार्म  दिए  जा  रहे  थे  उस  सिलसिले  में
 चल  रही  है।  असलमें  उस  दिन
 चागला  साहब  ने  थोथी  दलील  दी।
 उपाध्यक्ष  महोदय,  में  इस  चीज़  को
 साबित  करना  चाहता  हूं  कि  वेस्ट  जर्मनी  की
 सरकार  ने  हमारे  छागला  साहब,  को  जो  यह
 समझाया  है  कि  जर्मनी  की  झोर  से  ईरान  के
 जरिए  पाकिस्तान  को  अमेरिका  के  प्रार्म्ज

 नहीं  जाते  हैं,  यह  ग़लत  ६  उस  पर  हमें
 विश्वास  नहीं  करना  चाहिए  क्योंकि  ‘Alo 28
 को  जो  खबर  निकली  है  जिसमें  यू०  एस०
 स्टेट्स  डिपार्टमेंट  के  डिप्टी  सेक्रेटरी--
 रौबर्ट  मैक्‍्लोतकों  से  जब  यह  सवाल  पूछा  गया
 कि  क्या  अमरीका  के  श्ाम्ज  पाकिस्तान  को
 बौन  के  जरिये  गये  हैं  तो  उन  के  जवाब
 को  सुन  कर  श्राप  ताज्जुब  में  पड़  जायेंगे

 “I  do  not  want  to  answer  the
 question  in  the  abstract”,  said  Mr.
 Robert  Macloskey.  Mr.  Robert
 Macloskey  yesterday  declined  to
 say  Whether  USA  would  allow
 West  Germany  to  sell  American
 tanks  to  Pakistan,”

 असल  में  उपाध्यक्ष  महोदय,  सवाल  दूसरा  है  |
 इसमें  ज़रा  भी  सन्देह  नहीं  हैं  कि  भ्रमेरिका
 के  भ्राम्ज  पाकिस्तान  की  बोन  शौर  ईरान  के
 ज़रिये  भेजे  जा  रहे  हैं--इसके  लिये  दो  झौर
 प्रमाण  भी  हैं  ।  स्टेट्समैन  में  ता०  28  को  जो
 बयान  निकला  है

 Informed  sources  said  that  the
 closely  guarded  dea]  has  been  ap-
 proved  at  key  points  in  the  US
 policy-making  machinery  after  a
 prolonged  controversy  but  has  now
 been  temporarily  stalled  pending
 the  outcome  of  angry  congression-
 al  hearings  on  world-wide  Ame-
 rican  arms  sale  policy.

 इसके  बाद  कहा  जाता  है--
 The  transcript  of  the  remarkable

 Senate  Committee  hearings  con-
 tains  the  revelation  by  Mr.  Samuel
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 Cummings,  an  international  arms
 merchant,  that  Iran  has  signed
 recent  agreements  with  three  arms
 brokers—Vero  of  West  Germany,
 Hamid  Khan  of  Pakistan  ang  Levy
 Brothers  of  Canada—in  the  hope
 of  obtaining  tanks  from  German
 stocks  of  US  surplus.

 यह  ता०  29  का  बयान  है  जिससे  साफ
 साबित  होता  है  कि  बौन  शौर  ईरान  के  ज़रिये
 पाकिस्तान  को  हथियार  गये  हैं।  लेकिन  हमारे
 विदेश  मंत्री  बौन  के  आश्वासन  से  ग्रात्म
 सन्तोष  ले  रहे  हैं  ।  मुझे  बड़े  दुःख  के  साथ
 कहना  पड़ता  है  कि  हमारे  देश  की  विदेश  नीति)
 का  कोई  आधार  नहीं  रह  गया  हैँ,  कोई  नीति  ही
 नहीं  है,  दुनिया  के  सामनेहन  झाज
 हास्यास्पद  हो  गये  हैं,  'प्रसल  में  बात  दूसरी
 e194  में  जर्मनी  हार  चुका  था,  जापान

 हार  चुका  था,  उस  समय  यदि  हमारे  यहां
 कोई  प्रधान  मंत्री  होता  तो  कहता  कि  जर्मनी

 हमारा  भाई  है,  हारा  हुआ  है  तो  कया  हैं,  हर
 एक  प्राणी  समान  हैं,  इस  चीज़  को  यदि  दुनिया
 के  सामने  उस  वक्‍त  रखा  जाता,  तब  शायद
 स्थिति  दूसरी  होती  तब  शायद  जमंनी  हमारे
 जीवन-मरण  का  साथी  होता  ।  इस  सदन  में
 छागला  साहब  बीस  बार  कह  चुके  हैं  कि  हम
 जर्मनी  की  सहायता  के  लिए  बहुत  श्राभारी

 हैं,  कृत्तज्ञ  हैं,  लेकिन  फिर  भी  जर्मनी  पाकिस्तान
 की  सहायता  करता  चला  जा  रहा  है  1

 जेसा  लेनिन  साहब॑  ने  किया  था  कि
 जितनी  साम्राज्यवादी  संधियां  थीं  उनको  फाड़
 दिया  था,  शायद  हिन्दुस्तान  का  कोई  हमारा
 प्रधान  मंत्री  होता  तो  वह  कहता  दुनिया  को
 कि  जितनी  साम्राज्यवादी  संधियां  शौर  करार

 हैं,  उनको  खत्म  कर  दो,  ताकि  दुनिया  का
 जापान  झौर  जर्मनी  के  साथ  रिश्ता  श्र्च्छे  ढंग
 का  होता  ।  भाज  जब  पाकिस्तान  का  सवाल

 हमारे  सामने  श््ता  है  कि  हम  पाकिस्तान  को
 कब  खत्म'  क  रंगे,  हम  तब  खत्म  करेंगे जब  हमारे
 सामने  हिन्दुस्तान  श्ौर  पाकिस्तान  का  ध्राखिरी
 तौर  पर  एक  महासंघ  बने,  श्रौर  हिन्दुस्तान
 झौर  पाकिस्तान  के  हिन्दू  मुसलमानों  में  एकता,
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 सामिप्य  ब्ौर  एक-अद्यता  प्राये,  तव  पाकिस्तान
 की  स्थिति  को  हम  खत्म  करेंगे;  1  लेकिन

 इस, सिलसिले  में  में  छागला  साहब  को  कहना
 चाहता  हूं  कि  इस  वक्‍त  वह  सिर्फ  बोन  के
 भ्राश्वासन  पर  निर्भर  न  करें,  हमारी  जो  कूट-
 नीतिफ  लोग  हैं,  हमारी  जो  एम्बेसीज़  हैं,  व
 लोग  क्‍या  खबर  देते  है,  उस  पर  निर्भर  करें
 ग्रौर  उसको  दृष्टि  में  रखते  हुए  हिन्दुस्तान  को
 एक  शक्तिशाली  च्श  बनाने  के  लिए  पहल
 करनी  चाहिये  ।
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 Some  hon,  Members  rose—
 Mr.  Deputy-Speaker:  Shri  Randhir

 Singh—he  may  conclude  his  remarks
 in  two  minutes,

 Shri  Sonavane  (Pandharpur):
 I  rise  to  a  point  of  order,
 rule...

 Sir,
 Under

 Mr,  Deputy-Speaker:  I  know  the
 rule.  The  hon.  Member  may  please
 resume  his  seat.

 Shri  Sonavane:  Sir,  how  long  are
 we  to  sit.  I  would  request  you  to  go
 by  the  rules.  We  are  tired.  There  has
 been  sufficient  debate,  Therefore,
 under  Rule  93,  I  suggest  that  the  hon.
 Minister  may  be  called  upon  to  reply
 to  the  debate,

 Mr.  Deputy-Speaker:  I  know  the
 ru'e.  Ultimately,  I  must  be  satisfied
 that  there  has  been  adequate  debate
 and  all  points  of  view  have  been  re-
 presented,  It  is  not  a  question  of
 getting  tired.  Perhaps  the  hon.  Mem-
 ber  is  tired.  Hon.  Members  must  have
 enough  patience  when  we  are  discuss-
 ing  subjects  of  this  nature.

 श्री  रणधीर  छिह  (रोहतक)  :  जनाब
 डिप्टी  स्पीकर  साहब,

 न  सम्भलोगे  तो  मिट
 जाओगे  ए  हिन्दोस्तावालों,

 हमारी  दास्तां  तक  भी  न  होगी,  दास्तानों  में

 मैं  कोई  जजबाती  बात  नहीं.  कह  रहा  हूं.
 सूरज  मशरिक  के  बजाय  मगरिब
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 [श्री  रणधीर  सिंह]
 सकता  है,  लेकित  पाकिस्तान
 शरारत  किये  बगैर  बाज  नहीं  ग्रायेगा--
 यह  मैं  नहीं  कहता  हूं  ,  यह  खानबादशाह
 कहते  हैं,  खान  प्रन्दुल  गफारखां  प्राज

 काबुल  में बैठे हुए कहते हुए  कहते  हैं  जो  अ्हिसा  के
 भ्रवतार  हैं  ।  प्रगर  हिन्दुस्तान  बारह
 काश्मीर  भी  तशतरी  में  रखकर  पाकिस्तान
 को  पण  करेगा  तो  भी  वह  डंक  मारने  से
 से  वाज  नहीं  बरायेगा  |  मैं  कौम  परस्त
 ग्रादमी  हूँ,  फिरकापरस्त  नहीं  हूं  ।  मैं  बताना
 चाहता  हूं  कि  पाकिस्तान  जो  पिछली  लडाई
 में  हारा  था,  वह  एक  जख्मी  सांप  की

 तरह  से  बदला  लेगा  और  वक्‍त  पर  डंक
 मारेगा  ।  पाकिस्तान  चाहे  न  लड़े,  लेकिन
 पाकिस्तान  को  लड़ानेवाला  खूंखार  अजदहा
 चीन  कभी  नहीं  चूकेगा।

 मैं  खास  तौर  से  यह  कहना  चाहता
 हूं  कि  जहां  तक  हमारी  डिफैन्स  की  तैयारियों
 का  ताललुक  है,  मुझे  पता  है  कि  हमारा
 डिफेंस  मिनिस्टर  एक  जंगजू  डिफेंन्स
 मिनिस्टर  है,  कमजोर  दिल  झादमी  नहीं
 है।  उस  के  साथ  हमारी  बहादूरतरीन  फौज

 है,  और  बगेर  हथियारों  के  हम  ने  मुंह
 तोड़  दिये  हैं,  एक  दफा  नहीं  पचासों
 दफा  तोड़ें  है,  लेकिन  &  वानिंग
 करना  चाहता  हूं  कि  दुश्मन  को  कमजोर
 नहीं  समझना  चाहिये,  उस  का  मुकाबला
 करने  के  लिये  शिकारी  को  अपनें  यहां  पूरे
 हथियार  रखने  चाहिये  1  झाज  ईसराइल
 की  छड़ाई  के  बाद  दुनिया  का  नक्शा  बदल
 गया  है  t  छोटे  देश  जापान  ने  नाक  पीढ  दिया
 रूस  का,  छोटे  देश  कोरिया  ने  नाक  में  दम
 कर  दिया  प्रमेरिका  का,  छोटे  देश  क्यूबा
 ने  सीधा  बना  दिया  अमरीका  को,  छोटे
 छोटे  देश  इजराइल  ने  नासिर  का  दिमाग
 ठीक  कर  दिया,  मैं  कोई  तान  में  नहीं  कहता
 हैं  ।  भ्राफो  पाकिस्तान  को  छोटा
 नहीं  समझना  चाहिये,  यह  घुरड़िया  सांप
 है।
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 ग्रव  एक  बात  कह  कर  मैं  खत्म  करना

 चाहता  हूं  ।  मगरबी  जर्मनी  वह  देश  है
 जिसकी  डिक्शनरी  में  पाक  का  मतलब  है,
 पी  का  मतलब  पंजाब,  ए  का  मतलब
 प्रफगानिस्तान  और  के  का  मतन्लनब  काश्मीर

 -+मगरबी  जमनी  काश्मीर  को
 पाकिस्तान  का  हिस्सा  समझता  है  |
 मैं  जानना  चाहता  हूं  कि  हमारी  एम्बसीज
 वहां  पर  क्‍या  करती  हैं,  उस  बात  का  वहां
 पर  कोई  प्रचार  नहीं  है  |  पिछले  दिनों
 हम  को  मुंह  की  खानी  पड़ी  |  मैं  प्रपनें  फौरन
 मिनिस्टर  साहब  से  कहना  चाहता  हूं  कि
 वह  देश  जो  खुल्लम-खुल्ला  आमममेन्टस
 पाकिस्तान  को  दे  रहा  है,  हमारा  प्रचार
 का  महकमा  कुछ  भी  नहीं  कर  रहा  है  1
 श्राज  पाकिस्तानी  मिशन  से  रोज  हमारे
 पास  चिट्टियां  झ्राती  हैं  लेकिन  हमारा  प्रचार
 का  महकमा  क्‍या  करता  है  ।  यह  ठोक  हूँ  कि
 हम  तंयार  हैं  और  हमें  तैयार  रहना  भी

 चाहिये,  यह  भी  ठोक  है  कि  एक
 बहुत  शानदार  श्र  दानिशमन्द,  ज्यूडी-
 शियरी  की  एक  हायस्ठ  क्रीम,  इतना
 होशियार  आदमी  झाज  हमरा
 फौरन  मिनिस्टर  है,  फिर  भी  हम  प्रपगेंडे  में
 पीछे  रहें,  यह  कुछ  समझ  में  आनेवाली
 बात  नहीं  हूँ  ।  प्रोपेंगन्डा  डिफंन्स  से  भी
 ज्यादा  जरूरी  हैं  ।  जब  तक  वलिन

 फतह  नहीं  हुआ  था,  गोबल्ज  छलड़ता  ही
 रहा  और  कहता  रहा  कि  हम  ने  मास्को
 फतह  कर  जिया  है।  प्रचार  बड़ा  जरूरी  है  t
 घबराने  की  कोई  बात  नहीं  है,
 पाकिस्तान  को  तो  हम  मुक्कों  से
 पीट  देंगें।  जब  तक  हरियाना,  पंजाब  शौर

 यह  50  करोड़  इंसान,  गांधी  जी  के
 चेले,  जब  तक  भारतवासी  मजबूती  के
 साथ  अपने  कदम  जमा  कर  बड़े  हुए
 हैं  तब  तक  एक  पाकिस्तान,  एक  चीन

 नहीं  सेंकड़ों  चीन  भर  पाकिस्तान  भी

 हमारा  कुछ  भी  बिगाड़  नहीं  सकते  हैं  ।
 मैं  सतत  को  विश्वास  दिलाना  चाहता  हूं
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 fe  इन  पिछले  दो  सालों  में  हम  और
 अधिक  मजबूत  हुए  हैं  शौर  ऐसा  कोई
 मुगालते  में  न  रहे  कि  हम  कमजोर  हैं  |  हम
 इन  दो  सालों  में  कई  गुता  मजबूत  हो  गये
 हैं  लेकित  हमने  सदा  सावधान  व  सतर्क  रहना
 है  और  देश की  सुरक्षा  को  किसी  भी
 तरह  की  आंच  न  आने  पाये  इसका  हम
 इंतजाम  करना  है।  दुश्मनों  के  प्रति
 हमें  गाफिल  नहीं  होना  है  शर  उनको
 हमें  कमजोर  समझ  कर  झाराम  से  नहीं  बैठ
 जाना  है  1

 श्री  प्रबुल  कनी  दर  (गड़गांव)  :
 जनाब  डिप्टी  स्पीकर,  मैं  श्री  प्रकाशवीर
 शास्त्री  का  मशक्र  हूं  कि  उन्होंने  पुर
 अज  मालूमात  एक  श्रच्छो  तकरोर
 झाज  हाउस  के  सामने  को  है।  णक  ग्रहम
 मसले  की  तरफ  सारे  हाउस  को  मुतवाजे
 किया  है।  यह  बदनसोबों  है  कि  ऐपे  मौके
 पर  जब  कि  हमारे  देश  के  प्रधान  मंत्रो
 जनरल  अय्यूब  को  उस  हो  टोन  में  जबाब
 देते  हैं  जो  ताशकंद  मुआहिदे  को  टोन
 थी  उस  वक्‍त  हाउस  में  श्ाज  कुछ
 ऐसी  तकरीरें  सुनने  को  मिलीं  ।  श्र
 प्रकाशवीर  शास्त्री  को  आज  को  जो
 तकरीर  थी  उस  में  बिर्फ॑  उन्होंने  सरकार
 को  सावधान  करने  को  कोशिश  को  थो
 कि  इस  इस  तरीके  के  हथियार  उस  के  पास
 बता  रहे  हैं  क्या  भ्रपना  देश  इस  बात  के  लिए
 तैयार है  कि वह  उस  का  मुकाबला  कर  सके?
 लेकिन  उस  तकरीर  के  बाद  हमारे  कु
 दोस्तों  ने,  कुछ  मैम्बर  साहबान ने  हाउत
 को  कुछ  इस  तरोके  से  परेशानों  में  डालने
 की  कोशिश  को  है  कि  हम  शौर  पाकिस्तान
 जैसे  इस  वक्‍त  बरसरे  जंग हैं  चोन  वाले
 बिलकुल  उस  की  पुश्त  पर  हैं,  श्रमरोका
 उस  की  पुश्त  पर  है|  रूस भो  उन  को
 हथियार  दे  रहा  है  गौर  हम  बिलकुल
 भ्रपाहिज  हैं  7  मैं  समशता  हूं  कि  हाउस  को
 इस  तरीके  से  परेशान  करना  श्रौर  हाउस
 के  जरिये  से  हिन्द  वालों  को  जो
 यहावुर  हैं  भौर  जिन्होंने.  भ्रपनी

 SRAVANA  12,  889  (SAKA)  Materials  to
 Pakistan  from
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 बहादुरी  का  सबूत  दिया  सन्‌  965
 में  उन  को  इस  तरह  से  परेशान  करना
 कोई  इस  देश  के  हित  में  नहीं  है।  मैं  समझता

 हैं  कि  प्रधान  मंत्रों  हमारे  जो  पहले  थे  श्री  लाल

 बहादुर  शास्त्री  उन  को  लोग  समझते
 थे  कि  वह  बिलकुल  एक  कभजोर से  हैं  ग्रोर
 कुछ  नहीं  करेंगे  लेकिन  जबजंग  हुई  तो  उन्होंने
 श्रपनी  दिलेरी  से  सारे  देश  को  प्रपनों  पुश्त
 पर  कर  लिया  और  हिन्दुस्तान  को  इज्जत
 शौर  शान  को  बचाया  और  बनाया।

 मैं  यह  भी  समझता  हुं  कि  इंदिरा  जो

 बावजूद  इस  बात  के  कि  वह  प्रबला
 हैं,  वह  बहादुरी  के  साथ  अपना  फर्ज  अ्रंजॉम
 देंगी  ग्रौर  जों  ठोकर  पंडित  जो  ने  खाई  थी
 बह  ठोक र  यह  नहीं  खायेंगी  |  इतना  परेशान
 होने  की  बात  नहीं  है  ।  आखिर  यह  मानना
 ही  चाहिए  कि  सन्‌  96s  में  पाकिस्तान
 के  पास  जो  हथियार  थे  वह  हम  से  कहीं
 ज्यादा  सुपीरियर  थे  लेकिन  हमारे
 बहादुर  फौजियों  ने  श्रपनी  हिम्मत  व  बहादुरी
 से  उनके  वहू  सुपीरियर  हथियार  कुंद  कर
 दिये,  फेल  कर  दिये।  झब  जब  पाकिस्तान
 सियेटो  बौर  सैंठों  का  मैम्बर  है  तो  उसे
 ग्ररबों  रुपये  के  हथियार  फ्री
 मिलेंगे  हो  ।  उध  पर  हमारा  कोई  वश  नहीं
 है।  प्रपने  डिफेंस  के  लिए  जैसा  कि  शारदा

 मुब्र्जी  साहब  ने  फरमाया  कि  हमारे  पास
 इतना  रुपया  नहीं  है  कि  इन  के  मुकाबले
 में  ऐसे  हथियार  खरीदने  में  उसे  लगा
 सकें  |  हमारी  कपेंसीटी  उतनी  नहीं  है  कि  हम
 उतना  रुपया  खर्च  कर  सके।  वहतो
 एक  मैम्बर  है  अमेरीका  वारमौंगर  है
 श्रौर  जहां  भी  लड़ाई  हो,  विएटनाम  में  हो,
 कहीं  भी  हो,  प्रमरोका  वाले  उस  का  तमाशा
 देखते  रहे,  खुद  भ्राराम  से  बेठे  रहे  प्रौर  दुसरे
 लड़ते  रहे।  जाहिर  है  कि  जब  तक  प्रमरोका
 उन  को  पुश्त  पर  है  उत  को  हृथियार  मिलेंगे
 चीन  भी  उन्हें  हथियार  देगा  ही,  मैं  मानता  हूं
 कि  इन  ्  पाकिस्तान  को  काफी  हथिथाद
 मिले  हैं  और  मिलते  रहेंगे  लेकिन  यह  मानते

 हुए  भी  हम  को  यह  नहीं  भूलता  चाहिये

 77034
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 [श्री  अब्दुल  गनी  दार]
 कि  इस  वक्‍त  इंदिरा  जी  की  जो  पालिसी
 है  इस  मामले  में  वही  सहो  पालिसी  है  कि
 बह  अपने  देश  को  दुनिया  की  किसी
 भी  लड़ाई  में  शामिल  नहीं  करना  चाहतो
 लेकिन  अगर  पाकिस्तान  लड़ेंगा,  कहीं
 से  लड़ाई  हम  गर  थोपी  जायगी  तो  फिर
 सरदार  स्वर्णमिह  की  जबान  से  जो  निकला
 है  उस  का  हम  सबूत  देंगे।  बाकी  मैं  यह
 जरूर  कहुंगा  कि  खाली  इस  तरीके  से  इस
 वक्‍त  गरमी  पैदा  करना  देश  के  हित  में
 नहीं  है  ।

 ''मनचेमों  सरायम  व  तम्बूराये  मनचेमी
 शरायत

 मैं  क्‍या  गा  रहा  हूं  ओर  मेरा  तम्बूरा
 कुछ  बौर  गा  रहा  है।  इन्दिरा  जी  की
 ग्रपनो  'एक  बात  है  और  सरदार  स्नर्ण
 सिह  की  दुसर्री  ही.  बात  है  ।  इन्दिरा  जी  और
 सरदार  स्वर्ण  पिह  मुतजाद  थे।  बह  एक
 बोली  बोल  रही  हैं  बौर  डिफेंस  मिनिस्टर

 दूसरी  बोली  बोल  रहे  हैं।  बाकी  मैं  फिर

 कहूंगा  कि  खाल  इस  तरीके  से  इस  वक्‍त  गरमी
 पैदा  करना  देश  के  हि  में  नहीं  है.  लडाई

 होगी  तो  सत्र  भित  कर  उसे  लड़ेंगे।  इसके
 लिए  श्री  बलराज  मधोक  को  इतना  घबड़ाने
 भ्रौर  परेशान  होने  की  जरूरत  नहीं  हैं।  वह
 लडाई  खाली  मम्ोक  साहब  ही  नहीं  लड़ेंगे
 बल्कि  हम  सब  हिन्दू,  मुसलमान  मिल  कर
 उस  लड़ाई  को  लड़ेंगे  तव  जा  कर  देश
 की  विजय  होगी  1
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 The  Minister  of  External  Affai-

 (Shri  M,  C,  Chagla):  Mr,  Deputy
 Speaker,  Sir,  the  subject  that  we  are
 discussing  this  evening  is  the  sale  of
 military  materials  like  aircraft,  tanks,
 arms  and  ammunitions  by  West  Ger-
 many  to  Pakistan.  The  debate  has
 developed  into,  if  I  may  say  s0,  a
 foreign  affairs  debate  and  a  Defence
 Ministry  debate.  In  a  sense  that  ex-
 presses  the  sense  of  apprehension  that
 the  House  and  the  country  feels  at  the
 growing  strength  of  Pakistan  arms
 and  armaments,

 Before  I  come  to  deal  with  that.
 aspect  of  the  subject,  may  I  put  the
 record  straight  in  view  of  the  remarks
 made  by  my  hon,  friend,  Shri  Muker-
 jee.  He  said  that  the  only  assurance
 we  had  from  the  West  German  Govern.
 ment  was  that  no  sale  would  take
 place  as  between  government  and
 government.  That  is  not  correct.  The
 German  Government  has  given  us  a
 solemn  assurance  that  no  sale  would
 be  made  to  Pakistan  or  Iran  directly
 or  indirectly,  which  means  that  the
 German  Government  itself  will  not
 enter  into  any  contract  of  sale  of  arms
 nor  will  it  permit  any  private  agency
 in  Germany  to  enter  into  such  a  con-
 tract  and  if  such  a  contract  is  entered
 into  by  a  private  agency  it  will  not
 give  an  export  licence.

 In  the  first  place  we  had  the  assur-
 ance  of  no  less  a  person  than  the
 Chancellor  of  West  Germany,  Mr.
 Keisinger.  Chancellor  Keisinger  has
 told  our  Ambassador  that  as  far  as  the
 German  Government  was  concerned
 he  was  fully  aware  of  Indian  sensi-
 bilities  on  this  question  and  he  would
 see  to  it  that  no  arms  from  the  Federal]
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 Republic  of  Germany  are  allowed  to
 reach  Pakistan,

 Only  a  few  days  back  this  was  what
 the  Germany  Cabinet  has  resolved  at
 its  meeting: —

 The  situation  arising  from  the  dis-
 closure  in  the  American  Senate  Sub-
 Committee  and  the  representation  of
 the  Government  of  India  were  fully
 considered  by  the  Germany  Cabinet
 on  the  27th  and  28th  July  and  the
 Cabinet  had  confirmed  the  policy  of
 not  selling  arms  to  sensitive  areas
 which  include  India,  Pakistan  and  Iran.

 So,  we  have  got  now  the  assurance
 of  the  Head  of  the  Government  of
 West  Germany  and  a  resolution  of  the
 German  Cabinet.  I  submit  that  jn  in-
 ternational  relations  one  must  accept
 a  solemn  assurance  given  by  the  Gov-
 ernment.  As  I  said,  I  think  here  and
 in  the  other  House,  if  that  assurance
 is  not  kept,  it  is  for  us  to  see  what
 next  diplomatic  step  we  should  take.
 But  so  long  as  there  is  no  evidence
 about  a  breach  of  the  assurance  or
 Germany  does  not  intend  to  keep  its
 pledge  and  its  word,  there  is  no  reason
 why  we  should  doubt  the  bona  fides
 of  a  friendly  country.

 My  hon.  friend,  Shri  Mukerjee,  also
 said  something  about  the  German
 Democratic  Republic.  I  agree  with
 him  that  our  relations  with  that  coun-
 try  are  very  friendly.  They  are  grow-
 ing  more  friendly.  We  have  a  lot  of
 trade  and  commerce  with  them.  We
 have  taken  a  step  recently  which  fur-
 ther  strengthens  the  ties  between  our
 country  and  the  German  Democratic
 Republic,  We  have  only  recently
 opened  a  trade  centre  in  that  country
 which  I  am  sure,  as  I  said,  will  help
 to  increase  trade  and  commerce  bet-
 ween  our  two  countries  and  even  fur-
 ther  improve  our  relations.

 Shri  D,  C.  Sharma  (Gurdaspur):
 Why  do  you  not  open  a  Conaular
 Office  at  least  there?
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 Shri  M.  0,  Chagia:  We  will  consider
 that.  We  have  taken  the  step  only
 recently  and  we  will  see  whether  we
 can  do  something  more  to  strengthen
 the  relations  between  our  two  coun-
 tries,

 Shri  D.  C.  Sharma:  There  must  be
 a  balance,

 Shri  M.  C.  Chagla:  Coming  to  the
 debate  as  it  started,  my  hon.  friend,
 Shri  Prakash  Vir  Shastri,  is  not  right
 when  he  said  that  we  have  considered
 the  recent  supply  of  arms  to  Pakistan
 as—I  am  quoting  his  words—an  ordi-
 nary  and  routine  supply.  We  are
 fully  conscious  of  the  fact  that  Pakis-
 tan  is  shopping  all  over  the  world
 getting  arms  and  armaments.  It  is  not
 right  to  say,  as  my  hon.  friend,  Shri
 Shastri  said,  that  we  are  not  kept  well
 informed  by  our  embassies  and  our
 missions  abroad.  We  have  been  kept
 informed;  so  has  been  the  Defence
 Ministry.  There  are  military  attaches,
 naval  attaches  and  air  attaches  in  our
 missions  and  we  get  reports  from  time
 to  time.  But  these  are  confidential
 reports  and  we  are  handicapped  by
 this  that  we  cannot  disclose  these
 reports  to  this  House  or  to  the  public.

 9  hrs,

 Shri  D.  N.  Tiwary  (Gopalganj):  He
 wants  publicity  in  papers.

 श्री  प्रकाशबोर  शास्त्री  :  यह  जो
 जानकारी  मिली  थी  बहू  पहले  कहां  से
 मिली  कि  कैनाड़ा  से  हो  कर  जर्मनी  को

 जहाज  झाये  थे  ?  प्रपने  दुतावास  से
 मिली  थी  या  प्रमरीका  के  हमारे  सोसेंज  से
 मिली  थी  ?

 शनी  मु०  Wo  छागला  :  जी  नहीं,  हमें
 मिली  थी।  प्रप्रैल में  मिली थी  |  जब  मिली
 तब  हम  ने  प्रोटेस्ट  किया  अमरीका  में,
 कनाडा  में  |  पीछे  यह  साक्षी  दी  गई,  तब

 मालूम  हुआ  ऐसी  बात  नहीं  है  कि

 हमें  पहले  पता  नहीं  था,  ग्रखबार  में
 पढ़ा  तब  मालूम  हुआ  था  ।  हमको
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 मालूम  था  कि  यह  बात  चल  रही  है  प्रौर

 हमने  प्रोटेस्ट  किया  कि  यह  नहीं  होना
 चाहिये,  और  नहीं  हुभा ।

 Now,  Sir,  I  entirely  agree  with  my
 friend,  Shrj  Prakash  Vir  Shastri,  that
 it  is  wrong  of  the  United  States,  and
 we  have  said  so  in  no  unmistakable
 terms,  to  equate  India  with  Pakistan.
 The  United  States  should  realise  the
 elementary  fact  that  Pakistan  and
 China  are  in  collusion  and  that  Pakis-
 tan  is  a  great  friend  and  an  ally  of
 China,  On  the  contrary,  we  are  the
 only  country  in  Asia  which  can  resist
 Chinese  expansionism.  I  am  surpris-
 ed—I  say  this  with  great  respect  to
 that  friendly  country—that  the  United
 States  does  not  realise  this  ele-
 mentary  fact  and  she  goes  on
 equating  India  with  Pakistan.  When
 America  resumed  arms  aid  to  Pakis-
 tan,  at  that  time,  we  protested
 and  said,  “You  are  starting  an  arms
 race  between  India  and  Pakistan;  you
 are  again  equating  Pakistan  with
 India.  That  is  not  the  correct  histori-
 cal  perspective  which  you  should  take
 of  the  relationship  between  India  and
 Pakistan.”

 T7042

 Shri  D,  0,  Sharma:  U.S.A.  has  had
 more  than  00  meetings  with  Chinese
 representatives  at  Warsaw.  I  think
 you  know  it.

 Shri  M.  on  Chagla:  I  do  not  think
 anything  hasemerged  fromthat.  Our
 reports  are  that  nothing  substantial  has
 emerged  from  that.

 I  want  to  remove  one  misappre-
 hension  from  the  mind  of  this  House,
 and  this  is  what  my  friend,  Shri
 Prakash  Vir  Shastri,  said  and  that  is
 with  regard  to  U.S.S.R.  Now,  again
 we  have  had  a  solemn  assurance  from
 the  U.S.S.R.,  from  the  highest  digni-
 tary  in  that  country  to  the  persong  at
 the  lowest  levels,  that  Russia  is  not
 supplyIng  and  will  not  supply  to
 Pakistan  any  lethal  weapons,

 Shri  D,  C.  Sharma:  Ask  them  to
 give  teeth  to  the  Tashkent  Pact.
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 Mr,  Deputy-Speaker:  Order,  order.
 Let  him  conclude  now.

 Shri  ™M.  C.  Chagla:  My  friend,  Shri
 Prakash  Vir  Shastri,  said  that  a  lot  of
 Russian  arms  have  reached  Pakistan.
 That  is  not  correct.  We  are  complete-
 ly  satisfied  on  the  evidence  before  us
 that  Russia  has  not  supplied  to  Pakis-
 tan  any  lethal  weapons.  She  har
 supplied  other  equipment—we  cannot
 object  to  that—but  so  far  as  lethal
 weapons  are  concerned,  no  lethal
 weapons  have  been  supplied,

 Then,  my  friend,  Shri  Prakash  Vir
 Shastri,  gave  a  catalogue  of  arms  and
 armaments  that  Pakistan  has  acquired
 recently.  It  ig  a  very  intimidating
 list—I  agree—but  my  friend  and  col-
 league  the  Defence  Minister,  has  as-
 sured  the  House,  and  has  assured  the
 country,  that  we  are  in  g  position  to
 meet  any  Pakistani  aggression,  It  is
 not  vossible  for  him  or  for  me
 to  tell  this  House  what  our  defence
 potential  is  today.  My  friend,  Shri
 Nath  Pai,  made  fun  of  our  defence
 and  that  we  have  got  some  museum
 Pieces  from  the  time  of  1906.  The
 House  should  realise  and,  J  think,  the
 hon,  Members  opposite  will  realise
 that  it  is  not  possible  for  the  Defence
 Minister  or  for  me  to  come  and  tell
 you  what  weapong  we  have,  what
 armsand  armaments  we  have,  Do  you
 want  to  present  this  information  0
 Pakistan?

 Shri  Bal  Raj  Madhok:  We  do  not
 want  that.

 Shri  M.  C.  Chagla:  But  you  must
 accept  the  assurance  of  the  Defence
 Minister.

 Shri  Bal  Raj  Madhok:  It  is  the  past
 experience  of  the  last  three  wars  that
 ig  creating  doubts  in  the  minds  of  the
 people.

 Shri  M.  0,  Chagla:  What  is  the  past
 experience  of  1965?

 Shri  Bal  Raj  Madhok:  Kashmir  in-
 vasion  in  I947,  Kutch  invasion  and
 then  the  last  war  in  1965,
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 Shri  M.  C,  Chagla::  Let  me  take  the

 experience  of  the  last  war  of  1965.
 What  is  the  experience  of  this
 country?  Did  not  the  Government
 defend  this  country  against  Pakistani
 aggression  and  throw  Pakistanis  out?
 Did  the  Government  not  rally  the
 whole  country  behind  it  and  make  ff
 resist  Pakistan?

 क्र  रवी  राय  :  अफसोस  रह  गया  कि
 लाहौर  तक  नहीं  पहुंत्त  पाये  |

 शी मु  Bo  चागला  :  वह  अ्रफसोस
 होगा,  लेकिन  सारा  देश,  शौर  सब  कौमें  एक
 होंकर  पाकिस्तान  के  साथ  लड़ी  ।

 श्री  रणधीर  सिह  :  हिन्दुस्तानी  फौज
 सबसे  बहादुर  है  ।

 Shri  M.  C.  Chagla:  Do  not  forget
 that  Pakistan  had  better  arms  and
 more  sophisticated  equipment,  But
 how  did  we  defeat  Pakistan?  Because
 the  people  showed  will  and  deter-
 mination,  the  people  showed  unity,
 and  we  had  our  brave  jawans  fighting
 the  Pakistanis,  I  have  no  doubt  that,
 if  there  is  any  future  aggression  by
 Pakistan,  we  will  reply  to  it  in  the
 same  way  as  we  did  in  965  and  with
 the  same  result.

 श्री  टो  Ho  त्यागी  (मुरादाबाद)  :
 अगर  चाईना  और  पाकिस्तान  एक  साथ
 आक्रमण  करें  तव  हमारी  क्‍या  पोजीशन

 होगी  ?

 Mr,  Deputy-Speaker:
 please,  Already  the  scope  of  the
 debate  has  been  extended.  If  the
 members  want  replies  to  all  cantin-
 gencies,  there  will  not  be  any  limit.  I
 will  not  permit  any  questions,

 No  questions

 Shri  Samar  Guha  (Contai):  In  the
 context  of  the  possibility  of  synchpo-
 nised  Sino-Pakistan  threat,  the  whole
 discussion  will  become  unreal......

 Mr.  Deputy-Speaker:  Mr.  Guha
 may  please  resume  his  seat,  We  have,
 already  exceeded  the  time  limit.
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 Shri  M,  C,  Chagla:  I  am  one  of
 those  who  believe  that  peace  can  only
 be  maintained  by  eternal  vigilance.
 Because  we  want  to  be  friendly  with
 Pakistan,  because  we  believe  in  the
 Tashkent  Declaration,  it  docs  not
 mean  that  we  should  not  be  strong.
 I  am  again  one  of  thoge  who  believe—
 and  I  have  said  so  often  here  and  out-
 side—that  we  should  talk  to  Pakis-
 tan  only  from  strength  and  not  from
 weakness.  It  does  not  mean,  because
 We  say  that  we  are  loyal  to  the
 Tashkent  Declaration,  we  are  prepared
 to  talk  to  them,  that  we  should  over-
 ‘ook  our  Defence  or  should  not  be
 sufficiently  strong.  Pakistan  will
 respond  to  us  better  if  we  are  strong
 and  not  if  we  are  weak.  Therefore,  I
 do  believe  that  any  talks  that  we
 carry  on  with  Pakistan  must  be  from
 strength  and  not  from  weakness,

 My  hon.  friend  Mr,  Nath  Pai,  said
 that  the  only  solution  was  a  pact  bet-
 ween  Russia  and  USA  about  general
 disarmament  and  limitation  of  supply
 of  arms.  He  was  quite  right  when  he
 said  that  both  the  USA  and  the  USSR
 have  got  large  quantities  of  obsolete, arms  and  equipment,  Every  year  the; arms  development  is  going  on;  new;
 researches  are  made  and  billions  and  | billions  dollars  worth  of  armaments’
 become  obsolete,  and  they  want  to
 sell  them.  That  is  g  great  danger  to
 the  world,  Therefore,  unless  we  can
 persuade  these  two  mighty  poWers  to
 agree  to  8  general  disarmament  or

 to  a  limitation  of  supply  of  arms,  the
 danger  of  war  will  always  be  there.
 I  entirely  agree.  This  is  what  India
 has  done  about  it.  I  will  tell  you
 what  India  has  done  in  the  United
 Nations,  [In  the  Committee  which  is
 sitting  at  Geneva,  we  have  been  pres-
 sing  for  general  disramament,  and
 President  Johnson,  after  the  Israeli
 war,  enunciated  five  points.  One  of
 them  was  limitation  of  armg  supply
 and  we  endorse  that,  We  do  realise
 that,  so  long  as  these  two  mighty
 powers  go  on  selling  arms,  the  danger
 of  confict,  either  in  one  place  or  in
 another,  wil]  remain.  But  we  have
 done  our  pest  and  we  are  trying  to
 Persuade  the  two  mighty  powers  to
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 agree  to  something  which  is  sane,
 which  is  reasonable,  which  is  state-
 man-like.  I  do  not  think  |  have
 much  more  to  say  except  this  that
 Shrimati  Sharda  Mukerjee....
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 Shri  Samar  Guha:  May  I  submit
 that....

 Mr,  Deputy-Speaker:  Order,  order.
 I  am  not  going  to  permit  any  ques-
 tions  now.

 Shri  Samar  Guha:  He  should  visit
 Bonn  and  Washington  and  try  to  con-
 vinee  them  of  our  stand,  just  as  he
 visited  Cairo  and  Yugoslavia  recently
 in  order  to  convince  them,

 Shri  M.  C,  Chagla:  I  am  very  glad
 that  Shrimati  Sharda  Mukerjee  has
 sounded  the  right  note.  We  should
 not  have  a  feeling  of  scare  or  panic.
 We  should  not  create  that  atmosphere
 in  our  country.  Here  is  our  Defence
 Minister  who  has  assured  us  that  we
 are  prepared,  and  hon,  Members  must
 accept  this  assurance.  I  beg  of  the
 hon.  Members  of  the  Opposition.

 Shri  Samar  Guha:  Shri  Krishna
 Menon  had  also  assured  us  earlier.

 Shri  M.  0,  Chagla:  ....to  accept
 the  assurance  given  by  my  hon,  friend
 and  distinguished  colleague.  He  knows
 what  he  is  talking  ‘about.  As  I  have
 said,  he  is  not  in  g  position  to  give  the
 facts  or  the  details  about  it.  But
 not  only  those  of  us  sitting  behind
 but  thoge  of  my  hon.  friends  sitting  in
 front  should  accept  the  assurance
 given  by  so  responsible  a  person  88
 the  Defence  Minister  of  India  when
 he  says  that  we  afe  prepared  to  meet
 Pakistan  and  we  shall  be  prepared  to
 mect  Pakistan  if  Pakistan  chooses  to
 attack  us  again.

 —

 \9.L]  brs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Friday,
 August  4,  967/Sravana  13,  }  869
 (Saka).
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